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LOK SABHA DEBATES 

LOK SABHA 

TtlSLSdBy. August 22 ~ 31, 11128 (SskB) 

The Lok Sabhll mst lit EIsvtH7 of 1M Clod. 

[MR. SP6AI<EA In 1M Chllir) 

[English} 

SUBMISSIONS BY MEMBERS 

(I) Re: Controver.y over .Inglng of Netlonel 
Song 'Vande MIltar.m' In 1IChoo1 •• 

... (Interruptlons) 

[Trsnslstion} 

PROF. VIJAY KUMAR MALHOTRA (South DeIhl): 
Mr. Speaker, Sir It Is the centenary year of the 'Vande 
Mataram' 80ng. On September 7, we will complete 100 
years of adopting the 'Vande Mataram' &On¥' This song 
has created a sense of Patriotism, independenc:e and 

_ nationalism in the entire country since It was written by 
Shri Bankim Chandra Chatterjee ... (lnterruptions) 
Thousands of revolutionists kissed the gaNows singing 
song. Here, the most surprising thing Is that 
.... (Interruptions) 

MR. SPEAKER: What is this happening? 

... (Intsnup/ions) 

[English} 

MR. SPEAKER: Let me hear. 

.... (Interruptions) 

MR. SPEAKER: Vande Mataram is very dear. to 
everybody. I do not know, what Is the problem. 

.... (Intsnuptions) 

[Trsnslstion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir 
what has happened is that Shri Arjun Singh, who is 

Human Resource Development Minister, has announced 
that singing this song is optional. If one wishes to sing 
this song then one should sing and who does not went 
to sing this song, then he need not sing .... (lnlt!JnupIIons). 
It is disrespect to national song and the nation 
.... (Interruptions) It must be made mandatory to sing this 
song in all schools on 7th September. Those who are 
opposing It are opposing the national song. They are 
anti-nationals .... (Interruptions) Whatever Shri Arjun Singh 
said yesterday cannot be tolerated. Disrespect to national 
song in this country will not be tolerated. Those who do 
not want to sing the national song are free to leave this 
country .... (Interruptions) 

MR. SPEAKER: Your submission Is complete. 

.. .. (lnftlrruptions) 

{English} 

MR. SPEAKER: Nothing more to be recorded. 

.... (Interruptions)" 

MR. SPEAKER: Do you want to say something, Shri 
Dasmunsi? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Yes Sir 
... (Intsnuptlons) 

rrrsnsllltion} 

What is happening? Please let me speak? 
..... ( Interruptions) 

MR. SPEAKER: You have mentioned it without 
authority; let him mention now . 

.... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Long before the 
BJP was bom, It was the Indian National COng ..... WhIch 
recited Vande Mataram song. We do not like to be taught 
by BJP as to what is the meaning of Vande Mataram. 

"Not recorded. 
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This Parliament sings Vande Mataram and, at that time, 
irrespective of religion, everybody gets up and salutes. 
They are trying to build a communal divide which we 
condemn strongly .... (Inftlnuptions) 

11.04 hr •. 

(At this stage. Shri Chandrskant Khaim and SomB 
other hon. MBmbers cams and stood on the Hoor 

ntNIr the Table.) 

... (Inftlnuptions) 

MR. SPEAKER: Are you showing respect to Vande 
Mataram? Is this the way to show respect to Vande 
Mataram? 

... (IntBnuptions) 

MR. SPEAKER: The House stands adjourned to meet 
again at 1130 hours. 

11.05 hour. 

The Lok Sabha then adjourned till thirty mlnuttlS 
past EIBVtln of the Clock. 

11.30 hrs. 

The Lok Sabha massembltld at thirty minuttlS PM' 
Eleven of the clock 

[MR. SPEAKER in the ChaiJj 

Re: Controversy over singing of National Song 
'Vande Mataram' In Schoola-Contd. 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir. I had raised the question of 'Vande Mataram' 
here. Mr. Arjun Singh is sitting here. I want to know from 
him whether Singing of this song in the schools will be 
made compulsory or not? Vande Mataram is our national 
song. I want to know whether singing of national song 
will be voluntary or not? Mr. Arjun Singh is sitting here, 
he should explain ...... (Interruptions) 

{Eng/IIh} 

MR. SPEAKER: AU right. I cannot force the hon. 
Minister to respond. 

..... (/nlflmJptiDf1S) 

MR. SPEAKER: Let u. do some business. That will 
be paying reverence to v.noW M.",..m itHIf. 

... (InttJnupIian6) 

{Tmnslation} 

PROF. VIJAY KUMAR MALHOTRA: He should 
apologize. 

MD. SALIM (calcutta-North East): Where had he gone 
when it started ... (Inltlnuptions) 

MR. SPEAKER: All of you, please take your seat. 

... (Inltlnuptions) 

{English} 

MR. SPEAKER: Now, he has stood up. In think, he 
wanta to .... pond. It Is entirely for me. Hon. Members, 
p/eaae take your seats. 

... (Inltlitupllons) 

{TmnslaHon} 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): Mr. Speaker, Sir 
It Is a matter of great regret that we are turning national 
song into controversy ... (lnIfImJpIions) 

PROF. VIJAY KUMAR MALHOTRA: We are not 
tumlng It into controversy ... (Inltmuptlons) 

MR. SPEAKER: Have patience to hear. The Hon'bla 
Minister i. responding to you. 

... (Intsnuptions) 

{English} 

MR. SPEAKER: First, you wanted him to speak; and 
when he speaks, you do not all~ him to speak. What 
is this? 

... (IntenupHonsj 
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MR. SPEAKER: You cannot dictate what he ehould 
speak. Nobody can dictate to any other member. 

Mr. Minister. it is entirely for you. 

(Translation} 

SHRI ARJUN SINGH: Mr. Speaker. the fact is that 
the Prime Minister had constituted a committee comprising 
Members of all political parties. The Presidents and 
Leaders of all pa!1ies were nominated to It. Meeting of 
the committee was held. The objective of it was to start 
celebrating from the next year several important events 
in the country like mutiny of 1857, when first freedom 
struggle was fought and then we were to celebrate Shagat 
Singh ... (Intenuptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal): It 
is not mutiny of 1857. but it is first struggle of 
independence .... (Inl6nuptions) 

MD. SALIM: What is their objection to celebrate the 
sacrifice of Bhagat Singh (/nl6rruplions) They did not 
celebrate Ram Prasad Blsmllrs birth centenary. Let us 
celebrate the birth centenary of. at least, Bhagat Singh 
..... (lnl6rruplions) we will celebrate . ... (/nfBrruplions) 

/English} 

MR. SPEAKER: Hon. Members, please allow him to 
speak. 

.... (Inl8l7Zlptions) 

MR. SPEAKER: If you do not listen to the hon. 
Minister, I would ask him not to respond. 

.... (Intsrruptions) 

MR. SPEAKER: Nobody has patience to hear others. 
It is unfortunate. 

.... (Inttll'TUplions) 

MR. SPEAKER: I have. not allowed anything elM to 
go on record. Please take your seats. Let the hon. 
Minister speak. 

.... (Intsrruptions) .. 

"Not recorded. 

MD. SALIM: Do these people only have a right to 
display patriotism? ..... (InIwNpllons) 

{English} 

MR. SPEAKER: I would earnestly request all the hon. 
Members to pIeue take their ..... It is a matter relating 
to V.-nd!P IM*f'lI/T1. I have myseH observed. 

.... (Inlsnuptlon$) 

KUMARI MAMATA BANERJEE (Calcutta South): Sir, 
they are not allowing their own Minister to speak. 
... (/nfBnuptions) 

fTrsnsIBtion} 

MD. SALIM: They have to apologize. What right do 
they have and how do they dare, they cannot call U8 

traitors. . .. (InltlmJplion6) 

1E1If1I-} 

MR. SPEAKER: I have said, it is one of the precious 
songs of our country. EYfHYbody knows the structure. 

... (/nltlnupIions) 

MR. SPEAKER: This is not proper. Pleue do not 
disturb. Pie... take your seats. Pie... take your seat. 

.... (lntfJmJpIittJn$) 

MR. SPEAKER: Only, the hon. Mlnletar's statement 
win be recorded . 

... (Inlerruptlons) 

MR. SPEAKER: Nothing will be recorded . 

(IntfJmJpIittJn$) .. 

MR. SPEAKER: No, I would nOl allow anything. Only 
the hon. Minister's statement will be recorded. 

(Inlerrupllons) .. 

"Not recorded. 
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MR. SPEAKER: No, Md. Salim, please take your 
seat. 

... (Inltlnuptlons) 

MR. SPEAKER: No, Mr. Acharia, please take your 
seat. 

... (InItImIpIion8) 

MR. SPEAKER: All of you please take your seats. 
You wanted the Minister to respond. 

(In/tImJpIIons) 

MR. SPEAKER: Please take your seats . 

... (InllJnuplions) 

MR. SPEAKER: Nothing is being recorded. 

... (InllJnupIions)" 

MR. SPEAKER: They will be deleted. All thole words 
will be deleted. Nothing is being recorded. 

MR. SPEAKER: Nothing will be recorded. 

(InllJrruptIons) .. 

MR. SPEAKER: All of you please sit down. Let us 
not be impatient of each other. All are hon. Members of 
this House. All of us have taken the pledge of uphoIcing 
the Constitution which is the highest law of this country. 
That means, we have accepted It. Every one of us has 
accepted it. All of us, who are worthy and hon. Members 
of this House, have accepted it. Let us not be 
disrespectful to ·~ach other. 

You have raised an issue. The hon. Minister is 
responding. Let him respond. Please listen to him. If you 
want to say anything, there are methods of raising it. 
You give notice. If you want to have a diaQ.sion, I will 
allow it. But if you do not listen to each other, wa cannot 
proceed. 

·Not recorded. 

Now, the hon. Minister will apeak. Only hie statement 
will be recorded. 

/T/1InISMlionj 

SHRI ARJUN SINGH: Mr. Speaker, I was submitting 
that hon. Adwani ji had also attended one meeting of all 
parties that was held under the leadership of Hon. Prime 
Minister .... (/nllJnuptions) 

{Ef1fJII.shj 

MR. SPEAKER: He want to dictate to Minister. What. 
wiD you say? 

... (/nllJrruptlon$) 

/T,.,..,lIonj 

MR. SPEAKER: Listen to the 000. Minister. What 
can I do If you don't know . 

... (/nllJrrupIIons) 

{English] 

MR. SPEAKER: If he is not speaking the truth, you 
can pull him up for conte~. 

/T17lns/sllonj 

SHRI ARJUN SINGH: Over all these issues it was 
decided in that meeting that when any centenary or 
sixtieth anniversary of any occasion comes that be 
celebrated by the country. In the meeting the matter of 
Vande Mataram was discussed and It was decided to 
celebrate the centenary year of Vande Mataram. As per 
that decision, this matter was put up before the 
Department of Culture as to what to do on 7th September 
when it completes 100 years. They informed me that the 
best way to celebrate the occasion of Vande Mataram Is 
that al,1 people of the entire nation sing this song 
eollectively. Therefore I have written to all Chief Ministers 
that such ceremonIes should be organised at all places 
on 7th September. What is wrong in it? ... (/nllJnup/ioM) 
Now the question is that I have flot asked anybody to 
force anybody to join it, who wishes to sing it, he should 
join and who objects to it. . .. (In/tlmJplions) 
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/English/ 

MR. SPEAKER: All right, now let us take up the 
Question Hour. 

... (Intsl1Upllons) 

MR. SPEAKER: Let us go on with the work. QuestIon 

Hour is very important. 

... (Inttmuptlons) 

MR. SPEAKER: If you want, you give notice for any 
discussion. You give a notice. You give some notice and 
I wUI see It. 

... (InMnuplions) 

MR. SPEAKER: What has been said ia that 
Centenary of Vandlr MllMI'IIm Is going to be observed 
this year on the 7th of September. 

... (lnMnupti0n8) 

[Translation/ 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir 
where is the question of forcing any body for It? Tomorrow, 
he will say about National Anthem and about the 
constitution of the country ..... (lnIBmIptiontI) In protest we 
oppose the statement of Shri Arjun Singh. He should 
apologize. He has insulted the country, and action should 
be taken against it. In protest we stage a walk out from 
the House. 

11.41 ·h .... 

(Prot Vf8Y Kumar MMI10Ira and 8tJI71(J othtJr lion. 
MembtlfS Ihsn !tiN IhtI HOt/IM) 

... (lntsmJptions) 

/English/ 

MR. SPEAKER: You cannot do like that. This is not 
the time for discussion on It. 

MR. SPEAKER: Let loB proceed with the QuestIon 
Hour. 

... (/nMmIpIitJM) 

[TfllnsI6lion/ 

MR. SPEAKER: I am unable to hear you. 

... (Intwnplions) 

/English/ 

MR. SPEAKER: Nothing is being recorded. 

(InIBmIptiontI) .. 

fT""'lIon/ 

MR. SPEAKER: PIea8e lit down. lei UI taM up Q. 
No. 381. You have made your point. 

. .. (lnMnuptlons) 

{EngIi6h/ 

MR. SPEAKER: You have made your point. 

... (/ntwnJpl/tJM) 

fTrantllalion/ 

MR. SPEAKER: You one 8p88Idng Mr. Speaker. What 
Mr. Speaker will do? 

Mr. Speaker has nothing to do. You do not Ii8ten to 
anything. I said that 

{Engllsh/ 

If you want to dIscusa It, then you give notice. If you do 
not like the hon. Minister's statement, you have a proper 
dlacuasion. I have never stopped It . 

... (InIBmIptiontI) 

/English/ 

MR. SPEAKER: Nothing will be recorded. 

(Inltlnuplions) .. 

"Not recorded. 
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MR. SPEAKER: I have said from the Chait that 
Vande MatafBm is part of India's ethos, India's struggle 
for freedom. Everybody respects Vand6 MSIIIfBm. Thera 
is nobody who has not done it. 

... (/n/tJnuptions) 

MR. SPEAKER: Nothing Is to be recorded. 

MR. SPEAKER: Please cooperate. There are very 
important Questions. You matter has been raised and 
the hon. Minister has responded. 

... (/n/tmVpIIons) 

{TfBfIS/stion} 

MR. SPEAKER: Mr. Chaubey, please go to you seat. 

.,. (/nmnuptions) 

{English} 

MR. SPEAKER: It is very very unfortunate. 

... (/nmnvptionsj 

{Tl'llflSl8h'on} 

MR. SPEAKER: All of you please ait down. 

... (/n/tJlTUptions) 

/Engllsh} 

MR. SPEAKER: It is very unfortunate that even VMr* 
Ma/al'llm is made a matter of confrontation. This Is very 
unfortunate .. 

... (/nltJnuptions) 

MR. SPEAKER: I cannot hear anything. 

... (/nmnvplions) 

KUMARI MAMATA BANERJEE: Mr. Speaker, Sir, 
Vande Mataram is our National Song . ... (/n/tlnuplion6) 

·Not recorded. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUN8I): Sir, they are defying 
the leadership of Prof. Malhotral ... (/ntrJnupIions) They 
have not responded to his walk-out calli ... (/nltJrruptions) 
Prof. Vijay Kumar Malhotra'. leadership has been defied 
by theml ..... (/ntsmJplions) 

MR. SPEAKER: I have more than once today ... 

... (/nltJnuptions) 

{T"ns/slion} 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker 
Sir, Vande Mataram is symbol of the Constitution In of 
India. He is insulting If ..... (/nmrruplions) 

MR. SPEAKER: You pleue sit down. 

... (lnltlnuplkJns) 

{English} 

MR. SPEAKER: Please sit down. I will take action 
against you . 

... (/nmlTUptions) 

MR. SPEAKER: Shri Athawale, sit down. 

...(/nmnuptions) 

MR. SPEAKER: I have always been requesting that 
in an important matter, certainly It Is my duty to give you 
an opportunity to raise it. Here, I had requested that you 
win be aHowed to raise it at 12 o'clock, but you have 
raised it now. I have already observed more than once 
that nobody can diminish the importance of Vande 
Mataram In this country . 

PROF. VIJAV KUMAR MALHOTRA: He has done it. 

MR. SPEAKER: No, he has not done It. It is not fair . 

... (/n/tJnuptions) 

MR. SPEAKER: You raised the matter. You wanted 
the Minister to respond. I did nC?t ask him. He himself 
volunteered to respond. He has responded. He has said 
that Vande Mataram centenary will be observed throughout 
the country. The Govemment has taken a decision. There 
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is no question of disrespect to Vande Mataram. Please 
allow the House to function now. What more do . you 
want? 

... (Intsl1tJptions) 

KUMARI MAMATA BANERJEE: Mr. Speaker, please 
allow me for one minute only ..•. (lnfSrrup/ion$) 

Sir, I am also grateful to the Government that they 
have nominated me as a member of the Qommittee, but 
I was not informed about the venue of the meeting. 

Sir, I only wanted to. add that Vande Mataram Is our 
National Song. It does not matter who has written It 

'to 
.... (lntsl1tJptions) Sir, you control your Members first. This 
is too much. . .. (Intsnuplions) 

MR. SPEAKER: Everybody is controlled! I will put 
you in the Chair to control the House! 

... (Intsl1tJplions) 

KUMARI MAMATA BANERJEE: Sir, Vande Mataram 
is our National Song .... (Inlrlm.Jpllons) Our Rashtra Gaan 
is written by Reblndra Nath Tagore. Sir, we respect It 
and everybody respects it. I think, there should not be 
any controversy. . ... (Intsm.JpIions) When Iqbal has written 
Saare Jahaan Se Achchha Hindustan Hamara, we do 
not think who has written it, Whether he is a Hindu or a 
Muslim. We love this song. We love Vande Mataram. We 
love Jana Gana Mana. We love Saare Jahaan Se 
Achchha Hindustan Hamara. SO,there should not be any 
controversy about this. We have the highest regard for 
our National Song, National Anthem and Saare Jahaan 
Se Achchha. I will request the House not to divide like 
this because we have to respect the sentiments, the 
emotions, the integration, the unity and the secularism of 
our country ..... (Intsm.Jptions) 

MR. SPEAKER: Now, this cannot be prolonged. 

11.50 hr •. 

ORAL ANSWERS TO QUESTIONS 

MR. SCEAKER: Q. No. 361-5hri Sugrlb Singh. Put 
your question. 

... (Intsnuptions) 

MR. SPEAKER: You have no right to disturb the 
proceedings of the Houae. A notice does not enebte you 
to disturb. Sorry, I have called an hon. .Member. 

Put your question . 

... (Inlllnupti0n6) 

Sale ot Tribal Producta 

*361. SHRI SUGRIB SINGH: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the Government has reviewed the 
working of the Tribal Co-operative Marketing Development 
Federation (TRIFED); 

(b) if so, the achievements made by the TRIFED 
during each of the I8st three years, State-wise; 

(c) whether the TRIFED provide assistance for the 
sale of products made by the trlbals; 

(d) If 80, the details thereof Including the asaistance 
provided during each of the last three years and the 
current .,year; and 

(e) the steps taken by the Govemment with a view 
to ensuring that the trlbais get remunerative prices for 
their products? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (e) A statement is 
laid on the Table of the House. 

(a> Yes, Sir. The Tribal Cooperative Marketing 
Development Federation of India limited (TRIFED) 
engaged a firm of private consultants in the year 2002 
for conducting a diagnostiC study and preparing an 
operational plan, including restructuring of the organisation 
for improving Its functioning and performance. On the 
basis of the. diagnostic study, the consultants had 
recommended a change in the role of TRiFED from an 
agency for procurement and trading in minor forest 
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produce to marketing development .ctJvitIee. TRIFED 
accordingly reoriented Ita actiYItIee In the )'Mf' 2OQ2-03 to 
play the role of a aervice provider and marketing 
developer of tribal products. 

TRIFED has started shifting the focus of Ita actIvItiea 
from mere trading of trI3aJ products to actual market 
development activities after July, 2002. The Bye-laws of 
TRIFED were also amended accordingly. The new Bye-
laws clearty define ita objectives and role as a service 
provider to ita member socIetieI. 

(b) to (d) The detaIII of IIIII8tMce given by TRIFED, 
State-wiae for purchase of tribal products In the .... th,.. 
years and the saJea made by TRIFED year-wiae are at 
AnneXUIW. 

(e) In order to eneure that the ....,.. are benefited 
by way of fair purchaH proceclurea, TRIFED has Ia8ued 
Itrict guideIInea to Ita field officee for purchase of products 
only from Individual tribal artiaanallrlbal groupe. NGOa, 
Cooperative State Federations etc. at a remunerative price. 
The main objective of this mechanism la to enaure 
maximum benefit to the tribal artisans without Involving 
midcIemen. 

TRIFED Is also acting as an agency for expanding 
the market for tribal products by obtaining bulk orders for 
Minor Foreet Produce (MFP) Items. These Items are 
luppllad attar ensuring remunerative pricea to tribal 
produoers. 

~UIW 

V&t.w 01 pun:llMtltl mIIdtI by TRIFED of 7i'II:IM ProducIII 
dufIng 1M ,., ""- yNlII MJd IhtI cunrtnf yeN 

(VaJue in Rs. Iakha) 

State 2005-06 2008-07 
(Prov.) (Ape.-Jul.) 

1 2 3 4 5 

Andhra Pradesh 0.43 2.14 16.86 

Chhattlsgarh 5.13 7.n 38.19 

Gujarat 2.91 4.82 21.98 

Himachal Pradeah 4.60 7.11 24.87 

Kamataka 0.67 0.00 2.31 

Maharashtra 0.19 0.62 2.30 

Madhya Pradesh 0.25 0.84 9.08 

Assam 6.10 1.47 13.90 

Manlpur 0.72 1.73 4.41 

MeghaJaya 0.00 0.01 0.10 

Tripura 0.00 0.01 0.10 

Nagatand 0.15 1.53 3.32 

Arunachal Pradesh 0.00 0.00 0.96 

Sikkim 0.42 0.74 1.18 
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2 3 4 5 

Mizoram 0.05 0.19 0.60 

Orissa 3.55 5.89 33.34 

Rajasthan 0.32 1.48 4.93 

Tamil Nadu 0.07 0.30 0.01 

Uttaral'1chal 0.21 0.71 3.71 

West Bengal 0.02 0.07 0.09 

Jharkhand 0.79 1.12 7.20 

Kerala 0.20 0.00 0.00 

Uttar Pradesh 0.00 1.22 0.59. 

Jammu & Kashmir 0.00 0.38 3.18 

Total 28.89 40.03 190.19 100.00* 

'Statewise break up not available. 

Va1u8 01 _Iss ITIMitI by TRIFED 01 TtiIMI PIDducIs during 1M 1881 thnIItJ yM" MId IhtI cul7flf1l y.r 

State 

Value of Sales by TRIFED 39.75* 

, Statewise break up not available. 

[Tf'IInsllltion} 

SHRI ANANT GANGARAM GEETE (RatnagIri): Mr. 
Speaker, Sir, it is disrespect to Vande Mataram and 
freedom struggle ..... (InhJlTUpIions) 

{English} 

MR. SPEAKER: Do not record. Not one word will be 
recorded except Shri Sugrlb Singh's 8Upplementa!y on 
a. No. 361. 

... (Intsrruptionsj" 

MR. SPEAKER: Are you doing justice? Are you 
showing respect to Vande Mataram by doing thil? 

... (In/tmrJptions) 

'Not recorded. 

60.86* 

2005-06 
(Prov.) 

186.87* 

(Value In Ra. 1Mha) 

2008-07 
(Apr • .Jul.) 

66.99* 

MR. SPEAKER: Mr. Salim, please take your seat. 

.. . (lnhJtnJp/i0n8) 

MR. SPEAKER: AU of you pIeue take your 88ats. 
Shrl Sugrib SIngh. 

... (InltHnJptlons) 

MR. SPEAKER: Hon. Members, do. you want the 
House to run or not? If you do not wish the House to 
run, then let us go back home . 

... (lnhJl1UpIIon$) 

MR. SPEAKER: The people of this country will 
decide . 

... (lntrmuptioM) 
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WRITTEN ANSWERS TO QUESTIONS 

/English} 

Vocatlonallutlon of EducatIon 

·362. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the National Working Group on 
vocationalisation of education has ravIewed the vocational 
education programme; 

(b) if so, the details thereof alongwlth the 
recommendations of the said group; 

(c) whether the Union Government has issued 
instructions to the State Governments to implement these 
recommendations; 

(d) if 80, the details thereof; 

(e) whether the combination of the aubjecta avat.ble 
at aenio( secondary level do not match with the IUbjecta 
available for higher education; and 

(f) if so, the remedial steps taken by the Government 
to ensure that the students are not deprived from taking 
admission for higher education? 

THE: MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) To 
formulate the concept of vocationaIisation at different levels 
to meet the challenge of unemployment and to reduce 
the overcrowding in higher education, a National Working 
Group was constituted under the Chairmanship of Dr. 
V.C. Kulandaiswamy. Based on the recommendations of 
the Group contained in its Report of August, 1985, and 
also on the National Policy on Education, 1986 a Centrally 
Sponsored Scheme(CSS) of Vocationalisation of 
Secondary Education at + 2 level was formulated and 
introduced during 1987-88. The State Govemments were 
consulted while considering the recommendations for 
formulating the scheme. The implementation of the 
scheme was reviewed by 

(i) Working Group under the Chairmanship of 
Director, National Council of Educational 
Research and Training (NCERT)-1998; and 

(Ii) Expert Group under the Chairmanship of 
Director, NCERT, 2001. 

The major recommendations of theee Groups include: 

(i) Policy Change In approach and attttude towards 
the vocattonalilatlon programme In education. 

(il) Changes in the features of the existing Centrally 
Sponsored Scheme (CSS). 

(iii) Integration and consolidation of all ongoing 
Vocational Education Pr,ogramrnes (VEPs) at 
different levels. 

(Iv) Improving linkages with trade, industry and 
buaineaa. 

(v) Evolving a suitable mechanism for testing skills 
and competency certifications. 

(vi) Providing facilities for upward mobility. 

(vii) Making available vocational education after CIaaa 
VIII. 

(viii) Provision for multi skill training to enhance 
'employability. 

(Ix) Curriculum deeIgn to be on multi entry and multi 
exit pattern. 

(x) Provision for lateral entry and vertical mobility 
to advanced levele of competenclea. 

(e) and (f) 79 vocational and skin based courses are 
being offered at the senior secondary level by Central 
Board of Secondary Education (CaSE). Several similar 
COUrMS are offered In different States. Whereas matching 
degree level COUrMS are not available for all these, there 
are more than 300 Career oriented courses offered at 
the undefgtadU8le degree level under the auspices of 
UGC. Tha existing combination of subjects available at 
Senior Secondary level under 't he mainstream as well as 
vocational education gives choice to the 8tudents to opt 
for any combination of subjects in either stream. Some 
State Govemments have Introduced flexible cour&es/ 
curriculum to enable the students of vocational stream to 
go for higher studies in various diSCipline. Including 
engineetlng, medicine etc. 

Self Help Groupe 

*383. SHRI S.K. KHARVENTHAN: 
SHRI G.M. SIDDESWARA: 

, 
Will the Minister of WOMEN AND CHJLD 

DEVELOPMENT be pleased to state: 
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<a) the number of Se" Help Groupa (SHGa) 
functioning for the empowerment of women in various 
States, State-wise; 

(b) whether the SHGs have been auccesaful in 
achieving the desired results; 

(c) if so, the details thereof alongwith the initiatives 
taken by the Government to universalize the SHG 
movement; 

(d) whether the Govemment regularly eends team to 
evaluate the performance of the SHGs; 

(e) if so, the details of the vlaIta conducted by the 
Central teams during each of the last three years and 
the current year; 

Cf) whether the Central teams have reported about 
the problems being faced by these SHGs; and 

(g) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The State-wise number of 
SeH-Help Groups (SHGs) formed for empowennent of 
women under the two programmes of the Ministry of 
Women and Child Development i 6., Swayamsidha and 
Swa-Shakti given in the enclosed Statement-I. 

(b) and (c) Yes, Sir. A Statement II indicating the 
achievements under the schemes of the Ministry Is 
enclosed. 

The Swa-Shaktl Project approved by the Govemment 
of India for a period of six years only successfully 
culminated on 30-6-2005. The ongoing scheme of 
Swayamsidha initially approved by the Govemment of 
India for the period 2000-2001 until 31-3-2006 has been 
extended up to 31-3-2007. 

(d) and (e) Under the Swa-Shakti Project, Supervision 
Missions compriSing of World Bank representatives and 
Officers of the Central Unit of the Project visited the 
States twice each year till the end of the project. In 
addition, the Central Project Officers visited the projects 
in the States regularly to monitor and guide the project. 
Under Swayamsidha, monitoring is done mainly through 
Quarterly progress reports and Quarterly review meetings. 

Both the projects were evaluated by external 
agencies. 

(f) and (g) Yes, Sir. The monitoring reports· and 
evaluation reports Indicated that the problema faced by 
SHGs pertain mainly to: 

(a) Inadequate training Inputs 

(b) Releaae of funda at State level to project 
implementing ~gencles, and 

(c) Marketing of SHG products. 

The following action was taken to addresa the 
problems: 

(a) l88ues related to training were addressed by 
enhancing training inputs. 

(b) In order to facilitate amooth flow of funds to the 
project Implementing agenclea, letter. were 
addre8Md to States at various levels, 

(c) In order to addreaa problema related to 
marketing of SHG products, a Memorandum of 
Understanding was signed wfth the Khadl and 
Village Industries Comml88lon (KYIC) on 9-9-
2005 mainly for marketing of SHG products 
through the KYIC network. 

8mtement I 

NumbtJr 01 StIIf HBIp GtrJUp8 FonntHi 

St. No. StateI SHGa formed 

SwayllJllidha Swa-shlkll 

2 3 4 

1. Andhra Pradesh 3874 

2. Arunachal Pradesh 263 

3. Asaam 2400 

4. Bihar 6324 441 

5. Chhattlsgarh 1713 580 

6. Gujarat 2n2 2706 

7. Himachal Praclelh 800 

8. Haryana 1300 1550 
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2 3 4 2 3 4 

9. Jammu & Kashmir 1250 21. Rajasthan 3000 

10. Jharkhand 2427 1687 22. Sikklm 572 

11. Karnataka 2992 2149 23. Tamil Nadu 5452 

12. Kerala 2390 24. Tripura ~7 -
13. Madhya Pradesh 3667 2462 25. Uttar Pradesh 8466 5530 

14. Maharashtra 3885 26. Uttaranchal 1100 571 

15. Manipur 300 27. West Bengal 5184 

16. Meghalaya 531 28. A & N Islands 149 

17. Mizoram 301 29. Delhi 175 

18. Nagaland 606 30. Lak8hadweep 226 

19. Orissa 3600 31. Pondlcherry 300 

20. Punjab 1823 Total 68,163 17,647 

SIII,.",."t II 

Ac/titlvslMI7t undtlr /hs .. ~s of Ministry of Womtm .nd Child OsVfl/opm8nl 

SI. No. Component Swayamsidha Swa-Shakti 

1. No. of SHGs formed 68,163 17,647 

2. No. of Members 9,94,492 2,43,982 

3. No. of Clusters formed 8,216 1,213 

4. Amount saved 8863.20 2575.38 
(Rs. in lakhs) 

5. No. of SHGs inter-loaning .56,04~ 16,&46 

6. Amount inter-loaned 6387.96 6145.75 
(Rs. in lakhs) 

7. SHGs linked with Banks 61,060 12,256 

a. Amount loaned by Banks 8653.18 3659.37 
(Rs. in lakhs) 

9. No. of SHGs linked with 30,617 14,743 
Govemment schemes 

10. No. of Community ASsets 2.540 t;934. 
created 
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ICDS .for North Eeatem ...... 

'364. SHRI B, MAHTAB: 
SHAI PAASUAAM MAJHI: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the details of the achievements made by the 
Government from the various programmes laurM:hed under 
Integrated Child Development Services (ICDS} in the 
various States of the country; 

(b) Whether the Government proposes to modify the 
ICDS in the North Eastern States; 

(c) if so, the details thereof a10ngwith the reasons 
theretor; 

(d) whether these modifications are also proposed 
for the scheduled areas in the country; and 

(e) if so, the time by which these modifications are 
likely to come into effect in the North Eastern States and 
other scheduled areas of the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Integrated Child 
Development Services (ICDS) is a Centrally-sponsored 
Scheme which, inter-a/is, aima at improving the nutritional 
and health status of children below 6 Vears of age. The 
Scheme IS being implemented in all the StateslUTa, 
Including North Eastem (NE) States and Scheduled Areas, 
an the country. 

Out of the 5652 ICDS Projects sanctioned till 
31.3.2003. 4531 Projects were in rural areas, 763 In tribal 
areas and 358 in urban (slum) areas of the country. 
North Eastern States account for 440 of these 5652 
projects. Government has sanctioned 466 more ICDS 
Projects in the year 2005-06, out of which 257 are in 
rural areas. 46 in tribal areas and 163 in urban areas. 
Out of these 486 projects,72 are in the North Eastern 
States. Slmilar1y, out of 7.58 lakh AWCs sanctioned by 
the Government of India upto 31.3.2003, 42999 AWCs 
were in the North Eastern States and out of 1.88 lakh 
AWCs sanctioned by the Government in 2005-06, 11502 
AWCs are in NE States. 

Also, in view of the &peeial needs of the North 
Eastern States, the Government sanctioned construction 
of Anganwadi Centre$ out of Ministry's Qudget eannarked 
for NE region, even though the Scheme does not, 
generally, provide for this activity in other parts of the 

oountfy. Further, population norma tor sanction of ICDS 
project and AWCs in sparsely populated tribaj aNa, ... 
also lower than thos. for other areas. 

Thus the Government has taken fl8CIINMfY meuures 
to ensure adequate coverage of North Eastem States 
and ScheduledlTribal Afeas under the ICDS Scheme. 

A number of intIIatlvee have also bMn taken by the 
Government in the last two ye818 or so to improve the 
effectiveness of the scheme. Salient ~nget them are : 

(0 Doubling of financial norms for Supplementary 
Nutrttion. \ 

(ii) Sharing of 50% cost of supplementary nutrition 
with the StatealUT 8. 

(iii) BPL is no longer the criteria for selection of 
beneficiaries of supplementary nutrition. 

A number of Projects and Anganwadl Centres 
sanctiot1ed before 31.3.2003 have become operational 
during the last two years or so .... ulling in Increase in 
number of beneficiaries as indicated below: 

No. 01 No.ol No. ~ bInIIIdIriII No. ~ fIIHdlOOI 
opeIIIIofIII opIIItioNI oI~ eU:IIIon 

p!IIj8ds AWCa IUIfticI'I banIIicIIItas 

31.3.2004 5267 649307 415.08 lakh 204.38 Iakh 

31.3.2005 5422 706872 484,42 IaIdI 211.41 Iakh 

31.12.2005 S853 746943 546.71 Iakh 237.64 IIId'I 

(b) No such proposal Is under consideration of the 
Government. 

(c) Does not arise. 

(d) No such proposal is under coneideratlon of the 
30vernment. 

(e) Does not ariae. 

Scheme for Integrated Textile Parka 

'365. SHAI MAHESH KANODIA: 
SHRI P. S. GADHAVI: 

Witt the Minister of TEXTILES be pleased to state: 

(a) whether a new scheme for Integrated Textile Partes 
has been formulated by merging the existing schemes; 

(b) If so, the details thereof; 

(c) whether the new scheme is detrimental to the 
interests of the public sector; and 
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(d) if not, the manner in which It is likely to benefit 
the public sector? 

fHE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Scheme for Integrated Textile ParXs was 
~unched in the year 2005-06 by merging the erstwhile 
AI-lparel Park for Exports Scheme (APES) and Textile 
Centre Inlrastructure Development Scheme (TCIDS). 

(b) The SITP is based on Public Private Partnenmip 
I PPP) model, where Industry Associations/Group of 
Entrepreneurs would be the main promoters of the Textile 
Park by forming a Special Purpose Vehicle (SPY). The 
Scheme provides for funding of project through a mix of 
Equity/Grant from the Govemment of India (GOI), State 
Government, State Industrial Development Corporation, 
and Loan from Banks/Financial Institutions. However, the 
combined equity stake of GOllState Government/State 
Industrial Development Corporation, if any, should not 
exceed 49%. The rernaining 51% of the equity win have 
to be retained by the SPV so that it shall have operational 
autonomy. The Government of India's support under the 
scheme by way of Grant or Equity is limited to 40% of 
the project cost subject to a ceiling of Rs. 40 Crore. 

So far 26 projects have been sanctioned at an 
estimated project cost of Rs. 2428.23 Crore, out of which 
Government of India Grant would be Rs. 866 Crore. The 
estimated investment In these parXs is Rs. 13,445 Crore 
and estimated annual production is about Rs 19,200 
Crore. Estimated employment generation is about 6.29 
lakh (1.93 lakh direct & 3.36 indirect). 

(c) No. Sir. 

(d) The public sector can have equity participation In 
the Textile Parks. 

Review of CRFINCCF 

·366. SHR! ANANTH KUMAR: 
SHRI RAGHUNATH JHA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Intended objeetives of the Calamity 
Relief Funa (CRF) and the National Calami'Y Contingency 
Fund (NCCF) are being achieved; 

(b) If so, the details thereof; 

(c) whether the Govemment has constituted an Expert 
Group to review the guidelines -exi8ting.Jor extending the 
relief for natural calamity relief worX under CRF and 
NCCF; and 

(d) if so, the details thereof alongwith the progress 
made so far In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. RE~UPATHY): (a) to (d) 
Financial assistance in the event of natural calamities Is 
provided to the States from the Schemes of Calamity 
Relief Fund (CRF) and the National Calamity Contingency 
Fund (NCCF). These Schemes are reviewed and revised 
after every five years by successive Finance Commissions. 
The present Schemes of CRF/NCCF have been notified 
by the Government of India, based on the 
recommendations of the Twelfth Finance Commission 
(TFC), which are in operation during the years 2005-06 
to 2009·10. The TFC have defined the natural calamities 
ellgibfe for assistance from CRF/NCCF viz. CYClone, 
drought, earthquake(Tsunami, fire, flood, hail storm, 
landslide, avalanche, cloud burst and pest attack. 

As per the Scheme, a CRF has been constituted for 
each State, which is contributed by the Government of 
India and the concemed State Govemment in the ratio 
of 75:25. The Central share of the CRF is released to 
the States in two instalments, the first instalment is 
released in June and the second in December. In the 
event of a calamity of a severe nature, assistance from 
NCCF is also provided to the States, after following the 
laid down procedure. The expenditure from the CRFINCCF 
is required to be incurred as per the items and norms 
approved by the Government. 

The objectives of the two Schemes of CRF and 
NCCF are to meet the expenditure for providing immediate 
relief to the victims of defined nalural calamities and for 
the repair/restoration of damaged infrastructure of an 
immediate nature to facilitate rescue and relief operations. 
The basic objectives of CRF and NCCF, are being met 
through the implementation of these Schemes. 

In the States, a State Level Committee has been 
constituted under the Chief Secretary, which Is empowered 
to decide on all matters connected with the financing of 
the reNe' expencfrtureand to ensure that money drawn 
from the CRF accOUnt' Is actuallY utilized for the purposes 
for which the CRF has been set up and expenditure is 
incurred as per the Items and norms of assistance 
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approved by the Govemment of India. The Accountant 
General of the concemed State is required to maintain 
the accounts in respect of these Funds. 

The items and norms of assistance from the CRFf 
NCCF are generally revised after the Award of every 
Finance Commission. Subsequent to the Award of the 
TFC. the Govemment of India in the Ministry of Home 
Affairs constituted an Expert Group to review and revise 
the extant items and norms of assistance from CRFI 
NCCF. The Group comprised representatives from the 
concerned Central MinistrieslDepartments and some State 
Governments. 

In order to facilitate a comprehensive review of the 
extant items and norms of assistance, the Expert Group 
solicited the views/suggestions of all the States and the 
concerned Central Ministries/DepartmentslOrganisations. 
The Group also had a series of meetings and 
consultations with the concerned Central Ministriesl 
Departments. 

The Expert Group has since submitted its report to 
the Government. The Government of India is examining 
the rSj::ommendations of the Expert Group. Thereafter, a 
pro~1 for revision of items and norms of assistance 
from CRFINCCF will be placed before the High Level 

Commodities Exports 
(US $ Mnlion) 

Committee, shortly. for Its conSideration. After the approval 
of HLC. the approved revised items and norms will be 
notified and circulated to all States and the concerned 
Central Mlnistriee/Departments for Implementation. 

Growth Rate of Industrial Export. 

*367. SHAI D.V. SADANANDA GOWDA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the details of the growth of the export of the 
industrial goods for the last two years and the current 
year; 

(b) the impact on the employment opportunities in 
the country particularly In the State of Kamataka; and 

(c) the steps proposed to be taken to help the export-
oriented Industries to achieve and sustain a higher growth 
rate? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) The details of value and 
percentage growth In exports of industrial goods (by some 
major sectors) during the last two years are given below. 
Sector-wise information tor the current year is not 
available. 

Percentage Change 
over previous year 

2004-05 2005-06(P) 2004-05 2006-06 

2 3 4 6 

Ores & Minerals 5079 6189 114.4 21.9 

Leather & Mfrs. 2422 2626 12.0 8.4 

Gems & Jewellery 13762 15547 30.2 13.0 

Sports goods 102 132 3.0 29.4 

Chem. & Related prdts. 13164 15514 32.2 17.9 

Engineering goods 15383 19189 48.3 24.6 

Electronic goods 1890 2244 4.7 18.7 

Projects goods 75 135 -10.7 eo.O 
Textiles 12918 15206 5.8 17.7 

Handicrafts 3n 410 -24.6 8.8 
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1 2 

Carpets 636 

Petroleum Products 6989 

Unclassified Exports 2263 

Total exports 83536 
incluchng non-
industrial 
goods 

(P)-Provisional data. 

(b) No firm estimates are availablo of employment 
generated through exports. However, according to the 
findings of a study conducted by the Research & 
Information System for Non-Aligned Countriea(RIS), the 
total employment il\ the export sector was 16 million in 
2004-05 of which 9 million was direct employment .... d 
7 million was indirect employment. There are no estimates 
of employment opportunitie8 created through exports State-
wise, including in the State of Kamataka. 

(c) Export Promotion is a constant endeavour of the 
Government. A number of Initiatives have been taken 
recently to further boost exports. These inftlr-sliB Include 
bringing into force the SEZ Act, 2005 with effect from 
1 oth February, 2006, giving a major thrust to procedural 
simplification to reduce transaction cost of exporters and 
signing regional trade agreements to leverage exports in 
line with India's comparative advantage. Besides, a 
number of fresh initiatives have been taken in the Foreign 
Trade Policy (2006-07), which include, Focus Product 
scheme. Focus Market scheme, Vishesh Krishi and Gram 
Udyog Yojna, Duty Free Import Authorisation Scheme and 
a number of measures for Gems & Jewellery sector. The 
Government also provides assistance to exporters for 
development of new export markets. 

Indo-China Trade Through Nathula pa .. 

"368. MS. INGRID MCLEOD: 
SHRI MOHAN SINGH: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Nathula Pass has been opened for trade 
with China; 

(b) if so, the details thereof including the items that 
have been permitted to be traded between India and 
China through Nathula Pass; 

3 4 S 

829 8.5 30.3 

11515 95.9 64.8 

3011 20.3 33.1 

102725 30.1 23.0 

(c) whether the commercial Impact of the Indo-China 
trade was .... 88ed prior to opening of the N~thula PaIS 
for trade; and 

(d) If so, the details thereof alongwlth Its likely impact 
parttcularty on the Slkklm economy? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a> and (b) Yes, Sir. Nathula Pass 
has been opened for border trade with China with effect 
from 6th July, 2006. The Import and export of the fallowing 
locaHy produced commodities by the people living along 
both sides of the India-China border as per the prevailing 
cuetomary.practice are· allowed freely: 

Import. 

1. Goat akins, 2. Sh~ akina, 3. Horses, 4. Sheep, 
5. Goats, 6. Wool, 7. Silk, 8. Yak Tails, 9. Yak 
Hair, 10. China Clay, 11. Borax, 12. Szalbelylta, 
13. Butter, 14. Goat cashmere (pasham), 
15. Salt. 

Exports 

The above items are exempted from duty when 
imported Into India from ChIna through border 
trade vide notification No. 15819-Cu8tom dt. 29th 
July, 1994. 

1. Agriculture implements, 2. Blankets, 3. Copper 
Products, 4. Clothes, 5. TextlIe8, 6. Cycles, 7. 
Coffee, 8. Tea, 9. Barley, 10. Rice, 11. Flour, 
12. Dry Fruit, 13. OIlY and fresh vegetables, 14. 
Vegetable Oil, 15. Gur and Mlsri, 16, Tobacco, 
17. Snuff, 18. Cigarettes, 19. Camed Food, 20. 
Agro-Chemlcal, 21. Local Herbs, 22. Oyas, 23. 
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Spices, 24. Watches, 25. Shoes, 26. Kerosene 
Oil. 27. Stationery, 28. Utensils, 29. Wheat (Ua 
& Buck) 

(c) and (d) The border trade through Nathula has 
commenced in pursuance to the Memorandum signed 
between India and China on Expanding Border Trade. 
No study for assessing commercial impact was carried 
out befgre opening Nathula Pass for trade. 

{Translation} 

Adlvu' Mahlla S.ahaktlkllran YoJ-

°369. SHRI TEK LAL MAHTO: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the details of the number of women benefited 
under National Scheduled Tribes Finance and 
Development Corporation sponsored Adivasl Mahila 
Sashaktikaran Yojana (AMSY) during each of the last 
three years and the current year; 

(b) whether AMSY is being satisfactorily run all over 
the country particularly In Jharkhand; 

(c) if so. the details thereof, State-wise; 

(d) whether the allocated amount under AMSY is 
being properly utilized and distributed among the needy 
people; and 

(e) if so, the details thereof, State-wise? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 

REGION <SHRI P.R. KYNDIAH): <a) to <e) The Adlvasi 
Mahlla Sashaktlkaran Yojana (AMSY) is an exclosive 
concessional scheme for the economic development of 
eligible ST women. This 80herne wae Jaunched by the 
NSTFDC in the year 2002. Under this scheme, 
concessional financial assistance is made available to 
eligible ST women for undertaking income generating 
activities. 

The State Channelizing Agency-wise details of amount 
of loan sanctioned, funds disburaed and utilization reported 
thereof till 31.072006 under the AMSY scheme for the 
period 2003-04 to 2006-07 along with the number of 
women benefICiaries, are given in the statement enclosed. 
The State of Jharkhand has not made any proposal for 
financial assistance under the AMSY to NSTFDC so far. 

NSTFDC ailocates its funds to all the StateslUTs 
which have tribal population on the basis of the proportion 
of the total population of the StatelUT to the total ST 
population of the country and no specific: allocation for 
the AMSY scheme is made. However, NSTFbc advises 
its Channelising Agencies to avail maximum funds for 
providing highly concesslonal financial assistance to the 
eligible ST women under AMSY. Based on the need of 
eilglbla women identified by the ChanneUzlng Agencies, 
during the period 2003-04 to 2006-07, Rs. 3367.15 lakh -
have been sanctioned out of which Rs. 2354.00 lakh has 
been disbursed by the NSTFDC and Rs. 992.83 lakh 
has been reported 88 utilized by the Channelizing 
Agencies. Further release of fund depends on proper 
utilization of funds by-the Channelizing Agencies for the 
purpose for which it was sanctioned and disbursed. 

Sta"".nt I 
I1Mr-wise dBtails of sanctions for the ytNIr 2003-04 to 2006-07 (u on 31.7.20(6), fund dlsburssd lind utilizstion 

raported under the Adivssi Mahila Sashllldikaran Yoj8na (AMSY) - as on 31.7.2006 

(Rs. in lakh) 

5."'. NII1II 0/ IIIe SCNSII. ~ JlO4.G5 2IIIM8 ~ CaIUIIIIt .... 
1.31.7_ QUIlt QnMII 

NSTFDt"s _,.01 NSTFDt"s 110.01 NS1RIC'I 1Ia.0I NSTFDC'i No. CJ .... "'.01 lRI lRI 
lIIrI IiInIIciIteI !1M iIIIIIII:iIIII !1M .... ShIt IIntiIIIII bnIIIiIiI& dIIuIII .. 

2 3 4 5 6 '1 8 9 10 11 12 13 14 

1. A.P. SctIadUed TrIles CoGparaIl¥e 72.00 300 433.48 2088 427.70 2187 - 933.18 4575 833.28 165.82 
Finance Corpn. Ltd., Ancha PnIdIsh 

2. . Chhalliagarh Slate Mlayavsayae eo. - 42.75 95 - 42.75 95 42.75 19.80 
op Fin. Oev. Crop. lid. 0lIIa1lisglrh 
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. 1 2 3 4 5 6 7 8 9 10 11 12 13 14 

3. HimadIII P!IdaItI SchedIMd 54.00 150 54.00 150 
CIsI8s SdIItiId TIIMiI Dev. 
CoIporation, Himachal PradIah 

4. Kall1llab Scheduled CIIIIs and - 18.00 100 10.00 500 - 108.00 eoo 
SchackJIed TrtJes Oev. Corp .. 
Kamataka 

5 Kerala Slate 0eveI0pmenI Corpn. 8.75 25 8.75 25 8.75 1.32 
For Scheduled CasIes & Sc:hatiId 
Trtbes Ltd., Kellla 

6. ShIbati Adlvlli Villa va Yba 20.00 400 100.00 250 140.00 350 - 260.00 1000 3.55 
Nigam, NaIll, MaharuIn 

7. RajaIhM SC & ST An. a DIv. C0- 26.25 70 ~.OO 200 72.00 192 22.!O 150 185.75 812 125.48 22.87 
op. Copn. RajIIIwI 

S. Silckim ScheclHd Calles, Trills & - 30m rt - 30.07 rt 30.07 
Backward 0Isaes Dev. Corpn. lid., 
SiktOm 

9. T~ SchadINd Trills Co-op. 3.50 10 3.50 10 3.!0 3.50 
Development Cotpn. lid., Trtpura 

10. WISt Bengal sea & STs 0.. An. 538.125412 546.50 5300 848.53 6400 - 1731.15 17112 1308.&1 77U2 
CoIp., WIlt Bengal 

Tolal 85U7 6192 1224.48 _ 1406.30 9686 76.50 300 3367.15 24246 2354.00 •. 83 

Export of 8erVIcea 

t370. SHRI HARISINH CHAVDA: 
SHRI HARIKEWAL P1=IASAD: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether there is growth in the exports of services 
during each of the last three years; 

(b) if so, the details thereof; 

(c) whether despite sufficient and skilled manpower, 
the export of services is much behind selleral other 
countries; 

(d) if so, the reasons therefor alongwith the action 
taken in this regard; and 

(e) the steps taken/proposed by the Govemment to 
promote the export of services? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) Yes, sir. A substantial 
growth in the export of sarvlcea t\as been witnessed 
during each of the last four years. In fact, there has 
been three fold increase In the export of 88rvicea during 
this period. The detaHs of sector-wi8e services exports in 
the last four years are as under: 

(US $ million) 

Sedor 2OQ5.08 2004-05 2003-04 2002-03 

(Total) 60610 48031 26888 20763 

(i) Travel 7789 6495 5037 3312 
(ii) T ransportalion 6277 4798 3208 2536 
(iii) Insurance 1042 909 419 369 
(Iv) lG.n.i.e. 305 328 240 293 
(v) Miscellaneous 45197 33501 17965 14253 

.(23600) *(17200) ·(12800) *(9800) 

Source: RBI 
, Government not Included elsewhere. 
tit Indicates 11'18 portion of Software Servtoes In the 'MIsceIIaneoua' 
Sector. 
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(c) to (e) Export of service& Is relatively a new and 
upcoming sector of exports in India as compared to the 
developed countries, where export of aervice8 has been 
in existence since many decades. Inelia is likely to match 
the exports of services of the developed nations in the 
ensuing four years if the present rate of growth is 
sustained. 

The Government has taken the following initiatives 
with respect to Services Exports while announcing the 
Foreign Trade Policy on 1st April, 2006:-

(i) An Export Promotion Council for Services is 
being set up with the mandate to map 
opportunities for key services in key markets 
and thereafter to develop strategic market access 
programme, to coordinate efforts for intensive 
brand building and marketing programme in 
target markets and to make necessary 
interventions with regard to policy, procedure and 
bilateraVmultilateral issues. 

(ii) There is a 'Served from India Scheme' 
administered by the Department of Commerce 
under which all service providers including 
Healthcare and Educational Service Providers as 
well as Engineering Process Outsourcing (EPO) 
and Knowledge Process Outsourcing (KPO) 
seNice providers are entitled to duty credit acrip 
equivalent to 10% of the foreign exchange 
eamed by them in the preceding financial year 
and the scrip can be redeemed for import of 
any capital goods. 

(iii) Consultancy exporters can also seek financial 
assistance under the Market Development 
Assistance (MDA) and Market Access Initiative 
(MAl) schemes. Under these schemes, export 
promotion actiyities like participation in 
Exhibitions, printing publicity materials, Market 
Studies etc. are encouraged. 

Special Economic Reglonallnveltment Reglonl 

*371. SHRI TUKARAM GANPATRAO RENGE PATIL: 
SHRI KASHIRAM RANA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government proposes to set up 
Special Economic Regions/Special Investment Regions In 
the country; 

(b) If 80, the details thereof alongwith the criteria 
adopted for selection of the regions; 

(c) whether the Government propos .. to merge 
Special Economic Zones with Special Economic Regional 
Special Investment Regions; and 

(d) H so, the details thereof alongwlth the reasons 
therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) The proposal for 
Special Economic Regions (SERs)lSpecial Investment 
Regions (SIRs) is at conceptual stage and criteria for 
selection of the regions have not yet been evolved. 

(c) and (d) Special Economic: Zone ActIRuies do not 
provide for merger of SEZs. 

(English} 

Ban on Export of Marine Producta 

·372. SHRI TUKARAM GANGADHAR GAOAKH: WHI 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether import of marine products from India has 
been banned by some countries; 

(b) H so, the details thereof alongwith the reasons 
therefor, country-wise; 

(c) whether any guidelines have been issued by the 
Govemrnent to the manufacturers of marine products for 
the manufacturing of the product of International quality; 
and 

(d) H so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) Yes, Sir. 

(b) Saudi Arabia has banned Import of fresh marine 
products from India on the ground of Cholera In India. 

(c) Yes, Sir. 

(d) SpecHications for Fresh, Frozen and Processed 
Fish and Fishery are: 

(I) National standards of the importing countries; or 
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(ii) Contractual specifications agreed tel between the 
foreign buyer and the exporter provided the 
same is satisfying the health and other 
requirements of the importing country; 

(iii) in the absence of (i) or (ii) above, the minimum 
general specifications for shrimps/prawns are that 
appearance and colour shall be characteristic to 
the particular typelform of 1resMreshly cooked 
shrimps/prawns as the case may be. The 

Bacteriological 

Total plate count at 37 C per gm. maximum 

E. coli count per gm. Max. 

Coagulase positive staphylococcus per gm. max. 

Salmonella and S. arizona per 25 gms. 

(iv) In the case of any fresh, frozen and proceeaed 
fish and fishety products for whk:h no standard 
is available (i, ii and iii above), the standard 
formulated by an Expert Committee woutd be 

~ 

made applicable. 

Welfare Scheme. for Textile. Wo"'" 

"373. SHRI KINJARAPU YERRANNAIDU: 
SHAI V.K. THUMMAA: 

Will the Minister of TEXTILES be pIeaaed to state: 

(a) whether funds allocated in the budget forSbe 
various welfare schemes during the last three years were 
not fully utilised due to which workers interest has been 
adversely affected; 

(b) if sO,the detail. thereof alongwlth the steps taken 
to protect the interest of these workers; 

(c) the number of dwelling units constructed under 
workshed-cum-Housing Scheme durinoead'l ot, the . u..t 
three years and the extent to which these units have 
helped in improving the quality of life and eamlngs of 
artisans especially women, State-wise; 

(d) whother the Govemment has started Bima Yojana 
Scheme for handicrafts artisans to extend medical facilities 
to the artisans; and 

matef .. 1 shalt be reasonably free from 
dehydration, dIscolouration and black spots. The 
material shall not show any sign of deterioration 
. and shall be free from off odour and foreign 
odour. The texture of meat shall be soft and 
consistent and shall have characteristic flavour 
of Fresh/Cooked Shrimps/Prawns. The products 
shall be free from extraneous matter. The 
Bacteriological specifications for Shrimps/Prawns 
are as under: 

FreshIChllledl Cooked! 
Frozen BoIled 

5,00,000 1,00,000 

29 Nil 

100 100 

Nil Nil 

(e) If so, the details thereof alongwith the achievement 
rMde wnderthese schemes, State-wille? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The Government is implementing 
the Textile Workers Rehabilitation Fund Scheme to provide 
interim relief to textHe workers rendered unemployed due 
to 1he permanent closure of any particular portion of or 
the entire textile unit. The funds allocated and their 
utilisation during the last three years is given in 
Statement-I enclosed. Under the scbeme, no targets for 
financjal and phyaicaI ptOg/'888 are set· and funds are 
utilised puntly on a need basis. Besidas, the Government 
Is implementing various schemes for the welfare of 
artlsan8, weavers, shepherds, farmers etc. where the funds 
sHocated during the last three years have been well 
utilized. 

S.No. 

1. 

2. 
3. 

Year 

2003-04 

2Q()4,.()5 

2005-06 

Statement I 

(In As. lakhs) 

Funds 

Allocated Utilised 

126.00 

800.00 

800.00 

111.43 

799.86 

799.97 
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(c) The Govemment is implementing the Work8hed-
cum-Housing Scheme for the welfare of handloom 
weavers. The number of dwelling units constructed under 
the Worbhed-cum-Houling scheme during the last three 
years is given in Statement-II enclosed. It is not poeIibIe 
to quantify how these units have helped in improving the 
quality of ~fe and earning of artieans or women, State-
wise. 

StIIt.",.nt II 

Year 

2003·04 

2004-05 

2005-06 

(d) No, Sir. 

(e) Does not arise. 

(In Rs. lakhs) 

No. of Units sanctioned 

21,718 

12,008 

17,971 

FDI In Small Scale Sector 

·374. SHRI RAVICHANDRAN SIPPIPARAI: wm the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

(a) whether suggestions have been received to raise 
the Foreign Direct Investment (FDI) ceIDng for the small 
scale sector from 24% to 49%; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) According to the. 
e)(isting policy, an entity, whether domestic or foreign, 
without any subsisting. industrial interest can Invest upto 
1000/0 in the equity of a small scale industry (SSI). 
However, to prevent mushrooming of small scale Industries 
owned or. controlled by larger entities, the policy atso 
prescribes a ceiling of 24% in equity participation by an 
entity, whether domestic or foreign, in Cas8 it already 
has an industrial interest. If the equity investment by such 
an entity exceeds 24% of that of a second· SSI unit, the 
resultant entity ceases to be an SSI unit. 

(c) Government has not taken a decision on the 
issw. of permitting. inve.tment(whether foreign or 
domestic) in equity· beyond 24% in micro and small 
enterprises by entities having an Interest in other 
enterprises. 

San on Export of Raw Materials 

*375. SHRIMATI ARCHANA NAVAK: 
SHRI K.C. PALLANI SHAMV: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment proposes to ban export 
of selected raw materials In the country; 

(b) if so, the details thereof and the commodities 
identified for the same; 

(c) whether the ban is aimed at promoting exports of 
onty value added products and to generate employment; 
and 

(d) if so, the steps taken by the Govemment to 
ensure adequate avajlability of raw materials for 
accelerating industrial production in the country? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI _KAMAL NATH): (a) There is no such proposal 
under consideration of the Govemment. 

(b) to (d) Do not arise. 

*376. SHRI DHANUSKODI A. ATHITHAN: 
SHRI B. VINOD KUMAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

I 

(a) whether the Government proposes to divest AlCTE 
from the responsibility relating to regulation, grant of 
approval and recognition of management courses; 

(b) if so, whether the Govemment proposes to set 
up a separate regulatory body e)(clusively on the lines of 
AICTE to regulate, promote and develop management 
education; and 

(c) if so, the details thereof? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHF,U ARJUN SINGH): (a) No, Sir.· 

(b) and (c) Does not arise. 

(Trans/ahonJ 

Security of Taj Mahal 

*377. SHRI ASHOK KUMAR RAWAT: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whather the Union Government has approved any 
plan for tightening of the security of Taj Mahal; 

(b) if so, the details thereof and the amount 
sanctioned in this regard; 

(c) whether the responsibility of Taj Mahal aecurity Is 
proposed to be handed over to the Archaeological Survey 
of India: 

(d) if so, the reasons therefor; 

(e) whether any plan is under consideration of the 
Government for protecting all such reilgiouB aites/places 
in the country; and 

(I) il not, the reasons therefor? 

THE ~lINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes sir. 

(b) The Govemment of Uttar Pradesh had formulated 
a proposal in August, 2005 for strengthening the existing 
security scheme of Taj Mahal. This proposal consisting of 
procurement of security equipments and construction of 
certain security wori(s of Taj Mahal was approved involving 
an expenditure of Rs. 77.21 lakhs. As Taj Mahal is a 
national monument maintained by Archaeological Survey 
of India the above proposal had been referred to that 
organization. 

(c) and (d) No Sir. Security of Taj Mahal is provided 
as per scheme approved by Hon'ble Supreme Court of 
India. Central Industrial Security Force (CISF) has been 
deployed in the inner cordon while outer security Is 

provided by the Uttar Pradesh Poftce as per the security 
scheme. ' 

(e) and (f) "Law and Order- and ·PoIice" being a 
State subject, security of religious siteslplaces Is the 
responsibility ot the concemed StateIUT Govemment. 
Ministry of Home Affairs keeps the concemed States tully 
briefed about the threat perception about these places. 
Ministry of Home Affairs also iasu~ necessary advisories 
for strengthening the security of religious sites/places to 
the concemed State & U.T. on receipt of specific threat 
inputs. Assistance i8 also provided by the Central 
Govemment to the States/UTs for 8trengthening and 
modernization of their pollee forces under the 
Modemlzatlon of Police Forces (MPF) Scheme. 

Women Teaching Cantre. 

·378. SHRI CHHATTAR SINGH DARBAR: 
SHRI AVINASH RAI KHANNA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government has set up women 
teaching centres in various States; 

(b) if so, the details thereof. State-wise; 

(c) the total number of women benefited from these 
centres, State-wise; 

(d) whether the Govemment has any proposal to 
increase such centres; and 

(e) if so, the details thereof, Stat .. wIse? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (e) As per the Information 
given by the Department of School Education & Literacy, 
Ministry of Human Resouroa DeVelopment, 48 Mahlla 
Shikshan Kendras have been set up under the Central 
Sector scheme of Mahila Samakhya 80 far against 55 
sanctioned. The State-wise position of the number of 
Mahila Shikshan Kendras operatl,onal and the number of 
beneficiaries, are given in the enclosed Statement-I. The 
State-wise number of Mahila Shikshan Kendras approved 
to be opened during 2006-07 is given in the enclosed 
Statement-II 
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Numbtlr of M~ ShikslNln K~ (MSKs) and ~ for lhtI'-t thIN yNlS, Slllttl-wiMJ 

S. Name of the No. of No. of Beneficiaries 
No. State MSKs 

2006-07 2003-04 2004-05 2005-06 

1. Andhra Pradesh 11 483 422 478 

2. ·Assam 6 270 

3. Bihar 7 1251 1272 1981 

4. Gujarat 4 104 175 114 

5. Jharkhand 2 1n 282 246 

6. Karnataka 1 44 50 49 

7. °Kerala 2 60 

B. Uttar Pradesh 12 414 636 514 

9. *Uttaranchal 3 76 

Total 48 2473 2837 3788 

·Mahlla Shlkshan Kendnts were started In Aaaem. K8fIIIa and UttaranchaI In 2005-06. 

St.tement II 

State-wise OiItails of New Mahilll ShilrsIMn KtlndIu· 
Approved to be 0psntJd Oun'ng 2tJ06.07 UI'IdtIr thtI 

Mahila S6mllkhya p~ 

/EngIIsh} 

SUrvey on Children 

*379. SHRIMATI MANORAMA MAOHAVRAJ: 
SHRI ANANDRAO VITHOBA ADSUL: 

46 

SI.No. State New MSKs to be 
started in 2006-07 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Jharkhand 

6. Kamataka 

7. Kerala 

8. Uttar Pradesh 

9. Uttaranchal 

Total 

o 
2 

o 
o 
2 

o 

7 

Will the Mlnlater of WOMEN AND CHILD 
DEVELOPMENT be pIeaaed to state: 

(a) whethef any survey has been conducted on 
children by a panel of experts and journal.ta as reported 
in the Hindu dated July 19, 2006; 

(b) if so. the detaila thereof; 

(c) whether India has been judged as the sixth most 
dangerous country for chlktren; 

(d) if so, the reasons therefor alongwith the reaction 
of the Government thereon; and 

(e) the concrete measures taken by the ~ovemment 
to improve the situation? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) and (b) An Article appeared 
in The Hindu on 19th July, 2006 under the title MA 
Controversial Survey on India-. It Is reported therein that 
Reuters foundation has conducted a poll survey involving 
more than 100 aid experts and journalists to highlight the 
world's most dangerous places for children. 

(c) Yes, Sir. 

(d) The Survey has taken into account the children 
In armed conflict, the children affected by psychological 
trauma, the working children, malnutrition in children, etc. 
The Government do not agree with the findings of the 
survey as the survey has taken only limited facts into 
consideration and has not taken into account the other 
services and facilities being made available to children in 
India in the field of education, health, water and sanitation 
and other services which are the basic requirements. 

(e) The Government is taking all necessary steps for 
improvement of the overall status of the children of the 
country. Apart from the implementation of the constitutional 
provisions, legislations and policies there are several 
schemes and programmes being implemented by different 
Ministries and Departments for children which inchJde 
Integrated Child Development Services, Sarva Shlksha 
Abhiyan, Reproductive and Child Health, National Rural 
Health Mission, Pulse Polio Immunization Programme, 
National Programme for education of girls at elementary 
level, Kaaturba Gandhi Balika Vidyalaya, Mid-day Meal 
Scheme, Integrated Programme tor Street Children, 
Integrated Programme for Juvenile Justice, Childline 
services, Shishu Greh Scheme, National Child Labour 
Projects, Rajiv Gandhi National Creche Scheme tor the 
children of working mothers and others. 

Closure of Tea Gardena 

*380. SHRI K. FRANCIS GEORGE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the number ot tea gardens lying closed/abandoned 
by the management alongw/th the number of workers 
rendered jobless as a result thereof, State-wise; 

(b) wh/~ther the Government has chalked out a plan 
to reopen such gardens by utilizing the Rs. 1 00 crore 
package announced for the plantation sector; and 

(c) If so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (8) As per available information, 
39 tea gardens are presently lying closed of which 20 
ate in Kerala, 17 in West Bengal and 2 in Assam. The 
applOximate number of workers affected are 31,110 of 
which 10,050 are. in Kerala, 18,960 in West Bengal and 
2,100 in Assam. 

(b) No, Sir. 

(c) Does not arise. 

Specla' Incentive. to Agro-Bued Product. 

*381. SHRI PRALHAD JOSHI: WHI the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether tile Government has withdrawn the 
special incentives for export of agro-based products; 

(b) if so, the details thereof a10ngwith the reasons 
therefor; 

(c) whether the Government has received 
representations from various exporters in this regard; and 

(d) if so, the detaUs thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) A special Scheme to 
promote exports of fruits, vegetables, flowers, minor forest 
produce and their value added products was announced 
on 31.08.2004 as Vishesh Krishi Upaj Yojana. The 
Scheme was revamped and has been renamed as 
Vishesh Krlshi & Gram Udyog Yojana and continues to 
be in operation for a wider range of products. However, 
benefits for cashew, pepper and sesamum seed were 
withdrawn for not being in consonance with the framework 
of the scheme. Moreover, exports by EOU. have been 
made ineligible for the benefits for exports from 
01.04.2006 as EOUs are in any case set up primarily for 
exports, with a special package of incentives. 

(e) and (d) Representations have been received from 
Cashew Export Promotion Council, Shellac Export 
Promotion Council, Mehta Exports, Reitzel India, Sterling 
Agro Product Processing Pvt. Ltd., Rhodia, Indian 
Gherkins Exporters Association etc. These have been 
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considered and were not found feasible for restoring the 
withdrawn benefits. 

Babe Sah8b Ambedkar Hastshllp Vlkas Volens 

·382. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJtRAO: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Union Government has launched 
Baba Saheb Ambedkar Hastshilp Vikas Yojana to promote 
Indian handicrafts by developing artisans clusters into 
professionally managed and self reliant community 
enterprise on the principles of effective member 
participation and mutual cooperation; 

(b) if so, the details of financial assistance provided 
to NGOs, apex societies. Handicrafts Development 
Corporations, trusts and others under the Yojana during 
each of th<3 last three years. State-wise; 

(cl whether the Government has any mechanism to 
check proper utilization of the financial assistance given 
under the scheme; 

(d) if so. whether the Government has come across! 
received . any complaints regarding misut11isation of funds 
provided under the scheme; and 

(e) If so, the action taken by the Government in this 
regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Yes sir. 

(b) The detaH of financial assistanoe provided to 
NGOs, apex societies. Handicrafts Development 
Corporations. trusts and others under the Baba. Saheb 
Arnbedkar Hastshilp Vikas Yojana during each of the 
last three years. State-wise is given In the enclosed 
Statement-I. 

(c) Yes Sir. The monitoring is done through the field 
offices of the Office of the Development Commissioner 
(Handicrafts). Any proposal under Ambedkar Hastshllp 
Vlkas Yojana is considered for sanction only on the 
recommendations of Screening Committee which includes 
officers from State Governments. Regular inspection of 
the ongoing events is made through the field offices and _ 
reimbursements are made on receipt of these reports. 
Systems have also been put In place to identify the 
deserving NGOs having good track record through grading 
them on the basis of various parameters. 

(d) and (e) Yes Sir. Nine such instances have been 
reported. Enquiries have been ordered to establish the 
facts in all the cases and all financial assistance has 
been stopped. 

StIIt"",,,nt 

(Amount of Rupees) 

SI.No. Name of State/UT 2003-04 2004-05 2005-06 
Details of financial Detials of financial Details of financial 

assistance provided in assistance provided in assistance provided In 
rupees rupees rupees 

2 3 4 5 

1. Andhra Pradesh 1,47,19,882 1,77,42.483 2,67,74.169 

2. Arunachal Pradesh 27,15,572 27.70.751 27,56.467 

3. Assam 1.51.53.420 3.26.39.754 3.42,24.013 

4. Bihar 5,4?,OOO 15.63.000 13.76,500 

5. Chhattisgarh 17.91.867 19.33.600 11,24,000 

6. Delhi 32.56.1'92 33.60.318 16.31.376 
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2 3 4 5 

7. Goa 2,50,000 1.00,000 

8. Gujarat 69,40,979 1,08,03,579 3,29,61,000 

9. Haryana 25,14,058 31,71,519 38,56,551 

10. Himachal Pradesh 53,91,622 1,25,02.753 96,79,853 

11. Jammu & Kashmir 40,61,168 54,18,259 1,15,14,111 

12. Jharkhand 6,46,000 10,91,040 17,99,500 

13. Karnataka 38,70,696 40,96,909 65,38,786 

14. Kerala 74,63,947 44,31,514 94,17,669 

15. Madhya Pradesh 66,23,241 69,73,483 70,72,925 

16. Maharashtra 23,64,716 33,04,386 18,78,~ 

17. Manipur 20,01,220 17,73,514 76,37,276 

18. Meghalaya 4,57,870 000 1,50,000 

19. Mizoram 15,82,260 16,58,500 37,500 

20. Nagaland 30,11,325 12,03,500 40,06,000 

21. Orissa 79,13,837 76,78,523 2,07,47,866 

22. Pondicherry 16,905 

23. Punjab 41,61,579 15,12,250 56,96,700 

24. Rajasthan 64,69,404 88,01,206 58,59,061 

25. Sikkim 

26. Tamil Nadu 33,44,689 31,14,609 93,75,986 

27. Tripura 34,97,284 49,08,529 36,76,317 

28. Uttar Pradesh 1,64,25,535 2,61,06,197 3,63,47,707 

29. Uttaranchal 59,76,205 21,13,500 40,12,521 

30. West Bengal 78,14,680 1,66,41,449 1,20,16,684 

Total 14,09,66,238 18,73,31,230 26,20,66,967 

Absenteeism 01 School Tachers (a) whether the World Bank's' Development Policy 
Review for India has said that the nationwide presence 

*383. SHRI ASADUDDIN OWAISI: WiU the Minister of teachers in schools is found to be 50°,"" only and that 
of HUMAN RESOURCE DEVELOPMENT be pleased to 50% of the children living in urban areas In eight major 
state: States are dependent on private schools; 
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(b) if so, the details thereof and the reaction of the 
Government thereto: and 

(c) the steps taken or being taken by the Government 
in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) The 
World Bank Report of February 2006 entitled Development 
Policy Review for India etc. covers a wide range of topics 
including infrastructure, health, agriculture, accountability 
and govemance structures among others. Elementary 
Education, infBr·slis, has also been covered. The survey 
has stated that less than half of teachers were both 
present and engaged in classroom activity and that in 
the urban areas of eight major States, more than hal of 
the children in elementary school are in private schools. 
The data given by the survey does not distinguish 
between private aided and private unaided institutions. 

Elementary School Education is primarily the 
responsibility of State Govemments. Under Sarva Shiksha 
Abhlyan, emphasis has been given on the role of Village 
Education Committees or Local Bodies in the monitoring 
and supervision of schools including attendance of 
teachers. State Governments have also exhorted to ensure 
teacher presence during school hours. As far as the 
schools run by the Ministry of Human Reaource 
Development like Kendriya Vidyalayas, Navodaya 
Vidyalayas and Central Tibetan Schools are concemed, 
there is no such report of teacher absenteeism. 

Integrated Tribal Development Agencf •• 

*384. SHRI RUPCHAND MURMU: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the number of Integrated Tribal Development 
Agencies (ITDA) in the country for implementing Tribal 
Development Programmes in the Tribal areas, State-wise: 

(b) the performance of ITDA during the last three 
years; 

(c) the steps taken/proposed to be taken to strengthen 
these ITDAs; 

(d) whether the Union Government has made any 
review about the proper utilization of grants released to 
ITDAs in all the States; and 

(e) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): <a) There are 8 
Integrated Tribal Development Agencies (ITOAs) In Andhra 
Pradesh and 21 Integrated Tribal Development Agencies 
(lTDAs) in Orissa. These ITDAs are registered under the 
Societies (Registration) Act, 1860. The details of ITDAs 
in these two States are given in the enclosed Statement. 
Other States have established Integrated Tribal 
Development Projects (ITOPs), which are field offices 
under the State Governments. 

(b) The ITOAs function under the administrative 
control of the State Governments. State Governments 
entrust implementation of various schemes relating to tribal 
development to ITOAslITOPs and also to the various line 
departments. The various tasks mainly administrative, 
regulatory and developmental in nature as assigned by 
the State Governments have been carried out satisfactorily 
by the ITOAs during the last three years. 

(c) The Ministry has started ITOAIITDP·wise 
earmarking of funds under the Special Central Assistance 
to Tribal Sub Plan (SCA to TSP). The Ministry is also 
making efforts for direct funding of ITDAs/ITDPs. Out of 
the grants under Article 275( 1) of the Constitution, an 
amount up to a maximum of 2% of the grant can be 
used for project management, training, MIS. administrative 
expenses and monitoring & evaluation. 

Since 1986, Government of Andhra Pradesh has 
introduced the policy of single line Administration in ITDAs 
and the same has been reiterated in 2002. The Project 
Officers of ITOAs have been delegated with the powers 
of the District Collector, Joint Collector and District 
Revenue Officer to the extent of Tribal Sub Plan area. 

The State Governrnent of Orissa have taken steps 
for posting of young professionals in the ITOAs so that 
the benefits of value addition, processing and marketing 
of Minor Forest Produce (MFP) accrue directly to the 
tribals. 

(d) and (e) The Ministry of Tribal Affairs from time to 
time reviews the implementation of various programmes! 
schemes of the Ministry with State Governments and 
requires submission of Utilisation Certificates of the funds 
released and spent which intsr slis includes funds utilized 
by these ITDAS/ITDPs. Further, the Ministry of Tribal 
Affairs has entrusted the Programme Evaluation 
Organisation (PEO) of the Planning Commission to 

" 
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evaluate the implementation of the schemes relating to 
Special Central Assistance to Tribal Sub Plan (SCA to 
TSP) and grant-in-aid under Article 275(1) of the 
Constitution of India. under which funds are made 
available to these ITDAs through the State Govemments. 

SYtement 

List of ITDAs 

Andhra Pradesh (Name of the ITOAs) 

1. Seethampeta 

2. Parvathipuram 

3. Paderu 

4. Rampachodavaram 

5. K.R. Puram 

6. Bhadrachalam 

7. Etumagaram 

8. Utnoor 

Orl ... (Name of the ITOAa) 

1. Nilgiri 

2. Banpada 

3. Rairangpur 

4. Karanjia 

5. Kaptipada 

6. Sundargarh 

7. Panposh 

8. Bonai 

9. Kuchinda 

10. KtJonjhar 

11. Champua 

12. Parlakhemundi 

13. Phulbani 

14. Balliguda 

15. Th. Rampur 

16. Koraput 

17. Jeypur 

18. Malkangiri 

19. Nawarangpur 

20. Rayagada 

21. Gunupur 

Merketlng of Rural Product. 

*385. SHRI A. V. BELLARMIN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the steps takenlbeing taken by the Govemment 
for mart<eting the products produced by rural industries 
at national level; 

(b) whether the rebate allowed on such products is 
being disbursed prompUy to the eligible beneficiaries; 

(c) if not. the reasons therefor; 

(d) whether the Government has received any 
complaints on the alleged irregularities committed in 
determining the rebate and distributing the same; 

(e) if so. the details thereof alongwlth the action taken 
against guilty persons; 

(f) whether the Government has conducted any inquiry 
into this matter; 

(g) if so. the details thereof alongwlth the outcome 
of the inquiry; and 

(h) the action taken by the Govemment to check 
such irregularities in future? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) The steps taken by the 
Govemment (in the Ministry of Agro and Rural Industries) 
through the Khadi and Village Industries Commission 
(KVIC) for marketing of products of khadi and rural 
industries include grant of rebate on sale of khadi products 
and polyvastra. organising exhibitions at national and sub-
national levels. setting up Confederation for Promotion of 
Khadi and Village Industries (CPKVI) for strengthening 
the marketing networt<& of the khadi and village industry 
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(KVI) products, modernisation of selected sales outlets of 
KVIC, implementation of schemes for brand promotion, 
quality assurance and technology upgradation, assistance 
to tnstitutionslvillage industry units for product 
development, improved design and packaging, etc, 
launching "Mission Khadi" for promoting marketing of 
ready-to-wear garments of latest design'), etc. 

(b) Yes, Sir. 

(c) Does not arise, in view of (b) above. 

(d) No, Sir. 

(e) 10 (h) Do not arise, in view of (d) above. 

Aue.sment of Tall Claims made by Prlva .. 
Educational Institutions 

2787. KUNWAR MANVENDRA SINGH: 
SHRI HEMLAL MURMU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to verify and 
assess tall claims made by private educational institutions 
imparting higher education in the print and the electronic 
media 10 entire admission seekers; 

(b) if so, the details thereof; and 

(c) Ihe remedial steps contemplated in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Verification of standards of higher and 
technical education is an ongoing process. University 
Grants Commission (UGC) is responsible for the 
coordination and determination of standards in universities. 
Similarly the All India Council for Technical Education 
(AfCTE) monitors technical institutions recognized by It. 
As per the UGC Act, 1956 the right of conferring and 
granting degrees shall be exercised only by a university 
established or incorporated by or under a Central Act, or 
a State Act or an institution deemed to be a university 
under Section 3 of the Act or an institution specially 
empowered by an act of Parliament to confer or grant 
degrees. 

As per the norms of the All India Council for Technical 
Education (AICTE), all AICTE approved technical 

institutions have to submit compliande report alongwith 
the mandatory disclosures in the prescribed format giving 
details about the facilities available by August 31 every 
year to seek extension of approval for the next year. 
Besides, this mandatory disclosure is to be hosted on 
the institution's website, thus enabling the various stake 
holders to make informed decisions about the institutions. 
These compliance reports are assessed by Committee of 
Experts for grant of extension of approval. 

{Transl8tion} 

Uahlla Samakhya Programme 

2788. SHRI VIJAY KUMAR KHANDELWAL: 
SHRI KRISHNA MURARI MOGHE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to ,state: 

(a) the names of States where Mahlla Samakhya 
Programme is being implemented presentty; 

(b) the criteria for selection of the States for the said 
programme; 

(c) whether a proposal has been received by the 
Govemment to merge Mahila Samalchya Programme of 
Madhya Pradesh with National Mahila Samakhya 
Programme; and 

(d) if so, the time by which MahJIa Samakhya 
Programme will be sanctioned in Madhya Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) Based on State 
Govemments requests, the Mahlla Samakhya Programme 
is operational in nine States viz. Andhra Pradesh, Assam, 
Bihar, Gujarat, Jharkhand, Kamataka, Kerala, UHar 
Pradesh and Uttaranchal, and has been sanctioned for 
Madhya Pradesh and Chhattisgarh. 

[English} 

National Plan for Empowerment of Women 

2789. SHRIMATI PRATIBHA SINGH: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased t() 

state: 
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(a) whether the Government has formulated any 
National Action Plan for Empowerment of Women; 

(b) if so, the details thereof; and 

(c) the possibility of implementation of the said 
Scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The draft Plan of Action 
for operationalising the National Policy for the 
Empowerment of Women, 2001 is yet to be approved by 
the Government. 

(b) and (c) Does not arise. 

{Translation} 

Irregularltl.. of HandtoomlHandlcl'llft Ba.rcI 

2790. SHRI TUKARAM GANPATRAO RENGE PATIL: 
SHRI SUNIL KUMAR MAHATO: 
SHRI ABDUL RASHID SHAHEEN: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether irregularity has been reported in the 
HandloomlHandicraft Board; 

(b) if so, whether any nexus has been found between 
the HandloomlHandioraft Board and the middlemen; and 

(c) if so, the details thereof alongwith the responsibility 
fixed in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) No 
reports of irregularities between the All India Handlooml 
Handicraft Board Members and the middlemen have been 
received. 

Bilateral Ag .... manta 

2791. SHRI RAJ IV RANJAN SINGH MLALAN": 
DR. CHINTA MOHAN: 
SHRI NAVEEN JINDAL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment Intends to enter Into 
bltatera' tle8 with other countries and form regional 
groupings to meet its trade target on the failure of Doha 
round WTO talks; 

(b) If so, the details thereof alongwlth the countries 
with which the Government is likely to enter into bilateral 
ties; 

(c) whether any 888888mant haa been made on the 
effect of the present impasse at WTO talk on trade; and 

(d) If so, the steps taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIAAM AAMESH): (a) and (b) India's 
engagement in Regional Trade Arrangements (RTAs) is 
not predicated upon the suspension of negotiations under 
the Doha Round In the World Trade Organisation (WTO), 
and Its trade policy continues to uphold a rule-baaed 
multilateral trading system, with complementary Regional 
Trade arrangements which serve as building blocks and 
which aim to achieve India's development imperatives. 

(c) and (d) Implications for India's trade are asseased 
as required by the exigencies of the negotiations under 
the Doha Round. The effects of the suspension of 
negotiations on trade are not readily amenable to 
quantification without making assumptions on a number 
of parameters, Including the period of delay and the likely 
nature of final convergences. 

In order to ensure that the WTO negotiating process 
and the outcome of the Doha Round embody the 
development imperatives of developing countries 
articulated In the Doha Ministerial Declaration, the July 
2004 Framework Agreement of 1 August 2004 and the 
Hong Kong Ministerial Declaration of Oeoember 2005, 
tndla has intensHIed its outreach to other developing 
countries, Uks-minded Members of the WTO and the trade 
majors. The Govemment has also been engaged in 
consuhationswlth stakeholders in 'order to evolve Its 
position and strategy in the negotiations so as to 
safeguard India's interests and concema 8Croes all the 
negotiating 81888 of the Doha Work Programme. 
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National Police Commlaalon 

2792. SHRt RAGHUVEER SINGH KOSHAL: 
SHRI M. SREENIVASULU REDDY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has received any 
suggestion from National Police CommissionlExperts to 
increase police-population ratio of 1 :500; 

(b) if so, the details thereof and the action taken by 
- the Govemment in this regard; 

(c) the detailS of directions/advise given to State 
Govemments in this regard; and 

(d) the details of the police-publlc ratio during the 
last three years, tHI date, State-Wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) National Police Commission aid not make a specific 
recommendation for achieving police-population ratio of 
1 :500. However, in view of recommendations of various 
experts regarding increasing the police population ratio to 
at least 1 :500, Government has advised the State 
Govemments to create new posts, fill up substantial 
number of existing vacancies and outsource of some of 
non-core police duties. 

(d) The detaH. of police population ratio (number of 
policemen per Iakh of population) in the respective States! 
Union Territories during 2003-2005, as provided by 
National Crime Records Bureau are given in the enclo8ed 
Statement. 

Statement 

PolictJ Population Ratio Outing 2003-2005 

SI.No. StateslUT Ratio (No. of Policemen per Lakh 
of Population) 

2003 2004 2005 

2 3 4 5 

1. Andhra Pradesh 95 99 98 

2. Arunachal Pradesh 506 500 493 

3. Assam 188 184 181 

4. Bihar 61 56 57 

5. Chhattisgarh 94 92 103 

6. Goa 260 242 235 

7. Gujarat 109 108 106 

8. Haryana 137 171 159 

9. Himachal Pradesh 194 182 178 

10. Jammu and Kashmir 550 535 572 

11. Jharkhand 75 74 85 

12. Kamataka 96 97 98 

.13. Kerala 136 132 129 

14. Madhya Pradesh 96 113 113 
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2 3 4 5 

15. Maharashtra 139 134 132 

16. Manipur 552 531 535 

17. Meghalaya 363 379 364 

18. Mizoram 770 760 854 

19. Nagaland 567 567 566 

20. Orissa 93 92 90 

21. Punjab 272 279 276 

22. Rajasthan 108 100 102 

23. Sikkim 555 602 609 

24. Tamil Nadu 126 138 130 

25. Tripura 512 550 542 

26. Uttar Pradesh 90 88 84 

27. Uttaranchal 148 136 131 

28. West Bengal 100 97 94 

Total (States) 119 119 118 

29. A & N Islands 720 723 707 

30. Chandigarh 411 402 407 

31. o & N Haveli 93 94 91 

32. Daman & Diu 148 142 139 

33. Delhi 371 360 344 

34. Lakshadweep 514 506 420 

35. Pondicherry 217 219 211 

Total (UTs) 367 357 343 

Total (All-India) 123 123 122 

(English} (a) whether the Govemment has de-recognised the 
eCA & MCA programmes of Indira Gandhi National Open" 

De-recognltlon of .BCAIMCA Programme by IGNOU University (IGNOU); 

(b) if so, the reasons therefor; . 
2793. SHRI KULDEEP BISHNOI: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to (c) the reasons for delay in developing study material 

state: for the programmes by IGNOU under the guidelines of 
Distance Education Council; and 



65 SRAVANA 31, 1928 (Saka) to OUtl$/Ions 66 

(d) the steps taken by the Govemment to ensure 
that the students, who have passed out BCA & MCA 
since 1995. do not suffer becaUse of IGNOU's inaction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) (a) and (b) No Sir. As per the information fumished 
by Indira Gandhi National Open University (IGNOU), the 
University Grants Commission and Association of Indian 
Universities (AIU) have recognized degrees!dlplomas! 
certificate programmes of IGNOU. MCA programme of 
IGNOU has been recognized by AICTE. The degrees 
earned by students In these courses of IGNOU, since 
1995, hav~ merit at par with other Central Universities. 

(c) The University is providing materials produced In 
house for all 23 courses offered for BCA and all the 
courses for semesters 1 to 4 of MCA (new version). The 
materials for semesters 5 & 6 are under development. 

(d) The study materials developed by IGNOU are of 
high standards and recognized internationally. The students 
are given the best education possible through distance 
mode and are accepted by the emp/oyers, educational 
institutions and peers. 

Commerce Sector In NER 

2794. SHRI M.K. SUBBA: Will the Minister of 
DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether the Govemment has drawn any plan to 
boost the commerce sector in the North East Region 
with focus on horticulture, agriculture, handloom and 
handicraft industries; 

State Whole Rural 
Sale Primary 

Market Market 

2 3 

Assam 2 25 

Arunachal Pradesh 6 24 

Mizoram 10 87 

Nagaland 8 82 

Sikkim 14 

(b) if so, the details and broad features thereof, 
indicating the areas to be covered thereby, State-wise; 

(c) the Central aid/participation proposed to be 
provided thereunder; and 

(d) the steps takenlbelng taken to implement the 
same? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNOIAH): (a) to (d) As per the 
information received from the Department of Commerce, 
financial assistance is provided to all the States, including 
NE States, under the Scheme of Assistance to States tor 
Development of Export Infrastructure and Allied Activities 
(ASIDE). Further, following the announcement made by 
the Prime Minister in Shillong on January 21-22, 2000, 
an Export Development Fund (EDF), has been setup with 
the objective of using the resources for the development 
of exports from the Region. So far 42 projects have been 
sanctioned under EDF. 

As informed by the Department of Agriculture and 
Cooperation, a Centrally Sponsored Scheme on 
Technology Mission for Integrated Development of 
Horticulture in the NE States, sanctioned in 2001-02, 
inter aIls Includes value addition, processing and marketing 
of horticultl.lre produce. An amount of Rs. 565 crore was 
allocated for the NE States under the Scheme during 
X Plan against which Rs. 445.60 crore were released till 
2005-06. A number of markets have been established 
under Mini Mission III of this Scheme. The State-wise 
detaifs are as under: 

Apni Grading Amount 
Mandies Lab. Released 

(Re. in crore) 

4 5 6 

7 2.17 

2 2.91 

2 8.79 

43 8.16 

3 0.85 
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2 3 

Manipur 

Meghalaya 2 11 

Tripura 

Total 29 243 

As regard hand loom and handicraft sectors, the 
Ministry of Textiles has informed that a number of 
Schemes are being implemented for the development of 
these sectors in the NE States. The funds released for 
NER under various Schemes during the last three years 
are as under: 

(Rs. in crore) 

SI.No. Year Amount Released 

Handlooms Handicrafts 

1. 2003-04 22.58 7.13 

2. 2004-05 27.08 14.74 

3. 2005-06 31.34 18.03 

New Course. by Deemed Unlverlltle. 

2795. SHRI E. G. SUGAVANAM: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether certain problems are being faced by the 
deemed universities for getting UGC's nod for new 
courses; 

(b) if so, the reasons therefor; and 

(c) the action proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) (a) to (c) The University Gr~nt8 Commission 
(UGC), has informed that keeping in view of the problems 
being faced by the deemed universities, the UGC has 
decided that institutions declared as 'Deemed to be 
Universities' will be empowered to start degree courses 

4 5 6 

2 0.95 

43 16 23.83 

covered under general education in sciences, social 
sciences and humanities and specified under Section 22 
of the UGC Act, 1956, without any prior approval of the 
Commiuion, provided that such general couraee of study 
are offered by them on a regular basis only through 
class-room teaching at their approved campus, subject to 
the condition that deemed universities would follow the 
UGC's Regulations issued from time to time in this regard. 

UGC has further Informed that in respect Qf 
9rofeesional courses to be offered by deemed unlversltlee 
through the conventional class-room mode at their 
approved campuses, no prior approval would be raquiII8d 
if they are already on offer elsewhere, yet,the Institutes 
will be required to maintain the norms and standards laid 
down by the respective professional/statutory councils, and 
shall be open for verffication by the UGC and the 
appropriate Council, as the case may be. The above 
said decisions have been communicated to deemed 
universities by the UGC vide its letter dated July 15, 2006. 

C.B.S.E. Curriculum 

2796. DR. ARUN KUMAR SARMA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether North East India has not been adequately 
represented in the text books of CaSE curriculum In 
respect of Its History, Culture and Geography; 

(b) if so, the reasons therefor, 

(c) whether any action has been taken to incorporate 
the contribution of 16th Century Valshnava Saint 
Mahapurush Srimsnta Sankardev in the CBSE curriculum; 
and 

(d) If so, the details thereof alongwith the time by 
which it is likely to be materialized? 



69 SRAVANA .31, 1928 (s...t.) 70 

THE MINISTER OF STATE IN THE MiNiSTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) No, sir. North East India 
History, Culture and Geography is adequately represented 
in the textbooks of CBSE curriculum. 

(c) and (d) As per information furnished by National 
Council for Educational Research and Training (NCERT). 
the new History textbook for class XII being prepared by 
NCERT, which would cover the broad theme, -Religious 
Histories: The Bhaktl-Sufl Tradition- is scheduled to be 
introduced from the academic session 2007-08. 

Disinvestment of BALCO 

2797. SHRI GIRIDHAR GAMANG: 
SHRf HANS RAJ G. AHIR: 

WUI the Minister of MINES be pfeaaed to state: 

(a) the modality of disinvestment adopted between 
the Ministry of Disinvestment and Starlight Company on 
BALCO; 

(b) the views taken by the Ministries concerned 
including the Ministry of Mines on the proposal mooted 
by the Ministry of Disinvestment; 

(c) the present position of agreement for strategic 
sale signed with the strategic partner of BALCO; 

(d) whether the nodai Ministry and Ministry of Finance 
have arrived at the decision for sale of 49% equity of 
BAlCO to Sterlight Company; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) On 2nd 
March 2001, Government of India disinvested 51 % of ita 
share holdings in Bharat Aluminium Company Limited 
(BALCD) to the Strategic Partner (SP), namely, Mis 
Sterlite Industries (India) Limited (S"L). A Shareholders' 
Agreement (SHA) and a Share Purchase Agreement (SPA) 
were aiso Signed between the Government of India and 
the SP. Modalities of disinvestment and acquisition of 
remaining 49% shares held presently by the Government 
of India are provided in the SPA and the SHA. 

As per the provisions of the SHA, the SP had sent 
a Call Notice to acquire the remaining shares of BALCO. 

After the Call Notice w .. received, Mlniatry of Mines, in 
conauttatton with Department of DIsInvestment and as per 
the recommendIItIon of the Core Group of Secretaries 
on Dfelnveatment (CGO) started the proceaa of valuation 
of remaining 49% shares as per the proviIlonI of SHA. 

The Leamad Attorney General for India has opined 
that the proyieIona of Can OptIon and the valuation date 
under the SHA do not survive, befng uHraYiI'88 the 
Companies Act. 

(d) and (e) No decision has been taken by the 
Government In this regard. 

Report on Killing of TrlbIIl. 

2798. SHRI KISHANBHAI V. PATEL: Wli the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government has sought report from 
the Chhattiegarh Government on the kHHng of Trlbals as 
reported in the Times of India date<:1,..JIJIy 20, 2006; 

• 
(b) if so, the details of the report submitted by the 

State Government; and 

(c) the detaUa of the steps taken by the Government 
for development of TribaJ8 ? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) Yes, Sir. 
The Ministry of Tribal Affairs had sought a report from 
the State Government of Chhattisgarh. The State 
Government has reported that during the night of 16117 
July, 2006 a group of five hundred unknown armed 
naxalites attacked the relief camp of the -Salwa Judum-
movement situated at Village-Errabore in Dant.wade 
District. In this incident, 31 persons were killed and 20 
persons injured. The State Government of Chhattlagarh 
has sanctioned an amount of As. 1 lakh each to the 
families of the deceased persons. The State Govemment 
has also sanctioned an amount of As. 30,000 each to 
four persons who were seriously injured, Rs. 20,000 each 
to 13 other persons injured, and Rs. 2,000 each to 
3 persons who suffered minor injuries. In addition to the 
above, the State Government has also dectded to provide 
a residential house, worth Rs. 1 lakh and a Government 
job to one of the dependants of the deceued persons. 
The State Government has increased the security of the 
"Salwa Judum- movement campa. 
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(c) In addition to the development programm .. of 
the State Government and the schemes Implemented by 
various sectoral Ministries of the Government of Inda 
which cover tribals as weUas other people, this Ministry 
also impJements a number of central sector/centrally 
sponsored schemes for the development of Scheduled 
Tribes in the country. The details of these achemes are 
available in the Annual Report of this Ministry tor the 
year 2005-06. 

Production of Tobacco 

2799. SHRI RANEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of the production of Tobacco alongwlth 
volume, value, land size and number of farmers engaged 
during the last five years, State-wise; and 

(b) the steps taken by the Govemment to boost the 
production of Tobacco in the country? 

THE MINISTEA OF STATE IN THE DEPAATMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM AAMESH): (a) The details of 
the volume of tobacco produced, value, Area planted and 
the number of registered growers during last five years, 
Stat&-wtse is tjven below: 

Crop yearl No. of Area planted Crop Value In As. 
State growers (ha) Produced (crores) 

registered (Volume) 
(Million Kgs) 

2 3 • 5 

2001-02 

Andhra Pradesh 44029 8n53 120.04 398.82 

Kamataka 18751 47699 57.68 220.97 

Total 62780 136452 1n.72 619.79 

2002-03 

Andhra Pradesh 44782 93209 127.67 444.71 

Kamataka 19351 56365 63.26 275.82 

Total 64133 ,.9574 190.93 720.53 

2003-04 

Andhra Pradesh 45583 109373 147.97 516.48 

Kamataka 19702 69159 73.69 298.09 

Total 65285 178532 221.66 814.67 

2004-05 

Andhr. Pradesh 45387 113334 153.00 563.26 

Kemataka 39702 69701 90.34 428.41 

Total 85089 183035 243.34 981.67 
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2 

2005-06 

Andhra Pradesh 46551 

Karnataka 40544 

Total 87095 

(b) The Tobacco Board provides assistance to tobacco 
farmers through various Extension & Developmental 
schemes for improving the quality and production of 
tobacco in tune with the changing intemational demand 
and quality. The Board extends subsidy from 25% to 
50% to the growers under various schemes such as Farm 
Mechanization, Integrated Pest Management, Energy 
conversation measures like fixing venturi fumaces to Barns 
and Roof Insulation to the Bams etc. The Board also 
helps farmers in construction of mini check damslfarm 
ponds for irrigation of tobacco crops and arranges input 
loans and crop loans. 

(Translation) 

Hike In Foreign Direct Inveatment 

2800. SHRI SANTOSH GANGWAR: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment proposes to hike FDI In 
manufacturing sectors; and 

(b) if so, the details thereof sector-wise and extent 
to which it is likely to benefit this sector? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Foreign Direct Investment (FDI) up 
to 100% Is permitted on the automatic route in all the 
manufacturing activities except: 

(i) Defence (where there is an equity cap of 26% 
and entry route restriction); 

(ii) Cigar & Cigarette manufacturing (where there is 
an entry route restriction); 

(iii) Where provisions of Press Note 1 (2005 series) 
are attracted ':6. where the foreign Investor has 
an existing joint venture in India in the same 
field (where there is an entry route restriction); 

3 4 5 

117244 145.34 673.99 

73980 

191224 

82.91 398.51 

228.25 1072.50 

(iv) Where more than 24% foreign equity is proposed 
to be inducted for manufacture of items reserved 
for Small Scale Sector (where there is an entry 
route restriction). 

The review of FDI policy is undertaken on a 
continuous basis with the objective to IiberaiiaelrationaHsel 
simplify both policy and procedures 80 as to optimise 
benefits for the industry and entrepreneurs. The policy 
was last reviewed in January 2006. 

{English} 

Recruitment of Teacher. In KVSlNVS 

2801. SHRI BALASAHEB VIKHE PATll: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment is not allowing 5% 
concession in marks to SC/ST candidates in minimum 
eligibility criteria for recruitment of teachers in Kendriya 
and Navodaya Vidyalayas; 

(b) If so, the reasons therefor; 

(c) the present position in this regard in other 
organisations; 

(d) whether it will amount to violation of Govemment 
instructions/constitutional prOVisions for SC/ST in 
Govemment jobs including educ:ational institutions; and 

(e) if so, the steps Govemment proposes to take to 
rectify this position for the weffare of SC/ST? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (8) Yes, Sir. 

(b) As per the existing policy of the Govemment of 
India on Reservations and Concessions to SCa and STa, 
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where an educational qualification has been preecribed 
in the Recruitment Rules, SC and ST candidates should 
satisfy the said qualification. Similarly, when a minimum 
number of marks or a minimum grade is also prescribed 
as part of the educational qualification, the minimum 
marks/grade so prescribed shall, also uniformly apply to 
all candidates Including SC and ST candidates. 

(c) Other organizations are expected to follow the 
provisions of reservation policy of the Govemment of India. 

(d) No. Sir. 

(e) Does not arise. 

Patriotic Feeling Among CItizen. 

2802. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment intends to Ingrain the 
patriotic feeling among the people of the country to 
counter cross Border Terrorism through All India Radio 
and Ooordarshan; 

(b) if so, the action taken in this regard; 

(e) whether the Government has any plan to Involve 
the people residing on the borders of Pakistan, 
Bangladesh and Bhutan by patronizing their locat" 
aspirations; and 

(d) if not, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The Prasar Bharati is telecasting a number of 
programmes on national integration and communal 
harmony to promote a general feeling of unity and 
patriotism. SpecifiC programmes are also being telecast 
on Kashmir ChannellNorth East Channel and 00-1 
National Channel and All India Radio stations to counter 
cross border terrorism. 

(c) The Prasar Bharati Is telecasting programmes 
patronizing the local aspirations and cultural heritage of 
those people especially in Gojri, Dogri, Balti, Sheena, 
Pusto etc. in J &K and regional languages/dialects of 
North Eastern States. 

Moreover, the Govemment is implementing the Border 
Area Development Programme (BADP) 8S a part of 

comprehensive approach to Border Management with 
focus on socia-economic development of border areas 
and to promote sense of security among the people living 
there. 345 blocks of 94 districts of 17 States along the 
entire land border with Pakistan, China, Nepal, Bhutan, 
Myanmar and Bangladesh are covered under BAOP. 

(d) Does not arise. 

Food and NutrHlon Board 

2803. SHRIMATI JAYABEN B. THAKKAR: WIU the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) the detaUs of activities undertaken by the Food & 
Nutrition Board (FNB) during 2005-06; and 

(b) the success achieved by the FNB as a result 
ttler8of? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Details of activille. 
undertaken by the Food & Nutrition Board are included 
in the Annual R~rt of the Ministry of Women and Child 
Development (2005-06) which is available in the Library 
of the House. 

(b) Nutrition advocacy and sensitization of po/Icy 
makers and Nutrition Education and Training Programmes 
undertaken by FNB have contributad significantly to the 
foHowing: 

• Reinstatement on ban of sale of non-Iodized salt 
w.e.f. 17.11.2005. 

• Use 01 iodized satt in ICDS and Mid Day meal 
schemes. 

• Inclusion of iodized salt in the Public Distribution 
System. 

• Fortification of wheat flour with iron and folic 
acid and Its distribution through PDS on a pilot 
scale In West Bengal, Andhra Pradesh and 
Gujarat. 

• Distribution of candies fortified with micronutrients 
to ICDS beneficiaries In Bihar, Anethra Pradesh, 
West Bengal and Gujarat. 

• Awareness Generation on Nutrition at different 
levels. 
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TRIFEO 

2804. SHRI JOACHIM BAXLA: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether vOluntary organizations have been 
Iflvolved in implementing the Schemes relating to Adivaals 
through TRIFED in West Bengal and Bihar; 

(b) if so, the details thereof alongwith the amount of 
funds provided to each voluntary organization till July 31, 
2006. Scheme-wise; 

(c) the details of funds granted bUt not reJeaaed 80 
far' alongwith the reasons for non-releue of the tunde; 

(d) whether any review of implementation of each 
Scheme has been carried out; and 

(e) if so. the details of funding thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF, DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) The Tribal 
Cooperative Marketing Development Federation of India 
Ltd. (TRIFEO) has involved voluntary organizations In West 
Bengal, in formation of seft-help groups of tribal artisans. 
skill upgradation training, holding of design and technical 
development workshops and production of handicrafts. No 
voluntary organizations from Bihar have been Involved. 
The scheme-wise details of the funds provided by TRIFED 
to voluntary organizations involved in implementing the 
schemes relating to Scheduled Tribes in West Bengal till 
31.7.2006 are given in the enclosed Statement. 

(c) No funds are pending for release. 

(d) and (e> Yea, Sir. TRIFED undertakes periodical 
monitoring and r.vlew of the schemes. Moreover, 
TRIFED's own. representatives pay visits to the projects 
to ensure adherence to the guidelines of Babasaheb 
AlTiJedkar Hastshilp V1kas Yojana (AHVY) . .. ,.".", 

Funds Providtld by TRIFED to V.,,.,,, Ol1Jllnis81ions (VOs) of West 8sng61 

SI. Year Name of the V.O. Activity 
No. 

2 3 4 

1. 2003·04 Institute of International Baaetlne survey MobiIiIation and 
Socia. Development (IISO), formation of 24 Seft Help Groups 
Kolkata (SHGs) comprising 300 tribal 

handicraft artisans. 

2. 2003-04 Tagore Society for Rural Baseline survey mobilisation and 
Development (TSRD). formation of 16 Seft Help Groups 
Bolpur, West Bengal (SHGs) comprising 200 tribal 

handicraft artisans 

3. 2003-04 Prembazar Initiative. BaaeIine 8Urvey mobilisation and 
Kharagpur, West Bengal fonnation of 25 Self Help Groups 

(SHGs) comprising 262 tribal 
handicraft artisans 

4. 2003-04 KALYAN, Ramakrishna Basetine survey mobIIaation and 
Mission, Purulia, West Bengal fonnatton of 19 Self Help Groups 

(SHGa) comprising 261 tribal 
~ft artisans 

5. 2005-06 Tagore Society for Rural SkUI Upgradation Training for 180 
Development (TSRD), artisans in 5 crafts. 
Bolpur. W.B. 

Amount 
(Rs. in 
lakhs) 

5 

1.50 

1.00 

1.25 

1.25 

3.08 
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6. 

7. 

8. 

9. 

10. 

2 

2005-06 

2005-06 

2005-06 

2005-06 

2006-07 
(till July 
2006) 

{Translation} 

3 

Tagore Society for Rural 
Development (TSRD). 
Bolpur. West Bengal 

Sanjibani Unnayan 
Sansthan (SUS). PUNlia. 
West Bengal 

Sanjibani Unnayan 
Sansthan (SUS). PUNlia. 
West Bengal 

Sanjibani Unnayan 
Sansthan (SUS). Purulia. 
West Bengal 

Blrbhum Society for 
Community Development 
(BSCD). BoIpur. West 
Bengal. 

Allocation of Fund. Under ModernlaatJon 
of Police Force 

2805. SHRI KAILASH MEGHWAL: Will the Minister 
of HOME AFFAIAS be pleased to state: 

(a) the basis on which the States are categorized for 
allocation of funds under modemization of police force; 

(b) whether some States have demanded to reo 
categorise the States; and 

(c) if so. the details thereof and the action taken by 
the Government thereupon? 

THE MINISTER OF STATE IN THE MINISTAY OF 
HOME AFFAIAS (SHRI SHRIPRAKASH JAISWAL): (a) 
Allocation to States under the Scheme for Modernization 
of State Police Forces (MPF Scheme) are made on the 
basis of population. sanctioned strength of police force. 
number of police stations and crime per lakh of population. 
Initially this scheme was operated on SO : 50 sharing 
basis between the Centre and the States. Subsequently. 
in 2005-06. 8 States were categorized as Category MA" 
with 100% Central funding on account of problema of 
insurgency. militancy or terrorism faced by them. The 

4 

Design and Technical Development 
Wor1<shop (DTDW) for 150 artisans in 
5 crafts 

Skill Upgradation Training for 120 
artisans in 3 crafts. 

DesIgn and Technical Development 
Wor1<shlp (DTDW) for 90 artisans in 3 
crafts 

Conduct of training for Leaf Cup Plate 
making 

Supervision and execution of handicraft 
Production through artisan trained 
above 

5 

3.99 

1.43 

2.88 

0.04 

1.65 

remaining 20 States were categorized 88 category "S" 
with 75% Central funding uncler the Scheme in view of 
the Inability of the States to provide 50% matching share. 
Even in category MB" States. naxal affected districts have 
been provided full Central assistance to the tune of As. 
2.00 erore per affected district per year. Similarty. provision 
has been made for As. 1.00 crore Central usistance per 
district per year for the districts situated on the Indo-
Nepal and Indo-Bhutan borders within the over all outlay 
of the State for MPF Scheme. 

(b) and (c) Categorization of States is based on 
specific criteria as laid down by the Government. 

[English} 

Cotton Production 

2806. SHRI G. KAAUNAKAAA AEDDY: Will the 
Minister of TEXTILES be pleased to atate: 

(a) the quantity of cotton Imported during the current 
year; 

(b) the names of the countries from where the cotton 
was imported during each of the lut three years alongwlth 
the quantity imported from eaCh of the country; and 

(c) the arrangements made to meet the likely increase 
in exports in the textile industry in the coming years? 
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THE MINISTER OF STATE IN THE MINISTRY 
OF TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) The 
quantity of cotton imported during the current year 
(information available for April, 2006 only) is 10783 
quintal. 

(b) The figures of cotton imported from various 
countries during last three years, quantity-wise are given 
In the enclosed Statemem-1. 

(c) Various steps taken for the benefit of textile sector 
are given in the enclosed Statement-II. 

Cotton ImporMd from Vo9Iioos Counlfitls during 1M )ftI8r 2003-04, 2004-()5 and 2005-06 

(Figures in quantal) 

Countries 2003-04 2004-05 2005-06 (Provisional) 

2 3 4 

Australia 2910 3182 1402 

Austria 410 

Bangladesh PR 1198 11645 12084 

Belgium 13 

Benin 11030 8042 100 

Brazil 912 8614 1113 

Brunei 7 

Burkina Faso 5360 5660 296 

Cameroon 6096 3804 900 

Canadel 43 19 

Chad 2690 1154 

China P RP 558 287 16 

Costa Rica 79 

Egypt A RP 33893 20466 24425 

Ethiopia 460 375 

Eritrea 60 582 

France 384 

Georgia 16 

Germany 281 40 133 

Ghana 120 134 
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2 3 4 

Greece 24150 2639 237 

Hong Kong 14 

Hungary 16 

Indonesia 1963 '1469 1669 

Iran 1270 285 388 

Israel 913 298 2233 

Italy 2 30 

Cote 0' lvoire 5294 4847 1634 

Japan 17 25 21 

Kazakhstan 703 

Kenya 191 112 46 

Korea RP 66 121 

Latvia 99 218 

Madagascar 552 

Malawi 63 

Malaysia 278 316 59 

Mali 20883 9170 1421 

Mauritius 34 

Mozambique 667 711 190 

Namibia 25 

Nepal 4 1342 

Nigeria 912 1031 1338 

Pakistan IR 1 4318 

Paraguay 1833 

Peru 46 12 20 

Poland 17 

Senegal 282 1174 

Singapore 200 59 40 

South Africa 1079 490 
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2 

Spain SO 

Sri Lanka DSR 8 

Sudan 10644 

Sweden 

Switzenand 91 

Syria 1695 

Tajikistan 2541 

Tanzania Rep 6351 

Thialand 204 

Togo 691 

Turkey 409 

Turkmenistan 4912 

Uganda 408 

U Arab Emts 265 

U.K. 161 

UkraiM 47 

U.S.A. 92823 

Uzbekistan 5715 

Vietnam Soc Rep 

Wallis F IS 

Zambia 

Zimbabwe 

Unspecified 381 

Total 252899 

Impoffanl MtMsUI'BS TilkfNI by /he GOvtJlTlmtlflt in IINI 
RtIC6f1f Past to Hslp the Textile S«:tor 

(i) To improve productivity and quaJity of cotton for 
manufacture and export of competitive 

3 4 

839 

97 72 

3716 7211 

17 101 

1970 18 

1161 270 

1282 3127 

23444 3020 

37 159 

101 

908 540 

6396 61412 

3459 435 

226 26 

3 97 

5 

45690 22432 

4281 3353 

156 

116 

1951 

2733 

90 20 

192178 98240 

downatream textile products. Govemment has 
launched the Technology Mission on Cotton 
(TMC). The Mission has achieved SUOC888 in 
incr.a.ing its productivity and reducing the 
contamination through upgradation of cotton 
market yards and modernisation of Ginning & 
Pressing factories. 
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(il) The Technology Upgradatlon Fund Scheme 
. (TUFS) was launched to facilitate the 
modernisation and upgradatlon of the textile 
Industry both in the organlled and unorganized 
sector. The Scheme has been further fine tuned 
to increase the rapid Inveltmenw In the targeted 
Bub-sectors of the textile industry. The coat of 
machinery has been further brought down by 
reducing the customs duty on Imports. 

(iii) For speedy modernisation of the textile 
processing sector, Government has Introduced 
w.e.f. 20.04.05, a credit linked capital subeldy 
scheme 010% under TUFS, In addition to the 
existing 5% interest reimbursement. 

(iv) For small scale textile and jute Indultrial units, 
Government has enhanced, the rate of Credit 
Unked Capital Subsidy (ClCS) from 12«1/ .. to 15% 
w.e.f. 13.01.05. 

(v) In order to facilitate modemilation of the 
Powerloom Sector, Schemes such as High-tech 
Weaving Parks, Modemisatlon and Strengthening 
of Powerloom Service Centres, Group Workshed 
Scheme and Credit Linked Capital Subsidy 
Scheme «» 20% have been introduced. 

(vi) To provide the textile industry with wortd-claaa 
infrastructure facilities for setting up their textile 
units meeting Intemational environmental and 
social standards, a Public-Private Partnership 
(PPP) based Scheme known as the ·Scheme 
for Integrated Textile Park (SITP)" has been 
introduced in August 2005. 

(vii) In 2004-05 Budget, the entire textile sector, 
except for man-made fibre and filament yam was 
provided optional exemption from excise duty. 
In 2005-06 Budget. Central Value-aided Tax 
(CENVAT) on Polyester Filament Yam has been 
reduced from 24% to 16%. These modifications 
in fiscal levies aim at attracting more Investments 
for modemization of textile sector. 

(viii) To facilitate import of state of the art machinery 
to make our products intemationally competitive 
in post quota regime, in 2005-06 Budget, the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing in List 49 which attracts Basic 
Customs Duty (BCD) of 15%. The concessional 
duty of 5% continues to be at 5"10 on most of 
the machinery items. 

(Ix) In 2006-08 Budget, 30 Items of knitting and 
knltw .. r have been. d.r .. erved. Thla would 
facilitate setting up of large a!zed modernized 
units for meeting the Intematlonal competition. 

(x) In the Budget 2006-07 the following 
announcements for the textile aec:tor hM been 
made: 

Reduction In the exclle duty on all man-made 
fibre yam and filament yam from ·16 per cent to 
8 per cent. Reduction In the Import duty on all 
man-made fibres and yam. from 15 per cent to 
10 per cent. 

Reduction in the Import duty on raw material. 
luch as OMT, PTA and MEG be from 15 per 
cent to 10 per cent. 

Enhancing the allocation from RI. 435 crore to 
Rs. 535 crore for the year 2006-07. 

Enhancement In the provision for the handloom 
sector from RI. 195 crore to Rs. 241 crore for 
the year 2006-07. 

Provision of Rs. 189 orore during 2006-07 for 
the Soheme for Integrated Textiles Parka (SITP). 

launching of the Jute Technology Mlulon In 
2006-07 to hamess the potential of the golden 
fibre along with establishment of 'a National Jute 
Board. 

(xi) Govemment has launched the Debt Restructuring 
Scheme w.e.f. Sept., 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9%. rate of interest. 

(xII) In order to cater to the growing skilled manpower 
requirements at shop floor level, Govemment. is 
providing assistance fOf strengthening existing 
and opening new Apparel Training and Design 
Centers (ATDCs). 

(xiII) Govemment has allowed 100% Foreign Direct 
Investment in the textile sector under automatic 
route. 

(xiv) Govemment has de-reserved the readymade 
garments. hosiery and knitwear from SSI sector 
so that large scale investments may be 
encouraged in these sectors. 
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(xv) National Institute of Fuhlon Technology (NIFT) 
h.. been Ht up to provide the leadership role 
In senaltizlng the Induetry to the concept of value 
addition by Inducting trained prof8llionall to 
manage the Indu8try. Thl8 h .. resulted In an 
increased demand for trained profHllonaia in 
various sectora aervlclng the indultry. 

(xvi) To take a serious look at F .. hlon Education in 
the changing business context of the opening 
up of World Economies, Government Is taking 
steps for: 

• Establishing an Institution of National Excellence 
for imparting Fashion Business Education with 
International Benchmarking. 

• Appointing a nodal agency for standardizing and 
benchmarking Fashion Business Education In the 
country. 

• Setting up an Apex Body to train the teacherel 
trainers imparting Fashion Busine88 Education 
in the country. 

/Translation} 

Funds under Education to All Campaign 

2807. SHRI KAILASH BAITHA: Will the Minl8ter of 
HUMAN RESOURCE DEVELOPMENT be pl~ased to 
state: 

<a) the amount demanded by the State Government 
of Bihar in its proposal under Education for All Campaign 
sent to Union Government for providing drinking water 
and toilet facilities in Government primary and high schools 
in the financial yell;f 2005-06; 

(b) the arnount allocated by Centre to Bihar under 
this head; 

(c) whether the amount has been fully utilized; and 

(d) if not, the reasons for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) Under the Sarva Shlksha 
Abhiyan (SSA), which covers elementary stage of 
education, Bihar was sanctioned Rs. 3396 lakhs for 
drinking water and toilet facilities in schools in 2005-06, 
which was higher than the demand of Rs. 2280 lakh 

made by SSA, Bihar. The SSA programme In BIhar utilized 
R •. 2185 lalehl upto 31.3.2008, wlttnhe balance adjueted 
to the financial year 2008-07. 

{Eng/JaIl/ 

2808. SHRI TATHAGATA SATPATHY: Will the Mlnilter 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government of Ori88a has sought 
central aaailtance to ral.e apeolal forcea to meet the 
naxal challenge In the State; 

(b) If so, the details thereof; and 

(c) the response of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No, Sir. 

(b) and (c) Do not arise. 

fTransllltion/ 

Setting up of Fund for Talented Student. 

2809. SHRI RAMDAS ATHAWALE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government proposes to set up a 
fund for nurturing the unnoticed talents of the schools! 
colleges so that talent of students Is tapped; 

(b) if so, the details thereof; 

(c) whether the fund has been established; 

(d) if so, the details thereof; and 

(e) if not, the time by when it is likely to be 
established? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) The Government is 
implementing the 'Bal Shree Scheme' through National 
Bal Bhawan, to identify the creative talent of children 
and to find out ways and means of nurturing their 
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creativity. Ministry of Human Resource Development is 
also implementing National Merit Scholarship Scheme, 
under which financial assistance is provided to the Stateal 
UT administrations for awarding scholarships to meritorious 
students of rural areas studying in Classes IX and X and 
also to meritorious students studying at post matric to 
post graduate levels in schools and colleges. 

(English! 

Human Development Index 

2810. SHAI SUBODH MOHITE': Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether study carried out by the Institute of 
Human Development shows a difference of 32 percent 
between the Human Development Indices at the National 
level and those of Scheduled Tribes; 

(b) If so, the reaction of the Govemment thereon; 

(c) the reasons for the large differences between 
development indices; and 

(d) the measures proposed to bring down this 
difference? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER tn= DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) Yes, Sir. A study 
carried out by the Institute for Human Development (IHD), 
a private research institute, has observed that there is a 
difference hetween the Human Development Index (HOI) 
of the general population at the National level as pointed 
out in the National Human Development Report, 2001 of 
the Planning Commission and that of the Scheduled Tribes 
for the year 1991 as calculated by the IHD with the HOI 
for Scheduled Tribes (STs) being shown as 32 per cent 
lower. 

(b) While the HOI for the entire population is based 
on the National Human Development Report (NHDR) 
prepared by the Planning Commission in 2002, that of 
the tribals has been estimated by the IHD. The 
methodology of the former has been spelt out in the 
National Human Development Report, 2001, the details 
of calculations for the HOI of the tribals are not clear 
from the paper of IHD. It is a study carried out by a 
non-government institute and is not strictly comparable 
with the NHDR. It is well known that the HOI is a 

composite Index representing the three dimensions of 
human development viz. , economic, educational and 
health. A number of studies have suggested that the 
attainments of tribals in respect of these three dimensions 
are lower than that of the population in general. This is 
clear from the indicators on consumption expenditure by 
NSSO, education related indicators from Census and 
health related indicators from National Family Health 
Surveys. 

(c ) and (d) The reasons for the low HOI of the STs 
and the steps that need to be taken to address this, 
have been analyzed in detail in the draft National Tribal 
PoUcy brought out by the Ministry of Tribal Affairs. 

GDP Growth In Export of Servlen by IT Sector 

2811. SHRI HITEN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the projected annual GOP growth rate of 
eight per cent during the Tenth Five Year Plan depends 
largely upon achieving substantial growth in export of 
services by the Indian Information Technology sector; 

(b) if so, whether a deep rooted international 
conspiracy to discourage Indian IT professionals and 
entrepreneurs from harnessing the global market is 
manifested in the treatment of harassment meted out In 
Malaysiallndonesia in the recent past and in the 
Netherlands and England recently; and 

(c) if so, the details of the initiatives taken, to deal 
with such Indirect violation of the spirit of WTO? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The projected 
annual GOP growth rate of 8% during the Tenth Five 
Year Plan does not depend on the performance of any 
one sector, but on the balanced development of the entire 
economy. 

(b) There does not appear to be any deep rooted 
international conspiracy to discourage Indian IT 
professionals and entrepreneurs from harnessing the 
global market. 

(c) Liberallsation of visa and other procedures for 
visits of profeSSionals for supply of services in WTO 
member countries is one issue which India has been 
taking up actively during the WTO negotiations on Trade 
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.in Services presently underway In the WTO under the 
General Agreement on Trade in Services. 

(Translation! 

Problema of Textile Industry In Jharkhand 

2812. DR. DHIRENDRA AGARWAL: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of TEXTILES be pleased to state: 

(a) the number of textile Industry lying closed at 
present, State-wise; 

(b) whether problems are being faced by the textile 
industry in Jharkhand; 

(e) if so, the details thereof; and 

(d) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a): The State-
wise Cotton/Man-made fibre textile mills (Non-SSI) closed 
as on 30-06-2006 is given In the enclosed Statement. 

(b) No, Sir. 

(e) and (d) Do not arise, in view of (b) above. 

The State-wise CottonlMan-mtldtl fibM Textile mills 
(Non-SS/) closed as on 30-06-2006 

SI. 
1\40. 

1. 

2. 

3. 

4. 

Name of the 
State 

2 

Andhra Pradesh 

Assam 

Bihar 

Chhattisgarh 

5. Delhi 

6. Gujarat 

No. of 
Mills 

3 

41 

7 

5 

63 

1 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

2 

Haryana 

Jammu and Kashmir 

Kamataka 

KeraJa 

Madhya Pradesh 

Maharashtra 

Manipur 

Orissa 

Pondlcherry 

Punjab 

Rajasthan 

Tamilnadu 

Uttar Pradesh 

UttaranchaJ 

West Bengal 

Total 

3 

26 

20 

9 

13 

64 

1 

14 

16 

21 

123 

39 

3 

14 

483 

MNC Involved In Indultrlal Sector 

2813. SHRI GANESH SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

<a) the number of industries being run by Multinational 
companies in the country, State-wise; and 

(b) the steps taken by the Govemment to invite more 
MNC In the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL OF POLICY AND PROMOTION, 
MINISTRY OF COMMERCE AND INDUSTRY (SHRI 
ASHWANI KUMAR> <a> The information is not maintained 
centrally in this Department. It is therefore not possible 
to state in exact, the number of Industries "runw by 
Multinational Companies, in the sense of control by them. 

(b) Government has put in place a liberal and 
transparent policy on FDI under which FDI up to 100% 
is permitted, on the automatic route, in most sectors. 
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The polley Is revised on a oontinuou. bul. for further 
IIbera\iutloniratlonalllation. eesldel putting In place an 
attraCtive and Investment-friendly policy with a high degl'H 
of automaticity, the Govemment hu allO renewed thNit 
on the investment promotion front through Infonnatlve 
publications on Investment opportunltle. and organiling 
various investment promotion events in India and abroad 
in al8ociation with industry a .. oclatlon •. 

Children Dlec:I Due to Malnutrition 

2814. SHRI HANSRAJ G. AHIR: Will the Mlnlater of 
WOMEN AND CHILD DEVELOPMENT be plea.ed to 
state: 

(a) whether the Government Is awar. of the fact that 
child deaths are taking place In large numbers due to 
malnutrition In Vidarbha region of Maharashtra; 

(b) if so, whether the steps taken by the Govemment 
to check the incidents of such child deaths in tribal 
dominated districts have proved to be a failure; 

(c) if so, whether the GQvernment proposes to fix 
responsibility and take action against the guilty; 

(d) if so, whether the Govemment have taken any 
steps to check the incidents of child deaths due to 
malnutrition in tribal dominated districts; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) Malnutrition is not a 
direct but an underlying cause of death as It Increases 
morbidity and mortality by reducing resistance to infections. 
As per the periodic reports received from the State 
Government of Maharashtra under ICDS Scheme there 
has not been any increase in deaths of children in 
Vidarbha region over the last two years. 

As per the provisional data of National Family Health 
Survey (NFHS) 2005-06, the percentage of underweight 
children under 3 years has declined from 50% In 1998-
99 [NFHS-2] to 40% in 2005-06. 

SimilarlY, as per data of Sample Registration System 
(SRS) released by the Registrar General & Census 
Commissioner, Infant Mortality Rate in Maharashtra has 

declined from 42 per thouaand live births In 2003 to 38 
In 2004. However, district-wi.. data II not releued In 
NFHS or BRS. 

(d) and (e) MeUUrel taken by the Govemment to 
Improve the nutritional ltatu. of the children, Including 
those In the tribal areu, are u under: 

1. The Integrated Child Development Servloe. 
(I CDS) Scheme. 

2. National Nutritional Anemia Control Programme 
(Mlnlltry of Health & Family Welfare). 

3. National Prophylaxl. Programme agaln.t 
Blind"... due to Vitamin-A (Mlnl.try of Health 
& Family Wettare). 

4. National Iodine Deficiency Control Programme 
(Ministry of Health & Family Welfare); 

6. Reproductive & Child Health Programme 
(Mlnlltry of Health & Family Welfare); 

8. Jananl Suraksha Yojana (Mlo H .. 1th & Family 
Wettare). 

Additionally, the programmes being Implemented by 
the Govemment of Maharaahtra are as under: 

1. The Raj Mata Matemal Child Health & Nutrition 
Mission established In March 2005. 

2. Nav Sanjivanl YoJana 18 being implemented with 
the following schemes In the trlbel are .. : 

a. Pads Volunteer Scheme 

b. Mobile Medical Squad 

c. Matemlty Benefit Scheme 

d. Dai meeting Scheme 

e. Establishment of Pediatric ICU In CH Centre. 

Higher Education 

2815. SHRI RAKESH SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has accepted the 
recommendation of the Planning Commission to increase 
fee for the higher education so that the educational 
institutions are in a position to mobilise resources; 
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(b) « .0. whether the Government hu any,pIan for 
studentl of lower and middle Income group famlll.. 10 
Ir18 to accommodate them In reputed technical lnetltutlona 
In which tuition fll for the polt graduate level Itudiel 
amounts to lakhs of rupee.; 

(c) If 10, the detalll thereof; and 

(d) If not, whether the Government proPOI .. to work 
out any scheme for such ltudent.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) and (c) Do not arl ... 

(d) Schemes of scholarshlpa a. well as bank loans 
already exist for students belonging to the weaker Iectlon 
in higher education. .. 

Conference on Integrated Value Education 

2816. SHRI MILIND DEORA: Will the Mlnlater of 
HUMAN RESOURCE DEVELOPMENT be plealld to 
atate: 

(a) whether the Art of Living had organized a 3-day 
Intematlonal Conference on Integrated Value Education 
from 26th June, 2006 with other Intemal agencies like 
UNESCO, we Institute, Ministry of HRD etc. at Bangalore; 

(b) if so, the objective behind holding auch a 
conference; 

(c) the total expenditure incurred on the meet; 

(d) whether educationists from foreign countries and 
from all over India were invited to attend the education 
conference; 

(e) if so, whether Speakers from foreign countries 
participated in the conference; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): (a) Ves, Sir. UNESCO and the Indian National 
Commission for Cooperation with UNESCO also 
partiCipated in this Conference. 

(b) According to the organl •• r., .ome 0' the 
obJective. of the Conference were to promote "Integrated 
Valu .. " In Education .. the primary channel for holistic 
development, to provide a platform to dllcu.. how 
·,ntegrated Vatu .. " can deal with cha"engel In teaming 
environment etc. 

(c) No expenditure on the organl.atlon of the 
Conference wu bome by Govemment. 

(d) Vea, SIr'. 

(e) Ve., Sir. 

(f) Speakers from Japan, Hong Kong, South Africa 
and IIveral other countrl .. Ipoke at the varioUi .... Iona 
of the Conference .. 

/EfItJIl8l1} 

Reduction In Gender Gap 

2817. SHRI BRAJA KI5HORE TRIPATHY: wnl the 
Mlniater of WOMEN AND CHILD DEVELOPMENT be 
pleued to atate: 

(a) whether the Govemment has fixed targets to 
reduce gender gaps in literacy and wage rate, Infant 
mortality rate and mate mal mortality rate In the current 
plan period; 

(b) If so, the details in this regard; 

(c) the details of the achievements made so far; and 

(d) the .tep. taken by the Govemment to achieve 
the remaining targeta of plan period? 

THE MINISTER OF STATE OF THE MINISTRV OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURV): (a) and (b) The monltorable 
targets for the 10th Plan and beyond are as under: 

Reduction In gender gaps in literacy and wage 
rates by at least 50 per cent by 2007; 

Reduction in infant mortality rate (IMR) to 45 
per 1000 live births by 2007 and to 28 by 2012; 
and 

Reduction of Matemal Mortality Ratio (MMR) to 
2 per 1 000 live births by 2007 and to 1 by 
2012. 
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(c) The available figures are given in the encIoNd 
Statement. 

(d) The information is given in the Mid-term, AppnIiIIaI 
of the X Plan, The Report i8 posted in the PlannIng 
Commission's website www.planningcornmmiUlon.ntc.ln. 

sr.,.",.", 
1. Maternal Mortality Rate, 1991, 1998 (Sample 
Registration System) (Number of matenal deaths per 
1,00,000 live births) 

1991 

437 

1998 

407 

(Extract: MOO India Country "POrt. 2005) 

2. Literacy rates. 1998-2001 (Census) 

Census 
year 

1981' 

1991' 

2001' 

·aged 7+ 

Person 

43.6 

52.2 

64.8 

Male 

56.4 

64.1 

75.3 

(in percentage) 

Female Male-

29.8 

39.3 

53.7 

female 
gap 

26.6 

24.8 

21.8 

3. Average wage earning of casual labourers 

Average wage earning received per day by casual 
labourers during 2004 
(NSSO, 60th round. Jan..June, 20(4) 

Rural 

Urban 

4.lnlant Mortality Rate 

Year Total 

1991· 

1995" 

2000 

2004 

80 
74 
68 

58 

female 
2004 

36.15 

44.28 

Male 

81 

73 
67 

58 

(in Rs.) 

male Gender Gap 
2004 2004 

56.53 20.38 

75.51 31.23 

Female 

so 
76 

69 
58 

·Excludes J & K due to non-receipt of returns. 

...",. up 01 I!quIII 0pp0rtUnftr CommIaIon 

2818. AOV. SURESH KURUP: Wilt the Minister 01 
HUMAN RESOURCE DEVELOPMENT be pIeMed to 
state: 

(a) whether the Government has decided to set up 
an Equal Opportunity Commission to bring under its 
purview an I'888rvation poticies related to women, SCs, 
STs, OBCa, religious minorities and physically challenged; 

(b) if 50, the details thereof; and 

(c) the steps takenlpropoaed to be taken by the 
Govemment in thia regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): (a) No, Sir. This Ministry has not set up any 
such Commission. 

(b) and (c) Does not arise. 

PrIce Spectrum Bend for TobIIcco 

2819. SHRI M. SREENIVASULU REDDY: WtII the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether price spectrum band has been amounced 
for rubber, coffee and tea where.. no price spectrum 
band has been fixed for tobacco; 

(b) if 50, the re880ns therefor; and 

(c) the time by which It is likely to be announced? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) and (c) The price spectrum band Is fixed under 
the Price Stabilization Fund Scheme. As no tobacco 
grower has joined the Price Stabilization Fund Scheme, 
no price spectrum band has been fixed for tobacco by 
the Price Stabilization Fund Trust. 

Mlau.. of Calamity Relief Fund. 

2820. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI MANJUNATH KUNNUR: 

Will the Minister of HOME AFFAIRS be pleued to 
state: 
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(a) whether the 191st Law Commission has 
rocommended setting up of an authority to check misuse 
of calamity relief funds; 

(b) if so, the details in this regard; and 

(c) the action taken by the Government on the 
recommendations of Law Commission? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI S. REGUPATHV): (a) to (c) The 
Law Commission in its 191st Report has recommended, 
mter-a/ia, "enacting a Law and setting up of a 
Contributions Regulatory Authority to regulate the collection 
of funds Including contributions and donations in cash 
and kind, collected or raised for the purposes of providing 
relief and rehabilitation to the victims of natural and 
manmade calamities or for weHare and rehabilitation of 
soldiers or their family members, who are killed or have 
become disabled in war or war like operations and also 
to monitor the proper utilization and distribution of such 
contributions so collected". 

Inter-Ministerial consultations are in progress to study 
various other similar existing Regulations/Acts, which are 
In operation, so that an appropriate mechanism to check 
the misuse of calamity relief funds, may be recommended 
to the Government for a final decision in the matter. 

Acid Attacks 

2821. SHRI GANESH PRASAD SINGH: 
SHRI AJIT JOGI: 
SHRI SUBODH MOHITE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the incidents of acid attack particularly 
on girls are on increase in the country in the recent 
past; 

(b) if so, the details and the reasons therefor; 

(c) whether the present provision in the relevant laws 
are not sufficient to deal with such incidents; and 

(d) the measures taken by the Government to amend 
such laws to deal with these incidents in future? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRf SHRIPRAKASH JAISWAL): (a) 
and (b) Such information is not maintained centraNy, as 
"Police" & ·Public Order" being State subjects, it is the 
responsibility of the State PoIloe to prevent, register & 

investigate cases of such crime and prosecute the 
offenders. 

(c) and (d) The Indian Penal Code (IPC) already 
provides stringent punishment for causing grievous hurt. 
There is no proposal under consideration to amend any 
of the prOvisions of the IPC to deal with acid attacks. 

Unemployed Youths 

2822. SHRI DHARMENDRA PRADHAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government has conducted any 
survey to check the increasing number of unemployed 
youths in the last financial year; 

(b) if so, the details of the survey and the States 
covered under such survey and also the actual amount 
spent during the survey; and 

(c) the number of unemployed youths in the country 
at present? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Ministry of Statistics and Programme 
Implementation has infonned that the National Sample 
Survey Organisation (NSSO) has not conducted any 
survey on unemployed youths during the financial year 
2005-06. However, the National Sample Survey conducted 
employment and unemployment survey vide its 61st round 
quinquennial survey during July, 2004 to June, 2005. The 
report of the Survey has not been released. The Survey 
(61st round) covered the whole of the Indian Union except 
(i) Leh (Ladakh) and Kargil districts of Jammu & Kashmir 
(ii) interior villages of Nagaland situated beyond five 
kilometres of the bus route and (iii) villages in Andaman 
and Nicobar islands which remain inaccessible throughout 
the year. As these surveys were conducted on 
quinquennnial basis routinely no separate amount was 
aUocated for the survey. 



103 AUGUST 22, 2008 104 

Opium Cultl_lon 

2823. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HOME AFFAIRS be pleued to ltate: 

(a) whether thousands of hectare. of land In the 
Kashmir Valley have been brought under illicit opium 
cultivation under the patronage of terror group. u 
reported in 'Times of India' dated 9.8.2008; 

(b) If so, the detalla In thl. regard; 

(c) the steps taken by Narcotics Control Bureau to 
destroy such crop; and 

(d) the other steps taken by Govemment to atop 
illicit opium cultivation In Valley of J & K future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Information available with the Government do 

. indicate illicit cultivation of opium poppy plan.. In a few 
places in the Anantnag and Puiwama Diatrictl of Jammu 
and Kashmir. There is, however. no report to suggeat 
that the cultivation of poppy plants is on a large scale or 
that It is under the patronage of terror groupe. 

(C) and (d) The Narcotics Control Bureau conducts 
operations periodically for the destruction of Illicit cultivation 
of poppy plants In coordination with agencies like Customs 
and Central Excise, State Police and Revenue authorities. 
Further, the Chairman of State Level Apex Committee on 
drug issues constituted by the Jamf!1u and Kashmir 
Govemment has given directions to the State excise 
Department. concerned Police and Divisional level AntI-
Narcotics Task Force to take nece.sary preventive 
measures in coordination with various other departments 
of the State Government and Narcotic Control Bureau to 
stop the Illegal cultivation/growth of poppy plante In the 
State. 

Colr Induatry 

2824. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of AGRO AND RURAl INDUSTRIES 
be pleased to state: 

(a) whether the performance of Coir Industry in the 
country is deteriorating; 

(b) If ao, whether the Government propo... to 
reintroduce varioUl .... tanoe IChernea which exlated 
Hrller for the ualatanoe of thl. Industry; and 

(c) If '0, the datal.. In thl. regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. In the colr 
Industry, all m.,r growth parameters like production, 
employment generation and export have been showing 
an Inc ..... lng trend during the past .. veral years, II 
detailed below: 

(Production. Export In Metric Tonnes) 
(Employment In lakh) 

2002-03 2003-04 2004-06 2005-08 

Production 353700 384000 385000 410000 

Export 84183 102253 122927 138027 

Employment 5.78 5.88 8.08 6.22 

(b) The Government hu not recently withdrawn any 
lCheme of financial UIIltance that wu In operation to 
UIiIt the colr Industry. 

(c) D08I not art .. , in view of the reply at (b) above. 

Stuety on Agro Met Runtl Induatrlea 

2825. SHRI ABDUL RASHID SHAHEEN: 
SHRI KASHIRAM RANA: 

Will the Minister of AGRO AND RURAL INDUSTRiES 
be pleased to state: 

<a) whether the Government hal conducted any study 
regarding promotion of agrc and rural Industries; 

(b) if 80, the details thereof; and 

(c) the action taken by the Government on the iUU88 

pointed out In the study? 

THE MINISTER OF SMALL SCALE INOU"TRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
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(SHRI MAHABIR PRASAD): (a) to (c) Studle. have been 
undertaken. from time to time, by the Govemment to 
aaseas the status of Implementation of varlou. 
programme. in the khadl, village Indu.trle. and colr 
induatry with a view to further .trengthenlng and promoting 
such industries. New schemes for product develOpment, 
designing intervention and packaging (PRODIP), .ettlng 
up Rural Indu8trle. Sarvlca Centres and Scheme of Fund 
for Traditional Industries (SFURTI) have been Introduced. 
The Khadi and Village Indu.trle. Commlulon Act, 1958 
has been amended in May 2006 and Khadl and Village 
Indu8trle. Commission reconatltuted by Including expert 
members to bring In Improvement In the overall 
performance. Govemment has been providing support to 
this sector to help It remain competitive through I8II8tance 
for technology upgradatlon, re .. arch· and development, 
quality control of products, marketing, etc. 

/Engllsh! 

Sale of Land 

2826. SHRI AJOY CHAKRABORTY: 
SHRI GURUDAS DASGUPTA : 

Will the Minister of TEXTILES be pleaaed to state: 

(a) whether the land belonging to soma of the Textile 
Mills under the National Textile Corporation (NTC) was 
recently sold; 

(b) if so, the details thereof alongwlth the price 
realized therefrom; 

(c) the purpose for which this money Is likely to be 
utilised; 

(d) whether there is an allegation that the.e lands 
were sold at less than the market value; 

(e) If so. the details thereof; and 

(f) the method used for valuation of the land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes, 
Sir. National Textile Corporation (NTC) has sold the lands 
of following mills from 1 sl January, 2006 to 28th July, 
2006: 

Name of the Mill A .... (In Price 
acrea) (In R •. 

Crol'll) 

1. MyeoI'I MIl., Bangalore (Bunglow) 1.88 37.01 

2. Nat,.j MlIII, Nlnnll 59.00 1.88 

3. Vidarbhl Milia, AchaIpYr 1.81 0.75 

4. RSRG Mill., AkoIl 1.27 0.41 

6. Model Min., NIgpur 1.49 8.32 

8. Akota Milil. Mumbal (Bunglow) 1.28 170.01 

7. Nanded MIIII, Nencled 91.42 33.33 

8. Rljkot rex. Milia, Rajkot 8.72 18.20 

(c) The money realized from sale proceeda of the .. 
lande Is being utilised as per the direction. already laid 
down by the Board for Indultrla' and Financial 
Reconatrualon (BIFR), i. •. revlval/modemlzatlon of viable 
mllll, repayment of bonde, settlement of claims of secured 
creditors and payment to workers under Modified Voluntary 
Retirement Scheme (MVRS). 

(d) No. Sir. 

(e) Does not arile. 

(f) For valuation, three methoda are considered, I. •• 
(I) valuation at the time of approval of Draft Rehabilitation 
Scheme (II) Private valuer'l preHnt valuation and (III) 
Current Circle rate. The highest of these value. II fixed 
as the Reeerve Price of the relpectlve land. 

rrrsn816lion! 

WTO Textile Agrwment 

2827. SHRI JIVABHAI A. PATEL: 
SHRI KASHIRAM RANA: 

Will the Minister of TEXTILES be pleased to state: 

(8) whether China and America has signed textiles 
agreement under WTO; and 

(b) if 80. the steps taken by the Govemment to 
ensure that Indian textiles industry is not affected by it? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 
China and USA have signed an agreement on textiles 
and clothing in November, 2005 in order to limit Chinese 
exports of textiles and clothing to USA over the period 
2006-08. The agreement is a bilateral one signed under 
the China's Protocol of Accession to WTO. 

(b) The Indian exporters have been advised to take 
advantage of the available opportunities arising out of 
temporary restrictions imposed by the USA against 
Chinese supply in specified categories of products before 
the agreement comes to an end at the end of year 2008. 

(English} 

SEZs for 810-Tec:hnology 

2828. SHRI K.J.S.P. REDDY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to atate: 

(a) whether the Govemment has worked out the 
norms for establishing Special Economic Zones for the 
bio-technology sector; 

(b) if so, the details thereof; and 

(c) the present status thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Yes, 
Sir. The Government has notified the norms on 10th 
August, 2006 for setting up of the sector specific Special 
Economic Zone for Bio-Technology under the Special 
Economic Zone Rules, 2006, In terms of sub-rule (2) of 
Rule 5 as under: 

"the area shall be ten hectares or more with a 
minimum built up area of forty thousand square 
meters in case of a Special Economic Zone proposed 
to be set up exclUSively for bio-teChnology" 

Higher Education to Minority Students 

2829. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of HUMAN RESOURCE DEVelOPMENT be 
pleased to state: 

(a) whether the All India Council for Technical 
Education was asked to relax minimum marks for giving 
admission to minorities in engineering coneges; 

(b) if 80, the action taken by the Government in thle 
regard; 

(c) whether the AICTE was also asked to prepare a 
special package to impart basic education to minority 
students entering technical educations; and 

Cd) if so, the details thereof alongwith'the action taken 
by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a ) to (d) The periodic report (November 2005 
- June 2006) of the Standing Committee of the National 
Monitoring Committee for Minorities Education (NMCME) 
was discussed and submitted to Government in the 
meeting of the NMCME held on 11-12 July 2006. The 
said Report, inter alia, contained suggestions that AICTE 
should give relaxation in the case of minimum marks to 
be scored by minority community students as in the case 
of SC/ST students and those who have scored minimum 
pass marks be allowed to take admission in engineering 
colleges and the AICTE should prepare a special package 
for this purpose. 

According to AICTE, the admission process in various 
engineering colleges comes under the purview of 
respective State Governments/affiliating universities, 
therefore relaxation of minimum marks to join engineering 
colleges does not come under their purview. The 
admission tests are conducted by State Universities and! 
or Affiliating Universities. 

Appointment of Chief Advlaorl 
Chairpersons by NCERT 

2830. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Chief Advisors and Chairpersons 
of Text Book Advisory Committee appointed from among 
the NCERT's academic staff and NGOe for developing 
the new text book of the NCERT; and 

(b) the expenditure so far made or likely to be made 
on this account? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No one from amongst the 
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academic staff from NationaJ Council of Educational 
Research and Training (NCERT) has been appointed as 
Chairperson or Chief Advisor of any Textbook Advisory 
Committee for developing the new textbooks. Only one 
person from NGO was appointed as Chief Advisor for 
development of Class I mathematics textbook during 20()5. 

2006. 

(b) Approximately Rs. 19,200 was spent on TAiDA 
and honorarium for the Chief Advisor from NGO during 
2005·05 under the first phase for development of textbook. 
There will be no Chairperson and Chief Advisor from 
NGO for development of textbook under Phase-II. 

New IndUstrial Policy 

2831. SHRI IQBAL AHMED SARADGI: Will the' 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government proposes to bring the 
new industrial poHcy by bringing key stakeholders into 
the equation; 

(b) whether the industry association have approved 
the Government's new action plan for a more sustainable 
manufacturing lead growth strategy; 

(c) wh.3ther the new policy underlines shifting from 
capital subsidy schemes to providing incentives to the 
industry for investing in areas that are distant from regions; 

(d) the criteria for selection of districts and the districts 
Identified on the basis of national sample survey; and 

(e) the other main features 01 this policy and the 
time by which it is likely to' be announced? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (e) There is no proposal under 
consideration of the Government to bring any new 
industrial policy. However, Govemment has set up the 
National Manufacturing Competitiveness Council (NMCC) 
to provide inputs for policy making and to suggest 
measures ior enhancing the Competitiveness of Indian 
industry. NMCC has finalized the National Strategy for 
Manufacturing, in consultation with stakeholders Including 
industry associations which InttJr-slis aims at stepping up 
the rate of growth of manufacturing to 12% per annum. 

{ThInsllltionJ 

Inclualon of Mother's Name In 
School Certificate. 

2832. SHRI ALOK KUMAR MEHTA: 
DR. K. DHANARAJU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to include 
mother's name In school certificates of children on the 
lines of foreign countries; 

(b) if so, the details thereof and the time by which 
this practice is likely to be adopted; 

(c) whether the Union Government has Issued some 
guidelines to State Governments in this regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) As per Information 
furnished by Central Board of Secondary Education 
(CBSE), the Board has Heady provided for recording 
mother'. name in all its important records such as 
Certificates, Marks-Statements, ProvislonaJ Certificate and 
Migration Certificate etc. 

(c) and (d) No, sir. No such guidelines have been 
issued. 

(e) Since State Boards are under the control of 
respective State Governments, It Is for them to take a 
decision In the matter. 

[English} 

Shifting of R .... rch Inaltute 

2833. SHRI P.C. GADDIGOUDAR: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government has received any request 
from the Govemment of Karnataka for shifting of premier 
Sericulture Research Institute, Japan; and 
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(b) If eo, the detalle thereof and the rHCtIon of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No Sir. 

(b) Does not arise. 

Medical Facility In lalanda 

2834. DR. P.P. KOYA: W~II the Minister of HOME 
AFFAIRS be plea.ed to state: 

(a) the facilities available for the people of 
Lakshadweep in medical emergency and In the absence 
of concemed specialities in the Territory; 

(b) the total number of patients evacuated to mainland 
by special sortie helicopter and the total amount involved 
for such medical evacuations during each of the last three 
years; 

(c) whether Govemment proposes to provide medical 
emergency services in remote Islands from the amount 
involved on evacuation of patients; and 

(d) if not, the measures taken/to be taken by the 
Government to make specialized Medical facilities available 
in Lakshadweep/remote islands? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) In case of 
any medical emergency in remote Islands, the patients 
are brought to the Indira Gandhi Hospital, Kavarattl if 
concerned specialists are available. If doctors of the 
particular speciality required are not available In Kavaratti, 
the patiems are evac.;uated to recognized hospital at 
mainland by helicopterllndian Airlines flight. 

(b) Total number of patients evacuated to mainland 
and from other islands to Kavaratti by special sortie of 
helicopter and the total amount involved is as foHows: 

S.No. Year Number of Approximate cost 
evacuation IOrties (As. in lakh) 

1. 2003·04 156 335.40 

2. 2004·05 135 295.65 

3. 2005-06 166 370.18 

Total 457 1001.23 

(c) and (d) MInistry of HHIth and Family Walta,.. Ie 
deputing IPIClaIIets (Pediatrician, Gynaecologist, Surgeon 
and Anaeathetlst) to Indira Gandhi Hoapltal, Kavarattt for 
duration of 90 days each agalnat vacant poetI. The Union 
Territory Administration is trying to get service. of 
epecIaUIt8 from hospltale In the mainland. 

Poat Matrlc Scholarahlp for ST Students 

2835. SHRI ARJUN SETHI: Will the Minister of 
TRIBAL AFFAIRS be pleHld to Ita .. : 

(a) whether the Govemment Ie providing Peat Matrlc 
Scholarship' to the ST .tudentl to prevent dropouts and 
help them In pursuing their Itudle. In the higher level; 

(b) if so, the total funds allocated for this category of 
Itudenta during 2004-05, 2005-06 and 2006·07, Statel 
~nlon Territory-wise; 

(c) whether the funds allocated are not diaburaed on 
time to the State Governments/Union Territory 
Administrations as e result the ST students face much 
difficulties to continue their studies; 

(d) whether the Government of Orl... has not 
received the funds till date deapIte their fulfHllng the criteria 
fixed for the release of the funds for these years; 

(e) if so, the reasons therefor; and 

(f) the time by which the funds are likely to be 
released? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P. R. KYNDIAH): (a) Yes Sir. This Ministry 
implements a Centrally Sponsored Scheme of Post Matric 
Scholarship (PMS) for ST students. 

(b) The State-wi8e/UT-wise allocation of funds since 
2004-05 to 2006-07 under the scheme of PMS is given 
in the enclosed Statement. 

(c) Keeping in view the hardship faced by students 
if scholarship are not received in, time, the Ministry of 
Tribal Affairs has taken a decision with effect from 2004-
05 to release 'on account' payments to the State 
Govemments to the extent of 50% of the Central Share 
of the previous year without waiting for the proposal from 
the State Govemments. 
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(d) No Sir, during the year 2005-08 an amount of 
Rs. 100.00 lalchs .. adhoc grant wu reteued to the 
State Govemment of Ortua. The ltatu8 of releue of 
grants during the year 2004-05 to 2006-07 I, given u 
under: 

Year Amount releued 

2 

2004·05 Nil 

Remark 

3 

RI. 216.70 lakh of Centrll 
share wu available wI1h the 
State Govt. by way of 
unepent balance. 

1 

2005-06 

2008-07 

2 3 

RI. 100.00 lakh Rs. 100.83 lakh of Central 
Shari wu avallabll wI1h the 
State Govt. by way of 
unapent balance in addition 
to reIeue of RI. 100.00 lakh 
during the year 2005-06. 

Nil More 1hIn RI. 100.00 Iakh 
of Central Share is still 
available with the State Govt. 
by way of unspent bIlanc •. 

(.) and (f) Does not arise 

SllIltI-wlMlUnion Ttlrrttoty-wiH lllIoc6lion undtlr IhtI 8CINImiI of 

Post Mlllfie SchoIIItshIp (PAIS) for ST studtlnts 

(Rs. in Iakh) 

S.No. Name of State 2004-05 200s-oe 2006-07 

2 3 4 5 

1. Andhra Pradesh 2009.68 2700 2700 

2. Arunachal Pradesh 59.33 300 200 

3. Assam 1506.64 1500 1200 

4. Bihar 25.49 30 30 

5. Chhattisgam 75.21 2000 1200 

6. Gujarat 227.05 2000 2000 

7. Himachal Pradesh 24.42 15 10 

8. Jammu and Kashmir 22.89 200 500 

9. Jharkhand 44.28 1600 900 

10. Kamataka 19.83 1500 1500 

11. Kerala 7.59 150 300 

12. Madhya Pradesh 125.74 1000 800 

13. Maharashtra 261.73 700 1000 

14. Manipur 1001.23 1500 1500 
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2 3 

15. Meghalaya 982.99 

16. Mizoram 426.41 

17. Nagaland 802.10 

18. Orissa 29.55 

19. Rajasthan 181.13 

20. Sikkim 14.18 

21. Tamil Nadu 4.16 

22. Tripura 182.78 

23. Uttar Pradesh 3.78 

24. Uttaranchal 23.41 

25. West Bengal 173.40 

26. Goa 

27. Andaman and Nicobar Islands 

28. Daman and Diu 

29. Dadar and Nagar Haveli 

30. Lakshadweep 

Total 

(Translation} 

Strike In NALCO 

2836. SHRI TUFANI SAROJ: WHI the Minister of 
MINES be pleased to state: 

(a) whether the employees of NALCO smelter plant 
in Orissa went on strike; 

{b) if so, the details thereof and the reasons therefor; 

(c) whether the production of ,Iuminium was affected 
by the said strike; and 

(d) if so, the details and financial loss suffered to 
NALCO? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (On. T. SUBBARAMI REDDY): (.1) and (b) Yes, 

0 

6.00 

6.00 

3.00 

0 

8250 

4 5 

1900 1900 

900 900 

2000 2050 

85 600 

2000 2300 

20 10 

50 40 

200 200 

100 50 

150 100 

300 300 

15 10 

20 5 

10 3 

10 0 

10 0 

22965 22308 

Sir. After the publication of the news Item during third 
week of June 2006, regarding Government's decl8Ion on 
disinvestment of 10% shares of NALCO, there were 
protests against the decision from all the Unions and 
Officers' Associations of the Company. The Trade Unions 
and Officers' Associations of the Company formed 
Coordination Committee at respective Sectors i. 8. Angul, 
Damanjodi and Bhubaneswar. As per the decision taken 
by the said Coordination Committee, there was strike for 
24 hours on 23.6.2006 and on 30.6.2006 at Smelter Plant 
at Angul. 

(c) and (d) Yes, Sir. Due to the work stoppage on 
23.6.2006 and 30.6.2006, the production of aluminium at 
Smelte, Plant, Angul was affected. The quantum of 
aluminium metal production 1088 was to the tune of 1908 
MT and the approximate net financial lou on this count 
is As. 6.46 crores. 
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{English} 

Sick Small Scale Indu.trlea 

2837. SHRI VIJOY KRISHNA: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) the number of sick small scale industries in the 
country particularty in Bihar as on March, 2006; 

(b) the number of SSI closed down and the number 
of persons rendered unemployed, State-wise; 

(c) the number of small scale industry revived under 
the different schemes of Govemment till 2005-2006, State-
wise; 

(d) the amount of NPA money in small scale industry 
sector in the country particularly in Bihar, State-wise; and 

(e) the efforts made by the Govemment for recovery 
of NPA arT'ount. State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD) (a) As per the data compiled 
by the Reserve Bank of India (RBI) from the scheduled 
commercial banks, the number of sick small scale 
Industnal (SSI) units in the country as at the end of 
March. 2005 (latest available) was 1,38,041. This includes 
7.596 SICk SSI units in Bihar. 

(b) As per the results of the Third All-India Cenaus 
of the small scale industries (SSls) with reference year 
2001-02, out of 22,62,401 SSI units registered up to 
31.3.2001, 39 per cent (numbering 8,87,427) units were 
found closed. The State-wise distribution of these closed 
SSI units is given in the enclosed Statement-I. The 
Information on number of persons unemployed due to 
closure of 55 Is is not maintained by the Central 
Govemment. 

(c) and (d) The State-wise number of sick SSI units, 
loan outstanding against them and the number of viable 
sick SSI units put under nursing as at the end of March, 
2005 are given in the enclosed Statement-II 

(e) The following measures have been taken for 
revival of sick SSls/recovery of non-performing assets 
(NPAs) from sick SSls: 

(i) In January 2002, the RBI circulated detailed 
guidelines on rehabilitation of sick SSI units to 
all scheduled commercial banks for 
implementation. These guidelines include, inter 
alia, change in the definition of sick SSI units, 
norms for deciding their viability, concessional 
finance, etc., with a view to helping the banks 
in detecting sickness at an early stage and 
taking corrective action for revival of the 
potentlaUy viable sick SSI units; 

(Ii) In September 2005, the RBI has issued fresh 
guidelines to the banks on debt restructuring 
mechanism for small and medium enterprises 
(SMEs - including SSls) to ensure debt 
restructuring of all eligible SMEs. These 
guidelines include, inter alia, viability criteria, 
prudential norms for restructured accounts, 
provision of additional finance, time frame for 
working out the restructuring package and its 
implementation, etc.; 

(iii) In September 2005, the RBI Issued guidelines 
to all public sector banks on a One-Time 
Settlement (OTS) Scheme 'for recovery of non-
performing assets (NPAs) of the SMEs with 
outstanding balance of Rs. 10 crore and below. 
The guidelines provide a simplified, non-
discretionary and non-discriminatory mechanism 
for settlement of chronic NPAs in the SME 
sector. 

Statement., 

St.te-wis8 distribution of cIotSIId SSI units 8$ psr th6 
Third All Indi8 CIIf1SUtI (2001-02). 

S.No. State/Union Territory Number of 
closed SSI units 

2 3 

1. Jammu and Kashmir 22709 

2. Himachal Pradedh 6509 

3. Punjab 82731 

4. Chandigarh 1405 

5. Uttaranchal 12100 

6. Haryan. 27~6 
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2 3 2 3 

7. Delhi 8357 22. Chhattlsgath 27830 

8. Rajasthan 36847 23. Madhya Pradeeh 65649 

9. Uttar Pradesh 122282 24. Gujarat 39159 

10. Bihar 20525 25. Daman & Diu 454 

11. Sikkim 155 26. Oadra & Nagar HaveU 454 

12. Arunachal Pradesh 248 27. Maharashtra 54243 

13. Nagaland 129 28. Andhra Pradesh 38582 

14. Manipur 1226 29. Kamataka 46611 

15. Mizoram 1313 30. Goa 2327 

16. Tripura 10n 31. Lakshadweep 16 

17. Meghalaya 1908 32. KeraJa 74832 

18. Assam 10338 33. Tamil Nadu 127185 

19. West Bengal 26080 34. Pondicherry 2586 

20. Jharkhand 13822 35. Andaman & Nicobar Islands 515 

21. Orissa 9708 All India 887427 

Statement " 

State-wise number of sick SSI units, loan outstandng 8f}IIinsI Ihtlm .nd the numbtlr 01 visbItI sick SSI units put 
undtJr nutSing as a/ the Bnd of Mstr:h, 2005 

S.No. StatelUnion Number of Loan outstanding Viable sick SSI 
Territory sick SSI (As. in crore) units put 

units under nul'8ing 

2 3 4 5 

1. Assam 2954 48.11 4 

2. Meghalaya 104 0.60 1 

3. Mizoram 76 0.67 

4. Bihar 7596 106.12 104 

5. Jharkhand 3419 67.14 3 

6. Arunachal Pracielh 4 0.03 

7. West Bengal 38612 440.15 912 
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2 3 4 5 

8. Nagaland 154 174 1 

9. Manlpur 786 2.01 

10. Orissa 7384 14.71 8 

11. Sikkim 13 0.89 

12. Tripura 1734 2.20 

13. Andaman & Nicobar Islands 

14. Uttar Pradesh 12085 341.10 417 

15. Uttaranchal 353 9.80 

16. Delhi 1488 281.31 13 

17. Punjab 2506 182.81 12 

18. Haryana 1000 84.97 4 

19. Chandlgarh 770 76.57 4 

20. Jammu and Kashmir 2630 33.98 18 

21. Himachal Pradeeh 332 9.38 6 

22. Rajasthan 2241 44.42 1 

23. Gujarat 3461 350.84 38 

24. MaharUhtra 6939 1084.18 47 

25. Daman and Diu 42 1.08 

26. Goa 130 12.57 

27. Dadra & Nagar HaveH 48 4.07 

28. Madhya Pradesh 7840 179.87 12 

29. Chhattisgarh 3068 63.00 20 

30. Andhra Pradesh 5508 222.37 53 

31. Karnataka 4093 292.62 23 

32. Lakshadweep 

33. Tamil Nadu 9938 1033.07 76 

34. Kerala 10873 318.81 2030 

35. Pondicheny 70 9.14 

AU India 138041 5380.13 2080 
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F.... and Compulsory Education 

2838. SHRI RUPCHAND MURMU: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: , 

(a) the cost of the Sarva Shiksha Abhlyan is borne 
by the Centre and States at present; 

(b) whether the Union Government plans to make 
the Centre and States sharf! 50:50 from the 11th plan; 
and. 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) The Centrally Sponsored 
Scheme of Sarva Shiksha Abhiyan (SSA) envisages 
funding pattern between Central and State Governments! 
Union Territories at 85: 15 during 9th Plan period, 75:25 
during 10th Plan and 50:50 thereafter with a view to 
commit the States/UTs towards universalisation of 
elementary education. 

Raid by cal on MCD OffIcial. 

2839. SHRI SHAILENDRA KUMAR: WiD the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether CBI has recently raided the officials C1f 
the MCD and their residential premises as reported in 
Hindustan Times dated July 29, 2006; 

(b) if so, the details of the MCD officials whose 
premises were raided by CBI and the seizure made; 

(c) whether the nexus between MCD and buUders 
mafia have been exposed during their raids; and 

(d) if so, the details thereof and action takenllikely to 
be taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b~ 

Yes, Sir .. The Central Bureau of ~nvestigation has 
conducted searches on 28.07.2006 at the offICial/residential 
premises of some of the officials of Municipal Corporation 
of Delhi Names and deSignations of these officials are 
given in the enclosed Statment. Since the case is still 
under investigation, disclosure of detaitJ of seizers made 

during these searches is likely to adversely affect the 
investigation. 

(c) and (d) The matter is under investigation and 
depending upon outcome of investigation, appropriate 
action will be taken against guilty officials as per law. 

SI.Ne. Name 01 the official Designation 

1. Shri A.C. Garg, Executive Engineer 

2. Shri S.A. Khan Assistant Engineer 

3. Shri Nazrul Islam Executive Engineer 

4. Shri Ra;eev Narang Junior Engineer 

5. Shri N.K. Goyal Junior Engineer 

6. Shri B.P. Rathore Junior Engineer 

7. Shri R~h Chauhan Mate 

8. Shri Blrender Singh Vadav Aasistant Engineer 

9. Shri Jagveer Singh Junior Engineer 

10. Shri Piar Singh Executive Engineer 

11. Shri Shiv Dutt the then Assistant 
Engineer 

12. Shri M.M. Kaushlk the then Junior 
Engineer 

13. Shri Vljay Kaelyan Executive Engineer 
(diamiseed) 

14. Shri Vijay Kumar Jain Assistant Engineer 
(diamlaaed) 

15. Mohd. Ahmed Junior Engineer 

16. Shri Moti Lal Sharma Head Clerk 

17. Shri Mukhwant Singh Lower Division Clerk 

18. Shri A.P. Sharma Assistant Engineer 

Promotion of Ornamental Fl ........ 

2840. DR. K.S. MANOJ: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 



125 SRAVANA 31, 1828 (&ka) to OlltlllHons 126 

(a) whether the subsidy given to the omamental fish 
farmers by MPEDA has been withdrawn; 

(b) if so, the reasons therefor; 

(c) whe~her the Government has received 
representations from the tarmers to reintroduce the 
subsidy; and 

(d) if so, the reaction of the Govemment thereto 
alongwith the steps taken to promote omamental fishries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) In order 
to reorient the subsidy scheme to the omamental fish 
tarmers to contribute more effectively to the export of 
omamental fishes from the country, the subsidy is being 
linked with the export obligation by the Marine Products 
Export Development Authority (MPEDA). 

(c) Yes, Sir. 

(d) The linking of subsidy with export obflQatlons is 
desirable in order to promote exports. 

Indian Export. 

2841. SHRI l. RAJAGOPAL: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether India has overtaken China in exports to 
US and the European Union markets In the last quarter 
of the 2005-2008; 

(b) if sO, the details thereof and the steps taken by 
the Govemment to maintain this status during this fiscal; 
and 

(e) the details of exports made by India as compared 
to China In the first quarter of 2006 to US and EU 
countries percentage and value-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) 
(i) Durirlg the last quarter of 2005-06 (Jan. to March, 
2006), India's exports to USA stood at us $ 5266,82 
million (1.14% of "Total US Imports) whereas China's 
expor1B to USA was US $ 59,857.56 mH110n (13.4% of 
total US Imports) during the same period. 

(Ii) China's total exports to EU In the last quarter of 
2005-06 was 43.5 billion euro and represented 13.2% of 
total imports Into EU in terms of value and 2.9% in terms 
of volume. India's exports to EU during the same period 
were Euro 5.9 billion euro and represented 1.8% of total 
imports in terms of value and 0.8% In terms of volume. 
India has not overtaken China as exporter to the EU. 

(c) Exports from India and China to EU are given is 
the enctosed Statement-I. India's exports to the US is 
given in the enclosed statement-II. China's exports to US 
in the first quarter of 2006 Is US $ 42099.86 million. 

Statement , 

Delalls on lolal expotts madtJ by India and Chins in Ihe filSl quatter of 2006 compsflld 10 2005 

Exports fmm India and Chins /0 EU 

Jan-Mar Jan-Mar % Share % Share Growth 
2005 2006 Jan-Mar 2005 Jan-Mar 2006Jan-Mar 2006 

Extra-EU Value 262250 329594 25.7 

Volume 424083 434420 2.4 

China Value 33919 43545 12.9 13.2 28.4 

Volume 13084 12710 3.1 2.9 -2.9 

India Value 4672 5936 1.8 1.8 27.1 

Volume 2991 3475 0.7 0.8 16.2 

Value: In million euros 
Volume: in 000 tons 
Source: Eurostat 



127 WIiIM AIItIwnr AUGUST 22, 2008 10 Q.wfAMs 128 

.. ...,..,n 2 3 

(MIIIona of US $) 76 Aluminum 28.48 

HS Description Jan-Mar, 2006 99 o Spect Impr Provialona 25.96 

2 3 82 Tool, Cultry, of BMe MTLS 25.38 

Inch'. e.porta a .... 98 Special Other 25.15 

71 Precious Stones, Metals 1349.02 50 Silk; Silk Yam, Fabric 25.08 

62 Woven Apparel 670.60 35 Albumins; Mod Strch; Glue 24.92 

61 Knit Apparel 288.80 09 tpIcea, Coli.. and Tea 22.32 

63 Mise Textile ArticIea 282.01 33 Perfumery, Cosmetic, etc. 22.11 

84 Machinery 243.05 52 Cotton + Yam. Fabric 19.n 

85 Electrical MachInery 228.24 12 Mille Grain, Seed, Fruit 19.40 

29 Organic Chemicale 221.73 97 Art and Antiques 18.88 

73 IronlSteei Products 155.13 38 M~. ChMn~1 P~ 18.84 

57 Textile Floor Coveringl 152.40 74 Coper + Articles Thefeof 17.50 

72 Iron and Steel 132.64 10 CereaIa 14.74 

27 Mineral Fuel, Oil etc. 128.48 20 Preserved Food 13.97 

87 Vehicles. not Railway 123.70 54 Manmade Rlament, Fabric 13.95 

39 Plaatic: 88.04 68 SPCl Woven Fabric. etc. 13.79 

30 Pharmaceutical Products 84.24 70 Glass and Glassware 12.66 

68 Stone, Ptastr, c.nent, etc. 84.00 56 Manmade Staple Fibers 11.20 

94 Furniture and Bedding 74.30 34 Soap. Wax, ET; Dental Prep 10.09 

03 Fish and Seafood 73.92 96 MIsceRaneous Manufact 9.66 

42 Leathr Art: Saddry; Bags 50.49 21 Miscellaneous Food 8.72 
. 
13 lac; Vegetable Sap, Extrct 49.88 44 Wood 8.48 

08 EaibIe Fruit and Nuts 48.38 16 Prepared Meat, Fish. etc. 8.37 

64 Footwear 46.71 28 Inorg ChMn; Rare Erth MT 8.18 

90 Optic, NT 8644; Mad , ... 41.72 79 zinc + Articles Theraof 8.01 

40 Rubber 36.43 53 Other Vag Textile Fiber 6.71 

32 Tanning, Dye, Paint, Puny 34.37 86 Rdway, TRF Sign EQ 6.62 

ea Mi8c Art of Base Metal 29.64 07 VegetabIee 6.69 
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2 3 2 3 

56 Wadding, Felt. Twine. Rope 6.25 81 Other Base Metals. etc. 0.52 
'I 

15 Fats and Oils 6.06 67 Artit Flower'S. Feather'S 0.44 

04 Dairy, Eggs, Honey. etc. 5.93 75 Nickel + Articles Thereof 0.37 

48 Paper, Paperboard 5.87 37 PhotographiclCinematogr 0.28 

60 KNIT, Crocheted Fabrics 5.28 80 Tin + Articles Thereof 0.20 

95 Toys and Sports Equlpmt 5.20 14 Other Vegetable 0.13 

19 Baking Related 5.06 18 Cocoa 0.10 

25 Salt; Sulfur; Earth, Stone 4.41 89 Ships and Boats 0.10 

49 Book + Newspaper, Manuscript 4.22 31 Fertilizers 0.06 

59 Impregnated Text Fabrics 4.15 45 Cork 0.04 

26 Ores, Slag, Ash 4.15 43 Furakin + Artificial Fur 0.02 

17 Sugars 3.94 Source of data: U.S. Dept. of Commerce, Bureau of Census 

46 Straw, Esparto 3.03 FDI In Natut'lll Rubber Sector 

88 Aircraft, Spacecraft 3.03 2842. SHRIMATI C.S. SUJATHA: Will the Minister of 

06 live Trees and Plants 2.95 COMMERCE AND INDUSTRY be pleased to state; 

41 Hides and Skins 2.89 (a) whether the Government has decided to anow 

Ceramic Products 2.73 
100% FDI In the production of Natural Rubber; 

69 

24 Tooacco 2.64 (b) it 80, whether the Govemment has evaluated its 
impact on the existing processing units run by cooperative 

51 Animal Hair + Yam, Fabric 1.48 societies and the individuals; 

91 Clocks and Watches 1.10 (c) if so, the details thereof;' 

65 Headgear 0.99 
(d) whether the Government proposes to withdraw 

23 Food Waste; Animal Feed 0.98 the decision of 100% FDI in rubber sector; and 

11 Milling; Malt; Starch 0.89 (e) it so, the details thereof? 

22 Beverages 0.86 THE MINISTER OF STATE IN THE DEPARTMENT 

92 Musical Instruments 0.85 OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 

93 Arms and Ammunition 0.79 KUMAR): (a) The extant policy does not permit FDI in 

36 Explosives 0.61 
rubber plantations. 

05 Other of Animal Origin 0.60 (b) and (c) Does not arise. However, in order to help 

0.54 
better technology infusion, Foreign DI~ Investment (FDI) 

66 Umbrella, wlk-Sticks, etc. up to 100% under the automatic route has been permitted 
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in the processing and warehousing of coffee and rubber 
vide Press Note 4 (2006 Series) dated 10.2.2006. 

(d) No, Sir. 

(e) Does nol arise. 

Security of Deihl Metro Rail 

2843. SHRIMATI MANEKA GANDHI: 
SHRI SHISHUPAL PATLE: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment proposes to depute CISF 
'or the security of Delhi Metro Rail; 

(b) if so, the details alongwith the number of CISF 
personnel likely to be posted at an metre stations; 

(c) the time by which the said exercise is likely to 
be started; 

(d) whether the Govemment proposes to install any 
special X-ray machines in metro railway stations to check 
passengers and their baggage; and 

(e) if so, the details in regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) Yes, 
Sir. Six Coys, of CISF are already deployed. This will be 
further strengthened shortly. 

(d) and (e) The number of X-ray baggage scanners 
proposed to be installed is 100 (92 for installation at 
ohecking points and 8 to be kept as reserve). 

[Translation} 

Cloaure of Saw Milia 

2844. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether some saw mills have been closed in 
Rajasthan; 

(b) if so, the details thereof and the impact of closure 
of saw mills on handicrafts industry in Rajasthan; 

(c) whether quantum of exports have decreaaed on 
account of this; and 

(d) if so, the remedial measures being taken by the 
Govemment to put in order the said saw mlUs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
Export Promotion Council for Handicrafts (EPCH), New 
Delhi has reported that they have received representations 
from various Association of Artisans and Exporters about 
the closure of un-licensed saw milts thereby affecting 
thousands of artisans and their families. However, no 
specific: survey has been carried out to ...... the number 
and its impact on handicrafts sector. 

(c) Quantum-wise and State-wise export data is not 
maintained. However the data on value of handicraft 
exports is maintained for the country 88 a whole. The 
export of wooden handicrafts has been showing an 
increasing trend which can be seen from the export 
figures registered during the last three years from the 
country including the State of Rajasthan: 

(Rs. in crores, 

SI. Years Export of wooden 
No. handicrafts 

1. 2003-04 As. 609.07 

2. 2004-06 Rs. 721.18 

3. 2005-06 Rs.853.06 

(d) Based on the representations received from the 
Association of Artisans and Exporters, the issue for 
exemption of Saw Mills (up to 24-) from the definitio"l of 
Saw Mill has been taken up with Central Empowered 
Committee. 

/English} 

Legal Protection of Indian Com pan ... 

2845. SHRI K.S. RAO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of percentage of FOr allowed in 
different sectors; 

(b) the status of Indian promoters/Indian companies 
open for 100% FOr and legal protection taken against 
foreign investorslMNCs; 
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(c) whether the Government propoeee to enact a law 
to protect the ownership rights of Indian companies and 
Indian promoters against foreign investors; and 

(d) it so, the details thereof alongwith the steps taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE INDUSTRY (SHRI ASHWANI KUMAR): 
(a) As per extant policy, Foreign Direct Investment (FDI) 
up to 100% Is allowed in most sectors. FDI is prohibited 
in Retail trading (except Single Brand Product Retail), 
lottery, Gambling and Atomic Energy. FDI is restricted in 
some sectors. Some of the major activities attracting equity 
cap for FDI include the following: 

(i) FM Radio Broadcasting (upto 20%) 

(ii) Print & Electronic medi~ews & current affairs 
(up to 26%) 

(iii) Defence Industries (upto 26%) 

(iv) Insurance (upto 26%) 

(v) Broadcasting (upto 49"10) 

(vi) Investing companies in infrastructure/service 
sector (upto 49"10) 

(vii) Domestic airlines (upto 49"10) 

(viii) Singie Brand product retailing (upto 51%) 

(ix) Telecommunication services & ISP with 
gateways. radio-paging, end-to-end bandwidth 
(upto 74%) 

(x) Establishment & operation of satellites (upto 
74%) 

(xi) Atomic minerals (upto 74%) 

(xii) Private sector banks (upto 74%) 

(b) to (d) Vide Press Note 1(2005 Series), FDI in an 
activity qualifying for the automatic route, requires prior 
Government approval for new proposals for foreign 
investmentltechnical collaboration if the foreign investor 
has an existing join venture or technology transfer/ 
trademark agreement with an Indian company in the same 
field. The FDI policy is incorporated in the Foreign 
Exchange. Management (Transfer or Issue of Security by 
a Person Resident outside India) Regulations, 2000 

notified under the Foreign Exchange Management Act, 
1999. The policy permits FOI only in incorporated entities 
and is subject to Indian laws. The provisions of the Indian 
Companies Act are applicable for determining the 
ownership rights of the promoter of an Indian company. 

CSI tnveetlgatlon In GuJarat Riot ca ... 
2846. SHRI SWADESH CHAKRABORTTY: Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) the number of Gujarat riot cases handed over to 
the CBI; 

(b) the status of such cases as on date; and 

(c) the time by which the investigation of such cases 
is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) One case relating to the Gujarat riots has been 
handed over to the CBI. Details of the case are as under: 

Limkheda Police Station (District-Dahod) Crime 
Register No. 5912002, investigated by local police and ' 
tried by JMFC, Umkheda and closed accepting the '~ 
final report, was handed over to CBI and registered as 
case No. R.C.VSl2004-Mum in the CBI SCB on 1.1.2004 
under orders dated 16.12.2003 of the Hon'ble Supreme 
Court of India in Criminal Writ Petition No. 11812003 and 
Criminal Misc. Petition No. 885012003. Investigation of 
the case has already been concluded and charge-sheet 
has been filed by the CBI on 19.4.2004. The case is 
pending trial, 

{TrsnsIationJ 

Atrocltlea on Women 

2847. SHRIMATI KARUNA SHUKLA: 
SHRI G. KARUNAKARAN REDDY: 
SHRI AVINASH RAI KHANNA. 
SHRI K.C. PAlLANI SHAMY: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the sexual harassment and atrocities on 
minor girts and women have increased in various parts 
of the country; 
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(b) it so, whether some lAS/IPS officers have been 
found involved in these atrocities; 

(c) if so, the details in this regard for the last one 
year, State-wise; and 

(d) the action plan formulated by the Government to 
check atrocities against women and punish the guilty 
persons? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The state-wise and year· 
wise data relating to crime against women maintaIned by 
the National Crime Records Bureau under the Ministry of 
Home Affairs for the years 2003 to 2005 is given in the 
enclosed Statement. 

(b) and (c) Such details are not maintained centrally. 

(d) 'Public order' and 'police' are State subjects and 
as such prevention, detection and investigation etc. of 
cases relating to atrocities against women Is primarily the 
responsibility of the State Governments. However, the 
Government of India has been advising the State 
Governments from time to time to take necessary 
measures to prevent crimes against women and other 

weaker HCtione of the society. The measures suggested 
include: 

• Identification of crime prone areas and 
eatabfishment of a machinery to monitor cases 
of violation of laws in schooIeIcolleges in order 
to ensure safety and securtty of girts; 

• Registration of FIRs in all cas .. of crimes 
against women; 

• Prominently displaying at public ptac_ helpllne 
numbers of crimea against women cella; 

• establishment of women's ceUs in police stations, 
and where necessary, women's police stations; 

• Comprehensive training of police personnel 
dealing with crimes against women In the special 
laws. 

Government has also enacted the Protection of 
Women from Domestic Violence Act, 2005 to deal with 
violence occurring within the family or matrimonial 
relationship. Ministry of Women and Child Development 
has also been impressing upon all Ministries, Departments, 
State Govemments and Union Territory Admlnistrationa 
the need to ensure compliance with the Supreme Court's 
guidelines on the prevention and redress of sexual 
harassment of women at wortcplaces. 

Statement 

Cases registered under rape. molesllltion. sllXUlll hal"llSSmtln/, procuration of minor girls. buying of giffs for 
proslilutlon and sS/ling of girls for proslilution during 2003-2005. 

S.No. StatelUnion TelTHOf'( Rape MoII8taIiCIn Sexual Haraumant Procuration of BuyiIg 01 gir1I for Seq 01 gilts lor 
(sec. 376 IPC) (Sec 364 IPC) 

2003 2004 2005 2003 2004 2005 

2 3 4 5 6 7 8 

1. Andhra Pradesh 946 1016 935 4128 3817 3595 

2. Arunachal Ptadesh 31 42 35 43 61 67 

3 Assam 1095 1171 1238 878 883 899 

4. B:har 985 1390 1147 688 704 451 

5. Chhattisgarh 898 989 990 1481 1681 1450 

6. Goa 31 37 20 19 23 30 

7. Gujaral 236 339 324 722 757 802 

(Sec. sal IPC) 

2003 2004 2005 

9 10 11 

2286 2310 2508 

0 0 0 

6 11 19 

11 13 13 

105 131 132 

7 15 8 

92 164 104 

Minor girls pIOIIkutian plOllitution 
(SecIia1 366A IPC) (Sec. 373 IPC) (Sec. 372 IPC) 

2003 2004 2005 2003 

12 13 14 15 

46 eo 48 0 

0 0 0 0 

12 8 0 0 

7 5 0 

0 0 0 

5 0 0 

2 5 12 0 

2004 2006 2003 2004 2005 

16 17 

0 9 

0 0 

0 0 

0 0 

0 0 

0 0 

0 0 

18 

0 

0 

0 

0 

0 

·0 

19 20 

o 2 

o 0 

2 

o 
o 0 

o 0 

o 0 
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8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Haryw 

HimIcIIII "... 

JIIIIIIIIU nI KIIbnir 

JIIIIdwId 

KamItaka 

Karlla 

MaIIIya PradIah .... ...... 
MepIIya 

MizorIrn 

N8gMId 

Orissa 

P\qIb 

Rajasthan 

SiIckim 

Tamil Nadu 

TripIn 

Uttar Pl8deeh 

U1IarInchaI 

\\'eaI Bengal 

Total (StIles) 

A & N IaIands 

ChnIigIIh 

o & N HaveIi 

Daman & Diu 

Delhi (UT) 

lakshadweep 

PondichetTy 

Total (UTa) 

Total (All India) 

SRAVANA 31, 1928 (~ 138 

3 4 5 8 7 8 9 10 tt 12 13 14 15 18 17 18 19 20 

~ • ~ ~ ~ • 1~ a ~ 

12& 153 141 250 284 286 18 16 29 

211 218 201 875 990 830 376 284 371 

712 797 753 424 411 293 2 3 38 

300 

400 

000 

554 

321 291 343 1585 1436 1585 84 57 71 4 7 

394 480 478 1947 22110 2339 88 J33 175 7 20 21 

2738 2875 2921 8848 _ 8426 705 804 7!rl 13 

1268 1388 1545 21&1 2831 3228 8112 • 819 20 

18 31 2S 44 30 2S 0 0 0 0 

40 54 83 13 34 44 0 0 0 

54 20 37 88 88 49 0 0 4 0 

14 18 17 4 3 7 2 0 0 

725 770 799 1669 1811 2238 188 170 1M 4 

• • • ~ ~ D ~ 36 a 0 

1050 1038 993 2715 282S 2503 33 41 28 

10 3 18 2S 40 38 0 0 0 0 

557 618 571 2022 1881 1764 881 1081 &e5 0 

11.4 110 182 127 134 161 0 0 0 

2 4 

1.4 '5 

o 0 

o 4 

o 0 

o 0 

3 0 

o 2 

o 0 

6 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

5 11 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 
o 
o 0 

o 0 

o 0 

o 
o 0 

o 0 

o 0 

o 0 

2S 

8 3 

o 0 

o 0 

o 0 

o 0 

o 0 

o 
o 0 

o 0 

o 0 

o 0 

911 1397 1217 1098 1900 1835 4970 26112 2881 28 23 3 0 0 o 0 

107 115 133 136 143 100 98 110 89 7 32 9 0 0 o 0 

1002 1475 1886 1188 ,. 1572 71 M 54 12 13 20 18 9 2 6 

15327 17641 17851 32386 33884 33305 12187 9820 8123 171 205 145 24 21 19 36 

2 10 4 

18 19 33 

7 5 

5 2 

9 8 11 

11 20 31 

455 

3 

2 3 

4 18 

o 0 

o 0 

9 

o 
o 

o 
o 

o 
o 

~ ~ ~ • ~ ~ ~ ~ ~ 0 

200 000000 

2 4 6 ~ 50 10 27 30 ~ 0 

o 

o 
o 
o 

o 
o 

o 
o 

o 0 

o 0 

o 0 

o 0 

o 
o 

o 
o 
o 
o 
o 
o 

15841 18233 18359 32939 _7 34175 12325 10001 9984 171 205 145 24 

o 0 

o 0 

o 0 

o 0 

o 9 

o 0 

o 0 

o 9 

21 28 

o 
o 

o 
o 

o 

o 
o 
o 

36 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

3 

o 0 

o 0 

o 0 

o 0 

o 0 

o 

o 0 

o 0 

o 0 

o 0 

o 0 

12 44 

19 50 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

19 50 
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Objectionable Language for Hindu Goda and 
Godc:Iea .. 

2848. SHRI MAHAVIR BHAGORA: 
SHRI PANKAJ CHOWDHARV: 
SHRI HANSRAJ G. AHIR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the objectionable Language has been 
used for Hindu gods and goddesses apecialIy Lord VIshnu, 
Lord Krishna and Ma Durga In books of IGNOU; 

(b) if so, the details of references about lord Shlva 
and Ma Durga that have been included; 

(c) whether Government propose to delete these 
objectionable references from the books; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a\ As per the infonnation furnished by Indira 
Gandhi National Open University (IGNOU), some 
objectionable portions came to notice In the study material 
of Module-3 (known as MReligious Traditions and 
Philosophy of Bhakti- in English and MDharmlk 
Paramparayen aur Bhakti Darshan" in Hindi) of an elective 
course, MHI-07 ("Religious thoughts and Beliefs in India") 
of the above mentioned MA History programme in April 
2006. 

(b) Objectionable portions regarding Lord Shlva were 
noticed on page 29 and objectionable portions against 
Goddess Durga were noticed on page 31-32 of Module 
- 3 of the study material mentioned in para (a). 

(c) and (d) The University has decided to edit and 
amend such portions and to constitute an Expert 
Committee to review the entire course and make 
suggestions/modifications. It has also decided to 
discontinue the course for future candidates till it is 
reviewed and finalized by the Committee. 

(English] 

Revival of Sick Induatrlal Units 

2849. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of COMMERCE AND INDUSTRV be pleased to 
state: 

(a) the names' of Industrial units that have been 
revived during each of the last three yeers, State-wise; 
and 

(b) the main problems that the sick Industries are 
facing in the country as per BIFR? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLlCV AND PROMOTION, MINISTRV 
OF COMMERCE AND INDUSTRV (SHRI ASHWANI 
KUMAR): (a) The Board of Industrial and Financial 
Reconstruction (BIFR) considers revival of sick industrial 
untts registered with the Board under the provisions of 
Sick Industrial Companlee (Special Provl8lon), Act 1986 
(SICA). As per the information received from BIFR, the 
names of industrial units revived during the years 2003. 
2~ and 2005, State-wise, are given in the enclosed 
statement. 

(b) Generally It has been observed that the sick 
industrial companies attribute change in Govemment 
policies, managerial problems, production and technical 
problems, marketing problems, financial problem, lack of 
adequate infrastructure, delay In lanction and 
disbursement of Tenn Loan by 'Financlal Institutions and 
Banks and high interest costs as the reasons for their 
sickness. 

N8fT16 of IndustMl Units trJgistslfld iwIh BIFR th61 
MvtI bHn rtlvivtKI 

I-V .. r 2003 

Andhnl Pntde8h 

1. Reliance Cellulose Products Ltd. 

2. AROS Bn!lweries Ltd. 

3. NCC Bluewater Products Ltd. 

Ded,. and Nagar Havell 

1. Blossom Industries Ltd. 

GuJ.,.t 

1. Speciality Papers Ltd. 

2. Gujarat Cycles Ltd. 

3. Ranuka Silk MiRs Ltd. 

Haryana 

1. Hisar Cements Pvt. Ltd. 
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K ...... 

1. Premier Tyree Ltd. 

Karna .. u 
1. Safepack Plastics 

2. Vignayan Industries Ltd. 

3. Kamataka Soaps and Detergents Ltd. 

4. Kaveri Steels Ltd. 

Madhya Pradesh 

1. R9liable Food Industries Pvt. Ud. 

2. Wesman Halverscheidi Forging Ud. 

Maherahtra 

1. Sharada Synthetica Ud. 

2. Eagle Iron & Metal Ind. ltd. 

3. N.R. Brothers Roller Flour Mills Pvt. Ltd. 

4. Shivaji Works Ltd. 

S. Be Delft Electronics Ud. 

6. Vora Packaging Pvt. Ltd. 

NCT Deihl 

1. Rahul Dairy and Allied Products Ud. ~ 

2. Alpha Woven Labels (INDIA) Ltd. 

Punjab 

1. Capsugel India 

2. Homeland Specialty Olla Ltd. 

3. Didar Steel Complex (P) Ltd. 

4. Agro Chem Punjab Ltd. 

Tamil Nadu 

1. Asian Bearings Ltd. 

2. Chrome Leathers Co. 

3. Kumar Malleables (P) Ltd. 

4. Trichy Steel Rolling Mill. Ltd. 

S. Pradeep Drug Co. Ltd. 

6. Sri Ranilakshmi Grg. Spg. & Wvg. Mills Ltd. 

1. Shlvalik Rasayan 

2. Amrit Banaapatl Co. Ltd. 

WHt Bengal 

1. Everest Paper Mils 

2. Kamarhatti Company Ltd. 

3. Damodhar Cement and Slag Ltd. 

4. Krypton Industries Ltd. 

S. Teesta Agro Industries Umited 

NsmtlS of Industrisl lJnl/s Mgis/eMd willi BIFR 
thst hsVtJ IHNm hJviv8d 

II - Yeer 2004. 

Andhra Pradeah 

1. Telengana Paper Milia Ltd. 

2. VDR and Co. Nylon Pvt. Ltd. 

3. Merven Drug Products Ltd. 

Chattlegarh 

1. Modi Cement ltd. 

Goa 

1. Arlem Breweries ltd. 

Guj8rat 

1. K.A. Malle Pharmaceuticals Ltd. 

2. Gujarat Borosil Ltd. 

3. Torrent Cables Ltd. 

Haryana 

1. Forgings Ltd. 

2. Samsons Paper Industries Ltd. 

3. GTM Synthetics Ltd. 

K ...... 

1. Uniroyal Marine Exports Ltd. . 

Kamataka 

1. Kamataka Silk Industries Corpn. Ltd 

2. SSS Engineering Co. Ltd. 

142 
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Madhya Prade8h 

1. National Information TechnoIogie8 Ltd. 

Meharuhtra 

1. Standard Drum & Barrel 

2. New Standard Engg. 

3. Devagiri Textile Mills 

4. Shree Precoated Steels Ltd. 

5. Chimanlal Vijay Kumar Steel Pvt. Ltd. 

Pondlcherry 

1. Venkatraman Food Specialities Ltd. 

Punjab 

1. Trident Alco-chem Limited 

Rajasthan 

1. Lamps & Lighting 

2. Rajasthan Polymers & Resina Ltd. 

Tamil Nadu 

1. Comtex Components Ltd. 

2. Jaimurugan Textiles Ltd. 

UHaranchal 

1. Ester Industries Ltd. 

West Bengal 

1. Vegetable Products Ltd. 

2. Shankar Gas Industries Pvt. Ltd. 

Namtls of Industrilll Units R1fJi6ItNrH1 with 
BIFR that have IHHIn mvived. 

III - Year 2005. 

Andhra Pracreah 

1. Telangana Spinning and Weaving MIls Ltd. 

2. Madanapalle Spinning Mills Ltd. 

3. Sulakshana Circuits Ltd. 

4. Vajra Granites Ltd. 

5. Nutrine Sweets Pvt. Ltd. 

6. Srivathsa Power Pt'OjecIa Ltd. 

Gujarat 

1. Gujarat Sitco Clutch 

2. Torrent Gujarat Bio-Tech Ltd. 

3. Core Embaltage Ltd. 

4. Gopi Synthetica Ltd. 

S. Gopi Synthetics Pvt.Ud. 

HarpM 

1. Laural Organics ltd. 

Kenda 

1. Rashtra DeepIka ltd. 

2. Kerala Electrical & Allied Eng;. Co. Ud. 

3. Traco Cable Company ltd. 

KarnMHa 

1. BhoNka Steel Ltd. 

2. Glittak G....,it .. Ltd. 

3. Annamalal Cotton MIlIa Pvt. Ltd. 

4. Bhoruka Gases Ltd. 

S. Zircast Ltd. 

Madhya ........., 

1. Cordlnal Drugs Ltd. 

..... ruhtra 

1. Sigma Paints 

2. Autofleld Engineena Pvt. Ltd. 

3. Hickson and Dadajee Ud. 

4. B.C.L. Forgings Ltd. 

S. Naiknavare Chemicals Ltd. 

6. Asia Fab Ud. 

7. Amitabh Bachchan Cofpn. Limited 

8. Viraj Alloys Ltd. 

9. M.J. Pharmaceuticals Ltd. 

10. Eurisko Agar Ltd. 

11. Pradeep Metals Ltd. 
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12. Ruby Coach Builders Ltd. 

13. Innotech Polyfabriks Ud. 
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6. Automotive Coaches & Components limited 

Uttar Pradeah 

14. SU-VI Pharmaceuticals & Chemicals ltd. 1. Speciality Aluminium Grills Pvt. ltd 

15. Maharashtra Eloktrosmart Ltd. 

16. Devagiri Textile Mills Ltd. 

17. Drillco Seco Limited 

NeT DeIhl 

1. Prakash Industries Ud. 

2. Precision Electronics Ltd. 

3. Enexco Teknologics India ltd. 

4. Stencil Apparal Brands Ltd. 

5. Mindia Instruments Ltd. 

6. Tanuk Pharma (India) Ltd. 

Orl.sa 

1. Mangalam Timber Products Ltd. 

Pondlcherry 

1. Pondicherry Papers Ltd. 

Punjab 

1. D.llmia Biscuits 

2. Mohan Fibre Products ltd. 

3. Nasa Agro Industries Ltd. 

4. Niuer Agro Foods Ltd. 

Raj_han 

1 . Rajasthan Explosives & Chemicals 

2. Multi Metal Ltd. 

3. Asia Pack Ltd. 

4. Asil Industries Ltd. 

Tamil Nadu 

1. Pullicar Mills Ltd. 

2. Gee Granites Ltd. 

3. Ideal Expo Fabrics Ltd. 

4. Quantum Digital ·Vision (India) Ltd. 

5. Nagaraj and Company Pvt. Limited. 

2. Rama Paper Mills ltd. 

3. Rathi Graphic Technology ltd. 

4. Rimjhim Ispat ltd. 

We .. Bengal 

1. Anglo India Jute Mills 

2. Jayshree Chemicals ltd. 

3. Shree Badrinarain Alloys & Steel ltd. 

Exhibition of REGP 

2850 SHRI LAKSHMAN SINGH: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government has received any 
complaints regarding non-allotment of 25% of stalls in 
each exhibition of Rural Employment Generation 
Programme (REGP) to disadvantaged section beneficiaries 
as prescribed in the guidelines; 

(b) if so, the reasons therefor, and 

(c) the steps taken by the Govemment to ensure 
that the disadvantaged section beneficiaries get their 
allotment? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

(c) Participation of units set up under the Rural 
Employment Generation Programme (REGP) in the 
exhibitions is to the extent of 40 per cent of the total 
units/institutions participating in the exhibition. The 
participation of unitslinstitutions is decided by the Local 
Committee based, inter alia, on the availability of stocks 
for sale in the exhibitions. For REGP entrepreneurs/ 
institutions belonging to the North-Eastern Region, 
travelling expenses, 50 per cent of the transportation cost 
and 50 per cent of the stall rent are bome by the Khadi 
and Village Industries Commission in respect of exhibitions 
anywhere in the country. 
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ADS Ol'8nt tor Tau....,.1 Vlctfma 

2851, SHRI PANNIAN RAVINDRAN: 
SHRI CHENGARA SURENDRAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Asian Development Bank (ADB) has 
approved grant to help fishing communitl.s and others 
affected by the December 2004 Tsunami in various Statesl 
UTs; 

(b) if so, the details in this regard; and 

(c) the name of the authorities executing such projects 
in each State/UTs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S, REGUPATHY): (a) and (b) 
Asian Development Bank (ADB) has approved a financial 
assistance of U5$2OO million (US$ 100 million as grant 
and USS 100 million as loan) for the "Tsunami Emergency 
Assistance (Sector) Project-, The project covers the States 
of Kerala and Tamil Nadu and is to be implemented over 
a period 0' three years from 2005-06. The project focuses 
on rehabilitating and reconstructing damaged infrastructure 
and restoration of livelihoods. 

(c) Tamil Nadu Revenue Administration, Disaster 
Management and Mitigation Department, Government of 
Tamil Nadu and the Department of Disaster Management, 
Government of Kerala are the executing agencies for the 
Project for the States of Tamil Nadu and Kerala 
respectively. 

Indo-Pak Trade 

2852. SHRI BALASHOWRY VALLABHANENI: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether informal trade between India and Pakistan 
has reduced; 

(b) if so, the extent thereof; 

(c) whether a trade delegation from the Federation 
of Pakistan Chambers of Commerce and Industry(FPCCI) 
has also put off its visit to India which was earlier 
scheduled to be held at the end of July, 2006; 

(d) if so, the reasons therefor; 

(e) whether any next date has been fixed; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM AAMESH): (a) and (b) The~e 
are no accepted estimates of informal trade between India 
and Pakistan and therefore It cannot be said that informal 
trade between the two countries has declined. 

(c) Yes Sir. A trade delegation from the Federation 
of Pakistan Chambers of Commerce & Industry (FPCCI) 
was scheduled to visit India on Invitation of Federation of 
Indian Chambers of Commerce & Industry (FICCI) from 
31 July-4 August 2006 but has postpOned its visit. 

(d) The FPCCI has informed FICO I that the visit was 
being postponed due to some unavoidable circumstances. 

(e) No Sir. 

(f) Does not arise. 

[TfBnsllllionj 

Slackmarketlng of A_dymllde Garment. 

2853. SHRI SHRIPAD YESSO NAIK: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether black-marketing of readymade garments 
in the names of fake companies is being done and 
exporters are caUSing huge loss to the Government by 
availing of duty draw-backs; 

(b) if so, the details thereof; 

(c) the number of companies and persona booked 
by the Govemment for being involved in such activities 
so far; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Government 
is not aware of black marketing of readymade garments 
in the names of fake companies. However, export of 
inferior quality readymade garments in the names of 
fictitious companies at overlnvoiced prices to avail of 
unintended drawback has been noticed. 

(b) During the year 2005-06 and 2006-07 (upto 318t 
July, 2006), 63 cases of wrongful clalm/avallment of 
drawback in respect of readymade garments exported! 
shown to have been exported in the names of fictitious 
companies involving Rs. 55.76 crores were detected. 

(c) and (d) Majority of the cases detected are at 
various stages of investigation. In some cases, show 
cause notices have been issued to disallow the unintended 
benefits. An amount of Rs. 0.97 crores has been 
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recovered, a sum of Rs. 1.47 cror. lying in bank 
accounts of exporters has been frozen and disbursal of 
As. 1.64 erores has been stopped. Further, 15 persons 
have been arrested and two persons detained under the 
Conservation of Foreign Exchange and Prevention of 
Smuggling ,ActIvities Act. 1974. 

(English! 

Employment Oene,.tlon In Mining Sector 

2854. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of MINES be pleased to state the annual employment 
generated/likely to be generated in mining sector by new 
National Mining Policy wherein domestic and foreign direct 
investment has been permitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): National Mineral 
Policy (NMP) was last enunciated in 1993 and no new 
mining policy has been formulated after that. 

(Translation! 

Grant. for Development of Tribal. 

2855. SHRI BRAJESH PATHAK: 
SHRt JOACHIM BAXLA: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the Government has received some 
proposals from the State Governments for providing grants 
for tribal development; 

(b) if so, the details thereof, State-wise; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (c) Yes, Sir. The 
Ministry of Tribal Affairs implements various Central Sector/ 
Centrally Sponsored Schemes/Programmes for the socio-
economic development of tribal people in the country. 
Receipt and sanction of the proposals from the State 
Governments/Union Territory Administrations under the 
schemes of this Ministry is an on-going process. Funds 
under the schemes of the Ministry are released to the 
StatelUT Govemments based on the percentage of ST 
population in the State/UT, the proposals submitted by 
them, fulfilment of the eligibility conditions of the relevant 
scheme, subject to the availability of funds and utilisation 
of the previously released funds. The State-wise allocation 
to various StateslUnion Territories under different schemes! 
programmes of the Ministry of Tribal Affairs is given in 
the enclosed Statement. Against Budget Estimates of 
Rs. 1656.90 crore for various Plan schemes of the Ministry 
of Tribal Affairs for the year 2006-07, the Ministry after 
considering the proposals of the StateslUT Administrations 
under the respective schemes/programmes has till 
31.7.2006 released a sum of Rs. 524.60 crores to various 
States/Unlon Territories. 

8mt"",.nt 

S, 
No, 

NIIIIt 01 
StaleAJT 

2 

Thtl indic8h've allocations made to various Sla18s1UTS under th8 
SchtJI1188 of Ministry of Tribal Affairs during 2006-07 

GIA to NGO lor STI VTC In TrIIaI 
including CoechIng AllIS 

and Allied and award 
lor exemplaly seNice 

Scheme 01 PMS. Book 
Sri WId UpgradaIion 

01 ... 01 ST 8IudInIB 

NGO EGIcIIIDnII IIoyII AIInm DIv. PUS UppIdan ReI & 
~ Gill SchoaI 01 ...... 01 Trg. 
fi law HoIIII PTGs ST 
lleIIcy ....... 
pod!III 

(Rs. in lakhs) 

Om under Art. 275( 1) TOI8I' 
011111 Conel 

3 4 5 6 789 10 11 12 13 14 15 16 17 18 19 

1, Andhra Pradesh 5.96 142.00 9,00 23.84 3.00 252,00 125.00 100,00 374.00 2700.00 8.91 27.45 2912.00 1044,00 895,00 1939.00 8616.20 

2. Arun, Pradesh 0,84 20,00 1.00 3.34 3,00 35.00 18.00 0.00 0.00 200.00 1.25 0.00 0.000 147.00 126.00 273,00 554,59 

3, Assam 3.92 94.00 6.00 16.68 14.00 0.00 82,00 70.00 0.00 1200.00 6.45 18.08 3136.00 688.00 580.00 1278.00 582121 
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4. 

6. 

i. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18 

19. 

20. 

21 

22 

23. 

24 

25. 

26. 

27. 

28. 

29. 

30. 

31. 
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2 3 4 5 6 7 B 9 10 11 12 13 14 15 16 17 18 19 

Bihar 09 21.00 1.00 3.60 3.00 38.00 19.00 35.00 0.00 30.00 1.20 0.00 8511.00 158.00 135.00 293.00 1100.80 

7.85 188.00 12.00 31.20 14.00 325.00 165.00 115.00 2I3JIO 1200.00 11.68 36.16 47e8.GO 1311.00 1119.00 2555.00 f71U4 

Delhi 0.00 15.00 6.00 0.00 3.00 0.00 1100.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 1124.00 

Goa 0.001 0.00 0.00 0.05 ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

Gularat 8.87 102.00 13.00 35.43 3.00 368.00 187.00 120.00 168.00 2000.00 13.SO 40.88 4251.00 1556.00 1333.00 •. 00 10189.81 

Himachal PradeII1 0.29 SO.OO 1.00 34.08 3.00 0.00 6.00 40.00 0.00 11>.00 0.45 7.50 890.00 70.00 80.00 1~00 1172.03 

0.00 1088.00 230.00 197.00 ,427.00 21SO.71 Jammu & kIshrnIr 1.31 15.00 2.00 1.80 3.00 0.00 27.00 35.00 0.00 500.00 2.11 

Karnatalla 

Kerala 

Madhya PradeIh 

Maharashlla 

Manipur 

Mlloram 

Nagaland 

Orissa 

Rajasthan 

Sikkim 

Tam« Nadu 

Tripura 

UP 

Ullarand1al 

Wesl Bengal 

A& N Islands 

Om & NH 

Daman & DkI 

Lakahadweep 

8.4 202.00 10.00 524 7.00 356.00 177.00 11~00 483.00 900.00 11.85 38.73 8131.00 1473.00 1283.00 2738.00 11172.12 

4.11 98.00 6.00 16.43 7.00 174.00 86.00 SO.OO 59.00 1500.00 6.88 18.93 1242.00 720.00 817.00 1337.00 '4601.24 

0.43 30.00 1.00 1.72 3.00 ~ 7.00 40.00 22.00 300m 0.117 7.50 m.oo 18.00 15.00 111.00 880.88 

14.51 294.00 18.00 57.00 7.00 5OD.00 305.00 170.00 586.00 800.00 21.00 66.85 8817.00 2543.00 2180.00 4723.00 18364.85 

10.17 244.00 13.00 40.00 7.00 30.00 214.00 135.00 457.00 1000.00 18.SO 46.87 3888.00 1783.00 1528.00 3311.00 9402.37 

0.88 21.00 1.00 3.48 7.00 30.00 18.00 35.00 12.00 l5OD.00 1.32 7.50 7116.00 154.00 132.00 286.00 2718.30 

~~~W~~~~~~~~~~~~~ 

1 24.00 1.00 4.00 7.00 0.00 21.00 0.00 0.00 900.00 1.49 ~ 0.00 175.00 lso.oo 325.00 .1213048 

21 SO.OO 3.00 8.00 3;00 0.00 44.00 0.00 0.00 2050.00 2.22 0.00 0.00 368.00 316.00 685.00 _.22 

9.66 232.00 12.00 38.60 7.00 350.00 203.00 125.00 71.00 600.00 lU8 44.51 6701.00 1183.00 1451.00 3144.00 11547.58 

8.42 202.00 12.00 33.67 3.00 356.00 177.00 90.00 77.00 2300.00 11.72 38.711 4214.00 1476.00 1265.00 2741.00 10256.18 

0.13 3.00 1.00 100 3.00 0.00 6.00 35.00 0.00 10.00 D.2O 0.00 118.00 23.00 20.00 43.00 220.20 

0.77 19.00 1.00 3.08 7.00 33.00 16.00 35.00 255.00 40.00 1.20 7.SO 327.00 135.00 116.00 251.00 995.78 

1.18 21.00 2.00 4.68 3.00 30.00 25.00 40.00 145.00 200.00 2.35 7.SO 1080.00 207.00 177.00 384.00 1851.53 

0.13 3.00 1.00 O.SO 3.00 12.00 7.00 40.00 0.00 SO.OO 0.16 7.50 41.00 22.00 19.00 41.00 206.18 

0.3 60.00 1.00 1.20 3.00 30.00 6.00 35.00 47.00 100.00 0.45 7.50 100.00 53.00 46.00 89.00 480.15 

5.23 125.00 

0.03 5.00 

8.00 21.00 3.00 221.00 110.00 90.00 88.00 300.00 7.SO 24.08 2270.00 816.00 785.00 1701.00 _.58 
1.00 0.14 3.00 30.00 0.00 0.00 7.00 5.00 0.08 0.00 0.00 0.00 0.00 0.00 51.02 

0.16 4.00 2.00 0.65 3.00 0.00 0.00 0.00 0.00 0.00 0.22 0.00 0.00 0.00 

0.017 0.00 0.00 0,07 0.00 0.00 0.00 SO.OO 0.00 3.00 0.03 0.00 0.00 0.00 

0.07 2.001.00 0.27 3.00 0.00 0.0 0.0 0.0 0.0 0.10 0.0 0.0' 0.0 

0.00 

0.00 

0.0 

0.00 9.87 

0.00 53.10 

0.00 6.37 

Total 2«1UIO 155,00 •. 00 157.CD 3aCX) 32011.1., lltO,CD 3181.00 22320.00 183.00 487.&1 537".00 17518.011 1tD17.oo 32518.00 123512.83 

'Does nOt inctoude the non-dIvIaIbie portion. 
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FDI Inflow 

2856. SHRI DEVIDAS PINGlE: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Foreign Direct Investment in India has 
decreased during the last two years and the current year; 

(b) if so, the reasons therefor; 

(c) whether India is lagging far behind in the field of 
FDI inflow in comparison to other developing countries; 

(d) if so, the details thereof and India's rank among 
the developing countries in terms of FDI inflow; and 

(e) the steps taken by the Government to improve 
the situation? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) No, Sir. As per the databaee maintained by 
the Department of Industrial Policy & Promotion, Foreign 
Direct Investment (FDI) inflows in the country have 
increased i" the last two years, since 2004-05, as under: 

Year 

2004-05 

2005-06 

2006-07 (up to 
June 2006) 

(b) Does not arise. 

FDI inflows (in US$ billion) 

3.2 

5.S 

1.7 (increase of 47% over 
the same period last year) 

(c) and (d) The FDI inflows into developing economies 
during the year 2004 and the inter-se rankings 8& per 
United Nations Conference on Trade and Development 
(UNCTAD),s World Investment Report (WIR) 200S are in 
the enclosed Statement. India ranks 11 out of 162 
developing economies. 

(e) Government has put in place a liberal and 
transparent policy on FDI according which FOI up to 100% 
is permitted, under the automatic route, In most sectors. 
The policy is reviewed on a continuous basis for further 
liberallsation/rationalisation. Besrdes putting in place an 
attractive and investment.friendly policy with a high degree 

of automatlctly, the Government has allo renewed thrust 
on the Investment promotion front through Infonnative 
publications on investment opportunities and orgill IIeIng 
various Investment promotion events In India and abroad 
in auociation with Industry aasociations. 

FOI Inflows, by H08I R6gIon III1d Economy, 200tI 

(M111ion1 of doIIaI8) 

S.No. Region/economy Y2004 

2 3 

DeYaIoping countries and tenftorieI 233 227 

1. China 60630 

2. Hong Kong. China 34035 

3. Armenia 24 119 

4. Brazil 18 186 

5. Mexico 16602 

6. SingaponI 18 0820 

7. Tajiklltan 11 672 

8. AIlanIa 10778 

9. Korea, RepublIc of 7687 

10. Chile 7 em 
11. India 533S 

12. SeIbIa and Montenegro 5 174 

13. Belarus 4769 

14. MaIIyIia 4824 

15. Kyrgyzstan 4269 

16. Argenlia 4254 

17. Bermuda 3800 

18. Clyman Islands 3000 

19. Colombia 2739 

20. TUJUy 2733 

21. CIoatia 2488 
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2 3 2 3 

22. Nigena 2127 51. Tunisia 639 

23. Angola 2048 52. Jordan 620 

24. Taiwan Province 01 China 1898 53. Costa RIca 818 

25. Saudi Arabia 1 867 54. Macao, ChIna 600 

26. Peru 1 816 55. South Africa 585 

27. Uzbek,stan 1 715 56. Myanmar 556 

28. Equatorial Guinea 1 664 57. Elhiopia 545 

29. Vietnam 1 610 58. Iran, Islamic Republic of 500 

30. Venezuela 1 518 59. Kazakhstan 499 

31. Sudan 1 511 60. Bulgaria 497 

32. Egypt 1 253 61. Chad 478 

33. Ecuador 1 241 62. United Republic of Tanzania 470 

34. Syrian Arab Republic 1 206 63. PhIlippines 469 

35. Czechoslovakia (former) 1 076 64. fl SIIvIdor 466 

36. Thailand 1 064 65. Bangladesh 4flO 

37 Indonesia 1 023 66. Bosnia and Herzegovina 426 

38. Panama 1 012 ffT. Cote tl IvoIre 360 

39. Trinidad and Tobago 1 001 88. Zambia 334 

40. Yugoslavia (former) 966 69. Gabon 323 

41. Pakistan 952 10. Urupy 311 

42. Congo. Democratic Republic of 900 71. M&urltania 300 

43. Algeria 882 72. Iraq 300 

44. Bahrain 865 73. HoncMu 293 

45. Morocco 853 74. Lebanon 288 

46. United Arab Emirates 840 75. Namibia 286 

47. Ouatar 679 76. Turlunenistan 272 

48. Congo 668 n. Nicaragua 250 

49. Jamaica 650 78. Uganda 237 

SO. Dominican Republic 645 79. Azerbaijan 235 
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2 3 1 2 3 

80. Sri Lanka 233 109. Gambia 60 

81. Bahamas 206 110. Togo 60 

82. Mali 180 111. Seychelles 60 

83. Belize 170 112. Zimbabwe 60 

84. Georgia 169 113. Saint VIOO8nt and the Granadines 56 

85. Guatemaia 155 114. Sao Tome and Principe 54 

86. Romania 151 115. Lesotho 52 

87. Russian Federation 151 116. Barbados 50 

88. Ukraine 150 117. Guyana 48 

89. Mongolia 147 118. Botswana 47 

90. Ghana 139 119. Kenya 46 

91. Mozambique 132 120. Madagascar 45 

92. Cambodia 131 121. Granada 42 

93. Libyan Arab Jamahiriya 131 122. Korea, Democratic People's Republic 01 40 

94. Aruba 131 123. Burkina FISC 35 

95. Paraguay 119 124. Djibouti 33 

96. Bolivia 1n 125. Eritrea 30 

97. SainI Lucia 111 126. Samoa 25 

98. Antigua and Barbuda 106 127. Puerto Rico 24 

99. Angurtla 104 128. Wallis and Futuna Islands 22 

100. Brunei Darussalam 103 129. Cape Verde 20 

101. Guinea 100 130. Uberia 20 

102. British Virgin Islands 100 131. Niger 20 

103. Moldova, Republic of n 132. Dominica 19 

104. Senegal 70 133. lao People's Democratic Republic 17 

105. Swaziland 69 134. Malawi 16 

106. Mauritius 65 135. MIIdives . 13 

107. Saint Kitts and Nevis 62 136. Rwanda 11 

108. Benin 60 137. Nepal 10 
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2 3 

138. Micronesia, Federated Slat. of 10 

139. Somalia 9 

140. Vanuatu 9 

141. Haiti 7 

142. Guinea-Bissau 5 

143. Niue 5 

144. Papura New Guinea 5 

145. Sierra Leone 5 

146. Tuvalu 4 

147. Timor-Lesta 4 

148. Burundi 3 

149. Montserrat 2 

1 SO. Comoros 2 

151. Cuba 2 

152. Afghanistan 

153. Bhutan 

154. Solomon Istands 

155. Tokelau -5 

156. Fiji 

157. Central African Republic -13 

158. Oman -18 

159. Kuwait -20 

160. Yemen -21 

161. Netherlands Antilles -30 

162. Surina"e -eo 
[Source: UNClAD's World Investament Report 2OO5J 

n ..... Mlgrwda In AndMIan ancl,""'" 

2857. Oft RAJESH MISHRA: WUI the MInister of 
HOME AFFAIRS be pleased to etate: 

(a) whether the Andaman Md Nicobar Iliandl have 
become a hub for the Illegal migrants from the 
n~uring countries who Indulge in anti-social activities 
affecting the normal lite of local people; 

(b) if so, whether it is also a fact that often they are 
up In arms against the U.T. Administration when It comes 
to evacuate them from Illegal encroachments; and 

(c) If so, the steps takenlbeing taken by the 
Government to make the Administration of thIe region 
strong enough to tackle any sort of unto.....,. internal 
and extemal threat In view of Its strategic location on 
international Shipping border? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. It 
is not a fact that the Islands have become a hub for the 
Illegal migrants from the neighbouring count...... Proper 
and adequate measures are being taken by the 
Administration to keep a watch on entry of Illegal migranla 
from other countries and take strict action against thoae 
found staying illegally in the Union Territory. 

(b) and (c) In view of the position stated above. 
does not arise. 

NatIonal Eligibility Teet 

2858. SHRI P. RAJENDRAN: 
SHRI HEMLAL MURMU: 
SHRI DALPAT SINGH PARSTE: 
SHRI E.G. SUGAVANAM: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the University Grants Commlesion (UGC) 
has revised the eligibility conditions for appointment to 
the post of Lecturers by exempting candidates with 
M. PhlVPh.D. from National Eligibility Test in June, 2008; 

(b) if so, the details thereof; 

(c) whether various colleges coming under central 
universities particularty Delhi University have gone ahead 
and made appointments ignoring important change in 
eIigibIIty condition thereby attectinsI many candIctatee; 

(d) if 80, the details thereof and action taken by the 
GovemmentlUGC against such erring colleges; and 
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(e) jf not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. 

(b) The National Eligibility Test (NET) shall remain 
the compulsory requirement for appointment as Lecturer 
for those with post-graduate degree. However, candidates 
having Ph.D. degree in the concemed subject are exempt 
from NET for teaching at the Post Graduate and Under 
Graduate levels. Candidates with M.Phil degree in the 
concemed subject are exempted from NET for teaching 
only at the Under Graduate level. These Regulations have 
been framed on the basis of recommendations of an 
Expert Committee. 

(c) The Delhi University has reported that it has not 
received any such complaint in this regard. 

(d) and (e) 00 not arise. 

MYRS In NTC 

2859. SHRI FURKAN ANSARI: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Modified Voluntary Retirement Scheme 
(MVRS) has been introduced in National Textile 
Corporation (RMD), Patna, Bihar; 

(b) the number of persons opted for MVRS; 

(c) whether officials who opted for MVRS have been 
given extellsion of three months three times; and 

(d) if so, the reasons therefore and the action taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) The total number of persons from the Retail 
Marketing Divisions of National Textile Corporation (NTC) 
who opted for Modified Voluntary Retirement Scheme 
(MVR~) is 1022, out of which 126 employees are from 
~MD, Patna Division. 

(c) and (d) Officials who were given MVRS were 
relieved on the date from which their voluntary retirement 
was accepted as per decision of the Management Of 

NTC. However, three officers of Patna Marketing Division, 
who were to be reHeved w.e.f. 31.12.2005 on MVRS, 
were allowed to continue on their posts because of 
residual wori<, after obtaining their consent. 

2860. DR. THOKCHOM MEINYA: Will the Minister of 
HOME AFFAIRS be pleased to etate: 

(a) the details of the recommendations made by 
Justice (Retd.) B.P. Jeevan Reddy Review Committee 
Report on the Armed Forces Special Power Act (1958)j 

(b) whether the Govemment has taken a final decision 
on the recommendations of said committees; 

(c) if so, the details of action so far taken in this 
regard; and 

(d) if not, the time by which the Govemment will 
finalise the action on these recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The 
Committee constituted by Ministry of Home Affairs to 
review the Armed Forces (Special Powers) Act, 1958 as 
amended in 1972 has submitted Its report to Ministry of 
Home Affairs on 6.6.2005. The recommendations of the 
Committee contained In its report are being examined 
and a decision in the matter is yet to be taken. 

Deendayel Hathkargha Protuhan Yojana 

2861. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment Is facing problems in 
implementing Deendayal Hathkargha Protsahan Yojana; 

(b) if so, the details thereof including the funds 
aliocated to the scheme during each of the last three 
years and the actual amount utilized aIongwith the reasons 
for non-utilisation of the funds, State-wise; 

(c) whether any steps are being taken to review the 
scheme; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
Under the Deen Dayal Hathkargha Protsahan Yojana 
assistancE' to the implementing agencies for the 
components covered under it is shared between the 
Central and the State govemments. Constraints of funds 
in the States have been one of the problems in 
implementation of the scheme. Weak financial position of 
the handloom agencies has made tie-up with bank for 
loan difficult. Besides, passing on assistance to the 
implementing agencies through the State govemment has 
been causing delay in implementation of the projects 
sanctioned under the scheme. The details of budgetary 
allocation during the last three years and the amount 
utilized thereof are as under: 

(Rupees in Crore) 

S.No. Year Budgetary Amount actually 
Allocation (BE) utilized 

1. 2003-04 68.27 67.34 

2. 2004-05 47.67 83.96 

3. 2005-06 82.10 93.15 

(c) to (e) Yes, sir. The govemment of India is 
considering reviewing the scheme by making it 100% 
centrally' funded with an upward revision in the cost of 
the components. 

National Programme for Education of Girl. 

2862. SHRI RATILAL KALIDAS VARMA: 
DR. VALLABHBHAI KATHIRIA: 
SHRI MADHUSUDAN MISTRY: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of HUMAN RESOURCE 
DEVELOP~~ENT be pleased to state: 

(a) whether some grant was sanctioned by the 
Government of India under National Programme of 
Education for Girls at Elementary Level to States 
particularly to Guiarat during the last three years; 

(b) if so, the amount of grant sanctioned. to the 
State Government. year-Wise; 

(c) whether no grant has been approved under the 
above scheme to States in current year; and 

(d) if 80, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Yes, Sir. Year-wise grants 
released to Gujarat under the National Programme of 
Education for Girls at Elementary Level (NPEGEL) is as 
follows: 

Fmancial Year 

2003-04 

2004-05 

2005-06 

Amount released under 
NPEGEL 

Rs. 134.72 lakhs 

Re. 2827.00 lakhs 

Rs. 2454_14 lakhs 

(c) and (d) No, Sir. An amount of Rs. 813.36 ~rores 
has been sanctioned for the year 2006-07 under NPEGEl 
for all States and Union Territories implementing this 
scheme. Of this an amount of Rs. 918.57 Lakh8 has 
been approved for Gujarat under NPEGEL for the current 
year. 

Teache,. Fallowehlp ProgrMnma 

2863. SHRI CHENGARA SURENDRAN: WHI the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the University Grants Commission has 
spent the entire amount that was allotted for Teachers 
Fellowship Programme under the Tenth Plan; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to extend the 
Teachers Fellowship Programme for a further period of 
one year in order to provide the benefit to the teachers 
now continuing the research activities under the Tenth 
Plan itself; and. 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) According to the infonnatlon. fumlshed 
by the University Grants Commission (UGC), the details 
of allocation and expenditure under the scheme of 
Teachers Fellowship for the 10th Plan period are as under: 
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(Rs. in crores) 

Year Allocation Expenditure 

2002-03 13.00 11.26 

2003-04 5.87 4.85 

2004-05 6.95 6.95 

2005-06 17.04 17.04 

2006-07 10.00 0.03 (so far) 

(c) and (d) The Teacher Fellowship for the Ph.D. 
programme would be for a period of two years which is 
extendable by one year based on the merits of the case. 
The Teachers Fellowship for M. Phil programme would 
be for one year, extendable for another six months, if 
justified. 

Special Package to TrIbal. 

2864. SHRI C.H. VIJAYASHANKAR: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(8) whether Government proposes to extend the 
special package to the trlbals living in the malenad and 
semi-malenad regions of Karnataka who are living the 
similar lifestyle of the people living in North-eastem States 
01 the country; 

(b) if so, by when the special package is likely to be 
announced; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(c) There is no proposal to extend any special package 
to the tribals living In the Malenad and Semi-Malenad 
regions of Kamataka. 

Irregularities In Central Unlve...n ... 

2865. SHRI UDAY SINGH: Will the Minister 01 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether some of the Central Universities have 
been lound indulging in financial irregularities and riot 
following the directions of the Union Govemment; 

(b) If so, the facts and details thereof; 

(c) whether tria Union Government proposes to take 
any action against the management of such universities; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The annual accounts and balance 
sheets of all central universities are prepared under the 
directions of their respective Executive Councils and are 
audited by the Comptroller and Auditor General (C & 
AG) of India or by such persons as the (C&AG) may 
authorize In this behaH. The annual accounts of the central 
universities together with the audit reports thereon are 
also laid before both Houses of Parliament. Irregularities 
or anomalies, if any, in the audit reports of a central 
university are pursued and rectified by the university 
authorities. 

Terrortats In PMF 

2866. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the various terrorist groups/organisations 
have sneaked their men Into the para mHttary forces in 
the country; 

(b) if so, the facts and details thereof; 

(c) whether the Government proposes to Investigate 
the matter; 

(d) if so, the details thereof; 

(e) whether the entry of such terrorists in para military 
forces is posing danger to the security of the country; 

(I) If so, the details thereof; and 

(g) the measures taken by the Govemment to check 
such cases in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No Sir. 

(b) to (g) Do not ~. 
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Appointment of L.ectwera Under AeeerWltlon Policy 

2867. SHRI HEMLAL MURMU: WiH the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the existing norms for appointment to the post of 
lecturer in physicalty handicapped category in Delhi 
University; 

(b) the total number of persons appointed for the 
post of lecturer on the basis of reservation policy for 
physically handicapped in each college of the Delhi 
University during each of the last three years and currant 
year; 

(c) whether the GovemmentlUGC has reported any 
violation of rules by any college of DU; 

(d) if so. the details thereof; and 

(e) the action being taken by the GovernmentlUGC 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) to (e) The information is being collected and 
will be laid on the table of the House. 

Demand for Autonomous Region 

2868. SHRI C.K. CHANDRAPPAN: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether Arunachal Pradesh has adopted a 
unanimous resolution demanding the formation of an 
autonomous region called -MOW REGIOW and forwarded 
it to Union Government for approval; 

(b) if so, the details thereof and the responae of the 
Union Government to their demand; and 

(c) the action takenlbeing taken by the Government 
on such demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The 
Government of Arunachal Pradesh had forwarded a 
resolution passed by the State Legi&lative Assembly on 
February 16. 2004 for inclusion of Arunachal Pradesh In 
the Sixth Schedule to the Constitution of India to enable 
creation of following two Autonomous District councils in 

Arunachal Pradesh for providing special Administration in 
the areas and for faster economic development: 

(i) Autonomous District Council of Tirap and 
Changtang; and 

(ii) Autonomous District CouncH of Tawang and West 
Kameng 

Inter-Ministerial consultations are under way to 
examine and consider the proposal appropriately. A 
decision is yet to be taken in the matter. 

Auletance to Victim. of Gujarat Riota 

2869. SHRI MAOHUSUDAN MISTRY: WiH the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Union Government has provided 
assistance to Stale Government of Gujarat to compensate 
the 2001 riot victims in the State; 

(b) if 80, the details in this regard; 

(c) whether any money from the Central assistance 
of Rs. 1 SO cror.s provided by the Union Government 
remained unspent with the State Government of Gujarat; 

(d) if 80, the reasons for not providing this money by 
the Government of Gujarat to riot victims; and 

(e) the details of heads in which the State 
Government spent the said assistance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(e) The Union Government has not provided any 
assistance to State Govemment of Gujarat to compensate 
the 2001 riot victims in the State. However. in the wake 
of Godhra train carnage related communal riots in various 
parts of Guiarat in 2002. the then Prime Minister 
announced in Lok Sabha on April 30th, 2002 a Rs. 150 
crore Package for Economic Rehabilitation for the relief 
and rehabilitation of the riot victims in that State. The 
package of assistance was primarily to include: 

• reconstruction and repair of damaged houses 
and shops, both in rural and urban areas; 

• provision of assistance to all the self employed 
categories who lost their earning assets; 
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• financial support for recommencir.g business, 
commercial, and industrial activitiee; 

• revival of educational, medical and other 
institutions in the aHected areas and special 
programmes to benefit widows and children. 

As per available information, a total of Rs. 156.61 
crore has been received from various Ministries and 
Departments of the Government of India out of which 
As. 136.51 crore was spent by the State Govemment 
and the balance amount of As. 19.10 crore was returned 
to the Union Govemment as unspent balance. Details of 
various heads of amounts released and expenditure 
incumtd are indicated in the enclosed Statement. 

De/ails of 8IT1Oun/ nHtM8MI by dllftJlW7f Mini$~f'ImtIn/s of 1M GoIltll1'll'TltNl of Ii'1tN undtlr 1M PrimIJ MinisttJr's 
PackagtJ of Rs. 150 Cf'Of'IJ for RllliII' IIf1d RshllbHilslion of 2002 not affrlcltld p'f1JOnS in Gt.f6nIt WId IJxptlfldifulfl 

incumHi by thtJ SIIIftJ GorIsmmtlflt of Guj6Mt out of 1M S8mt1. 

S.No. Item and Ministry Amount Expenditure Beneficiaries 
Released as on 31-01-
(Rs. in 2005 (Rs. in 
Crores) Crores) 

2 3 4 5 

1. Ex-Gratia to next of kin of the persons 11.30 17.54 1169 
died in riots--Prime Minister's Office: cases 
«» Rs. 1 lac paid from Prime Minister's 
National Relief Fund = 11.69 crore 
4» Rs. 0.5 lac paid by Govemment of 
Gujarat = 5.85 crore 

2. Injury Assistance-Prime Minister's 220 2.21 2548 
Office cases 

3. Household kits to aHected families- 10.34 10.28 42786 
Prime Minister'S Office 

4. Free foodgrains (Wheat & Rice)-Deptt. 62.60 100.45 Riot 
of Food & Public Distribution (1,27,441 (1,n,519 affected 

Tones) tones) BPL 
families 
& inmates 

5. Housing Assistance (Urban) VAMBAY 26.37 12.28 18037 
- Ministry of Urban Employment & cases 
Poverty Alleviation 

6. Housing Assistance (Rural) lAY 15.31 17.82 11204 

(Ministry of Rural Development) cases 

7. Eaming Assets Assistance 4.21 4.40 10564 

(Urban) SJSRY-Minlstry of Urban cases 
Employment & Poverty Alleviation 

B. Earning Assets Assistance (Rural) 4.00 4.73 6631 

PMRY-ARI C8H8 
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2 3 4 5 

9. Assistance to Small businesses 1.80 1.34 2149 
(Urban) SJSRY - Ministry of Urban cues 
EmployrRi8llt & Poverty Alleviation 

10. Assistance to Small businessses (Rural 1.20 0.48 723 
PMRY·ARI cases 

11. Assistance to Industrial units, shops, 9.83 5.09 2083 
hotels etc. (Urban) SJSRY - Ministry of UnIts 
Urban Employment & Poverty 
Alleviation 

12. Assistance to Industrial units, shops, 1.40 1.16 545 
hotels etc. (Rural) PMRY - ARI Units 

13. Rehabilitation by SEWA 0.74 0.47 271 
(I) Shanta Programme (Skill training & windows 

livelihood) - Department of Women & 
Child Development 

(II) SHANTA Hamare Saehehe 0.60 0.55 606 
Programme for the rehabilitation of children 
single parents & orphan children· 
Ministry of Social Justice & 
Empowerment 

(III) Skill up-gradation Programme 0.09 0.06 267 
under NORAD sheeme - Depantnent women 
of Women & Child Development 

14. Women's livelihood restoration 2.37 2.01 5858 
(NORAD) - Department of Women & Beneficle 
Child Development aries 

15. Establishment of window homes Under 1.25 0.45 196 
SWADHAR scheme - Department of women 
Women & Child Development 148 

children 
(3 
window 
homes 

Total amount received and expenditure 155.61 181.32 
under PM's Package 

Total expenditure for relief and rehabilitation incurred: 

(i) Out of Govt. of India Funds Rs. 136.51 crore 

(ii) Out of State Govt. Funds Rs. 68.50 erore 

Grand Total Rs. 205.01 crore. 
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[Trsns/ShOnj 

Weapons to Counter Nuallt_ 

2870. SHRI AJIT JOGI: Win the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the 'Special Officers' nominated to counter 
Naxalites in affected States particularly in Chhattisgarh 
are required to deposit their weapon at night; 

(b) if so, the details thereof; 

(c) whether naxalites attack tribes when these special 
officers deposit their weapons at night; 

(d) if so, whether the Govemment proposes to waive 
of the requirement of depositing weapons at night by 
such special officers; and 

(e) if so, the time by which this arrangement is likely 
to be withdrawn? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): Ca) 
to (e) There are no standard guidelines with regard to 
arming/disarming of Special Police Officers. The position 
varies from State to State depending upon the prevailing 
ground situation. However, the Central Government 
continues to impress upon the naxel affected States the 
need to strengthen the vigil and intelligence-gathering 
mechanism, and tighten up procedures to counter such 
attacks by naxalltes. 

Countries Total Trade 
2003·04 

2 

I. West Europe 33401.92 

Ca) EU Countries 28318.88 

Belgium 5699.54 

Denmark 462.67 

Trtic:te with Neighbouring Countries 

2871. SHRI MANSUKHBHAI D. VASAVA: 
SHRI JIVABHAI A. PATEL: 

Win the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

Ca) the names of foreign countries with whom trade 
has Increased during the last three years; 

Cb) the percentage of such increase thereof; 

(c) whether the Govemment has taken any steps to 
incl'88S8 it further during the current year and to increase 
our trade with other countries as well; and 

(d) if so, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) 
Statement in respect of foreign countries with whom trade 
has increased during the last three years is enclosed. 

Cc) and (d) To enhance our exports the Govemment 
is taking initiatives such as facilitating participation in trade 
fairs, exhibitions and Buyer Seller Meets. Institutional 
arrangements such as Joint Trade Committee Meeting 
and periodical meetings to review bilateral trade 
agreements, Free Trade Agreements etc. to remove the 
impediments to the growth of trade and boost the same, 
rationalization of duty structure etc. are also held. SEZ 
Act 2005 has come into force to trigger 8 large flow of 
investment in infrastructure and productive capacity. An 
Inter-State Trade Council has been established with the 
objective of recommending measures to provide a trade-
enabling environment in the States and to create a frame 
wor1< for making states partner in India's International trade 
and export effort. 

Total Trade 
2005-06 

3 

54397.9 

45789.83 

7558.54 

787.38 

(Value in US$ Million) 

Percentage 
Growth 

63 

62 

33 

70 
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1 2 3 

France 2344.35 3811.91 83 

FAG 5433.66 9335.38 72 

Greece 240.86 602.69 150 

Ireland 250.89 436.22 74 

Italy 2n4.03 4318.69 56 

NethetIandB 1811.4 3495.21 93 

Portugal 180.32 281.23 58 

Spain 1250.22 2139.18 71 

UK 8209.24 9044.18 46 

Austria 305.3 472.21 55 

Finland 379.8 1354.9 257 

Cyprus 0 38.07 3807 

Malta 0 121.93 12193 

Lithuania 0 81.05 81.05 

Estonia 0 21.21 21.21 

Latvia 0 31.48 3148 

Czech Rep 198.12 347.39 75 

Slovak Rep 0 61.33 6133 

Poland 181.66 329.49 81 

Siovania 0 98.94 9894 

(b) Re.t of Weal 

Europe 5083.03 8808.07 89 

Norway 341.25 394.55 16 

Turkey 638.25 1192.58 87 

Switzerland 3753.7 6999.67 86 

Romania 0 334.59 33459. 
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2 3 

Bulgaria 0 47.35 4735 

Serbia & Montenegro 0 10.19 1019 

(II) CIS & Balatic States 2281.88 4118.94 81 

Russia 1668.19 2721.9 63 

Rest of CIS 613.69 1397.04 128 

Kazakhstan 79.22 115.19 45 

Ukraine 344.05 1016.85 196 

(III) Asia and Oceania 56017.38 97519.57 74 

(a) Escap 41920.22 72251.04 72 

Bangladesh 1708.32 1751.2 3 

Nepal 915.34 1239.38 35 

Sri Lanka 1514.84 2590.17 71 

Australia 3198.61 5662.87 n 

China PR 7007.57 17460.65 149 

Hongkong 4742.89 6624.79 40 

Indonesia 3219.47 4304.04 34 

Japan 4356.6 6011.14 38 

Korea Rep 3215.73 6162.34 92 

Malaysia 2934.17 3540.15 21 

Singapore 4146.5 8800.14 112 

Thailand 1436.39 2264 88 

Pakistan 344.29 859.33 150 

(b) Other 14097.16 25538.53 81 

Saudi Arabia 1857.17 3424.33 84 

UAE 7139.68 12904.9 81 

Isreal 1392.5 2272.3 63 
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2 

(IV) Africa 6988.55 

Egypt 463.65 

Nigeria 640.32 

South Africa 2426.39 

(V) America 20008.13 

(a) North America 17673.06 

Canada 1350.47 

USA 16322.59 

(b) Latin American Countries 2287.36 

Brazil 588.1 

Argentina 523.9 

Mexico 335.76 

Panama Canal 

Zone 3.73 

Functioning of KYle and KYIB 

2872. SHAI A.V. BELLAAMIN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the total funds allocated annually to the Khadi 
and Village Industries Board (KVIB) and Khadi and Village 
Industry Commission (KVIC) for Its functioning separately; 

(b) the percentage of total allocation, reaching out to 
the beneficiaries and to the Society; 

(c) the details of functions envisaged and 
responsibilities entrusted with KVIB and KVIC for the 
upliftment of the Rural India; 

(d) whether the KVIB and KVICare ~scharging their 
duties assigned to them as per the guidelines prescribed 
to them: 

(e) if so, whether the Government has constituted 
any body to monitor/supervise the functioning of these 
organizations: 

3 

11822.59 

882.24 

979.36 

4001.08 

32257.74 

26890.34 

1903.75 

24981.51 

5328.08 

1946.71 

898.62 

531.66 

5.01 

(1) if eo, the details thereof; and 

(g) if not, the reasons therefor? 

69 

90 

53 

65 

61 

52 

41 

53 

133 

231 

. 72 

58 

34 

THE MINISTER OF SMALL SCALE INDUSTAIES 
AND MINISTER OF AGRO AND RUAAL INDUSTAIES 
(SHAI MAHABIR PRASAD): (a) An amount of As. 6n.75 
erore (Rs. 592.93 erore under Plan and As. 84.82 crore 
under non-Plan) has been allocated to the Khadi and 
Village Industries Commission (KVIC) in the budget 
estimates for 2006-07. The Khadl and Village Industries 
Boards (KVIBs) are statutory bodies established under 
the Acta passed by the respective State legislatures and 
no allocations are made by the Government of India to 
theae bodies. The administrative expendlturea of the Statel 
Union Territory KVIBs are borne by the respective State! 
Union Terrttory Governments. . 

(b) ARocations made to KVIC under the Plan head 
are utilised for the direct benefit of the beneficiaries of 
the programmes/schemes implemented by It. 

(c) The details of functions envisaged and 
responslbiHties entrusted to KVIC are given In section 15 
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of the Khadi and ViUage Indust,riM Commisaion Act, 1956 
(as amended to date) . The'main functions of the KVIBs 
are to plan, promote, facilitate, organize and assist in the 
establishment and development of khadi and village 
industries in their respective State/Union Territory. 

(d) Yes, Sir. 

<e) and (f) The functioning of KVIBs is supervised by 
the respective StateiUnion Territory Govemments. In so 
far as the functioning of KVIC is concerned, the schemes! 
programmes being implemented by the KVIC are 
monitored by the Central Govemment (Ministry of Agro 
and Rural Industries) 

(g) In view of the reply at <e) and <f) above, the 
question does not arise. 

/Trans/alion/ 

Promotion of Traditional Garments 

2873. SHRI M. ANJAN KUMAR YADAV: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of TEXTILES be pleased to state: 

<a) the details of schemes for promoting traditional 
garments; 

(b) the expenditure incurred on these schemes during 
each of the last three years; and 

(c) the benefits accrued therefrom, scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES <SHRI E.V.K.S. ELANGOVAN): <a) The 
Government is not implementing any specific scheme for 
promoting traditional garments. 

<b) and (c) Do not arise. 

(English/ 

Property of Foreigners 

2874. SHRI PRABODH PANDA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a). whether the foreigners are owning properties in 
several States, particularly in Goa in violation of the 
Foreign Exchange Maintenance Act (FEMA), 1999; 

(b) If so, the details thereof; 

(c) whether they get an kinds of protection and run 
plush business house in connivance with the locals; and 

(d) if so, the steps taken by the Govemment against 
the foreigners violating FEMA? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): <a) 
to (d) The information relating to purchase of property by 
Russians in northem part of Goa has been brought to 
the notice of this Ministry. Goa Administration has been 
advised to investigate into the matter. 

The Central Govemment have since advised aI/ State 
GovemmentslUnlon Terrttorles to Instruct the concerned 
authorities who register transfer of properties to ensure 
that the Reserve Bank of India guidelines are scrupulously 
observed while dealing with sUch matters which involve 
any foreign national. 

Bu.'ne.. Proce •• lng Org8nl_lon 

2875. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether India has bagged the biggest outsourcing 
deals during the current year; 

(b) if so, the extent of outsourcing bagged by Indian 
SPOs this year and during 2005 and 2004 respectively; 

(c) the steps taken/proposed to be taken by the 
Govemment to boost up this trade; 

(d) whether any policy has been laid down in this 
regard; 

(e) if so, the details thereof; 

(f) whether any shHt in the focus of outsources has 
lately been noticed; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) As per 
NASSCOM, the share of large contracts won by Indian 
service providers has increased from 1 % in 2003 to 5% 
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in the first half of 2006. Some of the recent big deals 
have been won by MIs. Hlndustan Computers limited, 
Inf06YS, Sat yam, TCS and Wipro. 

(b) The total value of Information Technologies 
Enabled Services (ITES) - Business Process Outsourcing 
(SPO) exports, as available, is 88 under: 

(i) 2004-2005 US $ 5.2 billion 

(ii) 2005-2006 US $ 6.3 billion 

(c) to (e) The Government has taken various steps 
to promote the growth of IT Software and Services 
Industry, such as: approvals for all foreign direct 
investment proposals relating to IT Sector are put under 
the automatic route, peak rate of customs duty has been 
reduced, customs duty on Information Technology 
Agreement (ITA-1) items has been abolished, Special 
Economic Zones (SEZs) are being set up, Income-Tax 
exemption on export profits is allowed to Software 
Technology Parks (STPs)lExport Oriented Units (EOUs) 
etc. 

(f) and (g) No shift in focus is reported by NASSCOM. 
This sector is growing at the rate of 40% on year to 
year basis. 

AntI-Dumping Duty on Fleh Producta 

2876. DR. M. JAGANNATH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the' average annual export of fish products from 
the country; 

(b) the total quantity of various fish products exported 
during each of the last three years and the current year 
a10ngwlth foreign exchange eamed therefrom, variety-wise 
and country-wise; 

(c) the steps takenlbeing taken by the Government 
to boost the export of fish products; 

(d) the rate of rejection of Indian fish products; and 

(e) the steps taken or being taken to eliminate the 
incidence of rejection of consignments of fish and fishery 
products? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The average 
annual export offish products from the country during the 
last three years was around US$ 1484 million. 

(b) As per the export figures complied by the Marine 
Products Export Development Authority (MPEDA), on the 
basis of shipping bills and invoices, the export of marine 
products to the major Importing countries and the export 
of major Items of marine products during the last three 
years and the current year (upto June,'06) were as 
follows: 

(I) Export of marine products to the major importing countries: 

(Quantity in Tonnes and Value in US Dollar MiHion) 

2003- 2004-05 2006-06 2006-07 
2004 (upto June, 06) 

( Provisional) 

2 3 4 

USA Quantity 53153 50045 55817 8819 

Value 365.84 345.52 372.6! 55.76 

Japan Quantity 50020 57832 59785 18543 

Value 253.86 266.96 262.79 69.99 
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European Union QuantIty 

Value 

Total exports from India Quantity 

Value 

(II) 'Export of major Items of marine products 

Frozen shrimp Quantity 

Value 

Frozen finfish Quantity 

Value 

Frozen spuid QuantIty 

Value 

frozen cutllefish Quantity 

Value 

Total export. from India Quantity 

value 

(c) In order to Increaae the export of marine products, 
Government have been taking aeveraJ steps, which include 
schemes for extending financial aaistance to the seafood 
procesaing industry; steps to upgrade proceuing facilltiel 
to meet intemational standardI of hygiene and quality; 
expaneion of aquacultunt; impaIting training to aquacuttul8 
farmers to adopt aound management practicea; auistance 
for production of value-added products for export; and 
marketing support. 

(d) The rate of rejection of Indian fish products has 
been less than 1 %. 

(e) The MPEDA have been organizing training 
programme on implementation of hazard Analysis and 
Critical Control Programme (HACCP) to meet the 
intemational requirements. Trainings are conducted for 
seafood technologists/quality control personnel working in 
the Processing establishments In order to upgrade the 
facilities. MPEDA also undertakes scrutiny of HACCP 
manuals of the processors and issues scrutiny and 
compliance certificates. 

2 3 .. 
96284 11n42 138842 33609 

319.96 406.40 4&4.02 128.32 

412017 481329 512184 102700 

1330.78 1478.48 1844.21 353.35 

129788 138085 145180 30315 

878.64 938.41 970,43 .206.27 

138023 159889 182344 24&591 

135.82 188.70 225.94 34.81 

37832 48124 52352 1864 

81.00 108.83 130.49 23.81 

39810 44239 49851 15858 

94.92 104.89 124.48 39.84 

412017 481329 512164 102700 

1330.76 1478.48 1844.21 353.35 

28n. SHRI SRICHAND KRIPLANI: 
SHRI K. SUBBARAYAN: 

Will the Minister of DEVELOPMENT OF NORTH 
EASTERN REGION be pIeaaed to state: 

(a) whether the Govemment has identified apecified 
thrust areas for the socio-economic development in North-
Eastem Region; 

(b) if so, the details thereof; 

(c) the steps taken/package provided by the 
Government in this regard; 

(d) whether the Government hal fonnulated any plan 
for the deveIoprnentIextenslon of road and nIIIMy network 
in this region; 

(e) if so, the details thereof; 
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(f) whether the Govemment has also any specific 
strategy to develop domestic and international tourism in 
this region; and 

(9) if so, the details thereof; 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KVNDIAH): (a) to (c) Recognizing 
the problems of infrastructural bottleneck, connectivity, 
communication and basic services, special attention is 
given to the socio-economic development of the region. 
The Approach to the Tenth Plan spelt out the objectives 
of economic growth with enhancement of human well-
being through adequate level of food consumption, access 
to basic services, expansion of economic and social 
opportunities, reduction of disparities, etc. States of NER 
have accordingly identified the prk>rity areas in their Plans 
in the light of the objectives laid down in the Approach 
to the Tenth Plan. Further, since 1998-99 the Central 
MinistriesIDepartments, except those specifically exempted, 
are required to allocate 10% of their Gross Budgetary 

Projects which will provide 
connectivity to Capital cities 

Megabridge project 
connecting North and 
South bank 

Other Works 

(i) 
(iI) 

(iii) 

(i) 

(i) 

(ii) 

(iii) 

(Iv) 
(v) 

(vi) 
(vii) 

(iii) Tourism: As per the information received from 
Ministry of Tourism, the per~ive and vision Is to 
develop North-east as a unique sustainable eco-tourism 
destination with emphasis on the 'alert independent 
traveller' with the objective of unlocking the three tourism 
pillars of the North East-Nature, Culture & Religion so as 
to provide a competitive advantage to the Region. 

Support (GBS) for the development of the NE Region. 
The unspent balance of this amount accrues to the Non-
Lapsable Central Pool of Resources (NLCPR) which is 
being utilized for bridging the socio-economic infrastructure 
in the Region. 

(d) to (g) (i) Road: The Govemment has formulated 
the Special Accelerated Road Development Programme 
(SARDP-NE) for the NER. Phase-A of this Programme, 
comprising improvement of 1310 km length of National 
Highways, state Roads and GS Roads at an estimated 
cost of Rs. 4618 crore has been approved for 
implementation and Phase-B, comprising 6306 km roads, 
has been approved for preparation of Detailed Project 
Reports. 

(ii) Rallwaya: As regard to the development of 
railways natwort< is concemed, 6 new line and 5 gauge 
conversion wort<s are in progress providing connectivity 
to capital cities, upper Assam and Arunachal Pradesh 
and removing transshipment points due to gauge 
conversion. The on-going works under different categories 
are as under: 

Kumarghat-Agartala NL 
Harmauti-Itanagar (Alternate alignment Bedati-Itanagar 
is being surveyed) NL 
Jirlbam-Imphal (Tupul) NL 

Rail-cum Road bridge at Bogibeel near Dibrugarh. 

Gauge Conversion of New JalpalgurllSlligurl-New 
Bongalgoan (linked branch Hnes). 
Senchaa-SlIghat (56 kma) & Halbargaon-Malrabarl of 
Lumbding-Oibrugam including H"ked branches. 
Gauge Conversion of Lumbdlng-Silchar and Extn. from 
Badarpur to Baralgram. 
new line from New Maynaguri-Jogighopa. 
New line from Dudhnol to Depa (land not made available 
so far). 
Gauge conversion of Katkhal-Beirabhi. 
Aangla-Murt<ongselek GC along-with linked fingers. 

FDI Inflow In S~. 

2878. SHRI ANANTA NAVAl<: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI JVOTIRADITYA M. SCINDIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 
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(a) the States where the Foreign Direct Investment 
projects are being Implemented at present. State-wise; 

(b) the year-wise Inflow of FDI In each State, sector-
wise so far; 

(c) whether some States eapeoially Gujaraa has less 
inflow of FDI in the country; 

(d) if so, the details and the reasons therefore: and 

(e) the steps taken by the Govemment to attract 
more FDI in these States? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): <a) Statement-I showing atate-wise Inflows 
received during April 2003 to May. 2006 enclosed. 

(b) Statement-II showing sector-wise inflows received 
during April 2003 to May 2006 is enclosed. 

(c) and (d) Gujarat has received Rs. 2463.41 crore 
FDI during the last three years and ranks sixth among 
the StatesIRegi0n8 receiving highest FDI inflows. 

(e) Government has put in place a liberal and 
transparent policy on FDI under which FDI up to 100% 
is permitted, on the automatic route, in most sectors. 
Under the Ilberallaed economy, investment decisions, 
including location, are determined by the Investoni based 
on techno-economic considerations. 

smtement I 

State-wise Financial ytIIIr-wistJ FOI Equity Inflows from April 2003 10 MIIY 2006 

(Amount in crore) 

SI.No. Regional Offices 01 States Covered 2003-04 2004-05 2005-06 2006-07 Total 
RBI Apr-Mar Apr-Mar Apr-Mar Apr-May 

FDI FDI FDI FDI FDI 
in Rs in Rs in Rs in Rs in As 

2 3 4 5 6 7 8 

1. Hyderabad Andhra Pradeah 353.49 747.85 1,056.78 336.29 2,494.41 

2. Guwahati Auam, 19.48 13.39 0.00 0.00 32.87 
Arunachal 
Pradesh, 
Manlpur, 
Meghalaya, 
Mizoram, 
Nagaland, 
Tripura 

3. Patna Bihar, 1.13 0.00 0.00 0.00 1.13 
Jharkhand 

4. Ahmedabad Gujarat 917.12 610.53 66.36 269.40 2,463.41 

5. Bangalore Kamataka 926.53 1,131.34 1,818.05 497.87 4,373.78 

6. Koehi Kerala, lakshadweep 44.53 33.n 57.92 0.57 136.n 

7. Bhopal Madhya Pradesh, 34.85 69.25 42.55 0.38 147.03 
Chattisgarh 

8. Mumbai Maharashtra, 1,355.31 3,183.13 4,290.17 301.23 9,129.85 
Dadra & 
Nagar Haveli 
Daman & Diu 
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2 3 4 5 6 7 8 

9. Shublneshwar Orissa 0.00 0.00 315 .• 0.00 315.88 

10. Jaipur Rajuthan 1.89 4.58 3.32 0.00 9.78 

11. Chennai Tamil Nadu. 603.80 368.47 1.180.10 1.467.96 3,820.33 
POlIdIctMIny 

12. Kanpur Uttar Prw:IMh. 0.00 0.03 0.00 0.00 0.03 
Utlranchal 

13. KoIkata west Bengal, 84.50 4fi1.37 407.82 135.78 1,095.47 
SIkkIm, 
AndImIn & 
Nlcobar 
Islands 

14. Chandigam Chandigarh. 78.71 13.49 378.16 0.00 488.36 
P\Ili8b. 
Hwyana. 
HImachIII 
Pradesh 

15. New Delhi Delhi, Part of 2,123.46 3,717.53 4,584.93 2,084.37 12,470.29 
UP and 
Haryana 

16. Panaji Goa 160.59 100.68 33.73 0.87 295.85 

17. State not -3,380.72 4,201.34 9,758.83 341.30 17,881.98 
Indicated 

18. Advance of Inftow· -1,880.76 2,485.16 0.00 0.00 4,386.90 

19. Slack Swapped" -172.50 0.00 28.37 0.00 200.87 

Grand Total 12,117.36 17,137.87 24,812.74 5,415.81 59,283.78 

.....".", U 

StK:Ior-w;. FinIIncI6I YfNU-wi8tI FDI Equity InIIow8 hrJm ApII/ 2003 /0 Mwy 2006 

(Amount In cront) 

Sf.No. 2CJOS.04 2004-05 20()5.()8 2OQ6.07 Total 
Apr"'" Apr-Mar Apr"'" Apr-

FDI FDI FDI FDI FDI 
in RI. inRs. in RI. inRs. inRl. 

2 3 4 5 6 7 , 

1. Mllallurgical Industries 148.06 880.96 680.84 160.09 1,867.94 

2. Fuels (Power & Oil RefinIfy) 520.94 759.00 415.71 387.84 2,083.49 

3. BoiIerI and Steam GeneIIting PIInII 0.20 2.34 0.00 0.00 2.54 
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2 3 4 • 5 6 7 

4. Prime Movers Other than 0.00 0.25 0.00 0.00 0.25 
Electrical 

5. Electricals Equipment (Incl. SIW 2,449.32 3,280.58 6,499.06 358.36 12,587.33 
& Elec.) 

6. Telecommunications 531.95 588.41 3,023.48 1,383.83 5,527.65 

7. Transportation Indust'Y 1,417,13 815.10 982.99 318.09 3,533.31 

8. Industrial Machine'Y 13.$3 40.74 187.52 20.11 262.29 

9. Machine Tools 250.75 50.73 100.25 3.43 405.16 

10. Agricultural MachineJY 0.11 0.01 415.97 0.00 416.09 

11. Earth-Moving Machinery 0.05 0.47 231.30 0.00 231.82 

12. MisceHangeoua Mechanical & 100.07 56.73 226.81 3.37 386.37 
Engineering 

13. Commercial, Office & Household 40.96 82.46 111.41 4.50 219.33 
Equipment 

14. Medical and Surgical Appliances 9.26 24.05 8.72 0.00 40.03 

15. Industrial Instruments 4.1& 4.95 1.89 0.00 10.80 

16. Scientific Instruments 0.07 0.14 0.45 0.00 0.68 

17. Fertilizers 99.29 81.90 19.31 0.00 180.50 

18. Chemicals (Other than FertHizers) 9U9 908.88 1,979.06 81.93 3,083.38 

19. Photographic Raw Film and Paper 1.35 27.62 0.00 0.00 2U7 

20. Dye-Stuffs 2.00 5.42 0.00 0.00 7.42 

21. Drugs and PharmaceUtieaIs 501.87 1,342,91 759.70 10.32 2,814.60 

22. Textiles (Including Dyed, Printed) 42.84 196.84 414.87 26.81 680.68 

23. Paper and Pulp Including Paper Product 31.88 12.41 122.90 1.80 168.80 

24. Sugar 0.25 13.51 13.10 0.00 26.86 

25. Fermentation Industries 7.82 41.84 28.57 0.00 78.03 

26. Food Processing Industries 510.85 174.08 182.94 3.75 871.63 

27. Vegetable Oils and Vanaspati 7.79 41.03 54.00 0.74 103.58 

28. Soaps, Cosmetics and Toilet Preparations 0.00 4.09 388.49 1.74 394.32 

'29. Rubber Goods 29.31 184.18 150.77 0.70 364.96 

30. Leathar, Leather Goods and Pickers 32.18 2.03 4.89 0.34 39.44 
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2 3 

31. Glass 24.11 

32. Ceramics 6.78 

33. Cement and Gypsum Products 44.04 

34. Timber Products 0.50 

35. Defence 1ndu8tries 0.00 

36. Consultancy Services 257.13 

37. Service Sedor 1,235.Z7 

38. Hotel & Tourism 226.80 

39. Trading 104.86 

40. Miscellaneous Industries 1,319.11 

41. Advance of Inflow" 1,880.76 

42. Stock Swapped" 172.50 

Grand Total 12,117.36 

Negotiation In TRIPS on Biological Dlveralty 

2879. SHRI SURESH PRABHAKAR PRABHU: 
DR. VALLABHBHAI· KATHIRIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the plans of the Govemment to negotiate In the 
TRIPS Council to make TRIPS consistent with Convention 
on Biological Diversity (CBD); and 

(b) the success achieved so far in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) In order 
to bring the Trade-Related Intellectual Property Rights 
(TRIPs) Agreement in harmony with the objectives of the 
Convention on Biological Diversity (CBD), India along with 
other developing countries has proposed in the World 
Trade Organization (WTO), the inclusion of "disclosure 
requirements- in patent applications. Towards this end, a 
proposal to amend the TRIPS Agreement by inserting 
Article 29 bis has been jointly submitted by India, Brazil, 

4 5 6 7 

38.47 3.54 1.37 67.50 

123.09 25.02 4.40 159.29 

0.73 1,969.82 1.99 2,016.58 

0.31 465.64 0.00 486.45 

0.24 0.00 0.00 0.24 

1,166.83 206.44 13.81 1,844.02 

2,105.53 2,565.04 1,089.25 6,995.11 

188.85 315.59 22.33 733.58 

65:72 123.43 108.95 402.n 
1,399.71 1,907.83 1,406.75 6,033,39 

2,485.15 0.00 0.00 4,365.90 

0.00 28.37 0.00 200.87 

17,137.87 24,612.74 5,415.81 59.283.78 

Pakistan, Peru, Thailand and Tanzania to the Trade 
Negotiations Committee (TNC) of the WTO and to the 
General Council of the WTO In May 2006. This proposal 
is in line with the mandate of the Hong Kong Ministerial 
Conference of the WTO. 

Many other developing countries have supported this 
approach of initiating text-ba8ed negotiations. Norway has 
also submitted a separate proposal for initiating text-based 
negotiations. The EC and Switzerland he ... supported the 
text-based approach. However, the US, Japan and Korea 
feel that the fact-baaed debate on the subject should 
continue. 

{Tmt7Mlionj 

Loan to Small Scale IncIuatrIH by World B .. k 

2880. SHRI HARISH CHANDRA CHAVAN: Will the 
Minister of SMALL SCALE INOU~TRIES be pleased to 
state: 

(a) whether the World Bank has granted a loan of 
approximately 120 million U.S. dollars for development of 
smaH and medium scale industries In India; 
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(b) if so, the details thereof; 

(c) whether the tribal and minorities areas and also 
small scale industries being run by women are proposed 
to be provided the benefit of reservation in utilization of 
the said loan; 

(d) if so, the details thereof; and 

(e) the percentage of funds proposed to be allocated 
to Maharashtra? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Slillall Industries 
Development Bank of India (SIDBI) is implementing a 
World Bank-led multi-agency/multi-activlty projects on 
financing and development of small and medium 
enterprises (SMEs). The World Bank has approved a loan 
of 120 million US dollars under the credit facility of the 
project. The facility primarily provides long-term credit to 
SMEs for capital formation and technological upgradatlon. 

(c) to (e) Under the Wor1d Bank Une of Credit (LOC), 
no category-wlselState-wise allocation of funds has been 
made. All eligible proposals, Including those of women, 
tribal and minority applicants are provided credit under 
the project. Of the 13 branches of SIDBI, which operate 
the LOC, 2 branches are located in Maharashtra. 

Setting up of campa In Nor1h-Eutem Stilt .. 

2881. SHRI MANI CHARENAMEI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the number of camps set up by various security 
forces in the North Eastem region, State-wise; 

(b) the number of temporary and permanent camps 
set up in Government buildings, community buildings, 
religious buildings and private lands, State-wise; 

(c) whether regular rent is paid to the owner of the 
buildings and land; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d) The number of camps of security forces varies 
fram time to time, depending on the intemal security 
Situation. While permanent establishments are owned by 

the Central Police Forces (CPFs), State Governments 
provide temporary campa and pay rent for the same. 

/Tf'IIns/slion} 

Technology Mlaalon on Silk and Wool 

2882. SHRI RASHEED MASOOD: 
SHRIMATI JAYAPRADA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether Govemment proposes to launch a 
Technology Mission for the development of SDk and Wool; 

(b) if so, the details thereof; 

(c) whether any policy has been fonnulated for labour 
reforms In the Textile Sector; and 

(d) if' 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
Ministry of Textiles, Government of India Is contemplating 
to propose a 'Technology Mission for Indian Silks'. The 
details are yet to be finalized. 

(c) and (d) Textile Ministry has made certain 
suggestions for labour reforms In the Textile Sector, which 
inter-aHa Include: 

(i) Flexibility to textile exporting units in hiring 
labour, subject to assuring a minimum 100 days 
employment to cater to variations in demand. 

(ii) Raising daily working hours from 9 hours a day 
to 12 hours a day and weekly wot1dng hours 
from 48 hours a week to 60 hours a week with 
flexible dally hourly requirements. 

(iii) Treating export activity in the textile sector as a 
public utility service, for the purpose of industrial 
disputes. 

/English} 

National Comml .. lon for Women 

2883. DR. K. DHANARAJU: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 
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(a) whether the National Comrnl8&ion lor Women WII8 

set up with a view to protect, promote and safeguard the 
interest and rights of women; 

(b) if so, the details of composition of the said 
Commission and also the function; 

(c) whether the rural women of the country ara neither 
aware of its rights nor the functioning of the Commission; 
and 

(d) if so, the steps Government proposes to take to 
create awareness of the same amongst rural women? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN. AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) The National Commission for Women (NCW) 
consists of a Chairperson, five Members and a Member-
Secretary. The functions of the NCW are laid down in 
Section 10 of the National Commission for Women Act, 
1990. 

(c) and (d) The NCW has launched various 
programmes such as Legal Awareness Programmes for 
Women and Girls to empower women and girls with the 
knowledge of their legal rights and duties, ultimately to 
be able to share power equally, gain full access to the 
means of development and to work together towards 
achieving gender equality and justice. Through the 
programme Parivarik Mahila Lok Adalats, women are 
provided assistance for speedy disposal of matters 
pending in various courts relating to marriage and family 
matters. 

The NCW launched a programme 'ChaloGaon Ki 
Ore' on 3.2.2006 to bring about awareness among women 
of their rights, various schemes of Central and State 
Governments available for their social and economic 
upliftment, to empower women to fight violence against 
them, etc. Activities under the programme are mainly 
directed towards the rural women. 

NCW continues to make efforts to create awareness 
amongst rural women. 

Special Purpose Fund forCe.., ,Crop. 

2884. SHRI SARVEY SATYANARAYAN: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government proposes t() set up 
special purpose fund for cash crops especially for pepper 
and rubber; 

(b) If so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Feasibility 
of setting up a Special Purpose Fund on the lines of 

Special Purpose Tea Fund is being examined by the 
Rubber Board & Spices Board. The Rubber Board has 
found it prima facia not feasible and expreeeed preference 
for continuation of Line of Credit under NABARD 
Refinance Scheme. The Spices Board is working on it In 
consultation with the State Government of Kerala, 
NABARD and the National Horticulture Mission. At this 
stage, it is not possible to predict when this Fund is 
IIkety to be set up, 

ExportcrfDlem0nd8 

2885, SHRI DUSHYANT SINGH: WIH the Minister of 

COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of export of both cut and polished 
diamonds from the country during each of the last three 
years and the current year along-with foreign exchange 
earned therefrom, country-wise; 

(b) whether there is a vast scope to promote the 
export of diamond from Rajasthan and Gujarat; and 

(c) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <a) As per latest 
available figures, details of export 'of cut and polished 
diamonds (HS Code 71023990 and 71023910) from the 
country during 2003-04, 2004-05 and 2005-06 (April-
December) alongwith foreign exchange earned therefrom, 
country-wise are glven below: 
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Country 2003-04 

USA 2622.42 

UAE 791.79 

Hong Kong 2281.27 

Belgium 1014.34 

Singapore 138.90 

lareal 470.31 

Japan 328.04 

Thailand 175.48 

U.K. n.18 

Switzerland 123.08 

Germany 32.88 

Australia 47.03 

Italy 17.1 

Others 626.45 

Total 8626.27 

(Source: Export.fmpor1 Data Bank, Department of Commerce) 

(b) and (c) As per Gem and Jewellery Export 
Promotion Council (GJEPC), a representative body of the 
trade, diamond cutting and polishing Industry ia mainly 
concentrated in the State of Gujarat and there is IImitacl 
diamond processing activity in the State of Rajasthan. 

Export of Gem & Jewellery, Including cut and poIIahed 
diamonds, has been identified as a thrust sector in the 
Foreign Trade Policy effective from 1st September 2004. 
In the Foreign Trade Policy updated as on 7th April 2006. 
foHowing facilities have been extended to this sector: 

(i) Import of gold of 8k and above has been 
allowed under the replanishment scheme subject 
to the import being accompanied by an Assay 
certificate specifying the purity, weight and alloy 
content. 

(Ii) Duty Free Import entitlement of consumablel for 
metals other than Gold. Platinum to be 2% of 

(In MHiion US $) 

2004-05 2005-06 (April 
December) 

2466.40 1888.68 

1429.46 656.43 

2604.83 2238.57 

1214.49 889.36 

515.03 1185.13 

675.86 531.46 

453.40 313.34 

58.27 189.91 

58.27 SO.59 

133.03 87.25 

43.17 31.11 

56.29 40.51 

18.45 9.45 

219.86 135.24 

10132.41 8227.03 

FOB value of exports during the previous 
financial year. 

(iii) Duty free import entitlement of commercial 
samples to be Rs. 300,000. 

(Iv) Duty free re-import entitlement for rejected 
jewellery to be 2% of the FOB value of exports. 

(v) Cutting and polishing of gems and jeweHery, to 
be treated as manufacturing for the purpoaee of 
exemption under Section 10A of the Income Tax 
Act. 

(vi) Import of precious metal scrap/used jewellery 
has been allowed for melting refining and re-
export of jewellery. However, such Import will 
not be anowed through hand baggage. 
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(vii) Gem & Jewellery exporters have been allowed 
to export jewellery on consignment basis as per 
Rules. 

(viii) Gem & Jewellery exporters have been allowed 
to export cut and polished precipous and semi-
precious stones for treatment and re-import as 
per Rules. 

(ix) To boost export of plain gold/platinum/silver 
jewellery, articles and omaments and enhance 
their international competitiveness, the value 
addition norms for such items has been reduced 
from 7% to 4.5%. 

Some other facilities extended to the Gem & Jewellery 
export sector are encouraging creation of training 
infrastructure to impart skills in jewellery designing, 
participation of Gem and Jewellery exporters in 
intemational fairs and buyer-seller meeIB abroad etc. under 
various Schemes of the Department of Commerce. The 
above-mentioned steps promote the export of Gem and 
Jewellery products from the country, including Gujarat and 
Rajasthan. 

[Translation} 

Inferior Quality Fencing 

2886. SHRI MOHO. TAHIR: 
SHRI SHISHUPAL N. PATLE: 
PROF. MAHAOEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 
SHRI KAILASH NATH SINGH YAOAV: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the quality of fencing at Indo-Bangladesh 
border is inferior and infiltrators manage to cross border; 

(b) if so, the details in this regard aIongwlth the 
length in Kilometres of such fencing; 

(e) the details of action taken against the agencies 
those used such a poor quality material; 

(d) whether the Govemment proposes to restart the 
fencing work in those areas; 

(e) if so, the details thereof and the amount likety to 
be spent thereon; and 

(f) the time by when refenclng wori< In such areas is 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) to (f) No 
Sir. The quality of fencing along the Indo Bangladesh 
Border is 88. per laid down specifications of CPWD. The 
wori< is being executed by Assam PWO, Tripura PWD, 
CPWD, BRO and few Public Sector Undertakinge (PSUs). 

854 Kms. of border fence erected under Phase-I In 
West Bengal, Meghalaya and Assam was single row. It 
has now been decided to replace this fence with modified 
and improved design of double row fence as is being 
done in Phase-II. This wori< is scheduled to be completed 
by 2008. 

However, to ensure monitoring of quality of work, the 
Govt. of India has engaged Engineers India Umlted (ElL) 
and Rail India Technical & Economic Services (RITES) 
for Third Party Inspection. 

To check Infiltration from across the border the Govt. 
of India has taken the following steps; 

(a) Close co-ordination with other Agencies including 
State Governments; 

(b) Round the clock surveillance of the border by 
patroHing; 

(c) Conduct of special operationa; 

(d) Up-gradation of InteHIgence network; 

(e) Augmentation of strength for patroII1rVnaka duIiea; 

(f) Erection of border fencing and construction of 
border roads. 

fEng/I$hj 

Agr .. ment on Peace with Neighbouring Count ..... 

2887. SHRI BANSAGOPAL CHOUDHURY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has signed any 
agreement with the Government of China, Myanmar and 
Bangladesh for maintaining peace and tranquility on the 
border areas; 
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(b) if so, the deta/Is to check militancy and Infiltration; 
and 

(c) the action taken with the counterpart Govemments 
to implement the pending decision on National Security 
of our country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The 
Government of India has signed two agreements with 
China i.e. 'Agreement on Maintenance of Peace and 
Tranquility along the Line of Actual Control in the India-
China Border Areas' in September, 1993 and 'Agreement 
on Confidence Building Measures In the Military Field 
along the Line of Actual Control (LAC) in the India-China 
Border Areas' In November, 1996. Though, no such 
agreement has been signed with the Govemments of 
Myanmar and Bangladesh, institutional mechanisms in the 
form of meetings of Joint Wortdng G~, Home Secretary 
level Talks etc. exist between India and Govemments of 
Myanmar and Bangladesh where the security related 
issues including the meaurea to check militancy and 
infiltration are regularly discussed and follow up action 
taken on the' decisions arrived at in such meetings. 

{English! 

Graphite beeed InduMrie. 

2888. SHRI JUAL ORAM: Will the Minister of MINES 
be pleased to state: 

(a) whether the Govemment has any proposal to set 
- up any graphite based industry in the country particularly 

in Orissa; 

(b) if so, the details of the sites selected therefor, 
State-wise; and 

(c) the time by which setting up of such industries 
are likely to be finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) As per available 
information, the Govemment does not have any proposal 
to set up graphite based industry in the country. 

(b) and (c) Does not arise in view of (a) above. 

Mining of Kolar Gold Mine. 

2889. SHRI M. SHIVANNA: Will the Minister of 
MINES be pleased to state: 

(a) whether mining work 18 likely to be resumed at 
Kolar Gold Mines; 

(b) if 80, the details thereof; 

(c) the number of persons likely to be provided jobs 
in the said mine; 

(d) whether all the earlier employees are likely to be 
re-appointed; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (e) Kamataka 
High Court in its order dated 26.9.2003 had recommended 
that Govemment should take appropriate steps to enable 
such of the employees, who have accepted the Voluntary 
Retirement Scheme (VRS), to form an Employees Co-
operative by providing them appropriate land and such 
machinery and equipment as it can spare, so that they 
can take up projects with their specialised knowledge 
and experience. In this context, BGMl Employees, 
Supervisors and Officers United Forum submitted its 
proposal to take over the assets of Bharat Gold Mines 
Limited (BGML) and to run the mines as well as extract 
gold from tailing dumps. Government proposes to invite 
global bids for assessment of the assets of the BGML 
and to make counter offer to the United Forum/Employees' 
Society of the highest bid received or the value 
assessment made by the in-house Committee (to be 
reassessed at the time of transfer) whichever is higher. 
The above mentioned purchase preference, proposed to 
be given to the United Forum/Employeee' Society, will be 
IUbject to the condition, inter alia that they will employ, 
on priority, the ex-employees of BGML. However, the 
above mentioned scheme Is subject to the approval of 
Kamataka High Court (Company Court). 

Clo.ure of Ongoing Cia... of 
Unlverelty 089'" Progntmme 

2890. SHRIMATI NIVEDITA MANE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
&tate: 

(a) whether the AICTElMinistry of HRD have issued 
any instructions to close all ongoing classes of CentraV 
State University Degree programmes from the same 
campus as the PGDBM, thus forcing the university 
students to be shunted out and Interfering with the 
education; 
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(b) if so. the details thereof; 

(c) whether the Govemment has decided to earmart< 
separate infrastructure for PGDBM and other unlvel'lity 
classes in the same premise:&; 

(d) if so, the details thereof; 

(e) whether the Govemment has also decided to 
permit PGDBM infrastructure for other university run 
courses also by running extra shifts or by making 
adjustment in time in order to cut costs and to provide 
education at cheaper rates to aJl CIUNS in the same 
premises; 

(f) if so, whether any directions have been issued to 
the AICTE in this regard; 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (h) The AICTE has not issued any 
instructions about closing of ongoing ct8sses of Centrall 
State University Degree programmes from the same 
campus where AICTE approved PGDBM programme is 
running. 

The Council has enforced the following policy for the 
year 2006-2007 regarding PGDBM course: 

1. For colleges where PGDBM is running along 
with University affiliated management COUI"I8S like 
MBAlMMS; the colleges who did not have AICTE 
approval for previously run MMS courses are 
being asked to apply for regularization. 

2. For colleges running PGDBM, no new MBA 
course is being allowed on same location. 

3. For colleges running PGDBM along with other 
UG level courses/unapproved COUI"H8, Council 
has granted conditional approval thereby all 
unapproved courses are to be shifted out/closed 
in BuikfinglLand earmarked for AICTE approved 
course. 

As per AICTE norms, approved programmes are 
required to have exdusive facilitieslresourses and sharing 
of the same is not permissible so as to maintain the 

q&.allty of technical education. To run PGOBM course, 
separated land, building, faculty and other infrastructurel 
facilities etc. are required as per AICTE norms. 

implementation of OBC Quota In 11M. and lIT. 

2891. SHRI EKNATH MAHADEO GAlKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to Itate: 

<a) whether the Govemment has decided to give free 
hand to IlMaIIlTs for implementation of OBC quma and 
increase the 54% seats for general category .. reported 
in The Tmes of India dated July 3', 2006; 

(b) if 80, whether any guidelines for implementing 
this decision by different IlMaIIITs has been lelued; 

(c) if so, the details thereof; 

<d) whether the guideline8 commensurate with the 
recommendations of the Overaight Committee; 

<e) if so, whether any financial help has been sought 
by these institutes; and 

(f) the time by which this decision i8 likely to be 
Implemented In fuN? 

THE MINSTER OF STATE IN THE MINtSTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHR. M.A.A. 
FATMI): (a) No such decision has been taken by the 
Govemment. 

(b) to (f) Do not arise. 

Pr0ject8 from Gujantt 

2892. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of SMALL SCALE INDUSTRIES be pIeaMd 
to state: 

(8) whether the. Government has received any 
proposaVproject on Brass-Gunmetal and other metal from 
the Govemment of Gujarat and private industrial house; 

(b) if so, the details thereof; and 
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(e) the action taken by the Government thereon and 
the assistance provided to the State? 

THE MINISTEA OF SMALL SCALE INDUSTAIES 
AND MINISTEA OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIA PRASAD): (a) to (e) The Government 
has received a proposal from the Government of Gujarat 
to establish a technology demonstration-cum-training centre 
in the brass parts cluster. Jamnagar. Gujarat for financial 
assistance under the Small Industries Cluster Development 
Programme (SICDP). As the proposal is not complete in 
all respects, necessary information has been sought from 
the Government of Gujarat. 

Propagation of Textile Schemes 

2893. SHAI S.K. KHARVENTHAN: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether some textile units are not aware of the 
loan facilities available under the Credit Linked Capital 
Subsidy System (CLeSS) and Technology Upgradation 
Fund Scheme; 

(b) if so, whether Government has conducted any 
study in this regard; and 

(c) if so, the outcome thereof and the steps taken to 
give wide publicity and to propagate the scheme, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
Technology Upgradation Fund Scheme (TUFS) has been 
in operation since 1.4.1999. The Credit Linked Capital 
Subsidy Scheme (CLCSS) is a component of this Scheme 
and was introduced in September 2003. Since the 
introduction of TUFS. more than 1000 awareness and 
publicity programmes have been organized by the 
Govemment in all textile clusters in association with textile 
associations. local industry. textile research associations 
etc. Also. 44 Powerloom Service Centers and 8 Aegional 
Offices of the Textile Commissioner are functioning across 
the country and are regularly conducting seminars, 
workshops and awareness programmes about these two 
Schemes. Full details of these two Schemes have been 
made available on the Website of the Office of the Textile 
Commissioner (txcindia.com} and a Handbook containing 
both the Schemes has been published by the Office of 
the Textile Commissioner. Mumbai. As a result of these 
efforts. as on 30-6-2006, a total of 5563 applications. 

Involving total project coat of Re. 48004 crore, have been 
received under the TUFS (main Scheme). Simllarty. under 
the CLCSS, as on 25-7-2006, a total of 1,165 applications, 
involving total project cost of As. 402.27 erore, have been 
received. 

(b) No, Sir. In view of (a) above. 

(c) Does not arise. 

Technical Education by Deemed UnIversltIH 

2894. SHRI ASADUDDIN OWAISI: win the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is no clear cut demarcation of 
responsibilities between UGC and AICTE over the deemed 
universities offering technical education; 

(b) if so, the main reasons therefor; 

(c) whether due to lack of joint inspection of the 
university by UGC and A1CTE create problems for deemed 
universities offering technical education; 

(d) if so, the reasons therefor; and 

(e) the steps takenJbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTAY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) The Central Government, in exercise of Its 
powers vested under Section 20(1) of the University 
Grants Commission (UGC) Act, 1956 and Section 20(1) 
of the All India Council for Technical Education (AICTE) 
Act, 1987, issued a directive to the UGC and the AICTE 
vide notification dated AprilS. 2006, which, inter-alia, 
provides that while it is not mandatory for deemed to be 
universities to obtain prior approval of AICTE to start 
new courses/programmes, it is essential for them to 
maintain the minimum standards prescribed by the 
relevant statutory authority responsible for maintenance 
of standards of education In Its field. It further states that 
in order to ensure the standards of education, the UGC 
and the AICTE may cause inspection of the deemed 
universities, in manner as prescribed In the rulesl 
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regulations of these statutory authorities, and the UGC 
shall take necessary action, If needed, on the basis of 
the inspection report. 

Corruption In Ucenalng Department of MCD 

2895. SHRI ANANDRAO VITHOBA ADSUL: WiD the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Union Government has received 
complaints against Licensing Department of Municipal 
Corporation of Delhi (MCD) particularly Sadar Zone (Idgah 
Road), Health Division from the public representatives 
and traders associations; 

(b) if so, whether any inquiry has been probed in 
the matter; and 

(e) if so, the outcome thereof and the action taken 
against the erring officials? 

THE MINISTER OF STATE IN' THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Municipal 
Corporation of Delhi has informed that no such matter is 
under investigation with its Vigilance Department and that 
no complaint has been received against Licensing 
Department, Sadar-Pahar Ganj Zone (Idgah Road), Health 
Department. Municipal Corporation of Delhi. 

(b) and (e) Does not arise. 

Aaelstance on the Line of Tsunami to Flood 
Affected States 

2896. SHRI PRALHAD JOSHI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government has assured last year 
that those State which were flood ravaged would be 
compensated on the same lines of Tsunami affected 
States; 

(b) if so, the details thereof; 

(e) whether the Government has formulated any 
scheme to compensate the, flood affected States on the 
line of Tsunami affected States; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (e) The 
Government is aware of the extensive damage caused 
due to floods in 2005 and of the requirement of the 
States for long term rehabilitation and reconstruction of 
damaged infrastructure. A Committee has been constituted 
to examine and process the detailed plan proposals 
received from States. Proposals from 11 States have been 
received. 

Natural DI .. ster Information System 

2897. SHRI E.G. SUGAVANAM: WIH the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Union Government has launched the 
Natural Disaster Information System; 

(b) if so, the salient features thereof; and 

(c) the steps taken by the Government to minimize 
the fury of natural disasters in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): <a) No, Sir. 

(b) In view of reply to (a) above, does not arise. 

(c) Government have taken several measures 
encompassing prevention, mitigation, preparedness, 
response and relief. These measures Inter-alia Include 
training and capacity building for multi hazard mitigation; 
development of model building bye laws, town and country 
planning legislation, land use zoning regulations and 
development control regulations; drawing up of Disaster 
Management and Emergency Support Function Plans 
(ESF); setting up of Emergency Operation Centres (EOC); 
setting up of specialist search and rescue teams; setting 
up of a Early Warning System for tsunami and storm 
surges in India Ocean; development of on-line National 
Inventory of disaster response resources and introduction 
of disaster management in public education. India 
meteorological Department has a well established 
mechanism for monitoring and forecasting cyclone and 
severe weather events. 

fTrsnsl8lionJ 

Manufacturing of Mobile Bomba by Terrorllta 

2898, SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HOME AFFAIRS be pleased to state: 
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<a) WheIher the leffOI_ have manut.obncI mobile 
t)c)nD; 

(b) if so, the det8iII 1hereof; 

(c) whether the Govemment has constituted any 
special task force to deal wiIh new techniqwa being 
evolved by terrorists; and 

(d) if so, the daIaiI8 thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Available inputs 141gg18t that some terroriItB have 
been trying to UN Moblle Phon.. to trigger remote 
controlled Improvised exploetve devIoe8. 

(c) and (d) No such apedaI task force hila been 
constituted. Intelligence and Security agene... keep 
themsefves abreast of the new technology being LII8d by 
terrorists to take effective counter measurea. 

2899. SHRI KAILASH HATH SINGH YADAV: 
SHRt MOHO. TAHIR: 

Witt the Minister of MINES be pIeued to state: 

(a) whether the Government propoHS to adopt 
advanced eco-triendty tec:t.-,otogy with foreign aaIIIt8nc:e 
in Mining HCtor; 

(b) " 50, the deIatIs thereof; 

(c) whether the WgeIa Nt in regard to mining and 
exploration of Minerals In the Mining sector have not 
been echIeved during each of the Iut three yews; and 

(d) if so, the details of targets fIxedI-=tUeved during 
the said period and fixed for the cumtnt year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (OR. T. SUBBARAMI REDDY): (a) and (b) The 
National Minerai Policy, 1993, enunciates Induction of 
foreign technology and foreign partictpdon in expb'ation 
and mining for high value and acarce mine"'" and 
prevention and mitigation of adverae envIronrrwntat eftecta 
due to mining and proceesing of ~ .. an integr.t 
part of mine development strategy. 

(c) Mining in the country ia carried out by the public 
as well as private aector companiee. Exploration in the 
country is carried out by various agencies like Geological 
Survey of India, State Dlrectoratee of MinIng and Geology, 
Public Sector Undertakings like Minerai Exploration 
Corporation limited, Hindustan Copper Umited, State 
Public Sector Undertakings and various Private Parties 
who have their own targets for minerai upIoration. 

(d) The targets In respect of GeoI0gIcaI Survey of 
India during the last three years have been exoeeded in 
reapect of large ecaIe mapping and detUed mapping and 
nearly achieved in drilling. Mineral Irwe8tigationI taken 
up by the Geological Survey of Incia during the IMt three 
years and in the current field aeuiona are given below: 

Quantifiable actIvitieI 2002'()3 2003-04 2004-05 2005-06 

1. Large Scale Mapping (in Iq. Ian.) 
on 1:25,000 to 1:10,000 

1021.05 922.136 1076.14 Programme Target 1189.54 

Achievement 1254.80 1027 1041.05 

2. Detailed Mapping (In Sq. Km.) on 
Scale larger than 1:10,000 

30.316 30.745 27.237 32.96 Programme Target 
32.286 36.28 34.772 Achievement 

3. Drilling (in metres) 
88,540.70 87,129.44 85.501.42 Programme Target 92.797.60 

93.388.78 81,995.90 82,209.86 Achievement 

·(to be assessed after completiOn of FIeld SeMion In Septermber) 
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The Mineral Exploration Corporation Umited, a Public 
Sector Undertaking under the Ministry of Mines has 
achieved targets set for the lutthree years except 

Activity Un~ 2003-04 

Target Achieve- % 
ment 

Drining Metres 165000 172281 

Develop- Metres 5000 3357 
mental 
Mining 

Gross Rs. 6436 6089 
Revenue Lakhs 

Gross Rs. 1362 1253 
Margin Lakhs 

{English} 

Sale of Alumina 

2900. SHRI GIRIDHAR GAMANG: Will the Minister 
of MINES be pleased to state: 

(a) whether the Government has received any 
proposal from the private conpanieslNALCO to .. II 
alumina from Damanjodi Alumina plant for the .... of the 
Aluminium plants owned by them; 

(b) if so, the details in this regard; 

(c) the policy decision taken by Govemment for 
supplying the Alumina to private companies by reducing 
the export of Alumina thereof; and 

(d) the total Alumina produced, exported and required 
for own use of the NALCO? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Ministry 
of Mines had received a proposal from Bharat Aluminium 
Company Umited (BALCO) for purchase of alumina from 
National Aluminium Company Limited (NALCO) against 
spoVlong tenn tenders. 

104 

67 

95 

92 

developmental mining during the year 2003-04. The targets 
and achievements during the last three years and target 
for 2006-07 are given below: 

2004-05 20()5..()6 (Prov.) 2006-07 

Target Achieve- % Target Achieve- .% Tirgel 
ment ment 

164000 173144 105 170000 178425 105 175000 

eooo 7525 125 6200 8281 134 6850 

6600 7535 114 6930 8140 117 7550 

1304 1918 147 1500 2102 140 1891 

(c) NALCe has Informed that mixing of non-duty paid 
export goods a10ngwlth goods sold in the domestic maftcet 
after payment of duty may give rile to complicationa from 
Central Excise & Customs point of view and hence, the 
request of BALCe cannot be aocepted. 

(d) The total calcined alumina produced by NALCO 
during the year 2005-06 was 15,78,000 Metric Tonnes(MT) 
out of which 8.82,816 MT was exported and 12,994 MT 
was IOId in the domestic market. The balance of around 
7,00,000 MT of alumina was conaumed by NALCO. 

Women atudy Centre In Tupur Unlveralty 

2901. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to atate: 

(a) whether the Government has received a proposal 
from Tezpur University to start a centre for women studies 
in the university; 

(b) if 80, the details and the status thereof; 

(c) the time by which such centre is likely to be 
started; and 

(d) the total amount eannarked and posts likely to 
be sanctioned for the same? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) According to the information furnished 
by the University Grants Commission (UGC), the 
Commission has received a proposal from Tezpur 
University for the establishment of a Women Studies 
Centre at the University. The UGC Standing Committee 
on Women Studies has decided to visit Tezpur University 
to give its recommendation. ·for consideration by the 
Commission for a decision in this regard. 

(d) Under the existing scheme of UGC, a University 
is entitled to receive As. 10.00 lakh per annum (including 
As. 7.00 lakh for salaries) as recurring grant and upto 
Rs. 20.00 lakh as non-recurring grant. The number of 
posts to bE' sanctioned for the Women Study Centre will 
depend on actual assessment of the requirement. 

Rallv Gandhi National CrKhe Scheme 

2902. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of WOMEN AND CHILO DEVELOPMENT be 
pleased to state: 

(a) the number of creches set up under Aajlv Gandhi 
National Creche Scheme for the children of working 
mothers since Its implementation. State-wise; 

(b) the details of the above scheme and progress 
made tinder the scheme so far; and 

(c) the funda allocated for this purpose so far. State-
wise? 

The MINISTEA OF STATE OF THE MINISTAY OF 
WOMEN AND CHILD DEVELOPMENT (SHAIMATI 
RENUKA CHOWDHURY): (8) The information is given in 
the enclosed Statement. 

(b) The details of the scheme are available at the 
website of the Ministry www.wcd.nlc.in. So far 6.227 new 
creches have been sanctioned under the scheme. 

(c) It is a Central Sector Scheme which is being 
implemented by the Central Social WeHare Board and 
two National level voluntary organisations i.e. Indian 
CounCil for Child WeHare and Bhartlya Adim Jati Sevak 
Sangh. No State-wise allocation of fund is made under 
the scheme. 

smtement 

Num/Jtlr of CmchBs ssf up undtJr R8i1v Gandhi 
Natlonsl CrtJChtJ ScI1tIm8 for th6 Chilri",n of woddng 

MoIIHNs sines its imp/tNntmfatlon, Stsltl-wiss 

SI.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Name of StatelUT 

2 

Andhra Pradesh 

Assam 

Arunachal Pradesh 

Bihar 

Chhattisgarh 

Chandlgarh UT 

Deihl 

Goa 

Gujarat 

Himachal Pradesh 

Haryana 

Jammu and Kashmir 

Jharkhand 

Kerela 

Kamataka 

Lakshadweep 

Madhya Pradesh 

Manipur 

Maharashtra 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

pondicherry 

Punjab 

No. of Creches 

3 

618 

140 

59 

669 

426 

15 

100 

20 

118 

112 

18 

171 

141 

35 

308 

20 

822 

24 

480 

3 

76 

16 

87 

96 

166 
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2 

26. Rajasthan 

27. Sikkim 

28. Tripura 

29. Tamil Nadu 

30. Uttar Pradesh 

31. Uttaranchal 

32. West Bengal 

33. Dadra and Nagar Haveli 

34. Andaman & Nicobar Islands 

35. Daman and Diu 

Total 

Grent. to Unlversltle. 

3 

1 

19 

168 

547 

84 

237 

o 
8 

o 

6227 

2903. SHRI ASHOK KUMAR RAWAT: 
SHRI JOACHIM BAXLA: 
SHRI SUBRATA BOSE: 
SHRIMATI SANGEETA KUMARI SINGH OEO: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state the detail of amount 
granted/allocated by the University Grants Commission to 
Central/State/Deemed Universities and their affiliated 
colleges for planned and non-planned expenditure, for 
the year 2006-07 and the corresponding figures of grants 
given to all the universities In West Bengal and North 
Eastern States and the colleges affiliated to these 
universities during the said period, State-wise and 
university-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): Statement showing the position of the University 
Grants Commission's Development AssIstance to State 
Universities during Xth Plan period is enclosed. Non Plan 
assistance to State Universities is the subject matter of 
State Governments Details General Development Plan 
grant paid to Deemed to be Universities during the year 
2006-2007 (upto 18.8.2006) are at Statement-II. 
Statement-III showing Non-Plan grent paid to Deemed to 

be Universities during the year 2006-2007 Ia enclosed 
and a Statement-IV of Plan and Non-Plan grant 
sanctioned to Central Universities during 2006-2007 Is 
enclosed. 

The above Statements Include Infonnatlon relating to 
the grants released to the State of West Bengal and the 
North-Eastern State •. 

S.No. StatelName of the 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

University 

2 

AncIlrs Pradesh 

Kakaliya lJniver8Ity 

Nagarjuna Univeralty 

Oemanla UnIversity 

P.S. Telugu Univ. 

S. V. University 

S.P.M. University 

S.K.O. university 

JNTU, Hyderabad 

NALSAR University 

Go. 

Goa University 

QuJuat 

Bhavnagar Unlveralty 

Gujarat UnIversity 

M.S. Univ. of Baroda 

Nor1h Gujarat Univ. 

Sardar Patel Univ. 

(Rs. In lakh) 

x plan Grant 
allocation released 

2002-2007 2006-2007 

3 

571.50 

385.00 

370.50 

558.67 

243.75 

454.93 

337.50 

350.00 

429.00 

200.00 

405.00 

337.50 

429.00 

752.05 

206.60 

331.50 

4 

72.50 
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2 3 4 2 3 4 

17. Saurashtra Univ. 390.00 IIIhIrIahtra 

18. South Gujarat University 429.00 85.80 42. Amravatl University 313.75 

Karnatak8 43. Dr. B.A. Marathwada 350.00 

19. Bangalore University 574.40 University 

20. Gulbarga University 310.SO 44. Mumbai University 683.50 

21. Kamatak University 405.00 45. Nagpur University 459.90 

22. Kuvempu University 281.25 46. Nor1h Mlharuhtra Univ. 259.00 103.60 

23. Kannada University 130.00 47. Puna University 412.50 

24. Mangalore University 305.00 10.00 48. Shivaji University 359.25 

25. Mysore University 318.00 49. S.N.D.T. Women's Unlv. 542.94 

26. National Law School of 105.00 SO. S.A.T. Marathwada Univ. 225.00 
India University 

Kerala Tamil NMtu 

27. Calicut University 370.50 51. Anna University 761.00 

28. Cochin University of Sc" & 578.00 52. . Allgappa University 203.15 
Technology 

53. Annamalai University 532.73 
29. Kerala University 400.35 

54. Bharatidasan Unlv. 331.50 
30. Mahatma Gandhi Univ. 347.30 

55. Bharalhiar University 330.00 
31. Kannur University 461.20 

56. Madurai Kamraj Univ. 390.00 
32. 5ree Sankaracharya 80.00 

Sanskrit University 57. Madras University 450.00 

Madhya P ..... h 58. M.S. Univ., Tirunelvelli 280.00 

33. A.P.S. University 318.00 59. Mother Terrasa Women's 243.75 

34. Barkatullih University 390.50 University 

35. Devi Ahilya Vishw. 318.00 60. Tamil University 225.00 

36. Dr. H.S. Gaur Vishw. 441.30 5.00 61. Periyar University, Salem 80.00 

37. Jiwaji University 315.00 Arunachal ~ 

38. M.G. Gramodhya Vishw. 210.00 84.00 62. Arunachal University 400.00 

39. Rani Ourgawati Vlshw. 409.50 12.50 AItIm 

40. Vikram University 410.00 
63. Gauhati University 405.00 

41. ~ational Law Instt. 215.00 Oibrugarh UnIversity 405.00 64. 
University 
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1 2 3 4 2 3 4 

Bihar 85. 8M Jagannath Sanskrit 235.00 

65. Pa1na. University 302.50 
University 

66. B.B.A. Ambedkar Bihar 293.07 
PanJab 

University 86. Panjab University 489.70 

67. T.M. Bhagalpur Univ. 328.00 131.20 87. Punjabi University 370.50 

68. K.S.D. Sanskrit Univ. 203.95 88. Guru Nank Dev Univ. 429.00 

69. Magac:ll University 309.05 Rajuthan 

70. l.N. Mithila University 318.00 89. Rajaathan University 420.00 

71. B.N. Mandal University 236.00 90. J.N. Vyu University 419.80 

DeIhl 91. M.L Sukhadia Univ. 257.00 

72. Guru Gobind SIngh 225.00 92. M.D.S. University 280.00 
Indraprastha UniYersity Trfpura 

Haryana 93. Trlpura University 371.50 
73. M.D. Univ., Rohtak 429.00 Uttar Pradelh 
74. Kurulcshetra Univ. 380.00 109.50 94. BundeIkhand Univel'li1y 225.00 
75. Guru Jambheahwar UnIv. 205.00 95. Ch. Charan Singh Univ. 358.00 

Hlmechel PradMh 98. Dr. B.A. Ambedkar Univ. 300.00 

76. Himchal Pradesh Univ. 406.00 300.00 97. Dr. A.M.l. Avadh Univ. 234.75 

Jammu and Kuhmlr 98. D.D.U. Gorakhpur Univ. 269.66 

n. Kashmir University 405.00 5.00 99. Lucknow Univ. 431.00 82.80 

78. Jammu University 400.00 100. M.G. Kuhi VIdyapeeth 213.00 

Jherkhand 101. vas Purvanchal Unlv. 225.00 

79. Ranchi University 312.00 102. M.J.P. Rohilkhand Univ. 280.50 

80. Vinoba Bhave Univ. 264.25 103. Sampumanand Sanskrit 200.00 

Manlpur 
UnIversity 

104. Ch. Shahu Ji Maharaj 201.50 40.30 
81. Manipur University 398.60 Kanpur University 

Orle .. 105. Jagadguru Rarnbhadrac:harya 227.40 

82. Ubi University 367.50 Handicapped University 

83. Berhampur University 390.00 156.00 Uttiranchal 

84. Sambalpur University 454.70 181.88 
106. H.N.B. GarhwaJ Univ. 325.00 
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107. Kumaun University 370.50 114. Vidyasagar University 300.00 

We •• aengll 115. BongaI Engg. University, 375.00 

108. Calcutta University 577.00 Howrah 

109. Jadavpur University 742.75 Chlttlaglrh 

110. Burdwan University 347.00 116. Guru Ghasidas Univ. 300.00 

111. Kalyani University 340.00 117. Indira Kala Sangeet Vish 225.00 148.00 

112. North Bengal University 372.00 74.40 118. Pt. Ravi Shankar Shukla 318.00 63.00 

113. Rabindra Sharati Univ. 405.00 200.43 
VishwavidyaJaya 

(Rupees in Lakh) 

S.No. StateJUniversity/lnstitution Grant Allocated Grant Released 
(18.8.2006) 

2006-07 

2 3 4 

Andhra Pradesh 

1. Central Instt. of English & Foreign 475.00 
Languages, Hyderabad 

2. Sri Sathya Sai Instt. of Higher learning, 300.00 
Prasanthiniliyam 

3. Rashtriya Sanskrit Vidyapeeth, Tirupati 306.00 1.44 

Deihl 

4. Jamia Hamdard, New Delhi 633.00 53.96 

5. Sh. L.B.S. Rashtriya Sanskrit Vidyapeeth. 401.25 
New Delhi 

Indian Law Institute, New Delhi 300.00 

Gularat 

6. Gujarat Vidyapith, Ahmedabad 333.00 2.00 

Jharkhand 

7. Biria Instt. of Technology Merse 272.47 42.98 

. ... h.ralhtra 

8. Deccan College P.G. and Research Instt. 225.00 

Pune 
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9. Gokhale Instt. of Politics n Economica 300.00 
Pune 

10. Tata institute of Social ScIencee, Mumbai 887.50 40.00 

11. Tilak Maharashtra Vldyepeeth, Puna 232.50 

12. Bharat VlCItyapeelh, Puna 21.60 Pun. 
13 . Thapar lnett. of Engg & Tech. Patiaia 340.00 10.90 .......,.. 
14. Banasthali VidyapHh, BanasIhIi 375.00 

15. Birla Instt. of Tech. & Sc. Pliani 329.70 

16. Jain Vishwa BharatI !nalt., Ladnum 125.00 

17. Ra;asthan VIdyapeeIh, Udaipur 300.00 

T ..... N8du 

18. A\IinashiIIngam Instt. For Home Sc. & Hr. 384.75 8.21 
Edn for Women, Cotmbatore 

19. Gancttigram Rural InIIt., Ganclligram 484.35 

20. Sri Chandraeekttendr S-Illhy VIehwa 225.00 
Mahavidyaleya, Kanchipuram 

un. PnIdHh 
\ 

21. Central lnett. of Higher TIbetan StudIes, 150.00 
Samath, Varanui 

22. Oayalbegh Educational lnett., Agra 272.00 43.00 

23. GurukuJ Kangri VlShwavidyajaya. 297.00 
Hardwar .......... 

24. Bengal Engineering College, Howrah* 376.00 
- 175.00 
• 200.00 

25. R.K.M. Vivekananda Educational Research 200.00 
Institute, Belur Math, Howrah** 

Total 8080.02 2172.57 

·Declared as 8 S.... University in S.p, .... ber, 2004, 
··Sanctioned 88 8 specteI grant for BuIldIng 
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......... 
(Rupees in Iakhs) 

S.No. Name of University B.E. Approved Grant Paid (upto 18.8.20(6) 
2008-07 

1. Central Institute of Ef9i8h & 1202.05 601.02 
Foreign Language. O.U. 
Campus. Hyderabad 

2. Rashtriya Sanekrtt. . 486.52 232.76 
Vidyapeeth. Tirupati 

3. Shri Lal Bhadur Shastri 863.75 331.88 
Rashtriya Sanskrit 
Vidyapeeth. Kalwaria Saral. 
New Mehrauli Road. New Delhi 

4. Gujarat Vldyapeeth. Ashram 984.39 492.20 
Road. Ahmedabad 

5. Tate Institute of SocIal 940.67 470.33 

Science. Mumbal 

6. Avinashilingam Institute for 1089.91 544.85 
Home Science and Higher 
Education for Woman. 
Coimbatore 

7. Gandhigram Rural 1094.13 547.06 

Institute. Gandhigram 
Oindigul 

8. Oayalbagh Educational 565.70 282.85 

Institute. Dayalbagh. Agra 

9. Gurukula Kangri 687.45 343.72 

Vishwavidyalaya, Haridwar. 

Unl".... ..... NCelvtng ftxed 
m.lntenence .. nt 

10. Jamia Hamdard. New Delhi 400.00 200.00 

11. Banasthli Vidyapeeth. 300.00 150.00 

Banasthali 

12. SM Chandraaekharendra 
7.00 3.50 

Saraswathi Vllhwavldyalaya, 
Enathur, KancheepUram 

8400.57 4200.27 
Total 
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... ,ntllNV 

Rs. In lakh 

Name of the University Non-Plan Plan (General 
(Maintenance) Development Schemel 

2006-07 10th plan 2006007 
Allocation Released Allocation Released 

2002·2007-

Uttar Pradesh 

Aligarh Muslim University 20125.00 10062.50 4814.85 700.00 
Banaras Hindu University 20528.00 10264.00 7896.20 1667.00 
Allahabad University 4096.00 2048.00 41n.90 1334.00 
B.A. Ambedkar Univ. 270.00 135.00 22.e8.44 434.00 
A.sam 

Assam University 755.00 3n.50 2300.00 234.00 
Tezpur University 563.00 281.50 3550.00 734.00 
Delhi 

University of Delhi 150n.00 7538.50 5911.50 1334.00 
Jamia MiNia Islamia 5106.00 2552.00 5123.85 1000.00 
Jawahartal Nehru Univ. 7058.00 3529.00 5912.50 1334.00 
Meghalaya 

North Eastern Hill Univ. 4070.00 2035.00 4252.00 1000.00 
Mizoram 

Mizoram University 860.00 430.00 7600.00 667.00 
Maharashtra 

M.GA Hindi University 254.00 127.00 3333.15 717.00 
Nagaland 

Nagaland University 1640.00 8.20 2600.00 334.00 
Andhra Pradesh 

MAN. Urdu University 295.00 147.50 3091.90 734.00 
University of Hyderabad 3990.00 1995.00 5375.00 1267.00 
Pondicherry 

Pondicherry University 1753.00 876.50 3575.00 667.00 
West Bengal 

Visva Sharati University 5299.00 2649.50 3800.00 834.00 
Manlpur 

Manipur University 990.00 495.00 2818.88 834.00 

Total 92728.00 45551.70 78379.17 16825.00 

Allahabad Univers!tY and Manlpur UnIv""ty. became Central Universities during 2005-06. 
"including additional allocation for the year 2006-07. 
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(Trans/shan} 

India Brand Equity Foundation 

2904. 3HRI KULDEEP BISHNOI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India Brand Equity Foundation (IBEF) 
constituted in 1996 to promote indigenous commodities 
in foreign countries through advertisements, has failed to 
achieve its objectives; 

(b) if so, the reasons therefor; 

(c) the success achieved in improving the quality of 
agricultural, dairy and other products as per international 
standards: and 

(d) new steps taken by the Government for proper 
utilisation of this fund? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) India Brand 
Equity Foundation was constituted in 1996 with the prime 
objective to project the strength of Indian products and 
services and of the Indian economy In the intematlonal 
markets. IBEF has been successful in promoting, 
positioning and projecting India to build positive economic 
perception globally. 

(b) Does not arise. 

(c) IBEF has been promoting overall India branding 
so lar. It is only recently that it has started working with 
sector specifiC organizations viz. Handicrafts, Leather etc. 

(d) The Government of India entered into an 
agreement with CII to give a new focus and professional 
management of IBEF. Ministry of Commerce and Industry 
and Confederation of Indian Industry signed an MoU in 
October 2002 and since then several initiatives have been 
taken by the management team of the IBEF to strengthen 
the objectives of IBEF and several groups have been 
formed and initiatives taken in the last four years. 

{English} 

Girls Education and the Common School System 

2905. SHRI KAILASH MEGHWAL: 
SHRI KAILASH BAITHA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a Committee of Central Advisory Board 
of Education (CABE) on the subject MGlrIs Education and 
the Common School System" has been set up to examine 
schemes, incenttves and special measures taken to reduce 
gender disparity and increase the participation and 
retention of girts, in all sectors of education as an ongoing 
process; 

(b) if so, the main recommendations of the 
Committee; 

(c) whether Govemment proposes to provide 50% 
reservation for girts in admission In Government and 
Private Schools as recommended by the CABE; 

(d) if so, the details of other recommendations likely 
to be implemented; and 

(e) the details of the follow up action thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes, Sir. 

(b) The CABE Committee on 'Girts' Education and 
the Common School System' has, inter alia, made the 
following recommendations for girls education. 

• All schools should have female teachers and 
female attendants. 

• In every school there should a child care center. 

• Greater effort in gender sensitization especially 
among boys and male teachers should be made. 

• Targets should not be spell only In tenns of 
enrolment and retention but also in tenns of 
relative achievement and perfonnance. 

• Courses of study for girts must be same as for 
boys at all levels and the concept for soft or 
'womanly' subjects for gll1s should be avoided 
as it contradicts the right to equal treatment for 
boys and girts. 

• Girts have the right for positive discrimination 
through affinnative action by the state. 

• Part time schooling for girls should be replaced 
by 50 per cent reservation for gll1s at the entry 
points of regular schools. 
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• Employment of girts should be prohibited. 

• Early Childhood Care and Education (ECCE) 
programme should be implemented in all 
earnestness. 

• Education of girls up to age '8 should be made 
free. 

• Incentives offered for girts' education need to 
be revisited. 

(c) to (e) Implementation of the recommendations is 
an on-going process. Since school education is primarily 
within the purview of the State Govemments, the report 
of the CABE Committee on 'Girls' Education and the 
Common School System' has been sent to the State 
Governments for necessary action. 

Tea Factorle. 

2906. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Tea Board plans to set up tea 
factories for small tea growers in Assam and other tea-
growing States; 

(b) if so, the detailS thereof alongwith location, cost, 
capacity and other details of the project including the 
employment potential to be generated thereby; and 

(c) the steps taken and being taken in this regard 
so far? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No Sir. 
Processing units are set up by plantation ownersl 
entrepreneurs themselves. 

(b) and (c) Do not arise. 

Opening of Campus of UT, Kharegpur 

2907. SHRI TATHAGATA SATPATHY: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment has decided to open a 
campus of Kharagpur, liT in Orissa; 

(b) if so, the details thereof; 

(c) the funds likely to be spent for this purpose; and 

(d) the time by which the proposed campus would 
be functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The Indian Institute of Technology, 
Kharagpur (IITK) has already a small campus functioning 
at Bhubaneshwar, Orissa. In view of the increased student 
strength, the Institute is exploring the possibilities of 
expanding the campus. Funding will depend on the 
finalisation of the expansion plans. 

SEZa for Tobacco 

2908. SHRI SUBODH MOHITE: Will the Minister of 
COMMERCE AND INDUSTRY be pleaaed to etate: 

(a) whether the Government proposes to set up 
Special Economic ZoneslExport Oriented Units in the 
country for the export of tobacco; 

(b) if so, whether the Govemment has received 
proposal from MNC for setting up of such zones; and 

(c) if so, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Central 
Govem"*,, is not proposing to set up any new Special 
Economic Zones (SEls) or 100% Export Oriented Units 
(EOUs). No approvals are being granted by· the 
Govemment for setting up any Special Economic Zones 
(SEls) or 100% Export Oriented Units (EOUs) for export 
of tobacco. 

(b) No, Sir. 

(c) Does not arise. 

National Jut. Board 

2909. SHRI RAVICHANDRAN SIPPIPARAI: 
SHRI FURKAN ANSARI: 

Will the Minister of TEXTILES be pleased to state: 
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(a) whether the Government is formulating a 
comprehensive scheme to protect the interests of jute 
producers and enhance the demand of jute; 

(b) if so, the details thereof; 

(c) whether the Government proposes to set up a 
National Jute Board; 

(d) if so, the details thereof; and 

<e) the time by which the said Board is likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) Yes 
Sir. In order to formulate a comprehensive scheme to 
protect the interests of jute producers and enhance the 
demand of jute, the Government announced the National 
Jute Policy, 2005 which proposes to set up a National 
Jute Board .. Accordingly, a National Jute Board Bill, 2006 
was introduced in the Lok Sabha on 22.05.2006. The Bill 
has been referred by the Lok Sabha Secretariat to the 
Parliamentary Standing Committee on Labour for 
examination. The recommendations of the Committee are 
awaited. Thereafter, the Bill is required to be paeeed by 
both the Houses of the Pariiament. The Jute Board is 
likely to be set up immediately after the aforesaid BlU is 
enacted into an Act and the Act comes into force. 

Import/Export of Copper Wire 

2910. SHRI HITEN BARMAN: Will the MIn.er of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the copper wire rods imported during each of the 
last three years and the current year aJongwith foreign 
exchange earned therefrom, country-wise; 

(b) whether custom duty of 25 per cent is levied on 
import of such rods from other countries where only 
2 per cent is levied on import from Sri Lanka; and 

(c) if so, the rationale l>ehind levy of preferential 
duty on import of copper wire rods from Sri Lanka? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The values of 
copper wire (ITC HS code7408) imported/exported are 
given below: 

Import 

Export 

2003-2004 

107.94 

635.43 

Values in Rs. Crores 

2004-2005 

203.08 

1065.19 

Apr.-200S-
Feb.-2006 

latest 
. available 

336.84 

1567.57 

The country-wise details of export and import of 
copper wire are given in the publications 'Monthly Statistics 
of Foreign Trade of India; Volume-I (Exports) and Volume-
II (Imports) Annual Number' published by Directorate 
General of Commercial Intelligence and StatisticS, which 
are available in the library of the Parliament. 

(b) The customs duty levied on import of copper 
wire from other countries is 7.5% whereas no duty Is 
levied on import from Sri Lanka. In addition, additional 
duty of customs in lieu of excise duty and 4% additional 
customs duty are charged. 

(c) The import of copper wire from Sri Lanka Is to 
be allowed at preferential duty, only subject to fulfilment 
of Rules of Origin prescribed under the India-Sri Lanka 
Free Trade Agreement (ISLFTA) which specify that 
domestic value addition requirement shall be 35% and 
that goods must undergo transformation at 4- digit 
harmonized system of Tariff Classification. 

MobIle Book exhibition 

2911. SHRI K.C. PAlLANI SHAMY: WiD the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(8) whether the National Book Trust is 
organizing. mobile book exhibitions ~n various parts of the 
country; 

(b) if so, the details thereof and ita Mure plans 
particularly for the State of Tamil Nadu; and 

(c) the steps taken by the Govemment to promote 
the reading habit among the students, youths and other 
countrymen? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes Sir. 
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(b) The Total number of programme yearwlse 

(i) April 2003 to March 2004 - 1428 Exhibitions 

(ii) April 2004 to March 2005 - 1595 -do-

(iii) April 2005 to March 2006 - 2000 -do-

The mobile exhibition programme is proposed to be 
strengthened by the Trust in future and for the purpose 
five additional exhibition vans are already In the process 
of being procured. More exhibition vans are proposed for 
procurement during the next Plan period to strengthen 
the programme further. 

For the State of Tamil Nadu as part of the immediate 
programme in future-one programme from 1.1.2007 to 
31.3.2007 has already been scheduled. 

(c) The National Book Trust, India und.rtakes 
'extensive book promotion related programmes around the 
year and throughout the country in terms of Mobile Puatak 
Parikrama, National Book Fairs, Regional Book Fairs, 
Book Exhibitions, Seminars, Sympo.la, book r.I •••• 
functions. childrens' programmes and meet the authors 
programmes. Apart from this, the Trust has its pubUcatlon 
series in particular to meet requirements of Children like 
Nehru Bal Pustakalaya, for Youth namely Young India 
Library, special series for Neo literates, India The Land 
and the people, National Biography and many others to 
provide an enriched reading material with correct and 
simplified as well as easily understandable information in 
the form of books at affordable ·prices. Moreover, the 
Trust tries to make Ita books accessible to public at large 
all across the country. 

(Translation! 

Meeting for Settlement of Border Dleput. 

2912. SHRI HANSRAJ G. AHIR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has recently held any 
meeting with the concemed parties of Maharashtra and 
Kamataka to settle the border dispute between both the 
States; 

(b) if so. tt:e details of the main points of discussion 
held during the said meeting; 

(c) whether the Govemment has taken any steps to 
dispose of this Issue; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No, Sir 

(b) Does Not arise. 

(c) and (d) With a view to settle the boundary dispute 
between Maharashtra, Kamataka and Kerela, the Central 
Government constituted the one-man Mahajan 
Commission, which had submitted its report in August 
1967. The Govemment of Maharuhtr. and Kamataka 
have taken opposite stands on the recommendations of 
the Mahajan Commission. The approach of the Central 
Govemment in the matter has coneiatently been that this 
dispute can be resolved only with the willing cooperation 
of the State Govemments concerned and that the Central 
Govemment works only a. a facUltator for amicable 
.ettlement of the dllpute In a spirit of mutual 
accommodation and understanding. The Govemment of 
Maharashtra has presently flied a IUIt in the Hon'bIe 
Supreme Court of India, which Is pending In the Apex 
Court. 

Import of Rice 

2913. SHRI AVINASH RAI KHANNA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the quantum of rice imported aiongwith foreign 
exchange apent thereon during each of the last three 
years and current year, country-wise; 

(b) whether there has been a steep Increase In the 
import of rice In comparison with Ita export during the 
aaid period; 

(c) if so, the details thereof; and 

(d) the steps being taken by the Govemment to 
reduce the import? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <.> The country-
wise details of import of rice are as under: 
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Quantity in Tons Value in As Lakh 
2003-04 2OQ4.05 

Quantity Value Quantity 

Bangladesh PR 14 10.43 

Indonesia 32 14.23 

Italy NIL 

Japan 0.4 0.69 NIL 

Korea RP NIL 

Nepal 6 1.2 

USA 2 0.56 

Total 54 27.71 

(b) No, Sir. 

(c) and (d) Do not ari.e in view of above. 

/English} 

Bridge Ove, Lohlt and Khabolu 

2914. DR. ARUN KUMAR SARMA: Win the MInl8ter 
of DEVELOPMENT OF NORTH· EASTERN REGION be 
pleased to state: 

(a) whather the schemes taken up under NEC', 9th 
plan period for survey and investigation have been 
shortlisted for implementation during the eleventh plan; 

(b) if so, the details thereof; 

(c) whether NEC has examined the DPR on bridges 
over Lohit and Khabolu river and the 'DPR on the 
"strengthening of Lakhimpur College of Veterinary Science, 
Assam"; and 

(d) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) The Eleventh 
Plan proposals and priorities of NEC are yet to be 
finalized. NEC is currentty consulting the member States 
on formulation of the Eleventh Plan. 

2005-06(Prov.) April-06(Prev.) latest available 

Value Quantity Value Quantity Value 

NIL NIL 

NIL NIL 

3 0.13 3 2.45 

NIL NIL 

1.80 NIL 

NIL NIL 

19 1.04 NIL 

23 2.97 3 2.45 

(c) and (d) The DPR for bridges over Lohlt and 
Khabolu river I, stili awaited from Assam State PWD. 
The DPR In respect of Mstrengthenlng of Lakhimpur 
College of Veterinary Science, Assamw has been received 
by the NEC Secretariat from the Planning & Development 
Department, Govemment of Assam. The examination in 
the NEC Secretariat has not been completed. 

Conve,.lon of Middle Schools Into 
Secondary Schools 

2915. SHRI HARIKEWAL PRASAD: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether some schools have been raised from 
Middle Schools to Secondary Schools In Rajasthan during 
the last two years; 

(b) if so, the detalls thereof alongwlth the financial 
assistance provided by the Union Govemment for the 
said purpose; 

(c) the criteria has been adopted for raising the level 
of these schools; 

(d) whether the Union Govemment has directed some 
State Govemment to raise the level of their schools in 
their respective States; 

(e) if so, the details thereof and the reaction of the 
State Govemment thereto; and 
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(I) the funds earmarked .. Central usiatance for 
the said purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) During the last two yealll. 
917 schools have been upgraded from upper primary to 
secondary level in Rajasthan based on IocaJ demand from 
the community and the students. No financial assistance 
was provided by the Union Government for this purpoee. 

(d) No, Sir. 

(8) and (1) Do not arise. 

Evaluation of Aahram SchooIa 

2916. SHRI KISHANBHAI V. PATEL: Wi" the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether in a recent evaluation studies have Ihown 
that Ashram School buildings and infrastructln facifttias 
are not maintained/utilized property in the country; 

(b) if so, the facts and the reaction of the Government 
thereto; 

(c) the details of the 10th plan outlay and expencIture 
incurred so far; and 

(d) the number of tribals benefiIed during the plan 
period till date in various states? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P. R. KYNDIAH): (a) The report of the 

. study commissioned by this Ministry. to evaluate the 
scheme for Establishment of Ashram Schools in March. 
2006, is awaited. 

(b) Does not arise. 

(c) Details of the 10th plan outlay and expenditure 
incurred are as under: 

Names of scheme 

Establishment of Ashram 
Schools in TSP Areas 

(Rs. In crores) 

Tenth Plen 
outlay 

78.30 30.04 

(d) State-wile. Number of ... Is created during 10th 
Plan period is as given below: 

S.No. N8me of State Number of ..... 
created 

5. Andhra Pradesh 3800 

6. Gujarat 4560 

7. Madhya Pradesh 7000 

8. Karnataka 1875 

Total 17235 

Re.MItIon In UTa, ... 

2917. SHAI HARISINH CHAVDA: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Miniater of HUMAN RESOURCE 
DEVELOPMENT pIeaaed to state: 

(a) whether Government has eny propouIs to .......... 
..... for the Minority Communities In the IITs. I~ and 
liFTs; 

(b) whether the Minority Education Panel hu 
recommended such poley to Govemment; 

(c) the details of thoee recommendIdIona: 

(d) whether the Stadng CornmilIM of hill Minletry 
Ma also recommended f'888MItion of quota for I ..... IITa 
and IIFTa 

(e) If 80. the atepa propoMC:t to be taken by 
Govemment to implement this policy and AlMrve seats 
for the Minority CornmunItiea; and 

(f) If not. the reasons thereIor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) to (f) The Standing CommItIH of the National 
Monitoring Committee for Minortllea Education in its 
periodic repor18 have inter·aIia ~ that: 

-.. the number of minority atudenta Is failing in 
preatigIcu in8IItutiona like liT. IIMIIIFT. etc ....... Pfoper 
reservation may be made for ....... of mino~ 
atudents in such Institutions-
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No deciaion has been taken by the Govemment in 
this regard. 

Coli •• Agriculture Product uncler WTO 

2918. SHRI SUGRIB SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to atate: 

(a) whether the Govemment has received requests 
from the States producing Coir products to declare Coir 
products 8E an agricultural product under WTO agreement; 
and 

(b) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yea, 
Sir. The Govemment has received representations from 
the Government of Kerala for inclusion of coir under the 
scope of the Agreement on Agriculture (AoA) of the World 
Trade Organisation (WTO). The Govemment has already 
filed its negotiating proposals with the WTO for including 
products such as coir for the rationalisation of product 
coverage in the AoA. Consistent with the elements and 
principles agreed thus far in the negotiations, the food 
security, livelihood 8ecurlty and rural development needs 
of· agricultural producers In developing countries like India 
will be taken into account in the final outcome of the 
negotiattons. 

Sensitivities across non-agricultural products will also 
be factored into the poSition and strategy for negotiations 
adopted by India in the negotiations on market access in 
respect of non-agricultural products through 
instrumentalities such as specific flexibllitias and less than 
full reciprocity in tariff reduction commitments of developing 
countries as compared to those of developed countries. 

Crlt.rla for CI .. rance of Propoul. for sUa 

2919. SHRI IQBAL AHMED SARADGI: 
SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the criteria adopted for clearance of applications 
for setting up of Special Economic Zones; 

(b) whether SEZ Act provides full freedom to the 
power developer to allocate apace or provide Infl'88tnlcture 
and levy user charges on agreed terms with units; and 

(c) if so, the details thereof and the extent to which 
setting up of SEZs have been helpful to the projects for 
which they were considered? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The minimum 
basic requirement, as stipulated in the SEZ ActIRule&, for 
clearance of the proposals for setting up of Special 
Economic Zones, include minimum area of land for various 
categories of SEZs and recommendation of the State 
Government. 

(b) and (c) Subject to the provisions of the SEZ Act, 
2005 and SEZ Rules. 2006 and the letter of approval 
granted to the developer. the developer may allocate 
space or built up area or provide infrastructure services 
to the approved units in accordance with the agreement 
entered into by him with the entrepreneura of aueh units. 
The setting up of SEZs have been' helpful to the projects 
in as much as 948 units are already in operation providing 
employment to nearly 1.23 lakh persons. 

Cloeure of Jamie Millie ... amle Unlveralty 

2920. SHRI B. MAHTAB: Will the Mlniater of HUMAN 
RESOURCE DEVELOPMENT be pleased to atate: 

(a) whether Jamie Millia Islamia University hu been 
shut down; 

(b) H so, the reasons therefor; 

(c) whether there has been frequent 8tudents strikes 
in that University; 

(d) If so. the details thereof alongwith the reasons 
therefor; and 

(e) the steps taken to bring back normalcy and to 
reopen the university and also to avoid recurrence of 
such instances in Mure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRt M.A.A, 
FATMI): (a) to (e) According to the information fumished 
by Jamia Millia Islamia. certain acts of violence took place 
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on the University campus on the 18th July, 2006. With a 
view to restoring nonnalcy, the University had to be cIoeed 
sine die. The University has appointed Hon'ble (Mr. 
Justice) S.K. Aggarwal, Retd. Judge, High Court of Delhi, 
to conduct an inquiry into the matter and submit a 
comprehensive report. Meanwhile, the University reopened 
with effect from the 27th July, 2006. 

It is not correct to say thet there has been frequent 
students' strike in the University. To avoid any recurrence 
in future and to protect the long term interests of Its 
bonafide students, the University is committed to cleansing 
the University campus of the undesirable elements. 

Lakshadweep Development Corporation 

2921. DR. P.P. KOYA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the total number of development corporations In 
the Union Territory of Lakshadweep; 

(b) the objectives of establishing Lakshdweep 
Development Corporation Ltd. (LDCL) etc.; 

(c) the activities currently undertaken by the LDCL; 

(d) whether the Govemment has any proposal to 
expand the activities of such Corporation for the next 
three years; and 

(e) the total loss, profit of the LDCL during each of 
the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) There is 
only one Corporation in Lakshadweep, ,:e., Lakshadweep 
Development Corporation Ltd. (LDCL). 

(b) The objectives of Lakshadweep Development 
Corporation Ltd.. are as follows: 

(i) Survey, prospect and catch, develop, 
manufacture, conserve, cuHure, and artificially 
breed, preserve, process and convert, deal In 
wholesale and/or retail, and buy, sell, market, 
import and export all varieties of fish, shellfish, 
squids, cattle fish, octopus, marine products like 
oysters, pearls and sea-weed, and corals and 
jelly fish which are available from the sea and 
other waters. 

(II) Procure. market. Mil, proceu. preaerve. develop, 
deal in Import and export of agriculture produce, 
undertake civil supplies operations, Industrial raw 
material. and finished industrial products. 

(Iii) Conduct operation of ships both puaengar and 
cargo and also acquire ships for operation and 
act as agents for operating and maintenance of 
both passenger and carg,o vessel of 
Lakshadweep Administration and _other 
govemment and private bodies. 

(c) The major activities currently undertaken by 
Lakshadweep Development Corporation Ltd. are as 
follows: 

(i) Operating a Tuna Canning Factory at Minicoy, 
Desiccated Cocoanut Powder Unit at Kadmat, 
Coconut Milk Plant at Andrott. 

(ii) Marketing of LDCL products such as canned 
Tuna, Desiccated Coconut Powder, Coconut Milk, 
etc. 

(iii) Running and malritenance of three passenger 
and four cargo vessels. 

(Iv) Fleet Management and control. 

(v) Exports of fish/seafood and related matters. 

(vi) Crew management and related matters. 

(vii) Repairs of vessels entrusted to it. 

(viii) Major dry dock and related functions, 

(Ix) Material procurements for ships, factories. and 
dispatches. 

(x) Managing all the control Towers in the Islands 
as well as the Mainland Ports at Cochin, 
Beypore and Mangalore. 

(d) The following proposals are before the 
Lakshadweep Development Corporation Ud. to expand 
its activities for the next three years: 

(i) The Corporation is planning to set up a 
ConsuHancy Wing for providing from-concept-to-
commisaioning support for the new vessels that 
are being procured by the Lakahadweep 
Administration. ' 

(ii) It is actively involved in matters relating to the 
dedicated berth to be constructed for the 
Lakshadweep Administration at Cochln Port. 
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(iii) The Board of Directors have alao taken a 
decision to have processing facilities in the 
mainland for fish-based value added products 
and also create additional storage and freezing 
facilities in the mainland in order to improve the 
export performance of the Fishing Division. 

(iv) The Corporation is also planning to enter into 
areas of Tourism in the next 2 to 3 years. 

(v) The Corporation plans to be a major player in 
the shipping services industry by providing all 
round services in the field of ship management, 
fleet management and attain high level of 
efficiency in technical and engineering services 
in the field of ship management. 

(e) The profit of the Lakshadweep Development 
Corporation Ltd. during the last three years is as follows: 

ProIiI(P8l) 

2005-06 
(As. in lakhs) 

2004.05 
(As. in Iakhs) 

248.34 (Provisional) 156.78 

Education to Street Children 

2922. SHRI RAVI PRAKASH VERMA: 

2OQ3.04 
(As. in Iakhs) 

136.41 

SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Government had formulated a scheme 
aiming at providing opportunities to wortdng street children 
to facilitate their entry/re-entry Into mainstream education; 

(b) if so, whether the said scheme has come Into 
force; 

(c) if so, the details thereof; and 

(d) the details of the areas so included and the 
achievement made so far under the said scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) to (d) The scheme named MScheme for Welfare 
of Working Children in Need of Care & Protection- is 

being implemented from the finaneiat year 2004-05. The 
objective of the scheme is to provide opportunities for 
non-formal education, vocational training, etc. to working 
children to facilitate their entry/re-entry Into mainstream 
education. 

The scheme Is being implemented in urban areas all 
over the country except the area covered by the existing 
schemes of the Ministry of Labour. The amount released 
and number of beneficiaries since 2004-05 upto 2006-07 
(till date) are as under: 

Year Amount released Number of 
(Rs. in lakhs) beneficiaries 

2004-05 7.55 292 

2005-06 111.92 1800 

2006-07 (till date) 39.53 900 

Suggestion of NeMEI 

2923. MS. INGRID MCLEOD: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the performance of a student In English 
and Mathematics subjects Is counted for promotion in 
secondary classes; 

(b) if so, whether the National Commission for 
Minority Educational Institutions (NCMEI) has suggested 
that English and Mathematics be made optional subjects; 

(c) if so, the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) As per the Scheme of Studies 
prescribed by Central Board of Secondary Education 
(CSSE) for secondary classes, students are required to 
offer five subjects Including two languages, one of which 
should be either English or Hindi. As per the pass criterion 
prescribed by CSSE, students are required to obtain at 
least 33 percent marks in all the five subjects including 
Mathematics and English, If opted by them. 

(b) No, sir. 
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(c) and (d) Do not arise. 

{Trsnsl8tion} 

Export Cantre. 

2924. SHRI TEK LAL MAHTO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the steps taken by the Govemment to set up 
and develop export oriented centres in the country 
especially in Jharkhand for export of agricultural produce; 
and 

(b) the places in Jharkhand where export oriented 
centres have been developed alongwith details of their 
capacity, expenditure incurred thereon and profits eamed 
therefrom during the last three years and the current 
year? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) 60 Agri Export 
Zones (AEZs) have been set up In the country with a 
view to provide infrastructure to promote export of various 
agricultural commodities. An AEZ for vegetables is being 
88t up in Jharkhand. 

(b) The AEZ for vegetables in Jh.rkhand covers the 
ctiatrlcts of Ranchl, Hazarlbagh and Lohardaga. The AEZ 
was notified by DGFT on 16.1.2006 and an Inveetment 
of RI. 7.09 crore, Is envisaged to take place In 6 years 
in the AEZ. The AEZs do not work as units making profit 
or 1068. 

fnat"utlon. and Work.hlp Place. along Border 

2925. SHRI RAJIV RANJAN SINGH "LALANw: 
DR. CHINTA MOHAN: 
SHRIMATI KALPNA RAMESH NARHIRE: 
DR. H.T. SANGLIANA: 
SHRI SRICHAND KRIPLANI: 

Will the Minister of HOME AFFAIRS be pIeaaed to 
state: 

(a) whether the Govemment hila receNed.any report 
on the astabllshed worship placH and educational 
Institutions on the border are.s of India, Pakl,tan 
Bangladesh and Nepal; 

(b) if so, the detaHI thereof alongwlth the number of 
the educational institute. and the worship places 
established during each of the last three years; 

(c) whether any problems pertaining to the internal 
security of the country has been reported from such 
places; and 

(d) if so, the details thereof a10ngwlth the action taken 
by the Govemment against such places? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) As per available reports, It Is not possible to 
indicate the exact number of educational institutions and 
worship places established in border areas during the 
last three years. 

(c) and (d) It is difficult to arrive at a general 
conclusion, on the basis of reports available, that these 
institutions pose a serious problem to intemal security of 
the country. The Govemment is fully aware of the need 
for proper surveillance along the intemational borders to 
check any actMtles prejudicial to the country. 

{English} 

Textile Park., 

2926. SHRI DHANUSKODI R. ATHITHAN: 
SHRI L RAJAGOPAL: 
SHRI HARISHCHANDRA CHAVAN: 
SHRI DUSHYANT SINGH: 

Will the Minister of TEXTILES be pIeaaed to state: 

(a) the details of the objectives of Textile Parks 
alongwlth the tacilitles provided in these parks; 

(b) the limit of maximum and minimum number of 
manufacturing units fixed to be set up in each Textile 
Park, State-wise; and 

(c) the number of employment opportunitiee likely to 
be generated on the ..tabiiahment of Textile Parks, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) WIth a view 
to provide the lexIiIe Industry with wortd-dasa Infrastructure 
facilitiea for setting up their textile units, Govemment have 
launched the Scheme for Integrated Textile Parks (SITP). 
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The facilities in an Integrated Textile Park (ITP) depend 
upon the requirement of the units to be set up, which 
inftJr a/ill include common infrastructure like compound 
wall, roads, drainage, water supply, electricity supply 
including captive power plant, effluent treatment, 
telecommunication lines etc. and common facilities like 
testing laboratory, design center, training center, trade 
center/display center, warehousing facility/raw material 

depot, creche, canteen, workers hostel, offices of service 
providers, labour rest and recreation facilities, etc. 

(b) and (c) The number of manufacturing units and 
employment opportunities in each ITP vary from project 
to project. State-wise details of the number of 
manufacturing units and estimated employment 
opportunities in the 26 projects sanctioned 80 far are 
given below: 

State Number of project Number of Estimated employment 
opportunities sanctioned manufacturing units 

Andhra Pradesh 04 

Gujarat 06 

Kamataka 01 

Maharashtra 06 

Rajasthan 02 

Tamil Nadu 05 

Uttar Pradesh 01 

West Bengal 01 

Violation of eve Quldell ... 

2927. SHRI RAGHUNATH JHA: 
SHRI PRABHUNATH SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Ministry invited a tender In June, 
2006 with a stipulation that the purchase committee 
reserves the right to award the contract to more than 
one firm at the rate of L-I firm after negotiation; 

(b) il so, whether this is not a violation of eve's 
instructions as post tender negotiations can not be held 
except with L-1; 

(c) if so, whether there Is any proposal to inquire 
into the matter and to cancel aD such tenders; 

(d) il so, the details of the tenders invited for the 
purchase of stationery and other general Items 

Direct Indirect 

325 85,900 1,35,000 

318 44,750 78,500 

90 2,000 2,000 

952 21,900 33,100 

122 7,000 17,000 

259 16,000 30,500 

80 3,500 5,000 

73 11,600 34,800 

since 1-8-2005 by the Ministry and organizations under It 
Including DeIhl Police together with the rates received In 
the tenders and the details of the tenders f1naUsed so far 
and the rates at which the items purchaaed; and 

<e) the reasons fo~ not publlahing the details of 
tenders awarded on Ministry's webelte and steps taken 
for the publication of the same on the website as per 
eve instructions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 

Yes, Sir. 

(b) and (c) The advice of eve has been IOUght In 
the matter. 

(d) and (e) The information Is being collected and 
wiN be laid on the tabte of the'~OUH. 
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{Translsh'on} 

Pak Criminals 

2928. SHRI CHHATTAR SINGH DARBAR: Will the 
Minister of HOME AFFAIRS be pleased to refer to reply 
given to USQ. No. 1990 dated December 06, 2005 
regarding Pakistani Criminals and state: 

(a) whether the requisite information has since been 
collected; 

(b) if so, the details thereof; 

(c) if not, the reasons for delay; and 

(d) the time by which it is likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. 

(b) As per information received from the State 
GovernmentslUnion Territory Administrations, during the 
period from 2003 to 2005 (upto 06.12.2005), 150 Pak 
nationals, found to be indulging into various kinds of 
criminal activities in the country, have been arrested. 
Cases have been registered against them under the 
provisions of various Acts like Arms ActlNarcotics Drugs 
and Psych?tropic Substances (NDPS) Act/Official Secret 
Act/Customs Act/Explosive Substance Act/Unlawful 
Activities (Prevention) Amendment Ordinance, 200411ndian 
Penal Code/Code of Criminal Procedure, etc. 

Further during the same period, 15 Indian nationals 
have been found providing shelter to the Pakistani 
criminals. These Indian nationals were also arrested and 
cases were registered against them under various Acts 
mentioned above. 

(c) and (d) Does not arise. 

(English} 

Contribution of Powerloom Sector 

2929. SHRI L. RAJAGOPAL: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has set up any target 
of having 90,000 shuttleless looms by 2010 to achieve 
production of 90 billion metres by 2010; 

(b) if so, the details thereof; and 

(c) the steps taken to achieve the target and to 
modernise the powerloom sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No sir. 

(b) Does not arise. 

(c) For modernisation of the powerloom sector, 
Government has launched Technology Upgrdation Fund 
Scheme (TUFS) under which 5 per cent interest subsidy 
on bank loan is proposed. An additional option has been 
given to decentralised powelioom sector to avail 20 per 
cent Credit Linked Capital Subsidy (CLCS) in lieu of 5 
per cent interest reimbursement. Government has also 
set up Computer Aided Design Centres to facilitate 
creation of improved and new designs in the production 
of textiles. 

Technology Mlaalon on Cotton 

2930. SHRIMATI C.S. SUJATHA: 
SHRI MOHAN RAWALE : 

Will the Minister of TEXTILES be pleased to state: 

(a) whether ~ny complaints received by the 
Government with regard to the implementation of Cotton -
Technology Mission; and 

(b) if so, the details thereof and the steps being 
taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINfSTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

(b) Does not arise. 

{Translation} 

Manufacturing of Guna 

2931. SHRI JASWANT SINGH BISHNOI: win the 
Minister of of HOME AFFAIRS be pleaaed to state: 

(a) the number of private gun l1W"Iu(,acturing factories 
in the country, State-wise; 

(b) the norms for fixing quota for manufacturing guns 
by these factories; 
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(c) wh3ther views from the State Govemments are 
also sought in fixing such quota; and 

(d) jf so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) There are 
95 gun manufacturing factories in the. country and they 
are located in the following States-

SI.No. Name of State No. of f1nns 

1. Bihar 36 

2. Himachal Pradesh 04 

3. Jammu and Kashmir 31 

4. Kamataka 02 

5. Madhya Pradesh 06 

6. Rajasthan 12 

7. Uttar Pradesh 03 

B. Uttaranchal 01 

(b) and (c) Govemment of India do not fix quota of 
gun manufacturing factories, 

(d) Does not arise. 

Technology Upgradatlon Fund Scheme 

2932. SHRI V.K. THUMMAR: 
SHRI KASHIRAM RANA: 

Will the Minister of TEXTILES be pleased to state: 

(a) the number of applications received by the 
Government under Technology Upgradati~n Fund Scheme 
during each of the last three years; 

(b) the number of applications sanctioned/rejected and 
pending; 

(c) the details of funds given for sanctioned 
applications during each of the last three years; year-
wise; and 

(d) the details of existing provisions for checking 
misuse of funds under the Scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The 
nu'!'ber of applications received, the number of 
applications sanctioned and the year-wise details of funds 
given for sanctioned application during each of the last 
three years are as foHows: 

Year 

2003-2004 

2004-2005 

2005-2008 

867 

986 

1086 

884 

986 

107B 

0etaiII of Io8fIS 
sanc:Iionad 
(Amount in 
As. erore) 

1341 

2990 

6na 

(d) Sifice the scheme Is being Implemented through 
the banks and financial Institutions, their existing 
machinery automatically takes care of funds under the 
Technology Upgradation Fund Scheme (TUFS). However, 
for overall monitoring of the Scheme there are two-tier 
arrangements as follows: 

• Inter-Ministerial Steering Committee (IMSC) under 
the Chairmanship of the Secrefary(Textiles) at 
Ministry level; 

• Technical Advisory cum Monitoring Committee 
(TAMe) under the Chairmanship of the Textile 
Commissioner at subordinate level. 

2933. SHRI CHANDRABHUSHAN SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Universities Grants Commission had 
written a communication to deemed Universities seeking 
information on the courses offered by them and the 
students Intake in such courses; 

(b) if 80, the details thereof; 

(c) whether a similar excercise was carried in the 
year, 2005 and letters were sent to 103 deemed 
universities, but approximately 40 responded; 

(d) if so, the details thereof; and 
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(e) the reaction of the Govemment thereto? 

AUGUST 22, 2006 

Foreign Educational lnatltutlone 

2934. SHRI AJOY CHAKRABORTY: 
SHRI C.K. CHANDRAPPAN: 

280 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) and (b) Yes, Sir. The University Grants 
Cornmission (UGC) vide letter dated May 26, 2006, has 
requested the institutions declared as 'Deemed to be 
University' to furnish the information regarding their intake 
capacity and fee charged, course·wise. 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has offered World Trade 
Organisation (WTO) to allow foreign educational InetItution8 
in the country to provide higher education,; and 

(c) to (e) UGC vide letter dated April 19, 2005, 
addressed to all the institutions declared as 'Deemed to 
be University' existing at that time, sought the information 
in respect of their intake capacity, cours,·wise, and 
infrastructure available etc. among othara. According to 
the UGC, only 36 Deemed universities have responded. 
The UGC being an autonomous body is sufficiently 
empowereEl to maintain and coordinate standards of 
education in institutions deemed to be universities. 

(b) if so, the details of the proposal and the reaction 
of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The Govemment have made otters under the 
negotiating platform for the General Agreement on Trade 
in Services (GATS) under the a~ Qf the World Trade 
Organisation (WTO) , in the field of Higher Education to 
India's trading partners. 

Education 
Services 

Higher Ecuation Services 

(b) The offers made are: 

Limitations on Market Access 

(1) None subject to the condition 
that service providers would be 
subject to regulations, as 
applicable to domestic providers 
in the country of origin. 
(2) None 
(3) None, subject to the condition 
that fees to be charged can be 
fixed by an appropriate authority 
and that such fees do not lead to 
charging capitation fees or to 
profiteering. Subject further to 
such regulations, already in place 
or to be prescribed by the 
appropriate regulatory authority. 
In the case of foreign investors 
having prior collaboration in that 
specific service sector in India, 
FIPB approval would be required. 
(4) Unbound except as In the 
horizontal section 

Limitations on National 
Treatment 

(1) None 

(2) None 
(3) None 

(4) Unbound except sa In 
the horIZontal section 

Modes of supply of services: (1) Cross-border supply; (2) Consumption abroad; (3) Commercial Presence; 
(4) Movement of Natural persons. 
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The negotiations have not concluded .. yet. These 
offers can be modified or withdrawn at any time during 
the negotiations. 

The Govemment has been against any haste in 
opening the education sector to foreign participation under 
a multilateral regime without adequate safeguards and 
also would not like to let the education sector be used 
as a bargaining chip in obtaining any gains in other 
sectors. 

The role of the ,education sector in developing human 
resources to promote and sustain rapid economic and 
social growth cannot be over emphasized. It has been 
the considered view of the Government that India ahauld 
retain all the options in the education sector to be 
exercised at a time most suitable in national interest. 

Non Tariff Be ......... 

2935. SHRI BADIGA RAMAKRISHNA: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

<a) whether the Govemment has conducted any study 
on trade and tariff barriers between India. Its neighbouring 
and other countries; 

(b) if so, the details thereof; 

(c) whether the Govemment has introduced any tariff 
concession on the goods or proposes to reduce the import 
of various commodities from these countries; 

(d) if so, the details thereof; 

(e) whether the non-tariff barriers, especially in the 
processed food sector is crippling the export potential 
from India; 

(f) if so, the details of major trading partners who 
are imposing NTBs on Indian exports; 

(g) whether India has raised its point of view or 
NTBs in the ongoing negotiations; and 

(h) if so, the view of other developing countries on 
this issue? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes 
Sir, the Department of Commerce has conducted studies 
on non tariff barriers (NTBs) faced by India on Its exports 
to neighbouring countries and other trading partners. The 
Department of Commerce undertook a study on -Non-
Tariff Barriers faced by India and Policy Measures- in 
2001. The Department also got studies conducted by the 
Indian Council for Research on International Economic 
Relations (ICRIER) on -Non Tariff Barriers on India's Trade 
with Pakistan- and by the Economic Laws Practice (ELP) 
on Initiative for Multi-Sectoral Technical & Economic C0-
operation (BIMSTEC) Countries- in 2006. 

(c) and (d) As a part of the commitments made by 
India in the Uruguay Round of trade negotiations at the 
-Wortd Trade Organisation, India reduced Its weighted tariff 
average from '71.4% to 32.4%. India is also engaged in 
Free Trade Agreements (FTAB), Preferential Trade 
Agreements (PTAs) and other Regional Trade 
Arrangements where tariff concesaIone .... exchanged with 
the following countries/regions: 

(i) FTAB or Frarnewort< Agreements for establiehing 
free trade areas or economic co-operatlon 'have 
been signed with Sri Lanka, Bhutan, South Aelan 
Association for Regional Co-operatlon (SMRC) 
countries, Thailand, BIMSTEC members, 
AsaocIation for South East Asian NatIons (ASEAN) 
and the Gulf Co-operation Council (GCC) 

(iI) PT As have been signed with the MERCOSUR 
countries (Argentina, Brazil, Paraguay and 
Uruguay), Chile and Afghanistan. 

(iii) India is a member of two PTA's namely the 
Global System of Trade Preferences (GSTP) and 
the Bangkok Agreement, which has been 
renamed as the Asia Pacific Trade' Agreement 
CAPTA). 

(iv) A Comprehensive Economic Cooperation 
Agreement (CECA) has been algned with 
Singapore. 

The tariff reductions and eliminations under these 
FT AMPTAs and other Regional Trade Arrangements vary 
from product to product and the concessions range from 
0-100 percent. Under each FTA L8U8lly there is a negative 
list, on which no tariff reduction Is offered; and a phased 
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tariff reduction programme where tariffs and reduced over 
an agreed period of time. 

(e) and (f) Non-Tariff Barriers, especially in the 
processed tood sector have affected India's exports. Indian 
exporters have faced NTBs in exporting to Australia, 
Canada, China, European Communities, Indonesia, Iran, 
Japan, New Zealand, Philippines, Russia, Sri Lanka and 
the United States. 

(9) and (h) Yes Sir, several developing countries, 
including India, have r,eferred to NTBs as an issue of 
significant interest to them and have sought suitable 
remedies to them, including the removal of the NTBs. 
The NAMA 11 Group of developing countries (Argentina, 
Brazil, Egypt, India, Indonesia, Namibia, Philippines, South 
Africa, Tunisia and Venezuela) have formulated and 
submitted a paper proposing the establishment of a NTB 
resolution mechanism. 

Small Indu.t,'e. Development In.tltut .. 

2936 SHRI LAKSHMAN SINGH: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether Government proposes to Increase the 
number of Small Industries Service Institutes (SISls) to 
assist the small scale entrepreneur; 

(b) if so, the details thereof, State-wise; and 

(c) the number of technology resource centres set 
up in SISls during the last two years? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. 

(b) and (c) Do not arise. 

Export Oriented Zones 

2937. SHRI G. KARUNAKARA REDDY: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the Govemment propose to set up export 
oriented zones in backward districts of the country; 

(b) if so, the details thereof, location-wise and the 
steps taken by the Govemment in this regard, and 

(c) the norms for selection of backward districts for 
setting up of these zones? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) and (c) Does not arise. 

profit Earned by NTC 

2938. SHRI BALASHOWRY VAlLABHANENI: 
SHRI SUBODH MOHITE : 

Will the Minister of TEXTilES be pleased to state: 

(a) The profit eamedlloss Incurred by each of the 
textile mills during the year 2006-06 and tI.... quarter of 
the current year, State-wise; 

(b) The steps taken to make loss incurring mills 
profitable; 

(c) The terms of reference of the advisors shortlisted 
for the revival of textile milts; and 

(d) The time by which the advisors are likely to 
report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E.V.K.S. ELANGOVAN): (a) State-wise 
details of profit eamecllloss incurred for 40 operating NTC 
mills are given in the enclosed Statement. 

(b) As per the Modified Rehabilitation Scheme 
approved by the Board for Industrial and Financial 
Reconstruction (BIFR), NTC is in the process of 
modemizing 22 mills by itself by placing orders for 
purchase of new machineries. As per BIFR directiOns, it 
has been decided to modemize 29 mills through Joint 
Venture with private partners. 

(e) The advisors are required to make suitable model 
for revival of 29 mills for entering partnership with private 
partners. The advisors would also be required to fonnulate 
all formats including advertisement for inviting Expression 
of Interest (EOI), and will evaluate the responses received. 

(d) The advisors are likely to aubmlt interim report 
within 3 months for further action, and the project is 
likely to be completed wlIhin a year time from the date 
of award of contract. 
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sa,.",.", 

ProM Eam«IILoss IncurrtK/ by EM:h 01 fils NrC Textiltl MIlls .during 2005-06 II 1st 0Ir. (2006-07) 

(Rs. in lacs) 

S.No. StatelName of working Profitl(Loss) Profitl(L08I) Cash Profit 
Mills 2005-06 2006-07 (1st qtr.) 2006-07 (1st qtr.) 

2 3 4 5 

RaJa8than 

1. Mahalaxmi Cotton Mitis (1426.32) (316.61 ) 

Medhye Pf'IlCIHh 

2. Burhanpur Tapti Mitis (847.05) (214.31) 

3. New Bhopal Textile Mills (1032.28) (304.60) 

Utt.r Predeah 

4. Swadeshi Cotton Mills, Mau (187.54) (21.68) 

Andhnl Prede~ 

5. Tirupathi Spg. Mills (287.74) (75.20) 

Karn.aka 

6. Minerva Mills (4079.32) (561.14) 

Karel. 

7. Parvathi MiUs (1373.73) (279.90) 

8. AJagappa Mills (4n.35) (31.93) 71.14 

9. Canre .. Spg. & Wvg. Mills, (269.29) 3.55 10.63 
Cannanore 

10. Kerala Laxmi Mills (456.06) (28.48) 18.63 

11. Vijaya Mohini Mills (458.10) (18.47) 30.74 

Pondlcherry 

12. Cannanore Spg. & Wvg. Mills, (393.51) (67.91) 
Mahe 

Mahere.htre 

13. Barshi Textile Mills (160.42) (22.85) 1.82 

14. New City of Bombay Mfg. Mifls (2471.71) (456.71) 

15. Aurangabad Textile Mitis (457.10) (102.35) 
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2 3 4 5 

16. Chalisgaon Textile Mills (973.19) (216.34) 

17. Apollo Textile Mills (934.80) (218.11) 

18. Finlay Mills (3613.46) (642.30) 

19. Gold Mohur Mills (2406.83) (422".18) 

20. Dhule Textile MiDs (996.90) (266.17) 

21. Nanded Textile Mills (1210.62) (264.06) 

22. Tata Mills (3006.68) (712.04) 

23. Podar Mills (2282.08) (448.24) 

24. India United Mills No. 1 (3178.42) (Sn.76) 

25. India United Mills No. 5 (1898.60) (430.24) 

26. ~SSA Spg. & Wvg. MUIs (1254.42) (299.30) 

27. Savatram Mills (717.84) (170.71) 

Tamil Nadu 

28. Cambodia MHIs (241.02) (37.61) 23.89 

29. Sri Rangavil8s Gng. Spg. & Wvg. Mills (223.02) (37.36) 26.14 

30. Pankaja MiHs (241.18) (47.84) 22.33 

31. Pioneer Spinners (120.63) (13.33) 15.07 

32. Kaleeswarar 'S' (68.99) (29.98) 27.07 

33. Coimbatore Murugan Mills (1n.98) (57.30) 

34. Coimbatore Spg. & Wvg. MIHa (989.88) (214.38) 

35. Sri Sarda Mills (632.40) (120.86) 5.14 

A ... m 

36. Associated Industries (224.38) (183.23) 

Orl ... 

37. Orissa Cotton MIHa (424.22) (266.96) 

We.t Benglll 

38. Aarti Cotton Milia (845.71) (278.02) 

39. Laxmlnarayan Colon MUla (1287.60) (369.52) 

40. Sodepur Cotton Mills (738.64) (408.66) 
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Approval of New CourMe by Deemed UnlV8f'8Ity 

2939. SHRIMATI ARCHANA NAYAK: WUI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pIeued to 
state: 

(a) whether the deemed universities .... starting new 
couraes without the approval of UGC; 

(b) if so, the details of such erring universities and 
action taken against them by the Govenvnent: 

(c) whether the Government have no control over 
the Intake of students In each course; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (d) According to the Univel'llty Grants 
Commission (UGC), instiMions declared 88 -Deemed to 
be Universities· are at par with the State and Central 
Universities defined under SectIon 2 (f) of the UGC Act, 
1956, for the purpose of offering general courses In 
Sciences, Social Sciences and Humanities, therefore, no 
prior approval of the Commi88ion would be required to 
start such general COUrMtt. In the case of prof888ioneV 
technical courses, Government's notification dated 
April 5, 2006 clarifies that prior approval of AICTE Is not 
necessary for deemed universities, however, they are liable 
to maintain, at least, minimum standards in profesatonal 
education prescribed by the relevant staMory authority. 
Further, deemed universities are open to Inspection by 
AICTElUGC In accordance to the provisions under relevant 

- ·Rules and Regulations and it is up to UGC to take 
necessary action, if needed, on the basis of the report of 
the inspection team. 

{Trans18fionj 

Conatructlon of Btli Sholl" 

2940. SHRI BRAJESH PATHAK: Will the Mlniater of 
HUMAN RESOURCE DEVELOPMENT be pleaeed to 
state: 

(a) whether the Government have any proposal to 
construct Bal Bhavans in the country particularly in 
backward and rural areas; 

(b) if 60, the details thereof; and 

(c) the location-wise number of the E;Sal.Bhavans set 
up In various States of the country 88 on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN _ RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) No such scheme has been 
finaliMd by the Government. 

(c) A Statement showing the zone.wlse number of 
State Bal Bhavans In the country, Is encIoaed. 

Name of the StateslUTs. 

1 

North Zone 

1. Haryana 

2. Jammu and Kashmir 

3. Punjab 

4. DeIhl 

5. Uttaranchal 

8. Chandlgarh 

Cent,.. Zone 

1. Madhya Pradesh 

2. Uttar Pradesh 

Eut Zone 

1. Orissa 

2. West Bengal 

3. Manipur 

4. Assam 

WMt Zone 

1. 

2. 

3. 

4. 

Gujarat 

Goa 

Maharashtra 

Dadra and Nagar HaveH 

Number of Bal 
Bhavans 

2 

10 

2 

2 

1 

1 

2 

6 

3 

2 

1 

1 

5 

5 
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2 

5. Daman and Diu 2 

6. Rajasthan 1 

South Zone 

1. Tamil Nadu 7 

2. Andhra Pradesh 5 

3. Kerala 7 

4. Kamataka 5 

5. Pondicherry 

[English] 

Commission on OffIcial Lllnguage 

2941. SHRI B. VINOD KUMAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has set up a commission 
to examine the issues involving declaration of any 
language as an official languages; 

(b) if so, whether the Commission has submitted its 
report; 

(c) if so, the details thereof; and 

(d) if not, the time by which such report is likely to 
be submitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) Government had set up a Committee under the 
Chairmanship of Shri Sitakant Mahapatra to consider, inIBr-
alia, the demand for declaring languages Included In the 
eighth schedule to the Constitution as Official Language. 

(b) The committee has since submitted ita report. 

(c) The Committee has submitted Its report to the 
Government in June, 2004. 

(d) Keeping in view the reply to part (b) above, 
question does not arise. 

....... InatItuIe otHllndloom Tec:t ... ,ology 

2942. SHRI BALASAHEB VIKHE PATIL: Will the 
Minleter of TEXTILES be pleased to state: 

(a) whether the Government has set up Indian 
Institute of Handloom Technology for upgradatlon of 
handloom technology training programme alongwith 
number of students quota allotted, State-wise; 

(b) whether the Government Is providing hostel 
facilities to these students in each Indian Institute of 
Handloom Technology in an academic year; 

(c) If so, the details thereof; 

(d) whether students so admitted in IIHTs are living 
in highly rented houses In spite of vacancy In the hostel; 

(e) If 80, the reasons therefor; 

(I) the steps Govemment proposes to take to utilize 
hostel capacity for welfare of the students atudylnq at 
IIHT; and 

(g) the number of quota reserved in each of IIHT? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) At present, 
4 Indian Institutes of Handloom Technology (IIHTs) at 
Varanui, Salem, Guwahati and Jodhpur are functioning 
with the objective to provide technically qualified 
manpower, primarily to meet the requirement of the 
Handioom Sector. These IIHTs are conducting 3 years 
Diploma Course in Handloom Technology with total intake 
capacity of 225 students (Salem-75, Varanasl-50, 
Guwahati-45 and Jodhpur-45). Besides, IIHT, Salem & 
Varanasi are also conducting 1'1 year Post Diploma 
Course in Textile Chemistry with fntake capacity of 28 
students. Each Institute has its own area of jurisdiction 
and a quota of seats have been aHatted to each IIHT for 
the respective State failing within their jurisdiction. Details 
of the States covered by each of these institutes and the 
number of seat allotted to the participating States In the 
DHT courses are given In the enclosed Statement. 

(b) Yes, hostel facility is provided to maximum number 
of students who opt for the same. 

(e) IIHT Jodhpur- IIHT, Jodhpur has a boys hostel 
with a capacity of 94 students and girts hostel of 24 
students. Presently 88 students are residing in boys hostel 
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and 8 students of 1 st year are expected to join. A total 
of 12 girls are residing in girls hostel. 

IIHT Guwehetl- IIHT, Guwahati has a boys hostel 
with a capacity of 92 students and girls hostel of 30 
students. Presently 66 students are residing in boys hostel 
and 8 students of 1 st year are expected to join. A total 
of 16 girls are residing in git1s hostel. 

IIHT Salem- IIHT, Salem has two boys hostels with 
a capacity of 160 students and girls hostel of 32 students. 
Presently 151 students are residing in boys hostel and 
32 girls are residing in girls hostel. 

IIHT Varaneal- IIHT, Varanasi has two boys hostel 
with a capacity of 146 students and girls hostel of 30 
students. Presently 129 students are residing in boys 
hostel and 22 students of 1 st year are expected to join. 
A total of 27 girls are residing in girls hostel and 
3 students of 1 st year are expected to jOin. 

(d) Yes, some of the students are residing outside 
due to various reasons as mentioned against (e) but not 
on account of non-availability of hostel facility. However, 
the Institutes have no information on rent paid by them. 

(e) Some of the students are staying outside either 
on their own accord or If found involved in Indiaciplinel 
unwanted activities In the hostel to maintain discipline 
and decorum in the hostel & in the Interest of hostel 
inmates. 

(f) Hostels in the Institutes are running at full capacity. 

(g) The reservation of seats in respect of DHT 
courses rests with the respective State Governments as 
per their reservation policy. The reservation of seats for 
Post Diploma Course in Textile Chemistry is 15% seats 
for SC & 7.5% seats for ST, while the remaining seats 
may be filled from General Category candidates. 

06tsil 01 s/lolmsnt of sals to dilfsrtlnt StlIftM in Indian Instifutss 01 Hsndloom Tschnology 

S.No. Name of IIHTs States covered No. of seats 

2 3 4 

1. IIHT Varanasi Uttar Pradesh 18 

Uttaranchal 2 

Bihar 4 

Jharkhand 3 

Orissa 8 

West Bengal 10 

Himachal Pradesh 3 

Jammu and Kashmir 4 

Maharashtra 8 

Total 60 

2. IIHT Salem Andhra Pradesh 15 

Kamataka 15 

KeraJa 15 
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2 3 

Pondlcheny 

Tamilnadu 

Goa 

3. IIHT Guwahati Assam 

Manipur 

Tripura 

Meghalaya 

Mizoram 

NagaJand 

Total 

4 

3 

26 

75 

14 

10 

8 

2 

2 

4 

AunachaJ Pradesh 3 

Sikkim 2 

Total 45 

4. IIHT Jodhpur Rajasthan 14 

Madhya Pradesh 9 

Chhattisgarh 4 

Deihl 

Punjab 

Haryana 

Gujarat 

Grand Total: 

Revival Scheme of NTC 

2943. SHRI P. RAJENDRAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether any memorandum has been submitted 
by the Parvathi Mills, Kerala to the Govemment for the 
revival of the mll~ 

(b) if so, the details thereof; and 

6 

2 

4 

6 

Total 46 

225 aeats 

(c) the action taken thereon ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

(b) and (c) Do not arise. 

UnauthorlMd Conmuctlon qn tTPO Land 

2944. DR. THOKCHOM MEINYA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 
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(a) whether .. the unau,thOriHd conItnIoIionI of food 
and beverages units on the land of ITPO In Pragati 
Maldan has been removed; 

(b) if so, the details thereof; 

(c) if not, the re880ns therefor; and 

(d) the time by which such illegal constructions are 
likely to be removed? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No. Sir. 

(b) to (d) The detalla of unauthorized construction 
are given in the enclosed statement. A deadline for 
removal of unauthorized construction cannot be set at 
this stage. as the matter relating to unauthorized 
construction by several licensees Is 6lJb.judlcs. 

StIItMtent 

S.No. NM18 of the Ucencee As per 
Agree-
ment 

(a) (b) 

1. Palace Rest (K-4) 186.00 

2. Tripti (K-6)' 92.90 

3. Hinduatan Coca Cola 
(K-7) 92.00 
(Bhartiyam) 155.00 

4. Mother Dairy 216.00 
(K-8 & 9) 

5. Prakarti Restaurant 148.6 
(Gulati Restaurant) 
Tand. Jan. (K-11) 

6. Pepsi (K-13)" 91.85 

7. Gulatl Caterers 
(Adar Setkar) 226.59 

8. Food Plaza Rest. 992.82 
(Phoolwari) 

9. Singla Cuisine 230.00 
(Occasion) 

10. Bhayana Tents 659.00 
(Vattka Rest.) 

Total Number of cases of Deviations • 8 
"Licence expired on 12.8.2006. 
""Licensee has vacated the premises on 18.5.2006. 

As per 
Existing in 
Oct. 2005 
and March 

2006 

(c) 

298.00 

99.71 

92.00 
275.00 

231.00 

354.68 

411.00 

1537.00 

230.00 

871.00 

Deviation (c-b) 
In Oct. 2005 and March 2006 

(d) 

112.00 

6.81 (G.F.) 
7.28 (Terrace) 

29 (G.F.) 
91 (G.F. - Semi Pennanent) 

15.00 

205.84 

184.41 (G.F.) 
186.44 (Terrace) 

544.18 

212.00 
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Propo .. l. for Setting up Creche. 

2945. SHRI CHANDRABHAN SINGH: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the propo.als .ent by the State 
Government of Madhya Pradesh to .et up creches in the 
State under National Creche Fund are pending with 
Government; 

(b) if so, the time by which funds will be sanctioned 
for the said proposals Including. the reasons for delay; 

(c) the number of names and proposals of women 

and ohIId development schemeIIprogramrnee lying pending 
with the Government; 

(d) the number of proposals .anctloned for decision; 
and 

(e) the time by which all the proposals are likely to 
be cleared? 

THE MINISTER OF STATE OF THE, MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The infonnatton II given In the enclosed 
Statement. 

(e) The proposals are under consideration. 

Sta""'.nt 

SI.No. Name of Schemel 
Programmes 

1. Working women Hostels 

2. Short Stay Homes 

3. Support for Training 
Employment and 
Programme (STEP) 

4. 

5. 

6. 

7. 

8. 

(English) 

Swablamban 

Rajiv Gandhi National 
Creche Scheme 

Swadhar 

Pilot Project to Combat 
Trafficking of Women & 
Children for commercial 
explOitation 

A Programme for Juvenile 
Justice 

Employment Target In Handloom Sector 

proposals received propoeals propoaala 
from Madhya sanctioned under 

Pradesh consideration 

Nil Nil Nil 

Nil Nil Nil 

11 Nil 11 

Nil Nil Nil 

894 Creches 822 72 

Nil Nil Nil 

Nil Nil Nil 

26 26 Nil 

(a) whether the Government has set any target to 
provide jobs in the handloom sector; 

(b) if so, the details thereof; and 
2946. SHRI K.J.S.P. REDDY: Will the Minister of 

TEXTILES be pleased to state: (c) the achievement made 80 far in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELAN GOVAN): (a) to (c) The 
general thrust of the handloom sector schemes 
implemented by Office of the Development Commissioner 
for Handlooms is to provide support for product 
diversification, design and skill upgradatlon and market 
access to the hand loom weavers to augment their 
livelihood and increase their eamings. The Govemment 
of India has been assisting handloom sector which is 
decentralized in nature to sustain employment through 
implementation of various developmental and welfare 
schemes. As per Joint Census of Handlooms & 
Powerlooms 1995-96, hand loom sector provided 
employment to about 65.51 lakh persons In the country. 

(TfBnsl8tior.} 

Allocation of Funds for Industrial Development 

2947. SHRI ABDUL RASHID SHAHEEN: 
SHRI JIVABHAI A. PATEL: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the norms for allocation of funds to States for 
industrial development; 

(b) whether the Kamataka State has got the lowest 
investment in industrial sector as compared to other 
Southern States; 

(c) if so, the reasons therefor; 

(d) wh~ther the funds allocated are not sufficient for 
development of industries particularly in rural areas of 
the country: 

(e) if so, the reasons therefor and the reaction of 
the Govemment thereto; and 

(f) the steps being taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE DEPART~ENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): <a) to (c) and (e) and (f) DIPP does not operate 
any generic scheme for allocation of funds to States for 
industrial development except for special schemes. While 
the primary responsibility for industrial development is of 
the State Govemments, Govemment of India supplements 
their efforts to the extent possible In providing 
Infrastructure facilities and other Inoentlves under Its 
various schemes. At present, these include the Growth 
Centre Scheme, Industrial Infrastructure Upgradatlon 
Scheme, North-East Industrial Policy Package, Special 
Category States Package, Integrated Development of 
Leather Sector and Industrial Park Scheme being operated 
by Department of Industrial Policy and Promotion and 
funds are allocated for the projects under these schemes. 
Under the liberalized economic environment, Investment 
decisions including choice of locations of the industrial 
units are taken by entrepreneurs based on techno-
economic considerations. State-wise Information of the 
Industrial Entrepreneurs Memoranda (IEM) received and 
Letters of Intents (LOI)lDirect Industrial Licenses (OIL) 
Issued by the Department of Industrial Policy and 
Promotion during 1.4.2003 to 30.6.2006 is given in the 
enclosed Statement. 

(d) Govemment Is reviewing and evaluating relevant 
schemes from time to time to make them meaningful for 
industrial development throughout the country. Ministry of 
SSI and Ministry of Agro & Rural Industries have 
formulated special schemes for Industrial development of 
rural areas. 

Statement 

State-wise and Financial year-wise Investment Intentions (IEMs + LOIs + DILs) fmm 2003-2004 Onwards 

S.No. Name of the State 2003-2004 2004-2005 2005-2008 2QO&.2OO7 
(Apr.JIII9) Total 

Nos PIop.1nv Nos. Prop.lnv Nos. Prop.hw Nos. Prop. Inv Nos. PJOp08Id 
(As. Cr) (Rs. cr) (As. C~ (Rs.C~ IrwestmenI 

(As. Crora) 

2 3 4 5 6 7 8 9 10 11 12 

1. Andaman and 0 0 0 0 2 31 0 0 2 31 
Nicobar Islands 

2. Andhra Pradesh 266 16527 422 16596 493 19001 178 18392 1359 70516 
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3, 

4, 

5, 

6, 

7, 

8, 

9, 

10, 

", 
12, 

13, 

14, 

15, 

16, 

17, 

18, 

19, 

20, 

21, 

22, 

23, 

24, 

25. 

26, 

27, 

28, 

29, 

30, 

31, 

2 3 4 

J.runachal Pradesh 7 68 

163 

27 

o 
16155 

4137 

390 

14 

325 

32341 

Assam 39 

Bihar 5 

Chandigarh 0 

Chhattiagarh 212 

Dadra and Nagar Haveli 227 

Daman and Diu 91 

Delhi 9 

G~ ~ 

Gujarat 447 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Keraia 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

185 8372 

63 1126 

56 n4 
65 1861 

180 14074 

20 417 

o 0 

70 1616 

685 6878 

o 0 

32 99 

o 0 

5 16034 

155 11718 

51 252 

110 1844 

170 1096 

2 18 

256 2898 
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5 8 

6 51 

73 430 

12 314 

2 

453 47602 

98 834 

54 418 

7 20 

29 171 

613 29695 

198 2737 

107 3384 

126 2719 

88 10539 

224 10969 

26 294 

o 0 

139 8538 

709 13256 

o 
32 215 

o 0 

2 

248 45565 

34 263 

170 4190 

156 2162 

5 243 

419 54481 

7 8 

7 41 

71 809 

37 3913 

o 0 

242 39914 

88 2374 

72 780 

5 20 

36 296 

753 82901 

232 5578 

115 1174 

134 2058 

202 54089 

268 15353 

48 610 

o 0 

175 18782 

826 24694 

7 

33 634 

o 0 

o 0 

167 38255 

48 411 

195 7127 

186 5017 

7 548 

630 11841 

9 10 11 12 

2 5 22 165 

18 443 201 1845 

25 2688 79 6942 

o 0 2 

49 14760 956 118421 

25 1069 436. 8414 

13 37 230 1625 

2 6 23 60 

10 191 108 983 

169 7848 1982 152785 

70 915 685 17602 

42 862 327 7146 

28 726 344 62T7 

28 5068 383 71557 

94 5706 766 46102 

10 167 104 1488 

o 0 o 0 

45 2094 429 31030 

217 5524 2437 52352 

o 0 2 7 

4 819 101 1767 

o 0 o 0 

o 0 6 16036 

26 13064 596 114602 

13 eo 146 986 

52 2750 527 15911 

63 3779 575 12114 

10 15 819 

206 6844 1511 76064 
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2 3 4 5 6 7 6 9 10 11 12 

32. Tripura 2 2 7 251 0 0 0 10 253 

33. tJttar Pradesh 238 2179 595 21633 631 31710 251 21418 1685 76940 

34. Uttaranchal 142 1334 174 - 2441 392 5706 156 6330 864 15811 

35. West Bengal 450 7637 452 14078 380 12047 86 1520 1368 35282 

36 Locations in more than 2 9 2 0 0 0 0 3 11 
(ne State 

Total 4275 158385 5649 294094 6476 386381 1884 123085 18284 96195 

Note: Investment In terms of Indusri~1 Entrepreneur Memoranda (lEMa) filed, Letters of Intemt (LOis) issued and Direct Industrial 
Licences issued since November 2003. 

[English/ 

Fuel Sourc:e for Tobacco Growe,. 

2948. SHRI C.H. VIJAYASHANKAR: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether there is a huge demand for Virginia 
quality tobacco produced in Mysore District of Kamataka 
both in India and abroad; 

(b) whether wood is used as fuel to cure tobacco; 

(c) if so, the details thereof; 

(d) whether Government proposes to provide an 
alternative fuel on subsidized rates to the tobacco growers; 
and 

(e) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir, There 
is demand of Virginia tobacco produced in Mysore district 
of Karnataka both in India and abroad. 

(b) and (c) The tobacco growers in Kamataka do 
not entirely depend upon wood fuel from forests for curing 
tobacco. S )me growers also use agri-waste like coconut 
shells, paddy husk, Maize cobs, cotton stalks, briquettes 
made from agn.waste, coffee husk, stubblesfrom social 
forestry, etc. besides wood fuel from trees from their own 
fields. 

(d) and (e) The Tobacco Board is pursuing growers 
to raise their own fuel by planting fast growing trees in 
0.5 acre to 1 acre in their lands to have continuous fuel 
supply for one tobacco bam for 6 to 10 years besides 
raising fast growing trees on the bunds of their fields. 
Board proposes to supply seedlings of fast growing trees 
at subsidized rates to growers for raising these plantations. 
The Board is also promoting manufacturing of briquettes 
from tobacco & cotton stalks and has already 
demonstrated the same in tobacco growing areas in 
Andhra Pradesh. The Board also proPoses to extend 
subeIdy for setting up of briquette making units for tobacco 
curing. The Board Is pursuing developing solar barns with 
the help of Solar Energy Center, New Delhi, a 
Govemment of India Organisation, The Solar Energy 
Centre is likely to take up the project soon. 

Shortlige of Text Boon 

2949. SHRI UDAY SINGH: 
SHRt ADHIR CHOWDHURY: 
DR. K.S. MANOJ: 
SHRI M.P. VEERENDRA KUMAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be plesised to state: 

(a) whether the NCERT has blamed distributors for 
shortage of text books; 

(b) if so, the facts and details thereof; 

(c) whether the vanous distributors to which task is 
assigned are not timely printing books; and 
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(d) if so, the facts thereof and further action taken 
by the Govemment to meet the shortage of text booka? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Distributors are not given any printing 
assignments by National Council of Educational Research 
and Training (NCERT). NCERT is mandated to print and 
supply textbooks for the schools affiliated to Central Board 
of Secondary Education (CaSE) Including Kendriya 
Vidyalayas and Navodaya Vldyalayas. NCEAT has taken 
all possible steps to ensure that Its textbooks are made 
available across the nation, In sufficient numbers for CBSE 
affiliated schools in time. When shortages are reported in 
the CaSE affiliated system, NCERT has responded 
through its network of 235 approved wholesale agencies. 

[Translation} 

. Setting of University 

2950. SHRI SANTOSH GANGWAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Russian oil company Gezpram and 
University of Ustarakhas have offered their assistance for 
setting up a university in Gujarat tor studying subjects 
related to petroleum; 

(b) if so, whether this issue is under Gonsideration ot 
the Govemment; and 

(c) the benefit likely to be gained by the petroleum 
sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M .A.A. 
FATMI): (a) State Universities are set up by Acts of State 
Legislature, and Central Govemment has no role in setting 
up of State Universities. 

(b) and (c) Do not arise. 

Security at PM Aealdence 

2951. SHRI HEMLAL MURMU: 
SHRr P.C. THOMAS: 
DR. K. DHANARAJU: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether an unauthorlled car with VIP number 
entered the Prime Mtnilter'. House without any check 81 

reported In 'Dainlk Jagran' dated July 28, 2006; 

(b) If 10, the reuons tor not exercialng the desired 
security check and action taken for security lapses; 

(c) whether any enquiry has been conducted; 

(d) if so, the outcome thereof; 

(e) the steps takenlbeing taken by the Government 
to ensure that such lapses of security do not repeat; 

(f) the total number of cases regarding neglect of 
the 68CUrity of the P.M. and other WIP brought to the 
notice of the Govemment during each of the last three 
years as on date; and 

(g) the action taken by the Govemment against the 
security personnel and offenders aeparately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) to (g) No Sir, No unauthorized car with VIP number 
entered the Prime Minister's House as reported in 'Oalnik 
Jagran' dated Juty 28, 2006. As there was no security 
lapse, no enquiry has been conducted regarding this. 

{English} 

ImpllCt of Patente 

2952. SHRI VIJOY KRISHNA: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether there has been adverse impact on the 
Small Scale Industries (SSI) by switching over to product 
patent from job patent laws; 

(b) if so, whether the Govemment proposes to review 
the impact of ill-effects of product patent on SSI; 

(c) the details pertaining to the assistance' being 
provldedlproposed to be provided by the Government to 
SSI for adopting new technology and carrying out product 
research in view of their financial constraints; and 

(d) the details on the role of the Govemment with 
regard to product royalty pnwailing' in SSI? 

THE MINISTER OF SMALL SCALE INDUSTRIES, 
AGRO AND RURAL INDUSTRIES (SHRI MAHABIR' 
PRASAD): (a) and (b) Product patent protection, 
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introduced under the Patent (Amendment) Act, 2005 In 
drugs, food and chemica., became effective from Januaty 
01, 2005 as product patent protection already existed for 
other fields. It il too early yet to assess the impact of 
the latest product patent protection on the small scate 
industries (551). However, the Government (in the MinIstry 
of 551) has been monitoring the situation through 
interactions with SSI associations and other stakeholders. 

(c) The Government implements a number of 
schemes under which incentives, including financial 
assistance, are provided to the 551 for upgradation of 
technology, acquisition of improved plant and machinery 
and improvement of quality of management and systems. 
Besides. there is a &Cherne of conferring annual national 
awards on SSI units for excellence in research and 
development. With a view to creating awarenesa among 
the SSI units. their associations and other concerned with 
intellectual property rights and their implications for the 
sector, the Government has also been organising 
sensitization programmes all over the country. 

(d) The amount of royalty for transfer of technology/ 
knOW-how in any industrial sector, including ~I scale. 
is based on the market value of the technologylknow-
how. No legal nonns have been fixed for this. 

Vacant POlt of Executlvea 

2953. SHRI CHANDRA SHUSHAN SINGH: Will the 
Minister of MINES be pleased to state: 

(a) whether various undertakings under the Ministry 
are without the top executives; 

(b) if so, the details thereof. undertaking-wise; 

(c) whether these undertakings are suffering losses 
in the absence of these executives; and 

(d) if so, the steps being taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUSBARAMI REDDY): (a) and (b) The 
post of Chairman-cum-Managing Director (C.M.D), National 
Aluminum Company Ltd. (NALCO) fell vacant on 
29.05.2006 after order of removal from service of the 
then C.M.D. However, in view of the Injunction granted 
by the Delhi High Court, the said order has been kept In 
abeyance. 

(e) and (d) The In-charge arrangement have been 
made for the vacant poata and hence, no loss is 
apprehended to NALeO. 

Grante tor Soholarahlp 

2954. SHRI A.V. BELLARMIN: 
SHRI M. SHREENIVASUlU REDDY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment is considering to develop 
wider merlt-cum-means based loan and scholarship 
programmes through the Banking system and other 
agencies; 

(b) if so, the details thereof: 

(c) whether the Government has released the 
scholarship to eligible candidates who applied for the last 
year; 

(d) If not, the reasons for non-payment of scholarship; 
and 

(e) the steps taken by the govemment for earty 
disbursement of the scholarships? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The Revised Model Educational Loan 
Scheme of Indian Banks' Association provides broad 
guidelines to the banks for providing financial support 
from the banking system to deservlnr;Vmeritorioua students 
for pursuing higher education in India. and abroad. The 
main emphasis is that every meritorious student. though 
poor, is provided with an opportunity to pursue education 
with the financial support from the banking system with 
affordable terms and conditions and that no deserving 
student is denied an opportunity to pursue higher 
education for want of financial support. For such loans 
upto Rs. 4.00 lakhs, no security Is required. Above 
Rs. 4.00 lakhs and upto As. 7.5 lakha collateral in the 
fonn of a suitable third party guarantee Is required. The 
bank may, at its discretion, waive third party guarantee if 
satisfied with the net-worth/means of parent who would 
be eMecutlng the document as -joint borrower". Above 
Rs.7.5 lakhs, collateral security of suitable value or 
suitable third party guarantee along with the assignment 
of future tncome of the student for payment of installments 
is required. 
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Subject to repaying capacity of the parents/students, 
the following ceiling has been impo&ed regarding quantum 
of finance: 

1. Studies in India - Maximum As. 7.5 lakhs 

2. Studies abroad - Maximum As. 1.5 lakha. 

Aate of interest: 

Upto As. 4 lakhs - SPLA, 

Above Rs. 4 lakhs - BPLR + 1 %. 

Under National Merit Scholarship Scheme of the 
Deptt. of H;gher Education, Govemment of India, financial 
assistance is being provided to the meritorious and poor 
students of rural areas studying in Classes IX & X and 
also to meritorious students studying in post-matric to 
post-graduate level in Government Schools, Colleges and 
Universities. Funds are provided under the Scheme to 
the StateslUTs for disbursement of scholarships to eligible 
candidates. 

CSSE and UGC have signed MOUs with ICICI Bank 
for electronic disbursement of scholarships to the accounts 
of scholarship holders, under the following scholarship 
schemes: 

(1) CBSE Merit Scholarship Scheme for Professional 
Studies. 

(2) CSSE Merit Scholarship Schemes for Under-
G~aduate Courses. 

(3) UGC Indira Gandhi PG Scholarship for Single 
Girl Child. 

(4) UGC Post Graduate Merit Scholarship to 
University Rank Holders. 

Students can ~ withdraw money using ICICI Bank 
ATM Cards/Smart Cards. 

Normally. the Plan Schemes require fresh sanction 
for the new plan period and at that time the scholarship 
programme may undergo modifications based on 
feedbacks. 

(c) to (e) Under National ¥erit Scholarship Scheme, 
an amount of As. 8.36 crores for 26,220 ,students has 
been provided to the State Governments/UT 
Administrations during 2006-06 for disbursement of 
scholarships to awardee students. 

Under both the schemes of UGC, 2340 students have 
been awarded merit scholarship during 2005-06 80 far, 
on the basis of documents received through Unvierattiesl 
Colleges where the awardees have taken admIeaIon to 
the 1st Year of P.G. Programme. The names of 1370 
awarde.. have been forwarded to tCICI Sank for 
distributions/crediting the amount of scholarship in the 
accounts of selected awardee •. 

During 2006-06, CSSE has released n6 scholarships 
out of 1050 scholarships to the selected canditates. Rest 
of the scholarships could not be released due to 
incoml:»lete Information submitted by the candidates. 

Inh .. ructural Feclllt... In Anganwadl c.nt,.. 

2955. DR. K.S. MANOJ: Will the Mlnilter of WOMEN 
AND CHILD DEVELOPMENT be leased to state: 

(a) whether the Government ha. received any 
pruposal from various State Governments particulalty from 
Kerala for improvement of infrastructural facilities of 
Anganwadi ,so as to upgrade them 88 a pre-nursery 
school; and 

(b) if so, the details thereof, State-wiae? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
WOMEN AND CHILD DEVELOPMENT (SHAIMATI 
AENUKA CHOWDHURY): <a) No, Sir. 

(b) Does not arise. 

{Tl'8nsl8tionj 

IncIIan Cltlz8nahlp to PIIIdeWlI NatIonal. 

2958. SHRI SRICHAND KRIPLANI: WHI the Minister 
of HOME AFFAIAS be pleased to state: 

(a) whether Pakistani natlona.. visited India have 
applied for Indian citizenship; 

(b) If so, the number of such families, State-wiae; 

(c) the time by which the cltlzen8hlp 18 Hkely to be 
granted to them; 

(d) whether the Union Government is considering to 
grant citizenship to families and doctors IMng in other 
States on the line of Gujarat; and 
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(e) if so, the provisions made tor those families whoM 
passports and period of Visas have expired? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) to (c) Persons of Indian Origin including Pak nationals, 
who apply for grant of Indian Citizenship (IC), are 
considered under the provisions of section 5(1) (a) of the 
Citizenship Act, 1955. No definite number of such 
applicants and timeframe for granting IC can be specified 
because the applications have to go through different 
stages in the State/Central Government. 

(d) No, Sir. 

(e) Question does not arise. 

{English} 

Vlalt of NHAC In Jail 

2957. SHRt BRAJA KISHORE TRIPATHY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a> whether National Human Rights Commisalon. 
regularly visits various jails to see that human rights of 
prisoners are protected in jails in the country; 

(b) if so, the details of the jails visited by NHRC 
during each of the last three year, Slate-wise; 

(c) the main observations made by the NHRC after 
such viSits, State-wise; 

(d) the action taken by the Government and State 
Governments on such observations; and 

(e) the steps taken by the Government to check the 
violation of human rights in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. 

(b) A State-wise list of jails, visited by NHRC during 
the last three years is given in the enclosed Statement. 

(c) The main observations made by NHRC after 
visiting the Jails State-wise are as under: 

(i) Maharashtra: Overcrowding. Sanitation not 
satisfactory, 

(II) Chhattlegarh: Overcrowding; unfiRed vacancies, 

(11/) Kamataka: Jail Infrastructure needs upgradatlon. 
Health care facilities Inadequate. System of 
Board of visitors gone defunct, 

(iv) Weat Bengal: Large number of Under Trial 
Prisoners. Sanitation not satisfact0lY, 

(v) Himachal Pradesh: Position of staff is 
unsatisfactory. Housing facilities need 
improvement. 

(vi) Haryana: Overcrowding. Sanitation not 
satisfactory. Unfilled posts, 

(vii) Delhi: Overcrowding. Housing facilities is 
unsatisfactory, 

(viII) Rajasthan: Inadequate health facilities. Unfilled 
vacancies, 

(ix) Tripura: Dismal living conditions. Issue of parole 
needs examination, 

(x) Kerela: Inadequate health facilities. Sanitation is 

poor at most places. Recreation facilities 
inadequate. 

(xi) Andhra Pradesh: Overcrowding. Inadequate 
health facilities, 

(xii) Goa: Old building needs renovation. Jail Adalats 
are not being held. System of Board of visitors 
got defunct. 

(d) Prison is a Slate subject and it is for the State 
Govemments to take suitable action on the observations 
of the NHRC. However, a number of States have reported 
to the NHRC that they have taken steps to address the 
deficiencies pointed out by it particular1y in improving 
sanitation, constructio" of new jails and residences for 
the jail staff. 

<e) The Govemment is sensitizing the State police 
forces and the jail officials through training programmes 
to prevent human right violations. NHRC also conducts 
training courses on human rights tor police officers on 
regular basis. 
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Name of State 2003-2004 2004-2005 2005-2008 

2 3 4 

Maharashtra Central Prison, 
Pune, 

West Bengal PI'8Iidency 
Correctional Home, 
KoIkatta, 
District 
Correctional Home 
Howrah 

Himachal Pradesh Modem Central 
Jail, Kandla, Sub 
Jail, Bilaspur 

Haryana Central Prison, 
Ambaia 

NCT of Delhi Women Prison, 
Defhl 

Rajasthan Central Jail, jaipur, 
Di&trict and Sub 
Jail, Tonk, Open 
Jail, Sanganger 

Tipura Central Jail, AgartaJa, 
District Jail, Udaipur 
Sub Jail, Sonarnura 

Kerela Central, Open and 
Women Prison, 
Thlruvananthapuram, 
District Jail, Kollam, 
Sub Jail, 
Pathanamthltta 

Andhra Pradesh Central & Open 
Prison, Hyderabad, 
District Jail, 
Karimnagar, 
Sub Jail, Bhongir 

Goa Central Jail, Paneji 

UT of Chandigarh Central Jail, 
Chandlgarh 

Chhattisgarh Central Jail, Ra/pur, 
District Jail, Durg, 
Sub JaH, Sanjari, Balod 
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Karnataka 

Setting up of Inter State TrIIde Council 

2968. SHRI SURESH. ~RABHAKAR PRABHU: 
OR. VALLABHBHAI KATHIRIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to &tate: 

(a) the names of the States that have not 80 far eel 
up Inter-State Trade Council alongwith the reasons 
therefor, State-wise; 

(b) the action taken by the Union Government against 
such States; 

(c) the number of States having functional WTO cells; 

(d) whether the Govemment proposes to plan 
coordination In the activities of these cells; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Govemment 
of India policy framework does not envisage setting up 
of Inter State Trade Council at the state level. 

Inter-Slate Trade Council is a permanent advisory 
body set up by Govemment of India on 24.6.2005 under 
the Chairmanship of Hon'ble Commerce & Industry 
Minister, Govt. of India; Chief Ministers of the states or 
State Cabinet Ministers nominated by concerned Chief 
Ministers and certain other dignitaries as Members. 
Director General Foreign Trade is the Member Secretary 
of the Council. 

(b) Does not arise. 

(c) The information is being collected and wiH be 
laid on the Table of the House. 

3 4 

Central Priaon 
BangaIore, Open 
Air Jail, 
Korarmangla, Taluk 
Sub Jail, 
Chickaballapur, 
District, Jail, 
Mangalore. 

(d) and (e) There Is no proposal to plan coordination 
in the activities of the WTO cells functioning In the States. 
However, State Govemments are regularty consulted on 
matters relating to WTO negotiations. 

EFC GI'IInta for Elementary Educatfon to the HE 

2959. SHRI MANI CHARENAMEI: WIll the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the breakup of funds under EFC Grants for 
Elementary Education to the States of the Nor1h East; 

(b) the amount utilized 88 on date; 

(c) the time by which the remaining balance will be 
utilized; and 

(d) the steps taken to facilitate full utilization of the 
funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Under the Serva Shlksha AbhIyan 
(SSA), the Central share released to the North Eastem 
States including Sikkirn during the year 2005-06 was 
Rs. 364.36 crores. 

(b) and (c) The expenditure reported by the North 
Eastern States during 2005-06 was Rs. 511.45 croras 
out of the total funda available including; Central share, 
State share and the unspent balance at the beginning of 
the year. The unspent balances available with StatealUTs 
at the end of the year are carried forward to the following 
year. 

(d) Several training programmes have been held for 
North Eastem States for capacity building to ensure better 
utilization of SSA funds. A rigorous system of monitoring 
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of the Sarva Shiksha Abhiyan has also been put in place 
to track progress of States. 

Performance of Companl .. 

2960. SHRI PARSURAM MAJHI: Will the Minister of 
MINES be pleased to state: 

(a) whether the Government has reviewed the 
performance of mini Navaratna companies under the 
Ministry; and 

(b) to (e) Does not arise. 

Export Insurance Scheme 

2962. SHRI SARVEY SATAYANARAYANA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
&tate: 

(a) whether the Govemment proposes to formulate 
any export insurance scheme; 

(b) If so, the details alongwlth its aim and objective; 
(b) if so, the details thereof during last three years, and 

company-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) There 
is only one Miniratna Company under the administrative 
control of Ministry of Mines viz. National Aluminium 
Company Limited (NALCO). A Memorandum of 
Understanding (MOD) is signed between Ministry of Mines 
and NALCO every year. The performance of the NALCO 
is reviewed with reference to the MOU parameters. 
NALCO has been given excellent rating during the last 
three yean.. 

Central Social Welfare Board 

2961. DR. K. DHANARAJU: WiN the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Central Social Welfare Board provide 
vocational training to women in various. trades; 

(b) if so, the details of vocational training schemes 
being run by Central Social WeHare Board; 

(c) the number of women given training for various 
trades under these scheme during each of the last three 
years, State-wise; 

(d) whether the trained women are also being 
provided jObs; and 

(e) if so, the job provided during the last three years, 
State-wise? 

THE MINISTER OF STATE OF THE 'MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(c) the time by which It is likely to be Implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) 
Government of India has set up an Export Credit 
Guarantee Corporation of India Ltd. (ECGC) in 1957 for 
insurance for the credits extended by the exporters to 
overseas buyers. ECGC has been in the field of export 
credit insurance since then, supporting the exporters of 
the goods and services and projects and banks financing 
such exports. With a view to facilitating medium and long 
term exports and conSidering the Hmitations of the Export 
Credit Guarantee Corporation in providing adequate cover 
on its own and non-availability of re-Insurance cover to 
such exporters; the Govemment has decided to establish 
a National Export Insurance Account (NEIA) and is 
operating the scheme from March 07. 2006. The objective 
of the NEIA scheme is to ensure availability of credit risk 
cover for medium and long term high value projects which 
are commerciaHy viable and desirable from the point of 
view of national interest where re-insurance cover Is not 
available or its cost is very high. The National Export 
Insurance Account will have a corpus of Rs. 2000 crores, 
of which Rs. 246 crores will be contributed during the 
10th Plan and Rs. 1754 crores wHI be contributed during 
the 11 th Plan period. The Account shall be maintained 
and operated by a Public Trust set up jointly by 
Department of Commerce and the ECGC. 

Incluelon of Ban).... eae. In ST Ust 

2963. SHRI HARIBHAU RAn~OD: 
SHRI SANTOSH GANGWAR: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 
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(a) whether any proposal from the Government of 
Uttar Pradesh for inclusion of some of lis cast. including 
Banjera community in ST List is pending with the Union 
Govemment. 

(b) if so, whether the Union Govemment has sent 
this proposal to Registrar General of India for their 
comments; 

. (c) if so, whether the Registrar has sent back the 
proposal to Union Govemment with some queries; 

(d) if so, whether the reply to the queries has been 
prepared; 

(e) the time by which the proposal would be sent 
again to the Registrar General for their consideration; 
and 

(f) the other measures taken by the Govemment to 
expedite the matter 80 the Banjara community gets 
benefits of ST without any delay? 

MINISTER OF TRIBAL AFFAIRS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a) to (f) The Ministry of Tribal Affairs 
did receive • proposal from UP Govemment regarding 
inclusion of Banjar. Community in the ST list of UP. As 
per the approved modalities, the proposal was referred 
to the Registrar General of Inda (RGI), seeking their 
comments. The office of RGI fumished their comments 
and did ntlt agree to the proposal for Inclusion of the 

2003-2004 

Quantity Value 
(RslLakhe) 

Bamboo 1201.99 32.33 
quintals 

Sandal wood 1n8 cubic 192.66 
metre 

Sandal wood 3780.36 2554.56 
Products quintals 

Banjara community in the ST list of UP. The matter was 
referred back to the State Government for their comments 
and giving further justiftcation in support of their proposal. 
The State Govemment's reply Is awaited. The State 
Govemment has been reminded periodically to expedite 
ita reply. 

Export of Sandal WoodIBamboo 

2964. SHRI M. SHIVANNA: 
SHRI RAJNARAYAN BUDHOLlA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the quantum of bamboolsandal woodIsandal wood 
products exported, State-wise during each of the last three 
years, and the current year alongwith foreign exchange 
earned therefrom, country-wise; 

(b) whether the Govemment has received proposals 
from other countries 'or import of these items; and 

(c) If 80, the detalla thereof alongwith the steps taken 
by the Govemment to boost the export of these items? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The quantum 
and value of export of bamboo, sandal and sandal wood 
products for the last three years is as follows: 

2004-2005 2005-2006 
(April 2005-Jan 20(6) 

Quantity Value Quantity Value 
(RslLakhs) (RslLakhs) 

3864.61 97.89 1194.8 29.49 
quintals quintals 

34 cubic 4.62 2118 cubic 376.11 
metre metre 

1293.40 2636.15 1379.54 3588.71 
quintals quintals 

State-wise export data is not maintained, however, the major export destinations of above products are USA, EU, 
Middle East, African Countries, Australia, etc. 
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(b) and (c) No specific request for Import of theM 
products from India has been reported. To promote the 
export of all goods including bamboo, sendal wood and 
its products the exporters are encouraged to take benefits 
of the schemes like Advance License Scheme (ALS), Duty 
Entitlement Passbook Scheme (DEPB), Marketing 
Development Assistance (MDA), Market Access initiative 
Scheme (MAl), etc. 

Modeml .. llon of HCL 

2965. SHRI DUSHYANT SINGH: Will the Minister of 
MINES be pleased to state: 

(a) whether the Government has any proposal for 
the expansion/rnodernization of Hindustan Copper ltd. 
(HCl); 

(b) if so, the details of investment proposed under 
the expanSion/modernization programme; 

(c) the main objectives of the expansion/modernization 
of HCL; and 

(d) the time by which the said expansion/ 
modernization is likely to be completed? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) No, Sir. 

(b) to (d) Does not arise in view of (a) above. 

Seafood Proceeatng Unit. 

2966. SHRI CHENGARA SURENDRAN: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether the Government propose to import raw-
material with a view to make the country a seafood 
processing hub; 

(b) if so, the details thereof alongwlth steps taken by 
the Government in this regard; 

(c) whether the Government has received requests 
frorn States especially from Govemment of Kerala for 
establishing Seafood Processing Units; and 

(d) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY Of COMMERCE AND 

INDUSTRY (SHAI JAiRAM RAMESH): (a) and (b) There 
Is already a provision in the Foreign Trade Policy to 
Import raw materials excIu8IveIy for export purposes under 
the Advance Import Authorization Scheme. A Package for 
Marine Sector has also been Incorporated In the Foreign 
Trade Policy under which duty free Import of specified 
specialized Inputs/chemicals and flavoring oils etc. are 
allowed to the extent of 1 % of f.o.b. v~ue of preceding 
financial years export and Import of monofilament longllne 
system for tuna fishing are allowed at a confessional 
rate of duty. 

(c) No, Sir. 

(d) Does not arise. 

Bilateral InvMtment Protection Ag,..."."t 

2967. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHAI ANANDRAO VITHOBA ADSUL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the security concema are plaguing Incla's 
BIlateral Investment Protection Agreement (BIPA) with 
China; 

(b) if so, the details ther.of; 

(c) the dataH. of the objection. raiaed by the Ministry 
of Home Affairs in this regard; and 

(d) the steps taken by the Govemment to address 
the security concerns? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) 
Ministry of Finance (Department of Economic Affairs) have 
informed that a Bilateral Investment Promotion & 
Protection Agreement (BIPA) between India and China 
has been under negotiations since 1996 during the last 
round of negotiations held in March, 2006 in New Delhi, 
an agreement was reached between the two sides on 
the text of BIPA. The Agreed Text i8 being processed in 
the Department of Economic Affl?irs in consultation with 
Ministry of Home Affairs, Ministry of External Affairs, 
Department of Legal Affairs, Department of Industrial 
Policy & Promotion and Reserve Bank of India for 
obtaining intemal approvals. 
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Education In ",1 

2968. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has received any 
proposal for technical education In jail from the State 
Govemment of Gujarat; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in thle regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
No such proposal has been received In the Ministry of 
Home Affairs. 

(b) and (c) Does not ariee. 

Incr .. n In the Strength of Deihl Police Force 

2969. SHRI SK KHARVENTHAN: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the present strength of the Delhi Police Force, 
category-wise; 

(b) whether the Govemment propos.. to Increase 
the existing etrength of the Delhi Police Force to maintain 
the law and order situation in the capital In the better 
way; 

(c) if so, whether the Government also propo88I to 
increase the women officers in the proposed expanaion 
of Delhi Police Force; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The rank-
wise sanctioned strength of Delhi Pollee is given below: 

51. No. Rank 

2 

1. Commissioner of Police 

2. Special Commissioner of Police 

Sanctioned 
strength 

3 

3 

2 3 

3. Joint Commll8ioner of Pollet 15 

4. Additional Commlaloner of PolIce 10 

5. Deputy Commi8aloner of Police 44 

8. JA Gr. Officers 28 

7. Aaaiatant Commissioner of Police 269 

8. Inspector 1055 

9. Sub-Inspector 3834 

10. Assistant sub-lnepector 5624 

11. Head Constable 14448 

12. Constable 32419 

13. CMlian 74 

14. Clus-IV Employe. 1788 

Total 59610 

In addition, the Government hu aIeo sanctioned five 
battlations of India Reserve PoNce for the NCT of Delhi 
compti8lng of 5035 personnel 88 Indicated below: 

Sl. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Rank 

2 

Deputy 
Commissioner of 
Police 

Assistant 
Commissioner of 
Police 

Inspector 

Sub-Inspector 

Assistant Sub-
Inspector 

Constable 

Sanctioned 
strength 

3 

20 

35 

40 

130 

115 

955 

3375 
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1 2 3 

8. Civilian 20 

9. Class-IV Employee 345 

Total 5035 

(b) to (e) Strengthening of Police Force is a 
continuing process. Govemment reviews the strength of 
Delhi Police from time to time and sanctions posts in 
accordance with requirement and availability of funds. 
Government has decided to raise the strength of women 
personnel in Delhi Police to 10% of ita total strength. 

Aid Received for ICDS 

2970. SHRIMATI JAYABEN B. THAKKAR: wm the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the International Voluntary Organisations 
such as Cooperative for Assistance and Relief Everywh8re 
(CARE) and World Food Programme etc. are extending 
assistance/aid for ICDS Projects of the country; and 

(b) if so, the details of the aid given by various 
international organisations during each of the last three 
years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Yes, Sir. The details 
of the assistance/aid given by various international 
organizations during each of the last three years for ICDS 
projects in the country are given in the enclosed 
Statement. 

St.tement 

1. Cooperative for AssisfllnctJ lind RtIIItIf EvtltyWhtJrs 
(CARE) 

Yea 

2003-04 

2004-05 

2005-06 

Value of 
commodity 

46.59 

53.21 

55.17 

(in Rs. crore) 

ICash Total 
Component Assistance 

32.15 

42.96 

40.45 

78.74 

96.71 

95.62 

#No cash has been provided directly to Gvemment of India but 
funds have been spent on acItvIIIee like capacity building of 
functionaries, behaviour change communication, strengthening 
of supply chain management, monitoring and supportive 
supervision. 

2. Wotfd F'ood Pn:1gnImmtI (WFP) 

2003 

2004 

2005 

3. UNICEF 

7,967 

18,839 

25,976 

6.28 

14.69 

20.48 

(In US $ MHIIon) 

Year Regular Other Total (in US 
Reaources Resources MIllion $) 

2003 3.64 2.60 6.25 
(ExpendIture) 

2004 4.07 3.74 7.82 
(Expenc:Iture) 

2005 4.75 6.26 11.01 
(AIIocaIIon ) 

Funda to Terrorlat Outftta 

2971. SHRI KULDEEP BISHNOI: WIll the Minister of 
HOME AFFAIRS. be pleased to state: 

(a) whether there Is any law to check the Increasing 
flow of funds to the terrorist outfits through Hawala 
operations; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Government to freeze 
cash flow to terrorist groups? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d) The Unlawful Activities (Prevention) Act 1967 as 
amended in September 2004 has provisions to combat 
financing of terrorism. The Act allows to attach or freeze 
assets of a terrorist organiZation and/or proceeds of 
terrorism. It also lays down a detailed procedure for doing 
so. Further, the Foreign Contribution (Regulation) Act, 
1976, (FCRA), also regulates and monitors receipt and 
use of foreign funds by the recipients. The Foreign 
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Exchange Management Act, (FEMA) hu provillons to 
deal with cases of unauthorized tranlfer of foreign 
exchange through hawala. The Prevention of Money 
Laundering Act and the Financial Intelligence Unit (FlU-
iND) have also come into effect. The security and law 
enforcement and Revenue agencies are sensitized from 
time to time to puraue an Inter-agency approach, detect 
channels and use of funds being received by the terrorist 
groups and accordingly invoke legal provisions to plug 
the flow of funds to terrorists. 

Vocational Training In.tltut .. 

2972. SHRI M. K. SUBBA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether ten Vocational Training Institutes set up 
in 1998 in Assam in collaboration of Central and State 
Govemments are in a deplorable condition as reported in 
the 'A8&am Tribune' of June 27, 2008; 

(b) il so, the steps taken by the Govemment to over-
see the lunctioningof. theae Institutes; 

.~ 

(0) the Vocational Couraee conducted in each of these 
Institutes alongwith the trainee and instructors strength In 
each institute; 

(d) whether the trainees and Instructors have not 
been paid their scholarships and salaries since 2004; 
and 

(e) if so, the steps takenllikely to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) The Information is being 
collected and will be laid on the Table of the House. 

Export of Splc •• 

2973. SHRI E.G. SUGAVANAM: Will thl'! Minister of 
COMMERCE AND INDUSTRY be pleased t state: 

(a) the quantity of spices exported durii each of 
the lilt three years and the current year, c( nt~wlse; 

(b) whether the export eaminga through aplc .. has 
deerelled during the said period; 

(c) if so, the reuons therefor; 

(d) whether the Govemment proposes to give subsidy 
for the export of spices; 

<e) if so, the details thereof; and 

(f) the steps taken by the Govemment to improve 
the expor1s of spices? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The statement 
on quantity of spices exported during each of the last 
three years and the current year, country-wise, is given 
below: 

Major 
Countries 

2003-04 2004-05~E! 200S-06(E! 2006-07 (Apr.June) 

U.S.A. 

Malaysia 

U.K. 

China 

Gennany 

Japan 

U.A.E. 

Oty. 
(MT) 

2 

36525.0 

19585.3 

14453.0 

2590.3 

4880.9 

n49.8 

22615.7 

Value 
(Rs. lakhs) 

3 

42934.1 

9013.5 

12632.2 

7172.4 

10417.8 

10119.5 

9511.6 

Oty. Value 
(MT) (Rs. lakhs) 

4 5 

40880.3 46929.1 

39625.3 14340.9 

15080.5 12981.6 

2767.7 8866.9 

4916.7 11215.0 

6686.3 11472.2 

22865.5 8684.5 

Oty. Value Oty. Value 
(MT) (Rs. lakhs) (MT) (Rs. lakhs) 

6 7 8 9 

39813.4 4n38.6 11361.25 12743.81 

42609.3 14461.3 14397.94 5034.98 

15291.5 13363.9 4460.70 3282.93 

2976.7 13180.2 476.21 2362.33 

5018.4 11783.8 1257.68 2921.15 

,6902.4 10482.5 1733.21 1935.97 

25265.7 9291.4 8150.69 3029.08 
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2 3 4 5 6 7 8 9 

Sri Lanka 29168.9 9980.4 36816.7 9463.3 33427.3 8538.4 4440.88 1625.30 

Singapore 4971.8 5886.0 6717.1 6733.2 5657.4 7160.8 1703.75 2074.94 

Saudi Arabia 9191.9 5794.4 10114.1 5574.6 7365.3 5647.5 1840.86 1324.n 

France 2818.0 4753.4 2836.3 4768.4 2264.4 5033.5 568.25 669.17 

Others 100031.4 6294S.0 146182.1 78970.2 133935.3 82863.1 32.983.59 24990.12 

Total 264381.8 191160.2 335488.5 220000.0 320527.0 229525.0 83375.00 62014.55 

(b) No, Sir. 

(c) Does not arise. 

(d) Currently there is no new proposal to give aubaIdy 
for the export of spices. However, the Government Is 
already providing freight subsidy to meet part of internal 
and international freight for export of 20,000 ton".. of 
pepper till the 'upper limit of 20,000 MT is reached. 

(e) Does not arise. 

(f) The steps taken by the Government, through the 
Spices Board, to improve the export of spices are given 
below: 

• Upgradation of technology for high end value 
addition and developing capabilities to meet the 
emerging global food safety standards. 

• Adoption of high-tech processing technologies 
such as cryo-grindlng steam sterilisation, super 
fluid extraction and advanced system of 
packaging. 

• Assistance for setting up.'upgradation of in-house 
laboratories of exporters for testing among other 
things. pesticide residues, aflatoxin, phYSical, 
chemical and microbial contaminants and 
chemical composition of spices. 

• Adoption of quality certification procedure. 
leading to acaeditation under ISO. HACCP. SQF 
2000. organic certification. etc. 

• D~veIopment of innovative packa" for branded 
consumer packs for spices and spice products 
and adoption of barcode. 

• Encouraging exporters to participate In 
international trade fairs, meetings etc. and 
undertake business tours to develop personal 
rapport and relationship with overseas buyers 
by offering aaslstance. 

• Offer of 888iatance for HndIng bl.eIne88 samples 
abroad. 

• Promoting worldwide direct .ale of premium 
category of branded Indian spices viz., 
"FIavourtr, since March 2005. 

• Promotion of export of organic spices 

• QualIty improvement 

• Generic promotion of Indian spices through 
partiCipation in international food fairs and 
8IChIbItIons beeiclas .. ndIng buaIneee delegations 
to tap new markets. 

• A WTO compatible subsidy scheme to meet part 
of Internal and international freight for export of 
20,000 tonnes of pepper till the upper limit of 
20,000 MT is reached. 

Tl1Itrlcklng of Women and Chlldntn 

2974. SHRIMATI P. SATHEEDEVI: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pIeued to 
state: 

(a) whether the Institute of Social Sciences has 
conducted any research on trafficking of women and 
children for sex work during the recent year; 

(b) whether incidents of recruiting children from 
unorganized labour sector for sex work have been 
reported; 
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(c) whether the Miniltry hal taken any initiative to 
curtail the mishappening to children; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): tal and (b) As per information 
fumished by Institute ot Social Sciences, the Institute had 
conducted an all India study on Trafficking in Women 
and Children during 2003-2005. During the Research 
Programme, a number of Instances of commercial sexual 
exploitation of chilaren in the unorganized sector have 
come to their notice. 

(c) and (d) The Immoral Traffic (Prevention) Act, 1956 
supplemented by the Indian Penal Code prohibits 
trafficking in human beings including children for purpose 
of prostitution and lays down severe penalties for 
traffickers. The ITPS is now being further amended 
providing for more stringent punishment for trafficking In 
persons including children. The amended Bill was 
introduced in Lok Sabha on 22nd May, 2006 and Is now 
under the examination of the Ministry related Parliamentary 
Standing Committee. The Ministry of WCD also runs 
Swadhar Shelter Homes which provide shelter, food, 
clothing, emotional support, counseling, rehabilitation and 
other facilities to sex workers including child sex workers. 
A pilot project on combating trafficking of women and 
children for sexual exploitation is also being implemented. 
The Central Advisory Committee on combating Child 
ProstiMion headed by Secretary, Ministry of Women and 
Child Development, Government of India reviews the 
State's activities in combating trafficking and prostitution 
every quarter. The Ministry of Women and Child 
Development also conducts advocacy, awareness 
generation, sensitization programme for prevention of 
trafficking. 

UGC Grant. to Educational Inatltutlon. 

2975. DR. ARUN KUMAR SARMA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the criteria set for each category of grants on 
infrastructure and capacity enhancement to higher 
institutions through UGC including sports, library, skill 
upgradation modernization indic:ating grants for specially 
defined purposes like institution of backward districts, 
Junior CoHeges, etc. 

(b) whether the basis of theae criteria are being 
reviewed on account of changed circumstances; 

(c) whether the latest categorization of the backward 
districts set by the Planning Commission based on several 
indicators has been adopted by UGC to ensure grant to 
the deserving colleges of backward dlstrlcta; 

(d) if so, the details thereof; 

(8) If not, the reasons therefor, and 

(f) the steps taken by the Government to mandate 
incorporation of new areas to fit into the present 
requirement? 

THE MINISTER OF STAtE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) According to the infonnatlon fumished by the 
University Grants Commisalon (UGC), the Commlsalon 
provides financial assistance to eligible university/colleges 
which are Included under Section 2(') and declared fit to 
receive grant under Section 12B of the UGC Act, 1958 
as per approved pattem of assistance under the various 
schemes. UGC provides only development grants to 
eligible State Universities under the Plan, whereas, both 
Plan and Non-Plan grants are provided to Central 
Universities and eligible Deemed Universities. Under the 
scheme of Development assistance to colleges, financial 
assistance is provided to colleges for strengthening basic 
Infrastructure and to meet their basic needs includlng 
books for journals and Scientific equipmenta. 

Under the Scheme of 'Special Development grant for 
universities/colleges In Backward Areu, the Commlaslon 
provides special development grant to the eligible colleges 
located in identified backward areas to ensure equity and 
aocess to higher education. A college recommended by 
an expert Committee, constituted by the UGC, Is eligible 
to receive up to Rs.10.00 lakhs as a 'One tima grant'. 
The eligible Universities under the scheme are provided 
up to Rs. 70.00 lakhs as one time additional grant over 
and above the Plan allocation. The Commission al80 
provides financial assistance to eUgibie and deserving 
Young' coI1eges to ensure the equity and access to higher 
education. 

(b) Yes, Sir. The schemes/guidelines are reviewed in 
every Plan with the help of Expert Committees. 

(e) to (f) Yes, Sir. The UGC is providing grants to 
eligible universities/colleges physically located In Backward 
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District which is below the level of total literacy on the 
baals of 2001 census as determined by the Planning 
Commission. 

Closure of KVS 

2976. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether some Kendrlya Vldyalayas functioning In 
the country particularly In Assam have been closed down 
very recently without making any altematlve arrangement 
for the students who were pursuing study there; 

(b) if so, the details thereof, location-wis. alongwlth 
the reasons therefor; 

(c) whether the school authority of another Kendrlya 
Vidyalaya located nearby has refused to give admlaalon 
to those students of Kendriya Vidyalaya who sought 
admission after they passed out Xth standard suCC88lfuily 
this year; and 

(d) if so, the details thereof alongwith the justification 
for clOSing down Kendriya Vidyalaya and also the reasons 
for refusal of admission by the concerned authority of 
another Kendriya Vidyalaya located in very nearby places? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) Kendriya Vidyalaya (KV), 
Bongaigaon Refinery & Petrochemicals Ltd. (BRPL), 
Assam under Project Sector, was closed down w.e.f. 
01.04.2006 with the arrangement that all desirous 
students, who were pursuing their studies in the KV will 
be admitted in the nearby KVs. KV BRPL Bongalgaon 
(Assam) was closed at the behest of the Project 
Authorities. Admission to Xlth standard in Kendriya 
Vidyalayas, in all cases, were regulated as per the 
Admission Guidelines of Kendriya Vidyalaya Sangathan. 

Funds to SSA for Muslim Dominated Areas 

2977. SHRI ASADUDDIN OWAISI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT pleased to state: 

(a) wh9ther the Union Govemment has identified 87 
Muslim dominated districts under Sarva Shlksha Abhiyan 
as reported in Times of Indlil dated July'12, 2006; 

(b) if so, the details thereof; and 

(c) the details of funds Ukely to be provided to these 
districts under Sarva Shlkaha Abhlyan? 

The MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D, 
PURANDESWARI): (a) and (b) 99 diatrlcta with more than 
20% Muslim population baaed on 1981 Census data, had 
been ldantlfled under the Sarva Shlkaha Abhlyan, 88 
minority concentration districts. 22 of these districts are 
In the State of Uttar Pradesh, 15 In Bihar, 11 In West 
Bengal, 7 In Kerala, 8 each In Andhra Pradesh and 
Kamataka, 5 each In Rajasthan and GuJarat, 4 each In 
Aaaam and Maharashtra, 3 each In Madhya Pradesh and 
Jharkhand, 2 In Tamil Nadu and 1 each In Anciaman & 
Nlcobar Islands, Deihl, Lakshadweep, Pondlcherry, 
Uttaranchal and Haryana. 

(c) .About 25% of the total outlay under the Sarva 
Shikaha Abhlyan for the year 2006-07, has been provided 
for these minority concentration districts. 

Te. Grow." In Hlmachlll Prlldesh 

2978. SHRI AVINASH RAI KHANNA: Wltl the Minister 
of COMMERCE AND INDUSTRY be pleased' to state: 

(a) whether a large number of tea growers have 
stopped grOwing tea In some States especially In Kangra, 
Himachal Pradesh; 

(b) If so, the details thereof and the reasons therefor, 
State-wise; and 

(c) the steps taken by the Govemment to save tea 
growers in these States? 

THE MINISTER OF STATE IN THE OEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) As per 
available information, except for some growers In Kengra 
District of Himachal Pradesh, growers In other tea growing 
States have not stopped growing tea. The ctosure of 
three cooperative factories in the Kangra District of 
Himachal Pradesh and fragmentation of tea areas Into 
small parcels of land due to family partition, etc. are 
some of the reasons which led to stoppage 9f plucking 
by 80me tea growers. 

(c) Two of the closed tea factories In the Kengra 
District of Himachal Pradesh have been privatlsed by the 
State Govemment by leasing them to private firms and 
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tea growers around these factories have since resumed 
tea cultivation and regular plucking. Two old tea factories 
have upgraded their proceSSing capabilities by converting 
to the manufacture of black .orthodox tea with financial 
assistance from the Tea Board. Small manufacturing units 
are being encouraged to produce good quality green tea 
and 17 units have registered themselves with the Tea 
Board. In addition, assistance Is also extended by the 
Tea Board to the growers for revival of their abandoned 
gardens through replantation/rejuvenation pruning and 
infilling. The Tea Board Is also extending financial 
assistance by way of grant-in-aid for location specific 
research and extension activities. 

{Trsnsl8tionJ 

No-Indu.try DI.trlct 

2979. SHRI HARISINH CHAVDA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state, 

(a) the number of districts identified as no-Industry 
districts at present, State-wise; -. 

(b) the criteria laid down for declaring any district .. 
no-Industry district; 

(c) the efforts made by the Government to undertake 
developmental works in no-Industry district; and 

(d) the success achieved by the Government as a 
result of tt.e efforts made therein? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Department of Industrial Policy & Promotion 
has not carried out any exercise to Identify 'no-Industry' 
districts. However, Ministry of Finance has notified 
53 districts as category-A and 70 districts as category-B 
Industrially backward districts for the purposes of Income 
Tax concessions. The notification mentioning these dIatricts 
is given in the enclosed Statement. 

(b) Districts which satisfied the following conditions 
were notified by Ministry of Finance as industrially 
backward category·A districts: 

(I) The district had a total weighted Index count of 
250 or less In the Ali-India Gradation Ust, or 

(II) The district was a 'no Industry' district as 
Indicated In the All India Gradation List, which 
was prepared on the basis of financial, 
Infrestructural and Industrial parameters, or 

(Iii) The district was an Inaccessible hUly area district 
as Indicated in the Eighth Plan Document and 
had a total weighted Index oount of 500 or leas 
in' the All India Gradation List, or 

(Iv) The district had no railhead aa on 1.4.1994 and 
had a total weighted Index count of 500 or less 
In the All India Gradation '1st. 

(c) and (d) Concerted efforts are being made by 
State and Central Governments for development of 
backward areas under various schemes inltlr-alill providing 
for fiscal concessions, Improvec indultrial infrastructure 
and a conducive Investment climate for setting up of 
Indultriel. These Include the Growth Centre Scheme, 
Industrial Infrastructure Upgradatlon Scheme, North-Eaat 
Industrial Polley Package, Special Category States 
Package, Integrated Development of Leathal Sector and 
Indultrlal Parks Scheme being operated by the 
Department of Industrial Policy and Promotion. 

Nollfk2fion: S.O.714(E) 
8«:t1on(s) RMm,,/: SQ-IA 

Sftlfuftl: INCOME TAX 
08ftJ of Isslltl: 711 0/1997 

In exercise of the powers conferred by section BO-IA 
of the Incom ... tax Act, 1961 (43 of 1961), as amended 
by section 3 of the Incom ... tax (Amendment) Ordinance, 
1997 (15 of 1997), and In 8Up81'8881lon of the notification 
of the Government of India, Ministry of Finance, 
Department of Revenue (Central Board of Direct Taxel) 
number 636(E), dated 3rd September, 1997, except 88 

respects things done or omitted to be done before such 
supersession, the Central Government specifies the 
following districts as industrially backward districts of 
category "A" and category "S" under lulH:laul8 (c) of 
clauee (Iv) of ,u~lectlon (2) of section eo-IA read with 
rule 11EA of the Income-tax Rules, 1962, namely: 
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A. CATEGORY "An INDUSTRIALLY BACKWARD 
DISTRICTS 

1. Godda Bihar 2. Gumla Bihar 3. Araria Bihar 
4. Gadchiroli Maharashtra 5. Madhepura Bihar 
6. Sidharthanagar Uttar Pradesh 7. Dumka Bihar 
8. Mandl.1 Madhya Pradesh 9: Khagaria Bihar 
10. Kishanganj Bihar 11. Maida West Bengal 12. Palamau 
Bihar 13. Phulbani Orissa 14. Madhubani Bihar 
15. Kalahandi Orissa 16. Jehanabad Bihar 17. Saharsa 
Bihar 18. West Dinajpur West Bengal 19. Nawadah Bihar 
20. Bahraich Uttar Pradesh 21. Sitamarhi Bihar 
22. Sahebganj Bihar 23. Murshidabad West Bengal 
24. Cooch Behar West Bengal 25. Bankura West Bengal 
26. Panna Madhya Pradesh 27. Pratapgarh Uttar Pradesh 
28. Maharajganj Uttar Pradesh 29. Jalore Rajasthan 
30. Aurangabad Bihar 31. East Champaran Bihar 
32. Banda Uttar Pradesh 33. Barmer Rajasthan 34. Pumia 
Bihar 35. Bastar Madhya Pradesh 36. Siwan Bihar 
37. Vaishali Bihar 38. Basti Uttar Pradesh 39. Sarguja 
Madhya Pradesh 40. Chamoli Uttar Pradesh 41. Jaisalmer 
Rajasthan 42. lohardagga Bihar 43. Chhatarpur Madhya 
Pradesh 44. Uttarkashi Uttar Pradesh 45. Churu Rajasthan 
46. Wayanad Kerala 47. Idukki Kerala 48. Jalpaiguri West 
Bengal 49. Aimora Uttar Pradesh 50. Pithoragarh Uttar 
Pradesh 51. Tehri Garhwal Uttar Pradesh 52. The Dangs 
Gujarat 53. Banswara Rajasthan. 

B. CATEGORY "B" iNDUSTRIAllY BACKWARD 
DISTRICTS 

1. Srikakulam.Andhra Pradesh 2. Mahbubnagar 
Andhra Pradesh 3. Katiyar Bihar 4. Bhagalpur Bihar 
5. Gopalganj Bihaf 6. Darbhanga Bihar 7. West 
Champaran Bihar 8. Saran Bihar 9. Bhojpur Bihar 
10. Samastipur Bihar 11. Deoghar Bihar 12. Nalanda Bihar 
13. Gaya Bihar 14. Muzaffarpur Bihar 15. Rohtas Bihar 
16. Banaskantha Gujarat 17. Sabarkantha Gujarat 
18. Bidar KarnataKa 19. Seoni Madhya Pradesh 
20. Tikamgarh Madhya Pradesh 21. Shivpuri Madhya 
Pradesh 22. Balaghat Madhya Pradesh 23. Jhabua 
Madhya Pradesh 24. Sidhi Madhya Pradesh 25. Vidisha 
Madhya Pradesh 26. Raigarh Madhya Pradesh 
27. Morena Madhya Pradesh 28. Betul Madhya Pradesh 
29. Rajgarh Madhya Pradesh 30. Rajnandgaon Madhya 
Pradesh 31. Sagar Madhya Pradesh 32. Beed 
Maharashtra 33. Bolangir Orissa 34. Mayurbhanj Orissa 
35. Balasore Orissa 36. Ganjam Orissa 37. Dungarpur 
Rajasthan 38. Dholpur Rajasthan 39. Sawal Madhopur 
Rajasthan 40. Tonk Rajasthan 41. Nagaur Rajasthan 
42. Jhalawar Rajasthan 43. Sikar Rajasthan 44. Hardoi 
Uttar Pradesh 45. Lalitpur Uttar Pradesh 46. Hamirpur 
Uttar Pradesh 47. Badaun Uttar Pradesh 48. Fatehpur 
Uttar Pradesh 49. Azamgarh Uttar Pradesh 50. Etah Uttar 

Pradesh 51. Barabanki Uttar Pradesh 52. Etawah Uttar 
Pradesh 53. Deoral Uttar Pradeeh 54. Ghazipur Uttar 
Pradesh 55. Ballia Uttar Pradesh 56. Jaunpur Uttar 
Pradesh 57. Sitapur Uttar Pradesh 58. Jalaun Uttar 
Pradesh 59. Unnao Uttar Pradesh 60. Falzabad Uttar 
Pradesh 61. Kanpur Dehat Uttar Pradesh 62. Malnpuri 
Uttar Pradesh 63. Gonda Uttar Pradesh 64. Farukhabed 
Uttar Pradesh 65. Sultanpur Uttar Pradesh 66. Mlrzapur 
Uttar Pradesh 67. Mau Uttar Pradesh 68. Purulia West 
Bengal 69. Birbhum West Bengal 70. Mldnapore West 
Bengal-Explanation. 

For the purpose of this notification, the districts 
correspond to the districts mentioned In the report of the 
study group on Identification of backward districts dated 
4th October, 1994, and are based on districts as they 
stood in the Census Report of 1991. Where a district 
specified as an industrially backward district for the 
purpose of section BO-IA is reorganised, either by spilt or 
otherwise, after the Census Report of 1991, all the areas 
comprised In the district as It existed in the Census Report 
of 1991 will qualify for the purpose of this rule. 

2. This notification shall be deemed to have come 
into force with effect from the 1 st day of October, 1994. 

EXPLANATORY MEMORANDUM 

The Central Government had set up a study group 
to identify industrially backward districts for the purposes 
of section 80-IA of the Income-tax Act, 1961. The group 
submitted its report to the Central Government in the 
month of October, 1994. The Central Government 
constituted another study group to review the said report. 
On the basis of the reports of both the study groups, the 
Central Govemment decided that the industrially backward 
districts should be classified into two categories, ,: e., 
category "A" and category "Bw. Section BO·IA was 
amended by the Income-tax (Amendment) Ordinance, 
1997 (15 of .1997), so as to clasalfy the industrially 
backward districts of category MAW and Industrially 
backward districts of category "8-. The said Ordinance 
has come into force on the 16th September, 1997. Rule 
11 EA of the Income·tax Rules, 1962, has also been 
amended retrospectively with effect from 1-10-1994 80 
as to give effect to the amendment made in section 
80-IA of the Income-tax Act by the said Ordinance. It is 
certified that the retrospective operation of this amendment 
shall not prejudicially effect the int,rest of assessees. 

(Sd.) Dr. Dheeraj Bhatnagar, Under Secretary to the 
Government of India. 

[Notification No. 1 0441 IF. No. 142120194-TPL(Pt. III)]. 



321 Wfittsn AnawtJt:s SRAVANA 31, 1928 (S.k.t) 322 

{English/ 

Indo-US Trade 

2980. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Indo and US has agreed to double the 
trade between the two countries by 2008; 

(b) if so, the details therof; 

(c) whether the US has decided to create new posts 
in India; 

(d) if so, the details thereof; and 

(e) the extent to which these steps would help India 
to increase trade with US? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) In the 
first India-US Trade Policy Forum Meeting held in 
November 2005 in New Delhi, both sides had agreed 
that India and US will aim at doubling bilateral trade to 
at least US $ 40 billion by 2008. 

(c) and (d) The US Department of State is known to 
have crea.ted some new posts in India. The Department 
of Treasury is reported to have nominated an official for 
a post of Attache in the US Embassy at New Deihl. The 
United States Trade Representative (USTR)'s office has 
also Indicated that an official has been nominated as 
IPR (Intellectual Property Rights) Attache. An official from 
Federal Aviation Agenc:y's has. also since joined. 

(e) The Indo-US bilateral trade has been following a 
rising trend. In 2005, the bilateral trade inc:reaaed to 
US $ 26.79 billion in 2005 showing an increase of 23.62% 

over 2004. During the period January to May 2006, the 
growth has been 20.34% as compared to the same period 
during 2005. Total bilateral trade during the first 5 months 
of 2006 accounted for US $ 12.66 bHllon. 

rrmnsl6tionj 

Hoax Bomb ClIne In Deihl 

2981. SHRI GANESH SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the total number of hoax bomb calls received by 
the Delhi Police during each of the Ia8t three years; 

(b) the details of inquiry conducted In this regard; 

(c) the total number of persons arrested In this 
connection; 

(d) the nature and tenna of punishment given to 
such persons; and 

(e) the manner in which DeIhl Police Is trying to get 
rid of the hoax bomb calle In Deihl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) 
Details of total number of hoax calls received by Delhi 
Police during the years 2003, 2004, 2005 and 2008 (upto 
31st July), persons arrested and action taken against them 
are given in the enclosed Statement. 

(e) Steps taken by Deihl Police to curb hoax bomb 
calls include holding meetings with STOIPCO booth 
owners from time to time; advising them to IcHp proper 
record of callers; sensitizing general public through media 
and public meetings; providing caller 1.0. on each number 
of Police Control Room; and briefing the staff of Police 
Stations in this regard. 

Statement 

Actbn hllMn 8g11inst IhtI hoIIx caller 

DiapoaaI 01 PrMrN ICIIon WI Adion ~. 182 IPC 93197 D.P. Id 
peraona III18Ied 107/151 Cr.P.C. (KIIIIldra) (KaIandra) 

(KIInIII) 

DiapoaaI GC DiIpouI DieposII of 
peIIOI'I 01 peIDI pelIOn 

arIIII8d aR8IIIId anIIII8d 

No. 01 Hoil e.. I'IrIDnI lhIIr Fag DIIcMgId KIInh I'IrIDnI ...... ...... KIIIniIII "- "-' PtIIIn ...... ,..,... ..... 
HIoIx CIII fIIIIIIIIId MIIIIII MIIIgIIIDn Trill AnIIIId ... CIIIIIttId AnIIIIII IIIIIIr CIIMad ,.,..., ... CIIIIIh:IId 
till lid Trill Trill Trill 

5 8 10 11 It 13 1. 15 18 17 11 11 ., 
2003 118 114 4 5 3 

2004 97 95 2 
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2005 

2006 
(311712006) 

137 129 

76 67 6 

6 

3 2 

8 8 

Lottery 

2982. SHRI CHHATIAR SINGH DARBAR: 
SHRI THAWARCHAND GEHLO~ 
SHRI C.H. VIJAYA SHANKAR: 

2 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the reasons for enactment of the Lotteries 
(Regulation) Act, 1998 (No. 17/1998); 

(b) whether this Act provides independence to State 
Governments to control the Lottery system; 

(c) If so, the names of the States where Lotteli .. 
have been permitted and totally banned, separately; 

(d) whether lottery tickets are stili being IOld at certain 
places in the country; 

(e) if so, the income being earned by the Government 
by the lottery trade, State-wise; 

(I) whether the Government has formulated any 
scheme to impose ban on lotteries; and 

(g) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) The reported malpractices in the conduct of lotterl .. 
and its impact on the poorer sections of the society 
prompted the Government to enact the Lotteries 
(Regulation) Act, 1998. 

(b) The State Governments organize lo~eries In their 
States In accordance with the conditions imposed under 
section 4 of the Lotteries (Regulation) Act, 1998. As per 
Section 5 of the Act, a State Government may, within the 
State prohibit the sale of tickets of a lottery organized, 

10 11 12 13 14 15 1. 17 1. 1. II 

2 2 1 1 
FInId FIned 

RI. Re. 
500 100 

2 2 2 -

conducted or promoted by every other State. The 
Supreme Court In Its judgment dated 7.5.1999 In Civil 
Appeal No. 2747 of 1999 MIs. B.R. EnterprlHa V.s: State 
of Uttar Pradesh and others, paaaed an order that the 
State Governments can ban the sale of tickets of lotte"" 
of all other States In their own jurtedlcUon only H It decides 
not to have any lottery within Its territory Including Its 
own lottery. 

(c) and (d) As per available Information, the 
Governments of Arunachal Pradesh, Karn.taka, Kersta, 
Maharashtra, Meghalaya, Mlzoram, Nagaland, Pubjab, 
Slkklm, Trtpura and West Bengal are organizing lonert .. 
In their States. The Govemments of Goa and Manlpur 
have at pre.ent temporarily banned .IoUerle.. The 
Govemments of Andhra Pradesh, Aaaam, Bihar, Gujarat, 
Haryana, Himachal Pradesh, Jharkhand, Jammu & 
Kashmir, Madhya Pradesh, Chhattllgarh, Orl.sa, 
Rajasthan, Tamilnadu, Uttar Pradeah and Uttaranchat have 
under Section 6 of the LonerIM (Regulation) Act, 1998 
prohibited the I8le of lottery tlcketa within thalr Stat ... 

(e) No such data is maintained centrally. 

(f) and (g) The Lottertes (Prohibition) Bill, 1999 w .. 
Introduced Ir, the Rajya Sabha on 23.12.1999. 

ImportlExport of Marble 

2983. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of COMMERCE AND INDUSTRY pIeued to state: 

(a) the names of the State8 where marble Is being 
exported at preaent; 

(b) the stepa being taken by tt\e Government to 
promote Marble Industry In the country especially In 
Rajasthan; 

(c) whether the Government propose to ban Import 
of marble; 
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(d) if so, the details thereof; and 

(e) if not, the reaeons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The major 
marble bearing state In the country Is Rajasthan and, 
hence, most of the export of marble and marble products 
is originating from Rajasthan. Small quantltle8 of marble 
and marble products originating from Madhya Pradesh, 
Orissa and Gujarat are also exported. 

(b) Ministry of Mlnel has conetltuted a Group on 
Marble Development (GMD) under the chairmanship of 
Secretary (Mines) having representatives of State 
Govemments, Ministry of Commerce, Geological Survey 
of India, Indian Bureau of Mines and Indultry as 
Members. The Terms of Reference of GMD Includes, inlrlr 
IIlill, recommending measures for speedy development of 
marble and upgradation 0' technology and scientific 
exploitation of marble. Marble is a minor min .... , under 
Section 3(e) of the Mines and Miners" (Development & 
Regulation) Act (MMDR Act), 1957 and, therefore, State 
Govemment. are empowered to frame rule. for grant of 
mineral coneeaeion for malble. However, Ministry of Minee 
has notified the Marble Development ConHrvatlon Rul .. , 
2002 under Section 18 of the MMDR Act, 1957 for 
conservation and systematic development of and aclentlfic 
mining to conserve the marble resources and provide a 
uniform 'rame wort< with regard to systematic and 8CIentIfIc 
exploitation of marble throughout the country. 

(c) to (e) There Ie no proposal under the coneIderation 
of the Govemment to ban the import of marble. 

[English} 

Meeting by NCERT 

2984. SHRI PRALHAD JOSHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of Seminars, Conferencel and 
Advisory meeting were organized by the NCERT during 
2005-08; 

(b) the detaJla regarding their venue, themes and 

expenditure Incurred on each one of them; 

(c) the number of SemInara, Conferencee, meetings 

were organized on behalf of the NCERT with NCERT 
fundi; and 

(d) the total expenditure Incurred on theM along with 
the budget earmarked for the current year tor the 

purpol8? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (d) Information are being 

collected and will be laid on the Table of the Ho~e. 

Aa .... nee for Education Policy 

2986. SHRI RAVI PRAKASH VERMA: 

SHRI AOHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleaeed to state: 

(a) whether the Union Government I. providing 

financial aulstanee for atudl .. , Hminar'll evaluation, etc. 

to inatltutlons and organizations for the implementatton of 

education policy; 

(b) H 10, the detalla of the aulltanCe provided to 

different lnatltutlone and organization in thll regard during 

the Iut three yeare, State-wile; and 

(c) the contribution of the •• Inltltutlons and 

organlsatlone in the Implementation of education policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) Yea, Sir. 

(b) The detalla are given In the Statement encIoIed. 

(c) The inatltutiona 8UppCHted under the acherne are 

involved In the promotion of education. 
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Stats-wistI dtlfIIl/s of Ihs M8/$fIIncs providBd 10 dlfrNrlnt in6IIIutIDns ItfId 
tHgM7Iulion duting Ihs 1M! /hlflltl JIM" 

S.No. Name & Address of Il'I8titutionl 2003-04 2004-05 
organisation RI. RI. 

2 3 4 

Andhra Predeeh 

1. Dr. O. Swaminadhan Research 1,99,398 
Foundation, Hyderabad 

2. Andhra University, Vlahakhaptnam 1,50,000 

3. Vigyana Bharali and Maharaahl 1,60,000 
Bhardwaja Society, Andhra Pradesh 

4. Dr. D. Swaminadhan Research 1,23,578 
Foundation, Hyderabad 

A ... m 

1. The Gorgorlpar Rural 50.000 
Development OrganIZation, 
Cachar, Assam 

2. Patharl Vocational Institute, 1,00,000 1,00,000 
Nagaon, Assam 75,000 

Bihar 

1. Indian History Congress, Patna, 3,60,000 

Guj ... t 

1. Centre for Environment Education, 1,50,000 
Ahamedabad 

Harwyane 

1. IOF, Gurgaon 

Jammu and K .. hmlr 

1. University of Kashmir, Hurat BaI, 30,000 
Sri Nagar 

K .... 

1. Kerale Hisotry Association, Kochi 

Maha .. aht .. 

1. The Spastic Society of India, Mumbai 1,60,000 

2. Decan College Post GraduIIle and 
Research Institute, Puna 

328 

2005-08 
Rs. 

6 

76,000 

18,33,000 

2,50,000 

1,50,000 

1,01,730 

1,00,000 



329 WnlM?~1S SRAVANA 31, 1_ (SMI) ID '?III .irnr 330 

2 3 4 5 

Ort ... 

1. Bata Goswami Recreation Club, 1,50,000 
Bhubaneswar 

Punjab 

1. DAV College of Education Amrltsar 67,101 1,89,853 
Punjab 83,000 

2. Sant Longowal InsU. of Engineering 42,707 
& Technology, Longowal, DIstt., 
Punjab 

3. Centre for Research and InduatrIaI 2,50,000 
Research, Cl1andigarh 

R __ han 

1. Mitra Mandan Terun Sarna; SemIti, 3,00,000 1,50,000 1,50,000 
Bharatpur 1,50,000 

2. Sanskar Jyoti, Jalpur 1,00,000 

3. Bhartiya Shlksha Shodh and Nirdeean 1,00,000 
Sansthan, Jalpur 

Uttar Pradeeh 

1. Bhartiya Vidya - Adhyayan Kendra, 50,000 
Varanasi 

2. Instt. for Rural Entrepreneurship, 1,50,000 1,50,000 
Development & Research, 
32·Narendra Nagar, Umao-U.P. 

3. Nirbal Varga Grarnodaya Vlkas 1,14,400 1,14,00 
Samlti, Ghazlpur, UP 

4. Indian Social Educational Farmers' 1,50,000 1,50,000 
AssocIation, Allahabad 

5. lilT, Allahabad 3,00,000 

6. Gandhian Instttute of Studies, Varanasi 2,50,000 2,00,000 
2,50,000 

7. Aligarh Historian Society, AIigarh 75,000 75,000 
87,180 

8. Gyandeep ShIksha Bharalhi. Mathura. 1,20,000 1,20,000 

UP. 

9. 11M Lucknow 3,13,932 

10. University of Lucknow 18,973 
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11. Peoples Council of Education. 1,50.000 

Allahabad 

12. Indian Academy of Social Sciences, 2,50,000 2,39,769 
Allahabad 2,50.000 

uual1lnchal 

1. H.N.B. Garhwal University 1.19.412 
(Garhwal) 

We. Bengal 

1. Science Communicator', Forum. 1.50.000 
Kolkatta 

2. Indian Institute of Blo-Soclal 1,50,000 1.50.000 
Research & Development. Kolkatta 

3. Vlkram ShUa Education Resource 1,84,020 
Society. Kolkata 

4. Institute of Development Studies. 2,50,000 2.00.000 
Kolkats 

6. University of Kalyani 50.000 

8. Indian History Cong ...... 1.37.500 
Vishavshanti. West Bengal 

7. HIJLI Insptratlon. Kolkata 1.27.000 

Deihl 

1. Council of Boards of School Education 2.08.000 1.00.000 92.331 
in India (COBS E). Delhi-52 47.850 1,37.5P9 74.552 

60.000 46.000 
1.50.000 

2. Society for Social Services 60.000 

3. Media Management Group for 1.80.000 
literacy and Development. New Deihl 

4. Gandhi Hindustani Shltya Sabha, 1.00.000 
New Delhi·110002 

5. Khass Kltab Foundation, 206. 98,301 
Gulmohar Enclave, New Delhl-110049 

8. Himalayan Buddhist Cultural 1,00,000 
Association, Delh~ 

7. Spandan, New Delhi--29 50,000 60,000 

8. Indian Association on Parliamentarians 1,50,000 
on Population and Developm,ent, 
Deihl 
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9. Haryall, Centre for Rural 
Development, New Deihl 

10. Salcahl, New Delhi 

11. Bhartlya Shlklha Sodh and Nirdelan 
Sanathan, Jalpur 

12. Spaatica Society of India 

13. William Carey Study and R .... rch 
Centr. 

14. All India Tribal Stuclenta AuocIation 

15. National Council of Applied Economic 
Research (NCASER) 

16. Jawaharlal Nehru Univeralty 

17. Society for Disability and 
Rehabilitation Studi .. 

18. S & T Educator Forum 

19. Foundation of SAARC Writers and 
Literature (FOSWAL) 

20. Jamie Milia University 

21. CTSA, Deihl 

22. NIEPA 

[Translation} 

FIlling up of ST Quota In DeIhl Police 

2986. SHRI AAMDAS ATHAWALE: Will the Mlnlater 
of HOME AFFAIRS be pleaaed to state: 

(a) whether the ST quota in Delli Police has not 
been filled since 1998: 

(b) if so, the details thereof and the reasons therefor, 
post-wise; 

(c) whether Central Admlnlstratlve Tribunal (CAT) has 
recommended to fill the vacant quota of ST reserved 
category; 

(d) if so, the details thereof: 

3 4 

1,50,000 

80,000 

1,00,000 

1,00,000 

1,16,700 

77,000 

1,90,000 

1,35,106 

93,499 

5 

70,700 

1,50,000 

80,000 

75,705 

13,48,725 

1,60,000 

1,50,000 

1,50,000 

2,50,000 

(e) whether the Union Home MlnIatry and DeIhl Pollee 
have taken any steps to fill the vacant posta as per 
reservation policy; 

(f) If so, the details thereof; and 

(g) if not, the reasonl therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) to (g) 270 
posts In promotion quota and 88 posts In direct 
recruitment quota reserved for Scheduled Tribes 
candidates In Deihl Police have not been filled up. Rank! 
cadre-wise number of these posts, dates aInce when they 
haw been lying vacant, reasons for their remaining vacant 
and steps taken to fill up these poeta are given In the 
Statement enclosed. No direction from the Central 
Administrative Tribunal has been received to fill up the 
vacant posts reaerved for ST candidata8. 
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(I) Promotion QuobI 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Rank & CadnI 

2 

Inspr. (Ex •. ), 

Inapt. (Min.) 

Illipr. (0pe.)I 
Commn. 

Inspr. (Tech.)I 
Commn. 

SI (Exe) 

81 (Min.) 

81 (Armourer) 

SI(MTYTech. 

SWmger Print 

AS! ~.) 

No. 01 
vant 

poets 01 ST 
Ca1agory 

3 

21 

03 

01 

01 

20 

17 

109 

AU8UST 22, 2001 

Sbf'l1NfIf 

4 

Nov., 2006 
0IIWIIds 

1.1.1998 

1.1.2001 

23.11.01 

Jan, 2006 
Onwards 

1.1.1998 
Onwards 

1998 

1.1.04 

1.1.98 

15.11.01 
onwards 

ReaIcna for the poets f8INIIni1g vac:ant and ...". '*' eo fiI.up the -.t poets 

5 

22 SI(E •. ) of Sf Category are available in 
promotion list and the VICInt poets are nicely to 
be filed up shortly. 

ThIee potts oouId not be fllled-up due to non-
availability of ST candidat.. In the normal aa 
well as extended zone of consideration. 
However, during the vacancy year 2004-05, 
three poata, of ST category were filled-up by 
SC candida.. on exdlenge basis II per rules. 

This post could not be filled-up due to non-
availability of ST candidate in the normal as 
wei .. nIendad zone 01 oonaIderation. 

This post could not be filled-up due to non-
availability of ST candidate· In the nOrfTlal as 
WIll .. utendId zone of COI1IIiderItion. 

TheIl post could, not be filltd-up due to non-
availability of ST candidate in the normal as 
well .. extended zone 01 consideration. 

These posts could not be filied-up due to non-
availability of ST candidate in the normal as 
well as exlended zone of conaicIeralion. 

This post could not be filled-up due to non-
availability of ST candidate in the normal as 
WIt • elllllndld zone 01 conaIdntlon. 

This post could not be HUect-up due to non-
availability of ST candidete in the normal .. 
wei II extended zone of conaideration. 

This post could not be filled-up dut to non-
availability of ST candidate in the normal as 
WIll .. edandld zone of CIOII8idtcation. 

These posts could not be flUid-up due to non-
availability of ST candidate in the normal a. 
wei as exIInded zone of conaideratIon. 
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11. AS! (Women) 

12. AS! (Mil.) 

13. ASI(Driver) 

14. AS! (WO) 

15. HC (AWO) 

16. WMC (Exe) 

17. HC(Oriver) 

(II) DIrect RIcruIbMnt QuoIII 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

S.I. (E ... ) 

ASI(Finger 
Print) 

ASI(Steno.) 

ASI (RtdIo 
Tech.) 

HC (Filler 
Betlety) 

HC (Min) 

WIConsIabIe 
(E ... ) 

3 

02 

16 

47 

4 

16 

26 

01 

06 

06 

01 

26 

15 
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4 

4.12.88 • 
11.5.08 

1998 
onwards 

1998 
onwards 

17.4.06 

JulyI06 

Jan., 2005 
onwards 

16.11.01 

1998 

1. onwards 

Dec., 2001 

2 (Sept.I04) 1 
(Nov""" 
2 (Man:M)6) 
1 (AprM)5) 
4 
(0c:t.I05) 
16 (Jan.06 
an.d) 

Mayr.!006 

338 
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These posts could not be fIIId.up due to non-
IVlilability of ST candidete in the normll II 
well U .xtended zone of. conIideration. 

These posts could not be fillld.up due to non-
IVlillbility of ST clndidate in the normll 18 

well U .xkInded zone of consideration. 

TheM poets could not be IiIled-up due to non-
Ivailabllity of S1" candidat. in th. normal as 
well u edInded zone of oonsidtrdon. 

Preparation of promotion panel for the vacancy 
year 2006-07 Is under procell. 

Th... vacanci.1 ar. being fill.d up by 
promotion 

These vacancies ar. b.ing filled-up by 
promotion. 

The.. vacanci.. ar. being fill.d up by 
pomotion. 

Vlcanciel are being aclvertiled 1hortIy. 

R.cruitm.nt und.r proc.... .Int.rvi.w will 
be held 1horIIy. 

Vacanciel wi. be IIdveItiIed shortly. 

ThII post i. lying vlCllli due to non-aYlillblllty 
of IUiIIbIe ST CIIIdidIte. 

Recrultment for 7 po.ts i. under proc .... 
Int.rview will be h.1d Ihortly. Remaining 
19 poatI will be adveItiIed 1hottIy. 

Th... posts art lying vacant due to non-
Ivalllbility of lultable candldlt.. of ST 
category. 
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8. ConItabIe 
(Bandmen) 

4 3 (Dec./1987), 
1 (JInI08) 

Theae pOlta are lying vacant due 10 non-
availability of lui table candidatel of ST 
category. 

9. Conlllblt (Dog 
Handler) 

01 JulylOO4 

Fund. for Regeneration of Tnldltlonal Induatrl •• 

2987. SHRI KAILASH MEGHWAL: Will the Mlnlater 
of AGRO AND RURAL INDUSTRIES be pleaaed to state: 

(a) the main features of the "Scheme of Funds for 
Regeneration of Traditional Industries" (SFURTI); and 

(b) Ihe funds allocated and utilized by States under 
this Scheme during the Tenth Five Vear Plan, till date, 
State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Government has recently 
approved Implementation of the Scheme of Fund for 

Thll poll II Iytng vacant due to non-availability 
of sultabla candidates of ST category. 

Regeneration of Traditional Induatrle. (SFURTI) In 100 
clusters of khadl, village and colr Industri.. over five 
years beginning 2005-08. The Scheme envisages need-
based uaIatance for replacement of production equipment, 
setting up of common facility centr.. (CFC), product 
development/quality improvement, training and capacity 
building, development of new products, Improved 
packaging, new deSign, market promotion, etc. 

(b) SFURTI Is a Central sector scheme and hence 
the funda are not allocated State-wise. However, the funds 
aUocated to the Nodal Agencies, i. iI., Khadl and Village 
Industries Commission (KVIC) and Colr Board for 
development of clusters under thle Scheme during 
2005-06 and 2006-07 are as under: 

(Rs. crore) 

Year Funds allocated UtIlised 
Other Regions North-Eastem Region Total 

2005-06 1.35 0.15 

2006-07 23.37 2.60 

{English} 

HIV Affected Student. 

2988. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(8) whether the latest survey on Social-Economic 
Impact on HIV and AIDS in India has found that education 
is a casualty for children in HIV affected homes; 

(b) if so, whether the study has also found that not 
only enrolment of children from HIV homes is iower than 
those from non-HIV homes but also a drop out rates is 
higher and attendance is iower; 

(e) if so, the other findings of the study; and 

1.50 1.50 

25.97 Under compilation 

(d) the steps being taken by the Union Government 
to Improve the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) (a) to (c) A study on Socia-Economic 
Impact of HIV and AIDS in India, prepared by N.A.C.O., 
N.C.A.E.A. and U.N.D.P., indicates, inmr lilia, that in HIV 
affected households, the enrolment of children in schools 
is affected only to some extent, while drop-out rate and 
absenteeism is comparatively higher for such children. 

(d) The Action Plan for Adolescence Education 
Programme (2005-06) envisages, among other things, 
revision of Education Policy for Incorporating measures 
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to prevent' stigma and discrimination against leameral 
students and educators and to ensure aCC888 to life skills 
education for HIV prevention. 

/Tl'llnsl8tionj 

Mining Propoula 

2989. SHRI BRAJESH PATHAK: 
SHRI "ANANTA NAYAK: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of MINES be pleased to state: 

(a) the number of mining proposals received and 
cleared by the Union Govemment during each of the last 
three years, till date. State-wl8e, mineraI-wise; 

(b) whether the foreign companies have also been 
given penni88ion in the field of mining. State-wise. mineral-
wise; 

(c) if so, the details thereof; 

(d) the details of mines closed in various States, 
mineral-wise; 

(e) the number of workers became jobless due to 
closure of $uch mines, State-wl8e; and 

(f) the steps taken to provide them ahemative job? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (f) 
Information is being collected and shall be laid on ~ 
Table of the House. ~ 

{Englishj 

Granta under Poat Metric Schoa.rahlp Schen. 

2990. SHRI SUGRIB SINGH: 
SHRI KRISHNA MURARI MOGHE: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI KISHANBHAI V. PATEL: 

Win the Minister of TRIBAL AFFAIRS be pleased to 
state: 

<a) details of funds sought by various State 
Governments for the post matric scholarship in the current 
financial year 2006-07, State-wise; 

(b) the detal .. of funds relea.ed by the Union 
Government to various State., so far; 

(c) the number of student. benefited by such 
scholarship during 2005-06 and proposed to be benefited 
In the current year in various States; 

(d) whether the Govemment proposes to share the 
funds being spent by the State Govemments on peat 
metric scholarship scheme; 

(e) if so, the time by which orders to this effect are 
proposed to be i88ued; and 

(f) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P. R. KYNDIAH): (a' DUring the current 
financial year, proposals submitted by various State 
Governments and funds sought under the ICheme of POll 
Matric Scholarship (PMS) for ST atudents Is as under: 

S.No. 

1. 

2. 

3. 

4. 

5. 

Name of the 
State Govt. 

Andhra Pradesh 

Chhflttisgarh 

Mlzoram 

Manipur 

Jharkhand 

Amount asked 
for PMS Scheme 

(As. In Iakh) 

4330.95 

724.36 

1153.07 

1316.45 

1002.33 

(b) and (c) The grants-In-aid under the Post Matric 
Scholarship Scheme released by the Ministry of Tribal 
Affairs to various State Govemment8IUT Administrations 
during the year 2006-07 and number of beneficiaries 
covered during the year 2005-06 and proposed to 
be covered during the year 2006-07 is given in the 
Statement enclosed. 

(d) The Scheme of Peat Metric Scholarship (PMS) 
for ST students is a Centrally Sponsored Scheme and 
funds spent by State GovemmentslUT Administrations on 
this Scholarship are already .hared by the Ministry of 
Tribal Affairs by giving 100% funds over and above the 
committed liability of State Governments/UT 
Administrations. In case of North Eastem States, 100"10 
Central assistance is provided aince the committed liability 
condition does not apply to them. 

(e) and (f) Does not arise. 
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(Rs. In lakh) 

S.No. Name of 2005-06 2008-07 
StateIUT 

Anticipated Amount Phya/cal Target 
Benefic/aries Released for the year 

(As. In Iakh) 2006-07 
(nlm1ber of 

beneficiaries) 

2 3 4 5 

1. Andhra Pradesh 132252 1750 100000 

2. Arunachal Pradesh 13347 13000 

3. Assam 64898 64000 

4. Bihar 2982 3000 

5. Gujarat 98673 500 90000 

6. Himachal Pradelh 3520 3500 

7. Jammu and Kashmir 8888 200 8700 

8. Karnataka 41218 518 41000 

9. Karala 6600 117 6600 

10. Madhya Pradesh 48000 235 48000 

11. Maharashtra 88908 750 87000 

12. Manipur 34570 635 34000 

13. Maghalaya 45000 550 44000 

14. Mizoram 27475 450 27000 

15. Nagaland 32000 2103.8 32000 

16. Orissa 39898 39000 

i' 17. Rajasthan 80373 2976.22 80000 

18. Sikklm 1232 1200 

19. Tamil Nadu 2231 2200 

20. Tripura 8802 125 9000 

21. Uttar Pradesh 4900 4900 

22. West Bengal 19360 161 18000 
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23. Andaman and Nlcobar Islands 292 1.5 270 

24. Daman and Diu 30 30 

25. Uttaranchal 10937 10000 

26. Chhattlsgarh 53858 54000 

27. Jharkhand 21637 290 21000 

28. Goa 590 600 

Total 890071 11383.5 840000 

The figure of beneficiariee of Andhra Pradeeh for the year 2005-06 is actual beneflcta"". 

Seml .. r and exhibition for Welfare of TrlbaIa 

2991 SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether a Civil Society Seminar and ExhibitIon 
held in New Delhi demonstrated the manner in which 
innovative and pilot approaches reach out to the tribal 
people, the most underprivileged section of the Indian 
society; 

(b) if so, the outcome of the seminar; and 

(c) the steps taken by the Govemment for defining 
their development needs and tribal identity? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KVNDIAH): (a) and (b) The 

o Anthropological Survey of India, under the Miniatry of 
Culture organized two seminars at New Delhi which 
included discussion on innovative and pilot approaches 
meant to reach out to the tribal people. The first seminar 
on 'Human Origins, Genome and People of India' 
organized in 2004, discussed issues relating to human 
antiquity in the Indian aub-continent, biological civer81ty 
found among the people of India and also how foragers, 
horticulturists, farmers, shifting cultivators and fishermen, 
many 0' whom are from SchedUled Tribe c:ornmunitie8, 
are adapting to the changing situations and reacting to 
the development programmes. The second seminar on 
'Identity, Cultural Pluralism and State' organized in 2006 
emphasized that people's knowledge relating to 
biodiversity. intangible cultural heritage, and folk kllOW\edge 0' sustainable development be combined with broader 

development isaues. Based on the outcome. of the 
seminars, the Anthropologlc.1 Survey of India hal 
undertaken the work of 8I1abIIehtng a natural ~ltory 
of human genetic material and also documenting the 
indigenous knowledge ayetem allover the country. 

(e) The Miniatry of Tribal Affalrs has brought out • 
draft Tribal Policy to .dd.... v.riOUI .... relating to 
the protecIIon and development of SoheduIed TdbM. 

cu.tt .. Agreement with N8CN (1M) 

2992. DR. THOKCHOM MEINVA: 
SHRI SUGRIB SINGH: 
SHRI M.K. SUBBA: 

Will the Minister of HOME AFFAIRS be pIeued to 
etate: 

(a) whether the ceueflre agreement with NSCN(IM) 
hal been extended .. reported In 'JanNtta' dated August 
01, 2008; 

(b) if so, the details of the luuea dlacuued with 
Nags leaders; 

(c) whether NSCN(IM) h.. atarted MI\ing arm. or 
renting weapons to other ouIfItI In Ihe Nofth e .... m 
region; 

(d) if so, the detaIII thereof? 

(e) whether NSCN(IM) Is stilI indulging in extortion 
and IJegaI taxation; 

(f) if 80, the details thereof; and 
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(9) the details of progress made towards a lasting 
settlement of Naga issues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHV): (a) and (b) 
Pursuant to discussions held between Govemment of India 
team and NSCN (11M) leaders during 29th - 31st July, 
2006, the ceasefire has been extended by one year i.e. 
upto 31st July, 2007. Besides the substantive Issues, 
measures to strengthen the ceasetire monitoring 
mechanism were discussed. 

(c) and (d) Government have no report regarding 
selling/renting of weapons by N&CN (11M) to other outfits 
in the North Eastern region. 

(e) and (f) There are some reports of extortions by 
NSCN (11M) who have, however, denied their involvement 
in any such activity. 

(9) The talks are continuing. It will not be desirable 
to disclose further details. 

Inveatment In Textile Induatry 

2993. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the investment activity In the textile 
industry falis far short of the desired levels despite the 
generous incentives under the Technology Upgradation 
Fund Scheme; 

(b) if so, the reasons therefor alongwith the extent to 
which it falls short from the desired levels; 

(c) whether the Government proposes to deepening 
of the incentives in order to stimulate further investment 
in the industry; 

(d) if so, the details thereof; 

(e) whether the labour laws are the main disincentive 
for investment in the textile and garment industry; and 

(f) if so, the steps taken to amend the labour laws 
to avoid further decline in investments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.v.K.S. ELANGOVAN)): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) No, Sir. 

(f) The amendment in labour laws requires forging of 
political consensus. 

rrfBnsl8lionj 

World a.rtk Report on Uteracy 

2994. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Wor1d Bank has commented on 
Indla'a literacy rate; 

(b) H so, the pOint which have been mentioned in 
the said report; 

(c) whether the Government have requested the State 
Governments to study the said report and take the 
necessary steps to bring improvement in the literacy rate; 

(d) if so, the details thereof; and 

(e) the reaction of the State Governments thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No comments on the literacy rate 
in the -c:ountry have been offered by the Wortd Bank in 
Its publication titled -India - Inclusive Growth and Service 
Delivery: Building on India's Succeaa - Development 
Policy Review- published in June, 2006. 

(b} to (e) Do not arise. 

{English} 

Multl .... tlonal Compllnle. In' SmllII Bale Sector 

2995. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

<a) whether the big companies get the goods partly 
manufactured by small scale intiustries in order to avail 
relaxationlbeneflts under Small Scale Industry and the 
rest they get assembled from other sources; 
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(b) if so, the details thereof; and 

(c) the number of such companies blacklisted so 
far? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Product reserved 
for exclusive manufacture by small 8cale industries (551) 
can be marketed by non-55 I units. There is also no 
restriction on non-SSI units to get these products 
manufactured by SSI units on job-work basis. 

(c) Does not arise. 

Educetlon Schol8rahlp 

2996. SHRI A. V. BElLARMIN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Govemment provide funds to 
State for granting Scholarship to poor students; and 

(b) if so, the details of fUnda.allotted for the purpoee 
during the last three years and current year, State-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes Sir. 

(b) A statement is enclosed. 

St.,.",.", 

(a) Funds RtlltMssd 10 tIIB StaItlslll78 unt:Mr NaliOM/ ~'" Scltt*1'8hip SchtImtI and EIN'IWhiM NlIIionIII ScIIt*IIIhip 
SchtlfT1tl & Ihtl Sch6l778 of SchoIarshP al Ihs SscondtIty ~ for rat.nlfld ChIIcIIw1 from Rum/ AIIMI 

S.No. Name of the StateslUTs 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

2oo3..()4· 

3 

0.22, 

0.96 

2004-05· 

4 

0.26 

0.34 

0.63 

23.23 

2005-06 

5 

57.00 

2.99 

30.68 

19.58 

9.79 

1.44 

71.55 

48.25 

1.43 

11.94 

28.24 

47.13 

(RI. In Iakhs) 

2006-07 
(TIn 17.8.2008) 

6 

SS.51 " 
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3 4 5 6 
2 

16. Maharaehtra 15.95 68.10 

17. Manipur 1.33 3.27 

18. Meghalaya 0.29 0.33 2.36 

19. Mizoram 1.24 

20. Nagafand 3.30 

21. Orissa 93.13 

22. Punjab 11.85 12.00 

23. Rajasthan 30.95 

24. Sikkim 0.03 

25. Tamil Nadu 61.69 

26. Tripura 0.55 1.27 3.50 

27. Uttar Pradesh 8.42 153.70 

28. Uttaranchal 9.80 

29. West Bengal 74.49 

30. Andaman and Ntcober Islands 0.16 

31. Chandigarh 1.52 0.43 

32. Dadra and Nagar Haveli 5.23 

33. Daman and Diu 0.35 0.24 0.16 

34. Lakshadweep 4.29 

35. Pondicherry 0.57 0.20 0.48 

Total 16.31 64.21 836.21 68.51 

°Note - Figures for 2003-04 & 2004-05 Include .,. rei ..... under both the emwhIIe plan 8Cheme8 .u. National SchoIerIhIp Scheme 
(NSS) and the Scheme of SchoIInhIp at .,. Secondary Stage for Talented ChIldren from RlnI AreM. which twve bHn 
merged to formulate NatIonal Mettt Sc:tIoI-.hIp Scheme (NMSS) notified to Stllte8lUTs on 18-2·2005 tor Impleme .. ldon. 

(b) Grants RiIItMuJtId 10 ths SIMrMIII./TS undsr ths SchtImtI 01 Post MMrIc St:IItJIMshtP lor 
SchtIduItId TrIbtIs during ths I11III IhIN JIIIIIIS IIIId CtJf7fII7f finIInciIII yur 

(As. In 1Mhs) 

S.No. Name of the Statea/UT. 2003-04 2006-07 
(l1n 17.8.2008) 

2 3 4 5 6 

1. Andhra Pradeeh 2435.7 1084.23 3806.79 1750 

2. Arunachal Pradesh 65.19 0 0 
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1 2 3 .. 5 6 

3. Assam 0 100 1200.32 

4. Bihar 0 0 0 

5. Chhattlsgarh 0 206.45 1254.04 290 

6. Goa 0 12.09 6.04 

7. Gujarat 185.27 222.43 2447.59 500 

8. Himachal Prade8h 0 9.17 6.61 

9. Jammu & Kashmir 0 196.07 508.08 200 

10. Jhal1<hand 0 200 841.28 290 

11. Kamataka 0 400 2020.5 518 

12. Kerala 0 148.14 289.72 117 

13. Madhya Pradesh 81.62 899.04 288.7 235 

14. Maharashtra 391.92 1042.86 1031.44 750 

15. Manipur 928.93 538.97 1794 835 

16. Meghalaya 339.99 928.28 1926.31 550 

17. Mizoram 389 900.e9 840.86 450 

18. Nagaland 1028.61 507 982.5 2103.8 

19. Oriesa 0 0 100 

20. Rajasthan 484 1792.57 1261.96 2976.22 

21. Sikkim 12.89 15.01 9.94 

22. Taiml Nadu 0 49.05 17.86 

23. Tripura 161.09 196.19 195.14 125 

24. Uttar Pradesh 0 107.62 68.07 

25. Uttaranchal 0 137.5 85.05 

26. West Bengal 94.57 20784 19380 161 

27. Andaman and Nicobar Islands 0.89 2.74 3.09 1.5 

28. Daman and Diu 0 0 0 

Total 6579.47 10137.71 21018.09 11362.52 
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(c) Grants Rel68sed to the StatusslllTs und6r ths SchtJmtI 01 Post M6tric Scho/arsh;:)s for SchtKIuItId c.s. 
Students dunf1{l 1M /sst thlfltl JIfNIfS IIt1d CUl7W1t Iin6ncl6I yNr 

(Ra. In lakha) 

S.No. Name of the States/UTa 2003-04 2004-05 2005-06 2008-07 
(TlH 17.8.2008) 

2 3 4 5 6 

1. Andhra Pradesh 5449.142 8434.74 9435.46 1814.24 

2. Assam 412.412 228.28 490.41 264.86 

3. Bihar 0 1000 1100.00 1892.74 

4. Chhattiagarh 352.18 1567.79 526.00 0 

5. Delhi 22.16 6.65 0.00 0.0 

6. Goa 0 1.93 3.00 3.45 

7. Gujarat 1373.702 463.838 940.12 521.13 

8. Haryana 228.53 425.9 456.00 657.99 

9. Himachal Pradesh 11.82 31.21 143.87 0 

10. Jammu and Kashmir 95.986 28.8 136.31 111.71 

11. Jharkhand 281.037 64.31 0.00 0 

12. Kamataka 2481.937 2699.58 2652.00 1242.22 

13. Kerala 6n.5735 999.49 3nl.00 453.14 

14. Madhya Pradesl 1278.931 1366.6 3064.10 1327.98 

15. Maharashtra 2765.576 4220.47 8490.95 1433;36 

16. Manipur 82.768 64.13 126.43 11.57 

17. Meghalaya 15.553 4.67 8.33 1.62 

18. Orissa 0 0.00 1739,68 

19. Pondicherry 99.737 85.38 90.00 59.71 

20. Punjab 0 0.00 0 

21. Rajasthan 1207.7 1157.87 1508.34 1992.21 

22. Sikkim 0 0 0.00 4.48 

23. Tamil Nadu 2184.453 2891.78 8982.18, 1719.97 

24. Tripura 174.2355 195.84 222.39 eo.61 

25. Uttar Pradesh 5137.5815 5937.7 11087.00 5098.37 
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2 3 

26. Uttaranchal 0 

27. West Bengal 2165.81 

28. Daman and Diu 0 

29. Dadra and Nagar Haveli 0 

Total 26499.3625 

Aeplacement of 'PA, 1884 

2997. SHRI KISHAN BHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of HOME AFFAIRS be· pleued to 
state: 

(a) whether the National Human Rights Commilelon 
(NHRC) has been advocating to replace the archaic Indian 
Prison' Act (IPA) of 1894 by a Model Prison BiN uniformly 
applicable to all States; 

(b) if so. the details in this regard; 

(c) whether NHRC has prepared and circulated an 
outline of a said Model Prison Bill; 

(d) if so, the details thereof; 

(e) whether the Government has examined the said 
Model Prison Bill; 

(I) if so, the reaction of the Government In this regard; 
and 

(g) the time by which it is likely to change Indian 
Prison Act. 1894? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(d) With a view to bring in a basic uniformity in matters 
relating to the administration of prisons and management 
of prisoners in the country and to lay down the framework 
and criteria for a sound and safe custody and reformative 
treatment of prisoners, the National Human Rights 
Commission (NHRC) had prepared an outline of a new 
Prison Bill to replace the existing Prisons Act, 1894. 

4 5 6 

302.25 296.13 220.07 

807.19 3279.00 2676.6 

0.89 O.SO 2.23 

0.00 0 

33027.288 54809.52 23329.94 

(e) to (g) Based on the outline made by the NHRC, 
a draft Prison Management Bill wa. prepared and 
circulated to all the State Govemment8 for their views, 
as ·Prisons-. is a State subject. In the absence of 
favourable response from the States. no further action 
was taken. 

ActlvttIH of MUTe In Orl ... 

2998. SHRI BAAJA KISHORE TRIPATHY: WID the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Minerals and Metals Trading Corporation 
(MMTC) and its major promol8,. hal recruited local trIbaJs 
in Orissa; 

(b) if 80. the number of persons engaged by MMTC 
in the State during 2004-05 and 2005-06; 

(c) the del ails of activities undertaken by the 
corporation in the State during the said period; and 

(d) the additional facilities proposed to be provided 
by the Govemment to them? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. MMTC hae a Regional Office (RO) at Bhubaneswar 
and Field Offices at Barbil and Paradip. The total 
manpower of RO Bhubaneswar including Its Sub Regional 
Offices is 173, out of which 42 belon.gs to ST and 
41 belongs to SC category. 

(c) MMTC in Orissa deals in export and import of 
minerals, pig Iron, coal, non.ferrous meta .. , ferttHzers, 
preoIou8 metals, etc. 
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(d) It has been the endeavour of the Government to 
continually formulate policies for the upliftment of tribal 
population with a view to bring them into the mainstream. 

(Transla/ion} 

Inc...... In Proetltutlon 

2999. SHRI HANSRAJ G. AHIR: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment is aware that number of 
prostitutes is continuously increasing in the country .. 
published in 'Dainik Navbharat' dated July 02, 2006; 

(b) if so, the details and facts of maHer reported; 

(c) whether National Human Rights Commission and 
National Commission for Women have expressed their 
concem over human trafficking of girls and women in the 
flesh trade; 

(d) if so, the details of traffICking of girls and women 
for flesh trades in the country, State-wise; 

(e) whether the Govemment has decided to ...... 
the sociaVeconomic aspects of this issue keeping In view 
the said human trafficking; 

(f) if so, the details thereof; and 

(g) the steps taken by the Government to stop such 
practices? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The study on "Girtsl 
Women in Prostitution in India" conducted (between 2002· 
2004) sponsored by the Ministry of Women and ChIld 
Development and quoted in 'Dainlk Navbharat' of 
02.07.2006, reports that there Is a growing trend in the 
number of prostitutes in the country. The study estimates 
that there are 2.8 million prostitutes in the country of 
which 35.47% entered the trade before the age of 18 
years. 

(c) Yes, Sir. 

(d) As per the information furnished by National 
Commission for Women and National Human Righta 

CommIssion, specific data .-.wIle, with reepect to girls 
and women trafficked for flesh trade Is not available. 

(e) and (f) The Report sponsored by Miniatry of 
Women and Child Development hu found that factors 
like IUlteracy, lack of skills, poverty, III treatment by famtly, 
desertion by spouse etc. are some of the lOCio-economlc 
aapects of human trafficking for proatltutiona. 

(g) The Immoral Traffic (Prevention) Act. 1956 (ITPA) 
supplemented by the Indian Penal Code prohibits 
trafflcklng In human beings for purpoee of proatltution 
and lays down MYere penaltiee for trafficking. The ITPA 
is now being further amended providing for more stringent 
punishment for trafficking In pereoRS. The amended Bill 
was introduced in Lok Sabha on 22nd May, 2006 and' is 
now under the examination of the Ministry related 
Parliamentary Standing Committee. A pilot project on 
combating trafficking of women and children for sexual 
exploitation Is also being Implemented. The Central 
Adviaory Committee on combating Child Prostitution 
headed by Secretary, Ministry of Wornen and Child 
Development, Govemment of India revIew8 quarterly the 
State', activities In combating trafllclclng and prostilution. 
The Ministry also conducted advocacy, awareness 
generation, sensitization programmes for prevention of 
trafficking. 

(English} 

Women PoUce 8tIItkHw 

3000. SHRI SARVEY SATAYANARAYANA: Will the 
Minister of HOME AFFAIRS be pleased to atate: 

(a) whether the Government propoHI to set up one 
women police station in every district to solve the women 
related police cases quickly and efficiently; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps takenlbeing taksn by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIRAKASH JAISWAL): (a) to 
(d) POlice being a State subject in the Seventh Schedule 
to the Constitution, It " primarily the responsibility of the 
State Govemments to decide about setting up of women 
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police station in every district. However, the Central 
Government provide8 ~ to the Stade 0cMtrrrnenIa 
for upgradation of the pollee' infrastructure, Including 
facilities for women police personnel, under the Scheme 
for Modemisation of State Police Forces. States have 
been advised to bring the strength of women personnel 
in Police to atleast 10% of the force in a given time 
frame. 

Ex_81on of Technology UpgI'Mllltlon 
Fund Scheme 

3001. SHRI DUSHYANT SINGH: WiU the MIniater of 
TEXTILES be pIeued to state: 

(a) whether the Govemment has set export target of 
$ 50 billion for textile sector; 

(b) if so, the details thereof; 

(c) whether there is a need to extend the Technology 
Upgradation Fund Scheme beyond March, 2007 to 
achieve the aforesaid export target by 2010; 

(d) if so, whether the Government propoI88 to extend . 
the period of Technology Upgradation Fund Scheme 
beyond March, 2007; 

(e) if so, the steps taken by the Govemment In this 
regard; and 

(f) the names of the States which have so far been 
benefited from the Technology Upgradation Fund Scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
National Te.lIdile Policy, 2000 envisages a target of textile 
and apparel exports for US $ 50 billion by 2010 of which 
the share of garments will be US $ 25 billion. 

(c) to (e) The technology upgradation is one of the 
several factors which will help in meeting the export target 
To increase the capacity and competitiveness of Indian 
telldile sector, Govemment has already introduced schemes 
like Technology Mission on Cotton, Scheme tor Integrated 
Textile Parks. etc. apart from the Technology Upgradation 
Fund Scheme. In addition, various policy initiatives have 
been taken like reduction of excise duty on man-made 
fibre, exemption from exc~ duty to entire textile sector 
(except for man-made fibre sector) reduction of import 
duty on raw material, allowing 100% Foreign Direct 

InwNItmenl In textite sector, de-reeet'Y8IIon of certain Items 
from the Small Scale Industry (SSI) eector, etc. No 
decision has been taken for extenaIon or oehefwiM beyond 
March, 2007 in reepect of TUFS. 

(f)' The names of the StateslUnion Territories which 
have so far been benefited from TUFS are : Andhra 
Pradesh, Chandigarh, .Dadra and Nagar Haveli, Daman 
and Diu, Delhi, Gujarat, Haryana, Himachal Pradesh, 
Karnataka, Kerala, Madhya Pradesh, Maharashlra, 
NagaJand, Orissa, Punjab. Rajuthan, Tamilnadu, Uttar 
Pradesh and West Bengal. 

Compoeltlon of Unlverdy Gran.. CoInrnl.alon 

3002. SHRI S.K. KHARVENTHAN: Wlllt-I the Minister 
of HUMAN RESOURCE DEVELOPMENT. ~ pleased to 
state: 

(a) the criteria laid down for appointment of members 
to UGC and Ita present composition; 

(b) whether some vacancies are stili existing In UGC 
since long; 

(c) H 80, the reasons therefor; and 

(d) the steps taken by the Govemment to flU the 
vacant poats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Appointment and compoeition of members of 
the UGC are made as per the provisions of Section 5 of 
the University Grants Comml8sion Act, 1956. 

(b) No,Sir. 

(c) and (d) Do not arIM. 

Promoting Gender Equality 

3003. SHRlMATI JAYABEN B. THAKKAR: win the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Government signed MoU with UNDP 
in July. 2004 for implementation of a project titled 
Promoting Gender Equality and also constituted a 
Standing Committee under Chainnanahip of JS(WW) to 
facilitate programme implementation; and 
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(b) if so, the progress made &0 far under the above 
project? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) liLt of Projects sanctioned under the UNDP 
Project promoting Gender Equality is as follows: 

1. Paper for 'Women in Leadership Positions'; 

2. Paper for 'Action Research on Vulnerable 
Women'; 

3. Preparation of the Women Development Report; 

4. Paper on Engendering Macroeconomics and 
Macroeconomics Policies; 

5. National Conference on "Gender and 
Macroeconomics' organized by University of 
Mumbai; 

6. Regional and National consultations to engender 
the Eleventh Five Year Plan process; 

7. Regional training workshops on gender 
budgeting; 

8. Study on the Impact of Trade and Globalization 
on Gender in India; 

9. Documentation of Women Leaders; 

10. Study on the Identification and Assessment of 
Options for Reducing Vulnerability of, Disabled 
Women in India; 

11. Study on the Identification and Assessment of 
Options for Reducing Vulnerability of Elderly 
Women in India; 

12. Documentation on Home Based Workers. 

Legislation for Fake Good. 

3004. SHRI M. RAJA MOHAN REDDY: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(8) the details of recommendations received from the 
Working Group on counterfeit, fake, spurious and 
contraband products; 

(b) whether the Government proposee an integrated 
act on counterfeit, fake, apuriou8 and contraband products 
as reported in the 'Hlnduatan 11mes' dated July 17, 2006; 
and 

(c) if 'so, the details thereof alongwith the action taken 
in this regard? 

r THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI SHRIPRAKASH JAISWAl): (a) A 
Working Group on Counterfeit, Fake, Spurious and 
Contraband Products was set up by the Ministry of 
Consumer Affairs, Food and Public Distribution, 
Department of Consumer Affairs in January, 2004. In its 
report finalised in May, 2006, the following general 
recommendations were, inter sl;', made by the Working 
Group: 

(i) The Ministry of Home Affairs may consider bringing 
out an Integrated Act on counterfeit, fake, spurious and 
contraband products with adequate penal provi.ion~ and 
detailed procedures. 

(ii) An. independent authority needs to be set up with 
wide . ranging powers to Initiate suo-moto aetlOl' to protect 
consumers from various problems, Including the menace 
of counterfeit, fake, spurious and contraband products. 
The Ministry of Consumer Affairs, Food and Public 
Distribution, Depar:tment of Consumer Affairs is already 
contemplating setting up of a National Consumer 
Protection AuthOrity. 

(ill) Priority attention Is required to be given to critical 
areas affecting consumer health and safety like water, 
milk, food and drugs and all concerned Ministriesl 
Departments/Organisations should join hands and launch 
a· vigorous camp8ign for enhancing consumer awareness 
in such areas. 

(b) and (c) The recommendations of the Working 
Group are being processed by the Ministry of Consumer 
Affairs, Food & Public Distribution, Department of 
Consumer Affairs. The specific recommendation relating 
to an Integrated Act on counterfeit. fake, spurious and 
contraband products with adequate p.nal provisions and 
detailed procedures, which was referred to the Ministry 
of Home Affairs, was examined. The Ministry of Home 
Affairs was unable to agree to thi~ recom",andation and 
conveyed Its non-acceptance to the Ministry of Co.osumer 
Affairs, Food & Public Distribution, Department of 
Consumer Affairs. 
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Trade with Middle Ea.t Countrle. 

3005. SHRI E.G. SUGAVANAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

<a) whether India's trade with Middle East countries 
have increased during the last two years and the current 
year; 

(b) if so, the details of imports/exports made alongwith 
the amount of foreign exchange earned therefrom, country-
wise; and 

(c) the steps taken by the Government to further 
improve the trade relations between India and Middle 
East countries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. There have been overall increase In trade with all 
the Middle East countries during the last two years and 
the current year. The details of exportallmports, balance 
of trade and percentage growth during 2004-05, 2005-06 
and me current year 2006-07 in respect of all the 
countries in the region are given in the enclosed 
Statements I, II and III. 

(c) Incr&ased Government to Government contacts, 
holding Joint Commisaion Meetings with these countries 
at regular Intervals, encouraging participation in the trade 
exhibitions and visits of trade delegations from time to 
time for strengthening bUateral official and Institutional 
cooperative framewoJ't( have been undertaken to improve 
the trade relations. 

sr.tement I 

Oepstfmenl of ComtntHr:tJ Monlh/y Folflign ThldtJ StIItistics 01 IntiM (Prine;p./ COITIf1IOdIIitI 
and COuntriBS) RtlfJion-wiss a// counlriBS rmdtJ for WANA I'tIf}ion (Psriod: ApriI-M6fC11) 

Dated: 17.8.2006 
Values in US $ Million 

S.No. Country 2003-2004 2004·2005 % Growth 

Exports Imports Trade Bal. Exports Imports Trade Bal. Exports Imports 
WANA 

2 3 4 5 6 7 8 II 10 

1. Algeria 122.15 4.47 117.68 231.22 6.31 224.90 89.28 41.17 

2. Bah.rain Is 111.63 74.52 37.11 156.46 121.67 34.59 40.16 83.54 

3. Egypt ARP 367.49 98.21 269.28 444.73 152.64 292.09 21.02 55.43 

4. Iran 918.11 266.83 661.29 1.231.39 410.21 821.18 34.12 53.74 

5. Iraq 75.17 0.14 75.03 131.19 1.12 130.07 74.53 711.18 

6. Israel 723.98 669.76 54.23 1.005.76 988.11 17.65 38.92 47.53 

7. Jordan 150;99 230.27 -79.28 128.25 355.89 ·227.64 -15.06 54.55 

8. Kuwail 319.09 142.48 176.61 421.44 305.94 115.49 32.07 114.72 

9. Lebanon 59.05 7.68 51.37 67.46 20.46 47.00 14.24 166.55 

10. Libya 18.73 10.38 8.35 173.53 13.60 159.93 826.34 30.99 

11. Morocco 87.n 255.81 -167.88 112.48 362.18 -249.88 28.23 41.69 

12. Oman 258.99 50.88 208.11 267.67 20.61 247.06 3.35 -59.49 
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13. Qatar 128.44 187.05 -58.61 209.42 672.85 ~ ... 83.tM 259.71 

14. Saudi Arab 1,123.31 737.n 385.54 1,412.06 1,301.15 110.91 25.71 78.36 

15. Sudan 107.38 31.22 76.16 317.46 22.18 294.57 185.14 -28.71 

16. Syria 201.46 •. 66 198.81 253.18 3.82 249.37 25.87 -17.89 

17. Tunisia 68.16 64.71 3.48 74.48 94.94 -20.411 9.23 46.72 

18. U Arab 5,125.61 2,059.85 3,065.76 7,347.88 4,641.10 2,708.78 43.36 128.31 
Em ... 

19. Yemen 217.56 29.76 187.80 248.41 30.82 215.58 13.27 3.58 
Republic: 

Total 01 10,185.03 4,926.22 5,258.81 14,232." 9,526.51 4,705.94 39.7. 93.38 
WANA 

% Shale In 15.95 6.30 17.04 8.54 
Incia's total 

Incia's 1ota1 83,842.87 78,149.62 14,306.65 83,535.94 11,517.44 27,981.50 30.85 42.70 

Echange 
Rate: (1 US$ = Rs.) 45.9513 44.9315 

Data Source: DOCIS, Koikata 

""""nt " 
Ot/p8rtmtJnl 01 ComfnM:tI Monthly Ftnign TtrIdtI St.1isIic6 01 IfIt8 (Ptinc;MI ~ .nd CountritI6) 

RSfI/Dn--- ./1 COUIII1ftJ8 T1'MM for WANA nJgIon (PwIod: AprIMM:II) 

DInd: 17.8.2006 
VaIuM In US $ Millon 

S.No. Country 2004-2006 2005-2006 % Growth 

WANA Exports Irnpot1S Trd.BaI. Exports '''''' Trd.B!. Exports Imports 

2 3 4 5 6 7 8 9 10 

1. Algeria 231.22 6.31 224.90 288.52 14.85 253.87 18.13 132.01 

2. Bharain Is 158.46 121.87 34.59 119.82 188.82 2.90 21.32 53.37 

3. Egypt ARP 444.73 152.64 292.09 864.27 217.97 446.31 48.37 42.79 

4. Iran 1,231.39 410.21 821.18 1,178.41 885.88 490.55 -4.46 87.20 

5. Iraq 131.19 1.12 130.07 145.39 2.05 143.34 ,10.83 83.08 

6. Israel 1,005.76 988.11 17.65 1,213.78 1,058.54 155.22 20.88 7.13 

7. Jordan 128.25 355.89 -227.64 181.74 436.48 -253.72 41.71 22.38 
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2 3 4 5 6 7 8 9 10 
B. Kuwait 421.44 305.94 115.49 S07.71 480.SO 47.20 20.47 SO.52 

9. Lebanon 67.46 20.46 47.00 71.01 18.43 52.57 5.28 -9.92 

10. Ubya 173.53 13.60 169.93 103.01 11.79 91.22 -40.64 -13.35 

11. Morocco 112.48 362.16 -249.88 125.n 431.46 -305.88 11.82 19.13 

12. Oman 287.67 20.81 247.08 404.57 268.66 147.91 51.15 1,145.39 

13. Qatar 209.42 672.85 -463.44 251.04 894.08 -643.02 19.88 32.88 

14. Saudi Arab 1,412.08 1.301.15 110.91 1,806.94 1,617.39 189.55 27.96 24.30 

15. Sudan 317.45 22.88 294.57 313.47 31.86 281.81 -US 38.38 

16. Syria 253.18 3.82 249.37 273.81 4.99 288.63 8.07 30.83 

17. Tunisia 74.46 94.94 -20.48 79.70 101.13 -21.43 7.04 6.52 

18. U Arab Emts. 7,347.88 4,641.10 2,708.78 8,592.78 4,312.12 4,280.87 18.94 -7.09 

19. Yemen Republic 246.41 30.82 215.59 278.58 U9 268.69 1224 -67.91 

Total 01 WANA 14.232.44 9,526.51 4,706.94 18,648.11 10,751.51 5,894.80 16.88 12.88 

% Share in 17.04 8.54 16.20 7.55 
India's total 

India's total 83,535.94 111,517.44 27,981.50 102,728.10 142,418.28 39,891.18 22.97 27.71 

Exchange 44.9316 44.2735 
Rate (1 US $ 
= Rs.) 

Data Source: DOCIS, Kolkata. 

StaIMIent In 

~rtmtlnl of CommtHr:II Monthly FOIfJign TIlIdtI StIIIIstIc6 01 1nd16 (Pdnciptll Comn7otIIW MId 
Countn.s) RtIgion-wiss ., counm. TIlIdtI for WA!b1 RIJ{Jion (PMiotMprII-ApIiI 

Datect: 17.8.2006 
Valuee In US $ Million 

S.No. Country 2005-2006 2008-2007 % Growth 

WANA ElCpOrts Imports Trd.BaI. Exports Imports Trd.BeI. Exports Imports 

2 3 4 5 6 7 8 9 10 

1. Algeria 28.48 1.83 26.65 27.87 0.30 '0.57 -2.14 -83.72 

2. Baharain Is 38.06 12.60 23.48 9.05 14.89 -5.14 -74.90 16.56 
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2 3 4 5 6 7 8 9 10 

3. Egypt ARP 50.21 15.41 34.80 43.53 14.58 28.95 -13.30 -5.41 

4. Iran 50.45 23.84 26.81 134.61 ss.n 78.84 168.85 135.97 

5. Iraq 2.43 0.19 2.24 20.69 0.12 20.58 752.80 -34.87 

6. Israel 89.89 101.98 -12.10 115.14 86.25 28.89 28.10 -15.42 

7. Jordan 10.32 19.78 -9.46 15.92 21.15 -5.23 1M:28 6.91 

8. Kuwail 35.91 24.64 11.27 58.00 18.34 39.65 61.48 -25.56 

9. Lebanon 4.05 2.01 2.04 5.44 2.21 3.23 34.51 10.08 

10. Libya 11.20 1.74 9.46 7.82 7.82 -30.16 

11. Morocco 11.08 13.10 -2.02 11.98 13.68 -1.68 8.14 4.26 

12. Oman 24.60 5.67 18.92 33.52 41.78 -8.26 36.29 636.58 

13. Qatar 14.20 43.16 -28.96 13.51 68.04 -54.53 -4.87 57.65 

14. Saudi Arab 137.22 114.00 23.23 138.97 101.83 35.14 -0.18 -10.67 

15. Sudan 42.09 1.51 40.58 25.74 1.55 24.19 -38.85 2.30 

16. Syria 14.41 0.55 13.86 31.42 0.74 30.89 118.05 33.97 

17. Tunisia 8.31 8.46 -0.15 7.27 7.05 0.22 -12.45 -16.62 

18. U Arab Emts. 543.50 292.81 250.69 854.73 301.53 553.19 67.26 2.98 

19. Yemen Republic 14.88 2.10 12.58 48.64 1.21 45.42 217.71 -42.35 

Tolal of WANA 1,129.08 685.20 443.89 1,599.86 750.82 849.04 41.70 9.58 

% Share in India's 14.80 6.37 18.30 5.90 
lotal 

India's lolal 7,627.20 10,764.70 3,137.50 8,743.09 12.732.76 3,989.67 14.83 18.28 

Exchange Rate 43.7412 44.9491 
(1 US $ = AI.) 

Data Source: DOCIS. Koikata. 

Development of Central Park In CP by NOMC (c) the time by which It is Ukely to be redeveloped? 

3006. SHRt K.C. PALLANt SHAMY: Will the Minister THE MINlSTER OF STATE IN THE MINISTRY OF 
of HOME AFFAIRS be pleased to state: HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

(a) whether the NDMC proposes to redevelop Central There is no such proposal under consideration of the 

Park in Connaught Place, New Delhi; New Deihl Municipal Council al present. 

(b) if so, the details thereof ond the estimated cost (b) and (c) Does not arise. 
of the project; and 
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Construction of KV. Bulldlnp 

3007. DR. ARUN KUMAR SARMA: Win the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the permanent building construction In 
respect of few newly created Kendrlya Vidyalayaa are 
delayed by several years due to purchase of land from 
State Govemment; 

(b) if 60, the reasons tor delay; 

(c) the details of such schools Indicating the amount 
and period involved, State-wise; 

(d) the steps takenllo be taken tor early acquisition 
of land construction of school buildin~; 

(e) whether faw KVs have started functioning since 
2003 without the approval of Government of India; 

(f) if so, the reasons tor not getting the approval 
subsequently; 

(g) the time by which the same is likely to be 
obtained; and 

Ch) the status of the construction of permanent 
building of KV Lakhlmpur in Assam stating the amount 
allocated annually, target IBt and reuons tor delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT CSHRIMATI D. 
PURANDESWARI): Ca) to Cd) The detaIls of Kendrlya 
Vidyalayu CKVs) which were opened after 1.4.2003 and 
for which permanent buildings are yet to be constructed 
due to non·availabHlty of land are given In the encIoaed 
Statement. Kendrlya Vldyalaya Sangathan (KVS) has 
requested the Stata Governments and sponsoring 
agencies to provide suitable land f.... of coat. 

Ce) to (g) In June 2006 Govemment regularized KVs 
which ... opened by KVS during the year 2OQ3.04 and 
2004-05 without the approval of Govemment. 

(h) Land has not yet been made avaHabIe by the 
State Government of Assam for KV at Lakhimpur. 
Construction wort< of the permanent school building can 
be taken up only after land Is made available by the 
State GovemmenI as sponsoring agency. 

StllM-wistI List 01 Ktmdf'1)9 ~...... wINInI r,..,.,., 01 LIUId is PtInding with 
SM. 00v."",.,,18 IUId 1M MinItItfy (J/ DtIItInt» 

State Name of Kedriya Vldyalaya Date of Sanction Sector 

2 3 4 

Arunachal Pradesh 1. Raing 22.2.2003 Civil 

2. Miaon 6.2.2004 Civil 

3. Khonaa 4.3.2004 Civil 

Assam 4. Mangaldol 22.2.2003 Civil 

5. RRL Jomat 22.2.2003 Civil 

Bihar 6. Buxar 27.2.2003 Civil 

7. 8attiah 27.2.2003 Civil 

8. Hazipur 4.3.2003 Civil 

9. Motihari 3.3.2003 Civil 
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2 3 4 

10. Barauni 8.7.2004 Civil 

11. Darbhanga 8.7.2004 Civil 

12. Patna No.3 4.8.2004 CIVIl 

13. Banka 4.8.2004 Civil 

14. Pumia 4.8.2004 CMI 

15. Arah 4.8.2004 Civil 

16. Siwan 4.8.2004 Civil 

17. Chhapra 6.2.2004 CIVIl 

18. GopaJ Ganj 6.2.2004 Civil 

Chhattisgarh 19. Jashpur 3.3.2003 Civil 

20. Beladlla, Dantewada 22.2.2003 CIVIl 

Daman and Diu 21. Diu 22.2.2003 Civil 

Qularat 22. Dwarka 4.3.2003 CIVIl 

23. Jetpur 27.6.2003 Civil 

Haryana 24. No. 3 Faridabad 22.2.2003 Civil 

25. No. 2 Gurgaon 12.3.2003 Civil 

26. Haralngpura, Kamal 19.6.2003 Civil 

Jharkhand 27. Dhanbad 3.4.2003 Civil 

28. Surda, Ghatshlla 4.3.2003 CIVIl 

29. HEC Ranchl 22.2.2003 Civil 

30. Bhurkunda 17.2.2004 CIVIl 

Jammu and Kashmir 31. Anantnag 22.2.2003 Civil 

32. Pahalgam 22.2.2003 Civil 

33. Zanskar 22.2.2003 Civil 

34. Kargil 22.2.2003 Civil 

35. Nubra 22.2.2003 Civil 

36. Chusul 22.2.2003 Civil 

37. Hira Nagar 22.2.2003 Civil 

38. Kathua 22.2.2003 Civil 
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2 3 4 

39. Badarwah 24.2.2003 Civil 

40. Chenanl at Kud 22.2.2003 Civil 

41. Gulrnarg (Tanmarg) 23.1.2004 ClYiI 

Karnataka 42. Karwar (Naval Base) 9.3.2005 Defence 

Lakshadweep 43. Kavarattl 22.2.2003 Civil 

Madhya Pradesh 44. Sagar No. 3 6.2.2004 Civil 

45. Shajapur 6.2.2004 CivIl 

46. Mungaoli 12.9.2005 Civil 

Rajasthan 47. BSF Pokhran 22.2.2003 Civil 

48. Karauli 20.2.2004 Civil 

Tamil Nadu 49. Madura! No. 2 6.2.2004 Civil 

Uttar Pradesh SO. Gorakhpur 4.3.2003 Civil 

51. Deoria 10.3.2003 Civil 

52. Balrampur 20.5.2003 Civil 

53. Rakeha Vlhar. Kanpur 22.2.2003 Defence 

54. Varanasl 22.2.2003 Defence 

Uttaranchal 55. Rishlkesh, Hardwar 31.3.2003 Civil 

56. Pauri. Garhwal 29.5.2003 Civil 

57. Rajgarhl 7.10.2003 Civil 

58. AuguBtmuni. Rudraprayag 4.2.2004 Civil 

59. Sourkhand. Tehri 6.2.2004 Civil 

60. ITBP Mirthl. Pithoragarh 17.2.2004 Civil 

61. Lohaghat. Champawat 17.2.2004 Civil 

[Translation} 
(a) the names of foreign companies against which 

action has been taken for violation of ruin laid down for 

Violation of Rule. by Foreign Compilnl .. foreign investment in the country during the last three 
years; and 

3008. SHRI HARISINH CHAVDA: (b) the dates on which C8I88 have been filed against 
SHRI SUNIL KUMAR MAHATO: them and the present status of action taken against them? 

Will the Minister of COMMERCE AND INDUSTRY THE MINISTER OF STATE IN THE DEPARTMENT 

be pleased to state: OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
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OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Section 13 of the Foreign Exchange 
Management Act (FEMA) 1999, provides for Imposition of 
penalty after adjudication, for contravention of the 
provisions of the Act or RuleS/Regulations, NOtifICation, 
Order issued thereunder. The Director of Enforcement 
under the Department of Revenue has been empowered 
to investigate such contraventions and no investigations 
in respect of foreign companies for violation of rules have 
been carried out during the last three years. 

[English} 

Printing of Hlatory Tat Book 

3009. SHRI PRALHAD JOSHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to etate: 

(a) whether the History Text Books available in 2000 
are being reprinted without any content changes since 
2004; 

(b) is so, the details thereof; 

(c) whether the Govemment has started reprinting of 
theae books as they are in accordance with 2000 National 
Curriculum frame-work; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Following hiltoty textbooks 
that were available in 2000 are being currently reprinted 
since 2004 and being taught in the academic .... ion 
2006-07. 

1. Mtlditlvill India - A TtlxIbook in Hi8lory for 

Class VII by Prof. Romlla Thapar. 

2. Modtlrn India - A History Ttlxtbook lor 
CIIIss VIII by Prof. Arjun Dev.and Prof. Indira 
Arjun Dev. 

3. Story 01 Civiliza/icn, VoIlIJ78 TMoO - A Hi8Iofy 
TsJdbook lor CIMs X by Prof. 'Arjun Dev. 

4. Modsm India - TsJdbook for CIIIss XII by Prof. 
Blpin Chandra. 

S. ConttlmpDmry World Hilltory - A Hilltory 
TtIXIbooIr for CIMs XII, Plitt I " II by Prof. 
Arj un Dev st III. 

All reprint editions, appearing every year, carry 
suitable editorial corrections and ch.,ges. These are done 
on the basis of suggestions received from various 
individuals and organizations. Partlcular1y, the book, Story 
01 Civilization, Volums Two-A Hilltory Tsxtbook lor 
CIIISS X by Prof. Arjun Dev as was available in 2000 
was spilt into two parts on the recommendations of the 
Neeladri Bhattacharya Committee and reprinted In March 
2005 for CI88888 IX and X. Of these two books the 
Class IX book has been replaced by the new book I". 
lind tIw Contsmpomry World -, from the academic 
session 2006-07. 

(c) and (d) No, Sir. Since National Curriculum 
Framework (NCF) - 2005 has been introduced from the 
p.cademic .... ion 2006-07 new textbooks bued on NCF-
2005 are being introduced In phased manner. 

Employement Growth In Textile Sector 

3010. SHRI RAVI PRAKASH VERMA: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether a Working Group on Textll.. and Jute 
• projected a growth of employment in the handicrafts 
sector • 3% annually during Tenth Plan; 

(b) If 80, the extent to which the above projection 
has been fu1fliied so far, 

(c) the number of artisans employed 80 far in the 
Textiles and Jute sector, 

(d) whether the Government has submitted the 
projection growth of employment in the handicrafts sector 
to the Planntng Commission for inclusion in the approach 
paper of 11th Plan; 

(e) if 80, the details thereof; and 

(f) the Itepa taken by the Government to achieve 
the projected growth of employment during the remaining 
period of Tenth Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes Sir. 
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(b) TIll 2()()6..2006, the penultimate year of the Xth 
Five Vear Plan, satisfactory progress has been achieved 
to fulfill the projected growth of employment In the 
Handicrafts Sector. 

(c) As per ali India Census of Handicrafts Artisans 
conducted during 1995-96 by National Council of Applied 
Economic Research (NCAER), the estimated figures of 
the artisans employed was 47.61 lakhs. However, no firm 
data is available regarding· employment in the Handicrafts 
Sector. The Sub-Group on Handicrafts on Xth Plan had 
estimated that the employment in the sector would reach 
67.70 lakhs by the end of Xth Plan (2006-07). 

(d) The Sub-Group for the Xlth Five Vear Plan Is 
examining the issue and will 600n 6ubmlt Ita 
recommendations to the Planning Commission, which 
would include figures on growth projection In the 
Handicrafts Sector. 

(e) In view of above, does not ariae. 

(f) New Initiatives have been taken, which include 
the launching of new schemes and addition of components 
to the existing schemes, viz., Credit Guarantee Scheme, 
Bima Vo;ana, and Facility Centre Scheme with Public 
Private participation, to achieve the projected growth of 
employment during the remaining period of Xth Plan. 

{Translation} 

Free and Compuleory Education 8111 

3011. SHRI RAMDAS ATHAWALE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pIeued to 
state: 

(a) whether the Govemment is in the process of 
giving final touch to the Free and Compulsory Education 
Bill; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (9) and (b) A draft Model Bin on Right 
to Education, to be adopted by the States, containing 
provisions relating to the child's right to free and 
compulsory education of equitable quality, responsibility 
of the State and appropriate govemments, etc., has been 
circulated recently to the Central MinistrieslD~ 
concemed and the State Govemments for their comments. 

{Eng/iIIII/ 

.... nourIehect Children 

3012. SHRI ASADUDDIN OWAISI: Will the MIni8ter 
of WOMEN AND CHILD DEVELOPMENT be pIeued to 
etate: 

(a) whether .. per the report of the CAG(CIvII) more 
than 56% of chUdren In the St .... ant maInourI8hed In 
the year 2004-05; 

(b) If 80, whether the impact of Integrated Child 
Development Servicel were marginaUzed on healttl and 
nutritional status of children In the State of Madhy. 
Pradesh including other Stat .. ; 

(c) If eo, whether the procurement of eub standard 
nutrltion.1 food and non-observanoe of pr .. crlbed 
procedure in procurement were aIeo responsible for this; 

(d) whether the Union Government has asked a report 
from the State Govemment in this regard; 

(e) If eo, the response of States; and 

(f) the total assistance provided by the Union 
Govemment In this regard during the last three years 
and utilization made thereof by the Stat .. ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURV): (a) The National level data on 
undemourlshment among children is compiled through the 
National Family Health Survey (NFHS) conducted by 
Ministry of Health & Famity We"are. As per NFHS-2 
(1998-99), 55.1 % of children below 3 years of age in 
Madhya Pradesh are underweight. The report of CAG 
(Civil) appears to have used this NFHS data only. 

(b) The performance of the ICOS Scheme hu been 
evaluated by aeveraI agenclea In the put. the latest being 
the one conducted by National Inltltute of Public 
Cooperation and Child Development (NIPCCD) In 
2005-06. The Evaluation report has revealed that: 

The percentage of severely malnourished 
children in the age group 0-3 yaers reduced 
from 7% in 1992 to 1 % In 2006 and in cue of 
children In the age group 3-5 years it reduced 
from 4% In 1992 to 0.8% In 2008. 
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• The percentage of children with low birth weight 
decreased from 41 in 1992 to 29 in 2006. 

To reduce malnutrition amongst children, Bal Sanjivini 
Campaign is being carried out in Madhya Pradesh since 
2001. As per the data of 8th round (May 2006) of Sal 
Sanjivini Campaign, the prevalence of malnutrition ~ 
come down to 49.21% in the State. However, the work 
relating to NFHS-3 (2005-06) is currently underway and 
its findings are expected by the year end. Data on extent 
of malnutrition amongst children in Madhya Pradesh, which 
could be compared with that of NFHS-2, would, thus, be 
available by year end only. 

(c) to (e) Facts shall be collected and laid on the 
Table of the House. 

(f) The details of grant-in-aid released by the 
Govemment of India and the expenditure incurred by the 
States under the Integrated Chnd Development Services 
(ICDS) Scheme during the last three years are as under: 

Year Total funds released Total expenditure 

(Rs. in crore) 

2003-04 1458.68 

2004-05 1726.55 

2005-06 3273.99' 

reported by the 
States 

(Rs. in crore) 

1735.43 

1795.25 

2666.65" 

'includes As. 974.59 crore released for supplementary nutrition. 
"the expenditure by 27 StatealUTs only from whom reports have 

been received so far. 

Sattlng up of National Tee Auction Platform 

3013. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government proposes set up 
e-auction platform on the lines of National Stock Exchange 
for auction of Tea; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No Sir. 

(b) Does not arise. 

Funda to PrlVllte 8ohooI 

3014. DR. K.S. MANOJ: 
SHRI K.J.S.P. REDDY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state. 

(a) whether financial assistance Is provided by the 
Govemment to the public schoolalpri~te schools In the 
country; 

(b) H so, the salient features thereof; 

(c) whether Sanskriti school in Delhi is receiving' 
financial assistance/funds since their inception from the 
Govemment as recently reported in the various national 
dailies; 

(d) If so, the detalla thereof; 

(e) whether certain proposals of Sanskriti school for 
grant of financial assistance Is pending with the 
Govemment; and 

(f) If so, the details thereof alongwlth the action taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Grant-In-aid to schools is 
essentially a State Govemment function. Under certain 
Centrally Sponsored Schemes, grants are released to 
State GovemmentalNGOs for the benefit of schools! 
students. There is no scheme with Ministry of Human 
Resource Development for release of capital grant for 
construction of school buildings or maintenance grant for 
day-to-day running of the private schools. 

(c) and (d) According to information made available 
by the Ministry of Personnel, Public Grievances & Pension, 
Department of Personnel & Training, details of the financial 
assistance given to Sanskriti School, Delhi, from 
Govemment are given in the Statement enclosed. 

(8) No, Sir. 

(8 Does not arise. 
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FiMncim A6$is1Sl1Ctl gitIfIfI 10 IfNI Ssnskfili School, 0tIIhI; by IhtJ GOvtlmmtlfl/ 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

(Translation/ 

MinistriesIDepartments of Govemment of 
India/State Govemments 

Ministry of Defence 

Ministry of Finance 

Ministry of Human Resource Development 

Ministry of Railways 

Ministry of Environment and Forests 

Department of Pereonnel and Training 

Govemment of Kerala 

Govemment of Anclua Pradesh 

Govemment of Tripura 

Govemment of Kamataka 

Total 

Beautification of Chandlgarh 

3015. SHRI AVINASH RAI KHANNA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to set up a 
Central Regulatory Body for the beautification of 
Chandigarh; 

(b) if so, the details thereof; 

. (e) the time by which such body is likely to be set 
up; 

(d) whether the Government has conducted any 
survey for the development of the urbanized villages of 
Chandigarh and also providing them m()dem facilities; 

(e) if so. the details thereof and the names of villages 
included in the survey; 

(Rupees in lakhs) 

Amount 
released from 

1994-96 to till date 

500.00 

300.00 

500.00 

20.00 

1.50 

550.00 

5.00 

10.00 

1.00 

25.00 

1912.50 

(I) If not, the reasons therefor; and 

(g) the steps taken by the Government for 
development of such vnlagel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) to (g) The four villages of Buran, Badheri, Butrela 
and Attawa are an integral part ot the sectoral grid of 
Chandigarh City. These are under the jurisdiction of the 
Municipal Corporation, Chandlgarh which provides modem 
infrastructural facilities like Roads, Water Supply, 
Sewerage, Storm Water Drainage, Street lighting, 
Horticulture wortcs and Sanitation in these villages. A 
specific plan provision of Rs. 5.50 crores also exists for 
Infrastructural development of these four villages. A 
separate survey tor this purpose Is, therefore, not required. 
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Appointment on Companionate Ground by KVS 

3016. SHRI SUDAM MARNDI: WID the Minister of 
HUMAN RESOURCE DEVELOPMENT be pl .... d to 
state: 

(a) ths numb.r of reques. received and persona 
appointed on compassionat. grounds under Kendriya 
Vidyalaya Sangathan during each of the last three yea,... 
post-wise, region-wise; 

(b) the number of application pending with Kendriya 
Vidyalaya Sangathan for consideration till date; 

(c) the reasons for pendency; and 

(d) the time by which these persons are IIk.1y to be 
appointed on compassionate ground? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) Since 1.4.2003. 136 requests 
were received for appointment on cOmpassionate ground 
in Kendriya Vidyalaya Sangathan (KVS). The year-wise. 
post-wise and region-wise break-up i8 given in the 
statement enclosed. In the absence of vacanciea to be 
considered for compassionate appointment. no 
compassionate appointment was made in KVS. during 
the last three years. The appointment on compassionate 
ground depends. inltl' slis. upon the availability of 
vacancies. 

Tot./ ReqIltllllS R6CtIiKKl frJr CotrIp88sioM,. Appoinlmtlnl 
during Nch of /htl /iI6I /hnHI ".a" SIS .. follows: 

Year 

2003-2004 

Number of Requests Received 

Region Categories of poa1s 

2 

BangaJort 

Bhubneahwar 

Chandlgarh 

Group C Group 0 

3 

01 

02 

02 

00 

00 

4 

01 

01 

02 

01 

05 

2004-2005 

2005-2006 

2 

Dehradun 

Jabalpur 

Jammu 

KoIkata 

Lucknow 

Patna 

SUchar 

Total 

Bangalore 

BhopaJ 

Chemai 

Delhi 

Jammu 

Lucknow 

Total 

, 
Bhopal 

388 

3 4 

00 01 

02 03 

01 01 

00 04 

01. 03 

01 02 

00 01 

01 01 

04 03 

00 01 

00 01 

15 31 

01 00 

01 02 

03 02 

03 00 

01 00 

01 03 

02 05 

00 03 

00 02 

00 01 

02 00 

01 00 

02 

17 18 

01 02 

01 02 
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2 3 4 MR. SPEAKER: The House stands adjourned tin 12 
noon. 

Bhubaneshwar 07 01 
11.52 hra. 

Chandigam 00 01 
ThtI Loir SsIJhs lINIn IIt/jounNJd 111/ IwtI/IIfI 

Oehradun 02 02 01",. Qbd: 

Delhi 01 01 

Guwahati 00 02 12.00 hrL 

Hyderabad 00 02 ThB Loir SsIJhs trl-88StIm/JIBd ., 
TWIMIIP of thtI Cloclr. 

JabaJpur 02 00 

Jaipur 01 02 
[Mr. Speaker in thtI CINIirj 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
Jammu 00 00 MINISTER OF INFORMATION AND BROADCASTING 

Koikata 00 02 (SHRI PRIYA RANJAN DASMUNSI): Sir, whatever 
happened has happened, but I would just request the 

Lucknow 00 02 hon. Members that we should complete the listed 

Mumbal 01 02 Buslneea without breaking for lunch. On this, through you, 
Sir, I seek the cooperation of the House. I hope, Prof. 

Pama 04 00 Malhotra will agree with me that the listed Buelness should 

Silchar 01 01 
be completed without breaking for lUnch. 

Total 21 22 
rrfllnsl8t1onj 

2006-2007 Ahmedabad 01 00 
PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 

Speaker Sir, a number of Issues are important in Zero 
Bhubaneshwar 01 00 Hour. Today, in the entire country ... (lntwrupIIons) 

Chandigam 01 00 MR. SPEAKER: There is no such Hour as Zero Hour. 

Oehradun 02 00 .. • (lntwrupIIons) 

Delhi 00 01 

Guwahati 00 01 12.01 hr •. 

Hyderabad 01 00 SHORT NOTICE QUESTION 

Mumbai 02 00 [Englishj 

Pama 01 01 Peatlcldee In Soft Drlnka 

Total 09 03 + 1. SHRI UDAY SINGH: 

Grand Total 62 74 SHRI K. FRANCIS GEORGE: 
SHRI RAYAPATI SAMBASIVA RAO: 

Total Group ·C· = 62 SHRI PARAS NATH YADAV: 
SHRI RAVI PRAKASH VER~ 

Total Group "0" = 74 

136 win the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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{English} 

Appointment on CompauJonate Ground by KVS 

3016. SHRI SUDAM MARNDI: WID the Minister of 
HUMAN RESOURCE DEVELOPMENT be ple .. ed to 
state: 

(a) ths number of reque&t$ received and per80IW 
appointed on compassionate grounds under Kendriya 
Vidyalaya Sangathan during each of the last three years. 
post-wise, region-wise; 

(b) the number of application pending with Kendriya 
Vidyalaya Sangathan for consideration till date; 

(c) the reasons for pendancy; and 

(d) the time by which these persons are likely to be 
appointed on compassionate ground? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) Since 1.4.2003. 138 requests 
were received for appointment on compassionate ground 
in Kendriya Vidyalaya Sangathan (KVS). The year-wise. 
post-wise and region-wise break-up is given in the 
statement enclosed. In the absence of vacancies to be 
conaidered for compassionate appointment. no 
compassionate appointment was made In I<VS. during 
the last three years. The appointment on cornpaaalonate 

I ground depends. inter 81i8. upon the availability of 
vacancies. 

Tots! RtJqUtJ81S RtlCtJlKIti lor COI11p8Ii18ionIIItJ AppoinlmtJnt 
during tJIICh 01 thtI 1M! IhIfltJ ye8fB .1'11 118 fDIIoWtl: 

Year 

2003-2004 

Number of Requests Received 

Region Categories of posts 

2 

Ahmedabad 

8hubneshwar 

Chandigarh 

Group C Group 0 

3 

01 

02 

ge 

00 

00 

01 

01 

Q2 

01 

05 

2005-2006 

2 

DeIhl 

Guwlhati 

Jabllpur 

Jammu 

LucIcnow 

Patne 

SIIchar 

Total 

BangaJore 

Chandlgam 

Chennai 

Dehradun 

Delhi 

Jabalpur 

Jaipur 

Jammu 

Lucknow 

Total 

, 
BhopaJ 

to au.tItJns . 388 

3 

00 

02 

01 

00 

01 

01 

00 

01 

04 

00 

00 

15 

01 

01 

03 

03 

01 

01 

02 

00 

00 

00 

02 

01 

02 

17 

01 

01 

01 

03 

01 

04 

03 

02 

01 

01 

03 

01 

01 

31 

00 

02 

02 

00 

00 

03 

05 

03 

02 

01 

00 

00 

00 

18 

Q2 

02 
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2 3 4 MR. SPEAKER: The House stands adjourned tlH 12 
noon. 

Bhubaneahwar 07 01 
11.52 tva. 

Chandigarh 00 01 
The LoIr S6bh8 then scfoulTNld tiIIlwtJIvtI 

Dehradun 02 02 01 1M c.t¥*-

Delhi 01 01 

Guwahati 00 02 12.00 hr •. 

Hyderabact 00 02 ThtI Lok SiIIJhII ~ .1 

Jabalpur 02 
7iM!Ws 01 1M Clock. 

00 

Jaipur 01 02 
[Mr. Speaker in HIs Clutirj 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
Jammu 00 00 MINISTER OF INFORMATlON AND BROADCASTING 

Koikata 00 02 (SHRI PRIYA RANJAN DASMUNSI): Sir, whatever 
happened has happened, but I would just request the 

Luct<now 00 02 hon. Members that we should complete the listed 

Mumbai 01 02 Business without breaking tor lUnch. On this, through you, 
Sir, I seek the cooperation of the House. I hope, Prof. 

Patna 04 00 Malhotra win agree with me that the listed Business should 

Silchar 01 01 
be completed without breaking for lunch. 

Total 21 22 
fTmnsl8tionJ 

2006-2007 Ahmedabad 01 00 
PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 

Speaker Sir, a number of issues are Important in Zero 

Bhubaneshwar 01 00 Hour. Today, in the entire country ... (Inlflmlpfions) 

Chandigarh 01 00 MR. SPEAKER: There is no such Hour 88 Zero Hour. 

Dehradun 02 00 ... (InltlrruptIons) 

Delhi 00 01 

Guwahati 00 01 12.01 hr •• 

Hyderabad 01 00 SHORT NOTICE QUESTION 

Mumbai 02 00 {English} 

Patna 01 01 PeatlcldM In Soft DrInU 
+ 

Total 09 03 1. SHRI UDAY SINGH: 
SHRI K. FRANCIS GEORGE: 

Grand Total 62 74 SHRI RAYAPATI SAMBASIVA RAO: 

Total Group "C" = 62 SHRI PARAS NATH YADAV: 
SHRI RAVI PRAKASH VERMA: 

Total Group "0" = 74 
Will the Minister of HEALTH ANO FAMILY WELFARE 

136 be ple88ed to state: 
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(a) whather the Centre for Science and Environment 
has recently released its study regarding the presence of 
high level of pesticides in soft drinks; 

(b) if so, the facts of the matter reported therein; 

(c) whether the Govemment has examined the same; 
, 

(d) if so, whether the Government proposes to ban 
the manufacture and sale of soft drinks; 

(e) whether the soft drinks manufacturing companies 
have disregarded the instructions given by the Union 
Government regarding limit of pesticide residue in soft 
drinks; and 

(f) if so, the action taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (f) A statement is 
laid on the Table of the House. 

Statement 

The Centre for Science and Environment (CSE) has 
released a report on 2.8.06 entitled "Analysis of P88ticIde 
Residues in Soft Drinks". 

The report states that: 

• A total of 57 soft drink samples of 11 brands 
(7 brands of PepsiCo and 4 brands of Coca 
Cola) were tested for 15 organochlorine 
pesticides and 13 organophosphorus pesticides. 

• The range of concentration of total pesticides 
(organochlorines and organophosphorus) was 
2.65 ppb to 31.55 ppb in all 57 samples. 

To examine the report of CSE, the Ministry of 
Health and Family WeHare, constituted an Expert 
Committee on 04.8.2006 which reviewed all 
aspects contained in the CSE Report including 
the methodology adopted by CSE. The 
concluSion of the Expert Committee is that the 
report of the CSE does not provide conclusive 
evidence for presence of different pesticides In 
the concentration reported. The report of the 
Expert Committee is placed on the Ministry's 
website. The specific observations of the 
Comrnittee are that: 

• The report does not provide details required for 
the confirmatory ,interpretation of quantum results. 

• The residue data reported based on GC- Mass 
confirmation Is inconclusive. 

• The prevalence of different Isomers of HCH 
(HeX8 chloro cyclohexane) are In contradiction 
to their biological nature. Further, no confirmatory 
evidence are provided to supPort the result as 
per normal practice. 

• Malathion under goes hydrolysis In acidic 
medium of soft drinks. Hence, its residue In such 
a concentration is technically unlikely. Further, 
GC MS chromatogram provided by CSE also 
confirms absence of Malathion. 

• Heptachlor is banned from 1996. Hence, its 
presence in such concentration is unlikely. GC 
MS chromatogram provided by CSE also 
confirms absence of Heptachlor. 

• Chlorpyrlfos the mass fragmentation pattern of 
standard (Retention time of 19.36 minutes) and 
sample (Retention time 18.64 minutes) points 
towards presence of Chlorpyrlf08 reslc:tuM In the 
sample. However. Retention time of both do not 
match. 

In view of the above inconsistencies, the Ministry of 
Health and Family WeHare has sought further details from 
CSE. 

In compliance with the recommendations of the Joint 
Parliamentary Committee (JPC) constituted by the 
Parliament, the Ministry of Health and Family Welfare 
has already amended the standard for the water to be 
used In the manufacture of soft drinks to conform to the 
standards for packaged drinking water vide notification 
no. GSR 451 (E) dated 15th July. 2004. 

Further in order to develop composite standards for 
carbonated beverages, on recommendation of JPC, the 
Ministry of Health and Family WeHara has constituted a 
National Level Expert Committee to advise on fixation of 
MRLa of pesticides in Carbonated beverages, fruits and 
vegetable juices and other finished products. The 
committee decided that there is a need for multi centre 
monitoring studies with appropriate $IIT1p1ing of sugar from 
dHferent geographical region to assess pesticide residues 
levels in sugar samples to pre-empt the possibility of 
pesticides coming through sugar which is one of the 
constitutes of soft drinks apart from water. The report of 
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the monitoring study would be completed by January, 
2007, would enable . Govemment of India to prescribe 
composite standards for carbonated water after follOwing 
due process of notification .. 

The Prevention of Food Adulteration (PFA) Act, 1954, 
is implemented through StatelUT Govemment who draw 
samples of various food products and take action under 
PFA Rules, 1955, if the samples are found not confirming 
to PFA Rule, 1955. 

The Ministry of Health and Family Welfare has 
already issued directions to State and Central Laboratories 
to lift samples of carbonated drinks and to test them. 
The Directors, Central Food laboratories, have also been 
advised to accept samples of carbonated water and 
packaged drinking water for checking the quality parameter 
including pesticide residues. A total of 213 numbers of 
samples have been lifted from 14 States and dispatched 
for testing. Testing report has been received from Gujarat. 
As per the report reoeived from the State of Gujarat, out 
of 28 samples analyses, none of the samples has shown 
any presence of any of the pesticides. Report has also 
been received from Central Food laboratory, Mysore, In 
respect of two samples of water and two samples of 
carbonated drinks. The samples indicate that pesticide 
levels are below the statutory limits. 

SHRI UDAY SINGH: Sir, I would like to first profusely 
thank you for allowing this Short Notice Question. This is 
an important Question. The inaction on part of the 
Govemment was bizarre as it is, but after I ha\18 received 
this reply from the Minister, the situation has become 
ridiculous. This is a 7,Ooo-crore rupee industry on which 
lakhs of peopie are dependent for their livelihood. We 
have seen in the past one month, since the CSE report 
came out, that various State Govemments have taken 
action on their own. There have been some State 
Governments which have banned the production and the 
distribution of soft drinks. Others have gone half way 
through it, but the Union Govemment does not seem to 
be coming out with any clear policy. 

Sir, since the last report came out in 2002 or 2003, 
a high-powered JPC was set up, and the JPC ga\18 
certain recommendations. The BIS also finalised the 
standards for soft drinks to be followed in the country, 
but that has not been notified. In fact, on the day of the 
last meeting of the 81S, when the standards were to be 
notified, the Union Health Secretary, God knows on whose 
instructions, wrote to the BIS to hold back the action. 
There is a total confusion. 

MR. SPEAKER: Please ask your supplementary. 

SHRI UDAY SINGH: Sir, is the Central Government 
likely to take an action shortly which will clear the 
confusion that exists today because the health of millions 
of people is at stake? 

MR. SPEAKER: Are you going to m.ke your position 
clear? 

DR. ANBUMANI RAMADOSS: Definitely, we are very 
much concemed about the situation prevailing today on 
the pesticide issue, after the reports submitted by the 
CSE. We are setting standards, after the JPC 
recommendations. To set the standards, we have to go 
through detailed scientific studies. There are three main 
standards which we have to set: one for water, one for 
sugar content, and one for the concentrate. There are 
three different products in a carbonated drink. In respect 
of setting standards for a carbonated drink, in fact, India 
was one of the first countries to set it way back in 1955. 
Pertaining to the current issue, already there are standards 
for water. The standard for packaged drinking water is 
the standard set for water to be used in the manufacturing 
of carbonated drinks. 

Corning to the standards for sugar, we have been 
testing these things. By January, 2007, maybe, in th .... 
to four months time, we will be having comprehensive 
standards for all the specifications of a carbonated drink. 
Sugar standards will be given because we have to go 
through a process of scientific testing and vaHdating whICh 
would stand in a court of law. The Head of ICMR, Dr. 
Ganguly, has been heading a high-level Committee which 
has been going into the issue. Coming to the third part, 
the concentrate part, this is a patented proprietary item, 
and the onus of having no pestlcide8 in the concentrate 
is on the manufacturers. 

Even though the standards will be set shortly, 
according to the current prevalent situation there should 
not be any pesticide residue in any of the carbonated 
drinks. We have standards of minimum residue of 
pesticide in soft drinks. 

To answer the hon. Member, we are in the process 
of s~ng standards for these carbonated drinks shortly. 

SHRI UDAY SINGH: Sir, the reply of the Minister 
practically trashes the Report of the CSE. On every count 
it says that it is not found to be true. I did not want to 
say it so directly but I think there is... (Not fSCOrdtId) 
between the Government and the soft-ctrink manufacturers 
and, therefore, I think setting up ... (Interruptions) 
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MR. SPEAKER: I will see to It. Do not use that 
word. Strong words break no bones. 

SHRI UDAY SINGH: All right, Sir, I withdraw that 
word and put it in softer words. 

MR. SPEAKER: No, I do not want softer words. You 
may put it in parliamentary words. 

SHRI UDAY SINGH: The Govemment's inaction in 
this regard is giving rise to the suspicion in our minds. 
Committees after committees have been set up. There is 
no need for setting so many committees. Either the Report 
of the CSE is right, in which case the soft drinks, 88 
they stand today, must be banned or the Report of the 
CSE is wrong, in which case the State Governments be 
advised that a ban on the soft drinks must be stopped. 

MR. SPEAKER: You are giving suggestions. You may 
put the supplementary. You are articulate enough. Please 
put the question. 

SHRI UDAY SINGH: Sir, I would like to know the 
concrete time frame by when the Union Government will 
come out with a clear-cut policy because giving shifting 
dates of January next year or May next year will not 
work. We have already seen so many years gone by. I 
would like to know from the Government, from the hon. 
Minister, the specific date by when this would be done. 

DR. ANBUMANI RAMADOSS: Sir, the hon. Member 
has used some strong words. 

MR. SPEAKER: Those have been omitted. Why do 
you worry? 

DR. ANBUMANI RAMADOSS: Even though they have 
been omitted, I would like to say that the intention of the 
Government is consumer-safety. Consumer-safety is my 
priority. I have stated in my answer that we are not 
contradicting the CSE Report. The Report is inconclusive 
and that is why we have asked the CSE for more details. 
The interpretation of the specialists on the CSE Report 
is already in the website. Anybody can go into the website 
and see the interpretation of the Report of the CSE. We 
have asked the CSE for more information. When they 
will elicit information, we will go into the issue again. It 
is not that the CSE Report is right or wrong. Currently, 
it is inconclusive and we need more details of the Report. 
It is a matter of few days only when we are going to 
have more conclusive Report of the CSE: 

Coming to the Committee, it has to go through the 
process of law. Acting in a haste will not solve any of 

the problem today. Whatever we do, we have to do It 
scientlflcally. It Is not that the Committee Is just going on 
and on. Whatever we do, It has to stand In a court of 
law. We are trying to do it scientifically. 

SHRI UDAY SINGH: Sir, I am not satisfied with the 
reply. This was the most unsatisfactory 
reply .... (Inlrlnuptions) 

MR. SPEAKER: No, I would not anow you further. 
Shri Francis George - Not P .... nt. 

SHRI RAYAPATI SAMBASIVA RAO: Sir, the CSE 
Study Report states that the pesticide raeldue In soft 
drink samples collected from different States of India Is 
on an average 24-tlmes above the Bureau of Indian 
Standards. While the test done on soft drinks samples 
from the United States show no peetlclde residue. Why 
this difference is there? Why are they producing the 80ft 
drinks in India with pesticide .... Idue above certain level 
and why are they not doing the earne In the United 
States and other countries? Why are we allowing them 
to do the same? 

DR. ANBUMANI RAMADOSS: Sir, firatty, I would like 
to thank the CSE, Ms. Sunita Narayan, for bringing up 
this issue not only for the general public of the country 
but for the Government also. She Is a good friend. I 
have already said that the CSE Report is inconclUllve 
and we are getting more information on It. It Is already 
there on the website. We are now waiting for the CSE 
final Report. We have also asked the State Governments 
to pick up more samples and today more than 200 
samples, literaRy from 14 Stat88, of these carbonated 
drinks and the carbonated water, which is used in the 
manufacture of these carbonated drinks, have been lifted. 

The process is going on. We have results from a 
laboratory from Gujarat which says that there are no 
pesticide residues in the drinks. It Is a high level 
laboratory. The Central Food Laboratory, Mysore, Ythlch 
is a NABL accredited laboratory lifted four samples from 
the local retail market. They have also said that there 
are no pesticide residues above permiSSible limits. 
Notwithstanding that, we have to walt for all the results 
to come and we have to go th~ugh a process and 
protocol of testing. These laboratories are going through 
the protocol of Prevention of Food Adulteration Act. These 
are the laboratories which will be evaluated in the court 
of law... (Inl8rrupliol16) 
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MR. SPEAKER: This is a very bad habit. 

/Translation} 

SHRI PARAS NATH YAOAV: Hon. Mr. Speaker, Sir, 
through you, I would like to ask a question to the hon. 
Minister. The han. Minister has replied that the CSE has 
released a report titled MAnalyais of pesticide residues In 
the cold drinks". The cold drink industry is running apace 
at present in the rural areas besides In towns. This 
industry has been affected due to this report. ThIs question 
was raised in respect of this subject and despite a reply 
given at length by the hon. Minister, uncertainty still 
persists. The hon. Minister still proposes to constitute a 
committee which will submit its study report in January, 
2007. As such, there is a lot of time in the submission 
of a report. In the meanwhile, I want to know 
unequivocally from the hon. Minister whether he proposes 
to ban these cold drinks till the report to be submitted 
clarifies whether these cold drinks are safe for human 
health or not. The reason is, even small shopkeepers in 
the rural areas keep these cold drinks and this Industry 
is suffering extremely. 

/English} 

MR. SPEAKER: He has already answered elaborately. 
You ask for just one answer. 

DR. ANBUMANI RAMADOSS: Sir, I am more worried 
about the consumer safety. As regards the issue of 
pesticide residues, today the OAUS is on the manufacturers 
that there should not be any pesticide residues above 
the pennisslble limits in any of these carbonated drinks. 
Today, there are standards. It is not that standards are 
not there. We are trying to work on comprehensive 
standards and by early 2007, It Is going to come but 
even today it is not that there are no standsrds and the 
manufacturers can put any amount of contaminants in 
any of these things. It is not like that. In fact, we have 
a set of standards for water, concentrates and sugar 
also. Primc1 facie, the preliminary study says that there 
are no pesticide residues in sugar also. So, ultimately 
the manufacturers of carbonated drinks should not have 
any pesticide residues even today above maximum 
permissible limit. We have a set of standards today also. 
It is not that we· have to wait for 2007 and the onus is 
on the manufacturers. 

I would like to mention that we are discussing two 
issues. One is the pesticides Issue and the second is 

the health issue. The health is the larger ia8Ue. I would 
like to infonn the House that in future, we are going to 
have a lot of problems on the health laaue due to all the 
junk foods Including the carbonated drinks. Today the 
health studies are there which say that these so called 
drinks cause obesity in children, lead to diabetes, dental 
problems and bone problems which lead to flw:ture. These 
are some of the heaJth lasues where there have been 
global studies. We have to take a comprehensive decIaIon 
on the health iI8ue... (InlrltnJplion8) 

MR. SPEAKER: Do not respond to any and every 
question. 

... (Inmnuptlons) 

MR. SPEAKER: You may please sit down. 

... (lnMI"IZIpIions) 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, I 
thank you for giving me an opportunity to put 
supplementary on this question. You also know how 
sensitive the Issue of pesticide in cold beverages is. The 
day this matter was raised In the House, almost all the 
parties expressed similar reactions. Since then, an 
agitation has been launched all over India against this. 
The people feel that the Govemment have deceived them. 
Three years have passed since then. The JPC Report 
has also come. According to that the Bureau of Indian 
Standard have laid out new standards. Then what are 
the reasons that the Government are withholding to notify 
them. 

Mr. Speaker Sir, I have no doubts, as has just been 
said by Shri Udal Singh. this question is disturbing the 
public mind. The Govemment which are answerable to 
the public should clarify whether it is answerable to the 
Parilament or to the cold drinks or Cola management. I 
would like to ask this very question, through you, to the 
Government ... (InhllTUpl/on$) 

MR. SPEAKER: This is not the time to make 
speeches. This is time to ask question. So you may 
please put question. 

SHRI RAVI PRAKASH VERMA: The hon'ble Minister 
is not maJdng It clear. The Minilter said that he wants 
some more time here. All our friends of Par11ament are 
sitting here. Taking their sentiments into view, I would 
like to say that as long as the safely report Is not clear. 



399 PspefS Isid AUGUST 22, 2006 P6ptIIS /sid 400 

there should be a ban on the sale of Cola In the country. 
Does the Minister want to do so? 

{English} 

OR. ANBUMANI RAMADOSS: Sir, after the report of 
the JPC, a national level Expert Committee to advise the 
Central Committee on Food Standards on the issue of 
pesticides residues not only in carbonated drinks but also 
in fruit juices had been formed. This Committee comprised 
of Dr. Ganguly, the DG, ICMR, Dr. Khanna, a retired 
Director of the Industrial Toxicology Research Centre, 
Lucknow, Dr. Agnihotri of Agricultural Research Institute 
and Dr. Thyagarajan, ex-Director of Indian Institute of 
Chemical Technology, Hyderabad. It was a high level 
Committee. They had comprehensively gone into the 
issues of pesticides residues not only in carbonated drinks 
but also in fruit juices. 

Sir, it is not a question of banning or not banning 
the soft drinks. Under Section VII of the PFA, any State 
Government can take action if any food product is found 
to be detrimental to the health of its citizens. But if such 
a decision is taken, then that would only be a short-term 
measure. That is why I would like to say that if we were 
to take any decision, then we need to take it on health 
grounds. The issue of pesticides residue is a short-term 
problem. The health issue is going to be a long-term 
problem. The sugar concentrate in the soft drinks is more 
dangerous than the pesticides content in the soft drinks. 
Literally, there is five to ten per cent of sugar content in 
the soft drinks. That is why I am saying that we need to 
take a decision on the health grounds. The Government 
is not dithering on the issue. We are very concerned 
about it. The whole country is looking towards the 
Government on this issue. We are concerned about 
consumer safety. It is not as if we are not taking any 
decision ... (Interruptions) 

12.18 hrs. 

PAPERS LAID ON THE TABLE 

(English} 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): I beg to lay on the Table a copy of the Private 
Security Agencies Central Model Rules, 2006 (Hindi and 
English versions) published in Notification No. S.O. 817 

(E) in Gazette of India dated the 28th April, 2006, i •• ued 
under section 24 of the Private Security Agencies . 
(Regulation) Act, 2005. 

(Placed in Library, StIs No. LT -4763/06) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI BIJOY HANDIQUE): Sir, on behalf of 
Prof. Saif-Ud-Din Soz, I beg to lay on the Table: 

(1) A copy each of the following papers (Hindi and 
English versions) under section 619 A of the 
Companies Act, 1956: 

(a) (i) Review by the Government of the working 
of the U.P. Projects Corporation Limited, 
Lucknow, for the year 2002-2003. 

(ii) Annual Report of the U. P. Projects 
Corporation Limited, Lucknow, for the year 
2002-2003, alongwlth Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(Placed in Library, See No. LT 4764/08) 

(b) (i) Review by the Government of the working 
of the Andhra Pradesh State Irrigation 
Development Corporation Limited, 
Hyderabad, for the year 2000-2001. 

(iI) Annual Report of the Andhra Pradesh 
State Irrigation Devetopment Corporation 
limited, Hyderabad, for the year 2000-
2001, alongwlth Audited Accounts and 
comments of the Comptroller and Auditor 
Generai thereon. 

(Placed In Library, See No. LT 4765108) 

(c) (i) Review by the Government of the working 
of the Andhra Pradesh State Irrigation 
Development Corporation Limited, 
Hyderabad, for the year .2001-2002. 

(il) Annual Report of the Andhra Pradesh 
State Irrigation Development Corporation 
Limited, Hyderabad, for the year 2001-
2002, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 
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(2) Three statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above. 

(Placed in library, See No. IT 4766106) 

THE' MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA SEKHAR 
SAHU): Sir, .on behalf of Shri K. Chandrashekar Rao, I 
beg to lay on the Table a copy of the Annual Accounts 
(Hindi and English versions) of the Employees' State 
Insurance Corporation, New Delhi, for the year 2004-2005, 
together with Audit Report thereon. 

(Placed in Library, See No. IT 4767106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): I beg 
to lay on the Table: 

( 1 ) A copy each of the following papers (Hindi and 
English versional under sub-section (2) of section 
20 of the Protection of Human Rights Act, 1993: 

(i) Annual Report of the National Human 
Rights Commission, New Delhi, 'or the 
year 2004-2005. 

(ii) Memorandum of Action Taken on the 
Annual Report of the National Human 
Rights Commission, New Delhi, for the 
year 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in library, See No. LT 4768106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATll): I beg to lay on the 
Table a copy each of the following statements (Hindi and 
English versions) showing action taken by the Government 
on the assurances, promises and undertakings given by 
Ministers during various sessions of Tenth, Eleventh, 
Thirteenth and Fourteenth Lok Sabha: 

TENTH LOK SABHA 

1. Statement No. XXXIV Thirteenth Seasion, 1995 

(Placed in Library, StHI No. l T -4769106) 

ELEVENTH lOK SABHA 

2. Statement No. XXXI Third Session, 1996 

(Placed in Library, StHI No. LT-4770106) 

3. Statement No. XXXV F~urth Seasion, '1997 

(Placed in library, StHI No. IT-4771/06) 

THIRTEENTH lOK SABHA 

4. Statement No. XXXV Second Session, 1999 

(Placed in Library, StHI No. LT-4772106) 

5. Statement No. XXXVI Third Se88lon, 2000 

(Placed in library, StHI No. LT-4773106) 

6. Statement No. XXXI Fourth Session, 2000 

(Placed in Library, SIN No. IT-4774106) 

7. Statement No. XXIX Fifth Session, 2000 

(Placed in library, SH No. LT-4775106) 

8. Statement No. XXXIX Sixth Session, 2001 

(Placed in Library, StHI No. LT-4776106) 

9. Statement No. XXXVII Seventh Session, 2001 

(Placed In Library, StHI No. LT-4777106) 

10. Statement No. XXIV Eighth SeSSion, 2001 

(Placed in Library, StNI No. LT-4778106) 

11. Statement No. XXII Ninth Session, 2002 

(Placed in Library. StHI No. LT-4779I06) 

12. Statement No. XIX Tenth Session, 2002 

(Placed In Library. StHI No. LT -4780106) 

13. Statement No. XVII Eleventh Session, 2002 

(Placed in Library, StHI No. LT -4781106) 

-
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14. Statement No. XV Twelfth Session, 2003 

Placed in Library, See No. LT 4782106) 

15. Statement No. XII Thirteenth Session, 2003 

(Placed in Library, SH No. LT -4783106) 

16. Statement No. XI Fourteenth Session, 2003 

(Placed in Library, SH No. LT-4784106) 

FOURTEENTH LOK SABHA 

17. Statement No. IX Second Session, 2004 

(Placed in Library, SH No. LT -4785106) 

18. Statement No. VII Third S8B8ion, '2004 

(Placed in Library, StHI No. LT-4786106) 

19. Statement No. VI Fourth Session, 2005 

(Placed in Library, SH No. LT-4787/06) 

20. Statement No. IV Fifth Session, 2005 

(Placed in Library, SH No. LT-4788106) 

21. Statement No. 1111 Sixth Session, 2005 

(Placed in Library, SH No. LT-4789106) 

22. Statement No. II Seventh Seaion, 2006 

(Placed in Library, SH No. LT -4790106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): I beg to lay on the Table: 

(1) (i) A r:opy of the Annual Report (Hindi and 
English versions) of the University of Delhi 
(Part I and II), Delhi, for the year 2001· 
2002. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the University of Delhi (Part I 
and II), Delhi, for the year 2001·2002. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Piaced in Library, S.·No. LT-4791106) 

(3) A copy of the Annual Accounts (Hindi and Englieh 
versions) of the Ind*, Institute of Technology, 
Delhi, for the year 2004-2005, together with Audit 
Report thereon. 

(4) Statement (Hindi and English versions) ,howlng 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed in library, SH No. LT-4792108) 

(5) A copy of the Annual Aocounts·(Hlndi and English 
versions) of the Vilva Bhern, Santlnlketan, for the 
year 2004-2005, together with AudIt Report thereon. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

(7) 

(Placed in Library, SH No. LT-4793106) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Technology, Kharagpur, for the year 2004-
2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Institute of 
Technology, KharIIgpur, for the year 2004-
2005, together with Audit Report thereon. 

(iii) Statement regarding Aevlew (Hindi and 
English versions) by the Govemment of 
the working of the Indian Institute of 
Technology, Kharagpur, for the year 2004-
2005. 

(8) Statement (Hindi and Engllah versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

(Placed in Library, SH No. LT-4794106) 

(9) (i) A copy of the Annual Report (Hindi and 
English versiona) of the Babaaaheb 
Bhimrao Ambedkar University, Lucknow, 
for the year 2000-2001. 

(ii) A copy of the Review (Hindi and English 
v .... ion.) by the Governm.nt of the 
working of the Sabaaaheb Bhimrao 
Ambedkar Univ.rsity, Lucknow, for the 
year 2000-2001. 
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(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

(Placed in Library, Ses No. IT--4795106) 

(11) A copy of the Annual Accounts (Hindi and English 
versions) of the Tezpur University, Tezpur, for the 
year 2004-2005, together with Audit Report thereon. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

(Placed in Library, SH No. LT -4796/06) 

(13) (I) A copy of the Annual Report (Hindi and 
English versions) of the Rashtriya Sanskrit 
Sansthan, New Delhi, for the year 2004-
2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Rashtriya Sanskrit 
Sansthan, New Delhi, for the year 2004-
2005, together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Rashtriya Sanskrit 
Sansthan, New Delhi, for the year 2004-
2005. 

(14) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (13) above. 

(Placed in Library, See No. LT-4797/06) 

(15) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian School of 
Mines, Dhanbad, for the year 2004-2005, 
alongwith Audited Accounts. 

(ii)· A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian School of Mines, 
Dhanbad, fqr the year 2004-2005. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. 

(Placed in Ubrary. SH No. LT -4798106) 

(17) A copy of the statement· (Hindi and EngHst. 
versions) showing reasons for delay in laying the 
University Grants Commission (Minimum Standards 
of Instruction for the grant of 1 st degree through 
Formal Education) Regulations, 2003. 

(Placed in Ubrary, 5tJB No. LT-4799106) 

(18) A copy of the Statement· (Hindi and English 
versions) showing reasons for delay In laying the 
University Grants Commission (Minimum Standards 
of Instruction for the grant of Masters degree 
through Formai Education) Regulations, 2003. 

(Placed in Library, SH No. LT-4800/06) 

(19) A copy of the Statement·· (Hindi and English 
versions) showing reasons for delay in laying the 
University Grants Commission (Return of 
Information by Universities) Rules, 2004. 

(Placed in Library, StItI No. LT -4801/06) 

(20) A copy of the Statement·· (Hindi and English 
versions) showing reasons for delay in laying the 
University Grants Commission (Return of 
Information by University Grants Commission) 
Rules, 2004. 

(Placed in Library, SH No. LT -4802106) 

(21) (i) A copy of the Annual Report (Hindi and 
English versions) of the Atal Biharl 
Vajpayee-Indian Institute of Information 
Technology and Management, Gwalior, for 
the year 2002-2003. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the Atal Blhan Vajpayee-
Indian Institute of Information Technology 
and Management, Gwalior, for the year 
2002-2003. 

(22) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (21) above. 

(Placed in Library, See No. L T -4803106) 

• The regulations were laid on the Table of th. House on 
15 March, 2005. 

•• The rul.. were laid on the Table of the House on 3rd May, 
2005. 
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(23) (i) A copy of the Annual Report (Hindi and 
English versions) of the Atal Bihari 
Vajpayee-Indian Institute of Informafion 
Technology and Management, Gwalior, for 
the year 2003-2004. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Atal Bihari 
Vajpayee-Indian Institute of Information 
Technology and Management, Gwalior, for 
the year 2003-2004, together with Audit 
Report thereon. 

(iii) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the Atal Bihari Vajpayee-
Indian Institute of Information Technology 
and Management, Gwalior, for the year 
2003-2004. 

(24) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (23) above. 

(25) 

(Placed in Library, StHI No. LT-4804I06) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Atal Bihari 
Vajpayee-Indian Institute of Information 
Technology and Management, Gwalior, for 
the year 2004-2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Atal Blharl 
Vajpayee-Indian Institute of Information 
Technology and Management, Gwalior, for 
the year 2004-2005, together with Audit 
Report thereon. 

(iii) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the Atal Blhari Vajpayee-
Indian Institute Qf Information Technology 
and Management. Gwalior, for the year 
2004-2005. 

(26) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (25) above. 

(Placed in Library, StHI No. LT-4806I06) 

(27) 

(28) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
Philosophical Research, New Deihl, for the 
year 2004-2005. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Council of 
Philosophical Research, New Delhi, for the 
year 2004-2005. 

(Placed in Library, Sse No. LT --4806/06) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Advanced Study, Shimla, for the year 
2004-2005, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Institute of Advanced 
Study, Shimla, for the year 2004-2005. 

(29) Statement (Hindi and English versions) showing 
reasons tor delay in laying the papers mentioned 
at (28) above. 

(30) 

(Placed in Library, Sse No. LT --4807/06) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Council 
of Educational Research and Training, 
New Delhi, for the year 2004-2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Council 
of Educational Research and Training, 
New Delhi, for the year 2004-2005, 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Council of 
Educational Research and Training, New 
Delhi, tor the year 2004-2005. 

(31) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (30) above. 

(Placed in Library, SetJ No. LT -4808106) 
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(32) (i) A copy of the Annual Report (Hindi and 
English versions) of the Aurovllle 
Foundation. Auroville. for the year 2004-
2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Auroville 
Foundation. Auroville. for the year 2004-
2005. together with Audit Report thereon. 

(iii) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the Auroville Foundation. 
Auroville. for the year 2004-2005. 

(33) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (32) above. 

(Placed in Library. Set1 No. LT-4809/06) 

(34) (i) A copy of the Annual Report (Hindi and 
English versions) of the Assam University. 
Silchar. for the year 2004-2005. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Assam University. Silchar. 
for the year 2004-2005. 

(35) Statement (Hindi and English versions) showing 
reaSlns for delay in laying the papers mentioned 
at (34) above. 

(36) 

(37) 

(Placed in Library. SIHI No. LT-4810106) 

A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Reports and Audited Accounts of the 
Babasaheb Bhimrao Ambedkar University. Lucknow. 
for the years 2000-2001. 2001-2002. 2002-2003. 
2003-2004 and 2004-2005 within the stipulated 
period of nine months after the close of the 
respective accounting years. 

(Placed in Library. SIHI No. LT-4811 106) 

A copy of the Notification No. F. 13-10/2oo3-Desk 
(U) (Hindi and English versions) published in 
Gazutte of India dated the 24th June. 2006 making 
certain amendments and additions to the Statutes 

(38) 

of the Mizoram Unlveralty. under aub-MCtIon (2) Qf 
section 46 of the Mizoram Untverllty Act, 2000. 

(Placed in Library, S- No. LT-4812108) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Technology. Hamirpur. for the year 
2004-2005, along with Audited ~ccounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Institute of 
Technology, Hamlrpur, for the year 2004-
2005. 

(39) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (38) above. 

(40) 

(Placed in Library, StItI No. LT-4813106) 

(i) A copy of the Annual Repcrt (Hindi and 
English versions) of the Motllal Nehru 
National Institute of Technology. Allahabad. 
for the year 2003-2004. along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Motllal Nehru National 
Institute of Technology. Allahabad, for the 
year 2003-2004. 

(41) Statement (Hindi and English vereiona) showing 
reasons for delay In laying the papers mentioned 
at (40) above. 

(Placed in Library. S- No. LT-48141OE1) 

(42) A copy each of the foHowing NotIfic:ations (Hindi 
and English versions) under sub-section (3) of 
section 24 of the National Commission for Minority 
Educational Institutions Act, 2004: 

(i) The National Commission for Minority 
Educational Institutions (Annual Statement of 
Accounts) Rules, 2006. publlahed in NotHIcation 
No. G.S.A. 286 (E) in Gazette of India dated 
the 16th May. 2006. 
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(ii) The National Commission for Minority 
Educational Institutions (Salaries and Allowances 
and Conditions of Service of Chairperson and 
other Members) Rules. 2006, published in 
Notification No. G.S.A. 416 (E) in Gazette of 
India dated the 12th July, 2006. 

(Placed in Library. See No. LT-4815/06) 
I 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, on behalf of Shri Namo 
Narain Meena. I beg to lay on the Table: 

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Pollution 
Control Board. Delhi. for the year 2004-
2005. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Central Pollution Control 
Board, Delhi. for the year 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. SBB No. LT-4B16/06) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Zoo 
Authority, New Delhi, for the year 2004-
2005. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Central Zoo Authority. New 
Delhi. for the year 2004-2005. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed in Library. See No. LT-4817/06) 

(5) A copy each of the following Notifications (Hindi 
and English versions) under SUb-section (3) of 
sectiOn 62 of the Biological Diversity Act, 2002: 

(i) The National BIOdiversity Authority 
(Recruitment and Conditions of Service of 

Officer and other employees) Regulations, 
2006 published in Notification No. G.S.A. 
156 in Gazette of India dated the 1 st July, 
2006. 

(ii) The National Biodiversity Authority (Annual 
Report and Annual Statement of Accounts) 
Rules. 2005 published in Notification No. 
G.S.A. 1689 (E) In Gazette of India dated 
the 5th December, 2005. 

(Placed in Library, StHJ No. LT-4816/06) 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): Sir. on behalf of ihri Jairam Ramesh, I beg to 
lay on the Table: 

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Tobacco Board, 
Guntur, for the year 2004-2005, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Tobacco Board, Guntur, for 
the year 2004-2005. 

(Placed in Library, SBB No. LT-4B19/06) 

(2) A copy of the Tea Board (Recruitment and 
Conditions of Service of Officers appointed by 
Govemment) Amendment Rules, 2006 (Hindi and 
English versions) published in Notification No. 
G.S.A. 428 (E) in Gazette of India dated the 18th 
July, 2006, under SUb-section (3) of section 49 of 
the Tea Act, 1953. 

(Placed in Library, SBB No. LT-4820/06) 

(3) A copy each of the following papers (Hindi and 
English versions) under SUb-section (1) of section 
619 A of the Companies Act, 1956: 

(i) Review by the Govemment of the working 
of the STCL Umited, Bangalore. for the 
year 2005-2006. 

(ii) Annual Report of the STet Limited, 
Bangalore, for the year 2005-2006, 
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aJongwith Audited Accounts .-ld comments 
of the Comptroller and Auditor General 
thereon. 

(Placed in Library ... SH No. LT-4821106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Navodaya 
Vidyalaya Samlti. New Deihl. for the year 
2004-2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Navodaya 
Vidyalaya Samiti. New Delhi. for the year 
2004-2005. together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Navodaya Vidyalaya Samiti, 
New Delhi. for the year 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. Sstl No. LT -4822106) 

(3) (i) A copy of the Annual Report (Hindi and 

(4) 

English versions) of the Sarva Shiksha 
Abhiyan (Andaman and Nicobar Islands). 
Port Blair. for the year 2003-2004, along 
with Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of 
the working of the Sarva Shiksha Abhiyan 
(Andaman and Nicobar Islands). Port Blair. 
for the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed in Library. Sstl No. LT -4823(06) 

12.20 hrs. 

OBSERVATION BY THE SPEAKER 

IEnglillhJ 

(I) Re: Business t,enucted during previous week 

MR. SPEAKER: Hon. Members. for your information, 
I want to briefly recapitulate the main items of business 
transacted by the House during the last week. 

Out of the 60 Starred . Questions admitted, only 14 
could be answered oraDy. Replies to the remaining Starred 
Questions along with the replies to 494 Unstarred 
Questions were laid on the Table. 

The House took up two Calling Attention regarding 
"applicability of the Delhi Laws (Special Provisions) Act. 
2006 in the context of observations made by Judicial 
Authorities" raised by Prof. Vijay Kumar Malhotra and 
"situation ariSing out of proposed discontinuation of 
Revised Long Term Action Plan for the Kalahandi-BoIangir-
Koraput (KBK) in Orissa" raised by Shri Brala Kiahore 
Tripathy. 

The House discussed for about 2 hours and 50 
minutes one Short Duration Discussion under Rule 193 
regarding "widespread distress among the farmers In the 
country" raised by Shri Mohan Singh. However, the 
discusaion was not concluded. 

During the period. as many as 87 matters of urgent 
public importance were raised after the Question Hour 
and before the adjournment of the House for the day. 
Also, 22 matters were raised under rule 377 during the 
period. 

As regards the Legislative BusineH, the House 
discussed the cantonments Bill. 2006 as passed by Rajya 
Sabha for about 4 hours and 27 minutes before It was 
passed. 

As regards the Private Members' Buelneas. 5 Bills 
were introduced. The Crop Insurance BiIf, 2005. with a 
view to provide for insurance of crops and tor matters 
connected therewith moved by SM Iqbal Ahmed Saradgi 
on 12 May, 2006 was also taken up for further discussion 
for about 18 minutes. The BiD was withdrawn by the 
\eave of the House. 
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[Mr. Speaker] 

The Safs; KSl777llChBti Insurance Scheme Bill. 2005 
seeking to provide for comprehensive and compulsory 
insurance of Ssm; kannachsris moved by Smt. Krishna 
Tirath was taken up for consideration and discussed for 
about 1 hour and 10 minutes. The Bill was withdrawn by 
the leave of the House. The Abolition of Capital 
Punishment Bill. 2004 seeking to provide for abolition of 
capital punishment in the country moved by Shri C.K 
Chandrappan was also taken up for discussion. However. 
the discussion was not concluded. 

The House also had a discussion for about 2 hours 
and 25 minutes on the Resolution moved by Shri 
Sarbananda Sonowal for balanced and equitable growth 
of different parts of the country. partiCUlarly the remote 
areas. However. the discussion was not concl'Jded. 

The House sat late and worked extra for as many 
as 2 hours and 42 minutes to transact essential Items of 
business. 

Out of the 2 hours and 42 minutes for which the 
House sat late. 1 hour and 22 minutes were devoted to 
raising matters of urgent public importance after the 
nonnal business of the House was over. 

I wish to convey my thanks to the hon. Members for 
their co-operation in the conduct of the proceedings. 

12.23 hr •. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHEDULED TRIBES 

Twelfth. Thirteenth and Fourt .. nth Aeport. 

{English} 

SHRI RATILAl KAUDAS VARMA (Dhandhuka): I beg 
to present the following reports: 

(1) Twelfth Report (Hindi and English versions) of 
the Committee on the Welfare of Scheduled 
Cases and Scheduled Tribes including minutes 
(Hindi and English versions) of the sittings of 
the Committee relating thereto on the Ministry 
of Finance (Department of Revenue) on 
MReservation for and Employment of Scheduled 
Castes and Scheduled Tribes in Central Board 
of Excise and Customs (CBEC)~. 

(2) Thirteenth Report (Hindi and English versions) 
of the Committee on the Welfare of Scheduled 
Gastes and Scheduled Tribes including minutes 
(Hindi and English versions) of the sitting of the 

Committee relating thereto on the Ministry of 
Finance (Banking Division) on Action taken by 
the Government on the recommendations 
contained in the First Report (14th Lok Sabha) 
of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes regarding 
MReservation for and Employment of Scheduled 
Castes and Scheduled Tribes in Dena Bank and 
credit facilities provided by the Bank to them". 

(3) Fourteenth Report {Hindi and English versions) 
of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes including minutes 
(Hindi and English versions) of the sitting of the 
Committee relating thereto on the Ministries of 
Home Affairs. Social Justice and Empowerment 
and Tribal Affairs on Action taken by the 
Govemment on the recommendations contained 
in the Fourth Report (14th Lok Sabha) of the 
Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes regarding MAtrocities on 
Scheduled Castes and Scheduled Tribes and 
pattem of sooiaI .crimes towards them". 

Statement. 

SHRI RATILAL KAUDAS VARMA (Dhandhuka): I beg 
to lay on the Table the Statements (Hindi and English 
versions) showing Final Action Taken replies of the 
Government on the recommendations/observations 
contained in Chapter I of the following Action Taken 
Reports of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes: 

(1) Fifteenth Report (13th Lok Sabha) -
Reservation for and employment of Scheduled 
Castes and Scheduled Tribes In State Bank of 
Patiala and credit facilities provided by the bank 
to them. 

(2) Nineteenth Report (13th Lok Sabha) - Working 
of Integrated Tribal Development Projects in 
Madhya Pradesh. 

12.25 hr •. 

BUSINESS ADVISORY COMMITTEE 
{Eng/ish} 

'TWenty-ninth A.port 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): I beg to present the 
Twenty-ninth Report of the Business' Advisory Committee. 
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12.26 hr •. 

STATEMENTS BY MINISTERS 

(I) statu. of Implementation of recorrtmendlltlon. 
'contilined In the 158th Report of the Standtng 
Committee on Human Re.ource Development 
on Demands for Grants (2005-08) pertaining 
to the Department of School Education and 
Literacy 

(English] 

"THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir, on baha" of Shri A~un Singh, I 
beg to make the following statement: 

In pursuance of direction of the Speaker, Lok Sabha 
published in the Lok Sabha Parliamentary Bulletin Part-
II dated September " 2004, I am making this statement 
on the status of implementation of the recommendations 
contained in the Hundred Fifty-Eighth Report of the 
Parliamentary Standing Committee on Human Resource 
Development on Demands for Grants 2005-06 (Demand 
No. 57) of the Department of Elementary Education and 
Literacy (now known as Department of School Education 
and Literacy), Ministry of Human Resource Development. 

The Standing Committee on HRD examined the 
Demands for Grants of the Department of Elementary 
Education and Literacy (now known as Department of 
School Education and Literacy), Ministry of Human 
Resource Development for the year 2005-06 and 
presented their Hundred Fifty Eighth Report in the Lok 
Sabha on 21st April, 2005. The recommendations 
contained in the report have been examined in the 
Department of Elementary Education and Literacy (now 
known as Department of School Education and LIteracy), 
Ministry of Human Resource Development, and an Action 
Taken Note on these recommendations was submitted to 
the Standing Committee which was laid on the Table of 
the Lok Sabha on 16.12.2005. The Department of 
Elementary Education and Literacy (now known as 
Department of School Education and Literacy), Ministry 
of Human Resource Development is making all efforts to 
implement the recommendations of the Committee in their 
true spirit. 

'Placed In Library. See No. Ll~824106. 

I also lay herewith the status of implementation of 
these recommendations on the Table of the House. 

12.27 hra. 

(II) Statue of Implementation of recommendations 
contilined In the Ninth Report of the Standing 
Com mitt.. on Food, Consumer Affalra and 
Public Dlatrlbutlon on Demanda for Granta 
(2005-06) of the Mlnlatry of Food, Conlumer 
Affalra and Public DlatrlbuUon, pertIIlnlng to 
the Department of Food and Public 
Dlatrlbutlon 

(English] 

"THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): I beg to lay 
this statement on the status of Implementation of 
recommendations contained in the Ninth Report of 
Standing Committee on Food, Consumer Affalrs and Public 
Distribution, Department of Food and Public Distribution 
in pursuance of Rule 389 of the Rules of Procedure and 
Conduct of Business in the Lok Sabha, issued by the 
hon. Speaker. Lok Sabha vide Lok Sabha Bulletin Part-
II, dated September " 2004. 

The statements indicating the action taken/status of 
all the recommendations contained in respect of the above 
report of the Standing Committee on Food, Consumer 
Affairs and Public Distribution, Department of Food and 
Public Distribution are annexed separately. It may please 
be noted that the Ninth Report contain 14 
recommendations. These recommendations of the 
Committee have been examined carefuHy by the Ministry 
of Consumer AHairs, Food and Public Distribution. 
Department of Food and Public Distribution. The details 
of recommendations which has been accepted/partially 
accepted/not accepted is given as under: 

Total No. at 
R8COI'IIII'I8Ild 

14 7 6 

"Laid on the Table and also placed In Library. SIHI No. 
LT -4825106. 
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[Shri Sharad Pawarj 

The reason(s) for non-acceptance of the 
l<IOICommendations which could not be accepted has been 
mentioned against such recommendation. Statement on 
the Report is annexed and may be seen at pages 1 to 
14. 

The action taken replies in respect of this report has 
bE en sent to the CommiUee on 21.4.2006 and 4.8.2006. 

12.28 hr •. 

(IIi) Status of Implementation of recommendations 
contained In· the 119th report of Standing 
Committee on Home Affairs on Demands for 
Grants (2006-07) pertaining to the Ministry of 
Home Affairs 

(English] 

'THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Sir, 
on behalf of Shri Shivraj V. Patil, I beg to lay this 
statement on the above subject in pursuance of rule 389 
of the Rules of Procedure and Conduct of Business in 
Lok Sabha issued by the hon. Speaker, Lok Sabha vide 
Lok Sabha Bulletin Part - II dated September 1, 2004. 

The Department-related Parliamentary Standing 
Committee on Home Affairs had, in its meeting held on 
25th April. 2006. considered the Demands for Grants for 
2006-07 of the Ministry of Home Affairs with reference to 
the aims. objectives and achievements of the Ministry 
and also took oral evidence of the senior officers of this 
Ministry. The Committee examined the Demands for 
Grants and its 119th Report was laid on the Table of Lok 
Sabha on 19th May, 2006. 

12.29 hr •. 

(iv) Factual pOSition on carrying of Arab TV 
Channels 

{English] 

'THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): Sir, 
in order to strengthen the mechanism of regulation over 
the content of television channels, which are being 
transmitted/re-transmitted through cable networkslDTH in 

'Laid on the Table and also placed'in Library, See No. 
L T -4826/06. 

'''Placed in Library. See No. LT-4827106. 

India, for public viewing, the Govemment has notified 
Downlinking Guidelines on 11 th November 2005. 

All private TV channels, which are beamed Into India, 
and are being transmittecllre-transmittedthrough cable 
networkslDTH in India, for public viewing, have to get 
themselves registered under the said Guidelines. To 
faciiitate smooth implementation, six months time (upto 
10th May 2006) was provided to all TV channels to 
comply with the provisions of the Downl~nking Guidelines 
and get themselves registered. 

Further, vide notification dated 11th May 2006, the 
Govemment allowed the channels which were upllnked 
from abroad and had made an application for registration 
to the Central Government upto 11 th May 2006, for a 
period of six months i. e. upto November 2006 or till such 
registration has been granted or refused. 

The private TV channels, which were uplinklng from 
India, In accordance with the permission for upllnking 
~ranted before 2nd December 2005, were treated as 
-registered" television channels under the Downlinking 
Guidelines. 

It has been brought to the notice of Ministry that 
some small section of media has reported that India has 
"banned" Arab TV channels under pressure from Israel. 
The Government of India denies this vehemently as It is 
contrary to facts. No channel in particular has been 
"banne<r recently by the Ministry of Information and 
Broadcasting, Governrnent of India. This is a malicious 
and baseless accusation against the Government by 
interested quarters. 

UFA Government reiterates that the Arab TV channels 
like AI-Jazeera, AI-Arabia, a TV have not yet applied to 
be down linked in India till date. Hence they cannot be 
transmltted/re-transmitted through cable networklOTH in 
India, for public vieWing. However, they are stili free to 
apply afresh for registration under the Downlinking 
GUideline, if they so desire and they will have Similar 
opportunities like others. 

The policy guidelines for downlinking iasued on 11 th 
November 2005, the liet of 65 channels upfinked from 
abroad, who had applied upto 10th May 2006 and 
permitted to continue beaming wde notification issued on 
11 th May 2006 and other related d~urnents are available 
on the Ministry's website: www.mib.nic.in. 
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A press release clarifying the above status has been 
issued on 7.8.2006 by the Ministry on which reports have 
been carried by newspapers both within and outside the 
country. The Ministry of Extemal Affairs has also sent a 
detailed fax message, dated 7.8.2006 to all missions in 
the· Gulf and WANA regions to rebut the malicious and 
false information carried by the paper. 

12.30 hrs. 

(v) Status of Implementation of recommendations 
contained In the Twenty-Fourth Aeport of the 
Standing Committee on Information 
Technology on 'functioning of Aeglstrar of 
Newspapers for India (ANI)' pertaining to the 
Ministry of Information and Broadcasting 

(English} 

"THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, 
I am making this statement on the status of 
implementation of recommendations contained in the 
Twenty-Fourth Report of the Parliamentary Standing 
Committee on Information Technology (14th Lok Sabha) 
2005-06 pertaining to the Ministry of Information and 
Broadcasting, in pursuance of direction 73 A of the hon. 
Speaker. Lok Sabha issued Idole Lok Sabha Bulletin -
Part II. dated September 01, 2004. 

The Twenty-Fourth Report of the Standing Committee 
on Information Technology (14th Lok Sabha) was 
presented to the Lok Sabha on 20.12.2005. The Report 
relates to "Functioning of the Registrar of Newspapers 
for India (r~NI)". 

In the Twenty-Fourth Report, the Committee made 
six recommendations in all. The Action Taken Notes on 
these recommendations/observations have been fumished 
to the Committee on 28.4.2006. 

The present status of implementation of the various 
recommendations/observations made by the Committee 
is indicated in the Annexure to my statement, which is 
laid on the Table of the House. 

-Placed in Library, Se8 No. LT--«I28106. 

I would request that this may be considered .. read. 

12.31 hrs. 

OBSERVATION BY THE SPEAKER 

/English} 

Ae: Notice of Question of Prlvlleg. 

MR. SPEAKER: Shri Santasrl Chatterjee, I have 
received your notice on the question of privilege dated 
18th August, 2006 against Shrl Shatrughan Sinha, Member 
of Rajya Sabha and Shrl Viswanathan, Sociologist for 
allegedly casting aspersions on the Office of Speaker, 
Lok Sabha in an article published in ThtJ TilTlBs of Indill, 
dated 13th August, 2006. I did not notice it earlier. I 
have noticed it now. I treat it with the contempt that it 
deserves. I do not allow this notice. Let It be dropped. 

12.32 hrs. 

SUBMISSIONS BY MEMBERS 

(II) A.: A ... rv.tlon to ses .nd STs In Minority 
Educational Institutions 

[Trsnslation} 

SHRI RATILAL KALIDAS VARMA (Dhandhuka): 
Mr. Speaker Sir, today the people belonging to scheduled 
castes, Scheduled Tribes and Backward claaaes feel hurt 
and let raged. Thousands of SCa, STs and members of 
Bhartiya Janta Party Morcha are staging • dhama at 
Jantar Mantar Road defying barricades and road blocks 
at many places because the facilities being provided to 
the people belonging to Scheduled Castes and Scheduled 
Tribes for getting education have been snatched away 
by this House. 

According to Article 15(5) of the Constitution, the 
Govemment is empowered to enact a law for giving 
admission in all the educational institutions to the children 
belonging to sociaUy and educationally backward classes, 
scheduled castes and scheduled tribes. But the Bill 
brought before the House by Hon'bIe Minister and paased 
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here has debarred the students belonging to. Scheduled 
CasteslTribes students from getting admission in these 
minority institutions run by Christians and Muslims. It is 
injustice. The people belonging to these classes are the 
citizens of this country but they will not be given admission 
here. Then, where shall they go to get education. But his 
law has given a free hand to the educational institutions 
of minorities and also given liberty to then to be selective 
in this regard. It now depends upon their sweet will or 
not to give admission. The successive Govemments have 
provided every possible assistance to them at every level, 
then why Scheduled CasteslTribes should not be given 
the right which was granted by Dr. Babasaheb Ambedkar 
to them? They should be entitled to get admission 
anywhere. 

While the government is pressurizing the private 
companies. private factories and private industries for 
implementing reservation, then, why the govemment is 
not pressurizing aided Christian and Muslim institutions, 
and why these have been exempted? I think that the 
government has done injustice to the people belonging 
to Scheduled Castes and Scheduled Tribes in order to 
appease Christian and Muslim communities. The people 
of Scheduled CastesfTribes have for last 50 years been 
blindly voting the congress to power. Today, it is not 
working for their welfare. I had judged the intension of 
hon. Fatmiji when he announced in the Lok Sabha at 
the time of passing the National Minority Educational 
Institutions Act that no person belonging to Backward 
Classes and Scheduled Castes will get admission in 
Minority Educational Institutions under article 15(5) of the 
Constitution. This was stated by him in the House. 
... (lnfBnuptions) 

{English! 

MR. SPEAKER: He is already speaking. Do not 
buttress him. It is being recorded. You are only disturbing 
him. 

... (Intenuptions) 

{Translation} 

SHRI RATILAL KALIDAS V~RMA: Through you, I 
request the Government to abolish this law which 
empowers Minority Communities to open new educational 

Institutes under the above said law. Unless and unttle 
the Govt. accords permission, It will not happen and that 
is why it has to make arrangements for their admission. 
The Govt. have defeated the very purpose of Sarva 
Siksha Abhiyan. Sarva Siksha Abhiyan is meant for all 
and sundry. . .. (Intenuptions) Lastly, I urge upon the 
Govemment to repeal this provision by amending Article 
15(5) of the Constitution. Minority Educational institutes 
have been exempted from granting admission to the 
students of Schedule Castes and other Backward classes. 

/EngIIsh} 

MR. SPEAKER: We have agreed for only half-an-
hour to be spent for discussing matters of urgent public 
importance. 

... (Intenuptions) 

MR. SPEAKER: Shri Verma, I have allowed you. You 
cannot do 1hls. You cannot speak for ten minutes. 

... (Intenuptions) 

{Translation} 

SHRI RATILAL KALIDAS VARMA: In keeping with 
this amendment, the National Minority Educational 
Institution Commission Act, 2004 should also be amended, 
so that they could get education in all the minority 
educational institutions. .. . (Interruptions) 

/English} 

MR. SPEAKER: Shri Mahesh Kanodia, Shrimati 
Karuna Shukla, Shri Punnu Lal Mohale and Shri 
Rarnswaroop Koll have been associated with this matter. 

Now, Shri Gaurishanker Chaturbhuj Bisen to speak 
now. Please do not disturb your own Member. He is 
raising a very important issue. I would not allow anything 
else. You can go on shouting. I would not allow. 

'" (Interruptions) 

MA. SPEAKER: Please send your slip. 

... (Intenuptions) . 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
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[Mr. Speaker) 

(SHRI PRIYA RANJAN DASMUNSI): Sir, I emphatically 
deny all the allegations levelled against the Governrnent 
in so far as the se, ST and Minorities are concerned by 
Shri Ratllal Kalidas Varma. 

First of all, I can substantiate them when the debate 
takes place. The UPA Government has given the highest 
attention in all sectors so far as the upliftmentof the se 
and ST, aBC and Minorities without any discrimination. If 
you try to make an issue of it, it is your own politics and 
not the policy of the UPA Government. We are upholding 
their rights rnore than any other Government in this 
country. ... (Interruptions) 

MR. SPEAKER: Shri Gaurishanker Chaturbhuj Bisen 
to speak now. 

... (Interruptions) 

MR. SPEAKER: Nothing else will be recorded. Please 
do not disturb your Member. Nothing is being recorded. 

(Interruptions) • 

MR. SPEAKER: He is raising a very important matter. 
I have called your Member. He is raising a very important 
matter about floods in Madhya Pradesh. You are disturbing 
him. 

... (Interruptions) 

[Translatlon/ 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, I have also given a notice......... (Inl8nup1ions) 
It is happening for the first time ... (lntenuptions) 

MR. SPEAKER: Sit down please. All of you can not 
express your opinion simuhaneously. 

... (Interruptions) 

{English/ 

MR. SPEAKER: Then, let me adjourn the House till 
tomorrow. I think, you do not want the House to function. 

... (Inttlrruplions) 

'Not recorded. 

MR. SPEAKER: Only what Shri Gaurlshanker 
ehaturbhuj Bisen says will go on record and nothing 
else will be recorded. 

(Inttlnuptions) • 

MR. SPEAKER: It is very unfortunate. You please 
see some of the letters to the editors that have been 
published today. Are you feeling' proud that the people 
are criticising us? 

.. , (lnltlnuptions) 

12.37 hra. 

(III) A. : Need to provide ftood rell.f to Mtldhye 
Pradeeh 

{Translation} 

SHRI GAURISHANKER CHATURBHUJ SISEN 
(Balaghat): Mr. Speaker, Sir, there has been torrential 
rain In the months of July and August in Madhya Pradesh. 
This torrential rain has caused heavy damage to 22 
districts of Madhya Pradesh in which about 1000 villages 
have been adversely affected and a population of 
approximately 2 crore has had to sutter 108ses due to 
this rain. Crops worth crores of rupees have been ruined. 
As per the data made avilable, 74 people have been 
killed and more than 1500 cattle have lost their lives. 
The damage is too heavy for the economically backward 
State of Madhya Pradesh to be able to make good the 
loss incarred. We expect that the Government of India 
provide a special package to compensate for ruined crops, 
damage houses and other losses. The Cefltral 
Government should also despatch a Study Group there 
immediately to assess the extnet of damage caused. The 
Prime Minister of India should pay special attention 
towards it and provide maximum assistance . 
. . . (Inftlrruptions) 

[English/ 

MR. SPEAKER: This is not the way to conduct the 
House. Then you please conduct the House. 

... (IntenupHons) 

"Not recorded. 
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{Trans/ation} 

MR. SPEAKER: Please take your seat. 

SHRI CHANDRA MANI TRIPATHI (Rewa): Mr. 
Speaker, Sir. I have also given a notice . ... (Intsrruplinos) 

MR. SPEAKER: You please walt. 

(English/ 

MR. SPEAKER: Shri Ganesh Singh and Shri 
Chandramani Tripathi will associate with It. 

... ( Intsrruptions) 

MR. SPEAKER: Shri ChaHar Singh Darbar will 
associate. Shri Krishna Murari Moghe is associating. They 
have given notices. 

... (Interruptions) 

(Translation/ 

DR. SATYANARAYAN JATIYA (UDain): Mr. Speaker, 
Sir, thousa"ds of people have been rendered homeless 
and there is loss of life and property due to heavy rains 
in Madhya Pradesh . ... (Intsrruplions) 

{English/ 

MR. SPEAKER: This is very unfair. 

... (Interruptions) 

{Translation} 

MR. SPEAKER: Think about the Speaker also. I am 
also a human being and not a machine. 

... (Interruptions) 

MR. SPEAKER: let a machine (robot) replace me In 
the chair. 

... (Interruptions) 

12.40 hrs. 

(Iv) Rs: Need to provide Centr.1 Aael.tance for 
the flood affected ar... of Orl ... 

(English/ 

SHRI BRAJA KISHORE TRIPATHY (Puri): Mr. 
Speaker. Sir. recently, Orissa has witnessed 

unprecedented floods. The State has encountered floods 
in three phases starting from first week of July during 
the current monsoon till date. In toto, 24 districts of the 
State have been affaded due to floods, heavy rain, storm 
surge and landslide during July and August till 
date ... (Interruptions) 

7920 villages of 128 blocks have been affected. 61 
persons had lost their lives due to flood and cyclonic 
storm in the 88a. 2.51 lakh hectares qf kharif crop have 
been damaged. 49,390 numbers of houses had collapsed 
and 18,36,153 people have been affected so far. Besides 
the flood situation, three other districts were also affected 
due to pest attack causing damage to kharif crop of 
4571 hectares of Iand ... (lntsf1llPllons) 

MR. SPEAKER: Can you speak at the same time? 

. .. (Inl8rruptions) 

SHRI BRAJA KISHORE TRIPATHY : These floods 
have caused extensive damages particularly to National 
Highways, PWD Roads and the rural roads, drinking water 
supply system and public buildings. A large number of 
breaches occurred in the rivers and canal 
embankments ... (Interruptions) 

MR. SPEAKER: Please be brief. We had a full 
discussion on this . 

SHRI BRAJA KISHORE TRIPATHY : On preliminary 
assessments, the total loss to the damaged public 
properties is estimated at Rs. 1000 crores. The available 
funds under the CRF is totally inadequate to meet the 
challenge. The Chief Minister of Orissa has requested 
the hon. Prime Minister of India on 12th August, 2006 
for Central assistance of Rs. 750 crore to meet the 
immediAte requirement of tackling the flood situation. 
Though the Union Govemment has declared Central 
assistance for other States, no Central High-level Team 
has visited the flood-affected area of Orissa so far nor 
has any Central assistance been provided to the State 
so far. 

So, my request to the Union Govemment is to 
immediately come to the rescue of the people of Orissa 
and give central assistance so that Orissa can meet its 
requirement and take oare of the victims, of the flood-
affected people. The poor people are suffering. They are 
now surrounded by water ... (Intenupb'ons) 
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MR. SPEAKER: We discussed it two days back. It Is 
the same issue. Because it is an important lsaus, I have 
allowed it to be raised. We had a full discussion. 

SHRI BRAJA KISHORE TRIPATHY : So, I would 
request the Central Government to come to the rescue 
of Orissa immediately and take care of the people of 
Orissa and the request of the hon. Chief Minister to 
provide Rs. 750 crore immediately to meet the immediate 
requirement of the State by way of Central assistance be 
accepted. 

MR. SPEAKER: Shri B. Mahtab is associating. Please 
cooperate. 

SHRI N.N. KRISHNADAS (Palghat): Sir, this is a very 
important matter which I want to raise in this House. 
One major news item appeared in the main Newspapers. 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

SHRI N.N. KRISHNADAS : Ohe girl student 
committed suicide in Kerala due to non-availability of 
educational loan from the nationalised commercial bank 
branch concerned. She was a B.Ed, student who applied 
for a loan amount of only Rs. 35,000. The news item 
says that the bank branch concerned - which is the State 
Bank of Travancore - blindly denied that. The girl student 
belonged to the Scheduled Caste community. She 
committed suicide. So, I would like to take up this matter, 
through you, Sir, with the Government to ask the 
nationalised commercial bank concerned to give the 
educational loan for the needy people without any difficulty. 

I would request the Government to ask explanation 
from the concerned branch of the State Bank of 
Travancore and also take action against that branch. 

(Translation} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker Sir, 
I have also given a notice . ... (lnterruptions) 

MR. SPEAKER: I will call you. Whoever reminds me 
again and again will delay his chance to speak. 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): That is why 
we are sitting quietly ... (InltJnuptions) 

MR. SPEAKER: Right now you are not sitting quietly. 
You are still talking. 

... (InltHTuplions) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Mr. Speaker Sir the effect of price rise ... (lnhlnupfions) 

MR. SPEAKER: Look at Shri Glrdharl Lal Bhargava. 
He sits quietly and that is why I give him an opportunity 
to speak daily. 

... (Interruptions) 

PROF. RAM GOPAL YADAV (Sambhal): Shri 
Prabhunath Singh always keeps on shouting and even 
then you give him the opportunity to speak ... (lntsrruplions) 

SHRI PRABHUNATH SINGH: I never shout. I sit like 
a disciplined soldier ... (lnMrruptions) 

MR. SPEAKER: The whole country is aware of the 
role you play? 

.... (In~ 

{EnglishJ 

12.48 hra, 

(v) Need to provide dle.1 subsidy to farm.s 
affected by drought In Blh.r, 

{Tl'IJnslalionJ 

SHRI PRABHUNATH SINGH: Mr. Speaker Sir, the 
whole country is suffering due to price rise but it has 
affected the farmers the most. Right now a condition of 
drought has emerged and farmers feel helpless to face 
this situation because neither the Central Government 
nor' the State Government has provided any means of 
irrigation. In view of this situation the Bihar Government 
has provided Rs. 10 subsidy on diesel to the paddy crop 
farmers to save their crops. The money has reached the 
district level. It has been decided that the fanners who 
try to protect their paddy crops and irrigate their fields 
will be given subsidy at the rate of Rs. 10 per litre through 
the PanchayatB. Through you, I would like to demand 
the Cenlal Govemment to provide RI. 15 per litre subsidy 
on diesel as the State Government has given Rs. 10 per 
litre subsidy 80 that the farmers are able to save their 
paddy crops. Through you, I would also like to urge upon 
Shri Lalu Prasad Ji who is a powerful Minister· 

'Not recorded. 
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{English} 

MR. SPEAKER: That will be deleted. 

(Translation) 

Leave it and carry on. 

... (In/enup/ions) 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Speaker Sir, the Bihar Government has 
not yet requested for a Central team ... (ln/erruptions) I 
had visited Bihar. I have also given a statement 
here ... (Interruptions) 

MR. SPEAKER: Alright. It is okay. 

... (Intenuptions) 

{English} 

MR. SPEAKER: You have got a ready response also. 

(Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker Sir, I am 
&aying so because Shri La/u Prasad is a powerful Minister. 
Everybody knows it, I would request him to use his good 
offices to provide us subsidy from the Central Govemment 
so that the farmers are able to protect their 
crops ... (Intenuph'ons) 

{English} 

12.47 hr •. 

(vi) .Re: Alleged atrocltle. committed on Dallt 
Women In Lakhl Saral dlatrlct of Bihar. 

{Translation} 

SHRI DEVENDRA PRASAD YAOAV: Mr. Speaker, 
Sir, through you, I would like to draw the attention of the 
Minister of Home Affairs on a very seflsitive and shameful 
incident which occurred in Lakhi Sarai district of Bihar. 
Undeterred culprits of feudal mentality raped half a dozen 
dalit women in village Ramnagar of Suryagam Division 
of Lakhi Sarai district between 12.00 to 2:00 am. at night 
on August 6, 2006 and Police administration right from 

SHO to Superintendent of Police kept on finding excuses 
for not lodging an FIR. These women cried for justice 
but all they got was harassment of every kind. This 
happened in the reign of a Government which claims to 
have established the rule of law and boasts in saying 
that law will take its own course. Does not the incident 
of atrocity and harassment perpetrated on dalit women 
and not lodging an FIR in this regard prove that the 
undettered culprits of feudal mentality have full freedom 
to commit such crimes against dalits' in Bihar and go 
scot free. Atrocities are committed on dalit in the name 
of good governance in Bihar '" (InlSnuptions) Hence, I 
would like to draw the attention of the Central Government 
towards this shameful incident and demand that the 
Central Government should take this matter seriously and 
intervene. I also demand that a central team should be 
sent to investigate this incident. ... (Inlsrruptions) 

{English} 

MR. SPEAKER: Shri Prabhunath Singh does not 
agree. 

(Translation] 
• 

SHRI DEVENDRA PRASAD YADAV: We have just 
celebrated the 60th anniversary of our independence. This 
type of incident is happening or such an occasion in 
Bihar. Therefore, I request the Home Minister to seek a 
report from the State and get the culprits 
arrested ... (Intenup/ions). In addition, the State should be 
ordered to lodge an FIR ... (lntenuptions) 

MR. SPEAKER : Okay. Please take your seat. 

... (Interruptions) 

SHRI DEVENDRA PRASAD YADAV: Sir, an FIR 
should be lodged against the local officer, the SHO and 
other guilty officers ... (lntsrruptions) 

{English} 

MR. SPEAKER: Nothing more to be recorded. 

... (Intsl7Zlplions) .. 

{Translation] 

MR. SPEAKER: The han. members who want to 
associate themselves with this issue may please send 
the slips. 

... (Intenuptions) 

"Not recorded. 
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/English} 

MR. SPEAKER: Nothing is being recorded. 

... (Interruptions)· 

(Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, please 
give me an opportunity to apeak for a minute. 
... (Inten'Upt/ons) 

MR. SPEAKER: You may deny it. 

... (Inlllrruptions) 

{English} 

MR. SPEAKER: Nothing is "eing recorded 

(Interruptions) • 

{Translation} 

MR. SPEAKER: Please sit, down, it is over now. 

... (Interruptions) 

{English} 

MR. SPEAKER: Please sit down. 

... (InterrupUons) 

MR. SPEAKER: Please take your seat. 

.. , (IntenvpUons) 

MR. SPEAKER: All right. Shri Prabhunath Singh 
disputes the allegations made by Shri Devendra Prasad 
Yadav. 

... (Interruptions) 

(Translation} 

MR. SPEAKER: Prabhunath Singh ji please sit down, 
have spoken on behalf of you. 

... (InterruphOns) 

SHRI PRABHUNATH SINGH: Sir, whenever 
something happens, the hon'ble Railway Minister holds a 
dialogue with the Chief Minister of Bi~r, and t~e. chief 
Minister toes the lines of the RaIlway MinIster . 
... (Interruphons) 

(Eng/ish} 

MR. SPEAKER: No, nothing will go on record, 

(Interruptions) • 

'Not recorded. 

MR. SPEAKER: I have called Shri Madhusudan Mistry 
to speak. 

. .. (Intenup/ions) 

MR. SPEAKER: Only Shri Madhusudan Mistry's 
observation will go no record. 

'" (Intllnvptlons) 

/Translation} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, 
Today, the entire Gujarat ... (Interruptlons) 

MR. SPEAKER: On behalf of you, I have told that 
you, call it a dispute. 

... (lnterruptIOns) 

/English} 

MR. SPEAKER: Do not record this . 

'" (Interruphons) • 

MR. SPEAKER: It is not being recorded. You please 
sit-down, nothing is being recorded . 

... (InterrupUons)· 

MR. SPEAKER: Very well, I will adjoum the House. 

... (Interruptions) 

(Translation} 

MR. SPEAKER: Please listen, why are you speaking 
nothing is being recorded. Let the other honble members 
also express their views. 

. .. (Interruptions) 

SHRI MADHUSUDAN MISTRY: Sir Today, the entire 
Gujarat Is reeling under floods ... (InfllmlpUons) 

{English} 

MR. SPEAKER: Please sit down. What are you 
doing? Go to your seet and sit down. I think, the people 
of this country will now decide whether this whole syatem 
will continue or not. This Is amazing attitude that is being 
taken. Do you feel proud of It? 

. .. (Inttmuptions) 
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(TrsnsI8Hon! 

MR. SPEAKER: Please take your seat. What are 
you gaining by acting is such a way. 

[English! 

I can only say that this is very unfortunate. You are 
criticising me, making all sorts of aspersions against the 
Chair and nobody thinks of what is happening to this. 

... (IntemJptions) 

(Translation! 

MR. SPEAKER: Please be seated. Everybody is on 
a speaking-spree. I have not made any discrimination in 
granting time to speak. 

... (Interruptions) 

MR. SPEAKER: You people decide yourselves and 
occupy the chair on rotational basis. 

... (Interruptions) 

MR. SPEAKER: The House did not sit for 50 minutes 
and thus no business was transacted. 

... (Interruptions) 

{English! 

MR. SPEAKER: Only the hon. Minister's statement 
will be recorded. 

... (IntemJptions) ~ 

MR. SPEAKER: It is very shameful. I am very sorry. 
I can only say this. Politics has become so confrontation. 
I am sorry. 

... (Interruptions) 

[Translation! 

MR. SPEAKER: I am telling all those Members who 
are not listening to the chair. You please sit down. 

{English/ 

Why are you standing Shri Topdar? Please do not 
disturb the House. 

... (Interruptions) 

·Not recorded. 

MR. SPEAKER: These are Important issues. I am 
trying to give opportunity. We have agreed for only half 
an hour. I have started with Shri Varma, then went to 
Madhya Pradesh. 

(TrsnsJaHon/ 

I have given opportunities to all those members who 
were concemed about this issue; even then all of you 
are not satisfied . 

I am addressing aU those members who are not 
heeding the Chair. You please be seated. 

SHRI PRABHUNATH SINGH: We are happy. 

MR. SPEAKER: It is ok, now please listen to the 
hon'ble Minister. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, I would Oke to make a submission regarding 
two issues on behaH of the Govemment. One issue is 
about the natural disasters and the other Is about the 
abominable incident occurred in Bihar. The issue regarding 
drought condition of Bihar had already been raised here. 
We will consider it once we receive a request from Bihar 
in that regard. 

SHRI BRAJA KISHORE TRIPATHY: Please consider 
tha condition of Orissa also. 

SHRI SHIVRAJ V. PATIL: We will definitely consider 
it. 

SHRI PRABHUNATH SINGH: Will the Govemment 
provide subsidy ... (Intenuptions) 

{English} 

SHRI SHIVRAJ V. PATIL: Just keep quite 
please ... (IntemJptlons) 

MR. SPEAKEfI: You need not respond it. 

SHRI SHIVRAJ V. PATIL: If you do not want it, I will 
sit down. 

(TrsnsJaHon} 

We will pay attention towards the hardships being 
faced by the people of Orissa. Whenever a request from 
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[Shri Shivraj V. Patil] 
the State Govemment comes before us, we will provide 
whatever assistance we can, after going through it. The 
second issue taken up here was about the abominable 
act. 

SHRI GANESH SINGH (Satna): Please include 
Madhya Pradesh also. 

SHAI SHIVRAJ V. PATIL: It will also be included. 

SHRI HARIN PATHAK (Ahmedabad): Please consider 
Gujarat also. Mistry ji will talk about it. 

SHRI SHIVRAJ V. PATIL: All requests from the State 
Governments regarding natural calamities would be 
considered and assistance would be provided on the basis 
of merit ... (Inttll1Vptions) 

[English] 

MR. SPEAKER: I do not think, hon. members are 
anxious to carry on with the House. Let me adjoum the 
House; let us go home. People will send us home very 
soon. 

... (Inttlnvptions) 

[Translation] 

SHRI SHIVRAJ V. PATIL: The second issue regarding 
Bihar which has been raised here was concemed with 
the downtrodden women and many other women. On 
this issue. after ascertaining the facts from the State 
Govemment we will do the needful. The State Govemment 
will also take action in that regard and we will also take 
action on this issue. 

SHRI PRABHUNATH SINGH: On the one hand It is 
stated that law and. order is a State subject and on the 
other; the hon'ble Minister issues such statements. It is 
a case of injustice ... (ln18nvphOns) 

[English] 

MR. SPEAKER: One hon. Member is raising an 
important matter. Please allow him. 

... (Intstn.lpllons) 

MR. SPEAKER: Shri Ram Kripal Yadav, how can 
you shout from there. 

It Is not a right thing. 

SHRI MADHUSUDAN MISTRY: MR. Speaker, Sir, 
Northem Gujarat, Southem Gujarat and Central Gujarat 
i.e. the entire Gujarat is now reeling under floods. On 
account of floods today the villages and cities of Gujarat 
are severety affected. Heavy rains in Gujarat have caused 
floods, but I would like to term it as a man-made disaster. 
The excess water of dams there should have been 
released in time. But the Gujarat Govemment officials 
did not release it in time and nor did they Inform the 
people about this. Aa a result when water was released 
from the said dams, areas like SUral, Ahmedabad etc. 
were submerged. Consequently many villages were swept 
away. The Central Govemment provided an assistance of 
Rs. 500 crores to the Govemment of Gujarat. Earlier 
also the State Government had been granted an 
assistance of another Rs. SOO crores, but the State 
Govemment did not present any details regarding the 
expenditure till date. The said amount of assistance which 
was made available to the State Government has not 
reached the people of Gujarat. Survey has not been 
conducted in my own constituency. The people belonging 
to that area have been harassed a lot for the last one 
week ... (In18nvplions) 

[English} 

SHRJ HARIN PATHAK: The Government of Gujarat 
is doing Its best. .. (ln18nvptions) 

[Tmnsmtion] 

MR. SPEAKER: Please be seated, you have made 
your point. 

13.00 hra. 

SHRI MADHUSUDAN MISTRY: Mr. Speaker, Sir, 
National Disaster Management Authority, should conduct 
an enquiry In this regard. 

[English] 

MR. SPEAKER: Now, SM Kaamram Rana. 

... (In18nvpt1ons) 

MR. SPEAKER: Can you speak at any time you 
like? Will you take your seat or not? 

... (InIt1mJpIitJns) 
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MR. SPEAKER: Can anybody stand up and aay 
whatever he likes? 

... (Intenuptions) 

MR. SPEAKER: It is disgusting behaviour. 

... (Interruptions) 

MR. SPEAKER: About 76 Members have given notice 
to raise their matter. 

Now. Shri Kashiram Rana. 

(Translatio!?, 

SHAI KASHIAAM AANA (Surat): Mr. Speaker, Sir, 
the entire Surat city has been devastated by the floods. 
This is the same Surat city which fills the coffers of the 
Central Government to the tune of As. 7000-8000 croree 
through revenue. customs, excise and income-tax. The 
entire industry has been destroyed, buildings have 
collapsed and a large number of cattle have been killed. 
The magnitude of the destruction faced by Surat city is 
such that even the coming next 10 years will not be 
sufficient for the city to regain its lost glory and stand on 
its own feet. Apart from Surat city, as hon'bie Madhusudan 
ji has said. a major portion of the State has been 
devastated by flood waters. My request to the Central· 
Government is that under these circumstances Rs. 500 
cores announced by the Central Govemment as amount 
of assistance to Surat city is very insufficient. The State 
Chief Minister has sent a memorandum to the Central 
Government requesting for an assistance of As. 25,000 
erore. The Central Govemment had provided assistance 
to kutch at the time of the earthquake, on similar lines 
I urge the Central Government to honour the demand of 
As. 25000 erore as assistance for Surat city in order to 
enable it to stand on its feet. The entire crops of Gujarat 
have been destroyed, the farmers have got ruined. Gujarat 
has never witnessed destruction of such a magnitude. 
Therefore. my humblt! request is that quick aealstanee 
should be provided. In order to bring Surat city and 
Gujarat out pf this destruction. 

[English} 

MR. SPEAKEA: Shri P.S. Gadhavi Is allowed to 
associate with this matter. 

Now, Shri P. Karunakaran. 

... (Interruptions) 

MR. SPEAKER: Now, I think, I have to get rid of 
some Members. Some Members have to go outside. 
Then, probably some effect will be there .. 

... (/nMnupIions) 

MR. SPEAKER: Will you sit down? 

... (InMrruptions) 

MR. SPEAKER: Shri Ramdas Athawale, not one word 
is being recorded. Please go to your seat and wait tor 
my permission. 

(Interruptions! 

MR. SPEAKER: Now, Shri P. Karunakaran. 

SHRI P. KARUNAKARAN (Kasargod): Sir, I would 
like to draw the attention of the Government with regard 
to some issues of the beecIi wor1<ers in Kerala as well as 
In other States. 

Sir, though the Beedi & Cigar Act was passed in 
1958 in this House, it was not implemented throughout 
the country, especially in the States where the beedi 
industry dominates. In the absence of such an Act, the 
beadi wor1<ers may not be able to get the benefits, e~r 
minimum wages or other benefits, that they have to get. 

The other issue of the beedi industry is that excise 
duty is imposed on the total production of beedi. As a 
result, the Co-operative Societies and the Government 
firms are really in difficulty because they have to file 
their accounts in time. At the same time, the private 
traders are not filing such accounts to the Government. 
The Unions have already requested the Govemm~ to 
impose excise duty on tobacco Instead of the total beadi 
produce. 

Another burning issue is this. The children of the 
baedi wor1<ers were getting the schoIal"8hlp for the last 
so many years. From 2004 they are not getting the 
scholarship. It is very pity to say that Rs. 1,80,000 croras 
are pending. 

About 16,000 students are not getting these 
scholarships. As a result of that, the Government has to 
take these scholarship money from the Bidi Wor1<ers 
Welfare Fund. So, I would reqU8llt the Government to 
take Immediate action on this issue . 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, my 
name may also be associated on this issue. 

"Not recorded. 
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SHRIMATI V. AAOHfKA SElVI (T~): Sir, I 
also want to associate with what Mr. KanJnakaran has 
said 

MR. SPEAKER: All right, you may send your name&. 

Now, Dr. ANn Kumar Sanna - Not praaant. 

Hon. Members, there are 80 many buainesaes to be 
transacted. Of! the farmers' Issue you demanded a 
discussion, but it seems nobody has any interest to 
participate. We are still going on with the Zero Hour. 

Now. Shfi RamjiIaI Suman. 

SHRI RAWI lAL SUMAN (Firozabad): Mr. Speaket'o 
Sir, yesterday, the Cabinet approved the draft to provide 
27% reMfVlIIion to the bKkward 01aeMa in the institutes 
of higher education. It was in the news for the last many 
days ttl.. the Govemment wa iftcIined to provide 27% 
reservation to the backwan!J claaHa. It hal bean reported 
in the newspapers regularly that there is differerwe of 
opinion wtlhin the Government in this regard and the 
Council of Ministers is dtvidacl on this issue. The 
Government has introduced th. Incomprehensive bill in a 
haste in view of the mounting pressure to bring It in this 
seuion only. This bill will facilitate the implementation of 
reservation in AIIMS. IlTa, lIMa and other Govemment 
aided institutions, howe¥er. non-aided iMtituI10ne have 
been apared. Mr. Speaker. Sir. It Is • very serious matter. 
Three important institutes of science and technology have 
also been kept out of the ambit of reservation. 
... (InM11UpIions) 

[En¢tIh} 

MR. SPEAKER: This is not a debate. If I have to 
continue like this, I would aboIlah this hour. Please be 
very brief. 

... (In~} 

/Translation} 

SHRI RAWI LAl SUMAN: Is there any shortage of 
professors due to which r .. ervation will not be 
implemented there? Reae",ation is being implemented in 
a pha.ed manner. The Government is adopting a 
lackadaisical attitude in this regard and creamy layer is 
not being included in it. It is a very 88riouI iatue. The 
Government is trying to dilute the matter ... (lntemJplions) 

MR. SPEAKER: That Is w.j I ha¥e given pemiliion 
to ralIe this serious iesue. 

... (In~ 

SHR1 DEVENORA PRASAD YADAV: Mr. $pl"r, Sir. 
pIMae MIOCiate me also with ... iIsua. ...(I/IItImpIions} 

[English} 

MR. SPEAKER: SM Ravl Prakuh Velma, Shri 
Paranath Yadav. 8ml Chandra IhueMn SWtgh, Stul 
SMilendra Kumar, Shrl Alchileah YacIIw. SIwI De¥endra 
Prasad Yadev and Shri Raghlnj Singh Shakya haw been 
aIowed to ... ociate with tM matter . 

... (InlMnlplions) 

MR. SPEKAER: Mr. Oevendra Prasad Yadev. you 
cannot ask others to rise. You are gesturing them to get 
up. 

{Tl'llntlllllion} 

PROF. RAM GOPAl YN»N (Sambhal): Ur. Speaker. 
Sir, please Haten to me for half • minute. 

MR. SPEAKER: Pleue uk all the ~ra 01 your 
party to resume their HaW. 

PROF. RAM GOPAL YADAV: ThiI Ie an iIewe related 
to the creamy layer. I woutd like to know from the 
GovernmeAt that when even a cleM-III employee Is 
Included under creamy layer. then who wII .. admlaalon 
there-the poorest of the poor who does not have any 
money? The Government is trying to deprive the entire 
backward class from higher education in the narne of 
creamy layer. The Government should shun It We will 
oppoH this formula. 

[English} 

MR. SPEAKER: As an exception, Prof. Ram Gopal 
Yadav has been permitted to speak. 

fTl'llnst.lion} 

SHRI DEVENDRA PRASAD YADAV: I should be 
associated with this issue. 

/EngliMJ 

MR. SPEAKER: You may send the aIipa without 
disturbing the House. Mr. Devendra Prasad. I would uk 
you to sit on the Chairl 

... (IntwrupIions) 
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{Translation} 

SHRI DEVENDRA PRASAD YADAV: ·Creamy layer" 
is not a constitutional word ... (lnfBrruptions) 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, the 
Government has moved an Incomprehensive Bill. A very 
bizarre situation has arisen ... (lnterruptions) 

(English} 

MR. SPEAKER: Hon. Members, there was a request 
for debate on the farmers' issue. 

... (Interruptions) 

MR. SPEAKER: Mr. Ramdas Athawale, you are 
becoming incorrigible. 

There was a request made by the Government that 
to transact the important businesses, particularly, the 
discussion on the farmers issue, the Calling Attention listed 
in today's List of Business may be taken up later on. 
Shall I do that after the Bills? After the Bills, we can take 
up the Calling Attention. 

SHRI :JEVENDRA PRASAD YADAV : No, Sir. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, the Calling 
Attention may be taken up later on. 

MR. SPEAKER: They are not agreeing. 

SHRI DEVENDRA PRASAD YADAV : I am not 
_ agreeing. 

(Translation) 

II is a very sensitive matter. It should be taken up. 
It would be completed in half an hour. 

{English} 

MR. SPEAKER: Other matters of urgent public 
importance would be taken up before the adjournment of 
the House in the evening. Please cooperate with the 
Chair. 

Now, Calling Attention - Shrl Raghunath Jha. 

13.09 hr •• 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Situation arl.lng out of Ab .. nce of Bordar Road. 
resulting In the Increa.. In lSI and NaxaUte 
activities on Indo-Nepal Bordar and stepa 
taken by the Government In thl. regard 

/Translation} 

SHRI RAGHUNATH JHA (Bettiah): Mr. Speaker, Sir, 
I would like to draw the attention of the hon'ble Minister 
of Home Affairs to the following matter of urgent public 
importance and request him to rnake a statement in this 
regard:-

"Situation arising out of Absence of Border Roads 
resulting in the Increase in lSI and Naxallte activities 
on Indo-Nepal Border and steps taken by the 
Governrnent in this regard.· 

[English/ 

'THE MINISTER OF HOME AFFAIRS (SHRI 
SHIVRAJ V. PATlL): India-Nepal border is an open border 
having a length of 1751 kilometres covering five States, 
viz, Uttaranchal, Uttar Pradesh, Bihar, West Bengal and 
Sikklm. Nationals of both the countries are free to cross 
over to the other side under the Indo-Nepal Treaty of 
Friendship, 1950. 

The Government of India is seized of the matter of 
development of infrastructure along India-Nepal border, 
including development of road network in border areas 
so as to facilitate patrolling by the Shashtra Seem a Bal 
(SSB) which has been deployed as the Border Guarding 
Force on the India-Nepal Border as also to promote further 
development of the border areas. ... (InfBrrupfions) 

MR. SPEAKER: Silence please. Important matter is 
being discussed. The hon. Minister is making a statement. 

SHRI SHIVRAJ V. PATIL: Please note this. SSB has 
already identified 657 kilometres of roads in the border 
districts of Bihar which are of operational significance to 
them and which should be constructedlupgraded in the 
areas along India-Nepal border. Discussions are under 

'Placed In Library, SH No. LT-4829106. 
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way with respective State Governments and it 1& expected 
that the list of roads to be taken up for construction! 
upgradation . will be finalized soon. The suggestions ~ 
the. hon. Members for roads in border districts of Betia, 
Motihari, Sitamarhi, Madhubani, Supaul, Arana and Pumea 
as well as the specific road-Adapur-Raxaul-Ghorasahan-
Shivhar-Sitamarhi-Darbhanga-Saharsa-Kishanganj will be 
considered keeping in view the operational requirements 
of SSB. 

The Govemment of India is also actively considering 
establishment of four Integrated Check Posts (ICPs) at 
Raxaul and Jogbani in Bihar and Sonauli and Nepalganj 
Road in Uttar Pradesh on India-Nepal border. These check 
posts will house regulatory agencies namely, Immigration, 
Customs, border security together with support facilities 
like parking, warehousing, banking, hotels etc., in a single 
complex equipped with all modem amenities. Road 
connectivity to these ICPs will also be improved 
simultaneously. 

Sir, 18 Battalions of the SSB have been deployed 
along the India-Nepal border to keep a strict vigil over 
the movement of undesirable elements. The Govemment 
has already sanctioned 20 additional battalions of SSB 
to have proper control over the border. SSB has already 
established 266 BOPs all along the Indo-Nepal border 
and appropriate directions have been given to the field 
units to exercise effective vigilance to prevent infiltration 
by undesirable elements. Intensive Patrolling and "Nakas" 
continue to be carried out. 

[Translation/ 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, I would 
like to express my hearty congratulations to the hon'ble 
Minister, for he has understood its importance and 
accepted the need for strengthening and upgradatlon of 
more than 600 km. long road along the Indo-Nepal border 
in Bihar after having a discussion with the respective 
State Govemments. I had mentioned a few points during 
the calling attention motion; however, the .hon'ble Minister 
has not given reply to any of them. 

Sir, as per the treaty, the common people are tree 
to cross over to the other side but armed Maoists enter 
into Bihar's border area on a large scale and indulge in 
various types of crimes such as looting of police stations 
and arms and ammunitions .. Dozens of rifles have been 
looted and a number of pElople have been killed. 

Hon'ble Member, Shri Sitaram Singh is present in 
the House. His house in Bihar was attacked. Hundreds 
of men and -women were attacked. Some people involved 
in these activities were arrested, some of them got injured 
and some were killed. Most of them are Nepali Maoists. 
It has been mentioned in the calling attention motion that 
SSB has been deployed there for border security. 
However, in the absence of proper roads, the movement 
of S.S.B. is hindered for 5-6 months because of the 
Kosi, Gandak, Bagmati, Kamala and Advara rivers 
emanating from Nepal. In such a situation, large scale 
smuggling takes place in this area. Many persons have 
been caught while trying to smuggle fake currency. Most 
of them enter into Bihar with fake currency of Rs. 500 
denomination through Pakistani agency lSI. Some of them 
have been arrested. Modem weapons like AX- 47, A.K.-
56 which are difficult to get elsewhere are easily available 
in Nepal's market. Criminals and naxalites either of this 
side or of that side, have affected the entire northem 
Bihar including West Champaran, East Champaran, 
Gopalganj, Siwan, Sheohar, Sitamarhl, Madhubanl, 
Darbhanga, Kishanganj, Pumea, Saharsa and Supaul. 
Though the number of security personnel has been 
increased near the river to keep a check on their activities 
in these areas but no arrangements have been made for 
the unobstructed movement of security forces so that 
they could keep proper vigil and secure the borders. I 
would like the hon'ble Minister to consider it. 

13.17 hr. 

[MR. DEPU'TY SPEAKER in If¥ Ch.9ilJ 

On this, I would like to tell the hon'ble Minister that 
the Government of India should not be under any illusion. 
We should understand our position now. Earlier, we took 
Tibet as a buffer State but we failed to secure our 
borders. Our vigilance was not up to the mark at that 
time. Today's Nepal is not the same Nepal with which 
we signed a treaty in 1950. Today, all types of arms and 
armoury can penetrate our borders from Lhasa area of 
Nepal and China within 24-28 hours. All war implements 
and armoured vehicles can cross over. But our position 
is not the same. Therefore, the hon'ble Minister should 
take all these things into account. The Government has 
adopted the Nepal road but all out efforts should be 
made for the upgraclation of this road as earty as possible 
and to take action for special control are these areas. 
This is my submiS8ion to you. 
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MR. DEPUTY SPEAKER: Shri Devendra Prasad, 
please ask your question only. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Deputy Speaker, Sir, I would comply with your orders. 
But first of all I would like to thank the Hon'ble Home 
Minister because he has appreciated the Significance of 
the subject. But it needs some more attention. The subject 
is related to the construction of roads on Indo-Nepal 
Border. It is not only related to national security but also 
concerns friendship between India and Nepal. Moreover 
it is also crucial for maintaining peace in view of Maoist 
activities on Indo-Nepal Border. Therefore, this subject is 
highly sensitive. It is of national and international 
importance. From strategic point of view Nepal is a friendly 
nation but many unfortunate incidents occur in the border 
areas of India and Nepal as has been pointed out by 
Hon'ble Shri Raghunath Jha. I want to tell the Government 
that two points In the statement of the Government need 
to be clarified. First point is that SSB has identified 657 
km.long road in the border district& of Bihar to streamline 
the patrolling on Indo-Nepal Border and promote 
development in the border areas. It Is important from 
operational point of view. This i6 a positive response. But 
it has also been stated that discussions are going on 
with the concerned State Govemments about roads to 
be constructed on Indo-Nepal Border. How long will this 
discussion continue? I would like to ask the Hon'ble 
Minister whether any tin'"te frame· is likely to be fixed In 
this regard? Whether any timeframe has been fixed for 
the aforesaid discussion? 

We hope that the list of roads to be constructed 
would be finalized soon. The issue has been raised 
through a calling attention as to by what time the roads 
proposed to be constructed in Motihari, Sltamarhi, 
Madhubani, Supoul, Araria, Pumaa, Sahrasa, Darbhanga 
and Kishanganj are likely to be finalized. The Hon'ble 
Minister has said that this would be considered In view 
of the operational needs. On the one hand this 657 Icm 
long road is important on operational count, on the other 
hand, the issue of special roads woufd be consfdered 
keeping in view the needs of SSB. I would request the 
Hon'bla Minister not to consider this anymore. When It 1& 
clearty mentioned that roadS are to be constructed in the 
border areas of India and Nepal. I would fike to ask 
whether the Government wOuld take po$Itive steps and 
by what time the said con8truction ~rk would begin? 
The issue is to be discussed with the Government of 
Bihar and five other State Governments. 1 would like to 

say that 19 bon:ter dletricta of 9Iw lICIfoinlngthe ..... 
of Nepal aN the WONt .... cted .... u.-. .... and 
anti national .:tMtiea. Smuggling Is Ideo going on and 
criminaIB get .aphiatlcated amw hom ~, "-IIh we 
have frtendIy MIationB WIth Nepal Md the people of Nepal 
want peace and tranquility with IndIa ... ~) 

MR. DEPUTY SPENCER: You .... put ""'" your 
views. Now pIeaM conc:UM. 

... (117ItJI1rJpIitJM) 

SHRI OEVENDAA PRASAD YADfJN: ,.,....,., I want 
to know by what time the construction of border roads 
would begin to maintain peace and ensure the movement 
of security forces? I would like to know from the Han'ble 
Minister the positive steps taken by the Govemment for 
the conatruction of bord8r roa ... (/nIfJn'&pIIon6 

SHRI RAM KRIPAl YADAV (Patna): Mr. Deputy 
Speaker, Sir, I would alto like to apeak on the eubfect. 
I should also be given time to apeak on the 
subject ... (Inl6lrupllons) 

YOGI ADITYA NATH (Gorakhpur): Mr. Deputy 
Speaker, Sir, I haya also to raiee a caning attention. I 
have given a notice in the moming. Sir kindly give me 
an opportunlty ... (/~) 

MR. DEPUTY SPEAKER: Kindly Haten to me. First 
you take your seat. First of all as per the rufae onty 
those Hon'bIa Members will be given opportunity whose 
names have been listed. I have allowed those two 
Members whose names were listed. I request you all 
that there is a 19110 \tat of bu8Iness and we need to 
diepo8e It off. Thelefot., other Hon'ble Members can not 
be &Hewed to speak on the N:Iject. 

... (1nfemJpI1ons) 

SHAI AMI4 KAtPAl YIOAV: Sir, It's an Important 
issue .. .. (InfemJpI1ons) 

MR. DEPUTY SPEAKER: " I allow one hon'ble 
Member, I would be bound to permit every 0118. YogIji If 
I allow you, I woutd be forced to aRow ..,.,~. So 
please take your .... 

... (lnlPnup/ion$) 
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MR. DEPUTY SPEAKER: YogIji please sit down. Your 
speech is not being recorded. PI .... lit down. 

... (IntsnupIions) 

{English} 

MR. DEPUTY SPEAKER: Please sit down. 

... (/ntBnupIions) 

MR. DEPUTY SPEAKER: Now, the hon. Home 
Minister to reply on the CaNing Attention. 

.. , (IntBnupIions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (InlBrruplionsj 

MR. DEPUTY SPEAKER: Now, the hon. Minister to 
reply on the Calling Attention. He is on his legs. 

... (Inlflnvptions) 

MR. DEPUTY SPEAKER: Hon. Home Minister Is on 
his legs. Please sit down. 

... (Inlflrruplions) 

(Transla/iofoj 

MR. DEPUTY SPEAKER: I cannot allow you. 

{English} 

Shri Aditya Nath, I teel very sorry tor you, but please 
sit down. 

... (Inltlrrupllons) 

{Translation} 

MR. DEPUTY SPEAKER: Your notice has not been 
recetved. 

{English/ 

Please sit down. 

.. . (Inltlnvptions) 

(TIBIIMIIonJ 

MR. DEPUTY SPEAKER: See the list. Your name Is 
not there. It I allow you, I have to allow everyone. I 
cannot do this. 

... (1nIMUpIions) 

/EnglIshJ 

MR. DEPUTY SPEAKER: Shri Adltya Nathiji, it Is not 
poesibIe tor me to accommodate you at this point ot 
time. Theretore, please sit down. Nothing is going on 
record . 

... (Inltlrruptions)" 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): Sir, how can 
you allow him to go on like this? ... (Inlrlnupti0n8) 

MR. DEPUTY SPEAKER: Nothing is going on record. 
Please sit down . 

(Inlflrruptions) • 

MR. DEPUTY SPEAKER: Shri Adltya Nath, you 
should undel'8tand my problem aI8o. It I give you time to 
speak, then I will hav. to give time to all the hon . 
Members, and I would have to accommodate them aU. 
Therefore, pIeaae sit down. 

... (Inltlnupl/on8) 

MR. DEPUTY SPEAKER: According to rules, only 
thoM hon. Mamba,. who have given their names in 
writing can be accommodated to speak. Theretore, please 
sit down. 

... (IntBnupIions) 

MR. DEPUTY SPEAKER: Yogi;1 please sit down. If I 
allow you, I would have to permit everyone. 

. .. (Intmruplions)" 

MR. DEPUTY SPEAKER: YogIji please sit down. 
Please try to understand . 

"Not recorded. 
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SHRI SHIVRAJ V. PATIL: Mr. Deputy Speaker, Sir 
Hon'ble Members asked that the Naxals who are coming 
from that stde ... (lntsrruptions) 

MR. DEPUTY SPEAKER: Yogiji please sit down. Your 
speech is not being recorded. 

... (Interruptions) • 

MR. DEPUTY SPEAKER: Nothing is being recorded. 
What should I do? 

. .. (Interruptions)· 

/English! 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, how can two 
Members speak at the same time? Let the Minister be 
allowed to give his reply. If the hon. Member wants to 
raise any queries, he can do so at the end. He is 
constantly interrupting the Minister. . .. (/nlllnuplions) 

(Trans/ation! 

MR. DEPUTY SPEAKER: Noting is being recorded. 

... (Interruptions)· 

SHRI SHIVRAJ V. PATIL: Sir, the hon, Members 
asked what steps were being taken to stop the Naxals 
who coming from Nepal. This is correct and a good 
question too. I would like to tell the Hon'ble Members 
that we are going to increase the number of our SSB 
forces. If 20 battalions are deployed there today we will 
strengthen our border security by deploying 20 more 
battalions there. 

Another point is with regard to uncemented roads in 
Uttaranchal, Uttar Pradesh, Bihar and Sikkim. Steps are 
being taken by the Government to make them pucca 
roads. If these roads were National Highways, it would 
have been the responsibility of the Union Govemment 
entirely. But State Governments are consulted and 
involved if the roads are constructed in States. We have 
taken the responsibility of constructing cemented roads. 
We informed that the total length of road is 1751 km, of 
which we are going to construct 1558 km of roads. 

°Not recorded. 

As far as Bihar is concerned its border is 726 km 
long and out of that we are going to construct nearly 
607 km. State Govemments are to be consulted tor the 
construction of these roads and we are discuaalng the 
issue with them. We have asked them to give their opinion 
in this regard so that we can keep that In mind during 
construction of roads. We have written to State 
Govemmens also. We have written to the Govemment of 
Uttar Pradesh as well as to the Govemments of Bihar 
and Sikkim. The final decision will be taken keeping in 
view the information that will be received from them and 
action wiD be taken accordingly . 

Fourthly, what we are going to do in this regard Is 
that we are going to estabHsh the headquarters of the 
new Battalions in those border areas itself where these 
are being raised. We have particularly, written to the 
Govemment of Bihar requesting them to provide us the 
land on this border only so that we can keep our new 
battalion at the place where we are raising it. This will 
include the Battalions of SSB and CRPF as well and 
action is being taken to deploy these battalions especially 
in the border areas. State Govemments have also been 
asked to strengthen their Intelligence agencies. There is 
less Intelligence coverage in the rural areas. The IB or 
the R&AW are not much effective in collecting Intelligence 
in Taluka and Districts so the State intelligence agencies 
are required to collect information. 

Previously, the way of functioning was better but now-
a-days it Is observed that they are not performing their 
duties satisfactorily. Therefore, we are requesting 
Governments of all the States to strengthen their 
intelligence machinery. They have also been asked, that 
out of their forces meant to be deployed, they should 
reserve some companies for taking action and not utilize 
them for maintaining law and order and traffic. They 
should instead use these companies for the said work. 
This is how we are taking action in this regard. 

Mr. Deputy Speaker, Sir, lastly, I would like to say 
that the Central as well as the State Govemments will 
share the financial liabilities. This work will be undertaken 
by the Border Road Development Organisation at some 
places and at other places we would like to get it done 
by the PWD of the State Governments and some other 
Public Sector Undertakings as well. Hence, this road will 
be constructed and we will also be able to control 
Naxalism by doing so. 



453 SRAVANA 31, 1928 (S8.Q) S81Bty, AAbwanars """ PtMsion 
of MtHI'IbtNs 01 P~t 
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SALARY, ALLOWANCES AND PENSION 
OF MEMBERS OF PARLIAMENT 

(AMENDMENT) BILL, 2006* 

[Englsil1j 

MR. DEPUTY SPEAKER: The House shall now take 
IJP the Supplementary Ust of Business. 

Shri Priya Ranjan Dasmunsi. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I beg to move 
for leave to introduce a BUI further to amend the Salary, 
AtIowances and Pension of Members of Pariiament Act, 
1954. 

MR. DEPUTY SPEAKER: Motion moved: 

"That leave be granted to introduce a Bill further to 
amend the Salary, Allowances and Pension of 
Members of Parliament Act, 1954: 

SHRI VARKALA RADHAKRISHNAN (C.hlrayinkil): I 
oppose the move to introduce a Bill to amend the salary, 
allowances and pension of the Members of 
Parliament. .. (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : Let me say, 
Sir, that we are not the persons to decide our salaries. 
This is beyond our legislative competence. When the 
farmers in the country are committing suic~, we are 
enhancing our salaries. This is very unfortunate and I 
oppose it. 

It should be decided by an independent agency and 
not by the Members of Pariiament. We should appoint 
an independent Committee, which should take evidence, 
decide anC then make recommendations. Then only we 
should enhance our salaries. We, ourselves should not 
enhance our salaries. We are not competent to say what 
should be our salary, emoluments and allowances. 
... (lnt6rrup/ions) 

'Published in the Gazette of India, Extraordinary, Part-II, 
Section 2, dt. 22.8.2006. 

(Amt1ndtn6nt) Bill. 2OtJ6 

MR. DEPUTY SPEAKER: Only Shri Varkala 
Radhkrishnan's speech win go on record. 

SHRI VARKALA RADHAKRISHNAN: We are not 
competent to decide it. Let us form a Committee, not of 
Members of Pariiament, but an independent Committee 
to look Into the matter and make recommendations. 

MR. DEPUTY SPEAKER: Nothing, except whatever 
Shri Varkela Radhkrlshnan says, will go on record. 

SHRI VARKALA RADHAKRISHNAN : When farmers 
in the country are committing suicides, we should avoid 
enhancing our salaries. It is quite unbecoming. In the 
Press it has. come that the Members salary will be about 
Rs. 1 lakh. We will be in difficulty. So, I would request 
that the BUI should not be introduced at this stage. A 
new Committee may be formed which may look into the 
matter and decide. 

SHRI AJOY CHAKRABORTY (Basirhat): Sir, at the 
very outset, at the introductory stage of the Bill, I strongly 
oppose the BHI because It is un-wIse, unreasonable, illegal 
and un-ethical also. Members of Parliament are making 
laws for the country but it is a matter of regret that the 
Members are making law for the enhancement of their 
salaries and allowances for themselves. This is un-ethical. 
My humble suggestion before you is, let an independent 
Committee, barring the Ministers and the Members of 
Pariiament, be constituted. This independent Committee 
should examine all the matters relating to the salaries, 
allowances and other facilities of the Members. If we 
increase our salaries ourselves, it will give a wrong 
message to the people. Therefore, I humbly request my 
friends' not to press for the passing of the Bill. I would 
request the hon. Minister to withdraw it. 

Sir. I strongly oppose the introduction of the Bill. The 
bill is unethical, undesirable and undemorsatic. Therefore 
I would request the Govemment to withdeaw the bill. 

[T1'IIns/8/ionJ 

PROF. RASA SINGH RAWAT (Ajmer): Sir, many 
veteran leaders of the Communist Party are occupying 
the offices of Profit ... (InlMr/plion8) 

'Not recorded. 
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(Amendment) Bill, 2006 
MR. DEPUTY SPEAKER: Nothing wi. be recorded 

except the speech of the Hon'b\e Min_r. 

... (InItHTuptions) 

[English} 

SHRI PRIYA RANJAN DASMUNSI: Sir, first of all, 
the opposition to the introduction of a Bill in the House 
is always done on the legislative competence. I brought 
this Bill with full legislative competence. It is within the 
ambit of the Constitution ... (1n/sm40U7s). You hewe already 
made your submission, now let me speak. The Article 
106 of the Constitution of India says: 

-Members of either House of Pariiament shan be 
entitled to receive such salaries and aftowances as 
may from time to time be determined by Parliament 
by law and, until provision in that respect Is so made, 
allowances at such rates and upon such conditions 
as were immediately before the commencement of 
this Constitution applicable in the cue of members 
of the Constituent Assembly of the Dominion of India.· 

... (Interruptions) 

MR. DEPUTY SPEAKER: He is speaking without my 
permission, therefore, nothing would go on record. 

(Interruplionsr 

SHRI PRIYA RANJAN DASMUNSI: All right, you go 
on speaking. I would sit down... (Intenuplions) 

MR. DEPUTY-SPEAKER: Nothing is going on record. 

(IntsmJptions)-

MR. DEPUTY SPEAKER: PI .... sit down. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, I draw the 
kind attention of the hon. CPI leader, Shri Ajoy 
Chakraborty and Comrade Radhakrishnan that this 
constitutional provision prOYided the strength to have a 
Joint Parliamentary Committee of Parliament. It has 
examined the matter. I think similar would be the case in 
the State Assemblies of Kerala and West Bengal. 
Theretore, there is no difference betWeen us and the 
States. After due deliberation on this matter, the Joint 
Committee of Parliament submitted a report. I thank the 

"Not recordfld. 

Members of the Joint Committee who .."...ent l1li the 
parties. It is headed by Shri Glridhar Gamang. They have 
done a great job. They have brought out a table which 
would show that the Members of P8Itiement of India are 
the lowest paid parliamentarians in the world. 

Secondly, I would like to submit that our Government 
has taken a decision in this regard which I am happy to 
inform you that this will be effective up to five years. 
Thereafter, a permanent institutional rn&chanism shall 
work. That is also the recommendation of the Joint 
Committee. I would bring to the House a resolution In 
respect of that mechanism in the next Session which will 
ensure the fate of aU future things from 15th Lok Sabha. 
So, thi8 is only for the next five years. 

I think the legislative competenoe is there and the 
constitutional support is also there. The rwcommendatton 
of the Committee is there. Therefore, I think the oppo8ition 
to the introduction of the BlH does not stand. 

MR. DEPUTY SPEAKER: The queetion is: 

"That leave be granted to introduce a Bill further to 
amend the Salary, Allowance. and Pension of 
Members of Parliament Act, 1954." 

Thtl motion w.ttS 8doptsd. 

SHRI PRIYA RANJAN DASMUNSI: I introduce+ the 
Bill. 

13A5 tn. 

MATTERS UNDER RULE 3n* 

/Eng/iIIIIJ 

MR. DEPUTY SPEAKER: I have a very long list of 
Matters under Rule 3n. I would like to request the hon. 
Members that Matters under Rule 3n may be treated as 
laid on the Table of the House. These will form part of 
the proceedings. 

(I) Need to conwrt the men gauge .. Hway line 
from Jaltal.ar to Dha.. In Am,.11 
Pal'lllHnelary ConaUtuency, QuIend 

fTfIIMItItionJ 

SHRI V.K. THUMMAR (Amreli): Sir, in my 
parliamentary constituency, Amreli ~ is a meter gauge 
line which connects Jaitalsar to Dhasa. Several 

+Introduced with the recomrnendatlon of the Pra8Ident. 
"Treated as laid on the Table. 
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[Shri V.K. Thummar] 

commeroial actiyities are being carried out m,m there 
and Pipayav port also faHa In the vicinity of It which has 
necessitated to convert this metre gauge line Into broad 
gauge line. Consequent upon conversion of this line Into 
broad gauge line, several ports of Saurashtra may be 
linked to other parts of the country and a new rail service 
may also be introduced in that area. Unless this metre 
gauge line is converted into broad gauge line-modem rail 
service can not be provided in Saurashtra. In this regard, 
I have requested the Hon'bla Minister of Railways several 
times. Hon'ble Minister informed the House that survey is 
befng conducted in this regard but I think delay Is being 
done in this work. 

I would like to request, through this House, that 
directions to convert this metre gauge line into broad 
gauge line may be issued at the earliest. 

(II) Need to bring 8I1MtI1dmente In the EPF Act 
for the benem of Handloom Weaver. 
Cooperatfve SocietIH tn Andhra ....... 

{English] 

SHRI D. VinAL RAO (Mahbubnagar): I would like 
to draw the attention of the House that the employees of 
the Handloom Weavers Cooperative Societies are facing 
many problems in Andhra Pradesh in regard to their EPF 
remittances. 

The cooperative societies do not fall under the 
definition of employee-employer category, which are jointly 
owned by the members. 

Hence, I, therefore, request the Government to bring 
about necessary amendments In the EPF Act 80 that the 
Handtoom Weavers Cooperative Bodies are exempted 
from the remittance of EPF amounts. 

(IU) Need to chect( the pollution caueed by 
'Coconut Shell Burning Indu ....... • apereUng 
without velld licence In PlUnI Pertlementllry 
Con.tltuency. Tamil Nedu 

SHRI S.K. KHARVENTHAN (Palanl): In my Palani 
Parliamentary Constituency, in Kangayam Taluk. there are 
a number of iflegal ·Coconut Shell Burning Industries" 
functioning without any valid permission or licence from 
the authorities concerned and are producing Charcoal. 
Large quantities of Charcoal is produced out of burning 
the coconut shell which is stored in ~ Town 
itself in the heart of the residential area. Moreover. there 

is no valid Ucence for the storage of charcoal by the 
~ who purchues the Chan:oaI. 

By adding Tn NItro Toluvin (TNT) witt! this chalCoal, 
country bombs (crude Bombs) can be produced and used 
for criminal activities. The public suspects that the above 
said charcoal is used for illegal purpoaea and the agency 
purchasing the same Is also sending It to Yarious parts 
of the country and also to Sri Lanka causing Illegal 
subversive activities. 

The burning of the coconut aheII 18 oreating air 
pollution leading to environmental degraQation and affecte 
the health of the public residing In nearby villages and 
causing numerous diseases to them. Already the public 
demanded through agitations the closure of the lUegal 
coconut shell burning induetrie8 and httheI10 no action 
11M been taken. 

Hence I raqueM the Hon'ble Minintr of Environment 
and ForesIs to direct the authorities to take immediate 
suitable action against the above said l1iegai industries 
and to protect the public reeIdIng In the area from the 
evil effects of the.. industries. 

(tv) Need tor .rrecttw Implemenldon of National 
Rural Employment auerant.. Scheme In 
AunlngBad. Bihar 

SHRI NIKHtL KUMAR (Aurangabad, Bihar): The 
National Rural Employment Guarantee Act is an eKOellent 
opportunity to tackle the widespread unemployment and 
poverty In our rural oountryaide where agriculture Is the 
80le means of eamlng livetlhood. This makes them 
dependent on the monsoon and whenever It falls drought 
preyalls as in my constituency Aurangabad for two 
successive years. It means enormous dlstrees for farmers 
and farm labourers which is· heightened by lack of 
opportunities for alternative employment. 

This scheme provide. opportunities for some 
employment to the rural needy and makes them eligible 
for rJlO1l8lary compensation. It may not fully eJimlnate 
unemployment but if implemented with sincerity it wiD be 
a big step towards prograseiYety reducing poyerty. But 
unfortunately it ia not being implementing diligenlty. A very 
small number of job carda is being i88ued and. where 
issued, very few jobs are awarded. The requisite 
allowance Is also paid. Funds meant for this scheme 
have been withdrawn but not disbursed. 
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The Govemment should not pennit this unsatisfactory 
situation. It should have a monitoring mechanism to check 
actual progress district wise in the country, especially in 
Bihar. This will ensure the Scheme's meaningful 
implementation. 

(v) Need to provide a package of Incentive. for 
Industrial development In Andhra Prade.h 

SHRI M. RAJA MOHAN REDDY (Narasaraopet): 
Centre have offered a package of incentives to certain 
States excluding Andhra Pradesh for attracting industrial 
investments by giving exemption in Central Excise and 
Sales Tax, besides exemption from Income Tax for 10 
years. This has resulted in exodus of industries from 
Andhra Pradesh. 

Andhra Pradesh has already suffered heavily during 
the last 10 years, lagging behind in the National Averages 
in terms of growth in the manufacturing sector. No new 
major industrial project has come into the State in the 
last 10 years. The average annual growth of industries 
has fallen from 2.4% to 1.1%. The State had accounted 
for only 4% of the total FDI inflow into the country in the 
last decade. 

It is requested that Central Government should 
consider offering similar incentives to one moet Backward 
District in each of the three regions Idz, Coastal Andhra 
Pradesh, Telangana & Rayalaseema as are being offered 
in Uttaranchal & Hima~hal Pradesh in respect of promotion 
of manufacturing· industries. 

(vi) Need to allot the share. of ONGC to thoM 
farmers who .. land. have been acquired by 
the company In Meh.ana parliamentary 
constituency, Gu)arat 

[Translation} 

SHRI JIVABHAI A. PATEL (Mehsana): Sir, in my 
parliamentary constituency, Mehsana ONGC has acquired 
the lands of medium and small farmers to extract oil and 
gas from there. The said farmers are completely 
dependent on that land to look after their families. The 
ONGC acquires the land on low rates and extract oil and 
gas worth crores of rupees from there but on the contrary, 
the life of the families of farmers become hell for want 
of employment. The Government propose to sell its stake 
in ONGC. Hence, I would like to request the Government 
that the fanners whose lands have been acquired, should 
be made share-holders in the ONGC company so that 

the poor fanners can maintain their families and aportlon 
of profit of ONGC can reach to these poor tarmers. 

Through this House, I would request the Govemment 
to sympathetically consider this proposal. 

(vii) Need to review the Government'. decision 
regarding reduction In axcl.e duty on 
charged drugs over MRP In. Gujarat 

[English} 

SHRIMATI JAYABEN B. THAKKAR (Vadoclara): The 
Governrnent of India's Notification dated 7.1.2005 to 
charge excise duty on drugs at 16% to 65% of the MRP 
which was subsequently reduced to 16% to 60% of the 
MRP has seriously affected the small scale industry in 
Gujarat. The Chief Minister of Gu)arat had written a letter 
to the Rnance Minister for rationalization of rates and 
duty structure. Nothing has been communicated for State 
Govemment as yet In that regard. 

I urge the Govemment to review the situation and 
protect the small scale industry in Gujarat which is affected 
adversely by the recent Government's notification. 

(vIII) Need to provide reservation to the eligible 
per.ons of SCtST category In the 
appointment of Judges In Supreme Court and 
various High Courts 

[Translation} 

SHRI KAlLASH MEGHWAL (Tonk): Sir, there is a 
constitutional provision for providing reservation to the 
people belonging to Scheduled Caste and Scheduled 
Tribes in appointment to the posts under the central and 
the State Governments and those in the institutes and 
undertakings financed and controlled by the Govem~ent. 
But the prOVisions of reservation have not been 
implemented in various sectors, which include 
appointments of the judges in the Supreme Court and 
the High Courts, keeping in view the Probably it was the, 
level of education among the Communities In 1950 that 
might have gone against inplementing he psovision of 
reservation in judiciary based on the apprehension that 
the eligible candidates possessing required qualification 
for appointment in the Supreme Court and the High Courts 
among the Scheduled Castes and the Scheduled Tribes 
may not be available. 

Presently, after a long period of 59 years after 
Independence, there Is sufficient number of eligible 
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candidates possessing required qualifications for 
appointment to the S.upreme Court and the High Courts 
even among the Scheduled Castes and the Scheduled 
Tribes. Hence, there is a meed to pave the path of lOCIal 
justice by immediately implementing the provisions of 
reservation. 

(Ix) Need to .. nctlon adequ.e funda for .. rty 
completion of conatructlon woJ'I( on Talchar-
Blmlagarh Railway line, In Ort ... 

/English) 

SHRI JUAl OR AM (Sundergarh): There has been 
growing discontentment among the people of Orissa due 
to the inordinate delay the construction of 154 Km. 
Talchar-Bimlagarh line. The estimate cost of the line 
reached to Rs. 726.96 in 2004-05 when the line was 
sanctioned. But with cost escalation it may now has 
crossed Rs. 8000.00 crores. 

The final location, survey of the line has been 
completed. But the land acquisition has not been 
commenced so far. The Ministry of Railways was 
requested for 2006-07 land acquisition which has not been 
allocated so far. 

The proposed line well establish a link between Coal, 
aluminium and other mineral belt, including NTPl at 
Talchar and Angul Industrial areas with Bimlagarh where 
a number of down stream Industries have come up. The 
line will facilitate the transport of mineral and coal to the 
areas and will be an economic line and freight traffic will 
fetch good amount of revenue to the Railway. It win add 
to the economic development of the tribal people as It 
will pass through an area which is traditionally 
predominated by the tribala. 

As such, I demand that adequate amount be 
sanctioned for Talchar-Bimlagarh line and so that the 
construction work is completed at the eariiest. 

(x) Need to Include Rewa Parliamentary 
conatltuency In Madhya Precleah under RUI'III 
Employment Qual'llnt.. Scheme 

[Translation} 

SHRI CHANDRA MANI TRIPATHI (Rewa): Sir, my 
parliamentary constituencey Rewa, In Madhya Pradesh, 
is a very backward region. Despite being a politically 

aware and educattonally advanced place, It is highly 
backward from the view point of Industrial development. 
Due to lack of any industry and in the absence of 
employment opportunities, the educated youth of this 
region are not onty frustrated but are also taking resort 
to Hiegal activities and going astray. 

The situation in rural areas of my constituency is 
even more serious. The farmers are indebted. Many a 
times, the crops are damaged due to natural calamities 
and sometimes farmers do not get proper price despite 
bumper crop. The labour class is sitting Idle. The are not 
getting any work. 

Therefore, I request the Minister of Rural Development 
that keeping in view the condition of my partiamentary 
constituency, district Rewa of Madhya Pradesh may be 
covered under the Rural Employment Guarantee Schme 
80 that the people of Rewa may get employment. 

(xl) Need for four 'anlng of Gandhldham-Mundra 
Road In Kutch dlatrtct, Qularat 

[Englishj 

SHRI P.S. GADHAVI (Kutch): In my constituency i.e. 
Kutch District In Gujarat, Mundra is very important port 
handHng cargo destined to vast hintertand of North and 
Central India. Cargo movement has increased considerably 
after the development of Gujarat Adanl Port. Government 
of India has recently approved Special Economic Zone 
at Mundra. Adanl and NTPC are going to set up I1'Mtga 
thermal power planta of approximately 6000 MW in this 
SpeciaJ Economic Zone. Due to heavy movement of goods 
materials generated by ports and Industrial development 
In kutch, Gandhldham-Mundra Section of NH-8 A 
(Km 016 to 6010) Is having high density of traffic, which 
is likely to Increase tremendously in future. Keeping in 
view the port connectivity programme, Ministry of Surface 
Transport and Highways has included four laning of 
Gandhldham-Mundra section in NHDP Phase-III with target 
date of completion as December 2009. 

looking to the pace of Industrial development In this 
area, I urge upon the Govemment of India to' kindly get 
the Mundra Port connected by four-lane highway with 
the East-West corridor at the earilest. 

(xII) Need to extend Railway network In 
Sunderbena aru of Mathul'llpur Partlamentary 
Conatltuency, We. Bengal 

PROF. BASUDEB BARMAN (Mathurapur): People 
living In the Sunderbans area (South 24 Parganas and 
North 24 Parganes Districta) of West Bengal, a good 
part of which Is In my ParDamentary Constituency, 16 
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Mathurapur (SC), are suffering to a grMt fHCtencI due to 
inadequate railway service facilltiea. 

I request the Hon'ble Railway Miniater to take 
immediate steps for extension of railway network taciliaies 
for: Jaynagar to Raidighi, Canning to JamtaIa, ~r 
to Dhamakhali and Park Circus to Dhamakhall; laying of 
double linei in the Baruipur-Diamond Harbour Section of 
which Baruipur·Magrahat subsection requires most 
immediate attention and action, and in Baruipur-
Lakshmikantapur-Kakdwip-Namkhana Section. It is 
needless to reiterate that passengers especially the daily 
passengers of the area suffer very badly due to heavy 
pressure on the single tracks in these sections. Also, a 
Halt station at Madhavnagar Raod between Nishchindapur 
and Kashinagar stations in Lakshmikantapur-Kakclwip-
Namkhana sub-section is an urgent necessity. 

I urge upon the Government that steps be 
immediately taken to mitigate the sufferings of the 
common people of the Sunderbans area of West Bengal. 

(xiii) Need to amend Merchant Shipping Act, 111S1 
with a view to protect the Intereat. of Indian 
Seamen 

SHRI SUNIL KHAN (Durgapur): It is reported that a 
good number of seamen are regularly killed in high seas. 
It is also inhuman that Indian seafarers who are reported 
missing have no trace In high 88as. The tr. and 
mysterious disappearance from the vessel MSC carmen 
on 12th Oct. 05 of Hasan ZaMer with tour others is one 
of the cases. The approach of the Govemment of India 
is very indifferent. It's also a fact that tampering of 
evidence has become a common feature In these cases. 
The bereaved families run from pillar to post for justice 
which is seldom met. A genuine demand has been raiMd 
to amend Merchant Shipping Act, 1958. 

So. I urge upon the Hon'ble Minister of Shipping to 
amend the Act by adding the line -loss of life of any 
citizen of India". 

(xlv) Need to formula" • policy for .notment of 
Petrol Pumps by maintaining • dl.tllnce of 
five kmL betts.an two tUHng Stadona In Utter 
Pradesh 

[Trans/8lionj 

SHRI TUFANI SAROJ (Saidpur): Sir, through you, 
I would like to draw the attention of the Government 
towards the teeting of disappointment prevaBing among 

the petrol pump dealers of Uttar Pradaeh. The cut-ttwet 
competition for Hlting up of pelfOI pump has ... Red 
since the Go".rnment have ~ the power of 
Selection CommiIee to the Oil eo....... under the 
P",* Sector lJftdeMkingI. As per .... nonM. the peIrOI 
pumps which are sanolioned by the public leCtor oil 
companies should be sepIII1Rd by • dI8tance of at I .... 
5 k.m. However. it Is on account of the cut throat 
competition that theM oil companies are grouly violating 
the Me and once OM oil cctmpMiy granta Nndion for 
.. ttlng up of a petrol pump, the other one also gives 
approval for setting up another outlet near the first petrol 
pump. Especially in rural areu. if one company 
establiehes a petrol pump, other company feels pride in 
setting up another outlet at an arm's length from the 
fonner one. The result is that most of the petrol pumps 
are on the verge of closure. 

So, through you, I would Rice to urge upon the 
Gov.-nment that It should give Inetructiona to the public 
st'Ctor oil companies that if any 0CIIfYIP80Y eetabliehes 
petrol pump at one place, the other oil company should 
set up another petrol pump at a distance of at ..... five 
k.m. 

(xv) Need to provide stoppage of 4184 Down 
s. ... m Expren lind CMurl-Ch8ura Expraa 
at .. anaurl Railway Station In Chall 
~ ConethUMCy, .... r PrHeeh. 

SHRI SHAllENDRA KUMAR (Chail): Stoppage of 
4164 Down Sangam Express and Chauri-Chaura Up-Down 
should be provlclecJ at Manaurl Railway Station In my 
partiamenlary constituency. The people of Manauri Air 
force atation, G.G. road, commercial township area chail 
and Saral Akll and nearty 25 villages have to travel to 
and from Kanpur and Allahabad daily Including hundreds 
of traders, government officers' staffs, students and 
common people. The revenue of raHway will Increase If 
the stoppage of both the trains are provided at the said 
station. 

I urge upon the Government that keeping in Ylew 
the sentiment of the common people, one minute's 
atappage of both the IBid trai,. should be pro\rided at 
Maneuri &tallon. 

(xvi) Need to take s'epa for soclo-economlc 
uplHtment of Muehar Co,!,munlty In Bihar 

SHRI RAJESH KUMAR MANJHI (Gaya): Sir, I would 
like to draw your attention to the pUght of Mushar 
community who are the moat bactcward community among 
the Scheduled CUtes of BIhar State. The said community 
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constituted 2.5 per cent of the total population of BIhar. 
The National Human Right Commission had conducted 
the survey of social-economic condition of this community 
and Saxena Report in this regard was submitted to the 
Central Govemment. On the basis of Saxena Report, the 
Ministry of Rural Development had asked the state 
Government to formulate an action plan in regard to 
Mushar Community for providing land for the construction 
of houses under Indira Awas Yojna and ensuring of 
drinking water, and providing the road connectivity, food 
security, nutrition and health facility, and providing,' social 
security,besides working towards ensuring woman 
empowerm"nt skill development and prevention of crime 
agatnst them. But despite such instruction, the State 
Government could not formulate any such adion plan 
and it is on account of this that today the said community 
legs behind in the main stream of the society. 

Sir, through you I would like to request the hon'bIa 
Minister of Rural Development that in compliance of the 
Saxena Report he should take suitable steps and provide 
required assistance for the socio-economic /development 
of the said community at the eariiest. 

(xvII) Need to expedite the .ettlng up of an 
Ordnance Factory at Krlahnaglrl and ~ 
the exl.Ung Infraatruetural facllltl .. at ott.r 
Ordnance Factorle. In Tamil Nadu 

(English! 

SHRI E.G. SUGAVANAM (Krishnagiri): Sir, in our 
country at present there are 39 Ordnance Factories 
distributed at 24 locations. Out of this, Tamil Nadu is 
having only 6 units. The ordnance factory organization Is 
the largest and the oldest departmentally run production 
unit in the country and is engaged primarily In the 
manufacture of defense hardware viz., weapons, 
ammunitions, vehicles (armoured and transport), clothing, 
general stores and equipment for defence HrVices. 

In my Krishnagiri Constituency, Krishnaglrl and 
Dharmapuri are the two districts. It has a very 
mountainous terrain and tlat lands. This district is listed 
as the most backward district in Tamil Nadu and is lagging 
behind in industrialization. It is only 11.36% urbanised as 
per Census-2001 

There 1& a long pending demand for aeIting up of an 
Ordnance Factory in Krishnaglri district and a propoaaI 

for the same Is lying pending with the Union Govemment. 
A vast stretch of government land of more than 500 
acres is lying vacant at Pochampallil Taluk in my 
Kriahnagiri district and is also identified for setting up of 
the Ordnance Factory there. But 80 far, no progress has 
been made in this regard. 

I shall, therefore, urge upon Hon'ble Minister to 
expedite the proposal of setting up of an Ordnance 
Factory at Krishnagiri and also to upgrade the existing 
facilities and infrastructure at all the Ordnance Factories 
located in TamU Nadu. 

(xvtft) Need to monitor the functioning of Sldharth 
Nagar Ol.trlct Cooperative aank In Uttar 
PracIuh. 

rrrsnsllllionJ 

MOHO. MUKEEM (Dumarlaganj): Sir, the District 
Cooperative Bank of distrid Sldharth Nagar and Its all 
branches have turned insolvent. This District Cooperative 
Bank and Ita branches handle the accounts of GRY, 
Primary school, scholarship accounts, Gram Sabha 
account; Government's accounts opened for various 
developmental works and the personal accounts of poor 
and oppresaed farmers. it is on account of gross financial 
irregularities that the said bank has tumed insolvent. 
Result is that all types of account holders of this bank 
are forced to be driven from pillars to poat and all types 
of developmental works have stalled. 

So, through you, I would like to request the 
Govemment that the Govemment shouid hold high level 
inquiry against the offtcers and staffs responsible for the 
insolvency of District Cooperative Bank, Sidharth Nagar 
and along with that ensure that all the account holders 
get theW due amounts so that developmental and other 
worka may not get affected. 

(xix) Need to provide epeclal HIli Area Fund for 
development of Velpar.1 In Pollechl 
ParNamentary Conatltuency, Tamil Nadu 

(English! 

DR. C. KRISHNAN (Pollachi): Vatparai HAl area with 
tea and coffee plantations Is part of my constituency in 
Coimbatore dlstrid, Tamil Nadu. 

The poor daily wage wortcers, working in the Estates 
eam onty Rs. 651- per day and this amount is not at a/l 
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sufficient to keep and maintain a family and educate their 
children also. 

Hence I request that Valparal should be facilitated to 
become a Tourist Centre to improve the Business 
Prospects in the area, Also very big coffee and tea related 
industries should be set up in the Hill area to give 
employment opportunities for the local people. 

Valparai town road should be properly maintained to 
attract tourists and hospital facility should be improved 
with new buildings. 

For all these purposes special Hill area fund should 
be allotted. 

(xx) Need to expedite the negotiations with 
NSCN(IM) faction to find out an early aoIutlon 
for restorfng peace In Nagaland 

SHRI W. WANGYUH KONYAK (Nagaland): Through 
Ceasefire extension, all the time, peace Is prevailing in 
the State of Nagaland barring few incidents because of 
the continuing Ceasefire Extensions, a sense of peace 
and normalcy is increasingly being seen in Nagaland. 
People are growing more and more confident and this 
sense of well being has encouraged them to take up 
various social and economic activities. Tourists and visitors 
to the state, including various Central Government 
Officials, are often amazed at the major changes brought 
about in the life of the people within this short period of 
peace brought about after the Ceasefire agreement was 
first signed in 1997. Thus, our people are now demanding 
that peace be allowed to prevail permanently. 

I want to make it very clear the stand of State 
Government of Nagland, Democratic Alliance of Nagaland 
(DAN) Policy is equi-closeness with all Factions and 
Government has formed a Consultative Committee on 
Peace (CCP). Through CCP Governrnent had contacted 
all the Factions and requested them to come to the 
negotiation table with Government of India for amicable 
solution of vexed Naga Political Problem. The duty of 
Stale Government is to act as a facilitator between the 
Government of India and the contending parties. Now 
that NSCN (1M) had submitted its proposal to the 
Government of India for which Government of India has 
taken serious note. Government of India should try to 
solve the issue as early as poaalble. . 

Therefore, I urge upon the Government of India to 
expedite the dialogue in serious manner and solve th~ 

vexed Naga Political Issue honourably and acceptable to 
all sections of Nags People. 

13.48 hr •• 

CENTRAL SILK BOARD (AMENDMENn 
BILL, 2006 

/English} 

MR. DEPUTY-SPEAKER: The House will now take 
up item no. 2o-central Silk Board (Amendment) Bill, 
2006. 

THE MINISTER OF TEXTILES (SHRI SHANKARSINH 
VAGHELA): Sir, I beg to move: 

"That the Bill further to amend the Central Silk Board 
Act, 1948, as passed by Rajya Sabha, be taken into 
consideration. • 

MR. DEPUTY-SPEAKER: Motion moved: 

"That the Bill further to amend the Central Silk Board 
Act, 1948, as passed by Rajya Sabha, be taken into 
consideration .• 

SHRI ANANTH KUMAR (Sangalore South): Sir, the 
hon. Mlniater for Textiles has moved the Central Silk Board 
(Amendment) Bill, 2006 for consideration by this House. 
This Bill has already been passed by the Ralya Sabha. 
At the outset I would like to submit that sericulture is 
part of agriculture and figures in the Concurrent List. 

Sir, we are in an era of Ilberallsed economy. It has 
been the constant endeavour of the hon. Minister to 
decentralise the entire process of sericulture. It is a well-
known fBct that States like Kamataka, Tamil Nadu, Andhra 
Pradesh, Jammu and Kashmir, Assam and Bengal are 
the major silk grOwing States. The State of Kamataka 
has a history of producing silk for more than 200 years. 
But I would like to bring to the notice of the hon. Minister 
that by bringing about this amending Bill, the Government 
would only pave the way for centralisation than 
decentralisation. There are provisions in the Bill for 
creating parallel mechanisms and systems. There are 
Sections in the Bill that seeks to create more hurdles, 
more licensing stages and more, delays which Is not a 
happy augury for the silk industry as a whole. 

Sir, the State of Kamataka is a premier silk producing 
State. In the last 15 years, the Government of Karnataka, 
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[Shri Ananth Kumar] 
I would like to bring to the kind notice of the hon. Minister, 
that has adopted a policy of producing high yielding 
variMies of mulberry. There has been 100 DFL cocoon 
productivity. There has been an increase in production 
from 28 kgs per 100 DFLs in 1991 to 53 kgs per 100 
DFLs in 2005-06. In 1991, per hectare cocoon productivity 
and income generation in 1991 was 394 kgs, but in 
2005-06 it has increased to 632 kgs. The total production 
of silk in 1991 was 66,224 metric tonnes and today, in 
2005-06, it has been 7071 metric tonnes. Improvement 
has been from 9.5 per cent in 1991 to 7.42 per cent in 
2005-06. There has been increase in per hectare silk 
productivity. In 1991, it was 41.5 kilograms per hectare. 
It has increased to 93.6 kilograms in 2005-06. It Is more 
than 100 per cent increase. 

There has been considerable increase in production 
cost and there has been increase in the income of 
farmers. The average income in 1991 was Rs. 29,861 
per hectare and it has now increased to Rs. 78,987 in 
2005-06. There has been improvement in quality and 
prices of raw silk. The price has increased from an 
average ot Rs. 705 per kilogram in 1991 to Rs. 1052 in 
2005-06. 

13.51 hrs. 

(SHRI MOHAN SINGH in the Chair) 

There has been a decrease in drudgery also. When 
all the States have been made this improvement, specially 
Karnataka, in silk rearing and production, I do not 
understand the need for the proposed Bill for taking away 
some of the powers of the Karnataka State Sericulture 
Ministry to the Central Silk Board. Actually, every State 
has its own act. For example, there is a foolproof 
legislation since 1959 called the Karnataka Silkworm 
Cocoon, Silk Yarn Regulation, Purchase, Supply, 
Distribution and Sale Act, 1969 which regulates production 
of quality silk worms, rearing of silk worms, possession, 
disposal, sale or purchase of silk worms, silk worm 
cocoons, licensing and reeling establishments, establishing 
and maintenance of cocoons In the silk market. This is 
the existing law and it is adequate. It is adequate for the 
quality, maintenance of silk worms. 

You very well know and this House also appreciates 
that there are two important sections in silk production or 
sericulture. One is mulberry cultivation which farmers are 
doing and another is production of eggs and these eggs 

also are reared by licensed producers, that Is, the farmers. 
From production to eggs, hatching to rearing, till the stage 
of cocoon and reeling, the entire activity comes under 
the State Serlculture Department. There Is a State 
Certification Agency. When the State Certification Agency 
is there, I do not understand the need for duplicating the 
same by the Central Sericulture Board. I urge the hon. 
Minister, through you, on this point. He Is well-versed 
person in textiles and more so In sericulture. After reeling, 
twisting and weaving, it goes to textiles and then to the 
market. The plight of the reelers is grave. Actually, they 
are having obsolete technology and machinery which are 
not at all comparable to the machinery and technology in 
Japan and China. If they want to purchase automatic 
reelers, they have to spend Rs. 1.5 crore and they do 
not have the investment capability. 

Therefore, I urge upon the Government and the hon. 
Minister to provide reelers with ultra modem machinery 
which is in use, which is in vogue both in China and 
Japan. Secondly, they purchase cocoon every day. Every 
day they are reeling them In obsolete chams like reelers. 
For that they do not have any money. 

It is my good fortune that hon. Finance Minister is 
also present here. 

[Tmnslation} 

MR. CHAIRMAN: By the way, the Minister has come. 

/English} 

SHRI ANANTH KUMAR : He should also come to 
the rescue of the hon. Minister of Textiles and to the 
rescue of the entire sericulture trade, especially the 
reelers. We need credit facility. We need working capital, 
that too on everyday basis. There is a question of 
marketing and level playing field between Chinese silk 
and Indian silk. There are problems of quality because of 
the unfinished research and development work of cocoons 
in our country. The primary function of the Central Silk 
Board Is to look after the research and development of 
cocoons and their procedures. Therefore. they should 
concentrate in that field. 

I want to bring some important features of Kamataka's 
contribution towards sericulture and the silk industry. 
Karnataka produces fifty per cent of India's raw silk. 
Karnataka, especially the Bangalore and Kolar regions. 
is known as land of silk. Our hon. Minister Shri K.H. 
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Muniyappa is also present here. Kamataka is known as 
land of gold, sandalwood, silk and coffee. 

SHRIMATI TEJASWINI SEERAMESH (Kanakpura): 
Sir, I associate myself with what Shri Ananth Kumar is 
saying. 

SHRI ANANTH KUMAR: I appreciate that Shrimati 
Tejaswini See Ramesh is also associating with what I 
am saying. 

[Translation} 

MR. CHAIRMAN: Ananth Kumar ji, now conclude your 
speech. 

SHAI ANANTH KUMAR: This is a very big issue. So 
give me some time. 

[English} 

Around 5.62 per cent 'of the global silk production is 
from Karnataka. We are providing employment to twelve 
lakhs of people. There are 12,252 reeling units and there 
are more than one lakh reeling workers. We have got 71 
government grainages. 477 private gra/nages. 66 cocoon 
markets and 10 silk exchanges. We have got 96 silk 
farms. 246 pre-cocoon and 17 post-cocoon technical 
service centres. We have got a Research and 
Developmenl Institute. We have the required number of 
officers for this. We have the facility for extension, transfer 
of technology. inspection and monitoring. These are being 
effectively done. 

I want to bring to the kind notice of the hon. Minister 
as to what the Department-Related Parliamentary Standing 
Committee on Commerce which submitted a Report on 
31 sl May. 1995. said in its Fourteenth Aeport on 
Sericulture. The Standing Committee unanimously 
observed: 

"The Committee observes that the CSB which was 
expected to promote and develop silk by encouraging 
research activities on evolving races, devising means 
for improved methods for mulberry cultivation, silk 
worm rearing. reeling and spinr1ing activities, etc .• 
had to extend its activities in other areas which were 
in the domain of the Department of Sericulture of 
State Governments.· 

14.00 hrs. 

" .... With the result some of the developmental 
schemes/programmes undertaken by CSB such as 
extension centres for propagation of mulberry 
cultivation, production of DFLs, seed distribution etc. 
were not being organised properly. It appears that 
the need for CSB stepping into. these unassigned 
areas is because of indifferent att:tude of some of 
the State Governments in performing the role 
assigned to them .. ." 

But Kamataka is not one of them. Kamataka has .. 
been a premier State in silk production. I again quote: 

'While the Committee understands the compulsions 
before the eSB, it feets that the eSB should gradually 
relieve itself from the unassigned role leaving the 
State Govemment to act what Is really in their 
domain." 

This has been the categorical unanimous 
recommendation from the Standing Committee on 
Commerce relating to sericulture activity ... (lntenuptlons) 

[Translation} 

MR. CHAIRMAN Now you conclude. 

[English} 

SHRI ANANTH KUMAR : So, I urge upon the han. 
Minister that he should delete the proposed provisions in 
the Bill. 

Now, I read out within half a minute section 88-
Powers and functions of the Committee. I request that 
the entire sub-section 8B (1) (2) and sub sections except 
laying down of quality standards for kind or variety of 
silk-worm seed; authorisiation of silk-worm races and 
hybrids for commercial explOitation and a/l other sub-
sections from (iii) to (viii) be deleted because field activity. 
farmers extension service, rearing monitoring and 
inspection certification of the seed, pupa and moth 
examination etc. all these things should come under the 
State Governments. Therefore, this is a State Govemment 
activity. So, I request the hon. Minister to delete the 
entire thing. 

Secondly, in Section 8E of the proposed Bill again 
from sub-sections (1), (2) and (3) and sub-sections (a) to 
(d) of sub section (3) and sub-section (4) of 8(E), I 
request the han. Minister to delete them. 
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/T,..nsJslion} 

MR. CHAIRMAN: If we delete everything then what 
wit go on record. 

SHRI ANANTH KUMAR: There are so many things 
in it to be kept on record. 

MR. CHAIRMAN: Now conclude. 

... (lnltN'1Uplions) 

SHRI ANANTH KUMAR: I am concluding. 
... (Intmruptions) 

SHRI SHANKAR SINGH VAGHELA: Mr. Chairman, 
Sir, I would like to say something about it. 

MR. CHAIRMAN: You give your reply later. 

SHRI SHANKAR SINGH VAGHELA: I tell you the 
whole thing ... (lnlerruplions) I will take only one minute. 

Mr. Chairman, Sir, his minister Shri Gowda had met 
me yesterday. 

When he phoned me, I had told him to come to 
Delhi. Yesterday he had a detailed meeting with my 
officers. The Minister Shri Rajshekhran was also present 
in the meeting. Shri Muniappa, Shrimati Tejaawini the 
hon'ble member from Kamatalea, and the other friends 
had also met me regarding Kamataka. I would like to 
say that there is no need to worry about the State 
Governments. We really believe In decentralization, but 
in view of the kind of competition being faced from China, 
this Bill witl be enforceable In all 12·14 States all over 
the country. Therefore, when the time will comes to framer 
the rule we will discuss the matter with all the States. 
We will make planning so that the problems about which 
you have apprehension may not crop up. I would like to 
intervene ·this much only... (Interruptions) 

{English} 

The detailed reply wiD be given by the Minister of 
State. 

{Translation} 

MR. CHAIRMAN: You may take it as an assurance. 

{English} 

SHRI ANANTH KUMAR : Sir, I thank the hon. Minister 
for this assurance. Shri Rarnchandra Gowda, the hon. 
Minister for Sericulture, Government of Kamataka and 
Shri K.H. Muniyappa have taken special Intereats. All our 
other MPs have also taken special interests. My only 
request Is that there shoukt not be any duplication of the 
mechanism. There should not be poUcing of the activities 
which is being done by the State Governments. There 
should not be any centraUsation from decentralisation. 

Sir, the hon. Minister of Textiles, Shrl Shankersinh 
Vaghela, has already assured this House including myself 
that he is going to take adequate care in rule making. I 
also request him that during the advent of the next 
Session in November, if possible, we should be allowed 
to move an amendment to delete these clauses from the 
BiU also. 

With these words, I once again thank the hon. 
Minister for bringing forward this Bill. 

{Tranm.Honj 

DR. RAJESH MISHRA (Varanaai): Mr. Chairman, Sir, 
rise to strongly support the Central Silk Board 

(Amendment) Bill, 2006. I would like to congratulate that 
Karnataka has done very well right from the beginning in 
the field of silk production. But, in content of what the 
hon'ble member from opposition was speaking on the 
iSBue, I would like to that under the present globol 
scenario, our sHk indurstry Is facing stHf competition from 
China. As a result of this, we are not in a poaltion to 
claim that the weavers in India have become aelf· 
dependent even though they are getting support in terms 
of subsidy and all other facilities for the silk Industry and 
handloom ever since the UPA Govemment have come in 
power. The same situation applies to the farmers ... 
(InterruplionSj Now when this Amendment Bill is being 
introduced, I would like to know two things: whether the 
Central Government have no right to make this 
amendment? The Hon'ble Member was referring to 
concurrent list. It is true that thia is the subject of 
concurrent list, but the amendment could be made. In 
the larger interest of the country, the Government can 
enact any law so that the silk-producing farmers, weavers 
engaged in this industry and all other could be benefitted 
of it. The laws like the one under discussion are enacted. 
At present Kamataka has 51 per cent share in the silk· 
production in the country. From time to time, the 
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Government have provided a slew of facilities to the silk 
producing farmers of the other States of India so that 
the people could produce silk. We should adopt the 
mechanism with which more and more silk could be 
produced in India. Apart from it I would also like to say 
an effort should be made to include the provisions for 
providing necessary facilities for the sector that would 
facilitate the farmer the weavers engaged in this industry. 
We can take clues from China. An apparel manufactured 
at a cost of Rs. 800 in India can be imported from China 
at cheafer price and better quality. If the farmers and 
the weavers in India do not compete with it, what will 
happen to crores of people who are engaged in this 
business? 

As far as Karnataka is concemed, the farmers of 
this State need to be strengthened more so that they 
could produce more silk. But, at the same time, the same 
approach should be applied for whole India. I am of the 
opinion that India will be able the withstand the 
competition only when the Government provide more relief 
to them. The Standing Committing of Parliament had 
recommended this amendment. Rajya Sabha has already 
passed this Bill. We would like to say that when this 
amendment bill is passed, the Government should pay 
attention to the way by which more and more silk could 
be produced in India. We have to evolve the mechanism 
by which the share in silk production from Kamataka, 
presently 51 per cent, could be increased upto 60-65 
percent and also to oversee as to how the facilities to 
be given to the weavers with the industry could be 
increased so that the threat from China could be 
countered and the conditions of silk producing farmers 
and weavers could be improved in the State. 

Sir, with these words I conclude my speech and 
strongly support this Bill with the beliet that the 
Government will provide more support to the farmers and 
the weavers in this field so that they could stand strongly. 

{English} 

SHRI BASU DEB ACHARIA (Bankura): Mr. Chairman, 
Sir, the hon. Minister has admmed that due to liberalisation 
and globalisation policies being pursued by the Central 
Government, there has been an adverse impact on the 
silk industry in the country and as a result of this, there 
is a need to regulate some of the actiYi~es of the silk 
l:"Idustry. 

Sir, it is a fact that Karnataka is the major silk-
.,ruducing State in our country and 51 per cent of our 

country's total silk production comes from Kamataka. 
There are four other States apart from Karnataka where 
silk is being produced and they have their own Acts. 

I have gone through the Report of the Standing 
Committee on Labour. It is stated in this report that views 
of major silk-producing States have been taken. There is 
some ground for the objection raised by Karnataka and 
it is necessary to assure that the proposed amendments 
would not disturb the existing set up. The Government of 
Tamil Nadu has also raised serious reservations in regard 
to some of the amendments that have been proposed in 
the existing amending legislation. The Government of 
Karnataka has stated that the role of the Central Silk 
Board, within the ambit of objectives contained in the 
mandate, is welcome whereas such of the amendments 
which lead to duplication and overlapping may be dropped 
in the best interest of the industry. This is the main 
objection of the Government of Karnataka. So, we will 
hElVe to see whether the mandate Is being diluted by this 
amendment or not. 

Sir, we know that there is a crisis in the silk industry. 
It Is a fact that a large number of people are involved in 
the production of cocoon and silk. It is also a fact that 
there has been an increase in the production of both 
cocoon as well as silk, but there has not been 
commensurate increase in the income of farmers. There 
are some traditional silk-producing States like Karnataka, 
Tamil Nadu, Assam, Weet Bengal and Andhra Pradesh, 
but there are some non-traditional States also like the 
State of Jammu and Kashmir. So, I would Hke to know 
from the Minister as to what is the necessity for bringing 
this amendment and what is the need to regulate and 
whether it Is because of import liberalisatlon. The anti-
dumping law has already been imposed against dumping 
of silk from some countries. But what is the necessity to 
regulate the quaUty and standard of production of silkworm 
seeds? 

I would like to know whether the State Serl-culture 
Departments are capable to produce better quality of 
seeds or not. 

We have about four to five research centres 
throughout the country and research works are also being 
undertaken there. Today, they have developed bivoltine 
and there has been some development In regard to quality 
of silk, also· by improving the quality of silk and by 
reducing our cost of production. I would like to know 
whether we wiN not be able to compete with the foreign 
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countries who are exporting silk to our country and 
because of that our traditional industries like silk are being 
adversely affected. That we will have to see. 

Some apprehensions are also expressed by the 
Standing Committee. I would like to know from the hon. 
Minister, when he replies to the debate, whether those 
suggestions have been incorporated in the legislation after 
the Standing Committee has submitted its report. One 
apprehension. and this is very important, is that small 
scale seed farmers/producers may lose their jobs as a 
result of the proposed amendment. The Committee further 
recommends that provision should also be incorporated 
in the Bill to impart training to small-scale seed fanners/ 
producers in other fields/areas of seri-culture to enable 
them to carry their livelihood. This is very important 
because the farmers who are involved in the production 
of cocoon are small and marginal farmers. 

There is also an apprehension of it being monopolised 
because il has been slated in the report. The Committee 
were informed that the cost of setting up of multi-voltine 
grainage as per specification of the Bill may be around 
As. 10 lakh. The cost of bivoltine grainage along with 
cold storage. which is an essential requirement for 
bivoltine silk worm seed production may be around 
Rs. 1 crore. As such. there is a danger of private sector 
monopolised by a few people to take over the production 
of silk worm seeds in the country and this may adversely 
affect the interests of 1 ,300 small-scale seed producers. 

(Translation) 

MR. CHAIRMAN: Now you conclude. 

(English) 

SHRI BASU DEB ACHARIA: Sir, I have a few points 
and I would like to highlight those. While the hon. Minister 
replies to this debate, he will reply to these important 
points. 

So. I would like to know whether this will be 
monopolised by a few people and then what will happen 
to these , ,300 small-scale producers; whether their 
livelihood will be adversely affected or not. 

Sir, I will take the opportunity to point out some of 
the problems of Central Silk Board. We have recently 
met the hon. Minister. There are a large number of 
vacancies of scientists. The main function of the Central 
Silk Board is to develop the new types or new kinds of 

silk to produce quality silk. Unless, there are adequate 
number of scientists, how can research work be 
undertaken by the Central Silk Board? 

In a number of research centres, there are a large 
number ot vacancies. There are about 2,500 casual 
workers. They are called time scale workers. They are 
time scale workers for 15 to 20 years. A decision was 
taken to convert time scale workers to give them 
temporary status. That decision was taken and order was 
issued. Even some workers got increased salary but 
subsequently, after two months, that order issued by the 
Ministry of Textiles was withdrawn. The Ministry of Textiles 
withdrew the order after two months. 

I would like to request that not only the measures 
which he has proposed In the amending legislation be 
taken into consideration but also the problems that the 
Central Silk Board is facing today like the problem of 
finance, the problem of fund, the problem of inadequate 
number of scientists, and the problem of workers, should 
be taken into consideration. I hope, while replying to the 
debate, the Minister will clarify all those points. 

·SHRI E.G. SUGAVANAM (Krlshnagiri): Hon. 
Chairman, Sir, let me thank the Chair for giving me an 
opportunity to participate in this discussion on Central 
Silk Board (Amendment) Bill, 2006. On behalf of my Party 
Dravida Munnetra Kazhagam (DMK) while supporting this 
Bill, let me put forth some points for consideration. 

Silk production is an important occupation under 
industry all over the world. Very few countries have 
developed the art of producing silk. About 70,000 units 
with looms were operating in our country, but now there 
are only about 35,000 units with looms are in operation 
due to their facing closure. This situation has arisen out 
of tough competition from some ot our neighbouring 
countries. Abundant import ot Chinese silk has brought 
about this impasse. Hence, I urge upon the Union 
Govemment to go tor a time bound ultimatum to ban 
import of silk from China. In order to ensure this, anti-
dumping tax has been introduced. Still I would like to 
impress upon the Union Govemment to impose a ban on 
silk import permanently. Such a measure should be to 
help the silk producing units in the country. 

Import of Chinese silk has increased manifold. It has 
Increased by 6,560 per cent. This has greatly affected 

·English Translation of the speech originally detlvered in Tamil. 
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our own silk producing units. Many unita are facing 
closure, because they cannot go on in the wake of a 
stiff competition. Even when credit facilities are extended 
at a lower rate of interest, these silk units cannot run. 
Even funds and assistance for improving and developing 
the technology and technique· do not hetp to improve the 
situation. Hence, I urge upon the Union Govemment to 
take special care and interest extending a special package 
to this silk industry. 

Production of cocoon and the groWIng of mulberry 
trees are not covered under Crop Insurance Scheme. It 
is necessary to bring them under Crop Insurance Scheme 
while conducive atmosphere Is created for marketing and 
exporting silk products. The Govemment must set up 
export facilitation centres wherever necessary. 

In Tamilnadu at Hosur in our Krishnagiri district there 
is a Sericulture Institute. I request you to expand and 
strengthen it. The climatic conditions available there Is 
ideal for the production of cocoons. Under TUFS 
technological development and upgradation is taken care 
of in textile sector. This must be available to silk industry 
and especially sericulture. 

Quality of silk cloths are ensured by way of providing 
'Hallmark' labels. Despite this move of the Govemment, 
there are still shops and traders who fleece the customers 
with silk cloths of inferior quality. They cheat on the public, 
they exploit the taste of the unsuspecting public by way 
of providing substandard silk material. They even pass 
on artificial fibre as silk. Public must be saved from being 
exploited by Ihese unscrupulous traders. In order to help 
the public to identify quality silk material, special markets 
should be provided. 

By virtue of being a member of the Central Silk 
Board. I have come across several farmers involved in 
the production of silk and I have studied their problems. 
Last week, the Members of the Central Silk Board and 
the officials met our Hon. Minister to impress upon him 
the urgent need to attend to the problems faced by those 
who are involved in the silk production in the absence of 
marketing. exporting and funding facilities. Hence, I urge 
upon the Union Government to set up a silk corporation 
in the pattern of textile cot'P!>ration or cotton corporation. 

Silk industry needs to be developed and for this, the 
ideal traditional centres like Banaras, Kanchipuram and 
Hosur must be declared as special silk zones. 

There are many people who are employed as casual 
and temporary IabouI'8t'8 and their services must be 
regularized and such of thoae employees must be mIIde 
permanent. Vacant poets there must be filled 1mmecIateIy. 
I find that even casual labourers on dally wages are not 
getting their dues. They must be ensured of gainful 
employment on a daify basis. It Is for a long time that 
they have not got any increase in wages: They are not 
getting adequate Increase. 

Under special SGSY projects Implemented by the 
Ministry of Rural Development, all the activities pertaining 
to sRk industry must get clearance and fund flow. 

ConsIdertng the growth in technology, SIk Board must 
be helped to engage qualHied scientists to take up 
research. Silk Board must get a matching standarclzed 
and growth on a par with CSIR. 

There must be extension service facilities in the form 
of officials of the Silk Board getting excess to meet the 
farmers Involved in cocoon production. They must take 
to these farmers the new techniques and technologies in 
getting quality silk yam. Such officials must get adequate 
transport facMlly to be on the reach out to the needy 
farmers and workers invofved In sericulture. Private seclor 
production of cocoon must get enough of encouragement. 

It is necessary to stuc:fy and explain the achievements 
of the Central Sitk Board during the Tenth Five Year Plan 
period. Silk production must be augmented during the 
Eleventh Five Year Plan period. 

Timely help must be available to the farmers to grow 
healthy cocoons. Disease prevention measures must be 
taken in time. As such, the catalytic development 
programme has been taken up effectively. It must be 
continued through the Eleventh Five Year Plan period 
also. Pebrine Is a disease that affects silk. Hence, effective 
steps must be taken up to eradicate completely this 
pebrine disease that affects mulberry trees and the silk 
worms. 

Quality yam produced in the private sector must be 
procured by the Centre directly. If they are encouraged 
to export directly, they can help Increase the foreign 
exchange reserves of the country. ' 

Thoueands of poor farmers and agricultural workers 
are invofved in silk production in the rural areas. Moat of 
them are carrying on silk production involving aU their 
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family members. ManyseH-help groups of women have 
also come forward to seriously engage themselves in 
sericliture. To improve their living standards and to ensure 
their livelihood appropriate steps and measures should 
be taken by the Govemment. Our Leader and the Hon. 
Chief Minister of Tamilnadu Dr. Kalaignar Karunanidhi has 
provided free electricity and necessary credit facilities to 
these farmers through co-operative bodies. Hence, I urge 
upon the Union Government to extend such meaningful 
measures to other weavers all over the country. Sericu/ture 
has been taken up in a big way in Krishnagiri, Hosur, 
Dhannapuri, Thali and particularly in GopicheUipalayam 
and Satyamangalam that come under the constituency of 
our Minister of State for Textiles Shri E.V.K.S. Elangovan. 
I urge upon the Union Government to evolve schemes to 
ensure that the farmers involved in this are getting 
remunerative prices for their produce and adequate 
facilities for producing quality cocoons and silk yam. Only 
then, we would be able to provide a competitive edge to 
our silk industry. With this I conclude. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chail): Hon'ble 
Chairman, Sir, I am thankful to you for giving me 
opportunity to speak on Central Silk Board (Amendment) 
Bill, 2006. However, this Bill has already been passed in 
Rajya Sabha. Now it is being passed in Lok Sabha. I 
rise to speak in support of this Bill. As Shri Ananth Kumar 
has said and this is also a fact that Kamataka is the 
highest silk producing state in the country. It has 50 per 
cent share in total silk production. Here, all the members 
have expressed their views. The House may recall that 
many years ago there was no production of terrycote, 
terrylene and gaverdin in India. Such clothes were 
imported from other countries. Wearing imported clothes 
was a fashion among poor, middle and upper class 
people. Now-a-days many multinational companies are 
coming here. Now it has been said that imported clothes 
are cheap and indigenously produced clothes are costly. 
They have high costs. We have heard old song, "Kanpur 
kee chappal aur Banaras kee sarea' (Kanpuri sandals 
and Banarsi sarees). 

I belong to Uttar Pradesh. Therefore, I would like to 
say about Varanasi's sarees. It was the centre of Sarea. 
I was hopeful that Bhai Rajesh Ji who comes from 
Banaras, would say something about it. Banarui sareas 
are very famous and it has been the centre of sarees, 
but today the saree industry of Banaras is on the verge 

of collapse. This Industry is going to be closed. Very few 
people are doing this business. These sarees have low 
sale. Through this Bill. I would urge upon the Government 
to provide subsidy loan and other Incentives for the 
production of silk to the fanners of those areas where 
the business of sareas is being done on large scale so 
that they could employ themselves in Saree Industry. A 
large number of weavers reside in Uttar Pradesh. 

Mr. Chairman. Sir. you also come from Uttar Pradesh. 
Whether it is Mau or Pariyavan or Akbarpur. The 
handloom clothes manufactured from all these places are 
very popular. I would say that the silk industry. with which 
minority Muslims are associated, should be encouraged 
by giving subsidized loans to them or by promoting 
sericulture. With these measures. the industry can spread 
to various parts allover India and then. they would be 
in a position to compete with the muftinatlonal companies. 
In sericulture, there are mulberry trees which generates 
cocoon. Farmers have to do very hard labour for It and 
they have to be very careful in rearing of silkwonns and 
its generations. As long the generation goes on, growth 
of silk wonns will be higher and production of silk yam 
will also be higher. Silk yam is produced from the cocoon 
and then its reel is formed. It Is processed In various 
ways and then It is sent to mills for real fonnation. Some 
are hanel-made. Participation of fanners could be seen 
more In It. We are always discussing In the House that 
the fanners engaged In the production of cotton or silk 
or choirs are more prone to suicides. 

Now that we are discussing the Central Silk Board 
(Amendment) Bill. so I would like to say that the 
Govemment should pay more attention to silk production, 
particularly by giving subsidy and more loans to the 
farmers 80 that the production of silk could be more and 
the silk Industry could be promoted. With these words I 
conclude my speech while extending my thanks to you. 

14.35 hrs. 

[MR. DEPUlY-SPEAKER in the Ch.vilJ 

{English} 

SHRI B. MAHTAB (Cuttack): Sir. I stand here to 
deliberate on the Central Silk Board (Amendment) Bill. 
As has been stated, the Central Silk Board Act carne 
Into force In 1948. The basic purpose was to develop 
and modulate the silk trade in this country. Today import 
of silk has played havoc in the market. The Chinese silk 
is spoiling the purity. 
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I would like to draw the attention of the Minister that 
at one point of time Orissa was famous for producing 
silk and also marketing silk products. Kalingan maritime 
history is replete with instances depicting the silk trade it 
had with the South-East Asian countries and how trade 
with both Romans, Arabs and Chinese and Far-East 
countries flourished. The silk trade flourished during that 
period. 

During the arrival of the European traders, written 
documents depict the finesse and expertise the weavers 
of Utkal or Orissa, as it is called, had. The trade and 
commerce by different Ports of Orissa, namely Baleshwar, 
Chandbali, Gopalpur continued till 1930. But after 
Independence, Orissa does not figure in the silk map of 
India. What is the cause? I do not know. Even after 
60 years, the Government has not woken up. Orissa has 
large tracts of forests where silk worms are home grown 
by Adivasis, especially in the district of Mayurbhanj and 
Keonjhar and in all the KBK districts. They need support. 
Market has to be energised. 

In this Bill, a number of States have been mentioned. 
But the State of Orissa has not been mentioned. A 
representative of Orissa Govemment should also find 
place in the Committee. Weavers of Cuttack, Ganjam 
and Samba!pur have specialised in value adding the silk 
and it works like a patent. The Bomkai silk of Berhampur, 
Sambalpuri of Sambalpur and Maniabandhi silk of Cuttack 
are world famous yet Orissa remains unrepresented in 
the silk map of this country. I would like to know why 
this discrimination is done. I want to know whether you 
are going to add Orissa in it. 

At the same time, I would like to say that aericulture 
is to be promoted and should be supported by the Union 
Govemment in a concerted manner in those States which 
have natural forests. This would give added income to 
the Scheduled Tribe people. I would again urge the 
Government to include Orissa. 

My second point here is that recently a news item 
has been published, and I am sure the Minister is aware 
and has heard about Kusuma Rajaiah of Andhra Pradesh 
and the process he has popularised by not slaughtering 
of any living organism. He is allowing the moth to fly 
away before boiling the cocoons for reeling silk. Such 
eco-friendly method of manufacturing mulberry silk yam 
should be encouraged. Not only the Jains but those who 
believe in non-violence and are interested in proper 
maintenance of ecology should encourage this also. 

Though this method spares the worm of a brutal death, 
it costs more than the conventional method. Under the 
traditional method, a single cocoon yields nearly 500 
metres of shimmering yam in filament form whereas the 
non-violent method produces 60-70 metres of yam, less 
shining and discontinuous. 

Hence it has to be hand-woven or mill-spun. The 
silk, though more expensive, is sweat-absorbent and the 
couture-conscious love it. 

The third point here Is that the silk sector In India 
needs to be modernised. It has to go beyond cottage 
industry status. The output levels have to improve. Without 
these changes, even the anti-dumping cases will achieve 
nothing. 

Today China needs a major importer like India. India's 
domestic and export mart<ets for silk products are growing. 
The local silk production has been more or less stagnant. 
Even in the last 60 years not much improvement has 
been done. My question here is this. What steps have 
been taken to increase silk production in our country? 
China is dumping cheap silk hurting the Indian silk-
growers. What steps the Govemment has taken to make 
a price-support measure to help the local silk growers? 

Traditionally, India has been the only country in the 
world which produces all five known commercial varieties 
of silk namely mulberry, tussar, oak, erl and muga. Most 
of these silks are not ideally suited for high speed power 
looms and the industrial sector. What steps are you taking 
to bring in the technology transfer? 

I conclude by saying this. The traditional silk-producing 
belts need to be promoted. India's silk industry today is 
decentrallsed and so structured as to prevent Inflow of 
more capital. These issues need to be addressed. 

·SHRI M. SHIVANNA (Chamrajnagar): Sir, I thank 
you for giving me an opportunity to speak on the Cantral 
Silk Board (Amendment) Bill 2006. I would like to support 
this Bill on beha" of JO(S). Kamatalea is the premier silk 
producing State, contributing more than 50% of the 
country's, and 5.62% of world's mulberry raw silk 
production. Nearly 88,000 hectares is under mulberry 
cultivation, giving employment to 1? lakh persons in both 
downstream and upstream Serlcultural activities. Nearly 
12252 reeling units employing 82500 reeling wort<ers are 
functioning in the State. 76 Government grainages and 

·English Translation of the speech originally delivered in Kannada. 
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477 private licensed seed prepares are engaged in 
production of quality seeds in addition to 6 gralnages of 
Central Silk Board. The silkwonn cocoons produced by 
the farmers are traded on a day-to-day basis in 86 
Govemment Cocoon Mari(ets and I would like to place 
on record that the system has been well accepted by 
the farmers and the reelers mainly because of the 
transparency involved in the transactions, accurate 
weighment and cash payment to farmers on the same 
day of transaction Govemment has set up 10 silk 
EKchanges in the State for the sale and purchase of raw 
silk yam. Kernataka has also set up Silk Mari(eting Board 
with a view to stabilize the silk prices. The State has 
also a well established silk weaving facility under the 
aegis of Kamataka Silk Industries Corporation producing 
the world famous MY30re crepe silk sarHS. 

The State has established 96 Sericulture Farms 
producing the basic seed, both multivoltine and bivoltine, 
at P3, P2 and P1 stages of multiplication, of provide the 
basic seed required for commercial seed production. The 
cocoons are also traded in Govemment facilitated seed 
cocoons mari(ets, which provides a platfonn for selection 
of quality seed cocoons of the choice of the seed 
prepares. The State has established a Seed Area for 
production of pure Mysore multivoltine seed cocoons and 
38 bivotine seed areas. 

These Fanns and Seed Areas also cater to the needs 
of seed cocoons of other States like, West Bengal, Andhra 
Pradesh, Tamil Nadu and Maharastra. This system has 
ensured supply of quality seed cocoons of proper 
genealogy through out the year. The advantages of seed 
areas are rearing is done in a compact area where crop 
monitoring, seed cocoon production, disease management 
and procurement/marketing of seed cocoons are ensured 
systematically. Over the years, the State has evolved a 
prefect system of extension and transfer of technology 
by establishing 246 Technical Service Centres to cater to 
the needs of reelers. The State has also established one 
Research and Development Institute and 6 Sericulture 
Training Institutes for training the fanners, reelers, private 
seed producers and the personnel of Department of 
Sericulture. The Department of Sericulture in Kamataka 
has an active strength of 443 qualified technical officers 
and 2506 technical personnel fulfilling the responsibilitieS 
of extension, transfer of technology, inspection and 
monitoring. The sericulture sector in Karnataka is 
supported by a budgetary grant of As. 50.41 crores under 
Plan (including AS.1 5.00 crores from Central Silk Board) 
and Rs. 1 "iO.OO crores under Non-Plan. 

Kamataka State is having a reasonably foolproof 
legislation aince 1959, enforced In the entire State. The 
Karnataka Silkworm Seed, Cocoon and Silk Yarn 
(Regulation of Production, Supply, Distribution and Sale) 
Act, ~ 959 regulates the production of quality silkwonn 
seeds, rearing of silkwonns, possession, disposal, sale 
or purchase of silkworms, silkwonn cocoons, licensing of 
reeling establishments and establishing and maintenance 
of cocoons and silk markets. The existing laws are 
adequate of ensure production and supply of quality 
silkwonn seed. The provisions in the Kamataka Silkwonn 
Seed, Cocoon and Silk Yam (Regulation of Production 
Supply, Distribution and Sale) Act, 1959 are stringent 
enough to ensure quality and liberal enough to encourage 
large scale production of silkwonn seed. It may not be 
out of place to mention here that the sericulture sector 
in the State has successfully ensured disease-freeness 
in seed crops. The ever-fatal pebrine disease has been 
controlled effectively by the State machinery, facilitated 
by constant vigil and frequent inspections at all stages 
commencing from the maintenance of basic seed. The 
dreaded pebrine disease, which attacked the silkworms 
in Kamataka during 1991 -92, has not recurred again due 
to theae efforts. There was no total crop loss at the 
fanner's level due to any of the silkwonn diseases. 

The new races of mulberry and silkworms given to 
us by the Central Silk Board and State Research 
Institutes, combined with improved packaged of practices, 
ably transferred to the fanner's fields, have contributed 
to: 

(a) Adoption high-yielding mulberiy varieties and 
silkwonn races. 

(b) Increase in per 100 dfls cocoon productivity-
28 kgs. Per 100 dfls in 1990-90 has Increased 
to 53 kgs. in 2005-06. 

(c) Increase in per hectare cocoon productivity and 
income generatlon-348 kgs. per hectare in 
1990-91 has increased to 632 kgs. In 2006-06. 

(d) Incraased in total production of silk-from 
6224 Mrs in 1990-90 to 7471 MTs. in 2005-06. 

(e) Improvement in rendltta-from 9.5 In 1990-91 to 
7.42 in 2005-06. 

(f) Increase in per hectare silk productivity-
41.5 kgs. per hectare in 1990-91 has increased 
to 93.6 kgs. in 2005-06. 
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(g) Decrease In cost of production and increase in 
the income to the farmers--Rs.29,881/- average 
income from one hectare in 1990·91 has 
increased to Rs.78,9871- in 2005-06. 

(h) Improvement in the quality and price of raw 
silk-the prices increased from an average 
Rs. 705/- per kg. in 1990-91 to As. 10521- in 
2005-06. 

(i) Decrease in drudgery. 

This directly influences the socio-economic conditions 
of the farmers and reelers. More and more farmers have 
been adopting advanced technologies, and also, more 
and more large farmers are being attracted to cultivation 
and rearing of silkworms. The commercial silkworm cocoon 
rates have been improving to the advantage of the 
farmers. 

Under the circumstances, some of the provisions 
proposed in the Central Silk Board (Amendment) Bill, 
2005, run parallel to the provisions in the Kamataka 
Silkworm Seed, Cocoon and Silk Varn (Regulation of 
Production, Supply, Distribution and Sale) Act, 1959 and 
therefore, would amount to duplication, overlapping & 
probably confusion as well. 

(i) The provisions relating to constitution of central 
Silkworm Seed Committee to specify quality 
parameters for silkworm seed, regulation of 
export and import of silkworm seed, constitution 
of Hybrid Authorization Committee, etc. are 
welcome. 

(ii) However, provIsIons relating to registration of 
seed producers and imposition of conditions 
requirements to be met by such producers may 
not be necessary. Adequate provisiOns to this 
effect are already in place and being practiced 
in Karnataka as per the Karnataka Legislation. 

(iii) The programming and planning of silkworm seed 
production should be left to the sole discretion 
of the State as it relates to the very basic 
functioning of the Directorate of Sericulture In 
the State. The Directorate, having 246 grassroot 
level Technical Service Centres with trained 
manpower, is in a better position to assess the 
requirement of silkworm seed and plan for its 
timely production and distribution. The Directorate 
in Karnataka ensure production and distribution 
of an average of one core disease free layings 

per month. The basic seed cocoons required 
for this magnitude of production is also It8I888ed 
in advanced, planned and produced In the State 
considering seasonality. 

(iv) In the Karnataka Silkworm Seed, Cocoon and 
Silk Varn (Regulation of Production, Supply, 
Distribution and Sale) Act, Sericulture 
Demonstrators and above level staff In the field 
have been notified. This inspect the grainages 
and certify the silkworm eggs before release to 
the farmers about its disease freeness. The 
quality and the disease-freeness of the silkworm 
eggs are ensured by means of microscopic 
examination of pupae and mother moths before 
release to the farmers. These staff is provided 
with advanced instruments and technical know-
how to record the quality certifications. 

(v) Moreover, the quality of seed cocoons produced 
in the seed areas, marl<eted and used for 
production eggs is also monitored stringently and 
certified before sale in marl<ets. 

(vi) Under the circumstances, constitution of silkworm 
seed Certification Agencies would only add to 
delay and make the entire process more 
cumbersome and difficult from the view point of 
farmers. Inclusion of this provision in the 
proposed amendment would amount to 
duplication the existing provisions and practice. 

Under the existing Kamataka Silkworm Seed, Cocoon 
and Silk Vam (Regulation of Production Supply, Distribution 
and Sale) Act, seed testing is conducted in the seed 
production centers by the staff on day-to-day basis, the 
working of the officials is specified and seed testing is 
be conducted before selection for seed. The production 
of eggs is frequently tested for disease-freeness. Only 
after certification they are permitted to be supplied to the 
farmers. Therefore, the proposed amendments relating to 
setting up of Central Seed Testing Laboratory, testing and 
inspection may be limited to the silk worm seed intended 
for export or Import. 

The Central Silk Board is the principal agency in the 
country to advise Government ot India and State 
Government as well on the various aspects concerning 
the different activities involved in the sericulture industry. 
Its role in the areas of evolution of new races, research, 
development and promotion of advanced technologies is 
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paramount and should naturally become the focus of Its 
activities. 

(i) The subject of bringing in a Central Legislation 
for regulating production and distribution of 
silkworm seed is being discuased since 1986. 
Even the Parliamentary Standing Committee on 
Commerce (1995-96), in its 14th Report on 
Sericulture presented to the Rajya Sabha on 
31 st May, 1995 has elaborated on these aspects 
and has observed that the Central Silk Board 
should gradually relieve Itself from the 
unassigned role such as extension centres for 
propagation of mulberry cultivation, production 
of dfls, seed distribution, etc. which are In the 
domain of the State Government, and, leave 
such functions to the State Governments to act 
what is really in their domain. 

(ii) The respective roles of Central Silk Board and 
State Departments of Serlculture need to be 
clear1y defined to make the whole system user· 
friendly and efficient and definitely 'helps in 
increasing qualitative and quantitative silk 
production In the country, in general and 
Karnataka in particular. 

(iii) The Central Silk Board should integrate vertically 
the various practices and bring in harmonization 
with the objective of production of superior quality 
silk, which is the need of the hour. 

(iv) The State Government has an open mind on 
certain amendments to the Kamataka Legislation 
suggested by Central Silk Board and Ministry of 
Textiles and is under the process of review with 
a view to bring in liberalization in the context of 
the global challenges in the sericulture sector. 

Therefore, it is the considered view of the Department 
of Sericulture, that any amendment proposed to enhance 
the role of Central Silk Board within the ambit of the 
objectives contained in its Mandate Is welcome, whereas, 
such of the amendment which lead to duplication and 
overtapping may be dropped in the best interest of the 
Industry. I wholeheartedly welcome this BiH. 

Sir, I thank you and with these words I conclude my 
speech. 

MA. DEPUTY-SPEAKER: Shri Suresh Angadi. You 
may please finish in four or five minutes. 

SHRI SURESH ANGADI (Belgaum): Mr. Deputy-
Speaker, Sir, the Central Silk Board (Amendment) BUI 
has been Introduced by the hon. Minister of Textiles. As 
Shri Ananth Kumar has already expressed the facts and 
figures. there are five State&-Kamataka, Tamil Nadu, 
Anclua Pradesh, West Bengal and Kashmlr-whlch are 
growing aUk in the country. I am proud to say that more 
than 50 per cent of the silk is produced In Karnataka 
only. This Act being the Central Act may overtap the 
State Act-this duplication should not be there because 
usually the Central Acts nullify the State Acts. So, the 
farmers will have to comply with the two laws. one 
enacted by the State Government and the other enacted 
by the Central Govemment. That Is why. I oppose this 
Bill. 

In this connection, the figures of the Central 
Government show the production of silk at 7,000 tonnes 
in the last 20 years, and there Ie no Improvement. So. 
the Central Govemment should take initiative to Improve 
the quality of silk and help farmers grow· more silk, to 
encourage the unemployed youth In the rural areu. We 
ean go through the details as explained by Shri Ananth 
Kumar and also other colleagues. Today, Kamataka is 
the only State and in Kamataka, my conatItuency Belgaum 
is one of the important places for growing silk. So, I 
would request that a research centre should be started 
in Belgaum District of Karnataka. 

My request to the hon. Minister is that instead of 
implementing the Central Act, he should give powers to 
the States only to encourage more production of silk. 
While Shri Ananth Kumar was speeking, the han. Minister 
of Textilea has promised that he will not aJIow overtapplng. 
If he makes that. the States wiU take care of the farmers. 

With these words, I conclude. 

MA. DEPUTY·SPEAKER: Now Shrimatl Tejaswinl 
Seeramash will speak. You may speak for four or five 
minutes. 

SHRIMATI TEJASWfNI SEERAMESH (Kanakapura): 
Sir. It is very unfair to give very short time to women 
because It is a Bill relating to silk. 

{Tl7lnsllllion/ 

MA. DEPUTY SPEAKER: He has taken 2 minutes. 
I have given you four·five minutes. 
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SHRIMATI TEJASWINI SEERAMESH : Sir, I will obey 
the Chair. You can trust me. .... (Inlt1rruplions) 

Silk is the symbol of beauty and splendour in this 
country. Every woman is having weakness for silk. I know 
that you are all like my brothers and fathers. The men 
of this country are having a weakness for women as 
their mothers, sisters or daughters. All men like women 
as their dear ones. So, naturally, to please them whenever 
they are upset in the house, they will follow the secret 
route, silk route to appease them, but definitely we need 
more time to debate the matter of silk where 60 per cent 
of women engaged in agriculture are depending on the 
profeSSion of sericulture. 

Sir, Indian silk is particularly famous in the southem 
part of India. Kamataka is producing 51 per cent of the 
total amount of Indian silk. India is the largest producer 
of raw silk in the world, and it is only next to China and 
has 14 per cent share in the global raw silk production. 

India's annual production in the year 2005-2006 was 
around 17,305 metric tonnes. At the same time, its total 
consumption of silk is 25,000 metric tonnes. This means 

.. that there is a potential to grow 8,000 metric tonnes 
more. Now, China is exploiting this opportunity to dump 
all its Bivoltine Mulberry Silk of intematlonal quality. 
Therefore, there is a need to grow more silk to meet the 
domestic demand. Definitely, Tassar, Vanya, Muga, Eri, 
Mulberry, and our State's pride, namely, Mysore silk is 
having a lot of potential and a lot of demand. 

There is also a lot of difference between the choice 
of North Indians ana South Indians. We will go by the 
weight of the silk, weight of the saree, and colour and 
design of t.1e saree. On the other hand, people in North 
India prefer lighter silk. This growing of silk or wearing of 
the silk reflects the culture, tradition and topography. 

We have iot of export potential these days, and it is 
a great opportunity for us. The export eamings from silk 
are growing steadily because of the increasing demand 
for Indian silk goods, particularly, from the European 
countries. This is reflected in the export earnings, which 
was Rs. 2,294 crore during the year 2002-2003. and it 
has increased to Rs. 3,158 crore in the year 2005-2006. 
This shows 38 per cent demand growth: 

We have a lot of potential to export, and it will 
definitely benefit the rural Indians where sericulture is the 

main profession. The Indian silk goods alao have high 
export potential because of its distinctiven818 and low 
production cost. It will also provide more employment 
potential because sericulture has been promoted as the 
agro-based, labour-intensive, rural-orlented cottage industry 
in the country providing gainful emptoyment mainly to the 
weaker and marglnalised sections of the society. It is a 
highly remunerative occupation because It needs very little 
capital to start this profession. One ~m of raw silk 
generates 11 mandays of work, which is really unnoticed. 
We must strengthen the sericulture Industry, and silk 
profession. 

It also provides employment to women. Approximately 
six million people are employed In It, and around 61 per 
cent of them are women. This is happening because 
they can do the production of silk even while doing their 
domestic work like taking care of the cattle, etc. This will 
give results within 1 1/2 months, and it will be supporting 
their small family. Therefore, it needs to be strengthened. 

Another point that is worth mentioning Is that It is 
ece-friendly. Majorities of our silk goods are purchased 
by the urban rich and middle-class consumers, and around 
57 per cent of the final silk value of the silk fabrics goes 
back to the primary producers . 

Sir, you are lOOking at the watch, but I would request 
you to give me a couple of minutes more to speak on 
this issue. 

MR. DEPUTY-SPEAKER: No, I woutd be able to give 
you only one more minute to speak. Please conclude 
your speech in one minute. 

SHRIMATI TEJASWINI SEERAMESH: This Bill aims 
to strengthen this industry. It will also not at all interfere 
in the powers of the State Government. Definitely, it will 
strengthen the farmers, reelers and weavers. We must 
produce quality seeds and quality cocoon as this Is the 
need of the hour, that is, to meet the international 
challenge. Otherwise, our neighbouring countries will 
definitely exploit our weakness. 

So India is having every potentiIII and my Government 
is very much concerned with this. As a Member of 
Parliament from Kernataka, I am \ bound to protect all 
democratic powers enjoyed by the State Govemment. In 
this connection, I have already met Shri Muniyappa. Some 
other Members from the ruling benches have also met 
him and he assured us in this regard. 
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So once again I would request the Govemment 
through the Chair to help us to strengthen the Central 
Silk Board to help the farmers, reelers and weavers. 

With these words, I would like to conclude. 

SHRI MANJUNATH KUNNUR (Dharwad South): Sir, 
I thank you very much for giving me an opportunity to 
speak on the Central Silk Board (Amendment) Bill. In 
this connection, already our leader, Shri Ananth Kumar, 
one of my other colleague and also my sister, Shrimatl 
Tejaswani have spoken on this. 

Unfortunately, we have moved our amendments today 
only. We ought to have moved them yesterday so that 
they could have also been taken into consideration. It is 
well known that Karnataka is growing sericulture, ill .• 
Mulberry and other Mysore silk. Kamataka produces more 
than 50 per cent silk of the total silk produced In the 
country. Therefore, the Kamataka Govemment had passed 
an Act in 1959 to strengthen the Sericulture Board and 
also to give encouragement to the farmers. The Mysore 
silk of Karnataka and Kanchi silk of Tamil Nadu which 
are grown in South India have a lot of potential for export. 
Karnataka'f'. status in silly production is premier. Around 
50 per cent of India's raw silk and 5.62 per cent of 
global silk production is there. Mulberry production is in 
88,000 hectares and it provides employment to 12 lakh 
persons. They have created infrastructure for 12252 
reeling units, 71 government grainages, six central 
grainages and 477 private grain ages. It has created 66 
cocoon rnarkets and ten silk exchanges. So, one could 
see how much effort has been put by the Govemment of 
Karnataka to help the silk farmers. 

Now the Central Government is amending this Act 
for overriding the powers of the State Governments. The 
silk is grown only in three to four States. So, It would 
have been better if the matters concerning the States 
are left to the concerned State Governments 

Therefore, I eamestly request the hon. Minster that 
before passing this Bill, some of our amendments will 
have to be accepted. 

SHRI PRAlHAD JOSHI (Dharwad North): Sir, only 
five to six States are producing silk and Kamataka is 
one of them. I do not want to repeat the statistics already 
given by my colleagues but I can say that It has created 
direct employment for 12 lakh persons in Kamataka. It 
has got a foolproof legislation from 1960 onwards. With 

the existence of a foolproof ~tion, Kamataka has 
grown to many fields. The growth Is more· than 100 per 
cent in the last 10 years. It has grown and has given 
employment to 12 lakh persons. In this context, I do not 
want to elaborate much but I can only say that duplication 
of this law will confuse the farmers and producers. For 
example. SectIon 8F pertains to the constitution of Seed 
Certification Agency. The silkworm seed Is certified by 
the officer of the State Govemments before release to 
the farmers at reeling level, market level and grainage 
level. 

15.00 In. 

In this context I would like to etate that such an 
action would only result In duplication. It would only mean 
having two policing agencies, namely, the Central 
'Govemment as well as the State Govemments. This will 
be the situation. 

Sir, Section 8(e) talks about constitution of a 
Registration Committee empowered with registration of 
seeds of silkworm producers and ImpoSing certain 
regulations. This power now rests with the State 
Govemments. When It is already within the ambit of the 
State Govemmenta, why should this proviaion be at all 
made? I would like to earnestly request the Central 
Government not to include this Section In this BIll. I would 
request the Central Government to delete this particular 
Section. 

Sir, Section 8(c) rafe,.. to the powers of the Central 
Govemment to notify all kinds of varieties of silkworm 
seeds after consultation with the Central Silkworm Seed 
Committee. Another point to be noted here is that in 
1995, the Standing Committee made a categorical 
reconvnendation regarding this. Discussion on this aspect 
has been going on si~; J8 1986. In 1986 itaeIf a Committee 
was very vocal about the provisions .. contained In 
Section 8(c), 8(d), 8(e) and 8(f). Theae provisions are 
not at all necessary. 

Sir, I support the contention of the Govemment In 
matters relating to global competition, anti-dumping and 
such other things. The Govemment should falr1y look into 
these aspects. It Is not the Central Govemment that" alone 
are the champions of the causes of the farma,.., even 
the State Governments, I am not talking about my own 
State alone, are having their own laws and they are 
already protecting the Interest of the farmers In the best 
possible manner. The Central· Silk Board can certainly 
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guide the State Govemments, but such a IegiaIation wUl 
help the cause. I would like to urge ~n the hon. Minister 
to delete the Sections regarding having a Registration 
Committee and notification of silkworm seeds and such 
things. 

SHRI R.L. JALAPPA (Chikballpur): Sir, at the outset 
would like to compliment the hon. Minister for having 

brought forward this amending Bill. Through this Bill, the 
Government seeks not only to provide certain rights but 
also seeks to impose certain duties on the Central Silk 
Board. I am especially very happy about the fact that the 
hon. Minister has sought to introduce two Committees-
one for contrOlling exports and imports and the other a 
Hybrid Authorisation Committee. These were quite 
essential. This amendment was overdue and it should 
have been brought earlier. 

My colleagues from Karnataka have already 
mentioned that of the total silk grown in the country, 65 
to 70 per cent is grown in Kamataka. A lot of people 
find employment and eam their livelihood owing to this in 
the State. The main problem being faced by the silk 
growers is the competition from China. Of course, I do 
agree and also my cofIeagues and the hon. Minister would 
agree that there is some difference in the quality of silk 
grown in India as compared to what is produced in China. 
The quality of Indian silk is better than that of the Chinese 
silk. Indian silk has a lustre which is ab8ent in the Chinese 
silk. But unfortunately when it is being sold at a cheaper 
rate people prefer to go in more for Chinese silk than 
Indian silk. Therefore, we have to make efforts to control 
import of Chinese silk so that we could safeguard the 
interest of the silk growers of our country. 

Sir. our farmers have got a lot of difficulty. Even our 
weavers have got a lot of problems. I would like to 
request the hon. Minister to address these issues. I would 
also like to request the hon. Minister that he should make 
provisions for continuous supply of power to the sector. 

MA. DEPUTY-SPEAKER: You may please conclude 
now. 

SHRI A.L. JALAPPA : Sir, you could have given me 
another two minutes. I was a former Minister of Textiles. 
Anyway, since you are asking me to ~nclude, with these 
words, I conclude my speech. 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): Sir, the Pf888fll 

Central Silk Board Act does not provide for any regulatory 
mechanism for production and sale of ailkworm seeds in 
the country. So, the proposed legislation's objectives are 
to ensure quality standards of production of sHkworm 
seeds, to restrict production of seeds to only authorised 
places, to control production and trade and to prevent 
entry of untested hybrids from other countries likely to be 
carrying disease and other risks. 

The provisions which are made under the present 
Bill are the creation of Silkworm Seed Committee under 
the Central Silk Board making them responsible for 
standard and other related matters. The other provision 
is the constitution of Hybrid Authorisation and Registration 
Committee and the constitution of seed testing laboratories 
and agencies for testing, certifying and Inspection of such 
seeds. The next provision is to vest customs officers the 
power of inspection with respect to export and import 
and making non-adherence of such standards a 
punishable act and making provisions to give effect to 
Central Silk Board notwithstanding inconsistency contained 
in other enactment. 

The Bill was originally introduced In Rajya Sabha on 
30.8.2005 which referred the Bill to the Parliamentary 
Standing Committee on Labour. The Parliamentary 
Standing Committee on Labour made certain 
recommendations which were received in the Ministry of 
Textiles on 1 st March, 2006. This Ministry examined the 
recommendations and prepared a revised draft 
Amendment Bill which has been approved and passed 
by the Rajya Sabha in this Session. 

With this, I would like to inform the hon. Member, 
Shri Acharia that most of the recommendations of the 
Parliamentary Standing Committee have been accepted. 
The Standing Committee on Labour has made a total of 
seven recommendations which were discussed and most 
of them are accepted. Also, he wanted to know the need 
of this Bill. The present Bill intends to bring uniformity 
and remove hindrances in the path of fast development 
of sericulture keeping in view the globalisation and 
liberalisation. We cannot compete with China in silk 
production unless we change the system radically. 

Today, all major States which produce silk have their 
own Acts which put many restrictions on production and 
marketing of seed and inter-State movement of the same. 
Thus, the farmers as well as the reelers are the victims 
of the present system and they need to be freed to take 
the benefits of liberallsed nationaf and global markets. 
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So, the State restrictions should go away. Some of the 
State Acts are restrictive and they restrict the inftow of 
private sector investment, expansion and automation which 
are essential to meet the challenges of global competition. 

The concerns voiced by hon. Members like Shri 
Ananth Kumar, Shri Rajesh Mishra will be looked into at 
the time of framing of rules. I would like to tell them that 
as explained by hon. Member, Shri Shailendra Kumar, 
sericulture being a subject taken over by the Union under 
Concurrent List of the Constitution, the Central 
Government is competent to make its own laws as well 
as amendments to the already existing laws. 

Shri Sugavanam from Tamil Nadu said that there 
should be quality control of silk sarees. I would like to 
inform him that we have introduced a silk mark and it 
has come into effect since two or three months. He also 
said that Krishnagiri is a place which is doing well in 
sericulture. There are many other places in Tamil Nadu 
including my own constituency where there' is serlculture 
cultivation. The assistance given by the Textiles Ministry 
and the Central Silk Board will also be extended to 
Krishanigiri. 

I would like to tell the hon. Member, Shri Mahapatra 
from Orissa that Sericulture will be encouraged in Orissa. 
If State Govemments come out with some proposals the 
Central Govemment will definitely look into them. 

SHRI BIKRAM KESHARI OEO (Kalahandi): We made 
a request to include a member from Orissa in the Board. 
It is not mentioned . ... (Interruptions) 

SHRI E.V.K.S. ELANGOVAN: Members will be there 
from all over the country. . .. (InterruptiOns) 

SHRI BIKRAM KESHARI OEO: You have not 
mentioned the name of Orissa. . .. (Interruptions) 

SHRI E.V.K.S. ELANGOVAN: We cannot give an 
assurance whether there will be a member from Orissa. 
But your r.,quest will be looked Into. . .. (In"'nup/ion$) 

SHRI BIKRAM KESHARI OEO : I requested the hon. 
Minister to insert Orissa in section (4) of clause 3 (g). 

SHRI E.v.K.S. ELANGOVAN: We will look into it. 

While Shri Ananth Kumar was talking, he mentioned 
that automatic reeling units are very costly and that the 
estimation comes to Rs. 1.5 crore. I would also like to 
inform him that about Rs. 50 lakh subsidy has already 
been announced. If proposals are received from such 
units, that will be looked into. 

Shri M. Shivanna, Shrimati Teja8wlni See Rameah 
and other hon. Members from Karnataka and al80 
Members from other States mentioned that Kamataka is 
the major producer of silk. In this context, I would like to 
say that Kamataka is producing 7,000 metric tonnes of 
silk whereas the all-lndia production of silk is 17,000 
metric tonnes. 

I thank Shri Jalappa for supporting this Bill. While 
framing the rules under this Act, the genuine 
apprehensions of Members from Kamataka and other 
States shall be considered with an open mind. The aim 
of the present BIU Is to liberate the farmers and reelers 
from the restrictive practices. Under the new regime, the 
Centre would try to make use of State infrastructure, 
manpower and expertise and it would also try to 
strengthen them. 

Actually we are trying to make other States on par 
with progressive State of Karnataka. There is nothing 
against Karnataka. We want other States also to follow 
the progressive practices and the achievement made by 
Karnataka. In the interest of farmers and reelers the Act 
must be passed without any amendments. 

So, I would request that the Bill be passed. 

SHRI R.L. JALAPPA (Chlkbalapur): When I was the 
Minister of Textiles, I had enoouraged multi-end reeling 
units. I was giving fifty per cent subsidy. What has 
happened to that? Is it still being persisted with? The 
Minister has to clarify that. 

Secondly, while exporting they will export them as if 
they are hand woven, but they are actually woven with 
power looms, using lean texture. They are exporting them 
as hand loom ones. This has to be checked. 

Another thing I wanted to mention is this. In my own 
place Dhoddabella Port, we have 20,000 power looms 
which are running on silk. I know something about silk. 
That is why I wanted to take a few minutes more. 

Will the Minister consider kindly clarify whether these 
multi-end reelers are being 8upported? We have to 
encourage them because rendetta will be more in these 
multi-end reelers. 

SHRI BASU DEB ACHARIA (Bankura): I asked a 
question about scientists. There is a shortage of scientists. 
There are a number of vacancies for them. Scientists 



499 Central Silk 806m 
(Amendment) Bill. 2006 

AUGUST 22, 2006 Banking Companiss (Acquisition and 500 

are not being recruited because of some restrictions. 
want to know whether there wiU be any relaxation of 
restrictions. There are 2,500 workers. They were upgraded 
to temporary status. The order was also issued to that 
effect. But subsequently it was withdrawn. Will the 
Government re-consider that by giving them the temporary 
status? 

SHRI E.V.K.S. ELANGOVAN: Sir, I have noted down 
the points mentioned by hon. Members, Shrt Basu Deb 
Achana and by fonner Minister, Shri R.L. Jalappa. Here, 
I would like to tell that I have noted down their points. 
The multi-end scheme is stili in operation. As I have 
already said, as far as these automatic reeling units are 
concerned, we have sanctioned one unit In Tamil Nadu 
and a subsidy of Rs. 50 lakh has been announced. But 
the unit location has got to be finalised. 

As far as the suggestion from the hon. Member, Shn 
Sugavanam, regarding the vehicles for the Silk Board 
officers is concerned, it is under consideration. 

SHRI BASU DEB ACHARIA : What about my point? 
... (Interruptions) 

SHRI E. V.K.S. ELANGOVAN: I have noted down your 
point. We are very much aware of the importance of 
R8.D in this particular sector. . .. (InlBrruptions) 

SHRI BIKRAM KESHARI DEO: What about inclusion 
of Orissa? Orissa is not-there In Section 4. Please 
include Orissa also. ... (InlBrruph'ons) I want to move an 
amendment. ... (Inl8rruptions) 

MR. DEPUTY·SPEAKER: Please sit down. I have 
given the chance for two times. Your amendment is not 
there. 

... (InltJnup/I'ons) 

SHRI BIKRAM KESHARI DEO: In Section 4 of Bill 
in clause 3 it is mentioned-one person to be nominated 
by each of the Government of Andhra Pradesh, Assam, 
Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh, Uttar 
Pradesh, Uttaranchal and Orissa. I want the word Orissa 
to be added. Orissa has got a lot of potential for silk 
culture and slik growing and also sericulture. A lot of 
tribal people are involved in this. ... (InlBrruptIons) 

SHRI E.V.K.S. ELANGOVAN: It will be given due 
consideration. 

MR. DEPUTY SPEAKER: The question is: 

"That the Bill further to amend the Central Silk Board 
Act, 1948, as passed by Rajya Sabha, be taken into 
consideration." 

The motion was adoplBd. 

Tf'IU1SltK of UndtNtakings) and Financial 
Institutions Laws (AmtJndlnflnt) Bill, 2005 

MR. DEPUTY-SPEAKER: Now the House will take 
up clause-by-clause consideration of the Bill. The question 
is: 

"That clauses 2 to 15 stand part of the Bill. • 

The motion wu sdopIsd. 

ClsuSI!JS 2 to 15 "", addsd to' th6 BIll 

Claus. 1, ths Enacting FonnuM, snd ths Long TiIIfI 
WBtrI addtld to ths BIll 

SHRI E. V.K.S. ELANGOVAN: Sir, I beg to move: 

"That the Bill be passed. • 

MR. DEPUTY-SPEAKER: The question is: 

"That the Bill be passed. • 

The motion Was' adoptsd. 

15.20 hr •• 

BANKING COMPANIES (ACQUISITION AND 
TRANSFER OF UNDERTAKINGS) AND 

FINANCIAL INSTITUTIONS LAWS 
(AMENDMENT) BILL, 2005 

{English} 

MR. DEPUTY-SPEAKER: Now, we will take up item 
number 21-Banking Companies (Acquisition and Transfer 
of Undertakings) and Financial Institutions Laws 
(Amendment) Bill, 2005. 

Shri Pawan Kumar Bansal. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): Sir, I beg to 
move: 

"That the Bill further to amend the Banking 
Companies (Acquisition and Transfer of Undertakings) 
Act, 1970, the Banking Companies (Acquisition and 
Transfer of Undertakings) Act. 1980, the State Bank 
of India Act, 1955, the State Bank of India (Subsidiary 
Banks) Act, 1959, the DeposIt Insurance and Credit 
Guarantee Corporation Act, 1961, the Export-Import 
Bank of India Act, 1981 and the National Housing 
Bank Act, 1987, be taken into consideration." 
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[Shri Pawan Kumar Bansal) 

This Bill was introduced in the Lok Sabha on 
16th August, 2005 to amend the Banking Companies 
(Acquisition. and Transfer of Undertakings) Acts of 1970 
and 1980 and the various other Acts to enhance the 
flexibility of the Board of Directors to improve the corporate 
governance. 

This Bill, inltJr alia, provides to Increase the number 
of whole time directors from the existing 2 to 4; to delete 
the Section relating to the provision of nomination of up 
to two Directors from SEBI and other Financial Institutions 
on the Board of nationalised banks; to amend Section 9 
(3) <i) to provide for a maximum of three elected 
shareholder Directors on the board; to enable the 
shareholders to discuss, adopt and approve the annual 
accounts and the balance sheet of the bank concemed 
at the Annual General Meeting; to prescribe annexing of 
the details of a subsidiary or subsidiaries such as balance-
sheet, profit and loss accounts and report of auditors 
along with the annual report of the bank; to enable the 
banks to transfer the unclaimed dividends of over 7 years 
to Investor Education and Protedion Fund established by 
the Central Government under Section 20SC of 
Companies Act, 1956; to enable supersession of the 
Board of Directors of weak, potentially weak banks by 
the Central Government based on the recommendations 
of the RBI; to amend relevant statutes relating to banks 
and Financial Institutions for prescribing the term of non-
official/elected Directors other than workmen/officer 
employee Directors as three years subject to further re-
appointment/re-election with total continuous period not 
exceeding six years. 

This Bill was referred to the Parliamentary Standing 
Committee on Finance which discussed the provisions of 
the Bill and deliberated thereupon In detail and presented 
its report to the hon. Speaker on 24th April, 2006. The 
Committee are in agreement with the broad objectives of 
the amendment proposals which are aimed at meeting 
the reqUirements to the present day complexities as well 
as expanding activities of the banking system. The 
Government, based on the recommendations of the 
Standing Committee, has submitted a list of the 
amendments which we would move towards the end of 
the discussion on this Bill. I can assure the hon. Members 
that after the varied discussion, widespread discussion -
based on the recommendation of the Standing Committee 
as also with other hon. Members who had an occasion 

to point out something, an amendment which needed to 
be carried out-various amendments have been 
Incorporated. The list has been circulated. The 
amendments would be moved in due course of time. 

With these words, I commend that the Banking 
Companies (Acquisition and Transfer of Undertakings) and 
Financial Institutions Laws (Amendment) BiH, 2005 along 
with the o"lclal amendments proposed be taken into 
consideration by this august House. 

MR. DEPUTY-SPEAKER: Motion moved: 

"That the Bill further to amend the Banking 
Companies (Acquisition and Transfer of Undertakings 
Act, 1970, the Banking Companies (Acquisition and 
Transfer of Undertakings Act, 1980, the State Bank 
of India Act, 1955, the State Bank of India (Subsidiary 
Banks) Act, 1959, the Deposit Insurance and Credit 
Guarantee Corporation Act, 1961, the Export-Import 
Bank of India Act, 1981 and the National Housing 
Bank Act, 1987, be taken into consideralion." 

I would like to make an announcement here also. 
After the passing of this Bill, we will take up the 
Discussion Under Rule 193 relating to the Report of the 
Justice R.S. Pathak Inquiry Authority and not the 
discussion about the problems of farmers. 

Now, Shri P.S. Gadhvi to speak. 

SHRI P.S. GADHAVI (Kutch): Sir, I thank you very 
much for giving me this opportunity to speak on this SIH. 
I rise to express my views on the Banking Companies 
(Acquisition and Transfer of Undertakings) and Flnanolal 
Institutions Laws (Amendment) Bill, 2005. 

As we know, the 14 major Indian Scheduled Banks, 
each with a deposit of Rs. 50 crore or more, were 
nationalleed In July 1969. The hon. Supreme Court by its 
judgement in February 1970 declared the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1969 void. So, with a view to resume control over these 
banks, the President of India promulgated on 14th 
February. 1970, the Banking Companies (Acqusition and 
Transfer of Undertakings) Ordinance .... 

jTtBnsl8tionj 

KUMAR I MAMATA BANERJEE (Calcutta South): Mr. 
Deputy Speaker, Sir, business changes at whims and 
fancies. What is this? ... (/nltJlTUpliol1$) 
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SHRI SUKHDEV SINGH DHINDSA (Sangrur): Mr. 
Deputy Speaker, Sir, issues related to the farmers are 
very important. There should be a discussion on the 
Pathak Commissions Report tomorrow. Today you take 
up the farmer's issue for discussion. 

KUMARI MAMATA BANERJEE: Mr. Deputy Speaker, 
Sir, you can conduct the House up to 10 p.m. but there 
must be discussion on the farmer's issue first. 

MR. DEPUTY SPEAKER: Tomorrow we will get 
sufficient time for this discussion if we discuss on the 
farmer's issue today then we will not get sufficient time 
to speak. 

... (InlBrrupfions) 

[English} 

MR. DEPUTY-SPEAKER: That will be taken up 
tomorrow. 

KUMAR I MAMATA BANERJEE: Why is the Business 
of the House changed like this? The farmers' issue is a 
very important issue. ... (In/etTUptions) 

Sir, Jai Jawan. Jai Kisan. So, we should take up the 
farmers' issue first. ... (Interruptions) 

[Translahon} 

It will be better if we take the issues releted to the 
farmers first. 

[English} 

MR. DEPUTY-SPEAKER: Tomorrow we will have 
sufficient time for this discussion. 

SHRI SUKHDEV SINGH DHINDSA: At what time will 
it be taken up tomorrow? 

MR. DEPUTY SPEAKER: It will be decided tomorrow. 

[Translalion} 

SHRI JAIPRAKASH (Hissar): Mr. Deputy Speaker is 
right. If this subject is taken up tomorrow then we will 
get ample time. 

KUMARI MAMATA BANERJEE: The List of Busineaa 
should not be 'altered in such a fashion. 

[English} 

SHRI BRAJA KISHORE TRIPATHY (Purl): Mr. Deputy-
Speaker, Sir, it has been decided in the Leaders Meeting 
also that the farmers' issue will be taken up first today. 

(Inlrlrruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND .MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Mr. Deputy-Speaker, 
Sir, item no. 24 which Is listed In the list of Business Is 
to be taken up at 4 o'clock today.... (Inlrlrruptions) 

MR. DEPUTY-SPEAKER: After the pasalng of this 
Bill, we will take up the diSCU88lon regarding the Report 
of Justice Pathak Inquiry Authority. 

[Translation} 

KUMAR I MAMATA BANERJEE: Sir. first of all farmer's 
issue be taken up and thereafter Pathak Report can be 
discussed. 

MR. DEPUTY SPEAKER: Tomorrow the House will 
have enough time for discussion on this issue. 

Mr. Gadhaviji you may speak. 

[English] 

SHRI P.S. GADHAVI : Sir, I thank you very much for 
giving me this opportunity to participate in this discussion. 

I would like to express my views 90 the Banking 
Companies (Acquisition and Transfer of Undertakings) and 
Financial Institutions Laws (Amendment) Bill, 2005. In our 
country, 14 major Indian scheduled banks, each with a 
deposit of Rs. 50 crore or more, were nationalised In 
April 1969 by the Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1969. But this Act was 
declared void by the hon. Supreme Court through its 
judgement in February, 1970. So, with a view to resume 
control over the banks. the President of India promulgated 
an ordinance on 14th February, 1970 which is called the 
Banking Companies (AcquiSition and Transfer of 
Undertakings) Ordinance, 1970. This was later replaced 
by the Banking Companies (AcquiSition and Transfer of 
Undertakings) Act. 1970. 

Subsequently, six Indian private banks, each having 
a deposit of Rs. 200 crore or more, were nationalised by 
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IShri P.S. Gadhavi] 

an ordinance dated 15th· April, 1980 known as th.. Banking 
Companies (Acquisition and Transfer of Undertakings) 
Ordil'ijlnce, 1980 and this ordinance was also replaced 
by the Banking Companies (Acquisition and Transfer of 
Undertakings) Act, 1980. 

At present, there are nearly 19 nationalised banks 
as mentioned in the Statement of Objects and Reasons 
given by the hon. Minister. The Acts of 1970 and 1980 
originally envisaged that the paid up capital of these banks 
may be raised by way of transfer from reserve funds or 
by contribution by the Central Government. In 1994, these 
Acts were amended to provide that the paid up capital of 
these banks may be increased by such amounts as the 
Boards of Directors of these banks may think, after 
consultation with the Reserve Bank of India and with the 
previous sanction of the Central Government to raise 
funds by public issue of shares 80 that the Central 
Government shall hold not less than 51 per cent of the 
paid up capital of each bank. Thus, the shareholdlng 
pattern of 15 nationalised banks, which have gone In for 
public issues varies from 51 per cent to 70 per cent. 
The Central Govemment holds the entire equity In 4 
nationalised banks and has majority equity shareholdlng 
in 15 nationalised banks. 

Sir, in addition to the changes in the pattem of 
shareholdings in nationalised banks introduced in 1994 ... 
(Interruptions) 

MR. DEPUTY-SPEAKER: Silence please. 

SHRI P.S. GADHAVI: The Govemment is proposing 
to have an amendment for the equitable representation 
of Government directors on the boards of banks by 
reducing the maximum number of directors elected by 
shareholders other than Govemment from six to three. 
This amendment gives some power or much power to 
Govemment, but at the same time, the demand of the 
day of the banks is that the banks should evolve 
appropriate strategies to enable Indian firnl8 to aocess 
funds at competitive rates and meet the chaUenges from 
foreign banks, besides fulfilling the credit requirements of 
marginal and. sub-marginal farmers. 

Sir, I would like to bring to the notice of the hon. 
Finance Minister the situation regarding the NPAs in our 
banks. The NPAs are increasing every year and In aU 
the banks, wherever they are giving credit, we have come 
to know that there are a big amount of holdings in the 

form of NPAs. The menace of NPAs in the Indian banks 
is alarming. The NPAs In developed markets, Hke the 
US, are so much less than the Indian banks that banks 
there have access to update credit information on potential 
borrowers. In India, loans and credit cards are otten given 
without much information on credit history. It Is not 
uncommon for individuals to default on their dues to one 
bank and get a new loan/credit card from another. 

I would request the hon. Finance Minister to consider 
the report of the Credit Information Bureau (India) Ltd. 
CIBll, who has began building database on commercial 
entities, including corporates. like a" agencies engaged 
in maintaining credit histories, CIBll works on the 
·Prevention is better than the cure- principle. 

Sir, I would Uke to mention here that legal remedies 
for recovery of debts by way of Debt Recovery Tribunal 
Act and by SARFAESI Act have not proved much helpful 
in recovery of dues of banks. Thus the main purpose of 
agencies like CIBll is to help banks to avoid NPAs In 
the first place. They do this by helping more Informed 
decision. 

Sir, we know that the corporates are many timea 
taking loans from one bank and at the same time they 
go to another bank. They do not disclose everything there. 
The other bank Is not having any information on this. 
So, all types of amendments are brought before this 
House. The hon. Finance Minister should consider this 
also because this is a very big menace. We know how 
the big corporates and persons IHat Harshad Mehta and 
others have cheated the banks. The banks are providing 
a" sorts of credit facilities to these people but they are 
not providing any credit facility to the poor farmers. Today, 
in the Ho~e the Issue was raised that one unemployed 
youth has committed suicide because he was denied loan 
by the banks. 

Sir, I would also like to bring to the notice of the 
hon. Finance Minister that in my Kutch District, there is 
a huge amount of deposit with a bank. It Is more than 
Rs. 6,000 erore. Normally, the deblt-credlt ratio is 60:40, 
but in Kutch District, they are not giving credit of more 
than 10 per cent. The debit-credlt ratio there is 90:10. All 
these types of things are happening there. 

I would request the hon. Finance Mini .. ., to consider 
my suggestion and to bring amendments In this regard. 
As a" types of amendments are not there and our banks 
are to compete in this globalised era, so amendments to 
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that effect should be brought. I welcome this amendment 
also. At the same time, I would request the hon. Finance 
Minister to see that poor farmers, small traders, small 
businessmen also get credit in an easy way instead of 
giving mo~e loans to the corporate houses or big 
businessmen who have cheated these banks and which 
has resulted in having more NPAs with these banks. 

My only request to the hon. Minister is that he should 
kindly consider all these suggestions and he should bring 
all the amendment. which will enable the banks to give 
loans. 

I once again support the Bill. Thank you very much 
for giving me this opportunity. 

SHRI K.S. RAO (Eluru): Hon. Deputy-Speaker, Sir, I 
support the Banking Companies (Acquisition and Transfer 
of Undertakings) and Financial Institutions Laws 
(Amendment) Bill. ActuaHy, this should have come a long 
time back. Though it was introduced in the year 2000 for 
amendment, yet it took a long time becauae of the 
dissolution of the 12th Lok Sabha, and also some of the 
proposals which were made in the NDA Govemment were 
not acceptable, and suggestions of the Standing 
Committee on Finance were totally different. 

Actually, if the banking sector were to function 
effectively, the benefit that would accrue to the nation 
and particularly to the people would be substantial. The 
benefits that can be provided through the budgetary 
support are less as compared to the effect that can come 
if the funds from the nationalised banles, from the banking 
sector were to be utilised properly. At the point of time 
when the benefits of the deposits that were lhere in the 
banks were being enjoyed only by a few people in the 
country, Madam Gandhi, the then Prime Minister,. in those 
days had nationalised those banks to see that the benefits 
were enjoyed even by the poor people and more and 
more people. At that time, there were banks which had 
got equity of As. 1 crore and deposits of Rs. 200 crore. 
That means, even if they were to earn a margin of 4 per 
cent, .3 per cent or 2 per cent, the benefit would be 
Rs. 4 crore in a year over the equity of As. 1 crore. 
That means, there would be 400 per cent benefit to those 
equity holders, who are the owners of the bank. That Is 
why, all those things were taken into account. In those 
days, the banks were inaccessible to the poor people 
and they were accessible only to a few rich people. That 
situation has changed. Later, in the eighties or In 1he 
seventies. when the funds were made available from the 

nationalised banks to the poor people in the villages who 
did not have access to the banks, they felt elated. In 
fact, a lot of poor people were benefited. But, 
subsequently, a wrong opinion has gone in the country 
that the loans given to the poor people in the villages 
were not being repaid. So, Bank Managers used to spread 
the news that the money lent to the poor people and the 
villagers was not being paid back; so" let us give this 
only to a few rich people by which we can get back our 
money. That culture once again has come. I am very 
happy that today 97 per cent of the money lent to the 
women Self-Help Groups is being repaid. 

15.39 hr •. 

(SHRI DEVENORA PRASAD Y AOAV in the Chllir) 

That means, there need not be any fear In the 
banking sector that the money lent to the poor people or 
the VIllagers will not be paid back. It will be paid back 
and the benefIt that would accrue to the nation, 10 the 
poor people also will be enormous. If As. 100 orore are 
lent to an industrialist, the benefit may be eight per cent 
or nine per cent to the bankers and the generation 01 
weaJth may not be substantial compared to the investment. 
But, when Rs. 20,000 is given to a poor woman to 
purchase buffaloes or cows, she will earn more than 
Rs. 20,000 in a year. That means, a loan of Rs. 20,000 
will generate wealth to the tune of As. 20,000 for the 
society. It will also change the financial position of the 
family. There will not be any need for the Government of 
India or the State Government to worry about them or to 
give them subsidy or to give them other benefits. All that 
we need to do Is that the rate of interest for these poor 
people In the villages has to be brought down. They will 
not be able to pay as much interest as the corporate 
sector can pay. 

If the Interest rate was to be 15 per cent to corporate 
sector, naturally they will load that interest on the product 
cost and sell it. So, they will not be at a loss. The poor 
people are subjected to lot of problems. Marketing their 
product Is a problem. They have to face natural calamities 
and so many other vagaries. Added to those things, high 
interest rate will kill them. So, a policy must be evolved. 
While they can charge any interest fot the corporate sector 
but the rate of interest for the 'poorer sections of the 
society must not be more than three per cent or maximum 
of four per cent. If this were to be case, we can Increase 
our GDP substantially every year by encouraging people 
and providing employment in the rural areas. So, I woutd 
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request the hon. Minister to think whether this is good 
for the nation instead of providing Rs. 40,000 crore under 
the National Employment Guarantee Scheme, As. 25,000 
erore under food subsidy through Shri Pawar ji, another 
Rs. 25,000 erore under fertilizer subsidy, and also a 
sizeable amount under the Rural Development Schemes. 
All these things can be avoided over a period of time if 
money is made available to poor people at a lesser rate 
of interest to generate wealth. So, I would request the 
hon. Ministers to give a thought to it and discuss this 
matter in the meeting of the Cabinet. 

Now, coming to the Bill and keeping in view of 
globalization, magnitude and nature of the business that 
the banking industry has to do is totally different, naturally 
it has to adopt new techniques and compete with the 
multinational and foreign banks which we have allowed 
here. So, the size of capital that is required is more, the 
size of transactions is more, and the problems are totally 
different. Taking all those things into account and 
permitting private partners in the nationalized banks, 
necessarily we have to give freedom and liberty to them 
and even to the private shareholders of the nationalized 
banks. I am happy that they have provided that the 
Directors can be now from the shareholders also apart 
from they are nominated by the Govemment of India. It 
is required. 

Some of the provisions made by the hon. Minister in 
this Bill are very welcome. Take the case of whole-time 
Director. Earlier there used to be only one whole-time 
Director. Later we made it two. Now, because of the 
increased dimensions of the transactions, four whole-time 
Directors or functional Directors would be required. So, 
that is provided. 

Earlier, the Board was not empowered to approve. 
Now, the Board is empowered to discuss, adopt and 
approve Directors' Report, Annual Report, Profit & Loss 
Account, Balance Sheet, etc. That means, there is a 
responsibility kept on them, and if something goes wrong, 
they will be answerable directly. Earlier, they do not have 
that right to adopt and approve and the blame goes on 
the Government. That part is eliminated. I am happy that 
the responsibility is transferred on the Directors. 

Another thing that is provided is transferring unclaimed 
dividends after the lapse of seven years to the Investors' 
Education Production Fund. It is not wrong to transfer it. 
It is good :or the nation and it is for a good purpoae of 
utilizing it for the Education Production, Fund. But, 
sometimes it happens that one's father or grandfather 
might have deposl1ed some money in the bank, in the 

meantime he died without Informing his successors, and 
his son or grandson was not aware that his father or 
grandfather has deposited so much of amount and he is 
eligible to get so much divided. And after the lapse of 
seven years, if he were to come to know that there is 
80me money that is due to him because of the savings 
made by his earlier generation, then he must be able to 
get it and he should not forego that. My request to the 
hon. Minister is this. Please do not put a straight bank 
on that. There must be a provision to pay back that 
money to the heir apparent. I suggest that it Is the bank's 
responsibility to see that it is transferred automatically to 
the account of the heir apparent. 

It is mentioned there in the proposal as 'at the time 
of depositing money or at the time of putting the equity' 
etc. So, I would request the hon. Minister to see that the 
hard-eamed money deposited in the banks with a view, 
which Is secured In the bank rather than giving It to an 
individual, should not be lost. So, I think, that provision 
has to be changed giving a chance for the people to 
take back their money. 

Sir, the earlier Govemment had proposed to reduce 
the minimum equity in the nationalised banks to 33 per 
cent. That means, in the present scenario, if that were to 
be reduced to less than 51 per cent, the nationalised 
banks would have also come under the control of the 
multinationals, which is not in the interest of the nation. 
Now, I am happy that this Govemment has put the oeiHng 
of 51 per cent minimum. That is also a good proposition, 
which is mentioned, and I support it on that count also. 

Coming to the rural banking, whatever we say, 
whatever the promise is made about increasing the 
lending, doubling It in three years Is a good augur. But 
I am of the opinion that much more needs to be done 
in the field of rural sector, allocating more money 
particularly, for the small and marginal farmers, artieans, 
aelf-employed people. All those people, who are living in 
villages, who acquire some skills through vocational 
education to their experience of wortdng in the fie1ds, 
mUlt be linked with the financial institutions directly. 
Whoever has got skills and whoever satisfies the 
conditions, can utilise the bank money and generate 
wealth for him as well as for the nation, must be 
preferred. 

So, I would request the hon. Minister to find out a 
way to link some of those Institutions where skiUs are 
being imparted to the institutions to finance them 
automatically without their going and requesting the banks 
for money. 
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Sir, with these few words, I support this Bill and I 
also support keeping the minimum of 51 per cent equity 
in the nationalised banks. 

SHRI LAKSHMAN SETH (Tamluk): Mr. Chairman, Sir, 
this Banking Companies (Acquisition and Transfers of 
Undertakings) and Financial Institutions Laws (Amendment) 
Bill, is so simple, and therefore, I do not find any reason 
to oppose this Bill. But while supporting this Bill, I have 
some points to raise here for due consideration of the 
hon. Finance Minister. 

At page 9, para 16, line 5 of the Bill, the beginning 
of the sentence is all right. Then, it is written ; • ... and do 
away with the compulsory nomination of an officer of the 
Reserve Bank on the Board.· But I do not know, why 
this clause is supposed to be omitted. The compulsory 
nomination of an officer in the Reserve Bank in the 
nationalised bank should continue. Otherwise, the role of 
the Reserve Bank would be diminished. 

Therefore, I again propose that the compulsory 
nomination of an officer in the Reserve Bank should 
continue. I am not accepting this deletion, from the Bill. 
The hon. Minister should clarify the position whether It 
can be accepted or not accepted. But primarily, I am 
opposing this particular proposition to delete the clause, 
about deletion of compulsory nomination of the Reserve 
Bank of India. In the Standing Committee, we made a 
note of dissent on this particular issue. 

Secondly. Sir, at page 14, para 30, at the end, it is 
mentioned that the terms and conditions of the issue of 
Preference Shares by public sector bank, should be made 
fully transparent, and they are to be reviewed on regular 
basis to prevent misuse of the same. But there is no 
clause in this particular Bill to monitor the issue of 
preference shares by the public sector banks, which can 
invite the misuse of the same. That is why I would like 
the hon. Finance Minister to include 80me clauses in the 
Amendment Bill so that the misuse of the Preference 
Share of the pubic sector can be prevented. 

Sir, the role of the banks is very important in the 
growth of economy of our country. So far as our country 
is concemed, we find that the economic imbalance is 
growing, particularly the Eastern India is lagging behind 
economically. So far my knowledge goes: the CDR (Credit 
Deposit Ratio) is very much unsatisfactory in Eastern 
India. Only 40 to 50 per cent of deposits are being 
credited in Eastern India. That is why, the economic 

imbalance is taking place to a greater extent. The ... should 
be conformity in respect of the credit throughout the 
country. It is a very important Issue. That Is why, I wanted 
to highlight it to the hon. Minister for his consideration. 

Thirdly, as the hon. Member, Shri K.S. Rao has rightly 
pointed out, the rural India should be taken Into confidence 
for giving more and more credit to ,the farmers, the 
peasants and to the Self-Help Groups. We are saying so 
much about the loan to the Self-Help Groups. But our 
experience is that they are being harassed by the banks. 
They are not getting timely loans. The rate of interest 
should also be reduced. Otherwise, I think, the generation 
of employment will not take place to a greater extent, 
which is the burning issue in our country now-a-days. 
So, this point should also be taken into consideration. 

There is a huge NPA. But we a... not giving due 
con8ideratlon to realise this debt. But they are taking this 
as an advantage. It ia because of thi., the poor people 
in our country are not getting much benefit out of the 
banke. So, while we are supporting thi8 Bill, I would alao 
reque8t the hon. Mini8ter to take .teps so that the banks 
can play a role as an engine for the growth of our 
economy, particularly, for the toUing masses and the poor 
people and how they can be benefited by the banks. 
This should be taken into consideration. 

With these words, I conclude my speech. 

{Tl1InsI8HonJ 

SHRI SHAILENDRA KUMAR (Chall): Mr. Chairman, 
Sir, I am standing here to apeak in support of Banking 
Companies (Acquisition and Transfer of Undertakings) and 
Financial Institutions Laws (Amendment) Bin, 2005. As 
Hon'ble Members expressed their views, it is a fact that 
banks play a major role in the development of the nation. 
The then Prime Minister Shrlmati Indira Gandhi 
nationalized the banks so as to uplift the IMng standard 
of the poor of our society. It is also a fact that many 
investment companies and our private banks did collect 
money from the public over a period of time and invested 
it but they become flop later on. We shoutd see as to' 
how our Public Sector Banks can give more and more 
loans to the farmers and poor for overall development 80 
that their living standards can be ~mproved and they can 
join the mainstream of our country. 

It is a fact that widespread disparity is prevailing in 
the country be that pertains to regional disparity or 
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economic development. Different condition prevails in 
different States, like farmers, are committing suicides in 
southern States. Just now so many hon'ble Members 
have expressed their views. There are a number of 
schemes which are related to farming and are employment 
oriented, which help people to gain employment, but due 
to higher rate of interest, people did not reap its benefits. 
On the contrary, they take loan from the Private Banks 
at local level. Public Sector Banks should provide loans 
at lower interest rate so that unemployment and economic 
imbalance can be removed from the country. 

Mr. Chairman, Sir, many things were said about the 
customer-care. We should give more emphasis to those 
employment oriented schemes which are in the interest 
of poor people and farmers and are helpful to women 
self-help groups and voluntary organizations so that their 
living standard can be enhanced by way of providing 
loans. Many a times we have discussed on this subject 
in the House. In my opinion Banks can play major role 
in this regard. Therefore, I would like that Mr. Minister 
should give emphasis on such pro-poor schemes which 
are in the interest of poor as well as farmers and that 
should be employment oriented. Today the economic 
disparity has been widened so much so that the poor 
has become poorer and rich has become richer. The 
condition of the middle class is even worse because they 
have not been able to raise their living standard. 
Therefore, economic balance should be maintained. This 
is a fact that the 70 per cent of our population are 
agrarians. This is the major problem being faced by the 
farmers. Our efforts should be to uplift the living standard 
of farmers, labourers and poors. Then only our country 
can progress. 

With these words, at the end I would like to say that 
our banks should provide loans at the lower interest rate 
keeping in mind the economic-Imbalance of the country. 

SHRI GANESH PRASAD SINGH (Jahanabad): Mr. 
Chairman Sir, a discussion is being going on the Banking 
Companies (Acquisition and Transfer of Undertaking) and 
Financial Institutions Laws (Amendment) Bill, 2005 in the 
House. 

Mr. Chairman, Sir, the rules was formulated at first 
in 1969 in order to regulate the banks and to improve its 
functioning. At that time 14 banks were nationalized, 
whose capital investment was more than Rs. 50 crore. 
The Supreme Court has repeated the rules made in 1969. 

Later on Bill was structured in 1970 through which these 
banks were regulated. Later on many amendments and 
revision were made in this Bill. Again 6 banks were 
nationalized in 1980 whose Investment was more than 
Rs. 2 billion. This bill was pending since 2004 but due 
to dissolution of 13th Lok Sabha this Bill was not able to 
pass. 

Mr. Chairman, Sir, there is a lot of difference in 
present and past scenario. Oue to economic refonns the 
trade is increasing, resulting in increased responsibility 
on the banks. It is a common complaint that the banks 
are very particular in collecting money whereas think twice 
before extending any kind of loan to poor people and 
farmers. This Bill has been brought to regulate the 
functioning of the banks. Through this Bill, some important 
Amendments have been made. Government have 
formulated many rules and by-rules to motivate our banks 
to have competition with foreign banks. 

18.00 hr. 

This Bill has been presented in the House for 
approval after much deliberation, therefore, I support this 
Bill. 

{English] 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
rise to speak on this Banking Companies (Acquisition 

and Transfer of Undertakings) and Finance Institutions 
Laws (Amendment) Bill, 2005. Since the Bill was 
presented to Parliament, subsequently various 
amendments have been introduced by the Finance 
Minister. I was wondering whether the Finance Minister 
would be looking at the possibility of changing the object 
of the Bill itself. I think, the Finance Minister is busy with 
doing something. I would like to know whether the 
Government will be really interested to look at the 
possibility of necessitating changes In the objects of the 
Bill Itself. Looking at the type of official amendments which 
have been made since the Bill was presented to 
Parliament. probably he is really looking at the objects 
other than what has been stated in the Bill itseH. For 
example, one of the objects of this Bill is to facilitate the 
Government in the case of 14 nationalised banks as to 
whether the capital should be reduced from 51 per cent 
to 33 per cent, to have some changes in the capital 
structure of the banking companies themsetves. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): Rather that 
was the case with the earlier Bill. So, please correct 
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yourself. When the Bill was introduced by the other 
Government, then there was a proposal to reduce it to 
33 per cent. That particular provision has been now 
removed by way of this amendment. 

SHRI SURESH PRABHAKAR PRABHU : One of the 
objects of this Bill was that because of the changing 
complexities that are there in the country, there is a need 
to bring change in the structure of the banking company. 
My illustrious colleague, Shri K.S. Rao, was saying that 
if the banking structure is strengthened, it will facilitate to 
have really very robust economy. How will it make the 
banking very robust? The debate of whether the banks 
should be nationalised or there should be social control 
goes back to the year 1986 when Shrl Morarji Desai was 
the Finance Minister of India. He had appointed a 
Committee under the chainnanship of Shri Pai Panandlkar, 
the eminent economist, who had in fact said that 
nationalising the banks may not be in the long-tenn 
interest of the country. Ever since then, in 1969, most of 
the banks were nationalised. Since then, we have been 
experimenting with the banks in a manner that is not in 
the long-tenn interest of the banking sector itself. We 
should be clear whether we should continue to have 
banks as public sector undertakings. the Government 
should have amnesty for the banks or we should allow 
the banks to function in a manner so that they will really 
grow naturally and there will be regulators which are 
apPOinted by the Government. like the RBI. which will 
regulate the banking sector. 

We have now seen that the Government keeps 
experimenting with it and wanted to reduce the 
shareholdin~1 am not saying this Govemment, but some 
Government-to 33 per cent. I do not know because of 
what it is said that we should not bring It down below 
51 per cent. It does not matter whether you keep it 51, 
74 or 84 per cent because the Government is going to 
exercise control over these banks. Then, how do you 
have robust development of the banking sector? That is 
the question. 

If you want that banks should not be denationalised, 
but you should have proper control over them, then the 
shareholding pattern is very important. Today, the banks 

" are controlled by the Government. It melins that they are 
controlled by the Department of Banking In the Ministry 
of finance. It means that somebody right from the level 
of Under-S3Cretary to that of Joint-Secretary or Secretary 

exercise control over the bank. I do not think that banks 
are controlled by the Par1lament of India. They are really 
controlled by those who actually run the Banking 
Department of the Ministry of Finance. Therefore, all the 
Chainnen of the banks must come and bow before those 
who actually make the appointments. Seldom is the 
Minister aware of whose appOintments are being made. 
The appointments are made by the Secretaries and 
others. Therefore. it really needs to be' seen In a very 
proper perspective whether this control over the banking 
system is in the interest of the country, in the interest of 
the banks themselves. 

In 1969 the banks were nationalised for the first time, 
and in 1991 the Narsimhan Committee recommendations 
came. Thereafter, the capital adequacy norms were 
decided. the prudential norms for the banking sector were 
decided, and provisioning norms were decided to have 
recognition of income. All those norms were decided after 
Narsimhan Committee recommendations were ·made. 
Thereafter, we also allowed the private banks to come 
into play. Therefore, we have already taken a very big 
departure. 

We had a bank business entirely nationalised in 1969, 
but after 1992 we also allowed the private banks to come 
into play. Therefore, our philosophy is not that the 
Government should control the entire banking business. 
If that is the philosophy, then I understand your not 
allowing the private banks to come in. But you have 
allowed the private banks to come In. But you are not 
allowing the public sector banks to grow naturally; and 
you are creating two types of layers and operational fields 
wherein Government will control some banks. Therefore, 
as I said, the private banks-who are playing some role 
-and foreign banks either through their branches or as 
entities that are set up in India will have some advantages 
as well as disadvantages as they are also operating in 
India. Of course, there are cooperative banks besides 
them. I am just saying that the banking sector today has 
also got private banks playing into the country. Therefore, 
the nationalised banks should be allowed to function as 
independently and as autonomously as possible. 

The ownership is one part, but the other part is 
management. This is a challenge before us not just in 
banking, but also in other CPSUs. How can we allow 
functional autonomy to the managers of these banks as 
well as others without bringing the adverse advantages 
of the Government controlling it? This is the point that 
we really need to take into account. 
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MR. CHAIRMAN : Please conclude your speech. 

SHRI SURESH PRABHAKAR PRABHU: Sir, the 
second point is that these BASAL norms, which are 
stipulated, are really besides the capital adequacy. In fact, 
we are now going to ask the private banks to raise the 
equity from tier one capital or in some parts from tier 
two capital. 

The Government cannot infuse more capital as they 
do not have money, and the Government cannot dilute 
equity because there is some political compulsion. 
Therefore, we are now trying to introduce different norms 
wherein even bonds and other type of capital can qualify 
for BASAL-il norms. Therefore, I think that this disparity 
exists in private banks and the nationalised banks. I think 
that this really needs to be looked into. 

The other long-tenn issue that we really need to 
focus on is this. What is the vision for the Indian ~ng? 
The hon. Finance Minister met the RBi Governor and 
said that: -In a few days we are going to come out with 
the blueprint for the development of the entire banking 
sector." I would really request the Finance Minister to 
clearly let us know his vision for the Indian banking. How 
the Indian banks are supposed to be developed? What 
is the role for private banks? What is the role for foreign 
banks? What is the role for the banks, which are owned 

. by the Government today? This vision will be really 
helpful. ... (Interruptions) 

MR. CHAIRMAN: Please conclude your speech. 

SHRI SURESH PRABHAKAR PRABHU: Sir, H you 
ask me to conclude, then I will conclude. 

MR. CHAIRMAN: Next speaker is Shri B. Mahtab. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, It Is 
already 10 minutes past 4 o'clock. 

MR. CHAIRMAN: No, Mr. D8Sgupta, I am calling Shrl 
B. Mahtab to speak on this issue. 

SHRI GURUDAS DASGUPTA: Sir, I do not stand in 
anybody's way. 

SHRI B. MAHTAB (Cuttack): Mr. Daegupta, you were 
absent at the time of the announcement in the House. 
This issue will be concluded by 5 o'clock, and after that 
your issue will be taken up in the House. 

MD. SALIM (Calcutta-North East): The List of 
Business also says that whichever is earlier will be taken 
up at 4.00 p.m. 

SHRI GURUDAS DASGUPTA: Sir, when will my 
discussion start? 

MR. CHAIRMAN: Shri Mahtab, please start as you 
are the last speaker on this Issue. 

SHRI GURUDAS DASGUPTA : I do not stand in 
anybody's way. I am only asking this. Please listen to 
me. 

MR. CHAIRMAN: Mr. Dasgupta, he is the last speaker 
on this Issue. Therefore, please take your seat. 

SHRI GURUDAS DASGUPTA : It would have been 
appropriate on your part to let me know about it. 

SHRI B. MAHTAB (Cuttack): Thank you, Mr. 
Chainnan, Sir. I stand here to deliberate on the Banking 
Companies (Acquisition and Transfer of Undertakings) and 
FInancial Institutions Laws (Amendment) BUI, 2005. 

I have five points to dwell upon. The proposal of the 
Banking Companies (Acquisition and Transfer of 
Undertakings) and FInancial Institutions Law (Amendment) 
Bill intends to bring forth certain changes in the 
composition of the Board of Directo... of natlonalieed 
banks by Increasing the number of whole-time Directors 
from two to four, and by doing away with the compulsory 
nomination of officel'8 of the RBI on the Boards. 

This also seeks to provide for the statutory tramewol1c 
for supersession and subsequent management of the 
banks, which are observed to be functioning to the 
detriment of tlie Interest of the depositor and the 
stakehoidel'8. I agree with the broad objectives of the 
amendment propoeals which are aimed at meeting the 
requirements of the present day complexities as well as 
expanding activities of the banking system. Therefore, a 
level playing field is one of the major lsau .. which was 
to be addressed upon but it did not a find place in the 
Bill. 

h was later suggested that capital structure of the 
nationalised banks remains to be ac:Idre88ed. The Standing 
Committee on Finanee had proposed for substitution of 
sub-section 2B of Section 3 of the Nationalisation Act, 
1970/1980 for enabling public sector banks to raise 
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preference capital at par with the private banks. In terms 
of the existing provisions effective since 1994, the 
nationalised banks are entitled to raise capital by way of 
public issues of shares where the Central Government 
shall always hold a minimum of 51 per cent of the 
share holding. The public sector banks have been able to 
meet the additional capital requirement through public 
issue of shares without the Government having to infuse 
additional capital to maintain its shareholdlng at a level 
of about 51 per cent. This may not be possible in future 
particularly in the wake of the implementation of BasaI-
" Norms as has been mentioned by the previous 
speakers. There is need to enable public sector banks to 
meet the capital adequacy requirement of the future in a 
cost effective manner without infusion of additional capital 
from the Government or diluting the voting rights. I 
endorse this view and urge the Government to enact it 
but I feel the need to emphasise on ensuring that the 
regulatory aspects reiating to the terms and conditions 
for issue of preference shares by public sector banks are 
not in variance or detrimental to the public sector banks. 

Now I come to the proposed amendment of Section 
~(iii) where the number of shareholders and Directors is 
sought to be restricted to a maximurn of three in case of 
banks where public shareholding ranges from 33 per cent 
to 49 per cent. Further, the elected Directors rendered to 
in excess of the prescribed number, namely, three will 
have to retire following the enactment of the proposed 
legislation. The Govemment has a say to appoint nominee 
Directors. At times non.official Directors including elected 
Directors continue to hold office even after the expiry of 
their terms owing to non-appointment of successors. The 
Standing Committee on Finance had suggested 
incorporation of appropriate provisions In the scheme to 
provide for mandatory initiation for prior flDing of vacancies 
on the Boards three months in advance so that neither 
retiring Directors continue to hold office beyond the expiry 
of the term nor vacancies caused by the retirement remain 
unfilled. But nothing has been done. No amendment has 
been made in this regard. Even the proposal to amend 
Section 10A to enable the shareholders to adopt and 
approve the balance-sheet and profit and loss account of 
banking companies in addition to discussing them as 
provided for is not there. It is because this is one of the 
main objectives which has been mentioned in the BMI 
which was piloted here in 2005. I will just read out from 
the Statement of Objects and Reasons. It says: 

"Empower the shareholders of nationalised banks to 
discuss, adopt and approve the Directors' report, the 

annual accounts and the balance-sheet of the bank 
for the period covered by luch accounts at their 
annual general meeting .. 

The Standing Committee had also suggested to 
include this. This proposal Is in consonance with the 
principles of corporate governance and the procedure 
followed by companies under the Com~les Act, but the 
Government has a different view. I would like to 
understand it from the Minister. 

Sir, I would suggest that it is desirable to have a re-
look at the general regulations relating to the convening 
and conduct of AGMs of banks. 

Sir, I am coming to the last aspect. The point that 
I would like to make is that regarding the suppression of 
the Board of Directors of banks, new amendments are 
going to be mo'l8d because most of It in the Bill are 
going to be deleted. That is one of the major reasons as 
to why many Mernbers on my left were aggrieved and 
so also many of us were. The Reserve Bank of India is 
the regulator and I would like to suggest, in a few words, 
that Government should have a system to accept the 
proposals for having a mandatory system of consultation 
with the Reserve Bank of India in the matter of 
appointment of an Administrator and related authorities 
and regulations to specific qualifications of Administrator 
and provide for a system of consultation with the Reserve 
Bank of India. 

Sir, with these words, I conclude. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I am grateful to the hon. Members 
who have participated in the discussion. I am sorry that 
I was not here for some part of the discussion but I 
have looked at the notes prepared by my colleague Shri 
Pawan Kumar Bansal. 

Sir, Shrl Prabhu, of course wished me to address 
some of the larger issues, but I do not know whether 
there is the time to address some of the larger issues. 
I will try to be brief. 

Sir, what is the purpose of these amendments? The 
original Nationalilatlon Act, as we tall It, was paaaed in 
1970. Then when some more banks were nationaiaed, 
we made another Act in 1980. We are amending thoee 
Acts. Of course, lOme other Acta have consequential 
provisions. 
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[Shri P. ChidambaramJ 

Sir, let me make it very clear that it is the intention 
of this Govemment that the Public Sector Banks shall 
remain in the PubUc Sector. We do not support the eartler 
amendment moved by the NOA Govemment that the 
holding of the Govemment should be brought down to 33 
per cent. Government holding in Public Sector Banks will 
always remain 51 per cent or above and therefore, the 
essential character of Public Sector Banks will be 
preserved as Public Sector Banks, In fact, when that 
suggestion was mooted by the previous Govemment, I 
had expressed my surprise in an article that I wrote saying 
how could the Govemment reduce the shareholdlng to 
33 per cent and yet retain the Public Sector character of 
the banks. Our Government's policy is that the 
Government holding in Public Sector Banks shall always 
remain 51 per cent or above. However, the policy of 
successive Governments has been to promote competition 
in the banking sector which IS why we have Indian Private 
Sector Banks and we have allowed the presence of 
foreign banks in the country, 

Sir, under the WTO agreement, a foreign bank can 
be present in one of three ways. First is to have a wholly 
owned subsidiary. The other is to have branches and the 
third is to acquire stakes in Indian private sector banks. 
This is subject to the road map which has been 
announced by the Reserve Bank for the first phase. There 
is very little space for foreign banks up to the year 2009. 
The second phase road map will be considered in 2009. 

What do we have today? We have Public Sector 
Banks, we have Indian private sector banks and we have 
the presence of foreign banks. But the dominant player 
in the banking sector is the Indian Public Sector Banks. 
As I see into the future-I cannot see into the distant 
future, but into the foreseeable future • I think, the Public 
Sector Banks will continue to remain the dominant player. 
Why do I say this? It is because the Public Sector Banks 
have become and are becoming more and more efficient. 

Sir, I have given these figures' before. The gross 
NPAs for Public Sector Banks for the year ending 
31.03.2006 has come down to 3.71 and the net NPAs 
have come down to 1.44. 

Public sector banks are profitable, their managements 
have become stronger and their productivity Is better. The 
per capita business of employees is better and many of 
them have' now graduated into very big banks. Apart from 
the State Bank of India, we have two banks virtually 
touching Rs. 2 lakh crore business. There are other, banks 

with As. 1 lalch crore business and there are many others 
having As. 60,000 crore business. What is driving the 
banking industry is competition and, in COUI1l8 of time, 
consolidation. We have made it clear that this has to 
come from within the banking system. We are not going 
to force anyone. Voluntarily, some consolidation will take 
place. It will take place between public sector and private 
sector banks and among private sector banks and private 
sector banks, consolidation wHI take place. Banks are 
consolidating in many other countries as Well, like China, 
Singapore, Malaysia. But this must come voluntari1y from 
the management and the employees. This is our 
Govemment's policy. 

Competition is also driving growth In banking industry. 
Because of competition, costs have come down. Apart 
from macro economic factors which decide the interest 
rates, our banks today are extremely competitive. That is 
why, they have the confidence of even venturing abroad, 
opening branches abroad, opening representative offices 
abroad. This Is how it shoufd be. Banks are flag carriers. 
When you see Indian Bank or Canara Bank opening a 
branch in London or New York or Frankfurt or Washington 
or Singapore, greater confidence will be there for the 
Indian business community saying that the banks have 
gone there and we can also go there for doing business. 

As I said, the three segments of the banking sector 
will continue to grow competitively and competition will 
drive their growth. Credit off-take has been extremely 
good over the last 24 months and non-food credit is 
growing by 30 per cent. I think, If we continue to foHow 
the present policies and fine tune them In response to 
global requirements, our banks will become "ronger. We 
are lending more to farmers and to students by way of 
education loans. We are lending more to Self-Help Groups 
and we are lending more virtually to every segment and 
of course, industry will not be starved of credit and all 
sectors will get credit. As I say, to sum up in one line, 
banking industry, In competition among the three segments 
competing with each other, will grow and public sector 
banks will lead the growth and help the economic growth 
of this country. 

Our banking system today supports approximately 
40 to 45 per cent of the GOP. In developed countries, 
the banking system supports about 80 per cent of the 
GOP. So, we still have 8 long way to go in strengthening 
our banking system with more branches and with more 
btainess. But this will happen. At the rate at which credit 
is growing, this will happen and the GOP, wI1I be financed 
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greater and greater by the banking system rather than 
the non-banking system. 

In response to these needs, we are making 
amendments. We have drafted these amendments in close 
consultation with the Indian Banks Association and the 
RBI. Every single word of these amendments have been 
drafted in very close consultation running for over several 
months with IBA and the RBI. This has the full support 
of the banking industry. 

What are we doing? In response to the Committee's 
recommendations, we have incorporated a number of 
amendments. In response to the suggestions that came 
out of the discussion with the hon. Members, we have 
incorporated another amendment. We have an additional 
amendment where the RBI nominee will continue to 
remain in the public sector banks. So, that takes care of 
your apprehension. If the Government holding wiU always 
be 51 per cent, then obviously the proportion of private 
holding can never exceed 49 per cent. Therefore, the 
composition of the Board of Directors should be with 
respect to the shareholding which means that the private 
sector shareholding will be limited to a certain number 
and the public sector shareholding will be entitled to this 
number of representatives on the Board of Directors. We 
are also trying to increase the number of Executive 
Directors. We may not appoint all the four of them. But 
surely, a bank with a business of Rs. 2 lakh crore c~not 
be run with one Chairman and one Executive Director. It 
is simply not possible. 

We need more people. Even our public sector 
corporations have more people. Every public sector 
corporation has one Chairman and three or four functional 
Directors. These are much smaller than our banks today. 
Our banks are dealing with lakhs of crores of rupees. 
Therefore, we are taking power to appoint up to three 
Executive Directors. We may start with two. We have 
one today. We may go to two; we may go to three; 
depending upon the size. Obviously, the bigger public 
sector banks like the Canara Bank and the Union Bank 
will have to be given immediately another Executive 
Director at least, and maybe even two Executive Directors. 
It is because today senior level management is required 
to address various sections. Farmers must be addressed; 
then personal finance and consumption credit must be 
addressed; industrial credit must be addressed; recovery 
must be addressed; human resource development must 
be addressed; and systems and computerisation must 
be addressed. All these require a high level of 
management skills and supervision. Therefore, we are 
taking this power. 

We are not going to supersede bank Boards on a 
whim. The RBI will be involved. The maximum period 
that we can supercede and appoint the administrator is 
six months, extendable by another six months. In the 
meanwhile, of course, a new Board will be constituted. I 
do not think an occasion will arise for this. With such a 
close supervision by the RBI and with such a constant 
interaction between the Government and the public sector 
banks, the question may not arise at all. BlIt nevertheless 
we must have the power. In the event of something 
happening, we must have the power to take care of that. 

Workmen Directors and other Directors will have a 
period of three years, extendable by another period of 
three years. I would urge Members to support It because, 
I think, we should have fresh blood after six years. Some 
other Workman Director must come and some other 
Elected Director must come on the Board. So, fresh 
thinking and fresh blood will come Into the banking 
system. 

We have already discussed about the NPAs so many 
times. NPAs are not Increasing. NPAs are decreasing. 
Gross NPAs. in absolute numbers, have decreased. As a 
percentage it has decreased. The net NPA has decreased. 
India's banking system In comparison to say a country 
like China is infinitely superior. We have a tar stronger 
banking system than China's. We should be proud of 
that fact. I mentioned It in an answer, I think, a couple 
of days ago. We should be proud of the fact that our 
management, unions and employees together have 
brought down the NPAs of our banks and have made 
the banking system much stronger. 

Of course, there are always problems. Life is always 
facing new problems and new challenges. The question 
is: Are we geared to meet these new problems and new 
challenges? I believe we are. I think all our banks should 
be able to meet Basel-II norms, when we go to 
Basel-II norms. Many of our banks today have a much 
higher CRAR than Basel-II norms. Our Central Bank 
Governor, that is the RBI Governor is today a respected 
member of the Basel Group. Therefore, I think, we are 
gearing up to meet the challenges of Basel·1I norma. I 
am confident that every public sector bank and the major 
private sector banks win be able to meet the Basel·1I 
norms. I think, as we go along, .s we learn through 
experience, and as we face problems, we will come back 
to the House from time to time. But for the present, these 
amendments are absolutely necessary in order to improve 
corporate governance in the banks. 
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Let me say a word about autonomy. This G0V9mment 
has given greater powers to the Chairmen and Executive 
Directors. We have delegated far greater powers. This 
has been put on the website of the Ministry and on the 
website of the RBI. Much greater powers have been given 
to the banks. Members can access the website and find 
out that. I meet the Chairman once in three months. As 
and when new Issues come, we do give them more 
powers. But let us understand that ownership is indeed 
an issue. Management is a separate matter. We are giving 
them managerial autonomy. But no Govemment as long 
as it holds 51 per cent can say, MI will not exercise my 
right as an owne~. We are the owners. Therefore, they 
are accountable to the owner. There are private owners 
also. But we are the majority owners. So, they are 
accountable to us. That accountability is enforced by the 
system of having a "Statement of Intenr. Every bank, at 
the beginning of the year, is required to give a MStatement 
of Intent". as to what are the goals it will achieve. We 
periodicaly review it. At the end of the year, we ask them 
how much has been achieved as against the ·Statement 
of Intent". 

That right is the right of every owner. Be it Jack 
Welch of GE; or be it Ford of Ford Motors; or be It Bill 
Gates of Microsoft, that is the right which every owner 
will exercise. That is the right which the Govemment must 
continue to exercise. Recently, for example, when the 
RBI raised the interest rate, we advised the banks, before 
and after, that if they wish to modify the interest rates, 

. "Please ta"-e it to the Board of Directors". 

Now, there was a spate of articles criticising this. 
cannot understand it. Can the owner not tell the 
m~nagement to take this matter to a Board of Directors, 
get the Independent Director's view, get the Employee-
Director's view, get the Workmen-Director's view, get the 
RBI nominee's view, get the Govemment Director's view 
and take a decision? That is the right of the owner. That 
owner does not interfere with the micro decision making, 
but generally guides the process of decision-making and 
the process of decision-making must be by Boards, must 
be Board-driven. Every other company has to be Board-
managed. The Bank also has to be Board-managed. All 
that we say about corporate govemance with companies 
should also apply to the banks. Why do they have a 
Board of Directors if there is no corporate govemance 
there? Therefore, we are introducing corporate 

govemance. We will continue to emphasise corporate 
governance in aU banks, especially public sector banks 
and I am confident in the days to come that with these 
changes, public sector banks will come stronger, more 
autonomous, more efficient, more competitive and give a 
big boost to our economic growth. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): 
The hon. Minister of Finance has just now mentioned 
about directors. Now, you want to increase the fuN-time 
directors from 1 to 4. But do you want to change the 
present designation of full-time Directors as ExeQutive 
Directors? In the Act, you are calling them as Directors. 
Should the definition change or will the designation 
change? 

SHRI P. CHIDAMBARAM: You can only appoint a 
director to a Board of Directors. One person is designated 
as Chairman and Managing Director and other or others 
will be designated Executive Directors. But all of them 
are Directors on the Board of Directors. 

MR. CHAIRMAN : Now, the question Is: 

-That the Bill further to amend the Banking 
Companies (Acquisition and Transfer of Undertakings) 
Act, 1970, the Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1980, the State Bank 
of India Act, 1955, the State Bank of India (SubsidIary 
Banks) Act, 1959, the Deposit Insurance and Credit 
Guarantee Corporation Act, 1961, the Export-Import 
Bank of India Act, 1981 and the National Houling 
Bank Act, 1987, be taken into consideration." 

ThB motion w.u adop/tId. 

SHRI ANANTH KUMAR (Bangalore South): Sir, what 
is this confusion going on? ... (InlBnuplions) 

SHRI P. CHIDAMBAAAM: There is no confusion. 
(InlBrruptions) Please let me explain It. There are two 
clauses. There is no contusion. To the two clauses, 
origlnatly. we had proposed certain amendments. 
Subsequently another amendment has been proposed 
which overrides the earlier amendment because those 
two clause are to be voted negatively. Therefore, we 
have given two amendments to be voted negatively. 
Amendment No.8 is one of them . ... (lnlBnuplions) 
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[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
There is confusion over such an important Bill ... 
(Interruptions) That is why economic condition of our 
country is getting more ... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Mr. Chailman, Sir, 
he is diviating from the issue .... (Interruptions) 

SHRI RAJ IV RANJAN SING 'LALAN' (8egnjaral): 
Mr. Chairman, Sir whole economy, even entire UPA is 
confused ... (InltJnupIions) 

{English} 

SHRI P. CHIDAMBARAM: What are you doing? Why 
are you taking objection to it?... (InltJnupti0n8) There is 
no confusion. 

SHRI BRAJA KISHORE TRIPATHY (PURl): This Is 
not the way to pass the Bill.... (Intenuplions) 

SHRI ANANTH KUMAR: Sir, this Bill has to be taken 
into consideration again. ... (InltJrruptions) If there is any 
confusion between the hon. Minister and the office, this 
is not the way to do.... (Intenuplions) 

SHRI P. CHIDAMBARAM: If the hon. Member allows 
me to move the amendment one by one, I will explain. 
There are two clauses. The amendment to clause 2 is 
on page 2. The amendment to clause 8 of the amending 
Bill is on page 8. These have been replaced by a new 
Section, a new clause. Therefore, these are to be 
negatived. The other amendments have to be passed. 
Apparently. our request that these will be voted negatively 
has not reached the office. Therefore, there is a little 
confusion. These two have to be negatived .... 
(Interruptions) We have already Issued it. There is no 
confusion. 

MR. CHAIRMAN: If you understand that there is 
confUSion, we will take It up afterwards. 

PROF. VIJAY KUMAR MALHOTRA: The House must 
be taken into confidence. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): The procedure is 

very simple. The communication of the MinIstry comes 
first to the office. If, by any chance, it has not been 
reported to the Table, that may be a confuelon. The hon. 
Minister made It very clear in the House which part of 
the amendment is to be negatived from Govemment side 
and which part is to be supported. You know it. All the 
amendments have been circulated .... (/~) 

PROF. VIJAY KUMAR MALHOTRA : Ttle House has 
not been informed of it.... (InltJrruptions) 

MR. CHAIRMAN: If you agree, this will be taken up 
tomorrow. 

... (InltJrruptions) 

SHRI P. CHIDAMBARAM: Sir, I am ready to move it 
now, but if the Office wishes to verify and have the voting 
tomorrow, I have no objection, I am willing to cooperate. 
... (Intsrruptlons) 

MR. CHAIRMAN : Mr. Geete, please take your seat. 

... (InttN1Uptions) 

SHRI P. CHIDAMBARAM: Sir, if there is any 
confUSion, ultimately I am responsible. So, I take 
responsibility. If there is any miscommunication or 
confusion, I take responsibility. I know which amendments 
I have to move, I know which two amendments have to 
be negatived, but if the office has not got our 
communication, the mistake could be ours, the mistake 
could be somewhere on the way. Whoever is responsible 
for this, I am ultimately responsible and I accept ultimate 
responsibility .... (InltJrruptions) All I am requesting is, 
either I move it now or I am willing to move it tomorrow. 
I am not standing in the way. 

SHRI PRIYA RANJAN, DASMUNSI: Mr. Chairman, 
Sir, I would like the indulgence of the House for a minute. 
The hon. Finance Minister made it abundantly clear to 
the House and he owes entire accountability and 
responsibility for this. He is making it very transparent as 
to what amendments he wants to move and what 
amendments he does not want to move. So, why do we 
not allow the voting of the Bill now?' 

PROF. VIJAY KUMAR MALHOTRA: Sir, we should 
know what are the amendments. ... (InMmlp/i0n6) 
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MR. CHAIRMAN : All right. This Bill will be taken up 
tomorrow for voting. 

SHRI P. CHIDAMBARAM: Sir, I will move them 
tomorrow. The discussion is over. We will have the voting 
tomorrow. I am sorry for Causing inconvenience. 

16.43 hr •. 

DISCUSSION UNDER RULE 193 

Aeport of Juetlce A.S. Pathak Inquiry Authortty and 
Action-Taken Report thereon 

[English} 

MR. CHAIRMAN: Now we take up item no. 24. Shri 
Gurudas Dasgupta. 

SHRI GURUDAS DASGUPTA (Panskura): Mr. 
Chairman, Sir, I am extremely sorry that In an environment 
of confusion I have to raise an important debate which 
seeks to dispel the confusion and remove the misgivings 
which are stili there regarding the Report that has been 
submitted by Justice Pathak. I believe I should not have 
done it, but I had to do it because the Report has created 
confusion In the country. 

MR. CHAIRMAN : Mr. Dasgupta, please come to the 
point. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA : Sir, do I have an 
advice from the Chair? I do not feel that I need to be 
advised. My point is simple. I am raiSing a discuasion on 
the Inquiry Report submitted by Justice Pathak on the 
corruption or the complaint of corruption that is supposed 
to have taken place. 

16.44 hr •. 

(Mr: Deputy-Speaker in the eMir) 

The Report says: 

·Oil allotted to Seghal was to oblige Natwar Singh.· 

This is the statement made by Mr. Pathak. Another 
statement made by Mr. Pathak says: 

"To Iraq, the intended beneficiary was Mr. Natwar of 
the Congress." 

Sir, according to me, the Report is a grey report, 
truth should have been In black and white. Justice Pathak 
has taken the right course for investigation, but he has 
not reached the right conclusion. If he has not engaged 
in covering up, which I assume he has not, then he has 
not, at least, uncovered the fundamental link of the nexus. 

Sir, I am sorry to say that the tragedy of the Indian 
reality is that Commissions and Commissions, Inquiries 
and Inquiries do seldom lead to unambiguous conclu&ions. 
Justice Pathak has also landed himseH in an ambiguous 
situation, absolutely ambiguous. The crime has been 
perpetrated-it has been corroborated by evidenc&--but 
the main player has been let off. The main player is • 
person and not a Party, according to me. It is not a 
political Party, but a person belonging to a leeding Party 
of the country. Why has he been let off? ... (InMmJplions) 
I wiD come to that. 

Mr. Natwar Singh has been let off because there is 
no material evidence to show that he has been benefited 
by the contract or his famHy has gained from the contract. 
Nobody has seen Mr. Singh to take the money. I have 
not seen nor Mr. Malhotra has seen it. He has not signed 
any receipt for receiving the money nor an amount has 
been credited to the account as yet because the inquiry 
is not complete till now, according to me. No amount has 
been credited to his account in Delhi. or somewhere else 
in India, may not be an island, may not be somewhere 
else. But there is a big 'but'. 

There are two front players and there are people 
who have been back seat driving. Who are the two front 
players? The two front players are Mr. Khanna and Mr. 
Sehgal. It is established in the report that these two front 
players, not the back seat driving people, have eamed a 
commission or any amount paid by somebody, maybe 
legal or iDegal, maybe white or black. They had received 
a sum of 1,46,000 US dollars. 

Mr. Lawyer is taking down the figure. The figure is 
from this report. Mr. Khanna and Mr. Sehgal have received 
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1,46,000 US dollars, according to Justice Pathak whom 
you believe. Out of that amount, 68,293 US dollars have 
been received in the account of Hamdan. Who is the 
owner of this account? Who is the owner of this company? 
The owner of this company is Mr. Sehgal .. Mr. Khanna 
has received 32,558 US dollars. What is the remaining? 
Something remains. The remaining is 35,735 US dollars. 
Where has this money gone? 

Justice Pathak has not done justice without making 
a comment on this. Justice Pathak has done the justice 
to his report without saying where the money has gone 
and who is the beneficiary. Sir, it is all well known that 
there are two persons. 

Shri Malhotra, do not grudge them. They are more 
popular thnn you. There are two persons. One is Mr. 
Sehgal, a delhi·based businessman. We can do every 
business in Deihl under the nose of the Govemment; 
there is no problem. And the other Is Mr. Aditya Khaoo8. ... 
(InlBrruph'ons) 

You are interested in party affiliations; I am interested 
in finding out the criminals. 

SHRI ANANTH KUMAR (SangaJore South): 80th of 
them are being supported by you. That is the point. 

SHRI GURUDAS DASGUPTA : He finds politics in 
crime; I find crime in politics. That is the difference 
between him and me. That is why I am raising It.. .. 
(Intel'7Up/ions) 

MR. DEPUTY-SPEAKER: Shri Dasgupta, please 
address to the Chair and not to any individual. 

SHRI GURUDAS DASGUPTA: The point is this. 
These two persons had formed a firm on 50:50 basis. 
This was registered. Where was this registered? Our 
Finance Minister must be knowing the fundamentals of 
Ihis area, namely, the Channel Islands. There are Channel 
Islands in Ihe world where everything can be done. This 
company was registered there. The name of the company 
was 'IN DR US' . II was because they wanted to do businesa 
with Russia. How did the collusion develop? Just a 
company named 'INDRUS' is formed, but INDRUS is run 
by another accounting firm and, thirdly, this accounting 
firm owns another accounting firm which is known as 
'Hamdaan'. There are three companies together. There is 
nol only one, there is another 'Hamdaan', which means 

four companies have been incorporated, four companies 
have been put together in order to ensure that this 
political-cum-economic nexus do find way easily and can 
remain out of the teeth of law. 

How the whole thing started? These companies were 
formed earlier but how they started the operation? How 
could they start the operation 'fool for oU' -I would call 
It 'perversion' of food-for-oil-programme? In January, 
2001, Shri Sehgal and Mr. Khanna thought that they 
should do business in oil. They had done enough with 
Russia. Their business had failed. It was a non-performing 
business. Therefore. they wanted to perform some 
business. In order to perform some business, they said 
that they should look for oil, most lucrative oil and that 
too from Iraq. This they did; this conclusion they could 
come to with the help of one Mr. Jamil. Please forgive 
me 'or giving his political identity .... (InlrH'fuptions) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): Mr. Deputy-Speaker, Sir, he keeps on looking at 
me as If I am responsible. 

MR. DEPUTY-SPEAKER: I have always requested 
him to address to the Chair. 

SHRI KAPIL SIBAL: I am not answerable to all this. 

SHRI GURUDAS DASGUPTA: Fortunately, his is the 
most beautiful face. Therefore, I can only look at him. 

SHRI KAPIL SIBAL: I did not know he were of that 
kind. 

SHRI GURUDAS DASGUPTA: I am not of that kind; 
I am only truthful. Sut, God save me. 

SHRI KAPIL SIBAL: That, you have confessed at 
last. 

SHRI GURUDAS DASGUPTA : God save him; she 
is not a lady; he is not a lady. 

SHRI KAPIL SISAL: 'She' is Included in 'he' as you 
said. 

SHRI GURUDAS DASGUPTA : The point is this. His 
political Identity is this. This Jamil gives his credential as 
a former youth General Secretary of Rajasthan, not 
Congress. Now, they became three. This trio believed 
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that they can do busine88 of oil in Iraq if they had a 
political patronage. 

Now, there is a search for political patron. 
Businessmen were searching a political patron. From here 
it begins because they knew that without political influence, 
nothing cO.Jld be done in Iraq. At this pOint of time, a 
new angel appears on the scene. He is no other person 
than Mr. Jagat Singh. Jagat Singh appears on the scene 
directly from the heaven, and he says: "I can give the 
pOlitical patronage, and do not worry. 

[Tanslslion} 

"Khannaji, you won't be in trouble. I and my father is 
there to help you out." 

{English} 

This was the assurance from him. Obviously they 
knew that Mr. Natwar Sin9h was a former Foreign Minister, 
he had his contacts with the political leadership of Iraq, 
and therefore, he can do the job .... (IntefTl/p#ons) 

MR. DEPUTY-SPEAKER: He is not present in this 
House. 

SHRI GURUDAS DASGUPTA: Sir, we are discussing 
this Report.... (Interruptions) 

MR. DEPUTY-SPEAKER: Okay. 

SHRI GURUDAS DASGUPTA : Sir, I am discU88lng 
the Report. It is there in the Report. Should I not quote 
from this Report? ... (Interruptions) 

MR. DEPUTY-SPEAKER: Please continue. 

[Translation} 

SHRI GURUDAS DASGUPTA: Kindly let me speak. 

{English} 

Sir, my voice is bad. Please do not interrupt me. ... 
(Interruptions) 

KUMARI MAMAT A BANERJEE (Calcutta South): He 
is a nice person . ... (lntefTl/pHons) 

SHRI GURUDAS DASGUPTA: Everybody who sits 
there on the Chair is a nice man to me. Madam, do not 

make a distinction on the person who is occupying the 
Chair . ... (Interruptions) 

Therefore, Mr. Jagat Singh appears on the scene 
and he is assured of the political patronage. He was the 
one angel. Another thing is that a God-gift opportunity 
comes to this trio, not trio but to these four people. What 
is that? They came to know that the Congress Party was 
sending a goodwill delegation to Iraq to express solidarity 
with the people who had been under constant attack of 
America. It was a God-gift opportunity. I do not believe in 
God but they believed in God and, therefore, God blessed 
them. Do not blame me, blame them. Please do not blame 
God and they will be angry. 

Earlier, three persons were the official members of 
the delegation to Baghdad. It was increased to four. Four 
authorised members were supposed to go in a delegation. 
But suddenly, two persons joined the delegation 
unauthorised. Sir, kindly note this point-unauthorlsed. It 
is because at no point of time, the Congress Party had 
said or there is· anything on record to say that they were 
the authorised members of the delegation. At no point of 
time they have said so. ... (/ntefTl/pHons) I have to say 
according to my conscience. You have to say according 
to your conscience. ... (/ntefTl/ptions) 

MR. DEPUTY-SPEAKER: Please address the Chair. 

...(lntefTl/phOns) 

SHRI GURUDAS DASGUPTA: You believe in 
sponsorship, and I do not believe. 

The point is that two unauthorised people joined the 
delegation. This could not have been done-this is my 
pOint-and this could not have happened if there was no 
tacit approval of the ipso facto leader of the goodwill 
delegation. The leader was one person but the ipso facto 
leader was Mr. Natwar Singh. Therefore, it could not have 
been dooe without the approval, support and, if I may 
say so, the connivance of the ipso facto leader of the 
delegation. What happened? The diplomatic corps of India 
in Amman and also in Baghdad arranged for six people. 
How could they do it? The official delegation was for four 
people but it is on record that the diplomatic missions In 
Amman and Baghdad booked six rooms, they booked six 
tickets, and they made arrangements for travel and stay 
of six people. 
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17.00 hr •. 

But, interesting, Sir, this is where the mystery begins. 
The list of the people submitted to the Diplomatic Corps 
mentioned only five names, and the sixth man was 
unnamed, which means, the friend of Mr. Jagat Singh 
was not named. Mr. Jagat Singh was made a part of the 
delegation but not the friend that he had with him. 

Sir. the delegation started from Delhi on 19th for 
Amman. Just see, how the whole operation was carried 
oul! II is a matter of shame for the whole country. On 
19th, the plane took off from Delhi. 11 was a six-member 
delegation with two officials and two non-officials. On 22nd 
January. Mr. Natwar Singh meets the Minister of Qil-it is 
very interesting. He had always an eye on the oil, not on 
anti-American fratemity. He meets the Minister of Oil. Why 
does he meet him? He meets him to express his 
satisfaction for the solidarity and the support that the 
Government of India is doing. That is the first part. That 
is the overt part. 

What is the covert part? He talked with him on the 
(lil contri\ ~ because Mr. Sehgal was present there. Next, 
on 30th anuary. after eight days, he writes a letter. 
Meeting II e Minister of Oil did not yield result perhaps. 
Therefore, he writes a letter. What is there in that letter? 
In the letter, he shamelessly certifies that 'Mr. Sehgal 
and his company is well-known to him, and they might 
be given all support and co-operation.' Is it a language? 
What is the meaning of this language? What support and 
cooperatior is being talked about? It only meane that he 
said that the contract may be given to them to lift the 011 
so that they can make money, so that he can be 
benefited, so that his family can be benefited, so that his 
son can be benefited. 

In all these months between January to August, there 
have been a number of trips to Baghdad. Mr. Sehgal 
had been there; Mr. Jagat Singh had been there; and on 
all occasions, they were armed with a letter from Mr. 
Natwar Singh. All these three letters talked of antl-
imperialist solidarity, which was the corruption under the 
cover of anti-imperialism. That was the cover. But this 
was all for procuring oil contracts. How did it work? On 
30th January, he received a letter and !)n 11th February, 
the first contract is done. He writes to the Minister of Oil 
on 30th; he meets the Minister on 22nd January; and on 
11th February, the contract is signed of 2 million barrel of 
oil; and the contract is known as M-0954. 

Then, goes the second letter. A political man, who 
has been connected with politics for a long time, has 
been applauded by the country for his jObs. We clapped 
him for some of his speeches. He was with me in the 
other House. How a man can stoop 80 low just to give 
benefits to the businessmen I And, one of the businessmen 
happens to be his son. He wrote a second letter. The 
first letter got the first oil contract. He wrote a second 
letter, and the second letter also got them a second 
contract. The second contract Is known as M-09120, but 
this deal did not succeed ultimately for reasons not known 
to us. 

On 16th August, he writes the third letter stating the 
same language, stating anti-Imperialism, solidarity and 
salute to President Saddam. At the end four more lines 
are there. 

·Please give your support and co-operation to Mr. 
Sehgal and his company." Both of them are very well 
known to me. 

See the third letter. As a result of the third letter on 
16th August, they got the second or the third contract 
which is M1057. They got one million barrels on 31st 
August, 2001. During January to August, as I earlier said, 
so many foreign trips had taken place. Sir, can I ask you 
this? Will the Indian Missions therein In Baghdad and 
Amman kindly clarify? Will the Foreign Minister' kindly 
clarify why this businessman was given out of the way 
support and co-operatlon by the Indian MtssIons there? 
At whose behest was thle businessman given support? 
What was the reason? What could have been the 
implication? 

Therefore, it is clear that they procured oil because 
of political patronage, and It was written as 'political 
allocation'. The contracts were written as political allocation. 
The words used were 'political allocation'. It is becaua8 
of the political friendship, because of the political 
leader Mr. Natwar Singh-because he projected hlmself-
they procured oil. How dare a man, who has committed 
a fraud, could project himself as a representative of 
India? 

Now I come to circumstantial evidence. It is quite 
clear that there Is enough circumstantial evidence to 
show that Mr. Natwar Singh colluded with Sehgal and 
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colluded with his son to give benefit to his son, if not 
to himself. He cannot have acted without his political 
credential. There is large unaccounted money. Flow of 
money has not been traced. What is my charge against 
Mr. Natwar Singh is that he has abused his position as 
a member of the delegation. He has misused his 
position as the ipso 'aclo leader of the delegation. He 
has manipulated the goodwill visit and converted the 
goodwill visit into a commercial visit for procuring 
contracts for oil for his son and people known to his 
son. It is unbelievable that the three letters he had 
written were without any material interest. There is no 
philanthropy involved. 

Sir, I am really sorry to say that the Congress Party 
is to be blamed. The Congress Party is to be blamed 
because it did not monitor the work of Its political 
delegation. Yes, let us laugh at it. People who had joined 
politics can laugh at it. But the question is that the Indian 
National Congress should monitor what their 
representatives are doing outside. This is my first point 
why I blame. 

Secondly, I blame because there were three other 
members of the delegation and they did not object to be 
joined in the travel of Sehgal and Jagat. They did not 
object at the time of the departure. One of them, who it 
a friend of mine, was in the other House. I know him. He 
might not have done it because he never wanted to 
antagonise Mr. Natwar Singh. It may be the reuen. I do 
not know. 

[Trans/a/ion} 

SHRI MOHAN SINGH (Deoria): He too had been the 
Minister of External Affairs. 

SHRI GURUDAS DASGUPTA: Yes, he too, has bean 
the Minister of External Affairs. Why is he giving his 
introduction. Please do not do so. 

{English} 

But more important is that three members of the 
delegation might have been afraid to antagonise Mr. 
Natwar Singh. Why did not they report the same to the 
Congre8S high command on their retum? They returned 
from Amman, Jordan. Was. It not their responsibility to 
inform the Congress high command? 

SHRI KHARABELA SWAIN (BaIasore): The same day 
he has informed. He said he has not concealed It to the 
Congress President. That is another question. 

SHRI GURUDAS DASGUPTA : Sir, I have a friend 
to support me. But I do not need any support at the 
moment. ... (InIBnup/ions) My point is that the other 
members of the delegation have not informed the 
Congress High Command. He is considered by the 
Congress friends that he is a colossal failure. Why did 
he not inform the Congress High Command on their 
retum? Why Mr. Natwar Singh was allowed to have his 
sway using the All India Congress Committee's 
letterhead, using its FAX number, using Its telephone 
number, always projecting himself as the most glorious, 
anti-imperialist fighter India has ever produced? ... 
(Intenuplions) 

Sir, I hope the Govemment will not mihd because 
Govemment is also in fault. You never wanted an enquiry 
in full. It is 'enquiry in full' not '0 fool' but it is 'enquiry 
in the full'. The preposition makes the difference. It Is 'not 
to fool' but 'not in full'. What is that? Why was that 
withheld under Sections 8-B and 8-C of the Commiaeione 
of Inquiries Act? . . . (Intenuplions) Sometimes, people 
laugh due to Ignorance and sometimes people laugh 
because they enjoy that one of their old colle.gues Is 
being assailed. I do not know why. 

Sir, I welcome the statement of the hon. Minister 
of Finance that there will be an inqUiry. But I am 
opposed to inquiry by multiple agencies separately. If 
multiple agencies do the Inquiry separately, things will 
not come out. Therefore, I suggest that let there be a 
united command of all these agencies - the Central 
Board of Excise and Customs, the Central Board of 
Direct Taxes, the Directorate of Enforcement and the 
Anti-Corruption wing of the CBI. All these agencies 
should be combined together to nail down the criminal 
who had betrayed India's interest in the foreign land. He 
must be nailed. 

Sir, while concluding, may I request you to kindly 
consider this? As a Member of Parliament, Mr. Natwar 
Singh has abused his position. As a Member of Parliament 
he has not discharged his duty. As a Member of 
Parliament he has acted for self-interaat. It is enough 
ground for losing his membership. 
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Lastly. I appeal to the Government that in order to 
exonerate yourself from all possible suspicion that the 
Congress Party was involved - which my friends are 
saying and which I am still doubtful to believe - in order 
to exonerate yourself of the suspicion that has gathered 
around you, please go to the root of the issue. Please 
haul up the culprit. Please set up an inquiry under a 
united command. Please see that nobody goes scot-free 
however. high may be in the political system. 

SHRIfo.'ATI MANEKA GANDHI : Sir, I wish to 
congratulate hon. Member Shri Gurudas Dasgupta on 
his speech. But I find it so amazing that one can say 
exactly the same facts and twist them around to do 
whatever you want. As in Alice in Wonderland, once the 
White Queen says that "I can make words do exactly 
what I want them to say; they do not necessarily have 
to do what they are supposed to do". This has been 
a masterly defence of the Congress Party. I will present 
the same facts. ... (Interruptions) 

SHRI GURUDAS DASGUPTA : Sir, I thank you for 
your compliment. It is nice to receive compliments from 
a lady. ... (Intenuptions) 

SHRIMATI MANEKA GANDHI: Sir, I will present 
the same facts, with the half portion ." (Inlsrruplions) 

SHRI GURUDAS DASGUPTA : Sir, I said 'it is 
always nice to receive compliments from the ladies'. 
(Interruptions) 

SHRIMATI MANEKA GANDHI : Sir, I would 
like to present the same facts, using a few facts 
also that were left out in the previous speech because 
they did not actually suit the world vision of the 
speaker. 

An Inquiry Commission Report for the UN charged 
that Shri Natwar Singh and the Congress Party had 
received as non-contractual beneficiaries eight million 
barrels of oil that equals $ 480 million worth of crude 
oil at present rate of approximately $ 60 a barrel. Shri 
Natwar Singh was cited among more than 133 Indian 
entities in Ihe IIC Report which investigated accusations 
of abuse of the Oil for Food Programme. The 
Government responded immediately to give them credit 
by instituting an Inquiry Committee headed by Justice 
Pathak. 

This Pathak Committee Report has just come in. It 
needs to be looked at carefully. Let us look at the Report 
point by point to see where it has failed by simply 
overlooking or obfuscating the facts. The powers of the 
Committee were severely limited. Apart from para 4.4 
which says that the Report cannot be made the basis of 
proceedings, criminal or civil, against the ~rson involved 
in the inquiry, the Government also refused to let it have 
the powers of Sections 8B and 8C of Commissions of 
Inquiry Act. Justice Pathak himself has lamented this. 

Now, what were these provisions? These provisions 
would have allowed Shri Natwar Singh, his son and all 
his relatives, who have been mentioned, to question other 
members of the Congress Party, like Shri A.A. Antulay, 
Shri Shiv Shankar or any of the witnesses that testified 
against them. What was the Congress afraid of that it did 
not let the principal accused even have the power to 
interrogate those who were testifying against him? 

There are several people named in the Pathak 
Committee Report in connection with the Oil for Food 
Programme. Let us examine them individually. One, Aditya 
Khanna_ Who is Aditya Khanna? He is a brother of Arvind 
Khanna, the Congress MLA from Sangrur and MP-
candidate of the Congress Party, the son of Greta Khanna 
who is the sister of Natwar Singh'. wife. He is the nephew 
of Natwar Singh and the Congrass Chief Minister Amrinder 
Singh and the first cousin of Jagat Singh. Two, Aniel 
Matherani, the General Secretary of the Congrase Foreign 
Affairs Cell who was later made Ambassador, Croatia by 
the Congress Party. Three, Jamil Zaidi, the former 
General-Secretary of the Youth Congress of Rajasthan. 
Four, Jagat Singh, the Congress MLA and former General-
Secretary of Youth Congress and son of the Congress 
leader Natwar Singh. Five, Andleeb Sehgal, the nephew 
of Natwar Singh, as stated by him, which is not correct. 
In actual fact, he is the brother of soon to be daughter-
in-law of Natwar Singh. Six, of course, the soon to be 
former Congress leader, K. Natwar Singh himself. Seven, 
Vikas Dhar, the son of the OSD to the late Congress 
Prime Minister. Eight, A.R. Antulay, the ex-Chief Minister 
of the Congress Party of Maharast'ltr8, who was removed 
by the Congress Party itself on charges of corruption some 
years ago. Nine, P. Shiv Shankar, also the ex-Minister of 
the Congress Party. 

"Not recorded. 
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All of them are connected only by one thing and not 
by relationships, not by friendship, but by their links to 
the Congress Party. All of them are active functionaries 
of the Congress Party. ... (Interruptions) 

MR. DEPUTY·SPEAKER: No running commentary. 
That will not go on record. 

... (Interruptions) • 

SHRIM~TI MANEKA GANDHI : Sir, I am not a 
conspiracy theorist, but this begs the question whether 
these people are using the Congress' name to get ahead 
in their lives or they are being used by the ConJJress as 
pawns to make money or they have got ahead as MPs, 
MLAs, Ministers, party functionaries, ambassadors and 
bUSinessmen by complying and becoming pawns. 

The Congress claims that an innocent goodwill 
delegation was sent to Iraq to proclaim their solidarity 
with the Iraqi establishment. But this is entirely untrue, 
and it is seen by the events that are set out by the 
Pathak Report. 

Firstly, Shri Andaleeb Sehgal, Shri Jagat Singh, Shri 
Vikas Dhar and Shri Arvind Khanna are all Congress 
people, who make several companies together with the 
express purpose of making a deal for Iraqi oll. Thereafter, 
they are informed, and I quote according to paragraph 
10.1 of the Report : 

..... that the business in oil in Iraq was controlled by 
the political leadership of the country, and only those 
persons could manage to do business in 011 in Iraq 
who h.'!d some influential standing with the political 
leadership of the country ... • 

It was further stated that the oil deals are made by 
the oil minister of Iraq. They informed Shri K. Natwar 
Singh of this, and he met the Congress President. 
Immediately and coincidentally, a Congress delegation to 
Iraq is set up by the Congress Party at its behest and 
led by Shri Natwar Singh. This follows a meeting between 
the Congress President, who takes Shri Natwar Singh 
with her to meet the Iraqi Vice· President when he comes 
to Delhi, and also to meet the Oil Minister. Therefore, the 
message is clear that Shri Natwar Singh is an important 
functionary of hers, and he. wiU be dealing with Iraq in 
future. 

The delegation, according to Pathak Report, is 
approved by the PreSident of the Congress Party herself. 
She authorises Shri Natwar Singh, Shri Aneil Matherani 
and Shri A. A. Antulay to go to Iraq. Then a fourth person 
is added. He Is Shri Natwar Singh's son Shri Jagat Singh. 
What does he represent? He represents the Youth 
Congress according to himself, and the fifth person comes 
after the fourth person. Shri Jagat Singh is not added at 
the end. He is added as the fourth person to the 
delegation. The fifth person is Shri P. Shiv Shankar. These 
five worthies have their tickets booked. But all the 
embassies, down the line, and the travel agents of Iraqi 
Airways are informed that a sixth person is in the 
delegation, but his name is secret and is kept secret for 
weeks. A ticket and a room are booked in the name of 
an unnamed person, who is included not by the Leader 
of the Delegation, but this comes from the Congress Party. 
The secret inclusion tums out to be Shri AndaJeeb Sehgal, 
the business partner of Shri Jagat Singh and his cousin 
Shri Khanna. It is an official delegation, but it has two 
business members in the delegation in which the Congress 
President coutd have taken so much Interest by meeting 
all the Iraqi people and leaders of their countries here in 
Delhi. Would Shri Shiv Shankar and Shri Antulay not 
inform her of these two inclusions, that is, if they were 
included and were not prime movers of the delegation? 
Shri Shiv Shankar said that they flew with him, they stayed 
where he stayed, they attended the meetings, they went 
to the same dinner, they met the same Ministers, and 
they came back with him. Yet he says that he has no 
idea what they were doing there. Obviously, Shri Shiv 
Shankar belongs to the Gandhian tradition of see no evil, 
hear no evil, and speak no evil. 

According to paragraph 11.2 of the Pathak Report, 
so many preparations were made for this trip, and it was 
rescheduled several times. So many letters go up and 
down to embassies and the Congress Party functionaries, 
but there was no itinerary made for the delegation. I repeat 
no itinerary was made for the delegation in Iraq. The 
Congress President has given no direction, and there have 
been no meetings on what they would do once they 
reached Iraq. What an important delegation to spread 
goodwill without any idea as to who they are going to 
meet, why they are going to meet them, what is the 
delegation, what will they do there for four days, etc.? 
There is nothing. How amazing it is? Obviously, there 
was no itinerary for the delegation made by the Congress 
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(Shrimati Manake Gandhi] 

President or by Shri K. Natwar Singh because its 
members knew what they were going to do. It had nothing 
to do with spreading peace and goodwill. They were going 
to make money. How else ... (Intsrruptions) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, this is not correct. I am raising 
an objection. ... (Intsrruptions) I am making an objection. 
Please hear me. ... (Interruptions) I will tell you what is 
my objection. ... (Interruptions) Mr. Malhotra, I am asking 
her to yield. Why are you standing up in between? We 
are having a discussion on the Justice Pathak Report, 
and we have to confine ourselves to the matter 
contained in the Report. .., (IntsrrupUons) She I cannot 
deal in matters. which are outside the Report. and it is 
out of her personal knowledge that she is speaking. ... 
(Interruptions) We have to talk about all that Is 
contained within the Report. This is not a general 
discussion. We have to discuss on matters contained in 
the Report. ... (Interruptions) Please read the agenda. 
This is a discussion on the Report of the Justice Pathak 
Inquiry Authority. and not a general discussion. 
Therefore she cannot Imagine these' things. 
(Intsrruplions) 

MR. DEPUTY-SPEAKER: Please sit down. 

... (Interruptions) 

SHRI P. CHIDAMBARAM: She is a Member of this 
House. How can she make allegations without giving any 
notice? ... (InlBnupIions) 

SHRI KAPIL SIBAL : Sir, it should be removed from 
the record. 

... (InterrupUons) 

SHRI P. CHIDAMBARAM: How can she make 
allegations against a Member of the House without a 
proper notice? 

SHRI KAPIL SIBAL: She is a Member of this House . 
... (Interruptions) 

fTrsnsllllion} 

MR. DEPUTY SPEAKER: Mistriji, you please sit down. 

/English} 

Please sit down. 

[English} 

... (Intef1Up/lons) 

SHRI P. CHIDAMBARAM: Whatever Is there In the 
report, let her say that. ... (Intenuptlons) 

MR. DEPUTY-SPEAKER: Please sit down. 

... (Interruptions) 

PROF. M. RAMADASS (Pondlcherry): What is the 
discussion about? The dacussion Is about R.S. Pathak 
Report .... (InlBnuptIons) 

fT"""tiDnj 

MR. DEPUTY-SPEAKER: Jai Prakaahji, you please 
sit down. 

... (lnMmJplions) 

/English} 

MR. DEPUTY SPEAKER: Please sit down. 

... (InlBnupUons) 

fTrsnsllltion} 

MR. DEPUTY SPEAKER: Madam, you sit down. 

... (Intenuplions) 

/EngIIsh} 

MR. DEPUTY SPEAKER: The next speaker Is 
Shri Kapil Sibal, who Is a veri Intelligent, good and a 
senior lawyer. He will reply to what all she has already 
said. 

... (InltJrruplions) 

SHRI KAPIL SIBAL: No, Sir. ... (InlBmJptlons) 

PROF. VLJAY KUMAR MALHOTRA (South DeIh~: The 
Congress Party is responsible. . .. (Intenuplionsj 

SHRI MADHUSUDAN MISTRY (Sabarkantha): 
She has to substantiate her allegations; she cannot 
simply make allegations against another Member . 
... (InI8nup1ions) 
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/TIBnslstlon} 

MR. DEPUTY SPEAKER: If there i8 anything 
objectionable I wlH see to It. 

... (Inlrll7uptions) 

/English} 

PROF. VIJAY KUMAR MALHOTRA: It is a shameful 
behaviour. . .. (InltllTUplions) 

SHRI KAPil SISAL: Sir, I want to raise a point of 
order .... (Intsnuptlon$) Sir, you have to hear me. 
... (Inttll7Uplions) 

/Tf'6I1SIBtion} 

MR. DEPUTY SPEAKER: All of you resume your 
seats. I would like to hear Shri Kapil Slbal;i. 

... (Inftmvplions) 

/English} 

SHRI KAPil SISAL : Sir, I am on a point of order. 
let me just raise the point of order ... (Infllnupti0n8) 

[Translation} 

MR. DEPUTY SPEAKER : First, all of resume your 
seats. let me hear Shri Kapal Sibal. 

... (InlBfTIIP/iOn8) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Depury Speaker Sir, what i8 the need of thI8 drama going 

on here ... (Inlrlnuptlons) 

/English} 

MR. DEPUTY SPEAKER: Under what Rule you want 

to raise the point of order? 

... (Inltlnuptions) 

MR. DEPUTY SPEAKER: Kapil Slbaljl under which 

Rule you have raised point of order? 

{Eng/ish} 

SHRI KAPil SIBAL: Under Rule 353. The Rule says: 
"No allegation of a defamatory or incriminatory nature shall 
be made .. " ... (In/emJption$) 

/Translallon} 

Will you not even allow me to speak? ... (Inttlnuptions) 

/Englishl 

PROF. VIJAY KUMAR MAlHOTRA: How can you 
say that? It Is a part of the Report.... (IntenupIIons) 

/Translation} 

SHRI KAPil SIBAl: let me speak please 
... (InflltTUpllons) 

/EngIiIIh} 

SHRIMATI MANEKA GANDHI: Justice Pathak has 
sakt It, not me.... (Intsrruptions) 

SHRI KAPil SISAL: The Rute says: 

MNo allegation of a defamatory or incriminatory 
nature shall be made by a Member against any 
person.-

Any person, Including a Member of this House and 
Shrlmati Sonia Gandhi is a Member of this House. It 
further says: 

• ... unless the Member has given adequate advance 
notice to the Speaker and also the Minister concerned 
so that the Minister may be able to make the 
investigation into the matter for the purpose of a 
reply: ... (InfllnupUons) 

SHRIMATI MANEKA GANDHI Which is the 
Minister? . . (Intsnuptlons) 

SHRI KAPil SIBAl: It further says: 

·Provided that the Speaker may at any time 
prohibit any Member from making any such allegation 
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if he is of the opinion that such allegation Is 
defamatory to the dignity of the House or that no 
public interest is served by making such allegation." 
... (Interruptions) 

MR. DEPUTY SPEAKER: There is no point of 
order. 

... (Inlsrruptions) 

SHRI P. CHIDAMBARAM: Where does the Report 
refer to Shrimati Sonia Gandhi? Where does the 
Report refer to the Congress President? Where does 
the word 'Congress President' occur in the Report? 
How can she make such a reference to that? 

(In/erruphons) 

SHRI ANANT GANGARAM GEETE (Ratnagiri): It is 
there in the Report.... (Intsrruptions) 

SHRI KAPIL SIBAL: It is not there. Please show me. 
If you have not read the Report, it is not my 
fault ... (Intenuptions) 

MR. DEPUTY SPEAKER: Please go to your seats. 

.. , (Interruptions) 

SHRI L.K. ADVANI (Gandhinagar): Sir, I have been 
listening to the speech made by my colleague. This 
reaction from the Congress Party side is on this simple 
statement, which is a part of the Report and which says: 
'It is surprising that though the delegation was a high 
profile delegation, no itinerary has been prepared for the 
visit of the delegation.' Where is the allegation? 
... (Interruptions) 

SHRI KAPIL SIBAL: There is nothing to do with it .... 
(Inltflrruptions) 

SHRI P. CHIDAMBARAM: Shri Advani, please see 
the record.... (Interruptions) 

MR. UEPUTY SPEAKER: Nothing will go on 
record. 

... (Interruptions) • 

·Not recorded. 

MR. DEPUTY SPEAKER: Please go back to your 
seats. 

... (IntsmJptions) 

MR. DEPUTY SPEAKER: Please go back to your 
seats. 

. .. (lnMnuplions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

MR. DEPUTY SPEAKER: This is too much. At this 
time, I cannot do this. 

... (lntsmJptlons) 

MR. DEPUTY SPEAKER: I will see that. 

. .. (Inltflnuptions) 

/Trtlnslslionj 

MR. DEPUTY SPEAKER: You go to your seat. 

... (Intsrruplions) 

MR. DEPUTY SPEAKER: I will see, if there is 
anything objectionable. I would expunge thal 

... (Intsrruplions) 

SHRI P. CHIDAMBARAM : Sir, may I respond to 
what Leader of the Opposition said? ... (Inltlnuplions) 

Sir, as long as she spoke about the itinerary, we did 
not object. When she said that there was no Itinerary, 
we did not object. But when she went further and said 
that the Congress President sent this delegation to make 
money, we objected to it ... (Intsrruptions) 

MR. DEPUTY SPEAKER: The House stands 
adjourned to meet again at 6 p.m. 

17.41 hr •• 

Ths Lok SIIbhs IhtJn ~ 11/1 
EighlBtln of ths Clock. 
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18.00 hr •• 

The lok Sabha llJ-ass~mbIBd at Eighlgen 
of th6 Clock. 

[MR. SPEAKER in the Chai~ 

DISCUSSION UNDER RULE 193 

Re: Report of the Juetlce R.S. Pathak Inquiry 
Authority and the Action Taken Report-Contd. 

(English} 

MR. SPEAKER: Shrlmati Maneka Gandhi may 
continue her speech now. 

SHRIMATI MANEKA GANDHI (Pitibhit): Sir. I am sorry 
that the Government.. ... (Inl6rruptions) 

MR. SPEAKER: Please take your seats. All sections 
of the House have agreed that this is an important matter 
and it should be discussed. That is why, an Inquiry 
Authority was appointed and it has given its Report. An 
eminent person, a former Chief Justice has headed it. 
Every hon. Member has a right to make comments but 
naturally, we have to have a regulated debate. Otherwise, 
nobody's views will be there on record. Therefore, my 
respectful request to all of you Is to please see that a 
structured debate takes place. Obviously, we are aU aware 
of the rules and we should avoid saying anything which 
does not comply with well established rules. 

Now, Shrimati Maneka Gandhi may continue. 

... (lnltJrruptions) 

(Translation} 

MR. SPEAKER: You sit down. 

... (Inl6nuptions) 

(English} 

MR. SPEAKER: We will look into it. 

... (Interruptions) 

MR. SPEAKER: When I am on my legs, you should 
take your r·eat. I am sure you do not want the House to 
be adjourned if it cannot function. 

.,. (Interruptions) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MlNISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): Sir. I am on a point of order under rule 353 .... 
(IntrHTuptions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): The 
Chair has already given his ruling. Sir. how can he raise 
a point of order now?... (InltJnupfions) 

MR. SPEAKER: You have raised it eariier. 

SHRI KAPIL SIBAL: But there wu not ruUng given .... 
(InltJrruptions) 

MR. SPEAKER: Everybody is dictating the Chair. 
Please take your seats. 

... (InltJrruptions) 

SHRIMATI MANEKA GANDHI: It is surprising that 
while Shri Natwar Singh is attacked. everybody is almost 
keeping quiet..... (Infrll1Uption$) 

SHRI KAPIL SIBAL: Sir, I may be permitted to raise 
my point of order.... (InffNruplion8) 

MR. SPEAKER: Well, he ia raising a point of order. 
Let me hear it. 

... (Intsnupfions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, he cannot 
raiae the point of order when It has already been 
overruled. . .. (In/a9m(Olions') Ruling hu already been given 
on it . 

MR. SPEAKER: I will look Into the matter. I will 
discuss It with the hon. Deputy-Speaker. You are slated 
to apeak later and so, you can mention your point at that 
time . 

... (Infrlrruptions) 

MR. SPEAKER: It will be eeen. Shri Sibal hu himaeft 
sat down. From the list. I find that he Is going to be the 
next speaker. Please take your seat now . 

... (InMnupIions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, she 
has levelled an allegation against the Government. 
... (IntemJptions) 
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MR. SPEAKER: Let us see. We have to conduct the 
proceedings now. My ruling Is, as the ruling of anybody 
sitting in the Chair, that rules have to be compiled with. 
Therefore, it is our duty to see that rules are oomplled 
with. 

... (Intrmuptions) 

[Translation} 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Speaker, SIr, pleae give me one minute 
to make my point ... (lnlBtnJp/ions) 

{English} 

MR. SPEAKER: You may speak if she yields. 

SHRIMATI MANEKA GANDHI : Now, I am not 
yielding.... (Interruptions) This Is not the forum. 
... (In/smJpIions) 

[Translation} 

SHRI LALU PRASAD : Shrimatl Maneka has deviated 
from the issue and used derogatory language. 
(Interruptions) Sir, both the derogatory worda used by 
Shrimati Maneka Gandhi should be expunged from the 
proceedings. (Interruptions) 

{English} 

MR. SPEAKER: It will be looked into. I will see to it. 
Shrimati Maneka, please continue now. 

... (inlsmJplions)· 

MR. SPEAKER: It should be totally deleted. 

... (InlBrruplions) 

MR. SPEAKER: It is very unfortunate to make such 
comments. It has to be deleted. The whole thing should 
be deleted. You cannot insult a Member. 

.. , (/nIefTlJplions) 

MR. SPEAKER: I had deleted It. That is expunged. 

... (InIfImIpIions) 

·Not recorded. 

SHRIMATI MANEKA GANDHI: The Pathak Inquiry 
Authority was instituted by the Govemment in order to 
discover who made money Illegally. That was the PUfPOll8 
of the Committee. What did I say? I said - I will repeat 
exactly what I said - that there was no itinerary for the 
delegation because its members knew what they were 
going to do and It had nothing to do with spreading peace 
and goodwill •• ... (Intenuplions) 

MR. SPEAKER: Hon. Members, Just a minute please. 
Please sit down. 

... (InltHnlplions) 

MR. SPEAKER: Hon. Members, please go to your 
seats. 

.., (InlBnuplions) 

MR. SPEAKER: Shri Mistry, please go to your seat. 

'" (Inl6nuplions) 

MR. SPEAKER: This Is very unfair. I am on my lega. 

. .. (InlBrrup/ions) 

MR. SPEAKER: This is very strange. 

.. . (Inltlm.plions) 

[Translation} 

MR. SPEAKER: How much dictation you would give 
them. My throat has gone sour. 

. .. (Intenup/ions) 

{English} 

MR. SPEAKER: Hon. Member, Shrimatl Maneka 
Gandhi, making an allegation that somebody has done 
somethlng-<)bviously you mean -11IegaIIy"-is an allegation 
for which under rule 353 a notice should be given . 
Therefore, it will stand expunged. 

... (Intenupllons) 

·Not Recorded . 
•• Expunged 88 Ordered by the Chair. 
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MR. SPEAKER: Shrlmali Maneka Gandhi, continue 
your speech. 

SHRIMATI MANEKA GANDHI: All rI~, I wIH continue 
my speech. 

They did not let me say the next sentence. The next 
sentence is: "How else would you explain the fact -
what they were going for4y the fact that this delegation 
led by SM Natwar Singh met the Oil Minister along with 
Andaleeb Sehgal, whose company wanted the contract? 
An official political delegation of the Congress Party for 
spreading peace and goodwill meets normally the 
President or the Prime Minister or the Vice-President or 
the Foreign Minister. It certainly does not meet the OH 
Minister who has nothing to do with peace and goodwill. 

Could it be to discuss India's needs in oil? Then, 
why would a minor functionary of the then Opposition 
Party wants to discuss India's needs in oil? Why would 
his business associates want to be in the same meeting? 
Why would the Oil Minister want to meet Shrl Natwar 
Singh? Contrary to what Justice Pathak has written about 
Shri Natwar Singh being the External Affairs Minister for 
many years and having great contacts with the Iraqis, the 
truth is that he was a junior Minister in the External Affairs 
Ministry for three years, more than ten years ago. The 
Oil Minister met him because he was ordered by his own 
Government, his own President who thought that since 
Shri Natwar Singh carried a letter from his President, he 
represented the entire Congress Party. ... (Inltlnvplions) 

SHRI KAPIL SIBAL : How can she say that? .. 
(Interruptions) 

MR. SPEAKER: Can anybody be sitting and standing 
here and creating trouble? 

... (Interruptions) 

MR. SPEAKER: When I say something, I refer to aU 
sides. 

{Tnll1slation} 

PROF. VIJA Y KUMAR MALHOTRA: Please tell him 
also .. , (Interruptions) 

[English} 

MR. SPEAKER: It Is a country of such a highly 
talented people who are all here. We have to discuss 

matters with great Importance and .. no...... Therefore, 
we should all be careful that we should not say or do 
something which can cr.ate unavoidabl. situations. 
Therefore, I am requesting Shrlmati Maneka GandhI. I 
hope I am right. 

... (InItIm.IpIion8) 

rr""'/ion} 
MR. SPEAKER: What can I do, since I am a leftist, 

so I look at my left. 

... (InMmlplions) 

MR. SEPAKER: I look at everyone. It Is not that I 
donot object to them. 

... (InItIm.IpIion8) 

SHRI DUSHYANT SINGH (Jhalawad): Mr. Speaker, 
Sir, many a ministers from that side are standing up and 
speaking. ... (/n/sm.pllon8) 

MR. SPEAKER: What has gone wrong with you 
people? 

... (Inlenuptltlnl) 

PROF. VIJAY KUMAR MALHOTRA: What was the 
strategy In sending a delegations by the leader of 
Congress Party ... (/nMmlptionll) 

/EngliIII1} 

MR. SPEAKER: I will look into this. Then, I will decide. 

... (InItIm.IpIion8) 

MR. SPEAKER: Strong words always do not make 
good friends. I am lOrry. 

. .. (InltlmJplions) 

SHRIMATI MANEKA GANDHI: I fall to ... as to 
why you should get agitated. Firat, stronger words have 
been used. Second, Shrl Natwar Singh hlm&e" has said 
that he went and he carried a letter from his Congress 
President. Is there nothing wrong with that? ... 
(InlBnupIIons) Now, when I gel too close to the fire, lei 
everybody not get 80 agitated. Please listen to the words. 
There is nothing harsh In it. When Shrl Natwar Singh 
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[Shrimati Manaka Gandhi] 
carried this letter from the Congress President, the worthy 
Iraqi Oil Minister gave order to him because he thought 
that he represented the whole Congress Party.· Old he 
imagine that the Congress Party was asking for financial 
favours through Shri Natwar Singh and his family 
members? Did Shri Natwar Singh...... (IntBlTlIptions) 

MR. SPEAKER: You give a structured reply. I think, 
a proper reply can be given by you, if you think so. 

... (IntelTllphons) 

SHRIMATI MANEKA GANDHI : The pointed issue is 
did Natwar Singh represent the Congress Party or did he 
represent himself and his family? This is a question that 
Justice Pathak has tantalizingly left in the air. 

Anil Matherani, a Congressman in the Foreign Affairs 
Cell of the Congress Party, working with Shri Natwer Singh 
and who was made the Indian Ambassador to Croatia 
was in Baghdad and Amman along with Natwar Singh in 
the year 2001. He says in his taped interview to India 
Today' that the Iraqis needed a green signal for giving 
the oil vouchers to the Congress Party and this I quote 
from him and "Natwar provided it". Sonia Gandhi's meeting 
with the Iraqi Vice-President Taha Yassln Ramadhan on 
his visit to Delhi on November 27, 2000 accompanied by 
Natwar Singh gives the first indication to the Iraqi 
authorities that Natwar Singh carried the weight of the 
Congress President. This is a quotation. "AB if to confirm 
to the Iraqi regime that Natwar represented Sonia Gandhi, 
she also sl~nt a letter to Saddam Hussein through Natwar 
Singh. Justice Pathak ignores almost all of Matherani's 
revelations and completely refuses to ask about this 
incriminating letter that Natwar Singh himseH had revealed 
that he had been given by his Party President to take to 
Iraq. 

Former Maharashtra Chief Minister, Shri A.R. Antulay, 
who was also a member of the delegation, was unwilling 
to talk on this visit when contacted by the newspapers. 
He, however, did say that the only official meeting that 
was organised by Shri Natwar Singh was with Mr. Tariq, 
the Oil Minister of Iraq. 

Not only does Natwar Singh and his delegation 
spread peace and goodwill at the 011 Ministry but he 
then goes to State Oil Marketing Organisation (SOMO) 
the next day to spread some more goodwill from the 
Congress t'arty and all they discuss Is the 011 for food 

programme. Justice Pathak, being an astute, experienced 
finder of truth, starts promisingly in paragraph 11.8 by 
saying that: "It is also well known that at the time the 
Iraq Government allocated oil only to those entities that 
were perceived as Iraq friendly.- The Judge has arrived 
at the truth of the delegation's intentions and alao that 
the Iraq Govemment knows that Natwar Singh Is not a 
private party but a representative of a political party. Yet 
he exonerates the party by committing the one thing that 
is not allowed by law. Sir, you being a lawyer, know that 
clumsily he climbs into the minds of the Iraqis and claims 
to speak for them.... (IntBlTlIptions) 

SHRI KAPIL SIBAL: Sir, she is using the word 
"clumsily." 

MR. SPEAKER: Bring it to me. I wiD see that. Let it 
come. 

... (Intenuptions) 

SHRI KAPIL SIBAL: This is completely unfair. 

MR. SPEAKER: Merely using strong words do not 
help. 

SHRIMATI MANEKA GANDHI: I am sorry. Sir. It is 
a sentence structure. ·Clumsiness- is because of the 
sentence structure.... (InfBlTlIptions) I am sorry that ...• 

MR. SPEAKER: This type of personal allegation may 
not be made. 

SHRfMATI MANEKA GANDHI: I am sorry, Sir. 

MR. SPEAKER: Nobody is here deciding about the 
English language. 

SHRI GURUDAS DASGUPTA (Panskura) : We should 
maintain the dignity of the HOU88 and the discussion. 

SHRIMATI MANEKA GANDHI: What dignity? 

SHRI GURUDAS DASGUPTA: Otherwise, we shall 
stoop low in the eyes of the people who are watching 
us.... (IntslTlIplions) 

SHRI KAPIL SIBAL: Sir, she says: 'What dignity?" I 
agree with her. What dignityl ' 

SHRIMATI MANEKA GANDHI: That is what I was 
going to say. Can you stoop even lower? I come to my 

·Not recorded. 
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point. Clumsily, he climbs into the minds of the Iraqis 
and claims to speak for them. I quote: 

"The Iraqi officials were probably of the belief that 
Shri Natwar Singh would be able to help their cause 
in the intemational community and his influence would 
be great as he was a senior member of the Indian 
National Congress." 

The Iraqis are not dim by any standards. They are 
clever. They are resourceful people. They 'are certainly 
not, what I would call, stupid. They knew exactly what 
they were doing. They new that he was a non-entity. no 
matter how much his great, so-called friendship with the 
Deputy Prime Minister of Iraq Is whom he had just recentty 
met. There is no record in the Volker Report that any 
contracts were handed out anywhere in the world on the 
basis of friendship to individuals. The Iraqis were clear 
that they wanted to benefit whole political parties. Justice 
Pathak writes of the reception given to the delegation by 
the Oil Ministry and SOMO but again attempts to obfuscate 
the role o' the Congress by writing in 12.1 that "the 
allocation of two million barrels of oil was made to 
Andaleeb Singh solely because the Iraqi Government 
wanted to oblige Shri Natwar Singh. 

MR. SPEAKER: You cannot refer to It. 

SHRIMATI MANEKA GANDHI: Has Justice Pathak 
interrogated the givers of the contract. the givers of the 
oil? How can he make an inference that Is so patently 
absurd? Why would the Iraqis want to oblige Netwer 
. Singh? Or. were they completely convinced by the 
presence of Shri Antulay and Shrl P. Shiv Shankar that 
they were obliging the Congress Party? Justice Pathak 
has written a great deal about the meetings of Natwar 
Singh. Andaleeb Sehgal. Anil Matherani and Jagat Singh 
with the Ministers and the oil officials. He has neglected 
to tell us what Shri Antulay and Shri P. Shiv Shankar 
were doing at the time. They never went to any meeting. 
They went on wandering along the Mosque. They went 
to sight seeing in a desertl What were they doing? They 
had no itinerary. Is that a deliberate omission? Or, were 
they present as well to endorse this party deal? The 
significance of Natwar Singh personally being sympathetic 
to the cause and the peOple of Iraq is minimal since he 
was at that time largely a political non-entity. The Iraqi 
Government was interested in currying favour with the 
Indian National Congress and not with Shri Natwar Singh 
but through Natwar Singh. The Congress Party knew this. 
Otherwise, why would they have sent other senior people 

with him who met nobody to spread peace and goodwill 
by themselves? Did Shri Antulay go, did Shri P. Shiv 
Shankar go and met the President, the Vice-President? 
Surely, they must have spread peace and goodwill. But 
they did not go anywhere either. So. for what were they 
sent with Shri Netwar Singh? Is it to reinforce Shri Natwar 
Singh's claim that he represents the Congress Party? 

How does Justice Pathak come to the conclusion 
that the Iraqis misunderstood a personal request from 
Natwar Singh as a request from the Congress Party? 

How does Justice Pathak come to this astounding 
conclusion? On what basis? After all, Natwar Singh leads 
the Congress ·Delegation. delivers a letter from the 
Congress President, expresses solidarity on behalf of the 
Congress Party to the Baath Party. Where does Natwar 
the Congressman end and Natwar the self-serving favour 
seeker begin and on what material evidence can we 
divorce one from the other? The fact that this entire trip 
has been made by these Congress members In 
coordination with an already tied up buyer company Is 
borne out by the letter written by the Masefield 
representative Nick Swan who writes to SOMa from 
England the very next day after the delegation meets 
SOMO that he would like a visa in connection with. I 
quote from paragraph 12.1: "political aHocation of two 
million barrels of Ba8rah Ught Crude-. This Is further borne 
out by a letter written to the 011 Minister of Iraq by an 
Iraqi bureaucrat in which approval Is sought for the 
contract and the name of the purchasing company is 
already listed as Masefleld AG and the purchaser is 
Natwar Singh. member of the Indian Congress Party. 

[Translllt/on} 

SHRI RAM KRIPAL YADAV (Patna): Is there any 
time limit? 

MR. SPEAKER: You sit down. I am allowing him. 
You should have no objection while he is speaking, 
therefore, you may sit down. 

SHRI RAM KRIPAL YADAV: I will sit down. 

[English} 

SHRIMATI MANEKA GANDHI : Now Justice Pathak 
is faced by the fact that Natwar Singh comes back and 
writes a letter to the Government of Iraq specifically to 
the Oil Minister in which he recommends Andateeb Sehgal 
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[Shrlmati Maneka Gandhi] 

as a person of his confidence for many years. If the 
Government of Iraq wanted to oblige Natwar Singh and 
people of his confidence for many years and his SOl18 
and sons-in-law, would Natwar Singh, As Justice Pathak 
claims, put him In his letter of that extra baggage about 
the Congress Party and how he greatly values its fratemal 
links with the Arab Baath Socialist Party? Obviously, he 
wants the Iraqis to believe at every point the simple fact 
that this is the Congress Party and that the Iraqis are 
simply giving oil through him. 

However, Justice, Pathak chooses to believe Shri Mati 
Lal Vohra's interpretation that it was a personal letter, 
after all that were said about the Congress Party and the 
Baath Party being brothers In arms. So, they get a 
contract, they get a contract of millions of dollars. 

Sir, what happens next is even more curious. 
Suddenly, a meeting of the Congreas Party Is called In 
Bangalore and a Foreign Policy Resolution concemlng 
the Middle East Is pasaed by the All India Congreu 
Committee which states that the Indian National Congreas 
supports the Government's attempts to restore the 
relationship of India with Iraq and unequivocally calla for 
termination of sanctiona. What an amazing coIncidencel 
Natwar Singh writ.. a letter then Immediately encIoIIng 
this Resolution paaaed by hla President and .. for a 
second contract ... (InMmlplions) 

MR. SPEAKER: These are all Inferences. 

... (Inlflnllpl/on8) 

MR. SPEAKER: Still some time is left. 

..• (lnIBnupIion$) 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): Sir, I can only say 
ignorance is bliss. 

SHRIMATI MANEKA GANDHI: This Is what Justice 
Pathak has said. . .. (InftlmJptiOns) 

MR. SPEAKER: Let her finish. Please take your seat. 

... (Intmruplions) 

MR. SPEAKER: Please do not make too many 
inferences, but go on. 

SHRIMATI MANEKA GANDHI: Sir, I am quoting word 
for word from the Pathak Report. I am not making It up. 
So, according to Justice Pathak, he sends a second letter 
just after this Resolution and he encloses th'ls Resolution 
which has so fortuitously been passed. He says, 'this 
further proves how close we are to you and how the 
Congress Party is close'. This is his letter and he says, 
'Thank you very much. Will you please give a second 
contract for the Congress Party?" This Is his letter In the 
name of his son and his cousin Andaleeb Sehgal and 
the Congress MLA Jagat Singh carries this letter to Iraq 
personally with the Resolution passed by the Congress 
Party. The Iraqis now are completely convinced that they 
are dealing with the Congress Party. So they give 
another... (Im.nupt;ons) 

MR. SPEAKER: That is an Inference. 

. .. (InlBmlpllons) 

MR. SPEAKER: I have said that she is making an 
Inference. 

... (lnlBmlptions) 

MR. SPEAKER: I have not denied It. 

SHRIMATI MANEKA GANDHI: So, they give another 
contr8Ct of two mlHlon barrela ..• (InlWnJplion6) Sir, as a 
lawyer you know that 'a' and 'b' always add up. If Shri 
Natwar Singh did not believe, If Shri Natwar Singh had to 
get 011 for his personal relations, he would not have 
included the Congress Party ResolutIon passed so quIc:Ny. 
However, Shri Jagat Singh, who Is a Congrees MLA, goes 
again to Iraq and he gets another contract of two mUlion 
banela, which Ie not given to Shrl Jagst Singh, the son 
of Shrl Natwar Singh and... • but, I quote from para 14.8, 
'8hr1 Jagat Singh of the Cong ..... Party' ... (Inftlnupf/on.s) 

MR. SPEAKER: Ves, If It is there, It Is there. I hope 
it Is there. I will see that. 

... (InllN'IUpIions) 

SHRIMATI MANEKA GANDHI: Sir, I have been 
working on this report for a long tm . 

Para 14.14 of the Pathak Committee Report ... 
(/nftlln.plion6) 

"Not recorded. 



561 Discussion under Rultl 193 SRAVANA 31, 1928 (SaG) 

{Trans/ation} 

OR. ARVIND SHARMA (Kamal): He is reading out 
his speech, is it allowed to real out? 

[English} 

MR. SPEAKER: She Is reading a report, how can I 
stop her? 

... (Intsnuplions) 

MR. SPEAKER: We have got a very competent 
person speaking here. 

'" (InftlmJptions) 

SHRIMATI MANEKA GANDHI: Sir, para 14.14 of the 
Pathak Report ... (Inlrlnuptions) 

{Translation} 

SHRI JAI PRAKASH (Hisar): ... (Interruptions)" 

[English} 

MR. SPEAKER: Nothing ~II be recorded. 

... (lnMnuptions)" 

SHRIMATI MANEKA GANDHI: Sir, they should be 
ashamed of themselves talking like thll ... (InlflrTUpl/olw) 

MR. SPEAKER: Nothing is being recorded. 

... (Inltlnuplions)" 

{TnlnslationJ 

MR. SPEAKER: Please sit down. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
(Interruptions) • 

(English} 

MR. SPEAKER: Expunged. 

.•. (In/tHTt,f)llons) 

MR. SPEAKER: Shri Jai Prakash, sit down. 

.,. (InlBnuptions) 

°Not recorded. 

MR. SPEAKER: All this has been expunged. Both 
the observations are expunged. 

... (lnlflnuptlons) 

{TnlnslBtion} 

SHRI PRABHUNATH $INGH: You donot llaten when 
they apeak . 

[English} 

MR. SPEAKER: She has not yielded. 

...(lnlBm.pIIons) 

MR. SPEAKER: I have expunged that. 

... (Inlflnuptions) 

{TrsnsIMIon} 

MR. SPEAKER: h has been expunged, please sit 
down. 

... (lnMmlplitJn$) 

[English} 

MR. SPEAKER: You do not want a debate. I would 
like to know from the hon. Leaders from all .Idea, do you 
want the debate to continue or not. 

SOME HON. MEMBERS: Yes . 

MR. SPEAKER: I would requeet all the hon. Members, 
including the han. Member on her 1egI, to pIeMe oonc:Iude 
now. You are using strong words, and you are making 
good points. They have to reply. Let us not only try for 
the sake of abuse. Please do not do that. 

SHRIMATI MANEKA GANDHI: Sir, I have not used a 
single strong word ... (Inlfltruplions) 

MR. SPEAKER: I would request all 8Ides to please 
cooperate. It Is an Important laue. Let there be • 
structured debate. 

SHRIMATI MANEKA GANDHI: Sir, I am tIying to 
make a legal argument In favour of the point that I am 
trying to make and if that legal argument doN not please 
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the accused, then they will have a chance to reply. 
(Intsnuptions) 

SHRI KAPIL SIBAL Sir, this is not fair. . . 

/Engli8hj 

MR. SPEAKER: I have allowed it. You sit down. 

(Interruptions) ... (Interruptions) 

MR. SPEAKER: I would also, at the same time, 
request the hon. Member, she is making good points, 
that if she avoids all those inferences, it will be helpful. 

... (Interruptions) 

(Translation} 

PROF. VI JAY KUMAR MALHOTRA: The Congress 
Party and its President ... (Interruptions) The debate is 
going on the oil coupons. . .. (Intenuptionsr 

(English} 

MR. SPEAKER: Mr. Malhotra, your interpretations are 
not being noted. Everybody is teaching everybody else. 

... (Interruptions) 

MR. SPEAKER: Yes, please conclude now. You have 
taken a lot of time. 

SHRIMATI MANEKA GANDHI: Sir, para 14.14 of the 
Pathak Report is truly unworthy of such an eminent and 
fine jurist. Again he cannot avoid the facts that the Iraqis 
are giving money to the Congress Party. He again 
attempts to sidestep the Congress involvement by saying 
that it was a misunderstanding. 

MR. SPEAKER: I will have to see that. 

SHRIMATI MANEKA GANDHI: I am sorry. I am 
reading the Report. 

MR. SPEAKER: Which paragraph? 

SHRIMATI MANEKA GANDHI: I am reading Para 
14.14 of the Report. 

SHRI KAPIL SIBAl She is reading out a typed 
speech. . .. (Interruptions) 

(Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
I would like to ask whether none of the leaders reads out 
the typed speech ... (Interruptions) 

MR. SPEAKER: Nothing will be recorded. Do not 
record it. 

...(Interruptions) * 

MR. SPEAKER: I have allowed. I have not stopped 
her from reading out. 

... (Interruptions) 

{Trans/ationj 

MR. SPEAKER: What is all this. 

... (Interruptions) 

/Englishj 

SHRIMATI MANEKA GANDHI: I am sorry to say 
that people who live in gl881 house should not throw 
stones. ... (InfBnupfions) 

rrrsns/alion} 

MR. SPEAKER: You sit there. What are you doing 
here. 

...(Interruptions) 

/English} 

MR. SPEAKER: Why are you 80 impatient? You are 
all the time dictating the Chair, trying to bulldoze the 
proceedings. 

SHRIMATI MANEKA GANDHI : Justice Pathak again 
attempts to Sidestep the Congress involvement by saying 
that it was a misunderstanding that the Iraqis thought 
that they were giving It to the Congress Party. How would 
he know that they understood the situation? He has not 
talked to a single Iraqi. Now, he attempts to save Natwar 
Singh as well by saying that his role as facilitator was a 
limited one. Natwar Singh writes the letters; he arranges 
the trips; he meets the Ministers; he gets the deals not 

°Not recorded. 
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once but twice; he gall the moneys into the accounts of 
his relatives and he has a limited role? ... (Inltlnuplions) 

MR. SPEAKER: That is not there. There is no such 
finding. Do not say that. That is an allegation. If there is 
no finding, then that is an allegation. 

SHRIMATI MANEKA GANDHI ; There is a finding. 

MR. SPEAKER: Show that. If it is there, I will allow 
it; I will certainly &lIow it. Where has it been said in that 
paragraph? 

SHRIMATI MANEKA GANDHI : Whate"er ruling you 
will decide, you are most welcome to correct me if I am 
wrong. 

MR. SPEAKER: Bring it to me I will see to that. 

SHRIMATI MANEKA GANDHI: Natwar Singh's role Is 
as a prime mover and not as a bye stand aide facilitator. 
Everybody involved is either related to him and with the 
Congress Party. How is he just a bye stand or a 
facilitator? And what is the role of the other two 
Congressmen who accompnied him? After aU, Shri Natwar 
Singh put his address down as 1, Akbar Road • this is 
in the Pathak Report ~ew Delhi. Sorry, Sir, this Is In the 
Pathak Report. While he comments that he wrote the 
letters of 1. Akbar Road which is the Office of the Indira 
Gandhi Trust headed by the President of the Congress 
Party of which he is the Treasurer. Shri K. Natwar Singh 
was so close to the President that he was chosen by her 
to administer the moneys in her personal trust for many-
many years. Do you think she would not be aware of his 
goings on from her own trust? 

MR. SPEAKER: Please conclude. You have made 
very strong points. 

SHRIMATI MANEKA GANDHI I want five minutes 
more. 

MR. SPEAKER: Hold patience for five minutes more. 

[Translation] 

Please speak. please continue. 

(English] 

SHRIMATI MANEKA GANDHI: Another omission by 
the Pathak Committee is looking into the ownership of 

Masefiekt AG. Whatever is known about the company is 
through the deposition of Aditya Khlinna. Maybe the 
company is through the deposition of Aditya Khanna. 
Maybe the main money making conduit that should be 
looked at is not Natwar singh but Maaefiekl which, 
according to some information, may be owned by a 
Congress MLA's family. Andaleeb Sehgal and Nick Swan 
went. ... (InltJnupIions) 

Listen to the evidence. .. .(lnMnupl/ontl) 

MR. SPEAKER: She has agreed. If aome referenc. 
is made which is not in the report, then that need not be 
contained. That we will find out. 

... (InltJmJp/ions) 

MR. SPEAKER: If It is not in the Report. It wlH be 
omitted. 

.• ,(lnftIm.IpIIons) 

SHRIMATI MANEKA GANDHI Why do you not 
investigate it now? ... (lnltlmJptlons) 

MR. SPEAKER: She has made a very good research. 

... (/nfllnup/ion$) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): You show me the Report where It is 
mentioned that Masefield AG is owned by • Cong,.... 
MLA's family. You tell me from the Report. We are 
discussing the Report, and not her personal knowledge 
and matters. . . . (InltJnup/ions) 

{Translation] 

MR. SPEAKER: Please sit down. 

.. , (InlrlmJplions) 

{English] 

MR. SPEAKER: I will call you. You have to. apeak. 
Please do not get exhausted. You will be called to speak. 

. .. (Inftmuplions) 

MR. SPEAKER: What are you doing? Shit Jalprak8ah, 
please sit down. Nothing is going on record except the 
speech of Shrlmati Maneka Gandhi. 

... (InttJnuptions)" 

"Not recorded. 
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MR. SPEAKER: Madam, you yourself agreed that 
whatever you are saying is based on the Report. If It ia 
not based on the Report, then it will be omitted. You 
have to take that respon8lbillty. Do not say anything by 
your inference only. 

. .. (InlNNpIioI78) 

SHRIMATI MANEKA GANDHI: Sir, I have clearly said 
that this is an omi .. ion made by the Pathak Inquiry. Now, 
how do I infer this? Sir, later on you can decide but 
please listen. 

Andaleeb Sehgal and Nick Swan went to Iraq to 
execute the contract. Nick Swan was a conduit of Aditya 
Khanna by Justice Pathak's own writing but he is alao an 
employee of Mas.field AG. This .Iink ha. been ignored 
by Justice Pathak and I am sure that if the Enforcement 
Department were to open this can of worms, they would 
reach the truth that Justice Pathak left undone. 

The amount of money made by Hamdaan Exports is 
but a fraction of the amount of money made by Masefield 
AG by selling the oil in the open market. If the Pathak 
Report had investigated the link between the Congress 
Party and Masefield AG for which the conduits are Aditya 
and Vipin Khanna. who. Mr. Anil Matherani said that he 
Introduced to the Congress President and his son . 
... (Interruptions) 

MR. SPEAKER: Shrlmati Maneka Gandhi, please do 
not bring personal knowledge. 

... (Interruptions) 

MR. SPEAKER: Ii you do not want any debate, then 
the whole speech will be expunged. If you do not allow 
the reply to be given, then the whole speech will be 
expunged. Please sit down. Give an opportunity for them 
to reply. 

... (InlBrruplions) 

MR. SPEAKER: I am controlling the House. What 
are you doing? 

... (Interruptions) 

MR. SPEAKER: Please do not disturb her. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except the 
speech of Shrlmatl Mlneka Gandhi. 

MR. SPEAKER: Pleue let Shrlmatl Maneka Gandhi 
to speak. I have allowed one of the memba,. from your 
party. Why are you disturbing. 

... (In"'nuplioM) 

{English} 

SHRIMATI MANEKA GANDHI Sir, I am about to 
wind up. ... (Interruptions) 

MR. SPEAKER: This is very unfortunate. 

... (Int8nupt1ons) 

MR. SPEAKER: Pleaae sit down. Unle88 each Party 
alioWi othera to speak, I do not know what will remain of 
the speech because It Is not fair. Allegations are made. 
If othera are not allowed to reply to them, that will not be 
fair, and that speech cannot remain. 

Therefore, Madam, you please oontlnue your speech 
and conclude as soon as possible. 

... (InlBrruptions) 

MR. SPEAKER: Pie ... sit patiently. Please let the 
Speaker do his work . 

... (Interruptions) 

{English} 

SHRIMATI MANEKA GANDHI: Sir, what I have said 
Is that Justice Pathak was asked to look into the veracity 
of the Volcker Report. By ignoring Masefield's role in It, 
he has potentially left a much bigger of can of worms 
unopened. 

MR. SPEAKER: Now, please conclude. 

SHRIMATI MANEKA GANDHI: Aniel Matherani-who 
is an eyewitness to the business .,ansaCled by Natwar 
Singh, Jagat and Andaleeb at Baghdad from where they 
later got oil vouchers and Amman where they paid 

"Not r8COldad. 
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klckbackl out of thetr gains to Saddam, WhIch Ia what 
Justice Pathak says hlmHlf--a&lertl that Natw.r Singh 
andCongreu party, and I quote him, were 'one and the 
same', In the 011 aUocatlon list. H. say., It It 'hogwash' 
that Natwar and Congr.u did not know that their namea 
figured in the allotteel' lilt. 

MR. SPEAKER: Is It in the Report? 

SHRIMATI MANEKA GANDHI : Ves, Slr. 

SHRI KAPIL SIBAL: No, It Is not in the Report. 
... (Inl""'PliOM) 

MR. SPEAKER: Th.n, it cannot go like this. 

... (InlrlnuplioM) 

PROF. VIJAV KUMAR MALHOTRA: It is Anlel 
Matherani'. statement. ... (InlMUplioM) 

MR. SPEAKER: She cannot reter to IOmebody's 
ltatement. 

'" (Inlflnup/lDns) 

SHRIMATI MANEKA GANDHI: I can, Sir. 

MR. SPEAKER: No.3. It is outside the proceedings. 

SHRIMATI MANEKA GANDHI: It 1& not outside the 
proceedings ... (Inltlnuptlons) 

MR. SPEAKER: Man.kaji, pleaSt com. to your next 
point. 

'" (Inlsnuplions) 

SHRIMATI MANEKA GANDHI: Mr. Speak.r, Sir, Ani.1 
Matherani is a witness.... (Inltlnuptions) 

SHRI KAPil SIBAl: But he has not said 80. 

/Translation/ 

PROF. VIJAV KUMAR MALHOTRA: Thes. are my 
charges that Mr. Pathak ignored. 

(English/ 

MR. SPEAKER: I have already taken it up. 

... (Inltlnuplions) 

MR. SPEAKER: Hon. Members, please sit down. She 
can look after herself. She is very competent. 

... (InlSnupIions) 

SHRIMATI MANEKA GANDHI: Antel Math.ranl, Sir, 
was a witn .... Vou can expunge whatever you deem fit. 
But he was a wltn... h.re... (In",l"fIIPI/OM) 

MR. SPEAKER: Th. only thing la, what he may have 
said outside. In the newspaper, cannot come h.re. 

SHRIMATI MANEKA GANDHI: No, Sir. That hal allo 
figured In this Hous. h.r .... (In~) I am lOrry, 
Antel Math.ranl thing allO figUred here, and what I am 
doing today has com. before In Partlament. when he 
gave this report to the Inth Tod4ry. H. hu not denied 
what he said It. ... (In"'rruptfons) 

MR. SPEAKER: I do not know. Very well, what he 
has said In the Indls Tott.y II not rel.vant here . 
... (lnlWlUplion8) 

SHRIMATI MANEKA GANDHI That I. also on 
Partlamenf. record ... (Inlrll'flJP/iDM) 

PROF. VIJAV KUMAR MALHOTRA: Why can h. not 
be quoted? .... (/nlMlJpl/on8) 

rrMns"/ion/ 

MR. SPEAKER: Malhotra sahib, what II this? 

(English/ 

She is competent to look after herself. 

SHRI PRIVA RANJAN DASMUNSI: There w.. a 
whole conspiracy, should It remain there? ... (/nItImIpIitJn$) 
Therefore, you cannot cover up your Iins. Do not try to 
bully UI ... (Inltll'fllPllons) 

MR. SPEAKER: Pl .... alt down. I will see to thla. 

...(Inltlnupllons) 

MR. SPEAKER: I will look Into It. 

SHRI PRIVA RANJAN DASMUNSt: Thousands of 
statements have been made against your leader outside. 
Should they be pal of the proceedings? .... (Inlsnuplions) 

MR. SPEAKER: Do not record it . 

(Inl6nup1ions) • 

"Not ~ed . 
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MR. SPEAj<ER: Nothing will go no record except 
Shrimati Manek8 Gandhi's speech. 

... (IntelTllplions) 

(Translation! 

MR. SPEAKER: Please speak, otherwise somebody 
also will comment 

.. . (In/enup/ions) 

[English} 

MR. SPEAKER: Mr. Dushyant Singh, do not be too 
clever. You are trying to be too clever today. Do not 
dictate to the Chair. 

SHRI PRIYA RANJAN DASMUNSI : Sir, I have only 
one submission to make. The hon. Member is going to 
conclude her speech. Then, our speaker woukl also 
speak. If there is an attempt not to listen to othera, then 
her entire speech may be expunged ... (Intenup/ions) 

MR. SPEAKER: I will decide. It is not for him to 
decide. Please sit down. 

(Translation! 

PROF. VIJAY KUMAR MALHOTRA: Sir these people 
are not allowing over member to speak. ... (InlBnup/ions) 

MR. SPEAKER: But I am aliowing. Please sit down 
right now. 

" . (InlBnup/ion$) 

[English} 

MR. SPEAKER: Please sit down, Mr. Ananth Kumar. 
You are a senior Member. I have to decide whom to 
allow and not to aliow. I have asked her to continue. 

... (InlBl1ZIpfIons) 

[Translation! 

PROF. VIJAY KUMAR MALHOTRA! They are 
threatening to get whole of the speech expunged. 

• MR. SPEAKER: Please take your seat. 

... (IntetrUptions) 

{English! 

MR. SPEAKER: Who is to decide? I have to decide. 

As you are sometimes threatening me, he Is also 
threatening me. 

Now, let her conclude her speech. Kindly take your 
seat. 

Manekaji, please conclude now. Your time is over. 
Your time is more than over, rather. I admire your 
thorough research . 

SHRIMATI MANEKA GANDHI: Thank you Sir. 

MR. SPEAKER: But please, remain within the bounds 
of the Report so that there is no disruption. 

SHRIMATI MANEKA GANDHI: I am, Sir. I am 
remaining within the bounds. So. I have only quoted all 
the witnesses In that. 

MR. SPEAKER: Do not go to IncIIW TiXMy. 

{T,..nsIIINon} 

MalhotraJi, please sit down. I am speaking to him. 
Why are you making Interruptions. 

. .. (Inlrlnvptlons) 

[English} 

SHRIMATI MANEKA GANDHI: Inda Tod6y II very 
relevant to this. As a lawyer, you would know that we 
have to take materials ... (Intenup/ions) 

MR. SPEAKER: I have forgotten law after sitting here. 

{Tf1II18I8/ion} 

Please sit down and let the Speaker do his job. 

. .. (InlBnuptions) 

SHRIMATI MANEKA GANDHI: But I hope you have 
not because it calls for scanner . 

MR. SPEAKER: It is very-very fortunate for us that 
you never became a lawyer. Otherwise, you should have 
been finished. 

SHRIMATI MANEKA GANDHI: I was hoping that my 
son would become one. Unfortunately, he is going to 
politics . 

MR. SPEAKER: My best wishes to him. But I am 
sure such an angry mother would not help him. 

... (Intenuplions) 
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MR. SPEAKER: Convey my best wishes to him. 

. SHRIMATI MANEKA GANDHI: I wlll ... (lnMl7Upti0n6) 

SHRIMATI SANGEETA KUMARI SINGH DEO 
(Bolangir): He cannot pass personal comments about her 
family ... (lnMrrupHons) 

MR. SPEAKER: No, nothing will be recorded. 

(Interruptions) • 

MR. SPEAKER: Why are you shouting? Nothing is 
being recorded. 

(Interruptions) • 

rrfBnslstion} 

MR. SPEAKER: Sangita ji, please sit down. Nobody 
is addressing the chair. 

[English} 

You should have a very handsome Speaker. Then 
you- wlH look at the Chair. 

... (Interruptions) 

[Trsnslstion} 

MR. SPEAKER: Oh, you are not able to see. Still 
you should see. Please look a little bit at the chair 
... (Interruptions) 

[English} 

SHRIMATI MANEKA GANDHI: That will not be truly 
worthy of :;omebody of Mr. Lalu Prasad's Party. 

MR. SPEAKER: Do not do that. That is not be 
recorded. 

(Interruptions) • 

[Trsnslstion} 

MR. SPEAKER: What is this? Please sit down. 

. .. /Interruptions) 

SHRI RAM KRIPAL YADAV (Patna): That is why the 
Woman's Resef'Vation ein Is not being Introduced. If it 
happens so. There will be so many women members 
that the House will not be able to transact its business 
... (Interruptions) 

°Not recorded. 

MR. SPEAKER: It will do even better . 

... (Interruptions) 

[English} 

MR. SPEAKER: Mrs. Gandhi, tt'Jough there is 
sufficient provocation, I would request you that you do 
not widen the scope. 

SHRIMATI MANEKA GANDHI: I am already done. 
The Pathak Inquiry finds that the former Extl'mal Affairs 
Minister, Natwar Singh, and his son Jagal Singh mi8used 
their positions. But it holds that no money was transferred 
to them. Then, what exactly was the motivation for the 
father-son duo? Why were they exerting themselves going 
up and down? If they were not making money, if their 
relatives were not making money and If nobody was 
making money, were they doing national service for their 
Party? 

MR. SPEAKER: Please conclude. 

SHRIMATI MANEKA GANDHI: Instead of being 
pained that his name is involved in the deal, the former 
Minister Is very happy that he stands 'vIndicated '. What 
is he saying as his vindication? He says: MI have not 
done anything in Iraq without the knowledge of Sonia 
Gandhi. Not even a leaf moves in the Congress without 
Mrs. Gandhi's knowledge." That is what he has said. We 
have not said this. 

MR. SPEAKER: He is not a Member of this House. 
You cannot deal with it. 

... (Interruptions) 

SHRIMATI MANEKA GANDHI: He has said this in 
the Upper House. He has said this to the Press. He has 
said it in the Upper House as well. 

MR. SPEAKER: Do not refer to them. 

SHRIMATI MANEKA GANDHI: The amount found to 
have been .... *by the friends and relative of Natwar Singh 
is a very small fraction of the money realised from the 
vouchers. 

MR. SPEAKER: That word will not be recorded . 

SHRIMATI MANEKA GANDHI: Where did the rest 
go? Pertlaps, did It go to the HSeC Bank in Hong Kong~ 
Or did It go to the bank In Turin that Mr. Femades referred 
to? Maybe. they will ~now. 

... (Interruptions) 

"Not recorded. 
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MR. SPEAKER: An hon. Mlnlltar of your Party II 
speaking. Why are you dllturblng him? 

... (In16trup1lons) 

MA. SPEAKER: It Is a funny thing. 

Shrl Kapil Sibal to speak now. 

SHRI KAPIL SIBAL: Mr. Speaker, Sir, rll' to 
participate In this debate on the Justice R.S. Pathak 
Inquiry Authority. I have to say this that for us it il a lad 
day, a sad day because an Individual who It III Is a 
member of the Congress Party, was a authorised to I.ad 
a delegation on a goodwill mission to Iraq. There was a 
reference by an independent Authority, namely Paul A. 
Volcker, th" ex· Chairman of the Feder.1 R8I8rv. who 
gave a report on the Iraq Oil-for·food programme and the 
name of Natwar Singh and the Congress Party appeared 
in an annexure to the fifth Report. Sir, this Is a matter of 
great concern to us. That Is why, I say without much 
ado, because I remember this was some time in October, 
2005 that the revelations were made pubic and, I think, 
it was on November 7. 2005 when we decided to eet up 
a Committee. The Report of that Committee now is before 
us. I think never in the history of this country hu a 
Report been furnished so quickly, without granting a 
number of extensions .... (Intel'f'Uptions) Madam, I did not 
interfere when you were speaking .... (lnhJrrupllons) 

MA. SPEAKER: If there was unathorlsed intervention 
by Mr. Kapil Sibal, I am sure he is not your idol. Do not 
follow him. 

... (Intel'f'Uplions) 

MR. SPEAKER: Shrl Kapil Sibal. you carry on. 

SHRI KAPIL SISAL: Sir, I give my solemn assurance 
to this House that I will try my very best not to move 
outside the four comers of this Report, not to make any 
allegations against anybody. But I do request hon. 
Members to listen to the facts, not figments of somebody 
else's imagination and then please appreciate the facts 
as I place them in the context of what the findings of the 
Pathak AuthOrity are. I would request that I be given that 
opportunity to do that this evening. 

Sir. there are three players in this scenario of the 
entire Oil-for-food programme in the context of the Pathak 
Authority Report. The one set of players is Andaleeb 

Sehgal, Jamll Zaidi and Alad Khan. The other let of 
playere II Adltya Khanna, George Kurml and Nick Swan. 
The third .. t of playere 18 Jagat Singh and Natwar Singh 
... (InMmJpl/fJl'l6) 

MR. SPEAKER: Why do you 11'1 he II a 
Congressman or not a Congr ... man? Your running 
commentary will not make him. 

... (In16mJp1it:Jns) 

SHRI KAPIL SISAL : Now, Sir, the whole thing started 
lome time, and that II what the Pathak Authority 18Y', 
I do not .ay that, lome time In November·December, 
2000 in relp,ct of a firm call.d IndRuu. Incidentally 
IndRuls Itandl for short of India and short of Ru .. la. 
The two players in IndRuu were AndatHb Sehgal and 
Adltya Khanna. The Pathak Authority finds that they were 
partners in IndRuss. This company, IndRu8S, was in the 
business of doing business In Russia. But, apparently, 
that business venture failed. No business was done and 
they decided to start doing bu.in... in Iraq and their 
Intention was to start doing businesa In food and things 
relating to food. 

So, the Pathak Authority said that one Jamll Zaidi 
knew Andaleeb Sehgal. They got together Jamll told 
Andaleep ·-Look, I can actually help you do business In 
Iraq' ... (ln16nupt1ons) And a friend of theirs, ABad Khan, 
who was known to Andaleeb Sehgal got together. 

This is not the finding of the Pathak AuthOrity that 
either Jamll Zaidi is presently 8 Congressman or Asad 
Khan Is a Congressman. It Is not a finding. I will stand 
corrected " she says so ... (Intel'f'UpHons) 

SHRIMATI MANEKA GANDHI: Mr. ZaIdi Is a Member 
of the Congress Party .... (lnhJl'f'UpIIons) 

SHRI KAPIL SIBAL : It is not a finding In the Pathak 
AuthOrity ... (Interruptions) 

MR. SPEAKER: Nothing else will be recorded. 

(Intsl'f'Uptions) • 

MR. SPEAKER: Shri Kapil Sibal, do not respond to 
that. That Is not being recorded. 

(Interruptions) • 

"Not recorded. 
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THE MINISTER OF FINANCE (SHRI P. 
CHID('MBARAM): How can he .ay that? ... (In~) 

MR. SPEAKER: You jUit cannot make allegatlona Kke 
this without notice, without following the proper procedure. 
You ar. very lenlor Members. 

... (Inltlll'llpl/Dn8) 

PROF. VIJAY KUMAR MALHOTRA: We have been 
saying since long that Pathak report I. a cover up, a 
fraud ... (InMrruptIMl) 

MR. SPEAKER: Will you I go on speaking and 
speaking? Are there no rules and regulations 
.,. (Interruptions) 

{English} 

SHRI P. CHIDAMBARAM: You cannot lay thil In the 
House ... (Inftlff'LIptions) 

SHRI KAPil SIBAl: Jamll Zaidi told Andaleeb Sehgal: 
"Look, I have got good relations with somebody in Deihl 
and I will introduce you to him and let us start doing 
business in Iraq." At that point in time, Andaleeb Sehgal 
met with Jamil, met with Asad and they all decided to do 
that. Aditya Khanna was already a 50 per cent partner in 
IndRuss. So, andaleeb Sehgal got In touch with Adltya 
Khanna· and told Aditya Khanna 'we want to do business 
in Iraq. Now to do business in Iraq, we need actually a 
company, which is registered under the UN programme 
with the authorities in the United Nations, who can actually 
enter into a contract. Do you have any connectioM in 
that regard?' At that point, Aditya Khanna got in touch 
with George Curmi, who in turn got in touch with Nick 
Swan. Nick Swan happens to be a representative of 
Masefield. So, this connection between IndRuss and Adltya 
Khanna and the connection with Masefield is established 
by the Pathak AuthOrity in the facts that I have recited 
just now. 

Once that happened, they said: "we cannot get 
allocations. How do we get the allocatlons?W So, at that 
pt)int in time, Jamil suggested that they should get in 
touch with Jagat Singh-that Is what the Pathak Authority 
has said-and maybe use the good offices of his father 
to get the allocations ... (Interruph'ons) I am saying nothing 
beyond the Pathak Authority. That is what happened. 

At that pOint In time, a Delegation wu going In 
January, 2001 to Iraq, which wu a goodwill ml .. lon .ent 
by the Cong,.. .. Party. The Pathak Authortty Hva that 
there were only four members in that Delegation. The 
finding of the Pathak AuthOrity II that the other two people 
who accompanied the· Delegation were not part of the 
official delegation. It II the finding of the Pathak Authority . 
That Delegation w .. IUPPOHd to go to Iraq on January 
9, 2001. Unfortunately, that got postponed. So, ultimately, 
they all reached Amman on January 19, 2001. January 
20 wa. Saturday and January 21 wu Sunday. On 
January 22, 2001, a meeting took place among three 
persons only ... (InltlmJptlOl18) 

SHRI GURUOAS OASGUPTA (Panskura): Sir, can I 
seek a clarification? 

MR. SPEAKER: Unle .. he yleldl, I cannot anow. 

... (Inltlnuptions) 

MR. SPEAKER: No, he hal not yielded. 

... (Inltlnupti0n6) . 
SHRI KAPILSIBAl: SM Oaagupta, I did not Int~rrupt 

you. There have been said certain things In this House 
outside the Pathak Authority. The nation mUlt know what 
the facts are ... (InltllTllptiof1$) 

MR. SPEAKER : Nothing will be recorded. He has 
not yielded. i will not allow this. 

(IntfllTllph'ons) • 

SHRI KAPIL SIBAL: I did not deny that, but that is 
not part of the Pathak Authority Report ... (InMlTlIptions) 
Pathak Authority Report says that there were only three 
members present ... (InlfllTllptiof1$) 

MR. SPEAKER: Hon. Members, nothing Is being 
recorded. 

(InttllTUptions) • 

MR. SPEAKER: Even senior Members of the House 
have become 80 impatient that they do not have the 
patience to hear other hon. Member's speech. The hon. 
Member who is actually on his legs, unless he yields, 
you know very well that you cannot just go on putting 
questions ... (InftlffUPtiof1$) 

"Not recorded. 
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{Translation} 

PROF. VIJAY KUMAR MALHOTRA: They are asking 
not to cover it up. 

MR. SPEAKER: Okay, you have sp 
number of times ... (Intsrrup/ions) 

(English} 

,.en a 

SHRI KAPIL SISAL: Again, this is part of the Pathak 
Authority Report, not what I have said. Three members 
went and met the Oil Minister of Iraq. No member of 
the Congress Delegation other than Shri Natwar Singh, 
who was the leader, was there at that meeting on 
January 22. 2001, which was a Monday. Who were the 
other two along with Shri Natwar Singh? They were 
Andaleeb Sehgal and Jagat Singh. Now a meeting took 
place. 

Naturally, we do not know, because the only persons 
who know what transpired in the meeting were Jagat 
Singh, Andaleeb Sehgal and Natwar Singh. Unless they 

i tell us what transpired in the meeting, we cannot guess 
what happened, but we know the circumstances that 
happened thereafter. On January 22, when this meeting 
took place. the very next day-t~is Is very important-
Jagat Singh and Andaleeb Sehgal went to the office of 
SOMO. State Oil Marketing Organisation. On 23rd, 
something happened between Jagat Singh and Andaleeb 
Sehgal. There is no member of the Congress Delegation 
there and they met SOMO. 

19.00 hr •. 

They met the Director of SOMO. One Saddam Zibu 
Hassan. They met him, and something transpired. We do 
not know what. transpired, but we do know that on 
January 24, they came to Amman. On January 25, 2001, 
they came back to New Delhi. On January 25, 2001, a 
very interesting thing happens and that is that a Fax 
was sent by Andaleeb Sehgal to SOMO. That Fax states 
the following. I will read from page 36 of the Pathak 
Inquiry Authority Report. It says: 

"The Congress delegation and Jagat Singh and 
Andaleed Sehgal returned from Amn:tan to India on 
January 25 (as I have said). Immediately upon their arrival, 
Sehgal sends a Fax to SOMO wherein he referred to the 
meeting which was held on January 23 in the office of 
SOMO regarding allocation of two mlHion barrels of crude 

oil. In the said letter which was written on the letterhead 
of Hamadaan Exports, a partnership firm in which Sehgal 
was a partner, it was stated that Shrl Sehgal would be 
providing SOMO with the foHowlng documents.· 

Now, the first document is very Important; that is at 
the heart of this controversy. One, an authorisation letter 
from the leader of the Indian DelegaUon to Andaleeb 
Sehgal of Hamadaan Exports to 11ft or negotiate the 
allocation from SOMO. So, the condition that was Imposed 
by SOMO in the meeting between AndaIeeb Sehgal, Jagat 
Singh and SOMO on January 23 was 'that we cannot 
give you an allocation till you get a letter from the leader 
of the Delegation.' ... (InllJnuptions) 

SHRIMATI MANEKA GANDHI: From the leader of 
the Congress Party. 

SHRI KAPIL SISAL: They wanted an authorisation 
letter from the leader of the Indian Delegation to Shrl 
Andaleeb Sehgal. This is the Fax, Madam. I am not 
reading outside the report . ... (InIllmJptlons) 

MR. SPEAKER: Mrs. Gandhi, he is saying that they 
wanted a letter from the leader of the Indian Delegation. 

SHRI KAPIL SISAL: Now, the moment this happens 
on January 25, on January 26 ... (InllJrruptions) 

SHRI SRAJA KISHORE TRIPATHY (Purl): That was 
not an Indian Delegation, but that was a Congress 
Delegation ... (InllJrruptions) 

SHRI KAPIL SIBAL: On January 26, another very 
interesting event takes place. As I told you, Nick Swan 
was a representative of Masefleld. Nick Swan writes a 
letter to SOMO Just the next day saying 'please give me 
a visa because I and Andaleeb Sehgal want to come to 
Iraq to get the allocation of oil.' 

Now, see the events ... (lntsnuptiOl1$) 

MR. SPEAKER: What is going on? You cannot dictate 
what he will read. 

SHRIMATI MANEKA GANDHI : He is leaving out 
words from the so-called report ... (Inlllnvplions) 

, 
MR. SPEAKER: Sorry, you cannot dictate. Nothing 

will be recorded. 

(InllJnuplions) .. 

·Not recorded. 
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SHRI KAPIL SIBAL: Please tell me which worlds I 
~ve left out. She is getting agitated because she he's 
not told the correct facts to the people of this country. 00 
not get agitated ... (Inl6lTUptions) 

MR. SPEAKER: Mrs. Gandhi, this is not fair. 

... (Inl6rruptions) 

MR. SPEAKER: Nothing will be recorded. 

(Interruptions) # 

SHRI KAPIL SIBAL: Andaleeb Sehgal could not have 
contacted Masefield in one day. If Andaleeb Sehgal sent 
a Fax to SOMa on 25th, he could not have contacted 
Masefield. Obviously, this was something that was pre-
decided. That is exactly what the Pathak Inquiry Authority 
Report says that one month earlier when theae 
conversations took place, it was pre-decided as to how 
the allocation was to come. Therefore, on January 26, 
Nick Swan writes a letter to SOMa saying 'please allow 
me to get a visa so that I can come to Iraq.' 

Now, on January 30, very conveniently, Shrl Natwar 
Singh writes a letter consistent with the requirement of 
SOMa, which was set out on January 25. What does 
that letter state? ... (Inl6nuptions) 

MR. SPEAKER: Do not note down any running 
commentaries. 

SHRI KAPil SIBAl: I am reading from page 31 of 
the Report. 

"He was present when I called on you on 
January 22, 2001 (no member of the Congress 
Delegation was present) at your office in Baghdad.-

"He is well-known to me (Shri Andaleeb Sehgal is 
well-known to me) for many years and so is the Company 
he owns. He enjoys my full support and confidence. I 
would appreciate you giving him your full assistance and 
cooperation. May I take this opportunity to thank you for 
receiving me and giving me so much of your time out of 
your busy schedule? This was written on January 30th. 
Why was that written? It was written because a meeting 
took place on January 22. No Member of the Congress 
Party was 'present ... (Inl6rruptlons) 

"Not recorded. 

(Translation} 

MR. SPEAKER: What is this? 

{English} 

You cannot go on speaking. You are putting running 
questions to him. What is all this going on? Please do 
not do that. Please restrain yourseH. 

... (Inl6rruptions) 

SHRI KAPIL SIBAl: Nobody is going to believe you 
after I have spoken in the House. 

on January 30th this letter was written. The reason 
why Shri Andaleeb Sehgal along with Shri Jagat Singh 
was there on January 22 Is reflected by Shri Natwar 
Singh'. tetter on April 26, 2001. It Is so stated In that 
letter. I would come to that letter later. Immediately once 
this letter was written on February 3, Shrl AndaIeeb Sehgal 
sent a FAX. 

(Translation} 

MR. SPEAKER: You can walk out If you feel any 
inconvenience here ... (Inl6nupt1ons) 

{English} 

MR. SPEAKER: I am sorry, no, Shrlmatl Gandhi, I 
wlH not allow you to speak. You have made your point. 
He is entitled to make his points. I am sorry. You are not 
here to rectify him In every minute. 

. .. (Interruptions) 

SHRI KAPil SIBAl: This letter was ultimately given 
to SOMa by Shrl Andaleeb Sehg&1 on February 8, 2001 
the contract took place between SOMa and Masefield 
because by this time the representative of Masefield was 
in Iraq. So, the whole process starts on January 22 and 
ends with grant of contract on February 11, 200 1. No 
Member of the Congress delegation other than Shri Natwar 
Singh was involved. That was the finding of the Pathak 
Authority and there is not an iota of evidence that in any 
of these meetings the Congress delegation was there. I 
stand challenged if anybody In this House says othemlse. 

Now, what is the deal? Let me tell you that also. It 
is very important. The deal is, for what price a barrel of 
oil could be sold was fixed by the United Nations under 
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[Shrl Kapil Sibal] 
the 011 for Food Programme. The barrel at which Iraq 
could sell Its oil-Iraq could .ell Ita 011 only to a company 
registered in the Unlt.d Nation.. It could not .ell 011 to 
anybody alae. So, Hamdaan Exports could not have 
purchased the 011 and that Is why they are called non-
contractual b.neflclarl.a. Th. contractual beneficiary Ie 
Masefleld. That Is why the refer.nce In the United Nations 
R.port of Paul Volcker Is that Shrl Natwar Singh and the 
Congress Party are the non-contractual beneflclaria.. I 
am only trying to explain what that mean.. What that 
meant was, when the Oil Mlnlater mat with Shrl Andaleeb 
Sehgal, obviously the price of the barrel of 011 wa. fixed 
by the Unlt.d Nations. He could not .ell for more than 
18 to 20 nollars but in-b.tween have to make mon.y. 
So, Hamdaan Exports Limited wu the company which 
was incorporated In the Brltleh Virgin leland and that 
company was to get the commlllion. It Ie becau .. the 
contract saya that out of every barrel of 011 that la .oId 
30 cents would be given to Hamdaan. 

MR. SPEAKER: Paiae or cents? 

SHRI KAPIL SISAL: About 30 cents would be given 
to Hamdaan. This is the finding of the Pathak Authority 
and not what I am saying . Out of the.. 30 cents, 
25 cents would be the surcharge which would go into an 
account nominated by SOMO and 5 centa would be the 
commission that Shri Andaleeb Sehgal and Shrl Adltya 
Khanna would eam. The Pathak Report also say. that 
out of 5 cents, one cent would go to Shri Aditya Khanna 
and four cents would go to Shri Andaleeb Sehgal. That 
was the distribution. Congress was not involved there. 
Nobody has ever said so. There is no document that 
says so. Of course, Shrimatl Maneka Gandhi says so. 
Only she says so and nobody eise. Even Mr. Natwar 
Singh does not say so. Only Shrimati Maneka Gandhi 
says so and we must believe her because she said so 
... (Interrupdons) 

MR. SPEAKER: Only Mr. Slbal's observations are to 
be recorded. 

(Interruptions) .. 

SHRI KAPil SIBAl: Now what happens is that out 
of 30 cents, five cents go to Mr. Andaleeb and Mr. Aditya 
Khanna and 25 cents go for surcharge. ~ut many of 
these companies including Masefield are not companies 
that would actually pick up 011 because these are 
companies those are registered under the UN Oil-for-Food 

·Not recomlJd. 

Programme. They do not have companl .. which can pick 
up the 011 becau.e that will be picked up by larger 
companle.. There were five .uch companl.. then 
operating under the OIl-for-Food Programme. One 01 thoae 
companies wae called Vltol. Now In turn, Ma .. fleld 
aulgned thle contract to Vitol and Mueflelcl got anoth.r 
five c.ntl on top of that. So who wa. making money? 
Th. eurcharge goe. to Iraq, I. •. , 26 centl, five centl go 
to Mr. Andaleeb and Mr. Adltya Khanna and five cente 
go to M .... fl.ld. Then the 011 Ie picked up and five cents 
go to Maeefleld ... (InMnupti0n6) 

MR. SPEAKER: She Is entitled to go. 

SHRI KAPIL SIBAL: Th.n the 011 .old In the 
Intematlonal market and the price that It was aold at In 
the International market at that time was around 
40 doHare. So what WI8 picked up by Vltol at 20 dollare, 
people eamed a commlaslon In b.tween and the p.rson 
who made the money was a company like Vito I , which 
hac nothing again to do with the Congress Party. Th ... 
are again findings of the Pathak Authority. Now Vital 
therefore mad. the money under the flrat contract. 

Now a question arose that Mr. Natwar Singh was 
mentioned. How W88 h. mentioned? It W88 because when 
an allocation is made to Hamdaan Exports, Hamdaan 
has to give an undertaking to SOMO that they will pay 
the guaranteed amount of the surcharge. That undertaking 
was given to SOMO. At that tim., SOMO Is to r.celve 10 
per cent of the total allocation, that SOMO was to receive 
within 30 days of the opening of the bill of lading, the 
balance amount of the surcharge to be paid. All that was 
done and the total amount that went 88 a commission to 
Mr. Adltya Khanna and to Mr. Andaleeb Sehgal which 
was given to INDRUS under this contract was around 
96,000 dollars. Of the 96,000 dollars, 7,000 dollars were 
sent to Sehgal Consultantl in Delhi and 89,000 dollars 
were transf.rred from INDRUS to an account in 
Switzerland called Cobourg. Of that 89,000 dollars which 
were transferred to Cobourg, 40,000 dollars in one tranche 
and 3,000 and odd dollars in another tranche were sent 
to Harndaan Exports In India and the balance 46,000 
dollars remained in the Cobourg account ... (lnMnuptions). 
I am only stating what the Pathak Authority said. 

MR. SPEAKER: Mr. Sibal, you address the Chair. 

SHRI KAPil SISAL: I am saying ,nothing outside the 
report. If I do, please oorrect me. Now that is how 96,000 
dollers were dealt with. In the meantime, while this contract 
was being completed, negotiations under the second 
contract, ,:e .. , Ml91120 were gone into and under that 
contract again the beneficiary is Mr. Andaleeb Sehgal and 
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Mr. Adltya Khanna. Unfortunately, that contract did not 
fNctlfy but an advance of 86,000 doll.... were paid to 
SOMO as .urcharge even under that contract. 

Then came the third contrlct, I. •. , M/10157. In terma 
of the third contract, the .tory II even more Intereatlng. 

Under the third contract, the negotlatlonl atarted lOme 
time In August. What happened was that lornetlme In 
the end cf July, Shrl Andaleeb Salgel wrote to SOMe 
uklng for a date aaylng that he would like to come to 
Iraq and that he would like to negotiate the third contract. 
On July 30, 2001 MIl Mu.fI.ld wrote to SOMO .aylng 
that this time Shrl Andaleeb Salgal will repr .. ent MIl 
Muefield. Since Shri Andaleeb Salgal was repre .. ntlng 
MIa Hamdaan Expcrts. So, Shrl AndalHb Salgel took 
one Aaad Khan from India to Iraq. Aaad Khan aign.d on 
behalf of MIs Maa.fleld lom.body had to do the 
documentation on behalf of MIl Harndun Exports and 
AndalMb Salgel signed on behalf of MIl Muefield. The 
second contract was entered into. 

Sir, I would like to point out to you that this contract 
wal ent.red into on Augult 21, 2001. It was for one 
million barrel of Klrkut cNde oil. The first contract, that 
ia, Ml7/S4 was for two million dollars of Basra 011. This 
was for one million barrel of Klrkut cNde 011. 

Sir, yet another letter was written on Augult 16 by 
Shri Natwar Singh. What did that letter say? I would only 
like to read the relevant linel of that letter. After line 4 
of that letter it r.ad. NI am sending this letter with Shri 
Andaleeb Saigal who has come to Baghdad to continue 
the co-operation ext.nded by youraeW. Again, no member 
of the Congress Party was Involved; no m.mber of the 
Congrell official delegation was Involved; no member of 
the Congress delegation met any of these officiall 
... (In16rruptions) 

SHRI GURUDAS DASGUPTA: Shri Natwar Singh 
himself belonged to the Congress party ... (Intsrruplions) 

MR. SPEAKER: Why should he say that? You cannot 
compel anybody. 

... (Intsrruplions) 

SHRI KAPIL SISAL: I am saying other than Shri 
Natwar Singh. I have already said about Shri Natwar 
Singh ... (Inl8rruptiOn) He was the Iynchpin. I have said it. 

"Not recorded. 

That II why I ltalted by aaylng that It Ie a very lid day 
for the Congreu Party. It Ie a aad day for the Congrlll 
Party becaua. he II an Individual who had a long 
auoclatlon with the Congreu Party. It II unfortunate that 
.. a leadar of a delegation .. nt on a goodwill ml .. lon 
ulld hll offlcel u a leader of the delegation on a 
goodwill mlaalon ... (ln~) 

SHRI GURUOAS DASGUPTA: He mlauaed hll 
offIcea ... (InMln¢ons) 

SHRI KAPIL SIBAL: He used It for the purpoae of 
benefiting members of hll family and a colain of his Ion. 
That Is the whol. cue. There la nothing ahort of It; there 
Ie nothing more than that. They want to make more out 
of It becau.e they find the Congre.a Party behind 
everything. 

Sir, for example, I remember when we aaw a 
gentleman, who was the PrMident of the BJP, take money 
on cam.ra, I never .ald Vajpayeejl w .. Involved. I never 
aald ao. I did not bellev. that elth.r. He may have been 
prosecuted; he may have gone to jail; he may have got 
ball. But we never accUlld the BJP of that. They Ihould 
have been sad about It. We have set up an Inquiry, but 
they chose not to aet up an .nqulry, Inat.ad they 
questioned the tape.. Pi.... look at the dlff.rence In the 
way we deal with our peopl.. Thll la the sad 
part ... (InMmlplions) 

MR. SPEAKER: Nothing, except the speech of Shri 
Kapil Slbal, will go on record. 

... (lnMrrupl/on8r 

SHRI KAPIL SIBAL: Sir, I want to r.ad out to you 
another letter dated April 26 '" (ln16mJp1/ons) 

MR. SPEAKER: He has admmed that. H. Is saying 
it . 

SHRI KAPIL SIBAL : Sir, pl .... tum to page 66 of 
the Report. This wHI tell you a. to who was present In 
the January 22 meeting. It is becauae the Iett.r of 30th 
January only says that Shri Andaleeb Salgal was present. 
But this letter of April 26 will tell you who elle was 
present. This is at page page 56. I am only quoting the 
relevant portion. It says: 

"I am aendlng this letter with my son Shri Jagat Singh 
who is the General-Secretary of the youth wing of 
the Congress Party. He and Shri Andaleep SalgaJ 
were with me when I called on you about three 
months ago." 
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IShri Kapil Sibal) 
There were three people involved. In other words, 

this conversation with SOMO, this deal with SOMO, this 
political aHoeation of oil takes place in the knowledge of 
only three persons, namely, Shrl Natwar Singh, Shri Jagst 
Singh and Shri Andaleeb Sehgal. That is why, Pathak 
Authority says that there seems to be no other person 
involved in this political allocation. There is !"IO evidence 
that is given. After aU, why do we have judges and why 
do we have authorities? Why do we repose confidence 
in them? It is because if we give it to Members of 
Parliament, ..... 

MR. SPEAKER: No. I have deleted it. 

SHRI KAPIL SISAL: I am sony. I have taken it back 
... (Interruptions) 

MR. SPEAKER: He has withdrawn it. Leave it. I have 
expunged it. Then why are you again raising it? Please 
take your seat. 

... (Interruptions) 

SHRI KAPIL SIBAL: I was only saying that the reason 
why we have confidence in Judges is because they have 
experience. 

MR. SPEAKER: Sometimes, there should be 
introspection on all sides. It is very easy to throw mUd. 
There should be introspection on what we are doing in 
the House. 

SHRI KAPIL SIBAL: Basically, they have huge 
experience. He had been a judge of the International 
Court of Justice and he had been the Chief Justice of 
India. He has the training to sift facts, to analyses facts 
and to come to conclusions. That is why, we repose 
confidence in these authorities. Otherwise, any of us could 
do that job. But that is not the purpose. The purpose is 
to give the responsibility of an inquiry to a judicial authority 
who could apply his judicial mind and come to 
conclusions. You mayor may not agree with the 
conclusions. That is a separate issue which is why we 
are debating It here. That is why I am saying from the 
record here that is no reason to believe that any member 
of the Congress Party who was part of the official 
delegation other than Shri Natwar Singh was Invotved in 
these transactions and that is exactly what the Pathak 
Authority has held. 

There was one problem that arose. What was that 
problem? When the third contract was entered into, that 
is W1 0/57, at the time when the allocatloh was made on 
21st August, the allocation was made ultimately after the 
documentation was conplete. Then the Executive Director 

"Expunged as ordered by the Chair. 

of SOMa wrote to the Minister In charge, that Is, the Oil 
Minister, Shrl Amir Rasheed. He sought his approval. In 
the letter of 21st August that the Director WI'Ote to Shri 
Amir Rasheed, this is what he says. This is why the 
name of the Congress Party was dragged into this 
controversy. in page 67, he sought: -It remains to be 
stated that on 21st August, the Executive Director, SOMa, 
wrote to Iraqi Oil Minister seeking the approval of one 
million barrel of Kirkut 011 under contract Ml10167 for the 
benefit of the Indian Congreee Party.-

Now, the Pathak Authority asJ<s itself a question. Why 
was the name of the Congress Party mentioned here? 
Then the Pathak Authority says that there is no doeument 
on record to show any Involvement of the Congress. There 
is nothing to show that the Congress Party or any of Its 
delegates were at the meeting of 22nd January. Shri 
Andaleeb Sehgal does not belong to the Congress Party. 
Shri Aditya Khanna does not belong to the Congress 
Party. Shri Asad Khan does not belong to the Congress 
Party. Shrl Jamll Saidi is not a member of the Congress 
Party ... (InfBrruptions) He was. I am myself saying it. But 
he is not a member of the Congress Party. So, these 
people were all doing business. They have set up 
companies. The Congress Party is not a shareholder in 
any of these companies. So, Justice Pathak says that 
obviously the Iraqi authorities were under the impression 
that as long as you get the letter of recommendation for 
Shri Natwar Singh, the allocation should be made. So, 
obviously, this allocation also where the Congress Party 
is mentioned in the document, that is. the letter of 21st 
August, was done at the instance of Shrl Natwar Singh 
and the Congress Party is not involved at all in the 
meeting. 

In paragraph 15.9, this is what the Pathak Authority 
says: -How the name of the Indian Congress Party came 
to be mentioned In this letter is not known. And rightly 
so, however, what appears to be the reason is that Shri 
Natwar Singh and Shri Jagat Singh so projected this that 
the Iraqi authorities formed an impression that SM Natwar 
Singh and Shri Jagat Singh were representatives of the 
Congress Party." 

The Pathak Authority has absolutely no evidence 
whatsoever to link the Congress PloIrty to the transac-
tions discussed in its Report, except for the fact that Shri 
Natwar Singh and Shri Jagat Singh belong to the Indian 
National Congress. There is not a shred of evidence to 
link the Congress Party to the said transactions. The 
Inquiry Authority believes, upon ef(8mination of all the 
documents and materials whioh exist before it, that no 
wrong dOing can be attributed to the Congress Party. I 
ask this House: can anybody differ with this conclusion? 
Can anybody differ with this? Therefore, It is quite clear 
that the Congress Party is not involved. 
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Shri Natwar Singh. could have said that the 
~ongress Party is involved in. He does not say so. Who 
IS the person who best knows the facts? It is Shri Natwar 
Singh ... (Interruptions) He gave an affidavit ... (Interrup-
tions) The people who know the facts are three people. 
The three people who know the facts are Shri Natwar 
Singh, Shri Jagst Singh and Shri Andaleeb Sehgal. None 
of them talk of the Congress Party. These are the only 
there players. There is no fourth player in the scenario 
... (Interruptions) Shri Jamil Saidi never went to the 
meeting of January 22. Shri Jamil Saidi never wrote any 
of those letters. The letters were all written for Shri 
Andaleeb Sehgal. Therefore, thoae who are part of the 
transactions, whether. they name thee Congress Party or 
not Is irrelevant. Political parties may name the Congress 
Party for whatever motives they might have. But we are 
on a Report of an Authority set up by this House for the 
purposes of ascertaining the facts. 

Now, one can say or argue that since Shrl Natwar 
Singh was the leader of the delegation, 6bviously the 
Congress Party was also involved. But S88 what Shrl 
Natwar Singh said to the Justice Pathak Inquiry Authority. 
When he was shown the letter of January 30, what did 
he say? First, he said: "No, no letter was written by me." 
Then he was shown the signatures. Then he said, 
"Signatures are forged," Then he said, "No, they are 
genuine. But the contents have not been written by me." 
Now, what do we do? The man who knows all the facts 
doas not tell us the facts. On the facts that are in 
existence, he had contradictory versions, in respect of 
each letter. Before the Justice Pathak Inquiry Authority 
he said that Shri Andaleeb Sehgal was not his cousin. 
But unfortunately the facts are staring him in the face. 
That why we must go by what the Report lays. 

Let me go to the other aspect. What has happened 
to the money trail? As far as Shri Natwar Singh" con-
tract, that is MI7I54 is concerned, the moneys went to 
the INDRUS account contract. I have already shown you 
where the money ultimately went. As far as the second 
contract is concerned, do you know who actually signed 
the contract? I am reading at page 67. Who signed the 
second contract? It is in para 15.7. Contract no. MI10/57 
was entered into on August 21 for one million barrel of 
Kirkut oil and was signed by Shri Sehgal on behalf of 
Masefield AG. It was not on behalf of the Congress Party. 
The contract itself was signed by Shri Andaleeb Sehgal. 
Shri Andaleeb Sehgal has nothing to do with the 
Congress Party. So, how can anybody say that the Con-
gress Party was the beneficiary of this contract? This is 
the finding of the Justice Pathak Inquiry Authority. I do 
not say it myself. Now, where did the money go? What 
was the amount of money that came under this contract? 
The amount of money that came under this contract was 
50,000 dollars. Where did that amount go? Part of that 
amount went to Shri Andaleeb Sehgal and part of that 

amount went to Shri Aditya Khanna. So, the contract 
was signed by Shri Andaleeb Sehgal and the moneys 
were received by Shrl Aditya Khanna and Shri Andaleeb 
Sehgal and not by the Congress Party. This Is proved by 
the Inquiry Authority. I am not saying It ... (Interruptions) 

MR. SPEAKER: Do not respond to that. Nothing to 
be recorded . 

(InIBlTUptions) • 

SHRI KAPIL SIBAL: I have known of treasures who 
have received monies and not given receipt. We know of 
those treasures also. We all know of those treasurers. 
He got bail day before yesterday ... (Interruptions) 

MR. SPEAKER : Please addreaa the Chair. 

... (/ntsnuptions) 

SHRI KAPIL SIBAL: I am addressing. I am only stat-
ing a fact that we all know about. Yes, we know of such 
treasurers also. Now, the fact of the matter 10 that the 
Congress Party was also Investigated. It is not that the 
Congre88 Party was not Investigated. If you look at the 
Justice Pathak Authority, the Congress Party was called, 
the treasurer of the Congress Party was called as a 
witness. Pie... see at page 12 and you wHl find all the 
name.. People who were in the delegation were called. 
Shrl P. Shiv Shankar was called, Shri A. R. Antulay was 
called, Shri Randeep Singh SurJewala was called, who 
had allegedly written that letter and Shrl Moti Lal Vohra 
was called on June 1, 2006. A notice was given' to the 
Congress Party to come and explain. In none of the 
afftdavits and in none of the documents, the name of the 
Congress Party was mentioned. So, the obvious and fair 
Inference is that the Congress Party, neither the trail of 
money, which went under the third contract to Andaleeb 
Sehgal and Aditya Khanna, nor the Signing of the 
contract, nor the involvement of any Congre88man other 
than Shri Natwar Singh and his son, have been shown 
to have been proved by the Justice Pathak Authority. 
That Is why, the Pathak Authority says because of the 
fact that they all got together some time in November-
December, 2000 to hath this particular scheme to make 
money, ultimately led to the three letters being written, 
VIZ., January 30th, AprIl 26th and August 16 by Shri 
Natwar Singh himself, handed over either to Andaleeb 
Sehgal or his son for the benefit of the Iraqi Oil Minister 
to get the political allocations. The other beneficiaries were 
Masefield which has nothing to do with Congress, Vitol 
which has nothing to do with Congress, Hamdaan 
Exports which has nothing to do with Congress, Hamdaan 
Exports Limited which has nothing to do with Congress, 

·Not recorded. 
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[SM Kapil Sibal] 

INDRUS which has nothing to do with COnO ...... So. no 
company, no recipient, no beneficiary and no other 
Congressman was Involved. 

Now, the que.tlon remain. that there II an amount of 
US $ 32,000 which is with INDRUS which hu not been 
investigated. There is also an amount of US $ 48,000 
which is iylng in Cobourg, which i. a London Account. 
Now, we have to find out and I am .ur. the hon. 
Minister of Finance will do the n"dful ... (InltJnup/Ion8) 

MR. SPEAKER: You are re.pondlng to them. 

... (InltJnvplions) 

SHRI KAPIL SISAL: The Authority finds that. As I 
said, throughout the course of my intervention, I have 
not stated any fact outside the findings of the AuthOrity. 

Now, this aspect has to be investigated who was the 
beneficiary of that US $ 32,000 and who was the 
beneficiary of the US $ 46.000 which Is the Cobourg 
amount. Now, that will be investigated and I am sure it is 
being investigated. Once it is Investigated, that alao will be 
revealed to the public at the appropriate stage. So. why 
should anybody, at this stage, only for getting some head-
lines in newspapers make allegations? It is unfortunate. 
We never make allegations like this against anybody. 

I, in fact, want to congratulate and I say so on record, 
the leader of my Party, Shrimati Sonia Gandhi, who 
despite the long association with Shri Natwar Singh, rose 
above that association and directed an inquiry to be held 
and said, whoever is guilty will be punished. This kind of 
morality and these kind of ethical standards she has 
displayed even eariier. But it shows that Party leaders 
can rise above friendship, can rise above petty politics 
and do the right thing and that exactly what has 
happened. I also want to congratuiate the hon. Prime 
Minister of India for having set up this inquiry as quickly 
as possible. At the end of October, the revelations were 
made and on 7th November, the inquiry was 88t up 
... (Interruptions) He kept him out of the Office. That shows 
the standards that the Congress Party adopts when it 
deals with its own people who may have been involved 
in some kind of controversy. 

There is a famous saying by Faber: "For right is 
right, since God is God for right, the day must win, to 
doubt it would be disloyalty, to falter would be sin". 

Pi .... do not falt.r. The Pathak Authortty hu done 
the right thing, Accept the report. Do not make political 
capital about an Issue which affects the Intire polity of 
this country, We have to I" how we Ihould rill above 
our petty .. If-Inter .. t to IIrve the larger caUlI of the 
public for which we are here. I ther,fo... commlnd this 
report to the House. 

MD. SALIM (catcutta·North Eat): Sir, a IIIghtly peace-
ful atmosphere hu prevailed now oth.rwlH the way the 
personal charges and countlrchargll w .... being leveled 
over the Justice Pathak Report and the Action Take 
Report thereon made me felt that there existed no other 
problem other than this In our country. We had discus-
sions over the Volcker Report and the Government con-
stituted the Enquiry Authority and at preHnt we find how 
we divert from the entire gam'Jt of isau.s and view it 
from a narrow consideration. We became oblivioU8 of UN 
Sanctions imposed on Iraq In August, 1990 and aleo forgot 
the OIl·For-Food Programme. We had stated at that time 
"80 and are reiterating it flven today. We had demanded 
the Govemment to hold Investigations Into the Indian 
entltl .. there while you are constituting a Commlsalon of 
Enquiry. But I regret to say that even after the assurance 
of the Minister given in this regard only two entriee-
ml09/54 and Ml10/57 were mentioned regarding the no 
contractual beneficiaries when the terms of reference of 
the Commission were decided while if we see the page 
n0-2 in the Pathak Report we find a mention of table d-
3 in the upper line. This Report consists of 60 pages and 
I have got all the Tables. We observe that Justice Pathak 
States at page no 2 regarding the entries no. 57 and 54 
of the Report in the following words: 

/Eng/l8h] 

MAmong them. Table-3 contained the following entries 
under the head: MSummary of Oil Sales by Non-Con-
tractual Beneficiary". 

[Translalion] 

While there are four entries, the Government have 
responded to only two entries and there is a mention 
regarding the Indian Congress Party and the entry 
number Ml10/57 appearing table NO-3 on page n0-25. 
There is an entry no-MIlO/57 on page No. 50 regarding 
Shri Natwar Singh ji which also covered the terms of 
reference. Even the entry No. Ml09I120 which is not under 
terms of reference wherein transaction has not taken 
ptace, but Justice Pathak is mentioning It as entry 
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number thr .. by taking It from the Table at page 2. The 
Hon'bla Mlnl •• r, the Govemment and Justice Pathak 
moved to page No. 80 from the page the no. 40 but 
thay did not tum to page No. 50. In Table No. 3 at page 
No. 50 there Ie a mention of three entrle. M/09/35, MI 
10117 and Ml11125 which are related to the ReUance 
Petroleum Umlted. We have difficulty neither with Shrt 
Natwar Singh nor with the Congrau Party. We had IOUght 
enquiry Into .11 the Indian entitle. under term, of 
reference. The Minlater had alto given Ulurance but we 
find mention of only two entItIM In JUltice h.. Pathak 
Report while Ju,tlce Pathak allo referred to an entry 
M· 120 In hi' report which II not even under terma of 
reference. 

{English} 

because It is related to the person. 

SHRI P. CHIDAMBARAM : Vou hava to relata thll 
with that. 

MD. SALIM: Ves. But I am not making any 
comment. 

{TfMlSlstion} 

We need not be a minister of any judge when we 
scan the Table·3. These entries are there. They sugg .. t 
that the company lifted 15.78 million Barrel of 011. All 
references to cents, Dollar's or Millions, Billions, Lakhs or 
thousands not withstanding, it is a blot on our country's 
image if there has been any corruption or fault in this 
regard. We should see to it. I would like to have an 
assurance from the Govemment to order inquiries into all 
the entries M·35, M·935, M· 1017, 1125 which I have 
mentioned. It is a matter of regret that the opposition 
have to raise this issue while every thing in it has been 
given in detailed manner. The BJP have also been 
keeping silent since then. They do not say anything about 
these entities. Perhaps it could be due to some brand of 
a particular company. In my view H any mistake has been 
committed, guilty should be punished for it and everyone 
should be given equal treatment in this regard ... (lnlBr· 
rup/ions) Dare not ... (Interruptions) 

/English} 

MR. SPEAKER: That II not to be recorded. 

... (lntsmJptionSr 

·Not recorded. 

MD, SALIM: He II talking of at'I"Mt. 

MR. SPEAKER: It II okay If you .. y 10 but nobody 
e .. will apeak. 

MD. SALIM: I would not like to .peak too much. 

MR. SPEAKER: All .peak Well. Vou alto lpeak well. 

MD. SALIM: It ... rna we do not have time to Ipeak 
on tha problema of farmart. We do not dlICUil the 
lIIue of riling pJiceI but thll Illue I. being revlHd In 
euch a way .. If It were the blggeet laue before the 
nation. We had .. ted In the very beginning that thent 
should be anqulry In the matter and the Govemment have 
Ihown courage in holding the enquiry. 

We congratulate Government for Inveatlgatlng Into the 
matter and prelentlng the report aIongwith It ATR when 
I had been In Ralya Sabha I UHd to uk the Govem· 
ment to preHnt the report but thl. time the Government 
hal promptly preHnted the report and ATR .. well. 

Our honourable Mlnl8ter of Parliamentary Aftalra In 
his anguish had uttered 80methlng when Maneka Gandhi 
was speaking and perhapl he had made some allegation 
on her party or the leader and sand that we can al80 
say about the then Minilter Shrl Ram Nalk. I am afraid 
as to whether there had been a quIM pm quo on part 
of both sides that's why I am talking about reliance. 

/Eng/Ish} 

SHRI PRIVA RANJAN DASMUNSI : Mr. Speakar, Sir, 
my statement is on record. Thera is no quid pm quo, 
there Is no understanding between this IIde and that 
side. I only made a refarence becausa thera wu a 
statement of Shrl Ram Nalk. 

MR. SPEAKER: But there should be underatandlng 
for running the House. 

{TfBnsI8tion} 

MD. SALIM: I keep aU my cards on my table. I 
have taken my card out in apprehenllon that Honourable 
Minister may say something . 

SHRI PRIVA RANJAN DASMUNSI: Everybody plays 
the cards but few people play cards efficientty. 
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MD. SALIM: You and me, all will play the cards and 
would like to say categorically. I am not quoting the 

then Ambassador in Iraq, his name has appeared In this 
report. He had said that there is some confusion. There 
was no difference between the position of the Govemment 
and the political parties in Iraq at that time. He thought 
that it is a Government delegation. At that time 
Govemment was sleeping and it was NDA Government 
whenever any person or a delegation used to go to 
Andman or Baghdad, our ambassador used to report to 
the Ministry of External Affairs. Why were we waiting and 
whether we were waiting for the report of Volkar 
Committee or the UN Investigating Committee or the 
constitution of a Commission today people are asking as 
to how did it or how did it not happen and when look 
into the basis of that report, it seems that NDA 
Government was sleeping. I am saying even today that 
a delegation had been sent under the leadership of Ram 
Naikjl because Manekaji was saying again and again that 
it was a Goodwill delegation which had met there with 
the Minister of oil. Why did NDA Govemment sent him to 
the Minister of 011 and whether any private company had 
also accompanied him, we should know it because despite 
of not being a Minister and the Member of Partlament, 
Natwar Singh went as a Member of Congress delegation. 

[English} 

SHRI BRAJA KISHORE TRIPATHY (Purl): Let It be 
exposed ... (Intsnuplions) 

MA. SPEAKER: That is not being recorded. 

(Intsrrup/ions) • 

MA. SPEAKER: He has not yielded. 

... (Interruptions) 

MA. SPEAKER: Hon. Member, please look at the 
Chair. Do not look at the other hon. Members. 

... (Interruptions) 

MA. SPEAKER: Do not record it. 

(Interruptions)" 

MR. SPEAKER: This is very unfortunate. Mr. Salim. 
why are you replying to them? Do not reply to him. 

... (InterruplionG) 

/TrsnsIsIion} 

MR. SALIM: It Is his habit. If he has objection in 
his name. 

[EngI/6I1} 

MR. SPEAKER: You cannot take the name. Mr. Salim. 
you know that very well ... (/ntsrruptlons)' 

MD. SALIM: Sir, we want that proper Inquiry must be 
made and the nation should know what the then hon. 
Minister of Petroleum wal doing there In Baghdad and 
who were accompanying them, who were the beneficia-
ries and what Is the end use of money Incurred In this 
15.78 million barrels of 011 transactions. 

We should have known It. BJP leade,.. al80 say that 
we must know the truth. We must al80 know the truth. 

SHRI KHARABELA SWAIN (Balasore): Who stops 
you? 

MR. SPEAKER: Why do you discuss with each other. 

[Eng/Ish} 

this Is not method of debate. Please conclude now. 

/Tf'Ilf1SIsllon} 

MD. SALIM: Our party knew about it even in the 
past and today also. 

[English} 

SM Natwar Singh went as a member of the delegation 
of Indian National Congress Naturally 

{TflInslslion} 

It is an in intemal matter of Congress Party and 
whatever steps it takes in this regard. It is free to do it. 
Neither Parliament nor our party wex responsible for it. 
But inspite of that an investigation Commiasion was con-
stituted officially. But even today we say that if was send 
a delegation from our party, we accept the responsibility 

·Not recorded. 
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of everything whether It is right or wrong. For example 
we are destroying the forel" and are 8Mrchillg a tree. 
Why had the Oil for Food scheme been Introduced? It 
was scheme introduced because people were In trouble 
there. USA and Its allie. have Uled th •• e unctions to 
displace Iraq and Iraq wu devutatecl. Sanctions were 
imposed for six days. I uld abc days because today 
Israel has entered Into Lebanon but no sanctions was 
imposed for one month. Sanctions had been ImpOl8d 
there. in Augult. in August. 1990 when they entered Into 
Kuwait for six days and those lanctiona were used as a 
political instrument. 

{English} 

MR. SPEAKER: We are disc~lling Pathak 
Committee Report. 

[Trans/8tionJ 

MD. SALIM: This was the only programme to uve 
people. For the treatment of people. for medicine and for 
in that situation. Therefore. my party uy. categorically 
that calling It a misuse. is wrong. In these clrcumatances 
countries of third world will behaving great difficulties. So 
it is not a wrong thing if a nation provides medicines 
food etc to its citizens in such circumstances. No country 
across the world has taken Volkar Committee Report 
seriously except our country. I am afraid that we forget-
ting the farts and are leading the politics and diplomacy 
of our country towards such a direction where American 
interests are served and the interests of poor people of 
that country Is not served. That Is why at the outset only 
I said that many joumalists. newspapers are included in 
entries of this table but no country of the world has taken 
it seriously. 

[English} 

MR. SPEAKER: The discussion will continue 

tomorrow. 

'The speech was laid on the Table. 

The matter relating to epeclal mentions may be laid 
on the Table of the House. 

[Engli8hJ 

·SHRIMATI TEJASWINI SEERAMESH (Kenakapura): 
would reque.t the Govemment of India'. Aviation 

Ministry to name the upcoming 'International Airport' at 
Oevanahalll near 8angatore as "Kempegowcla-Bangalore 
Intemational Airport' to honour the fanne... of that area 
who lost their valuable thousands of Acres of agricultural 
land for the lake of service to the mankind. 

"Nada Prabhu· Kempegowda was the founder of the 
capital of Kamataka today's garden city "Bangaluru" who 
was a visionary who planned city so well to accommo-
date artisans. business people, religious people. cottage 
Industry and he also developed hundreds of lake. to 
preserve the cool pleasant atmosphere of the city. He 
also built the 4 Gopuras to restrict the city's growth 
beyond that border. He deserves to name the "Airport 
after his name and capital's name". 

I also urge the MinistrY to build a separate He; Av-
enue to facilitate the elderly Hal yatries who has to travel 
40 km from Bangalore to reach new Airport. If Hal Av-
enue build, they can stay ovemight and happily fly to 
Haj. 

Hope Govemment will consider it and act. 

MR. SPEAKER: The House stands adjourned to meet 
again tomorrow, the 23rd August 2006, at 11 a.m. 

18.48 hr •• 

ThtI Lo/( SMlha th6n adjoumtld IiH EItIVfN1 01 1M 
Clock on WtHiMsdBy, August 23. 2OtJ6/ 

Bhadra 1, 1928 (SMa). 
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